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Seetinjecs 

है; _ जलकर SETH HAJI SIR— 

4 Motion to consider. 2445—50. 
Motion re Indo-British Trade Agreement. 

2968. 

Advocacy by Mr. M. P. Gandhi for com. 
pulsory mixing of power alcohol with 

४ petrol. 482, 
Allocation to provinces out of the pro 

coeds of the sugar excise duty. 2003 
sugarcane. 382-83. Area under 

protection of rights o 3 Denk 
the Posts and Telegraphs | 
ment. 3346. 

ertain. supersessions in the Posts and 
Telegraphs Department. 3347 

Communal composition of certain staff 
in the Office of the Director General 
of Posts and Telegraphs. 328. 

Consumption of sugar. 226. 
Difficulties of staff in the Treasury of the 

Calcutta General Post Office. 329: 

Effect of economy cam} orders on 
4 = Muslims, eté., in the and Tele- 

: 4 हक market for sugar and utilisa- 
tion of molasses. 2: 

Manufacture of power alcohol from mol- 
asses. 6]4-5. 

be Money allotted out of the sugar excise 
for improvement of cultivation 

and marketing of sugarcane. 
822 

38l- 

spent on sugarcane research. 
SI 

ABDOOLA HAROON, SETH HAJI SIR 
—contd. 
Question re—contd. 

Proposal to set up a Central Sugar Con- 
trol for the sugar industry. 
886. 

Strength of Muslims and Hindus “in 
cadres in certain Postal Circles. 

3347-48 
Sugarcane crushed in factories, ete. 

362-I3. 
Sugar excise duty and sugar factories, 

48i 
Utilisation of molasses for manufacture 

of power alcohol. 2003. 
ABDUCTION— 
Question re —— of females. 697. 

ABDUL GHAPFAR KHAN, KHAN— Qu TeinGenticd:-xh:Prabanknbet woot 

His Excellency the Governor and 
Agent for the tribal areas and ——. 
4943-45, 

ABDUL GHANI, MAULVI MUHAM- 
MAD— 
Demand for Supplementary Grants in 

respect of Working 
tenance of Supply of Locomotive Power, 
2787. 

Election of —— to the Public Accounts 
Committee. 2338. 

Election of —— tothe Standing Committee 
for the Labour Department. 744. 

General Discussion of the 
Budget. 666, 764-66. 

Indian Finance Bill— 
Consideration of Schedule I. 2740, 

Motion to reduce demand 
* Executive 9837 अप re inadequate 

Central’ services other than’ rail- 
ways. 973-77 

Board” re inad: Gandhi's suggestion regarding 
ry mixing of power alcohol 

ete., and licensing of 
» 885-86. 

Production and consumption of gur. 
463-i4 

presentation of Muslims in Rail. 
way - Services. 336-20. 

“Muslim Dissolution of Marriage’ Bill— 
Consideration of clauses. 623, 637-38, 

639, 863-64. 
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4 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. bi 

ABDUL QAIYUM, MR.-—tontd. 
re—conid. 

_ Low prices of paddy in Tadia, 240. 

t for Man 
“the Army की India. 572-73. 

Manufacture of typewriters in India, 
___890-9. 
‘Military buildings and fortifications | 

under construction at Thal in the| 
Kohat District, 

a chien Fopating earths ee: 

Non-representation of Indians on the | 
Board to advise cn immigration ques- 
tions in Kenya. 606-07. 

Non-sanction of the adjustment of 
provident fund contributions  to- 

Railway Board. 8I3. 
Officers and men in the Auxiliary 

- Force. 573-76. 
_ Official deputation from Malaya, 
5. 732-33, 00-L. 

Overcrowding during the Christmas 
‘holidays on the North Western Rail 
way. 40] 

Participation of Railways 
82: 

in Road 

reasons of connected 
External Affairs. 83-I65 - 

Persons recruited to ‘the Political 
Department. — 003-02. 

Political ae serving in the tribal 

Pool system for the Finance and Com 
' merce Departments. 75. 

ways by Government. 808. 
Raising of fees in certain classes in 

; a 

British Baluchistan schools. -39- 

Rate war between sh’ 
earrying Haj pilgrims. 440-42, 733- 
34, 008-09, I890. 

| ABDUL QATYUM, जार, 
Question re+contd. nfo 

Rate war hetween shipping: companies 
on the Konkan coast.; 3208-50. 

Reduction in the number of Standing 
Committees in Lahore Cantonment 
Board, 236-7. 

Reduction in the term of foreign 
service of British Troops. 28I7-I8. 

Relations of the Reserve Bank with 
scheduled banks, 732-43 

Report of Mr. J. D. Tyson on theecono- 
mic condition of Indians in the British 
West Indies. 605-06, 884. 

Resolution] passed by the Indian 
frie Federation: on: the 

Indians \ overseas. = 
Result of the discussion with the oficial 

delegation from Malaya. 884-85. 
Retrenchment of frontier men in the 

Comptroiler’s Offige at Peshawar 
3500 

Rice produced in India ‘and imported 
from Burma. l4i 

Schools for girls in British ‘Baluchistan, 
93. 

Schools opened in the tribal areas, 367. 
Segregation _legislation:in South Africa, 

394- २६3 
of Indiantroops abroad. 2544-46 

Serving of notice ‘on the British Govern: 
ment terminating the Ottawa Trade 

कि it. 426. 

Spread of education in the tribal areas 

_ Statement of the Premier of the North- 
West Frontier Province about tribal 

« area, 3638, 
States without treaty obligations for 

receiving armed assistance, - 3040. 
Stating of their castes by holders of 

third class monthly season tikceta on 
the North Western Railway. 2390- 
9 

by the 
of the of India Press, 
New Delhi. 3034. 

Superintendent of Bd 

Baluchistan. _4229-3. 
Superintendents in the Comptroller’s 

Office ‘at’ Peshawar: I500. 
Trade. Agréement -between India ame 

the United States of Americay a 
28: 

in British 
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ABDUL QAIYUM, MR.—conid. ; 

Question re—coneld. 

Trade “A t with Afzh 

Tragedy at Walat near Nowshera. 230- 

‘Trains held up due to overcrowding near 
Bombay on the Se Penin. 
sula Railway. 349. 

‘Transfér of control of the tribal area. 

Central Excises and Salt 
Department. 3273-75. 

Village Communities Ordinance enact- 
ed in Ceylon. 425-26, 

Question (Supplementary) re— 
Abduction of females. 697. 
Accidents on the East Indian : 

. 9I6, 
F के Amenities provided for third class pas- 
ge oo code फल and 

दिया Appointment of certain Imperial Ser-| 
vices in the Provinces. 2467. 

Arrests of certain Indians in Belgian 
Congo. 253-54. 

Attempts to dérail certain trains on the 
Indian Railway. 2I53. 
“the return of political exiles to 

a 832, 834 
Ban on the return of Raja Mahendra 

| " Pratap to India. 238, 
Certain crimés in Delhi. 736; 
Chatfield Enquiry Committee. 58 

i Tiotsiy 746, +... रत Ste 

Concession to Anglo-Indian -artificers 
and apprentices in the army... 3500, 

Conclusion of a Trade Agreement with 
Afghanistan, 2244. 

Conference of Inspectors General of 
Prisons of the Provinces, 

Construction of the Kra Canal and the 
road from Yunnan to Assam, 

v 

| 

ABDUL QAIYUM, MR.—contd; 

Question (Supplementary) re—contd. 
Election of a non-official Chairman to 
see Beawar Municipal Committee. 

Enlistment of recruits from the Tribal 
Indian Area in the regular Army. 

Il04, 
Establishment of a Board to advise on lating. तक 720: 277 गत 

Kenya. 438. 

Extension of the life of the Legislative 
Assembly. 756. 

Government’s forward policy in the 
tribal areas. 924, 925. 

Guards on the Great Indian Peninsula 
Railway. 803 

Inclusion of a woman as delegate to 
he Internati Labour 
625. 

India and Imperial Defence. 3265. 
Operations on the  North- 

gs ict sages है के 6 555 2 

Protection of the life and property of 
Indians in Burma. 3425 

Purchase of aeroplanes. 2098 
Purchase of Remington typewriters by 

Government. .229 i 

Raids in the settled districts from the 
frontier tracts. bs ae ४१ 

Recruitment of पक a Ii 9; [पोते 
castes in the Go 
Departments. 696, 

_. Relations of the Government of India — 
with the tribes in the tribal areas, 
928. 

Report of an interview with Maulana ७ 
Abul Kalam Azad about tribal areas. 
282 

Report of the Chatfield Committee. 

t of Indians in 
territory Tito ir es at 

Gurkhas in the i 3, 

Sabotages on the East Indian Railway. 
255. 

Restrictions on the entry 

Sending of troops to Indian States. 

Statistics of middle class unemploy- 
aie 
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ABDUL QATYUM, MR.—concld. 
Question (S re=coneld 

ABDULLAHJMR. H.! M.—conid, 

Stoppage of the migration of foreigners xe 
into India and recruitment of Jews 
in Government service. 3L0. 

Stoppage of tribal raids in the settled 
districts. 88. 

Territory in the North-West, Frontier 
between the settled districts and} 
Afghan boundary. 3340. 

Unveiling of the Mutiny Memorial near 

‘aziristan ope 
tion of Foreigners Bill— 

a 2 to consider and to refer to Select 
Committee. 846-49 

Consideration of clauses. 345], 352, 
355. 

Resolution re withdrawal of India from the 
League of Nations. 74, 82-86. 

Sugar Industry (Protection) Bill— 
Motion to consider. 3730-33, 3734-37 

ABDUL WAJID, MAULVI— 
Election of——to the Standing Com- 

mitteé for the Department of Communi- 
cations. 3376. 

ABDUL WELI KHAN, KAZI— 
Question re ban on the entry of —— 

into the North-West Frontier Province 

ABDULLAH, MR. H. M— 
General discussion of the Railway Budget. 

Question re— 

Absence of Muslim Personnel Officers 
on the North Western Railway. 
3606 

Certain expenses incurred on the Walton 

i emanierion: 
ers and Income-tax Ganon “hee 
Income-tax Department. 3प्रा8 | 

Communal composition of stenographers 
in the North Western Railway Head- 
quarters Office, ete. 3372-73. 

Confirmation and promotion of certain 
staff in the Loco shops, Moghalpura. 
3606-07. 

Contractors on the North Western Rail- 
way. 835- 

Delay in payment of piece-work wages 
in certain workshops of the North 
Western Railway. 370. 7 

Direct recruitment of certain staff on 

Efficiency bar for Assistant Commis- 
sioners of Income-tax and Ineome- 
tax Officers. 748. 

Employment of more Muslim watermen 
on the North Western Railway. 
3637. 

Employment of Muslims in certain posts 
on the North Western Railway. 
3373-74. 

Employment of Muslims in the Person- 
nel Branch of the North Western 

Inadequate representation of Muslims 
in certain services on the North West- 
ern Railway. 830-3 

Paucity of Muslims in the category of 
Block Signal Inspectors on.certain 
State Railways. 863. 

Preponderance of non-Muslims in the 
confidential branch. of the North 
Western lway Headquarters Office. 
३9$%-&7. 

Preponderance of non-Muslims “in the 
Electrical Branch of the North West- 
érn Railway. 3387-72. 

Promotion of Muslims to the Indian 
Service of Engineers on the North 

Western Railway. 829-30. 
Promotion of Muslims to the lower 

gazetted service on the North West- 
ern Railway. 3604-06. 

Representation of Muslims inthe Per- 
sonnel Branch of the North Western 
Railway Headquarters Office. 3683- 
34 

jupersessions of Muslims in the Arch#o- 
logical Department. _893 

ABDUR RASHEED. CHAUDHURY, 
MAULVI— 
General discussion of the Railway Budget. 

055-57. 

Indian Finance Bill — 
Motion to consider. 2340-45. 
Consideration of clause 3. 2582-83. 

the North Western Railway. 3636. 

Consideration of Schedule II, 2740. 
4l. 

Engineering subordinates’ officiating : 
ranks of the North Western 

Railway. 3504 
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ABDUR RASHEED CHAUDHURY, |ABDUR RASHEED CHAUDHURY, 
MAULVI—contd. MAULVI—coneld. / 

-..प॒तवांक्ा Naval Reserve Forces (Discipline)| Question (S entary) ré— _ 
Bill— Accidents on the Indian Rail- 
Motion to consider. 383-85. 

Motion for Adjournment re Indian 

ence. 370. 
Motion to reduce demand for “ Railway 
Board ene a representation of. 

Serviews: 325- 

Ser ‘Dissolution of Marriage Bil!—| 
= jion of clauses. 635-36, 639 

Quéstion re— 
Accidents on the East Indian Railway. 

35-53. 
Consideration of the adop' 
common script in Roman. 

of a 
547-48. 

the Palestine: Confer- 

Compensation to Indian 
lost life and property in the Burma 
riots. 746. 

Delay in holding elections to the Tea 
Licensing Board. 757 

Enquiry into certain diseases of tea 
garden labourers in Assam. 202. 

lishmen’ aerodromes at Jorhat 
and Dibrugarh for civil aviation pur. 

23 
Leasing out of stalls for third class pas- 

sengers on the Assam Bengal Rail. 
way. 36) 

Officers and men in the Auxiliary Force, 
~~ 876. 

Raising of the rate of cess leviable on tea 
. from India. ‘ 3006. 

Ishurdi-Pabna Railway project of the aoe section of the Eastern Bengal 
Eastern Bengal Railway. 688. * 4 

Leasing out of the Calcutta Maidan. Rate war between i nes panies 
2900-0, 405-06. carrying Haj pilgrims. 733, 009. 
otiations for renewal of agreement Recruitments to the Royal Indian Navy. 

with the Tatas and the Indian Na- 
tional Airways. 53. Rel of the Go of India 
Non-Indians in the Indian Army. with the tribes in the tribal areas. 

2078-79. 928. 
Project for construction of # bridge over 

the Brahmaputra at Pandughat Rail. 
way Station. 52. 
so of cess on exported 

je SR Jackson cn the 
question of Indian immigration into 
Ceylon. 77I | 

Stoppage of trains at halting places on 
the Assam Bengal Railway. 948-| 
49. 

Strength of Auxiliary Force. 6I3. 
Surma Valley and Assam Valley Light 

Horses. 259. 
ee for the supply of articles of 
ca ings, ete., for the Indian Defence 

ve and aeroplanes for India’s 
defence, 2077-78 

Tochi and Razmak territories 

32; 

Scholarships granted ६० cadets for 
training. 766 

ABOLITION— = Pe ee a 

—— of first -class partments om 
railways, 898-99. 
— of the appoiniment of Assistant 
Superintendent of Police, Delhi. .74]. 

ABOLITION OF WHIPPING BILL— 

See “ Bill(s) ” 

ABUL KALAM AZAD, MAULANA— 
Question re statement issued by —— on 

the situation in the Frontier. I826. 

ACCESSION— 
Question re instrument of ———.. 3446. 

ACETONE— E 
Question re production of —— in India, Wi 

and Waziristan operations. 2385—87. 762. a 

— R
e
 

e
r
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_ACCIDENT(S)— ACCOMMODATION—conid, 
Motion to reduce demand: for “‘Miscella-| Question re—contd, 

neous Expenditure” re provisions re Reduetion in first class —— on Rail- 
enquiry into——. 427-45. ways. 9-20. 

Question re— Reduction in upper class —— to cope —— in coal mines and coal raisings in with increased third class traffic on mines. 379. ey railways. 2603-04. 
——in Sylhet. and Cachar on the Assam OUNT 

Bengal Railway. 2629-30, ACCOUNT(S)— 
——_on the Assam Bengal Railway.| Question re— 

3589-90. Ban against the Congress Committees 
——_on the Dibru Sadiya Railway opening —— with the post offices in 

927-28. के the United Provinces. 46 
से — Sle है Indian Railway Maintenance of — of certain refresh- 

, 53-666, ie fe ment rooms on the Bengal. Nagpur —— resulting in the death of two Indian Railway. 2605-06. 
Airmen. a Selection of candidates for the Indian Claims for compensation on account of Audit and —— Service examination. 
the Bihta Railway —— . 509- 353-I4. 
0. 

Constitution of an enquiry committee ae कक jis cl at di 
to ascertain the causes of repeat "40 aa of the Indian 
—— on railways. 353-54. 

Editorial in the Hindustan Standard) ACCOUNTANCY EX AMINATION(S)\— 
arding causes of —— on the Eas 

y. 93-I5. 
Enquiry into railway —— and status | 

of Inspectors of Railways. 2399. 
Enquiry into the causes of frequent | 
—— on the Hast Indian Railway. 
॥4%-46. 

Enquiry into the Hazaribagh 

—. 405, 407. 
Institution of an enqi 

railway 

= major —— on Railways. . 
fotes regarding —— and sabotage on 
the Easrt Indian Railway. 2900. 

Prosecution of railway employees in 

See “ Examination(s) ”*. 

ACCOUNTANT(S)— 

Question re— -- 

Pay of —— in the Government of India 
Presses, 37. 

* Gf dininmacdiagis Ree: and 
registered. —— to the Audit and Ac- 
counts Services... 2542-43 

Pee ide” | ACCOUNTANT GENERAT 
Question ré Biharis in the 's Office 

., and. Local Audit Department in Bihar. 
I499, 90I 

connection with the Bihta —— on the | ACCOUNTANT GENERAL, DEPUTY— 
East Indian Railway. 9I]- 

Question re criterion for selection of per- 
aba Seas at 2 न f sonnel for posts abolished in the Office 

culprits in tho Chikaki Railway of the mre Posts and Telegraphs 
7300. 

BO ० Representations for an enquiry to as- 
cortain the causes of railway ——. | — Question: the supply of applica- 
i432. = tion forms for appointments 

Tragic —— in Vizagapatam Harbour. under the Superintendent of Insu 4-5. rance. 3786-87 

ACCOMMODATION— ACCOUNTS SERVICH— 
tion re— Question re recruitment of diplomaed 

Abolition of first class ——on Branch ते 
lines. 909-0. the Audit and ——_. 2542.43. 

Housing —— for the staff employed in| ACQUISITION— 
the Divisional Office at Delhi. 260- Question re proposal for the ——.of land 

near Okhla in Del 3042, 
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~ ACT(S)— 
Ohild Marriage Restraint— 

Question re— 
Applicability of the—— to Canton- 

ments. 374-5. 
Effect of the——on child marriage’s. 

2099-200. 

Question re cereale for the 

‘eet हक 
General— | 

Question re repudiation by the British 
Government of its war time obliga- 
tions under the -—— for the pacific 

I of Ti jonel disp 

on the working of the 

2900-0l. 

Government of India— 
Motion for Adjournment re paced 

to 

935. 2553, 2586. 
Question re— 

Amendment of section 85 or the ——, 

3933... 424. 

Amendment of the ——, 935. 5],| 
2472-74, 268] -82. 

Central Institutions and Boards charg. 
ed with the administration of certain 
subjects under the 290, 637 
Exemptions given under section 262 
of the ——. 3007-09. 

Indian Electricity— 
Motion for Adjournment re rejection of 

Munici; ater Committee's spplinetiat de's a fitag lioctice 

under the ——. 424-27, 554-67. 

Indian Income-tax— 
Question re— | 

Availability of the new —— in a| 
simple and intelligible form to the 
assessees. 3]]. 

Preparation of the —— ina simplified 
form. 327-73. 

Publication of Notice under section 22 
of the-———. 3269-70. 

ACT(S)—contd. 

Indian States (Protection against Disafiec- 
tion)— 

Question re application of the ——. 
240. 

Indian Tea Control— 
re— 

Elections held under the ——. 77- 
72. 

Objections against rules made under 
jhe ——. 392. 

Refusal to hear parties through lawyers 
in appeals under the 225. 

Insurance— 
Question re bringing into force of the 

388. 

Mussalman Wakf— 
Question re extension of the—— to 

Delhi and other Centrally administered 
areas. 862. 

Payment of Wages— 
Question re— 
Annual Report on the Hours of Em. 
ployment Regulations and the 

383-84 
Infrit लक: conneoti 

with the ——. उ384, 
Irregularities detected under the —— 

on Railways. 3546-47, 777. 
Violation of the provisions of the—— 

in the Government of Tndia Press, 
Calcutta, 2697. 

Petrol Tax— Bede 
Question. Dodi ay from. the » lera 

ee the Central Pro- 
585-86. 

Prevention of Pledging of Labour of Child- 
ren— 
Question re 3896-97. 

Punjab Suppression of Immoral Traffic— 
Question re application of the ——— to 

Question — ré —— giving 
Ajmer-Merwara. I386. 

Reserve Bank of India— 
Question 76 amendment of the —— in 

regard to the relationship between 
the Reserve Bank and Scheduled 
Banks. 235. 

Sarda— F 5 
_ Question re effect of the —— on child 

marriages. 2099-200, 

~ franchise in 

- 
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ADEN— ADJOURNMENT (S)—contd. 
Question re exclusion of —— from any} Motion for——re—conid. 

scheme of protection given to salt Indianisation of the Indian . Army 

245-47. 77. 
ADJOURNMENT(S)— Disallowed by H. E.. the Governor 

Motion for re— General. 
Alleged criminal assault on a respectable | 

Indian lady by British soldiers at the | 
Ferozepore Cantonment. 2632 | 
Disallowed by the Honourable the 

President. 2632. 
i Ang Tad, riotsin Burma. 69, 20- 

Red fal 

Continued detention of Messrs. Baish- 
ampain, Bhawani Sahai and Jawala 

Disallowed by the Honourable the 
President. 77 

Derailment ofthe Dehra Dun Express. 
77-78, L-226: 
Adopted. 26. 

Detention without trial of Messrs. 
Viashampain, Jawala Prasad and 
Bhawani Sahai. 36. 
Disallowed by the Honourable the 

President. 36. 
Economic and penal blockade against 

the Ahmadzai tribe of the . Tribal 
belt between Derajat and Waziristan 

Tw e — ay of. 

Sanction of H. E. oe General 

Ruled out of order. 2338. 
Government’s refusal to consult the 

Legislative Assembly on the recom- 
mendations of the Chatified Com 
mittee’s report, 369 
Disallowed by H. HE. the Governor 

General 

the Government of India Act, 935. 
255: 
Disallowed by H. E. the Governor 

General. 2586. 
__, Grant of complete Independence to 

है: 5 a of Order. 
Tndian representation at the Palestine 

Conference. 369-7, 398. 
mee 

Kidnapping of five Frontier Hindus 
by armed Torikhel Waziris of the 
Transborder area in the Bannu Dis- 
trict. 3274-5. 
Disallowed. 325. 

Position of Indian Nationals in Kenya— 
Adopted, 7640, 677-93. 

Rejection of the Delhi Municipal Com- 
mittee’s 2 i ication for a distributing 

Ladin yo ander the Indian Electricty 
i 424-27, 554-67.. 

Negatived...567.. _ 
Reported appointment of Mr. Bird as 

the Special Income-tax. Commis. 
sioner. 2633-34 
Disallowed by the Honourable the 

President. 2683. 
Restriction on Tndians by the Govern- 

ment of the Union of South Africa. 
206-I0. 
Ruled out oforder: 09, 

Spending of Indian revenues in the 
military training of foreigners like the 
Afghans. 359. 
Disallowed by में, 8. the Governor 

General. 369. 

ADMINISTRATION— 

Railway Board’ re detailed —— and 
policy of the Railway Board. 486- 
63 

Question re— 
—— of the Independent territory and 

the tribal belt, 

—— of tribal territories to the 
Provincial Government. 655. 

Representations regarding, —— of the* 
tribalareas. 2402-03, . 

ADMINISTRATION OF JUSTICE— 

Demand for Grant. 2234, 

with the aah mien eee 
2 the Government of 290, 

687. 
Government's Defence policy and —— - 

2822. 
Re for the of the
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ADULTERATED DRUG(S)}— 

ADULTERATION— 
Question re of ghee and grievances 

of shopkeepers in New Delhi. 

ADVANCE(S)— 

ADVISORY COMMITTEE(S)— ¥ 

ADVISORY COUNCIL FOR RAILWAYS— 

ADVOCATE(S)— 
Question re— 

grant for foreign purchases of Rail. 
ways. 38-4 

Difficulties of the Reserve Bank in 
making —— to scheduled banks. 
I70-LI. 

ADVERTISEMENT(S)— 
- Question re— 

—— for posts of foremen for the North 
Western Railway Mechanical Work. 
shops, Moghalpura. 54-55._ 

Kodaikanal 0] प796. 
— in publications of the All-India 

Radio. 33 
6 ——— of patent: medicines for certain di- 

235-36, 
Fall in the number of 
Ss sre Listener. 3360. 

r — in vernacular newspapers. 

~ 337-38. 

in the 

ADVISER(S)— 
Question re— 

Publication of the report of non- 
oficial ——of the Indo-British Trade 

Be gron 
‘of the Non-official —— of the 

Indo-British 
॥005. 

ADVISORY BOARD— 

Election of a Member to the Central 
of Health. 550 

Question re resolution passed by the 
Sie Excise —— of Delhi requesting for a 

‘Tevision in its ete. 263L. 
ADVISORY BOARD OF HEALTH— 

See cone 
ADVIS | 

Question re delegations the —— on 
Child Welfare and Traffic in Women and 
Children the League of. 
79-30. 

Practice by of the Allahabad High 
Court.in the Delhi Courts. . 2099. 

Restrictions on ——of High Courts in 
India practising in Delhi 5 
2537-38. 

AERATED WATER— 
Question re— 

Contractors employed for the sale of 
in -running. trains. 58 

Contracts to sell ice and——on the 

North Western Railway. 2047--9- 

| | 

7 | AERODROME(S)— 
Question re— 
——in India. 42-I3. 

कै of —-at Jorhat’ and 
‘Dibrugarh for civil aviation purposes. 
235. 

Establishment of——at Jorhat and 
Dibrugarh in Assam. 3320, 

ABROPLANE(S)— 
Question re— 
——in use in India, 227-28. 
Construction of ——in India. 2087- 

88. 

- Permission to foreign ——- to pass 
| through India, 744-2. 
| Purchase of 2097-98. 

Purchase of ——from Iraq and Egypt. 

of 
295-97. 

Vessels and——for India’s defence 
2077-78. 

AFGHAN(S)— 
Motion for Adjournment gel ea spending of 

Indian revenues in the train. 
ing of foreigners like the ——. 369. 

training to —inm 
India, 225-27 
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AFGHAN BOUNDARY— 
Question re territory in the North-West 

tier between the settled districts 
and——. 3340. 

AGENCY FUNCTION(S)— 

Question re transfer of ——to the High 
missioner for India in 

ete. 570-7l, 474-77. a 

AGENT(S)— 
Question re— 

Appointment of an 
Burma. 3706-07. 

Appointment of a non-official Indian 
as—in Burma. 385-86, 2468-69. 

Appointment of an Indian Trade —— 
i at Kabul. 397-98, 3204 

Indian ——in 

AFGHAN MINISTER(S)— 
Question re trade i with the 
—. 78-39: । 

AFGHAN TRADE MINISTER— । 
Question re results of the talks with the | 
—. 3333. 

ABFGHANISTAN— । 
- Question re— 

Conclusion of a Trade Agreement with 

Negotiations regarding Indians in —— 

Representati for eh of a 
trade agreement with——~  409. 

with 
trade agreement to be concluded with 

404. 
Trade agreement with ——. 336, 45]- 

52, 674, 675-76, 3204. 

AFRICA— | 
Question re— 

Position with regard to anti-Indian 
legislation’ in South——. 37l]. 

Proposed settlement of Jews in certain 
eolonies in Ei 3448-49. 

Representation for the reservation of 

Governments on the appointment of 
an Indian——in Burma. 3432-33. 

Filling up of the post of Deputy —— 
of the South Indian Railway. 7926- 
27. 

Guidance given to——working to 
extend Indian markets and to 
establish trade contacts. 879., 

Indian —— in Burma. 735-36, 64. 
Interview at Peshawar between His 

Excellency the Governor and— 
forthe tribal areas and Khan 
Abdul Ghaffar Khan. 7948-45. 

Leases of lands held-by Indians and 
territories in ——for the settlement 
of Indians. 620. i 

Representation _ regardi positi 
of Indians in’ South ——. 344-44. 

Segregation of Indians in South— . 
3707. 

AGE(S)— 
Question re— 

—of the Assistant ~ Locomotive 
~ Superintendent of the Shahdara- 

Ssharanpur  Light- Railways 3626. 

Delegation of powers to decide applica- 
tions for alteration of recorded —— | 
on the East Indian Railway. 943. 

AGE-LIMIT— 
Question re stoppage of recruitment in 

the Government of India offices and 
raising of ——for candidates on the 
waiting list, 3779, 

AGENCY(IES)— 

Question re allegations of fraud and for- 

of an Indian in 
Fiji. 009-0. 

Raising of the rank of the Indian 
fx Ceylon. “2 दायरा 

Viotualling =—- employed” with’ British 
units in India. 2086-87. 

AGGRESSION— 
Question re preparations for 

defence against ex! 

5-53. 

_ 256, 5I0. 
gery against ghee purchasing —— 



INDEX (70 LEGISLATIVE | ‘ASSEMBLY DEBATES, पट 

AGRA-BAH RAILWAY— 
~ 968 “ Railway/(s) ” = 

CANTONMENT— 
ca re early departure of a train 

from the Agra Fort .on —— Station 

e AGRA FORT— oe 
re early departure a train 

Agra Cantonment 

| 
i 
: 
le 
| i 

out-station apprentices 
recruited in Sukkur workshops. 333. 

Draft ——for a treaty of commerce 
and naviagtion with the United 

‘f States of America. 3365. 
Negotiations. for renewal of ——with 

. the Tatas and the Indian National 
Airways. 53. 

हु AGRICULTURE— 

Demand for Grant. 2236. 
ns Draft convention concerning  statistios 
an of wages and hours’ of work in the 

कं denne Maney eed 
; > construction “and in——, adopted by 

the International Labour Conf 
3649-56 

‘Question re India’s membership of the 
ternational Institute of ——, Rome, 

Burear oo, imam ial A a. 

©) AGRICULTURAL INDEBTEDNESS 
Question re— 

Circular issued by the Reserve Bank 
on the. effects 6f the Legislative 

— ~~ Legislation for ‘the “relief of —— 

AGRICULTURAL MARKETING— 

Demand for Grant in respect of “ Scheme 
; for the Improvement of —— in India 
Si 2237. 

AGRICULTURAL RESEARCH— 
Demand for Grant in respect of “ Im- 
ee of =” 2236, 

AGRICULTURAL RESEARCH—contd. 
Question re—contd. 

to the Imperial Council of ——. 

Sea the Imperial Counoil of —— 

AGRICULTURAL SERVICE— 

Question re filling up of the post of Joint 

of the Indian——. 3036. 
AGRICULTURIST(S)— 

Question re— 

elected membere of the Delhi 
District Board. 672. 

Exemptions from school fees of the 
of ——in Delhi Province. 

6-I2. 

Filling up of the post of Joint Director 
and Imperial——of the Indian 
Agricultural Service. 3036. 

AHMED, MR. K.— 
Expressions of regret on the death of 

~ ३920-22. 
Question (Supplementary) re report of the 
Committee a XB engines, 

AHMAD ४४४५ KHAN, MAJOR 
NAWAB SIR— 

Resolution re position of women under 
the existing laws. 99. 

AHMADZAT TRIBE 

Motion for Adjournment re economie and 
penal blockade against the-— of the 
Tribal Belt between Derajat and 
Waziristan. 76-77. 

AHMADZATI WAZIR(S)— 
Question re —— asked to pay money and 

665. 
AHMEDABAD— 

Question re— 

Allegations. against —— Cantonment 
Board. 2547. 

Income and 

AHSAN, MAULVI MUHAMMAD— 
Question re fall in earnings on the 

Kathihar-Jogbani and Barsot-Kishan. 
j sections the Eastern Bengal 

Railway. 939. 

P
e
a
 

we
e v
ee

 
er

 
fe
y



4 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

AID-DE-CAMP— 
‘Question re— 

Conduct of a 

Mail. 30I9-20, 3537, 3769-7I. 
Prosecution of Thakur Kalyan Singh, 
——to His Highness the Maharaja 
of Jodhpur. 3588-89. 

AIKMAN, MR, A.— 
Appointment of ——on the Committee 

on Petitions. 79. 
Coal Mines (Stowing) Bill— 

Motions to consider and to refer to 
Select Committee. 87. 

Motion to consider. 869-72. 
Consideration of clauses. 3244. 
ee of regret on the death of — 

European Military Officer 
and his wife towards Thakur Kalyan 
Singh,——to His Highness the 
Maharaja of Jodhpur, wearing a 
dhoti, while travelling in the Frontier 

AIR FORCE(S)—contd. 
Question re—contd. 

Officers and men serving in the Roya! 
2098-04. al 

Book post and— postage rates in 
India and in England. 3342-44. 

Irregular deliveries of ——. 662-63. 
Retrenchment in the 

Department and increase in —— 
postage. 368-9. 

AIR OFFICER(S)— 
Question re training of Indians as —— 

AIR PILOT(S)— 
Question re-certain staff in the Civil 

——in India. 9949-50. 95 > 
Excellency. Lord. Brabourne, | ATR RAID(S)— 

Governor of Bengal. 366. | 

eh पक लत Win Aimed Tom. | ~oeoeeen 
General discussion of the General Budget. 

747-50, 
Indian Finance Bill— 

Motion to consider. 249-95. 

Bombs dropped on British territory 
during a Japanese——. श74-75. 

| Indians injured or killed during the 

| Japanese — on tho British terri- 

Consideration of clause 4. 2649. fay pod oe eat Settlement in 

Motion re Indo-British Trade Agree-| -yo..°6F life and ३ 3 Vigan 

« ment. 2839, 2843-45. a es West pete iaseton 

Motion to reduce demand for “ Miscella- हैः 5 52328 35 MS 

neous Expenditure ५ 7४ provisions: re Schem ers for —— tis 583-84. 
enquiry into accidents. 437. See also Wade Reid(a)” 

Nomination of ——to the Panel of Chair- ES PRECADTI 
men. 79. 3 at ATR RAID PRECAUTION(S)— 

Resolution re cut 0 See “ Precaution(s)”. 

‘ment employees. 722. “ATR SERVICE— अब of Tan oF port : दे 

AINCOUGH, SIR THOMAS— Question re training of Tr or 
in the —— of India. |. 

Question re— 
——'s remarks regarding India’s | ATRCRAFT(S)— 

financial and economic’ fabric: 257,;| Question re —— construction in India, 

767-68. a 2087-88. 
ame i India’s | ATRORAFT 

Industrial and  economtie’ policy -€ Tp 
449-50. tea गा की ss 

38 remarks regarding India’s Tndus- | 
trial policy. 68. 

ATR ATTACK(S)— 

Question oe of big cities against Question re accident resulting in the death 

कु ४ of two Indian——. 335-52. 

MESES: AIVAR, MR. 7. 8. SANKARA— * 
Question re— Decoiendl tary Grant in~ 

Tndian Land, —— and Sea Defence 

Forces, 240. 
Military pilots in the-——. 224-25. 

d for 8 
respect of — ee 0006 
Working -Ex of 

Question re— a 

ee 

m
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E AIYAR, MR. T. S. SANKARA—contd. AJODHYA—conid. 

Demand for Supplementary Grant in| Question re—contd. 

* _ respect of — contd. ventionces at the —— Railway 

we Working Expenses — Maintenance and Station. 62. 
Working of Ferry Steamers and Subway at the —— Railway Station. 

के Harbours. 2795. r 44-I5. 
Working Maintenance Unsatisfactory telegraph aphic arrangements 

Structural Works, 277, 274 78. तल 606 os at 
We —. 

Su = 
Question re pulling of —— for overcrowd- 

— ing in trains, 2l77-78. 

Oath of Office. 233 | ALCOHOL— 

AJIT SINGH, SARDAR— Question re— = 

. Question re restriction on the entry into Advocacy by Mr. M. P. Gandhi for 

. India of 584. | ergs See of power —— 
AJMER— | = : ,##के oo * 

के शक Manufacture of power ——— from 
Question re- 3298-99. 

Amount drawn by the European assis- 
tant masters of the Mayo College, 

molasses. 
Mr. M. P. Gandhi's suggestion regarding 

compulsory mixing of wer —— 
——,from their wards. 3206. 

Enquiry into the le and housing with petrol, « 6/0:7 and. lensing of ~ conditions eae “7622. sugar factories. I885-86, 
Notification ee Moni _ Use of ——as a substitute for petrol. 

cipal ८220, 2 noe from electing 8 non- = i en re Stands for 
official Chairman. 42. U of ms for “maaniifac- 

Pay of the Principal of the Mayo ture of power ——. 2003, 2248-49. 
College, —. 3205-06 ALIGARH— 

Racial discrimitiation inthe Mayo| Question re alle; ithholding of certain 
College, == 9004-05. telegrams in the City Telegraph Office, 

ge Pay ‘of Indian masters 
o 0 College, - $207. | ALL-INDIA CATTLE SHOW 

—  SSanitati ty and Water Supply of——-.| See “Cattle Show ”. 
Scarcity of water in——and Beawar. | ALL INDIA INDUSTRIAL FAIR— 

62I See ‘‘ Industrial Fair(s)” 
Schernes for water a ply and drainage | ALL-INDIA aD ag NATIONAL. PLANNING 

sat ie eee Committees)” ar t for ie and eos ae a fa)” and... 

in the— Municipality. 386-87 “Planning Committee(s)”. 
AJMER-MERWARA— ALL-INDIA RADIO— 

Demand for Grant. 2240, Question re— न 00८७७, 
Question re— | Advorti 33 Es of the 

Act. giving franchise in——. 2386. 
हे : Education Department of ——. 387. Applications invissdsifor the post of 

= Be f 3 me Assistants the ——. 

Sen ot health in——+ 2890.92 ninaee vier) 
AJMER-MERWARA MUNICIPALITIES Com in: > 677-78. 
REGULATION (AMENDMENT) BILL—| 9058 of Technical Ansintents adver 

है ve tised by the ——. 3602 . 
+ AJODHYA— ALL-INDIA RAILWAY MECHANI- 

है Question re— CAL Wi FEDERAL 
: Demand for shifting of the —Sub-| UNION — 
हर Post Office. 934-35. See “ Union(s)” 

जज 
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ALLAHABAD— aa ALLOWANCE(S)—conid. 
Question re— 5 Question re—contd.~ es 

Allegations British soldiers in 
the—— Fort. I485-86. 

Asking of the return of total wealth 
of assessees by the Income-T: 
Department, 2542. 

Enrolment of more members to the 
University Training Corps of the| 
—— University. 73-l4. 

Lighting of the Jumna Bridges at 
Delhi and ——. 3363. 

Practice by Advocates of the —— 
High Court in the Delhi Courts. 2099. 

Validity of tickets bet) 

——of the Imperial Service Officers 
working in the provinces. ~ 

——paid to the families of certain 
persons. 376, 

——sanctioned for the Travelling 
Ticket Examiners on the East 
Indian Railway. 3369. 

——- to guards working ‘on Sanday on 
the East Indian Railway. 3369. 

Cases of fraudulent drawal of travelling 
—— by subordinates in the Archeo- 
logical Department, 633. 

‘East Indian and Bengal and North 
Western Railways. 6l. 

ALLAHABAD CITY— 
Question re discontinuance of deliveries 

from —— Katchery Post Offices 
2406-08. a 

ALLEGATIONS— 
Question re— 
— against a European soldier 
at Jartalon railway station. 275, 
2550-5 

“——against Ahmedabad Cantonment 

——against British Army Officers 

at Delhi. 2924-25. 
——against the Office Superintendent 

of Meerut Cantontient Board. 3269. 

travelling from Lucknow Delhi. 
2392. 

ALLOTMENT— 
Question re —— of daftry quarters to 

jamadars in New Delhi. 635-36. 

Demand for Grant in respect of ““Superan: 
uation —— and Pensions". 2239. 

Questfon re— 
——of the Imperial Service Officers 

serving in the provinees. 355-I6. 

a Sais 

Consolidated oo travelling —— of travel- 
li examiners on the North 
oon ee कर 

it in the compensatory the 
officials of the Posts and Telegraphs 
Department. व 

Daily of members of the Assam 
Bengal Railway Advisory Committee. 
29I3 

Grant of a disturbance ——, 2893) 
Grant of a disturbance —— to officers” 

and soldiers. 289-20 - 
Grant of officiating to / a divi- 
_ sion clerks” duties of 

assistant of the Director 
General of Posts and Telegraphs. 
3620-2 
jon-admissibility of officiating —— on 
the Fast Indian Railway. 3609. 

grant of an —— to the Assistants 
in Charge of certain sections in the 
office of the Director General of Posts 

anton offices 2558 ५७ Mati 
and 

Non-grant of 
clerks on the Great Indian Peninsula 
Railway. 3595. 

Non-payment of certain —— to tempo- 
rary guards in Delhi Division of the 
North Western Railway. 242-I3 

Regen ee 
staff 
5089, 

Overtime —— paid to the emiployees of 
the East Indian Railway. 346. 

Overtime and holiday —— paid under 
* customs”.  2760-6 

Pay and —,, ete., of Indian and British 
Idiers. 47-73 

Restoration of old scales of pay and 
—— to. ex-brakesmen. on the 
Indian Railway 

Restrictions on the free —— from cus- 
toms to passengers luggage. 638-09. 

ea



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. ssf 

ALLOWANCE(S)—coneld. 

Question re—coneld. 

Stop; of the —— of State Prisoner 
Sardar Teja Singh Sutantar, M.L.A 
2098-99. 

—— of Inspectors attached Travelling 
to the office of the Supervisor of Rail. 
way Labour. 6I6. 

ALMANAC(S)— 

66l. 

Question re— 
—— and liqudation of insurance com 

panies. 388-89 
—— of certain grades of clerks in the 

Divisional Superintendents” Offices 
on the North Western Railway. 
907 
— of the Heonomic Products Depart- 

ment with the Botanical Survey of 

Question ré restrictions on the sale of build- 
ing sites: in —— Cantonment: 2075- 
76. 

: ‘of section 85 of the Government of 
India Act, 935. 424. 

—— of the Government of ..India Act. 
935. 5l, 2472-74, 268L-82, 

Franchise, 

Railway 
of third class passengers. 

Motion to reduce demand for “ 
Board ”* re 
4249-62. 

Question re— 
——- tor third class’ passengers and: re- 

poe dress of their grievances. 266-7. 

agreement for atreaty of commerce 

and navigation with the United States 
a 

Indians employed by State in European 
countries and ——. 8 

Negotiations for a trade agreement with 

the United States of ——. 655-56, 

674-75, 683-84. 
Protection of the interests of Indian 

merchantain the, United States of —. 

oe th the United Trade agreement wil 
States of ——, 427-28, 66-62. 

AMMUNITION+ 

Question re circular regarding increase 

jn the manufacture of. Arms and —— 

in India. 585. 

AMRIT— oe 
ean on re application for a एन ,्ए अर 

3648-49. 
AMRITSAR— 

Question re— 
Contract for Hindu re! 

ete., ab —— 

Robbery. on a train. at Verka railway 

station near ——. 23 4 

ANDAMANS AND NICOBAR ISLANDS— 

Demand for Grant. 224] 

ANEY, MR, M. S.— 

Appointment of —— on the; Committee 
Petitions 

का 
उक्त ४० third. class passengers on rail. pen 

Sogn 600-70. ant 5 dere may 

ee ae pesmageal to refer to Select. Committee 

Expenditure onthe provision of —— to nee 

third passengers “Tailways Amendment aba ttl, A Schl -- 

Ms9LAD a ee ee eee
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ANEY, MR. M.8.—conid. —) हम छ £ 

Demand for Supplementary © Grant in 
respect: of- 
Working Expenses—Hxpenses of Elec- 

trical Department. 2803-04. 
Working Expenses—Maintenance of 

Structural Works. 2773, 2775-76. 
Working Expenses—Maintenance of Sup- 

ply of Locomotive Power: 2785 

ANEY, MR. M. Sit-contd.20% 8 é 
Moton to reduce demand for—contd. 

“ Indian Posts and Telegraphs Depart- 
ment (including Working Expenses ) 
re catrying on one-sided propaganda 
and withholding telegrams sent by the 
rival party. 2035-36 

“ Miscellaneous Expenditure ” re pro- 
visions re enquiry into “accidents. 

3 

Indianisation of higher services in 

Election of —— to the Standing Finance I 
Committee for Railways. 2634-35 * Railway. Board:”’ re— 

Employment of -Children “(Amen ) है 
Bill— railways. 
Motion to consider. 787-88, 789 
Consideration of clanses: 7997 802, 806, 

832-33 
General discussion of the Railway Budget. 

065, 075, l076. 
Hindu Women’s Right to Divorce Bill— 

Motion to refer to Select Committee. 
354, 3549, 3560, 3564. 

Indian Finance Bill— 
Motion to consider. 2299, 2300, 2303, 

32357, 2448, 2449, 2452, 2506-3, 
259, 2527. 

Consideration of clause 3. 2578. 
Consideraton of clause 4. 2656-59, 
Consideration of Schedule I, 2676. 
Consideration of Schedule II. 2724, 

273-32. 0४४५० idea अंडे 

496, 203, .4205. 
Long-range policy regarding railway 

2—86. 

Motion to pass. 889-92 
Question re employment of foreigners in 

services of the Government of India. 
840-4 

Question (Supplementary) re— 
hi tion of tl 

tory andthe tribal belt. 933 
Application for expansion or creation of 
University Corps. 3783-84 

ofthe people of village Raj 

Mahrauli Police. 483. 
Consultations with certain Provincial 

on the appoi 2763. — 
“Indian Patents and D (Amendment) 

: clauses. 548. 
Indian Tariff (Second Amendment) 
ae: to consider. 3302, 339], 3399. 

3420. 
Consideration of clauses. 3450, 3462. 

Motion for Adjournment re derailment of 
__. the Dehra Dun Express. 2. 

Motion re— 
Election of Members to the 

Committee for the Department 
Communieations, 3047. oF 

Indo-British Trade Agreement. 2835, 
2857, 2864, 2886, 2977—83 

Motion to reduce demand for— 

an Indian Agent in Burma. 3433 
Explusion of an Indian student from 

France. f Indian के journalists from 

Franee. 5 
Indian immigration into Burma. 3432 
Provision of a railway line between India 

and Burma. 926. 
Restrictions on the entry of Indians in 

Nepal territory and recruitment of 
Gurkhas in the Indian Army. I4. 
Ss: 

a रह ‘to 3058. 
Consideration of clauses. 3082, 3085, 

3i4-44, 346. 
Request for circulation ofcertain Appro- 

ceounts and Audit: Reports 

‘jovernment’s Defence olicy and 
administration. 274,230-33, 244. 

(laid on the table) to Honourable Mem- 
bers. 379-92 

Resolution re— 
Position of women under the existing 

laws. 993, 3670-72, 3675, 3679, 3684, 

3693. 
Hand-made matches. शा 55 

tag 

o
e
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lustry (Protection) 
‘Motionteiaador 3726, 3738, 3740. 

ANGLO-AMERICAN TRADE AGREE- 
MENT: 

See “ Trade Agreement(s) ”. 
ANGLO-INDIAN(S)— 

Question: re 

Classification 

aaxsiees 
i teal 

way as ——.| 

Concession to ——— artificers and appren- 
tices in the army. 3499-500 

Europeans, —— and Indian employees 
in Port Trusts. 3639: 

ANIMALS— 
Question re hon-supply of water to —— 

at goods sheds.on the Madras and : 
and 

Question re issue of Sinking Fund —— on 
Railways. 809-0. 

ANSWER(S)— 

Starred questions for oral —— in the| 
Assembly. 025. 

tee of the new Indian Legislative 
Rules in respect of starred questions 
fororal——. 388-89. 

ANTI-AIRCRAFT STATION— 
Question re —— in the upper districts of 

Assam. 3020. 

Seren 

of Armenians employed on 
Rail 

| INDEX TO LEGISLATIVE ASSEMBLY DEBATES. ... odd 

ANEY, MR. M. 8,—coneld..__. APPEAL(S)—conid, ; ried 
Standards of Weight Bil— || Question re—conid. 

Motion to consider. 86. aie ते —— of eu-crew stail of the Bast Indian Si Ind ‘Bill way at-Howrah. 2383 
ek members of the subordinate ser- 

vice lying to His Excellency the Goy- 
ernor General. 3509-I0. 

—— of the Bengal 
i. asd Rua Department. 

4.05, हि 
Consideration of —~ ऋकतैंह 0 thé Gov- 

ernment of India. +737:98. 
Reftisal to hear partiés through lawyers 

i under the Indian Tew Control 
Act. * 225, 

Withholding of an —— submitted by 
the staff of the Control Office at Morad- 
abad. 345-46. 

APPELLATE JURISDICTION— 

Question re —— of the Federal Court 
in Civil matters, 64, 026-27. 

APPLICATION(S)— 

Motion for Adjournment re rejection of 
the Delhi Municipal Committee’s —— 
for a distributing licence under the 
Indian Electricity Act. 

Question re— 

—— invited for he post of a Sanitary 
Inspector on the North Western Rail- 
way. 4I8 

—— invited for the post of Director of 
Dairy Research Institute. 50-5] 

—— for expansion or creation of Univer- 
sity Training Corps. ७७00५ 

magazine Amrit of Mansehra. 3648- 
ANTL-INDIAN DISTURBANCE(S)— 4200 the appointment of a Tariff 868 * Disturbance(s) Board on salt. 749, 64 
ANTLINDIAN LEGISLATION— —— invited for the post of a veterinary 

See “ Legislation ” investigating officer, Assam. 768-69. 
ANTIQUITY(IES)— —— invited for the post of Programme 

Question re loss of unique —— discovered Assistants for the All-Inidia Radio 
at Sardheri. 63!. 35l amen E | न 

APPRAL( Delegation of powers to decide —— 
aeaien ie: alteration of recorded age on the Raat 
—— against the decisions of the Indian Indian Railway. 943. 

‘Tea Licensing Committee. 390-92.| Restrictions on the forwarding of —— 
—— against the Federal Court decision for transfer to other offices imposed 

in regard to Sales Tax. 3493. by the Director General of Posts and 
—— from the Federal Court decision in on his staff. I940-4]. 

the Central Provinces Petrol Tax Act Submission of Leave —— in service covers 
Case. 585-86. in Postal the Department. 3644. 

~p2
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APPLICATION FORM(S)— a 
Question re delay in the supply of —— 

of Accounting Assist- 

ants under the Superintendent of 

Insurance. 3786-87. 

APPOINTMENT(S)— 

Question re— 
Abolition of the of Assistant Super- 

intendent of Police, Delhi. 74I 
for the —— ofa Tariff Board 

— in the Civil Service and 
Indian Police in the Provinces. 2533- 

——-made in certain cadres in the 

Income-tax Department, . Punjab. 

+ — of a non-official Indian as Agent in 

246: 

ess 
—— and other employees on the North 

Western Railway. 794-95. 
Concessions and wages for the Engineer 

ing—of the er-“ Dufferin ”? cadets 
367. 

Concessions to Anglo-Indian artificers 

ayer 

~orcler 

THE AUDIT REPORT— cr lear 
—— laid on the table. 3790. 

APPROPRIATION ACCOUNTS (POSTS 
AND TELEGRAPHS) AND THE AUD. {T 

REPORT 

—— of an Indian, as Vice-Chairman of ---- laid on the table! 3790: Has a 

the Imperial Council of Agricultural APPROVED LIST(S)— ea 

Research. 247L See “ List(s)” 

ak Agents in British Colonies. ARARYASOT ७5 26 तक 0h eat 

ee ” ०03 uestion re extension’ of a 
to offices tod with the Defer Be 28 pre कक न कम 

to the a Railway. a ni 

3504- ARCHAIOLOGY— Demand for Grant.! 2235. 
Superintendent of ——, Lahore 

pee forms Circle. 2892-08. © 

ss condo: of Yasar. | ARCHAOLOGIOAL DEPARTMENT — 

ance. 3786-8’ Question: re-¥ CITATS, DERM TE le 

-Direct made by port trusts. 33I- Oases of fraudulent, drawal of 

32 allowance by subordinates inthe +—. 

New —— made in Port.Trusts. 3640. 3638. 

‘New —— created in the Goyernment of 

945. = 
Recruitment to 

ment of India. 857. 
Special pay attached to posts under the 

wernment of India. 852-54 

2 nde thé Govern- | ® 

Monuments, ete., taken, under protec- 

ARCHAIOLOGICAL EXCAVATION(S)— 
Excavation(s) 

ARCH AOLOGICAL INQUIRY (TES)— 

280 80706, 
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AREA(S)— . a 

—— in New Delhi set apart for fruit 

“Bee Ais HENCE — Licence(s) ”. 
ARMED. ASSISTANCE— 

Question re States without treaty obliga- 
tions for,receiving ——. 0. 

ARMENIAN(S)}— 
Question re classification of employ- 

ed on the East Indian Railway as Anglo- 
‘oIndians. 358. 

ARMY(IES)— 
Question re— 

Concessions to Anglo-Indian’ artificers 
and apprentices in the-—-. 3499- 
500. 

‘Despatch -.of dIndians——— to Indian 
‘States. 29] 

© Snlistment of recruits from the Tribal 
area in the regular Indian ——. '03- 

Highest Rank reached by an-Indian in 
the 2076-77: 5 

Increase of pay of Subalterns "0 ‘the 
British —— serving in-Indiay »275l- 

-- Majors in the Indian 
Manufacture of Lethal-Equipment for 

3 the in India; 572-73. 
Motor vehicles in the ——. 607-08. 
Non-Indians in the Indian ——, _2078- 

थक 
Recruitment to the Indian ——, 253. 

°° ‘Pransfer of certain British Units of the 
Indian —— to Great Britain. 233- 
44. 

Question re ban on the entry of certain 
_ -Rewspapers. journals . 

Question re candidates interviewed at 
Jubbulpore for appointment to the ——. 
35I3. 

ARMY OFFICER(S)— 

Question re allegations against, British —— 
travelling to Europe in $. 8. “ Conte 
Biancamano 377-72 

ARMY. VETERINARY. CORPS— 
See “Veterinary Corps”. 

ARRANGEMENT(S)— 

ring —— on v8, Quest: 
3640-4, 3643. 

ARTICLE(S}—~ 
Question re— 
——in the Times of India a 5 

Findlay Shirras regarding 
pulation, 63. 

——purchased by the Madras and 
Karachi Port Trusts outside” India. 
267-68. 

Manufacture of certain imported —— 
required by Railways in Tudia. 266- 

7 Jf 

Question re concessions to Anglo-Indian 
= sand apprentices in. the Army 

3499-500. 

ARTILLERY— 

Question re Indianisation of ——. 232- 

ASAF ALT, MRE M0 >) eens 
Expressions of regret on the death of Mr. 

CT Te ol & f 
664, 666, 744, 745, 760, WoL TB. l 

Indian Naval Reserve Forces (Discipline) 

Motion to consider. $3, 37-9, 



870, 
Motion for Adjcurnment re— 

Indian riots in Burma. 2]8. 
‘Economic and ‘blockade against the 

Ahmadzai tribe of the Tribal Belt 
between Derajat and Waziristan. 77 

Position of Indian Nationals in Kenya 

Rejection of the Delhi Municipal Com- 

i | ALI, MR. M.—coneld. 
Question re—conid. 

Powers of command of British Warrant 
Officers, etc., vis-a-vie Indian Warrant 
Officers, 843-44, प्र 

Raid on Bannu. 
Raids from the independent. territory. 

Ree! dations of the Chatfield Com- 
mittee and the Army Committee. 
240-4I. 

Relations of the Reserve Bank with 
mittee’s application 
licence under the Indian Elect 
Act, 425, 426, 427, 554-56, 
I558, 559, 56I, 562, 564-65, 566, 

Motion to reduce demand for— 

2054, 2070-72. 
Relation between Provincial and Cent: 

ral Finances. 906-08, 95. 
Indian Posts and Telegraphs Depart- 
ment (including Working Expenses) ” 

e departure from the practice of 
using Urdu script in postal forms. 

_., 3998, 999-200], 2029. 
Question 

pes Independent terri. 
tory and the { 
26६78 of a Land Deyelo: ti 

mittee in New Delhi. 44840... 
tlay Gov Salt 

nh in the Punjab and Rajputana. 
7 

Construction of the Kra Canal and the 
toad from Yunnan to Assam, etc. 

ee 2095-96.— 
~/Greation of a single unit for the = 

urban area of Delhi and New Delhi. 
446-47, ou 

Difficulties of the Reserve Bank 
~~ making advances to scheduled banks. 

प्रा60-] 

heduled banks. 700-0. 
Representation of non-official interests 

Delhi 

cite in the Punjab and Rajputana. 
पा 

Stoppage of tribal raids in the settled 
districts. ॥87 

Strength of the Indian Air Force. 239. 
‘Training of Indians as Air Officers. 238- 

39. 

Question (Supplementary) re— 
Aeroplanes in use in India. 
patents aa Ser ape 3884. 

policy in the 
tribal areas. 923, 924. 

Government grant. to the New Delhi 

of troops. 602-03. 
Military pilots in ‘the Air Force. Be f 
Relations of the Government of 

with the tribes in the tribal areas. 
928. 

Registration of Foreigners Bill— 
Motions to consider and 

Extent of relief to Indiain respect of | 
_ British Forces maintained for Imperial 

240. 
and 568 Defence 

the Independent terri 
anil Le hee tribal belt for provision of 

RE Mlbehie oot as. 

Position of women under the existing 
_. laws. 3694-95. 

Withdrawal of India from the League of 
Nations. 80, 8], 93. 

ASANSOL— 

| Question re— TASLA 
provide & room for a labéra- 
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ASANSOL—contd. 5७ fa | ASSAULT(S)— hho {APA THA 

. Question re—contd. “aw ७) “ia re— जहर 3968-७९ oan 

— Indian: Railway. seool,.. 258 gies ay _Ferozepore 
ASH PIT— & " Rail हे of passengers Sherpur 

Station. 360-02 

E | ASSESSEE(S)—"— 
| wen 

* Asking of the return of total wealth of 
—— by the Income-Tax Department, 

Bh, aes Allahabad. 2542. 
tio. Availability of the new Indian Income- 

Question re— है हज tax Act in a simple and intelligible 
Anti-Aircraft Station in the upper dis- form to the 43iI 

Z tricts of ——. 3020. Calling of the Income-tas—— in 
Applications invited for the post of a Rai Bareli District to Fyzabad. 2094, 

veterinary investigating officer, 3530. 

768-69. \ Form issued by the Income-tax Officer 
Olassification of income from fisheries for at Benares asking for total Wealth 

assessment of income-tax in certain of ——. 23I8-20; 

places in ——. Keeping of balance sheets, ledgers, 
Coal deposit at Namchick in the Lakhim. of ——in the Income-tax — 

- Tracts 855-56. 
Oorstruction of the Kra'canal and the Statement of total. wealth. of —— de- 

- road from Yunnan to—, ete. 095. manded by the Income-tax Depart- 

Correspondence with the Government of 
regarding the Burrows Commit- 

tee’s Report on safety and conser 
vation of coal. 630. 

Deficiency in food value of the fodder 
in——. 304] 

Enquiry into certain diseases of tea 
garden labourers in 20-I2 

Establishment of aerodromes at Jorhat 
and Dibrugarh in——. 3720. 

: ae er ze of deaths in mines in ——. 
a, 28 0 
“Investigation regarding the effect of 

drainage of certain places in —— and 
Bengal. 9-0. 

Poll tax on persons entering the exclud 
ed areas in——. 66. 

ASSESSMENT(S)— 
Question re— 
—— to income-tax of rents from fisher. 

ies, 73. 
Classification of income. from fisheries 

for of income-tax.in certain 
places in Assam, 52. 

ASSISTANCE— 

ASSISTANT(S)— 
Questi 

Seam of coal found in Lakhi Front- 
ier Tracts and Naga Hills in 

3. Survey to find out oi] and other mineral 
resources in-——. 2687-88. 

Telephone rates in the Bengal and —— 
bey Saal and in Burma. 572. 

. ef > 

> ASSAM BENGAL RAILWAY 
See “ Railway(s)”. 9 

ASSAM VALLEY LIGHT HORSES— 
ae See ४ Light 2 2 कर 4 

for the Indian Agent in Ceylon. 
424 L 

Delay in the supply of applic 

given i to Jerks rks for promotion 

to—— grade in the Central’ Séote- 
ling fe 0. mrt ATO 
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ASSISTANT(S)—conid. 
re—contd. 

allowance to second 35.9 ode Monn aR 

ne ः engaged on the duties 
of —— in the Office of the Director 
General of Posts and Telegraphs. 
3620-2I. 

‘List of —— and Clerks fit for promotion 
in the Office of the Director General 

+ 3 Poats.and Telegraphs. 59. 
Non-grant of an ees the —— in 

certain 

Promotions to the ——'s grade in the 
Government of India Secretaria’ 

ae 350. ve 

ASSISTANT COMMISSIONER(S)— 
See “ Commissioner(s) !'; 

ASSISTANT “LOCOMOTIVE SUPERIN- 
TENDENT— © 
Bes © Lose ndent{s) ”. 

ASSISTANT MASTER(S)}— 
Question re amount drawn by the Euro- 

pean —— of the Mayo College, Ajmer, 
from their wards. 3206. 

ASSISTANT SECRETARY(IES)— 

Question confirmation. of —— on the 
North Western Railway. 2608-09. 

ASSISTANT SURGEON(S)— 
Question re——-on the North Western 

o-- Railway. 2922-23, 3634-35. 

ATTACHED OFFICE(S)— ‘as 
Question re foreign experts in Govern: 

ment of India Sec: it. 
695. esa. 

ATTENDANCE RECORDING MACH. |, 
Question INE( 

ee “ Machine(s) ” 

ee. re —— and allotment of shops in 

eed 
nbs of candidates to the. 

ee eae, 

Selection of candidates for the Indian 
—and Aceounts Service examin- 
ation. 353-4. — 

AUDIT DEPARTMENT— 
Question re— 

Appeal of the employees of the Bengal 
Nagpur Railway 2405. 

Denial of the privilege of enhanced rate 
of increment to passed incumbents of 
the Bengal Nagpur Railway ——. 
2405-06. 

Biharies in the Accountant General’ 
Office and Local——in Bihar. 499, 

AUDIT INSPECTION(S)— 
Question re of Audit Offices under 

the Provincial Governments. 25]. 
AUDIT OFFICKH(S)— 

Question re— 
| Audit, inspection. of —— under the Pro- 

vincial Governments... 25]. 
Effect on the Postal ——in India of the 

Representatio. the 
officials. of the Madras Postal —— 
3508-09. 

AUDIT (RAILWAYS)— 
Demand for Grant. 4467. 

AUDIT REPORTS— ° 
Certain laid on the table. 3790. 

AUDIT SERVICE— _ 
Question re recruitment of 

auditors and registered accountants to 
the and Accounts Services. 2542- 
43. 

AUDITOR(S)— 

i cordat tered into be- 
tween the Finance Department and the 

3507-08. 

AUSTRALIA. 
Question re import and export of cattle 

from and to——. 445, 358. 

AUXILIARY FORCE— f 

55९5८ कु men se a है 
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AVIATION— 5 | AYYANGAR, MR. M. ANANTHASAYA- 
3 Denard = Sean: 2237. ai 42 NAM. i हे 

ह ai Grant in respect, of “ Capital ce ( fa) Outlay on Civil--oharged to Raveriue’’.| Insurance; (Amentmelity «Bil 
on 2237. rt kis ie pgs Teter: ito Select’ Committee. 

. AYURVEDIC MEDICINE(S)— Bg कहे कलर कलर tee Motion to consider, 524-26. 

| Question re use of for cattle. 2476 Consideration of clauses, .0526, I528 
ह AYYALUR— Motion Adjournment re anti-Indian 

Question re —— disaster on riots in Burma, 203-06, 

~ Indian "Motion to reduce demand ‘for— 

Na MR. M. ANANTHASAYA- * Commerce Department” re failure of 
|? Sant = the Government to protect cocoanut 

Code of Criminal Procedure {Amendment) industry. 228-2l 
Bill (Amendment. of Section 205)— 
Motion. to. refer to Select. Committee. 

902-04; 40-I]. 
Consideration. of the Report of the Public 

Accounts Committee. 566. 
Criminal Law Amendment, Bill— 

Motion to consider. 3803-05. 
Consideration of Clauses. 3832-33 

for 

Presentation of petitions. 3537. 
Motion to refer to Select Committee. 

“ Executive Council” re Government's 
Defence Policy and ‘administration, 
238. 

“Railway Board” re rate and’ freight 
policy. 265-67 

Motor Vehicles Bill— 
das ai f ts made by 

the Council of State. 554. 
Muslim Dissolution of Marriage Bill— 

Consideration of clauses. 623, 652. 

Question re— 
_Amount of tax due from income-tax free 

securities, ete. 
Appeals of of the subordit 

service lying to His Excellency the 

bers dinate 

The Preamble and the Title. 2748-49. 
Indian Income-Tax (Amendment) Bill— 

06 
“gs the Council ‘neha State. 

dian : 
ment) Bill— — 
Motion to consider, 522. 

Governor General. 3509-0. 
Appellate jurisdiction of the Federal 

Court in civil matters. 64, 026-27. 
‘Applications invited for the post of 

Programme Assistants for the All. 
India Radio. 35, 

Consideration of a al made to the 
o~, Government of Inc rersonnd 737-38. 

६ General, 
Telegraphs, Madras. 73-74, 2326-28. 

Indian Patents and Designs (Amend- 
ment) Bill— | 
Motion to consider. 
Consideration of clauses. 

53-32, 535-36. | 
544-45, 548. 
(Amendment) Indian Rubber Control 

‘Bill 
Motions to consider and to refer to Select 

3449-50. 
(Third Amendment) Bill— 

Motion for leave to introduce as recom- 
mended. 3793... « 

Distribution of a portion of salt duty 
and excise duty to the Provinces 
25 

Effect on the Postal Audit Offices in 
India of the separation of Burma. 
2535-36, 3536. 

Ill-treatment meted out to Indians in 
Paris. 862. 

Indian commodities adversely affected 
by the oO raced Trade Agree 

=e Ee Tailed Bates of Amarin. we. 
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AYYANGAR, MR. M. ANANTHASAYA- 
'—coneld. कर We 

Question. ré—contd. 
Representations. from. the retrenched 

officials of the Madras Postal Audit 
Office. 3508-09, 

Question (Supplementary) re— 
Allegations against British soldiers in the 

Allahabad Fort. 486. 
Appointment of an Indian Agent in 

Burma. 
ae 2 ‘Institute, Caleutta. 

-. Complaints of the people of village 
Rajokri in Delhi Provin my the 
Mahrauli Police. 483. 

बात into bate the 

Finance Department and the Auditor 
General. 3507, 350! 

titude towards the Fede- 
ae decision regarding sales tax, 

Inclusion of Pushtu in the Indian lang- 
~uages for the Indian Civil Service 
Examination. 596. 

Industries adversely affected by giving 
preference to Great Britain. 08, 

_. Jews entering India. 582. 
css vung of typewriters in India. 

|] 
Medical examination of pupils in the 

Centrally i 
Nehru enquiry into the ०० ion from 

_»» Japan to small industries. 0I7 

Registration of foreigners in India. 2330. 
Sind’s debt regarding Barrage. 578. 

tax of pensi 
paidin England. 2335. 

‘Transfer of Agency Functions’ to the 
High Commissioner for India in Tonics ots mae 3 

Registration of Foreigners Bill—_—_. 
Motion to consider. 3049-52, 3067 
Consideration of clauses... 3073-77, 3086, 

3350, 325l, 3I70, 37 

Resolution re— 
Cut salaries of Government em- 

Ss agape of women. under the existing 
laws. 99, 3672-75, 3676, 3679, 3684. 

AZHAR ALI, MR. MUHAMMAD—) 77+ 
Coal Mines (Stéiing) Bill 

Consideration of clauses. 3235-36, 3245; 
3247. 

Employment of Children (Amendment) 
Bi 
Motion to, consider. 788-89. 
Consideration of clauses. 796, 808. 

General Discussion of the General 
Budget. —66-63. s 

Indian Finance Bill— 
Motion to consider. 2359-64, 2369. 
4 Merchant Shipping (Amendment) 

Motion to consider. 292-93. 
“Motion for Adjournment re derailment of 

Dehra Dun Express. 24-25. 
Motion to reduce « for— 

Se \dequate re- 
presentation of Mussalmans in Central 
services other than railways. 986- 
88. 

“Indian Posts and Telegraphs Depart- 
ment (including Working 
re carrying on one-sided propaganda 
and withholding telegrams sent by 

2043. the rival party 
Railway Board” re— 

administration policy of 
the Railway Board. 35-54. 

Inadequate representation of Muslims 
in Railway Services: 82य 

Muslim Dissolution of Marriage Bill— 
Motion to consider. 67-8. 
Consideration of clauses. 880. 

Question re— - 
Appointment of an Indian Civil Service 

Officer as Deputy Secretary है मकर 
of Assistant Secretary in the ce 
Department. 3279. 

Appointment of an optician in the Irwin 
Hi 

of 
vanit’s Conduct Rules to the staff on 
railways. 3643. 

Application of revised seales of pay to 
staff im Delhi Division of the 

North Western Railway. 3646. 
‘Surgéonson the North Western 

Railway.’ 2922: 
Candidates 
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५५५. १६॥०- ० Wester Railway. 938-35 
a ition ’ Classifica’ meena cee staff on railways 

sitar a ate 

Departments without recognised trade 
unions. 24 

4 Di betwi adar system 
and a contract system of coolies on 
State. Railways. 24I5. 

Disability pension to military employees 
invalided during the Great War. 
3772-73. 

Discouragement to staff from joining 
। trade unions in the Delhi Division of 

> the North Western Railway. 59. 
Grant of officiating allowance to second 

S division clerks engaged on the duties 
| of assistants in the Office’of the Direc- 

tor General of Posts and Telegraphs 

ry ; 
‘Promotion of tenined है clean £6: गीला 

on railways. 
Promotions of Ticket Collectors and 

Special Ticket Examiners on the 
North Western Railway. 3366. ~ 

Promotions to the Superintendent’: 
grade in the Office of the Director 
General of Posts and Telegraphs, 
369-20. 

Prosecution of Railway Administrations 
for delayed payments made to Railway 
Staff. 2474. 

Punishment of certain staff in Delhi 
Division of the North Western Rail- 
way. 24I3, 

Recruitment of Delhiwalas to certain 
37 

3620-2] 
Holidays to railway staff. 42I3. 
Tn int 

by a Station Master at Nangloi on the 
North Western 

~'Non-pa: 
temporary guards in Delhi Division 
of the North Western Railway. 242- 

Officers and Ministerial Staff in the | 

Taking up of commercial a) 
by retired mem! 

Railway Board. 3 
Test of colour blindness’ on Railways. 

24I4. 
Travelling of railway Officers with their 

families on metal passes. शेदा।. 

Question (Supplementary) ee PO 08 

or rag Bengal Ni at sengers on tl 
Madras and Southern Mahratta Rail- 
ways. 29. 

Tncrease in expenditure caused by the 
creation of new Ports. 

Leases of lands held by Indians and 
Defence Department: 3278-79. tment of an Indian Agent. Officers in the Pinan Department. Hii L040. ie: é oe a 2099. हज वह Suggestions for the improve of te wance pai non- telegray postal revenue. 

ff on thé North ‘Western ee Phan 67% 
छ ६ persons who served in| Resolution re— के the ‘ar employed on State | Position of women under the existing 

sa 88० Potice| मल Agen “with “Burma: 607- 

- J i = : : 
५३ 
है fe न 
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Bye one 
BRABOURNE, HIS EXCELLENCY 
LORD— 

Expressions of regret on the death of —. 
365-66.. 

BACHELOR OF SCIENCE— 
‘Question re —— Standard of the Delhi 

University. 72. | 

BADARPUR— | 
Question re threat to resort to Satyagraha | 

at bridge on the, Assam. Bengal 
Railway. 405. : 

BADLL-KI-SERAI— 
Question re —— Memorio! near Delhi. 

2082. 

BAHARO, SHAH— 

Question re restoration of the tomb’ of H 
—— near Larkana in Sind. 429, 

BAJORIA, BABU BAIJNATH— 
Coal Mines (Stowing) Bill— 

Consideration of clauses. 3237, 3239 
Demand for Supplementary Grant in res- 

of — pect 
Working Expenses—Maintenance of 

Supply of Locomotive Power. 2785, 
5 3793. 
Working Expenses—Miscellaneons Ex- 

penses. 2798-99. 

Budget. General. the Rail 

062. 

Hindu Women’s. Right to. Divorce: Bill— 
Motions to refer Select Committee 

~ and. te postpone discussion. 6, 
वावप, l8. : 

Presentation of petitions. 3537 
Motion to refer to’ Select Committee. 

8543, 3546, 3548, 3555, 3566, 3572, 
3585. 

Indian Finance Bill— 
i Motion to consider. 2364-70, 2378. 
‘Consideration 

‘Indian Tariff (Second Amendment) Bill— 
Motion to consider. 3328-22, 3328, 

338I. 
Consideration of clauses. 3456-58 

Motion re Indo-British Trade Agree- 
ment. 

to कक demand for—__ 
Railway 
agi of third class passengers. 

BAJORIA, BABU BAIJNATH—contd. 
Motion to reduce demand for—conid. 

Railway Board " re—contd. 
Inadequate representation of Muslims 

in Railway Services. 327-29. 
Rate and freight policy. 269-70. 

Point of order raised a Baijnath 

on 
or protected industries in India is in 
order. 2049, 

Question re— 
Allegations against a European officer 

at Jartalon Railway station. 2I75, 
2550-5. 

Allowances paid to the families of certain 
persons. 

Tneome and expenditure of the Currency 
Department. 3773. 

Overcrowding in trains. 275-77 
Pulling of alarm chain for ० 

in trains. श/-78 

Registration of Foreigners Bill— 
Motion to consider. 3060. 
Consideration of clauses. 3077-79, 3080, 

354. 
Motion to pass. 377. 

Resolution re. position of women under 
existing laws...99l, 994-96, 368- 

86, 3687, 3688. 

BAJPAI, SIR GIRJA SHANKAR— 

Indian Cotton Cess (Amendment) Bil 
Motion to consider amendments made 

by the Council of State. 78-82 
Indian Merchant Shipping (Second Amend- 

ment) Bill— 
Motion for leave to introduce. 78l. 
Motion to consider, 5: 
Motion to pass. 523. 

Motion for Adjournment re— 
Anti-Indian riots. in Burma. 69, 205, 

209-2, 2I4 
Position of Indian nationals in Kenya. 

640, 684-87. 
Restrictions on Indian by. Govern- 

ment of the Union of South Africa. 
काछा, 

Motion re— 
Election of a Member for the Central 

Advisory Board of Health. 8l. 
Election of Members for the Standing 

Committee on Emigration. ॥787 
ae ee to the Standing 

Hedjaz. 8, 2554. : 
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BAJPAI, SIR GIRJA SHANKAR—vontd. 

Motion to reduce demand for— 
aD of Education, Health and 
‘Lands” re Indians overseas. 285, 
2i89, 2]92, 2205-ll. 

“Executive Council” re inadequate 
f Mussalmans 

Central services other than railways 
3946, 965-66, 967. | 

Registration of Foreigners Bill— ~ 
Consideration of clauses. 372-73. 

Standards of Weight Bill— 
Motion to pass. 52 

BALANCE SHEET(S)— 
Question re keeping of —— , ledgers, ete. 

of assessees in the Income-tax Offices. 
855-56. 

BALUCHISTAN— 
Question re— 

District Boards and Municipalities in 
ritish 428-29 

E: i of clerks 
Circle. 35 jn the Sind and —— Postal © 

3355 os 
Executing bonds. ef good behaviour by 

-in. yillages in, British —— 

Jirga system and Sardari system. in 
5 British ——.... l27, 

_« Raising. of fees. in certain classes. in 
‘British —— schools. 397-98..— 

Students in British——,— 
Superintendent of Wdtication in British 

against the Congress Committees 
opening accounts with the post offices 
in the United Provinces, +46. 

on the entry of certain newspapers 
and. journals in. army circles, 3776. 

= on the entry-of Kazi Abdul Weli 
Khan into, the North-West. Frontier 
Province 2082. 

—— on the return of political exiles to’ 

| 

res 29° 

BAN(S)—contd. 
Question re—contd. 

pf AN on certain persons exiled 
for political reasons. 257. 

BAND FUND— 
Question re “ Wine or ——” mentioned 

in the income-tax manual. 73 
BANDRA— 5 tao 
‘Question re report of the Marine Court of 

Enquiry held at Karachi on the —— ~ 
Boat Disaster. 4I8-9. 

BANERJEA, DR. P. N.— 

Coal Mines (Stowing) Bill— 
Motion to consider. 872-73. 

Election of to the Standing Commit- 
tee for Roads. 2634. 

Indian Finance Bill— 
Motion to_ consider. 

2339-40. 
Consideration of— 

Clause 4. 2660-63, 2664 
Schedule I. 267]-72, 2677 

Indian Tariff (Second Amendment) Bill— 
Motion to consider. 
ee पु 

ri कि Amendment) Bill— 
onsider. 3752-53, 3754, 

Motion for Adjournment re derailment of 
the Dehra Dun Express. परक&-339, 
१22. 4 + oad 

Motion to reduce deniand for— 
“Executive Couneil’? re— 
Government's Defence Policy © and 

administration. . शव8-श 

2299, .... 2306-2, 

Inadequate representation. of Mussal- 
in Central services other'than 

96) LYS. tne 

Indian.Posts and Telegraphs Depart- 
ment, (including . Working Ex. 
penses)"’ re departure from the 
practice.of, using Urdu . seripp in 
postal forms, 2029. 

Question re— e 
t Ahmedabad 

‘tanding 

eee oe binding work 
given to an outsider. 269! 

' कट 778 ek. ring. Accounts......Office. 
292-22. rat 
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BANERJEA, DR. P. N.—conid. 
Question re—contd. 

Effecting of economies in the Railway | 
Accounts Office. 2626-27 

Grievances of binders in the Government 

BANK(S)—contd. ti Ae 
Question re—contd. 

Difficulties of the Reserve —— in making 
advances to scheduled —. 70- 
il 

Licensing of —— in India. 73. 
of Burmese Currency by 

of India Press, Calettta. 3022-29. | 
Income and ex f Ahmedabad 

Cantonment Board. 
Petition sent by the labourers of the 
Government of India Press, Calcutta 

2697 
Post of the Director, Railway Clearing 

Accounts Office. _ 2920-2 
Proseription of the book entitled “ India 

in Bondage”. 29. 
Revised scales of pay for employees in 

certain Government of India Presses. 
2696. 

School staff and opening of hospitals in 
Ahmedabad Cantonment. 2547-48. 

ernment of India Press, Calcutta. 
2695. - 

Staff in Ahmedabad Cantonment Board 
2546. 

Violation of the provisions of the Pay- 
ment of Wages Act in the Government 
of India Press, Calcutta. 2697. 

Registration of Foreigners Bill— 
Motions to consider and to refer to 

Select. Committee. 853, 854. 
Resolution re— 
Hand-made matches. 957-59. 
Withdrawal of India from the League of 

Nations. 89-9]. 
een Industry (Protection) Bill— 

clauses. 3742-43, 
3748. 

BANGALORE— 

Question re— 
Articles missing from the Bio- 

Department of the Indian 
Tnstitute =. 65. 

Cutting off of the through mail train 

-| BANKING LEGISLATION— 
undertaking 

the Reserve of India, ete. 4484- 
85. 

Relations of the’ Reserve with 
scheduled —— .,. ¥700-l0, L72-8. 

BANKING— 
Question re— 

Extension of —— in India, 242-43. 
Sehi for the training of Indians in 
——. 2549-50. — 

Question re of anes 498- 

| BANNU— 
Shortage of work for binders in the Gov Question re— 

Raid on —— ._ 949-50. 
Rumour of a raid on——. 3]9. 

BANNU DISTRICT— 
Motion for Adjournment re kidnapping: 

of five Frontier Hindus by armed Tori- 
khel Waziris of the Transborder area 

; 32]4-5. 
BILL— 

allotted to British. and 
578-79. 

Question re 
Indian Troops. 

between —— and Poona at Hubli. aa 
2404. छ5छ8ा LIGHT RAILWAY— ss 

BANK(S)— See “ Railway(s).” 

Question re— BARSOI-KISHANGANJ SECTION— 

‘Amendment of the Reserve Bank Act in| Question re fall in earningson the Kati- 

regard to the e og! and —— of the 

Reserve —— and Scheduled —— Bengal Railway. 939; 
- BASU, MR. N— 

issued by the Reserve —— on on discussion of the General Budget. 

the effects of the Legislative 669-7l. है 

to ‘Agricultural Indeb-| General discussion of the Railway Budget- 
tedness. 479-8] 
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BASU,MR.R.N.—contd. 
Question re— 

.» Appeal of the emplo, of the 

Nagp' 
2405. 

Asking of the return of total wealth of 
= assessees by the Income-Tax Depart- 

ment, Allahabad. 2542. 
Bachelor of Science standard of the Delhi 

University. . 72. 
Denial of the privilege of enhanced rate 

of increment to passed incumbents of 
_ the 22% Railway Audit 

“Discontinuance of deliveries from Allah 
abad City and Kutehery Post Offices 
2406-08. | 

Eligibility of the Delhi University) 
graduates for Provincial Services. 

2, 
Employment of military pensioners on 

the North Western Railway. 2928- 

9, 
Establishment of a Medical College in 

Recruitment of men with commercial 
qualifications in the Finance and 
Commerce Departments. 2543-44. 

of Master of Science classes in 
University. 72. 

Question (Supplementary) 
= Assistant. Locomotive Super 

tendent of the Shah 

BATTALION(S)— ? “a5 
Question re— 
Employment of. servants and followers 

thrown out of eniployment by the 
departure of certain-——— from Luck- 
now Cantonment, 233-32. 

Proposal for reduction of British —— in 
. 827-28. 

BAZAR CHAUDHURY— 
Question re appointment of a ——in 

New Delhi. 3032. 

BEAWAR— 

Question re— 

Election of a non-official chairman to 
the— 
Municipal Committee. 42-43, 763, 

225-53, 3787. 
Scarcity of water in Ajmer and—, 

62]. 

BEDSTEAD(S)— 
Question. re —— and looking-glasses in 

certain quarters of Members of the 
Assembly in New Delhi. 

Proposal to license —— in the Centrally 
Administered Areas. 6I. 

Stoppage of nui ‘of hawkers and 
—— on certain railways. 334l. 

BEHALA— 
Question re land owned by the Military 

Department in —— near Caleutta. 
37 

: Tolga peo, 
ical Department. 

Recruitment to the marine service. 
43l4 

Territory in the North-West Frontier 
the settled districts and Af 

ghan boundary. 3340. 
_ Train stopped due to overcrowding near 

BATALA-BEAS RAILWAY— 
See “ Railway(s).”. 

088 third class passerigere ition re - 
on railways. 

BELGIAN CONGO— 
Question re arrests of certain Indians in 

| ——. 2)53-54. 

BENARES— 

Question re— 

Improvement of the Dufferin Rail- 
way Bridge at——. I4l5. 

Location ‘ie Tncome-tax office in 

Taxation of railway employees at..Mo- 

ghul Sarai by the —— District: Board. 
3362-63. 



BENARES—contd. 7" |pepRANGAN, SERGEANT-MAJOR W. 
aoe J.— 

‘Telephone atmeneren BAIA. Question re false charges against jit 

Form iasned by the Income-tax 
ehh 

ear pees “ot ga Bardhan by travelling > 

RRR ASEROT 8-20, BEW! yr 6. है in 

PEN ARMS CANTONMENT— MOOS, 28 727 ic OSI Diigns 
re 758, 76, 765. 
of # tdlephorie in the Railway! Indian Finance 

Hniquity Offive ab———~,  462, Consideration of Schedule 2670, 

ve tickets between —— and i 79, 2705, 2709, 270, शा, 

Al hot the Wast Indian 273, श7। 
and as) and North Western Rail! Motion to reduce demand for— 

NOL, “ Bxecutive Council” re inadequate 

HH, Vda ' wits tation of M 
Central services other than railways. 

eT i ४ t 

Damping of mae at vnesonomia| | 5 2077 ; 
ma 80, 0२० अप Wetted ‘and baa > aaa : Dopert- 

हिल vi itt at me (nding Working” seme a)” 
vintage of Rae Aman). « and erat olding telegrams sent by 

= केक: rival party. 2038. 

wi mae or Oath of Oficg. I, 3005, 
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Motiona to consider gud to Tefer_ te 
Select Cammittes. 844-79, 

Referred to Select Committee, 89, 
uestion re—) 7 76 | Prosontation of the Report of the 
Biharis in the Acoountant General's Office Relect it th, 

and Local Audit Department in न Motion to consider, TAA0-84, T860-78, 
> 4499, L90L, SUR BA, ABT AHO 

Dixcourtesy of the Bengal and North Consideration of clauses, 9900॥॥।, 
Western Railway authorities to the SHH? ६ 
members of the —— Labour Bajuiry Paaiod. 8807 
Committee, L583, Passed by the Counsil 7 State, A7H8, 

0040 of Civil Provedape (Amendment) 
4 

Titroduced. FI22-23. 
Claims for compensation on aecount of ‘ontrol of © Freie ——— 

the —— Railway Accident, 7509-I0. etl Bw ee 
Prosecution of railway employees in , 3 > न 

ढ०फकाहटप्रंजा, with the accident on} 
Pte * ge East. Indian Railway. 9iI-I2. 
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BILL(S)—contd. 
Criminal Law Amendment —— (939)— 

Referred to Select 
Presentation of the Report of the 

Select Committee. 2650. 
Motion to consider. 3803-26. 
Consideration of clauses. 3827-33. 
Passed. 3834. 

ion re —— penalisi ti-recruit- 
ment speeches. 253-54. 

Destructive Insects and Pests (Second 
Amendment)—— 
Passed by the Council of State, 80. 

Employers’ Liability —— 
Assent of Goyernor General. 79-80 

Employment of Children 
Assent of Governor General. 79-80. 

Employment of Children (Amendment)—— 

Introduced. 55i 
Motion to consider. 782-93. 
Consideration of clauses. 793-83. 
Passed as amended. 8I4. 
Passed by the Council of State with 

amendments. 743. 
Amendments made by Council of | 

State and agreed to. 380-83. 
Foreigners (Amendment) —— (Insertion 

of new Section 7-4 )-- 

Introduced. 9. 
Hindu Women’s Right to Divoree —— 

Motions to refer to Select Committee 
and to postpone discussion. 6- 

(Discussion not concluded). 3540-86. 
Presentation of petitions. 3537 
Presentation, of the Report of the 

Committee on Petitions. 3836. 
Hindu Women’s Rights to. Property 

Amendment of 

sub-sections 3 (7) and 3 (3) —— 
Introduced. 22. 

Indian Aircraft (Amendment) —— 
Assent of Governor General, 79-80. 

BILL(S)—-conid. +3 

Indian Finance—contd. 
Motion to consider. 2268-232, 2338- 

78, 245-58, 2479-2530. 

Consideration of— 
Clause l. 2748. 
Clause 2. 2554-72. 
Clause 3. 2772-85. 
Clause 4. 2586-99, 2635-50, 265- 

58, 276. 
Clause 5. 277-22, 2748. 
Schedule I, 2668-79, 2699-27I6. 
Schedule II. 2725-48. 
Title and Preamble. 2748-49. 

Message from His Excellency the 
Viceroy and Governor General 

mmending the passage of the 
——. 989 as recommended. 263. 

Motion to consider recommended 
Clause 2. 
Negatived. 2770. 

Question re recommended ——. 3504. 
Indian Income-Tax (Amendment) —— 

Passed by the Council of State with 
amendments. 80. 

Amendments made by the Council of 
State agreed to and further amend- 
ments made. aa 

Further amendments made by the 
Legislative Assembly agreed to by 
the Council of State. 029. 

Q rn i from the 
Provincial Governments for revision 
or repeal of section 49 of the न 
599-600. 

Indian Medical Council (Amendment) —— 
Introduced. 22. 

Indian Merchant Shipping (Amend- 

Considered and passed. 289-95. 
Passed by the Council of State. 029. 

Indian Bar Councils (Amendm 
Introcuded. 422. 

Indian Cotton Cess (Amendment) —— 
Passed by the Council of State with 

amendment, 

Passed by the Council of State. 2635. 

Indian Naval Reserve Forces (Discip- 
| line) —— 

Introduced. 82. 

| Motion to consider. 307-22, 37-93. 
Negatived. 393. 

Meseage from His Exeellency 

passage of the-———in the form re- 
commended, 780. 

z 
= 

Ps
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BILL(S)—contd. hice 

Motion for leave to introduce in the 
form recommended by the Governor 
General. 780: 
Negatived. 780-8I. 

Quattion re che schanesy: 
“Aint BS, Mr. 0. J. W. Lillie to 

Decision from the Chair that the —— 
did not lapse even though no motion 
other than the one effecting a change 
in the composition of the Select 
Committee has been made in the two 
consecutive sessions. 3203. 

Indian Patents and Designs (Amendment) 

Presentation of the Report of the| 
Select Committee. 029. 

Motion to consider, 529-39. 
Consideration of clauses. 539-49, 
Passed. le 
Paased by the Council of State. 2635. 

Indian Penal Code (Amendment)— 
Introduced. 9. 

Indian Rubber Control (Amendment) —— 
Introduced. 53. 
Motions epost and to refer to 

ittee. 3763-64, 
मी ferred to Select Committee. 3764. 

_. Indian Salt (Amendment) — 
~ yadntroduced, 220 

Indian Succession (Amendment) —— 
Az passed by the Council of State laid 

on the table. 2699. 
Considered and passed. 3537-40. 

Indian Tariff (Amendment) —— 
Passed by the Council of State. 80. 

Indian Tariff (Second Amendment) —— 
~) Introduced. 336. 
हु: to consider. 3287-3332, 3376- 

Consideration of clauses. 3446-72. 
Passed. 3472. 
Passed by the Council of: State with 

amendment, 3649. 
Amendment-made by the Council of 

State agreed to. 3765. 

form recommended by the Governor 
General. 3792-94. 
Negatived. 3795. 

Indian Tea 0685. (Amendment)—— 
Assent of Governor General. 79-80. 

Insurance (Amendment) —— 
Introduced. 82. 
Referred to Select Committee. 295- 

98. 
Presentation of the Report of the 

Select Committee. 63. 
Motion to consider. 523-25. 
Consideration of clauses. 525-28. 
Passed. 529. 
Passed by the Council of State. 2635. 

Motion for Ad; 8 
refusal to give an opportunity to the 
Assembly to express its opinion on the 

amend proposed —— to the Government 
of India Act, 985. 2553-2586. 

Motor Vehicles —— 
Passed by the Council of State with 

amendments. 80. 
Amendments made by the Council of 

State agreed to. 55-58. 

Passed by the Council of State. 2023. 
Muslim Personal Law (Shariat) Applica- 

tion (Amendment) —— 
Introduced. 9. 

Introduced. 2I. 
Presidency-towns Insolvency _ (Amend- 

ment) —— 
Introduced. 23. 

Prevention of Cruelty to Animals (Amend. 
) ; 

Assent of Governor General, 79-80. 

Tatroduced. 83, 5 
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BILL(S)—coneld. BINDING DEPARTMENT—contd. is 
न a ‘Question re—conid. <3 

Introduced. 20: Employment in the ——and machine 
Registration of Forei — the East Indian Rail 

Introduced. . 788. 
»\) Motions to consider and to refer to 
des Select Committee. 836-860. 
— Referred: to Select, Committee. 860. 

Presentation of the Report of the 
Select Committee. 246. 

Motion to consider... 3048-' 
Sain clauses. 3073-98, 337- 

Passed. 380. 
Passed by the Council of State. 3376 

Repealing and Amending 
Motions to consider and to refer to Select 

Committee. 299, 
Referred to Select Committee. 299. 
Extension of the time for the presenta- 

tion of the report of the Seleot Com 
mittee. 3048, 

tment of Mr. F. E. James to 
Select Committee. 3376. 

Motion to consider. 3473-97, 377-50. 
Passed. . 3750. . 

stamp dut. ५ ete. & 
Usurio Tits (Amendment) —— 

Introduced, 2] 
Workmen's Compensation  (Amend- 

५. ment) —— 
Introduced. “T522 ; 
Considered and passed. 788: 
Passed by the Council of State. 2635. 

Question re— 

Grievances of ——in the Government 
of India Press, Calcutta. 3022-29. 

Shortage of work for——in the 
‘Government of India Press, Calcutta. 
2695. : 

BINDING DEPARTMENT— 

Question re— 
Charging of house rent from employees 

——of the Government of 
3435. Press, New Delhi 

way Presses. 336. 
Grant of increments in the—— of 

the Government of India Press, 
New Delhi. 3434-35. 

Supersesions in the —— of the Govern. 
ment of India Press, New Delhi. 
639. 

BINDING WORK— 
Question re contract for Government 
—= given to an outsider. 2695. 

BIOCHEMISTRY DEPARTMENT— 
Question re articles found missing from 

the —— of the Indian Institute of 
Science, Bangalore. | 766.- 0° st 

BIOLOGICAL PRODUCT(S)— 
Question re legislation for regulation and 

prevention of manufacture and sale of 
adulterated drugs and . 370. 

BIRD, MR.— : 
Motion. for Adjournment re reported 

appointment of——as the . Special 
Income-tax Commissioner. 2633-34. 

5094 aati 

3642. 

BIRTH, DATE OF— 

Question re alteration in the recorded 
of employees on the East Indian 

Railway, 2935-36. 
BLINDNESS— ENTE 

Question ve test of colour—— 
ways. 24]4. t 

BLOCK(S)— 
Question re import of shuttles for d- 

looms, etc,, and shuttle —— I- 
42. oN 

B LOCKADE TEED. 
Motion for Adjournment 7e economic 

and penal —— against the Ahmadzai 
tribe of the Tribal Belt between 
Derajat and Waziristan. 

BLOCK SIGNAL INSPECTOR(S)— 
See “‘ Inspector! 

BOARD(8)— 
Question re— 

—— established to advise on matters 
relating to immigration in Kenya. 
738-39. 
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BOARD(S) —contd. ca AMEE BOMBING— Bat LIO8 

Question re—contd. ८७१ करा? Question re —— resorted to in’ British 
Central charged India in aid of civil power. 234-I5. 

with the administration..of certain | ponD(S)}— 5 
f mp Le good 

haviour by Maliks in villages in British 
Baluchistan 

ben हट, an 3.) BOOKIS)— | Eis t 
matters - Telabing: bi ption of—— and publications. 

ie Noprappentation oe ques- Proscription of the entitled “ India 
pres in Kenya. 606-0 in Bondage”. 2328-29. = 

BOAT DISASTER — | BOOK DEPOT(S)— eae 
See “ Disaster”. | —— re closure of the Calcutta ——. 

pene | BOOK(S) LUGGAGE— Question re— रा (8) 
Manufacture of ——in Railway work- ee “ Luggage”. 

shops. 948. BOOK POST(S)— 
Repair of ——of the Central Public । Question re— i 

Works Department, New Delhi. and air mail postage rates in 
636, 3522. India and in England. 3342-44. 

BOMB(S)— of lars of brokers, 

Question re— ete., at —— rates. 2627 
—dropped on British territory during 

a Japanese air raid. 2[74-75. 
Indians killed or injured by the dropping 

of —— in the British area in Shan- 
_-ghai. 207 

BOMBAY— 
Question re— 

i of third: class by 

BOOK STALL(S)— 
Question re control over prices charged 

and kind of literature sold at Railway 
—. 3634. 

BOOKING OFFICE(S)— 
Question re— 
City at Sukkur. 290I-]0.°) 
Cor i f 

= -/ Punjab Mail. Train from —— and 

oo for 
city and suburbs. 2094. in 

of a and 
parcel office at Vizianagram on the 
Bengal Nagpur Railway. 48. 

BOSE” RESEARCH INSTITUTE— 
i “पल tis 

fe Si 

Control and administration of the —, 
Caleutta. 220. 

Researches in the 
BOTANICAL SURVEY— 

Calcutta. 75. 

Trains held up due to overcrowding 
near on the Great Indian | 
Peninsula Railway. 349, 863, 

BOMBAY, BARODA AND CENTRAL | 
INDIA RAILWAY— 

~) See “ Railway(s),” 

grade postmasters| in’ the ——.: 3645. 

Demand for Grant. 2235. 

| BOTANICAL SURVEY .OF INDIA— 
Question re— 

Duties and qualifications, etc., of the 
; Director of the——. 4888 

Personnel and activities, etc., of the 
hf ——. ल$86-87 

se ag of India by the-—. 687, 
‘manual, of cultivated 
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BOULDER(S)— ) 
Question re tenders invited for the supply 

~~ of ——for stocking on Hardwar-Dehra 
Dun and Kotdwara sections. 70. . 

BOMBDARY(IES)— | 
Question re— | 

Fencing of the—— between British 
India and Pondicherry with barbed | 
wire. 85-52 

Territory in the North West Frontier 

| 

BRAKESMAN(EN)— 
Question re— 

Exelusion of ex——on the East 
Indian Railway from the member- 
ship of provident fund. 359. 

Grievances of the ex——on the East 
Indian Railway. 358-59. 

Restoration of old scales of pay and 
allowances to ex——on the 
East Indian Railway. 359. 

between the settled district and BRANCH(ES)— 

Afghan ——. 3340. Question re Heads of —— and offices on 
BOYLE, MR. J. D- State Railways. 360. 

Election of to the Standing Com-| pRANCH LINE(S)— 
_ mittee for the De, Question re aboli of first class accom- 
2266. dati —". -0. 
Indian Merchant Shipping (Amendment) BRIE on 909-0. 

Motion to consider. . 293-94. 
Indian Nava] Reserve Forces (Discipline) 

Bill— 
Motion. to consider. 374-75, 379, 

_», 380, 38l. 
Motion to reduce demand for— 

“—“Commerce Department” re failure 
of the Government to protect| 
cocoanut industry. 22I5-6 

~ * Department of Education, Health 
and Lands” re Indians overseas. 
297. 

Question (Supplementary) re— 
Enrolment of more bers to the 

University Training Corps of the, 
Allahabad University. I7]4. 

Vesting of reciprocal powers the 
Indian Medical Council with regard 
to British medical qualifications and 

___._ influx of German and Jew doctors 
in India. 45. 

Resolution re hand made matches. 954- 
57, 964. 

Question re —— purchased for the con: 
struction of the Hardwar railway 
station. 938. 

BRIDGE(S)— 
Question re— 

Closing of the vehicular traffic over the 
Lansdown between Robri and 
Sukkur. 3362. 

Contribution for rcad——-on_ the 
Brahmap at Pandu. 2382-83. 

Improvement of the Dufferin 
tt Benares 

Lease of land at Patpore Cabin near 
——, Delhi. 3366. 

Lighting of the Jumna—— at Delhi 
Allahabad. 3363. 

Project for construction of a bridge 
over the ugha 
Railway Station. 52. 

Railway land leased out at» Patpore 
cabin near Delhi Jumna ——. 335- 
36. 

Replacement of the Gorai on the 
Eastern Bengal Railway. 3368. 

Tolls on the | — 

Railway. 89-20, 3595. OS 

BRIGADES— 
Question re dispute about a mosque in 

of the 
Peshawar District and ——. 2536. 

BRITISH AREA— 
Question re Indians killed or injuréd by the 

dropping of bombs “in the —— 
Shanghai’ 207]. 

e 
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BRITISH ARMY— 
See “ Army”. 

BRITISH ARMY OFFICER(S)}— 
See “ Army Officer(s)”. é 

BRITISH BALUCHISTAN— 
Question re— 

District Board and municipalities in 
28-29. 

Executing bonds of good behayiour by 
Maliks in —_ यो. 

a euastion in ——., 0268-26 
certain classes in —— 

schools. 397-98. 
Schools for girls in 
Students in 398. 
Superintendent of Education in. ——. 

229-3] 
See also under “ Baluchistan”. 

BRITISH BATTALIONS— 
See “ Battalion(s) ”. 

BRITISH COLONY(IES)— 
Question re appointment of 

Agents in ——. 4I7-8. 
See also “ Colony(ies) /. 

BRITISH ESTABLISHMENT— 
See “ Establishment(s) ”, 

BRITISH FORCE(S)— 
See ‘ Force(s)”. 

BRITISH GOVERNMENT— 
Question re— 

Coats of Arms of ——, Central and 
Provincial Governments. 220-22. 

Repudiation by the —— of its war 

93. 

Indian 

time ol under the General 
Act for the pacific settlement of 
Peo Se disputes. 2900-0 
rving of the —— termina- 

Bi 
BRITISH GUIANA— € 

Question re— 
Disabilties'of Indians in ——. 2468, 
Repatriation of Indians from ——. 
4. 

BRITISH INDIA— 
Question re— 

|... Bombing resorted to in —— in aid of 
civil power, 2344-I5. 

Fencing of the boundary between —— 
and Pondicherry with _ barbed 
wire, 85-52. 

Persons detained in —— for reasons 
State connected External 

Affaire, 83-26. 

BRITISH INDIAN(S)— ome 
See “Indian(s)". 77 है 22020 

BRITISH MEDICAL  QUALIFICA- 
TION(S)— eae 
See “ Medical Qualification(s)”. 

BRITISH OFFICER(S)}— 
See “ Officer(s) 

BRITISH SHIPPING— 
Question re report of the Imperial Ship- 

ing Committee on ——. 99. 
BRITISH SOLDIER(S)— 

See ‘‘ Soldier(s) ”. 
BRITISH TERRITORY(IES)— 

Question re— 
| Bombs dropped on —— during a 

Japanese air raid. 274-75. 
| Indians injured or killed during the 

| Japanese air raids on the and 
International Settlement in Chins, 
940 

| BRITISH TROOPS— 
See “ Troop(s) ”. 

BRITISH UNIT(S)— I 
Question re— 

‘Transfer of certain —— of thé Indian 
Army to Great Britain. .233-4, 

Viectualling Agents employed with —— 
in India. 2086-87 

BRITISH WARRANT OFFICER(S)— 
See “ Warrant Officer(s) *’. 

BRITISH WEST INDIES— 
Question re— 

New constitution. for 
42]. 

Report of Mr. व. D.. Tyson on the 
Economic condition of Indians in 
the.  605-06, 884, 2245-46. 

Colonies in the 

BROADCASTING— 
Demand for Grant. 
Demand for Grant in respect of “ Capital 

Outlay on —” 
Question re— 
— of the proceedings of the Indian 

347-8. National Congress. 
Day programmes 
—— Station and 



; 
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BROADCASTING PROGRAMME— BUILDING(S)— 
re details of the rural —— from) Draft ing ‘statistics of Question 

Lucknow. 32I-22. 
BROADCASTING STATION(S)— 

Question re— 
Broadcasting of European and Indian 

music from ——. 7-98. 
Day programme for the Madras 

and position regarding the use of) 
broadcasting for political propa. 
ganda, ete. 582. 

Formation of Advisory Committees for 
++--+- 7785-36 960-6I, 402 

Music programmes of ——, 24-25. 
. . Opening of the -— at Trichinopoly. 

95 
Selection. of musicians for ——. 

2400-0L, 
BROKER(S)— 

re non. of circulars 
of ——, etc., at “book post rates. 
2627. 

BROKERAGE— 
Question re expenditure in connection 
with and ‘commission,  etc., | 
in ‘respect of the rupee loan floated) 

- during 938-39. 3277-78. 

BUDGET(S)— 
Question re— 

— of Provincial Governments and 
their financial proposals for ‘taxa- 

wages and hours of workin the: principal 
mining and manufacturing industries, 
including —— and construction and in 
agriculture, adopted by the Interna- 
tional ‘Labor Conference. 3649- 
56. 

Question re— 
Cracks in the new of Hardwar 

railway station. 2i72-73, 3790. 
General Post and Telegraph Offiee —— 

at Lucknow. 3594. 
Location of post offices in Calcutta 

and muffasil in Government 
480I 

Military —— and fortifications under 
construction at Thal in the Kohat 
District. 698-700. 

Policy of the Posts and Telegraphs 
Department of having its own —— 

Pub lie tions ardi planning, .etc., 

and cost of construction of ——, 
ete., of New Delhi. 3203. 

Restrictions on the sale of sites in 
Ambala Cantonment. , 2075-76. 

BULB(S)— 5 eo a ee sPristt 
Question re import and production of 

electric ——. 
BURMA— 

tion. 2755-56 
Defence —— of India “and Japan 

: 592-603. 
General discussion of the ——.. 2040 

Ti, (744-86. 
See also “ Demands for Grants—General 

‘Budget ?. - “Demands | for | Grants— 
Motions for Reduction—General Bud- 

‘BUDGET/RAILWAY— 

72- 
. General. discussion of the ——. 029- 

_. See also “Demands for Grants—Railway 

_..Presentation of the —— for 939-40. 

Motion for Adjournment re anti-Indian 
riots in ——, ..469,.20-I8. 

Question re— 7 
Anti-Indian disturbances © in ——. 

759-60, 
Anti-Indian riots in—+—. 2022-23. 
Appointment of a non-official Indian 

as Agent in -———. 385-86, 2468. 
69. 

Appointment of an Indian Agent) jin 
——. 3706-07. 

83, 395-96. 
Connection of India with —— by a 

Jand route. 235. Consrilatt 
BS 0७ for 

Motions for Reduction—Railway Bud- 
a with certain Provincial 

Governments on the appointment 
of an Indian Agent in ——, 3432- 

Contemplated imposition of an Import 
Duty on eet jour from In 
n— 

er
e 

an
e 

c
e
e
 

ru
e
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«  Contemplated railway link between 
India and —. 

Debt due from —— to India. 3505. 
Decline in India’s exports of piece- 

Import. of —— rice into the Madras 
Presidency. . 372-I4. 

Indian Agent  - —. 435-36, 64. 
Indian immigration into ——, 343] 

32, 3436-37. 
Indians in ——. 4040. 
Indians leaving —— on account of 

riots. 609-0. 
Loss of Indian lives and property in 

Loss of Indian life and property in 

ne? 
‘Audit Offices in 

ion of | 

BURMA RIOT(S)— é 

See “ Riot(s)”. 

BURT, SIR BRYCE— 
Motion re the Indo-British Trade 

Agreement. 2863-67. 
Oath of Office. 2897. 

BUSINESS— 
See “ Statement of ——”. 

~| BUSS; MR 8 0 

Chittagong Port (Amendment) Bill— 
Motion to consider. 3797-98. 

General discussion of the Railway Bud- 
get. 050-52, 

Motion to reduce demand for “ Executive 
Council” re relation between Pro- 

Monywa and Kanbalu in Shwebo vincial and. Central _ Finances. 
district of ——, 227 902-06, 

Loss of property sustained by Indians| Oath of Office. . 

othe soresinotion.ot the inde ~_ के... lotice 0 ination of the agree- ing ment -with ———. 2004-05 Question क आजा हे “i traffic at 

Notice to ——. for the termination of my 
+. «the Indo—— trade order. 3022. ghee 
ome pplying ion re— है for 

for losses in the —— riots. 629- 30. . 

ment effected in the Railway Board 
after the seheretionet =. 24H 

कब Haid pep ieee ¢ 
_ Protection 

“Indians in’ ——." 3424-2555 
Provision of a railway line between 

India and ——. 925-26. 
Questions on _—— riots under dis 

cussions with the Government of 
। - 078-9. 

Repeal of the Press Emergency Powers 
Laws in 

Rice produced i India and imported 
है। 

Telephone rates in the Bengal ani 
Assam Circle and in ——. 
वपश्य8: ; 

Resolution re Trade Agrreement with 
——. 67I-709. : 

Cattle —— in New Delhi. _06. 
Cow —— in New Delhi. 367. 

0365 ins 
CACHAR— ५ R- 5 shat कद 

ion re necidents in Sylhet and —— 
on the Assam Bengal Railivay. 2629. 
30. 

CADET(S)— 
Question re — . 

Concessions and wages for the Engineer. 
ing apprentices of the er-“ Dufferin’ 

367, oft 
Employment of “ Dufferin ” ——, 2692. 
Schol granted to —— for marine 

training. 765-67. 

CADRE(S)— 

Question re strength of Muslims and Hindus 
on cbr ——— in certain Postal Cireles. 

7-48. °° 
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CALCUTTA— , न f 

Question re— Question re construction of the Kra —— 

Bose Researchi Institute ——. 874- 
76. 

- Carriage of third classpassengers by 
Punjab Mail Train from Bombay 
and—. !824-25. 

Closure of the —— Book Depot. 85. 
Control and administration of the Bose 

Research Institute, ——. 220. 
Difficulties of staff in the Treasury of 

the General Post Office... 329-30. 
Extensions given in the Government of 

India Press, ——. 3029-30. 
Grievances of binders in the Government 

of India Press, ——. 3022-23. 
Inconvenience due to the late arrival 

of the 8-Down Toofar. Express at 
—. वै876-77: 

Land owned by the Military Depart- 
ment in Behala near ——. 3772. 

Leasing out of the —— Maidan. 05- 
06, 7900-0I. 

Location of post offices in —— and 
muffasil in Government Buildings. 
॥80॥ 

Maintenance of telephone lines in —— 
by the Government Telegraph Depart- 
ment. 57-58. 

Petition sent by the labourers of the 
Government of India Press, ——. 
2697. हे 

Researches in the Bose Institute, ——. 
75. 

Shortage of work for binders in the 
Government of India Press, ——. 
2695. 

Violation of the provisions of the Pay- 

and the road’ from Unnan to Assam,- 

ete. 095-96. £ 

CANDIDATE(S)— 
Question re— 

Admission of —— to the Indian Audit 
and A ta Service inatic 

3524-5. 

—— belonging to Delhi Province select- 
ed for employment on the North 

Western Railway and posted to Delhi 
Division, 242. 

interviewed at) Jubbulpore for 

appointment to the Army in India 
Reserve of Officers. 35]3. — 

Employment of passed —— as postal 
clerks in Bihar and Orissa. 6-8. 

Enquiry into the antecedents of 
for the Indian Civil Service examina- 

tion. 857. 

Grievanees of successful ——— of the 

Ministerial Service Examination. 
598-99. 

Late “intimation given to ——~ by the 

Federal Public Service Commission 
regarding their admissi stirs a 

tions. 856.00” west 
Selection of —— for the Indian Audit 

and A its “Service ination. 

35I3-I4. 

Stoppage of xecruitment in’ the Govern- 

ment of India offices and raising of 

age limit for ——on the waiting list. 

3779. 

CANE FARMER(S)— oak 
Question re indebtedness of Indian —— 

ment of Wages Act in the Gov it 
of India Press, 2697. 

Warning to the public in —— against 
‘ evasion of stamp duties. 204-5. 

“ CAMBAY-STAR ”, 8.8.-- 
to 

and crew of a cargo si 
8.8. *——*,-227-28._- 

CAMPAIGN— : 
Question re —— against radio piracy and 

reduction of licence fee. 8]6-I7. 

CANADA— 
Question re restrictions on the entry of 

Indians into ——. 747-48. 

CANADIAN AUDIENCE— 
Question re speech delivered 

Khan Noon to a ——. 
by Sir Firoze 

549. 

in Fiji. 000. 

CANE-GROWER(S)— 

Question re indebtedness of —— in Fiji. 

{ e
M
 

j
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CANTONMENT(S)—contd, (©9| CAPITAL OUTLAY ON VIZAGAPATAM, 

= isis subs df 224i 3 
Employment of servants and fol Demand for Grant. . 

* ‘thrown. out” of मजा के the CAPROTTI VALVE GEAR PARTS— 
departure of certa’ ttalions from | Question re manufacture of —— of loco- 

Lucknow ——. motives in India. 947. 
Fitting of a telephone in the Railway CARGO” 

Enquiry Office at Benares = 
62. ye —— and passenger trade 

House scavenging tax in Kasuali——. carried hy Indian shipping. 3202 

3780. =a STEAMER— 
se een See “ Stoamer(s) ”. 

<<. ef lend. in, Kohat | CARRIAGES) 
3774-75. Demand for Grant in respect of “ Working 

Monopoly for milk supply in Lansdowne Expenses—Maintenanee of —- and Wa 

pane}: 3 gon Stock”. I467. 

Restrictions on the sale of building sites | 
in Ambala ——, , 2075-76. 

Resumption of leased lands in ——. 
2090. 

School staff and opening of hospitals 
in Ahmedabad . 2547-48. 

Transfers by partitions of grant sites 
in——. 2 

Vacancies filled in thé clerical establish. 
ment of the Medical Stores Depart- 
ment, Lahore I304-05. 

CANTONMENT BOARD(S)— 
Question re— 

‘Allevati + Ahmedabad 

2547. 
x ut. the Office Superin. 

90 3222 of Ahmedabad 

Munici) —— possessing Fire 
Brigades in the Centrally Administered 
Areas. 6]0-I] 

Reduction in the number of Standing 
236-I7. 

of the ——, Lansdowne. 
Stalf in Ahmedabad ——. 2546 

CAPITAL EXPENDITURE 
See ** Expenditure ” 

CAPITAL OUTLAY— 
Question re —— in Government Salt 

Works in the Punjab and Rajputana. 
26 8 

कप OUTLAY ON BROADCAST. 

Demand for Grant. 2238. 
CAPITAL, QUTLAY, ON CIVIL. AVIA. 
TION CHARGED TO REVENUE— 

Demand for Grant. 2237, ~ ele ५०१ 

Question re— 
Cost of fitting-fans in intermediate and 

third class —— on Railways. _]43- 
44 

Free —— of postal mail and buses, ete., 
over ferries. 67-72 

Improvements in latrines of third class 
——on the Bengal Nagpur and Madras 
and Southern Mahratta Railways. 

Railways. 293-l4. 
Purchase or manufacture of new —— 

for horses on the Assam Bengal Rail. 
way. 2383 

CASTE(S)— 
Question re stating of their by holders 

of third class monthly season _ tickets 
jon the North Western Railway. 2390- 

Question re— 
“.—— in the flying concerns in India, 

98-9 
Reporting of certain —— on railways to 

the Railway Board. 3590-9. | 

CATERING ARRANGEMENT(S 

|CATTLE— . j 
Question re— 2 

Enquiries regarding —— and. produc: 
he ‘enent consumption of milk. 2476- 
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QATTLE—contd. \OENTRAL BOARD, ..OF REVENUE= 
; Demand for Grant. 2234. 

को eee | caren मी ust 7 5 
Report of Dr. Wright's recommenda- | rena rai SALT DEPART- 

tions about the —— and dairy im- Gases F I 
: an India. ft I filled 

provements in In 3430. से 0०502 2 of Inspectors 

Report. on the conditions and problem a eee 

Indi —- dd locati: ‘eto., | ४ cae on 

- the Deity Sauk कक केक, I5].| Motion to reduce demand for “ Executive 

Use of Ayurvedic medicines for ——- SS a2 Git between Provincial 

en | eee os —. -20. 

CATTLE BYRE(S}— ig CENTRAL GOVERNMENT— ae 

Question re —— in New Delhi. 0I6. | Demand for ee ee of eee 
E Adjustm: between the —— 

GATT BROW — ti dia | and Provincial Governments ”, 2240, 
“iQuéstion re consultation of the All-India! jo nand for Supplementary Grant SOG ves. 

किमी अ तक sje | pect of ४ “Miscellaneous Adjustments 

CAWNPORE— t between the —— and Provincial Gov- 

a ea ia ernments **. 28I6. 
Mash between villagers आसार ला of! Question re— 

pes en lea age agg ih हैः at) Accept: of entertainments by officers’ 

ee '=Kalyanpur near ——. 070: | of the 697-98. 
ज (० Drainage scheme of —— Cantonment, Coats of Arms of British, —— and Pro- 

258) 42. vincial Governments. 220-22. 
Recruitment of a Professor for the | Relations of the —-— and Provincial 

Imperial Institute of Sugar Techno- ernments with the Impérial Bank. 

का logy, ——. 762-63. ’ ]289. है 

CENSORSHIP— See also “ Government of India ”. 

Question re —— of letters and parcles of |CENTRAL INSTITUTION(S)— 

Acharya Chandra Shekhar Sashtri. | “Question re —— and Boards charged with 

494-95. the administrat of certain subjects 

CENSUS— aa नेक bons the Government of India Act, 

Demand for Grant. ©2238.) ; ८ 
a ‘Questi eye et cas INTELLIGENCE. OFFI- 

—— of religious mendicants. 247, CER | es eas 

Collection of statistics and information | . See * Officers(s) “- 

regarding industry and separate —— । CENTRAL LEGISLATURE— 

of religious mendicants. 609-0. See. “* Legislature”. 
-yeRecording..of correct ——.850-5l. CENTRAL PROVINCES— 

Taking of —— in I94]. 2320-22. Question re— 5 

CENTRAL VISORY BOARD’! or| Advice of the Federal Court on the 

Re ee ee ae sales tax of the ——, 2540-44... 
= 5 - Appeal from the Federal Court decision 

Motion ré clection of @ Member for jn the —— Petrol Tax Act Case. 585- 
the ——.. 8I, 550: : 86. 

CENTRAL ADVI COUNCIL #6 Judgement of the Federal Court in the 

neways tae aaa ales Tex on, Petrol, Case... d298 

tee लन्ओ 220, CENTRAL PUBLIC WORKS DEPART. pins 

in —. | कं See also “ Publio Works Department ”. 
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ar §)— 
Motion to reduce 
Council ” 

a 
aaa 4-5 24632 58 
CENTRAL SUGAR CONTROL BOARD— 

See “ Sugar Control Board ”, | 

CENTRALLY ADMINISTERED AREAS— | 
Question re— 

Arrang: for free 
tuberculosis patients in hospitals in 
the ——. 224 

of the Mussalm: Wakt Act 
to Delhi and other ——. 862. 

Introduction of Children’s and Proba- 
tion Legislation in the ——. 2094-95. 

Introduction of prohibition in the ——, 
297-98. 

Legislation for the pre: of traffic 
in women and children in the ——. 
738-39. 

Legislation tc relieve Rural Indebted. 
«,, ness in the ——.  626. 
Medical examination of pupils in the 

-, 384-85. 
aii अकाली थक and Cantonment “Boards 

Porenesing Fire Brigades in the —— 

Political prisoners in jails of the ——. 

asain 

Proposal to licence beggars in the ——. 
“I62. | 

Training in first aid to students in the | 
——~ “4223. 

ESS(ES)— 
Question re— 

ai ig of the rate ag —— leyiable on 
exported from India. 006, 623. 

Raising of the rate of —— on exported 
2006-7. . 

for the Tadian Agent in —— 

Change of headquarters of the Indian 
Agent in——. 2 

Conclusions on the report on immigra- 
tion into -—-. 

Consideration of the proposal for having 
a High Commissioner in --— and 
—— Delegation to the Industries Con- 
ference, 232-33 

Contemplated compulsion on the import- 
ers of Indian rice.in —— to purchase 
local rice also. 396. 

Denial of representation to Indians on 
the —— Cocoanut Board. -773;.3900. 

Desti Tra ?  Regttlati I 
Ordinance of ——-. 242. 

Discrimintion against Indian estate 
Labourers in in the matter of 
option-poll for the closure of taverns. 

Communications, 
Educational _ facilities 

of Indian Estates labourers in ——., 
3027 

Employment of dispensers on Indian 
in ——,  028-29. 

Exelusion of Indians in —— from the 
628. 

of Indian rice imported into 
franchise 

nx 2028. 2 soli 
Proof of domicile required from Tndians 

in ——. 32244-42. 
Proposal to remove Indians from’ Goy- 
ernment service in ——. 

Radeinat the लग of, he Indian Agent 

Report, of. Pig roe Jackson on the 
~ question of Indian immigration into 
न —. 77. ae 

ites Community Ordinance of ——. 
027-28. 5b 

Se मल उपज अब हे 
हे a = 

<i
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CEYLON—coneld. Saul CHALIHA, MR, KULADHAR—contd. 

Village Communities Ordin enact-| Question re—contd. 
edin——. 425.26. 

CEYLON CIVIL SERVICE— 
Question re debarring of the sons of domi- 

ciled Indians from competing for the 
प770-7. 

CHAIN— 
Question re pulling of alarm — — for over- 

crowding in trains. 277-78. 

CHAIR(S)— 
Question re order for cast iron permanent 

way placed with Messrs. Mukand 
Tron Works by the North Western 
Railway. 3357-59. 

CHAIRMAN(EN)— 
Question re— 

Election of a non-official —— to the 
Beawar Municipal Committee. 42- 
43, 763, 225-53, 3787. 

Notification depriving the Ajmer Munici- 
pal Committee from electing a non- 
official 42. 

CHAIRMAN(EN), PANEL OF— 

See “ Panel of Chairman(en) ”. 
CHALIHA, MR. KULADHAR— 

Chitta, Port (Amend: ) 
Motion to consider. 3797. 

Coal Mines (Stowing) Bill— 
Motion to consider. 322]-22. 

Election of —— to the Central Advisory 
Council for Railways. 2490. 

Indian Finance Bill— 
Motion to consider. 2426-29. 
Consideration of Schedule I. 2702-04. 

Indian Penal Code (Amendment) Bill— 
Motion for leave to introduce. 9. 

Motion to reduce demand for “ Depart- 
ment of Education, Health and Lands ” 
re Indians overseas. 2200-03. 

Bill— 

Question re— 
Anti-Aircraft Station in the upper dis- |. 

tricts of Assam. 3020. 
Appointment of Indian Agents in British 

Colonies. 302. 
Appointment of Registrar of the Federal 

Court and his staff. 306, 32Il. 
Appointments in certain Imperial Ser- 

vices in the Provinces. 2484-67. 
Appointments in the Indian Civil Ser- 

‘vice and Indian Police in the Provinces, 
2533-34. 

Area in New Delhi set apart for fruit 
cultivation. 3438-39. 

Case of Mr. 8S, W. Ralph, Deputy Con- 
troller, Dinapore. 3608-09. 

Coal deposit at Namchick in the Lakhim- ~ 
pur Frontier Tracts in Assam, 2463- 
64. 

Contribution for road bridge on the 
Brahmaputra at Pandu. 2382-83. 

Conversion of the Kujibali station on 
the Assam Bengal Railway into a 
halting place. 239. 

Deficiency in food value of the fodder 
in » 304], 

Enquiry into certain diseases of tea 
garden labourers in Assam. 20-2. 

Establish: of a sepa: 
Department. 2688-89. 

Establishment of erodromes at Jorhat 
and Dibrugarh for civil aviation 
purposes. 23]5. 

Establishment of #rodromes: at’ Jorhat 
and Dibrugarh in Assam. 3420. 

Overseas 

Immigration of Jewish doctors into 
+ “India. 3774.0 : Pa 

Inconveniences to pilgrims at Ranaghat 
railway station. 58. 

Notice regarding purchase of 0 hs 
in Dr, Shroff’s Charitable Eye Hos- 
pital, Delhi. 370. 

QOut-agency at Sootea opened by the 
Eastern Bengal Railway. 260-02. 

Promotion of officers of the Provincial 
is Service to the Indian Police 
प्र3. 

carrying Haj niacin 2689-90. 
Refusal of membership of flying clubs in 

dian tea by Russia. 
Rumour of a raid on Bannu. 39. 
Safeguarding of the rights of Indians in 

Malaya. 2688. 
Scheme for the # of flying 

schools in India. 3638, 
Seam of coal found in Lakhimpur Fron- 

Tracts and Naga Hills in Assam. 

lishment 

y



Es {TO LEGISLATIVE ASSEMBLY DEBATES. 47 

CHALIHA, MR KULADHAR—concld. 
« Question re —conclil. 

Service books. of Government servants, 

Special rates on small consignments of 
fresh fruits on railways. 3595-96. a 

Starting. of training classes in air-rai 
precautions in Port Trusts. 3496- 

Survey to find out oil and other mineral 
resources 

>>. Troops. Indian States without 
treaty for such assistance 

3040. 
Question (Supplementary) re— 

Appointment of a non-official Indian as | 
Agent in Burma. 386. 

Death of one Mani Lal Khalasi by being | 
run over by an engine at Siliguri on 
the Eastern Bengal Railway. 306. 

Project for construction of a bridge over 
the Brahmaputra at Pandughat Rail- 
way Station. 52. 

Raising of the rate of cess on exported 
tea. 2007 

Rate war bet hipping 
carrying Haj pilgrims. 3426. 

Resolution re India’s withdrawal from | 
the League of Nations. 389. 

i Loans (Amendment). Bill Bill— 
Motion for leave to introduce. 2]. 

~~ Consideration of— 
हि Clause 5. 27i6-I8, 2779, 2722. 

Schedule IT, 2726-27, 2730, 273l, 
2738. | 

Question re meeting wg geet ; 
External Affairs Depart with re- 
presentatives of the Frontier —— 
3: 

OHANDRAKONA ROAD— 
Question re shifting of the overbridge over 

the —— Station on the Bengal Nagpur 
Railway. 46. 

CHAPMAN-MORTIMER, MR. T.— 

2648. 
Schedule II. 2723, 224, 2727, 2728. 

Insurance (Amendment) Bill. 
Consideration of clauses. 526, 527, 

528. 

CHAPMAN-MORTIMER, MR. T.—conid. 

Motion to reduce demand for.—“ Railway 
Board” re long-range y regarding 
railway finances. 73-76. 

CHARACTER ROLL(S)— 
ve of ‘tries in 

the officers’ —— to them, 733-34. 

CHARBAGH— 
Question re joining of the Railwaymen’s 

Union at on the East Indian Rail 
way by porters at Moghal Sarai. 260- 

CHARITABLE EYE HOSPITAL(S)— 
See ‘‘ Hospital(s)” 

CHATFIELD COMMITTEE 

Question re Report of the——. 229, 
240-44, 489-90 2093, 23I4, 

See also “* Committee(s) * 

CHATFIELD ENQUIRY COMMITTEE— 
See “* Committee(s) 

CHAUDHURY, MR. BROJENDRA NA- 
RAYAN— 
Chittagong Port (Amendment) Bill— 
Motion to consider. 3766. 

| Coal Mines (Stowing) Bill— 
Motion to consider. 879, 383-85, 

325-20. 

Cotton Gi and Pressing Factories 
(Amendment) Bill— 
Motion to consider. 79I, 

Demand for Supplementary Grant in res- 
pect of — 
Working Expenses—Expenses of Elec- 

Department. 2806. 
Working Expenses—Maintenance f 

structural works. 277l, 2772, 2773- 

Working Expenses—Maintenance of 
Supply of Locomotive Power. 279l, 
2792. 

| General discussion of the General Budget. 
745-47. 

| Indian Finance Bill— 
Consideration of clause 4. 

Indian Soft Coke Cess Committee (Re- 
and Bill— 

Motion to consider. 3835-36. 
Motion for Adjournment re position of 

Indian Nationals in Kenya. 68-82. 
Muslim Dissolution of Marriage Bill— 

Consideration of clauses. 65-52. 
Question 

Abduction of females. 697. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES... 

CHAUDHURY, MR:*BROJENDRA: NA- | CHAUDHURY, MR. BORJENDRA. NA- 
i RAVAN—contd. 5 RAYAN—contd. | 

Question re—contd, ” i 
by. offi- 

cers of the Central Government. 
697-98. | 

व ‘Accidents in coal mines and coal tais- | 

} 
ings in mines. 379-80. 

Accidents in Sylhet and Cachar on the 
Assam Bengal Railway. 2629-30. 

Accidents on the Assam Bengal Railway | 
3589-90. । 

~ Accidents on the Dibru ‘Sadiya Railway 
927-28. z Be Ayis s37 

Accidents on the East Indian Railway. 
96-7. 

Action on the Resolution re hand-made 
matches. 732. 
ffairs of the Assam Bengal Railway.| 
520. 

Agriculturist elected members of the 
"Delhi District Board. 622. 
Amount spent on the municipal ameni- 

ties of New Delhi. 3203 
~~ Annual Report of the Indian’ Posts and | 

५. Attempts to derail certain trains on the 
East Indian : 

Telegraphs Department. 334-35, 
Anti-Indian riots in Burma. 2022-23: | 
Applications invited for the post of a 

veterinary investigating officer, Assam. 
768-69. 

Appointment of Members of the Gover: 
nor General’s Executive .Council. 
233 

Archmological excavation » of Gare 

Articles in the Times of India by Mr. | 
Findlay “Shirras regarding ‘India’s 
population. 643. 

Assessments to income-tax of rents from 
fisheries: 73. | 

Railway. 2352-53. 
diary almanacs giving postal ui 

information. 66 ae oo oe G E 
Boarding by certain kisans of - the’ 

South Bihar passenger train without 
436-38. 

Question re—contd. ‘a 
‘Circulation of counterfeit coins. 255-52. 
Claims for compensation on account of 

‘the Bihta Railway accident. 509 

Classification ofincomie from fisheries for 
assessment of incomé-tax in certain 
places in Assam. 52. न 

Closure of the Calcutta ‘Book Depot 
I35. 

Goal Deposit’ at Namehick in the 
Lakhimpur Frontier Tracts in Assam. 
2463, 2464. Collection of statistiew and informiuti 

regarding rico industry ad separate census 

Conditions for opening of experimental 
post offices. 660. 

Conduct of a European Military Officer 
and his wife towards Thakur: Kalyan 
Singh, Aide-de-Camp to His 
the Maharaja of Jodhpur, wearing @ 
dhoti, while travelling in the Frontier 

Consultation with certain .Provincial 
“! Governments: onthe of 

an Indian Agent in Burma. 2-33, 
Correspondence with the Government of 

Burrows. Com- 

+ ation १६0 630. 
] Death of one Mani Lal २०३: जल हो हः 

run over by-an engine on 
the Eastern Bengal Railway. 306- 
07 

Defence Budget of India and Japan. 
2762 3% है 

Delay in holding’ elections tothe Tea 
Board. 

Derailnients of passenger trains cn State 
Railways. 2384. 

Deapatelt of Indian troops to Burma. 
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CHAUDHURY, MR. BROJENDRA NA-|/CHAUDHURY, MR. BROJENDRA NA- , 

: हट RAYAN—contd. Rinse SIT 

Grant of a disturbance allowarice to 

sie tion. 95-I6. 
Dumping of Burma rice at ‘uneconomic 

Peo Hindustan Standard 
ises of 

East Indian Railway. 93-5- 

Bffect of the Sarda Act on child marriag- 
es. 2099-200. 

Employment of Indians by the Tea 

Market Expansion Board. 3042. 

Escort for carriage of Government money | 

in Departments under the Department 

of Education, Health and Lands. 

896. 
Exemptions from school fees of the ehild- 

ren of ogr iculturists in Delhi Pro- 

yince. “I6l]-I2. oe haste oi 

Expenditure on the provision of ameni- 

ties to thitd class passengers on rail- 
ways. 2602-03. 

Experiments, in refrigerated trarisport 

made by railways. 3596-97. 

Experiment in_ the manufacture of 

cotton sacks. 3709. 
Rye of post offices in rural areas. 

I 

False charges against Ajit Kumar 

Bardhan by Serjeant-Major Ww. J. 

Berrangan while travelling by the 

Darjeeling Mail. 2097, 3530. 

Financial position of certain 

ये: | 

officers and soldiers. 289-20: 

Grant of concession rates for books 

luggage of students on railways. | 

Grant of railway concessions to Mani- 

puris travelling to Navadwip and 

Muttra. 95. 

Guarding of railway line, ete., when 

trains carry high personages, 4923. 

Haj pilgrims stranded at Bombay and 

Higa tate ‘of deaths “in mines in 
Assain. 2022-22. 2 

RAYAN—contd. 

“Question re—contd. 
Question re —contd. लए फेर हिहे ली 

Dindiaeidah (७४४ : Holding up of all vehicular traffic on the 

sighs hen Boone Breton “River Bank Road in Delhi Provinee.73. 

against railway ent at’ Patna. Improvements in facilities and comforts 

ibe >+ह की नर of third class passengers. 90-I] 

Dislocation of traffic at Byculla ‘Railway 
‘at Silchar station on the 

‘Assam Bengal Railway. 44-45- 

Tnerease in the allotment of seats to the 

third class passengers on railways. 

2604. 

Tndian Agent in Burma. 35-36. 

Indian immigration into Burma. 343l- 

32. 

Insufficient lighting on platforms of 

some Railway Stations. 4674:- 

Introduction of refrigerating vans cf 

railways. 334I-42. 

Investigation regarding the effect. of 

drainage of certain places in Assam 

and Bengal. 9-0. 
offices in Caleutta ‘and 

in Go 

graphs 
Central Revenues. 343. 

Manipuri’ Mi ‘killed and wounded, 

etc., in the Burma riots. 895. 

Manufacture of | ives in railway 

workshops: 2897. 
Manufacturers supplying fans to State 

and Kulti. 2462-62. 
Municipalities and Can' + Boards 

possessing Fire’ Brigades in the Cen- 

dministered Areas. 2620-I. 

Notes reat :ह सह © c 
‘on the East Indian ‘Railway. 2900. 

ween Dadashi and Pachooria stations 

on the Eastern Bengal Railway. 
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: | 
OHAUDHURY, MR, -BROJENDRA NA+ 

RAYAN—contd. i aT 

Participation of Railways in Road 
ooo Services... 798-99. 

tion for 
629-| i \) dosses ins the» Burma riots. 

| 30.६ 22 | 
Persons killed by running trains in 

Sythetdistrict. L], l5l] 
Piloting of mail and express trains by 

an engine on the/Fast Indian Railway. 
4800-I80l., 

Piloting of passenger trains by an engine 
on the East Indian Railway, 800. 

| Places visited and Archwologists, etc., 

i consulted. by Sir Leonard Woolley. | 
432-33. i 

i Policy of the Posts and Telegraphs De- | 
| partment of having its own buildings. 

i » Poll tax on the excluded 
ai areas ay Ae 65. यु 
Bi Posteards and envelopes sold in rural 

rand urban.areas. 3592-94. 
FH Price of petrol in certain places, 425, 

2630-3] 
| Promotion. of officers of the Provincial 
ऊ 5 -Poliee Service to the Indian. Police 

78. ४ 
Proportion of), Muslims, amongst. the 

cotton growers in India. 3709. 
Proposal to acquire land near in 

Proposal. to. li beggars in. the Cen- 
trally Administered Areas. 6]] 

restrictions on British Indians 
in French Settlements in India. ] 

Prosecution, of Thakur. Kalyan Singh, 
Aide-de-Camp. His 
Maharaja eae ५! . 8588-89. 

Protest. by. the Federation of - 

the eae 

Public health of India. 3202-03. 
regarding | pl 

and cost of construction of buildings, 
ee की of New Delhi. : 

murchas 

Purchase or manufacture of new car- 

3203. 
a Hawai Slave by the Nagas 

Railway. 

Publications Janning, etc., | 

CHAUDHURY, MR: BROJENDRA NA- 
RAYAN—contd. 
Question re —contd. 

Railway accident at’ Chikaki. 400./ 
Raising of the rate of cess leviable on tea 

exported from India, 623. 
Rate per unit of time for trunk tele- 

phone calls, _926. 
Recording of correct census. 850-52 
Recruitment of members of scheduled 

castes in the Government of India 
Departments. 996-97 

Recruitments to the marine service. 
0)2-38, I349. 

Reeruitments to the Royal Indian Navy 

22972 हर ction in upper class accommodation 
vith increased third class 

ae tran 
Control. Act. 

Refusal to provide an invalid saloon by 
the Eastern Bengal Railway. 3099. 

Repeal. of the Press Emergency Powers 
Laws in Burma. 

mrs eT 
Representation for the reservation of 

territories in Africa for the settlement 
ofindians, 620. 

Representations for an enquiry to ascer- 
bere: the causes of railway accidents. 
i 

Requiring of the services of Customs 
authorities for 
Bombay city Reps 370“ suburbs. 2094, 

Restriction of the construction of gates 
to residential houses in New Delhi 
69-20. 

Retention of Panth Piploda as a separate 
unit of administration. 3276. 

f time on the East 

६ for the detection of 
culprits in the Chikaki Railway acci- 
dent. 399. 

Robbery on a train at Verka railway 
station near Amritsar. 

2 2754-55. 
Sale of envelopes, etc., and reduction in 

+ the price of posteard. 
Sale of improper vaccines. 

ibition in_ 

35: 3 . 

कर
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बैड 7९९ “४००५ MR. -88977४09084 NA; 
i—contd. 
re—coneld. 

Scholarships granted to cadets for marine 

CHAUDHURY, MR. BROJENDRA NA-~ 

RAYAN—contd. AKER 

Question (Supplementary) re— 
of fraud and forgery against 

training. 765-67. 909 qhee purchasing agency. 3495. 
nee at night: by’ trains, eae station ioe upper dis- 

Setting up of a Co-ordinating Board for} ~  Appoin' Laan of an additional Civil 
provinces.) in Delhi. 3704 

iY ten mrpat—bea aed “Appointment “of an’ Indian Agent ‘in 
inset -overbridge over the Burma. 3707 

~aaek ‘Road Station on the Appointment of certain” Imperial 
ur Railway. 46. Services in the” Provinces. 2467. 

Speed of trains on the: Hast Indian Rail- | Bose Research ‘Institute, Calcutta. 

way. - 4800: ]874 
Starred questions for oral answers in the Carriage of pilgrims in “goods 

Legislative Assembly. 025. on the Barsi Light Railway. 336] 
Statement containing the Memorandum 

of ‘ New Expenditure’’. 3020-2) 
Statistics of middle class. unemploy- 

ment. » 438:85. 
Telegraphic connection with _ Munshi. 

gani. 3674-78... » 
Telephone rates in the Bengal and Assam 

Cirele and in Burma, . 572-73. 
‘Threat to resort to Satyagraha at Badar- 

pur bridge on the Assam Bengal Rail- 
way. 4405. 

Ticketless travel on railways. 928- 
29, 

Ticketless travelling on railways. 2604 
05. 

Train disaster near Hazaribagh on the 
East Indian Railway. 330-32, 32 
83, 399, 926: ‘ 

Train stopped due to near 
avis Sbansiv 

Trials in refrigerated transport by the 

Case of Mr. S. W. Ralph, Deputy 
Controller, Dinapore.. 3639. 

Cases of tampering» withthe rails on 
the East Indian Railway. 925-26. 
Jearing up of the apprehensions of hold- 
ers of Government Securities. 02, 
3203. 

Collection of statistics “of ploy: 
ment. 208] 

Conduct of a European military officer 
and his wife towards Thakur Kalyan 
Singh, Aide-de ees ss to His Highness 
the Maharaja of wearing 
a dhoti, while travelling in the Frontier 
Mail. 3769-7] 

Contribution for road bridge-on the 
Brahmaputra at‘Pandu, 2382, 2383. 

Development and protection’ of the salt 
industry. 

navy.—3I89. 
Freight charges for dry ice on railways. 

against evasion of stamp duties. 204 
5 | 

Warning to the railway to remove’ over- | 
crowding in third class traffic between 
Ghaziabad and Delhi. 3333-35 

Wide franchise for the Central Legis. 
०५ 7 lature. 307. 

the Assam Bengal Railway. 2899. 

ti in the Rupee debt in the 
form of stock, etc. l086. 

Leasing out of stalls for, third. class 
passengers on the Assam Bengal 

poe = India from “Moscow. 

फरार मत tad eens 

Purchase of Company-Managed - Rail- 
ways by Government. .808. ., 

Bs tte bye tk leyiable on 
ee hours eau between cer- #7 ye 3006. 

Railway. 2897-99. te हे _— : 
ads 

2 
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CHAUDHURY MR. BROJENDRA NA- 
RAYAN—coneld. i 

Question (Supplementary) 
Restriction 

rs into India. 79. 
Simla exodus. 477. 

OHETTIAR, MR. T. 8. AVINASHILIN- 
GAM— 

Port (Amendment) Bill—| 
Motion to consider. 3766-67, 3796. 

Consideration of clauses. 3287. 
Demand for Supplementary Grant in 

respect of— 
Interest on Debt and other obligations 

and Reduction or Avoidance of 

—— Maintenance of 
Supply of Locomotive Power. 2785, 
2786, 2787, 2793. 

Miscell: 

CHETTIAR MR. T. 8. AVINASHILIN 
—contd. 

Motion re the Indo-British Trade Agree. 
ment. 2838. 

Motion to reduce demand for— 

| “ Executive Council” re  Constitu- 
tion and terms of reference of the 
Sandh' C ‘ inted 

against the Resolution of the Legis- 
lative Assembly: 2062-63 

¥ Bo re Indianisation of 
higher services in railways. 9-94. 

on railways. I898-99. 
Adverse efiect on India’s trade with 

Japan. 222. 
Allegations against soldiers «stationed 

in the Ferozepore Cantonment: 377] 

Working Expenses —— 
Expenses: 2797-98. 

Election to the Standing Com- 
mittee for the Department of Com- 
merce. 2266. 

Employment. of Children (Amendment) 

Alleged assault of passengers by certain 
the pore Railway 

Station. 3496. 
Allocation of ecclesiastical expenditure. 

822-23. 
Ama! tion and liquidation of in 

Consideration of clauses, 803, 83. 
Indian Finance Bill— 

Consideration 

Indian Merchant Shipping (Amendment) 
Bill— 
Motion to consider. 294. 

Indian Patents and Designs: (Amendment) 
Bill— 
Consideration of clauses. 54, 542, 543. 

Indian Tariff (Second: 
Motion to consider. 338)-83, 
Consideration of clauses. 3448, 3450, 

3455-56, 
Insurance (Amendment) Bill— 

panies.  388-89, 
Amendment of the Government of 

India Act, 935. 2472-74. 
Appeal against the Federal Court 

decision regard to Sales Tax. 

Ayyalur train disaster on the South 
Indian Railway. 5-7 

| Bringing into force of the Insurance 
Act.  388. 

Change of headquarters of the Indian 

oe ea ee 
legislative measures 

pted relieve ral. in- 
debtedness. 479-8I 

Motion to refer to Select Co Cis f wding for en. 
forcement of section 93 of the Indian 
Railways Act. 37 

Closing of certain railway lines. 3587- 

° 85 the special, Tn Bad Toons Committee to enquire into Jand: tenures 
“sioner. 4. of Indians in Fiji. 3426-27. 

“Spending of Indian in the mmutation pensions. . 2090-9 

the Afghans. 
Compensation paid to Indian lascars 

and European seamen. 2006. 
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GAM—contd, है 
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Contributions and donations paid under । 

“customs”. 276-62. | 

Co-ordination of labour legislation | 

throughout India. 387-88. | 

Cost of military sent to Cuttack for the । 

fiaintenance of Law and Order in| 

Orissa ‘States. 2478-79. | 

Despatch of Indian Army to Indian | 

States. 293-92. 
Disbandment of the Madras Regiment. 

30I6. 

Dispute in connection with the Shiva 
Temple in Delhi. 569-70. 

Draft agreement for a treaty of com- 

merce and navigation with the United 

States of America. 3365. | 

Employment of “Dufferin” cadets. | 

2692. 

ment of women in the Govern- | Riagwynsh 

ment of India Departments. 50I-08. 

Enquiry into the Hazaribagh railway 

Finances of the” 
738-39. 

Formation of a Pool of Officers for the | 

Finance Department: 576-77. | 

Grievances of ticket collectors on the | 

North Western Railway: 363-l4.| 

Heads of branches and officers on States 

_ Railways. 360. 

Hours of work teteiverd on Railways. 

]675. 
‘Imposition of an import duty on 

cocoanuts. 73-32 i 
Tnauguration of oa 

>> _3:-::45:2425:5- सी विदअ- अत + कमल 3++ मनन लि 42० नन्--न नमन 

ping 
Shanghai, 2I72- 

Institution of an enquiry into every 

major accident on Railways. ॥47. 
Instrument of accession. 3446. 

ducti of  prohibiti in the 
Centrally administered areas. 297-98. 

Lands leased to Indians in Fiji. 473-I5. 

Legislation to relieve rural indebted- 

ness in the Centrally Administered 

‘Areas. 626. 
Leavy of a poll-tax on foreigners in 

French India, -2. 
Levy of economic rents from European 

refreshment rooms on railways. 
25-52, 36, 3588. 

Levy of economic rents from Euro- 

pean Refreshment Rooms on the 

Assam and Madras and 

Southern itta Railways. 802. 

Nagpur Railway. 802-02. 
Levy of economic rents from European 

refreshment rooms on the South 
Indian Railway. 923-24. 

Levy of economi¢ rents from European 

refreshment rooms on State Rail- 

~ Manufacture of locomotives and reduc- 
tion of salaries. 2403. 

Military training in Provinces. 824-22. 
Negotiations for a trade agreement with 

the United States of America. 655-56. 
Negotiations for” ee British Trade 
agreement. Aa ie 

of officiating allow 
ance on the East Indian Railway. 

etic Pa : be me isin पक Bi: Sth, 
~. Indian ay. See oped 
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CHETTIAR, MR. T. 8. AVINASHILIN-| CHETTIAR, MR. T. 8. AVINASHILIN- 
GAM— Sea Bs GAM—tontd. oe ty 

Notice of termination of b> age 
agreement with Burma. 05 

Notification to villagers for holding 
pce itary Manoeuvres. 540. 

Officer for the co-ordination of defence. 
4376-77, 

Officers and ranks in the Indian Terri- | 
torial Force. 2552-53. 

Opening of the broadcasting station at 

5६ Trichinopol oar eee aaa 
r ५ Payments to railway companies for 

making good the minium profits 
_ or interest. 3I5-6. 

Proposal to femove Indians from 
Government service in Ceylon. 3429. 

Proposed restrictions on the sale or 
_ hire of properties to Indians in South 

Africa. _007. 
Protection of women passengers in 

. ‘Tailway trains. Maze 
Railway concessions for transit. of 
price and fod 569-70. _ 

Question re—coneld. 
Rents charged from refreshment, rooms 

on ‘the North Western Railway. 
३878. 

Report. of the, Chatfield. Committee. 
-22, I094, 

Report of the Committee on XB en 
gines. 3-4, 2926. 

Report on the possibilities of the levy 
of death duties,» 29-20. 

Reports of the Tariff Board on certain 
industries. 734-35. 

Representation,.of Indian interests in 
the Madras Port Trust. 328-29. 

Representations for the amendment 
-the Companies . Act. 736-37 

Representations for peers r of 
हर territories 

to the Provincial Government. 655. 

tration of the tribal-areas. 2402-03. 
Resolution passed by the Coorg Legis- 

lative Council re grant of provincial 
autonomy to Coorg. 482, 

Sel fe ii of Indian 
seamen. 268L. 

445-7. 
. Segregation of Indians in South. Africa 

3707. 
Sending of troops to Indian States 

‘taking over by Government .of the 

on the Konkan conn 3038. 
Reconstitution of the Departments 

in the Government of India. 084. 
Recovery of money due from officers 

823-24. 

- Reduction in India’ col 

_ the League of Nations. 2459, 
Reduction in the rumber of Madrae 

> Regiments. 3263-64. 
Reduction in the number of saloons. 

४४ yin the Nola Wat eon 
between the settled 
Afghan boundary. 3340 

Trade negotiations. with the Afghan 
Minister, . [8-9, 

Transfer of Agency Functions to the 

ms tr 4 
Indian Army -to Great Britain 
233-l4. 

Transfer of Units: of British Troops 
- from, Indian to British Establish- 
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‘CHETTIAR, MR. 7. S!AVINASHILIN- 

शा. हि 
Advertisement for posts'of foremen for 

the North Western Railway Mecha- 

‘Airerat nical Workshops, "stg In I55. 
aft taining to” ee inilias 

Re 3 आह के te oy? 

‘Whe Government of 
Beitr 

Amount from certain’ réfresh- 
ment rooms at Bombay Central. 

“ee कहहाः 
Annual Report of the Indian Posts and 

Telegraphs Department: 335. 

: Appointment of a Retrenchment 

: Cominittee. 236. 
Appointment ‘of & Special Officer’ for 

Co-ordination of Defence. 225. 

Appointment of a ‘Tariff Board for the 
textile industry, 42. 

Assault of pease on the Sherpur 
Railway : 8602. — f 

Attempts to derail certain trains on 

the East Indian Railway, 262. 

Ban on the return of Raja Mahendra 

‘tickets at» Gaya. 37. 
Book post and Air Mail postage rates 

in India and England. 3343. 
e-Cagualtiesin- the flying concerns in 

India. 9i8. 
Changes in the Departments under the 

st in Gov Hepmntar: 

of section 49 of the Indian Income- 
tax(Amendment) Bill. 600. 

Compensation to Indian Muslims who 

emigration. 368. 

pan aga this 

Accidents ee aes ae Railway. 

CHETTIAR, MR. 7. 8. 
GAM—conid. sites ACAD 

Africa. 50.58 50-53. 
_ Dislocation of traffic at Byoulla Railway 

Station.  96. हे 

Dumping of Burma rice at uneconomic 
prices in mgal: ॥88: 

Duties of thé Political Advisér'to the 

Crown Representaive. 442: 

Educational assistance’ on’ the North 

Western ‘Railway. “296- 

Extension of post offices on’ rural areas. 

660-6l. 
Film entitled the “ Relief of Lucknow 44 

244. 
Foreign experts imported in the offices 

under the Finance Department. ]294. 

Form issued by the Income-tax Officer 

.. at _Benares asking for total wealth of 

assessees. 239- 
Government's attitude towards the Fede- 

tal Court decision regarding sales 
tax, 2323. ae be aa . 

Grant of 8 irbance allowance to 

officers and soldiers. 2820. 

Imposition of an import duty on rice 

and paddy. 765. seers 

‘Improvements in facilities arid comforts 

of third class passengers. gil. 

+ Inconveniences. on ons ge the Shah- 

न anpur Light Railway. 3598. 

ation of railway services. 

a. 2396. 
Industrial leave rules'ih the Government 

of India Presses. 20I4. 
Influx of non-Indian doctors into 

lost. life and: property. in the Burma India. 742 

riots. 747. 
rv 

= Conclusion of @ Trade Agreement, with Sw tee T 8 pa 

oti Qgitolusions om. the report on immigra- a : . ne bas of:egoods si 

“=< tion into. Ceylon., 2462, . १० apelin ‘ents created in the Gov- 

Contemy tat of an import | © ieee 206 Indie” 8980 7 

> Bor 20 PrP ot road mbit nario OF all 
4 ~~" Contract for certain rooms hei aoe = 

mon the South Indian Railway. 2608. | in Se Da cme 8, i pene se iy y 

Difficulties in “the “control | -of»/illicit ey at Sootea opened by the 
astern Bengal Railway. 
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OMETTIAR, MR. T. 8. AVINASHILIN-|CHETTIAR, MR. 7. 8 AVINASHILIN: 

Question (Supplementary) re—conid. 

Pay and all ete., of Indian and 
British soldiers. 472-473 

Post offices opened in rural areas. 680. 
-» Posteards 

Political Agents serving in the tribal 

areas. 2380. 

Political prisoners in jails of the cen- 
trally administered areas. 2333 
2334. 

envelopes sold in the rural 
and urban areas. 

Pref type- 
writers. 389-90. 

Price of petrol in certain places. 425 
Proposed restrictions on British Indians 

in French Settlements in India. 

जन Remington aw 

॥2. 

Proscription of books and publications. 
839, 840. 

of the life and property of 
Indians in Burma. 3425 | 

Provision of cycles to yillage postmen, 
वा44, | 

Railway Advisory Committees. 270. | 
Railway contributions to general reve- 

nues and depreciation fund, ete. 273. 
Rate war between Shipping Companies 

carrying Haj pilgrims. | 
Reduetion of ’s contribution to 

Revised Instrument of Accession. 54. 
Rules for evacuation of villages for 

military mancuyres. 208: 
Salary of the Private Secretary to His 

GAM—conel 

Question (Supplementary) re—coneld, 
Train stopped due to overcrowding 

near Jhansi, 3337. 
Ui for fac 

ture of power alcohol. 2248 
Working hours of guards between cer- 

tain stations on the Assam Bengal 
Railway. 2899. 

Registration of Foreigners Bill— 
Motion to consider, 3057 

Resolution re— 
Cut on salaries of Government employees. 

729-2L. 
Withdrawal of India from the League of 

Nations. 70-73 
CHETT rT TY, MR. SAMI VENCATACHELAM— 

Coal Mines (Stowing) Bill— 
Motions to consider and to refer to Select 

Committee. 87-I8. 
Control of Coastal Traffic of India Bill— 

Motion for leave to introduce. Ill9. 
Hindu Womeri’s Right to Divorce Bill— 

Motion’to refer to Select. Committee. 
3573-74. 

Indian Finance Bill— J stl, 
Motion to consider. 235-56. 

Indian Tariff (Second Amendment) Bill— 
Consideration of clauses. 3464-66, 347l, 

Question. ve purchase of stores by Port 
‘Trusts. 43-44 

Resohition re 
Cut onsalaries of Government employees. 

70-3. 
Hand-made matches. 960-62... _ 

CHIEF ACCOUNTS OFFICER— 
Question re working of new system of the 

the —— and the Gene- 
Excellency the Governor Ger 

Seheme for air 00: 583. 
Schools for girls in British 

9i3. 
Selection of candidates for the Tndian 

Audit and Accounts service examina- 
tion. 3534. 

Setting up.of a Statutory Railway 
Authority. 20, 

of their castes by holders of 

ral Managers on certain State Railways 
3784-85. 

CHIEF COMMISSIONER(S)— 
5५ 4 ै--+ - 7 orth 

Proposal to constitute Madras City into 
‘an enclave under a ——. 856, 236- 



IN DEX TO LEGISLATIVE, ASSEMBLY, DHBATES. oT 

CHINA— 
Question re Indians injured or 

the Japanese air raids oa the tia 
territory = International Settlement 
in 2 

a CHINESE TURKISTAN— 
Question re loss of life and property of 

Indians in ——. 78 
CHIPLUN TALUKA— 
Question of money orders to 

Child 0888 Ns villagers of Bhatgaon Post Office in -——. 

So aad wis League ot Nations. | cra ७0४: 
Educational facilities for the—— of eee = मल मम in we sappy, 

fan Ye ३ of water in the railway colonies 
: ae istate labourers in Ceylon. Palartalsand 46. 

Exemptions from school fees of the CHITTAGONG PORT (AMENDMENT) 

of agriculturists in Delhi Province. BILL— os 
4622-L2. | See“ Bill(s) 

Facilities for education of the-—— of CHOWDHURY— 
Indians in British Do: and t of a Bazar 
Colonies 385. i ———in New Delhi. 3032. 

3 Legislat fog. the Pre re, aoe CHOWKIDAR(S8)— : 
in women itrall, in i into cases’ of 

है administered areas. 738-39. breaches ae discipli ee insubordi - 
Passes for adopted —— of employees on nation against —— on the North West- 

the North Western Railway. 332. ern Railway. 243-I4 
Prevention of Pledging of Labour of —— CHRISTIAN (8)— 

dé Act. 896-97. Pee (मल 
School for the —— of the Gov of eatin rath 

in the Department of Education, 
Press employees, New Delhi.) Hogith and Lands. 63]-32. 

| CHRISTIE, MR. W. H. J. 
ee | Oath of Office.  श5॥ 

MARRIA! RESTRAINT : INT CHRISTMAS— 
See“ Act(s)”. GE ACT— Question re overcrowding during the —— 

ह holidays गा the North Western Rail- 
¢ way. 46] 

Bee“ ”, 

CHUHARMUNDA— 
2B nas wiry “havi } Question re embezzlement in the —— Post. 

“ ae TY| Office in Sialket district. 2936. G Sara: ommission on and Traffic ae CINCHONA— Wi id 
Nations है Calais SF the: League 0 Question re amount spent on —— planta- 

tion. 889. 
a ; | CEROULAR(S)— Pk Bee a 

mpl <j 7 (Amendment)) Question re— 
Bill” under “ Bill(s)* —— issued by the Reserve 

E i under | (९१३५४ te edie. _जुक9-8.. pert “ A 

—— issued to the Travelling ‘Ticket 
PROBATION LEGIS- on the Madras and South+ 

ern Mabratta Railway to collect 
श्र excess fares. 270. te 2 
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CIRCULAR(S)—contd. (02 | CIVIL SERVICE— 
© Question ‘ré—contd? “0 ५5 ७क था debarring of “the “sons = | Dist vin “ey 2 | ire domiciled Indians ‘ot tants ni a ; increase in the ७:०० कह (63 TOT, 5० मन ture of ition i ५4 

India ढक ली  oreetenome 
Non-acceptance of —— of brokers, etc.,, Question re appointment of at book post rates. 2627 ——in Delhi. 3704 

CIVIL VETERINARY SERVICES— CITIZENSHIP. 
Question ze denial .. of rights of PA | Demand for Grant. 2937 

Indians: in. Malaya,...627-28. CIVIL WORKS— 
CITY(IES)— rer Demand for Grant. 2239. 
ee re sere, | CIVELLAN(S)— aise केस 
Defence en Question re —— kidnapped and kille< y 

To 9909-02, 0 ninety aie अत |. trana-border men inthe nottled dlgtricta 
i 400. German doctors practisirig in’ cértain 
were CLASH(ES)— and hill stations in India. 308: Guaktitn-eral loss babe dinioi and 

Researches for the utilisation of the ‘soldiers of the South Stafiordshire Regi. refuse of big हे ment at Kalyanpur near Cawnpore. ---+ eis 
CITY BOOKING OFFICR— i See“ Booking Office”. ५ yoy 
orry GOODS AGENCY— | Refusal to sanction céntribiitions to cleat Agency ”*. certain Railway schools to build —— 

|! AVIATION— | rooms, ete. 25। Question re— | Starting of ३००३४ via in” air-raid 
Establishment of aerodromes at Jorhat ms गत CLASSIFICATIONS) ne 

Question re— 
Recruitment of Captain Kgglesfild as} _.. ——of Armenians employed on the 

De 

and Dibrugarh for —— pur 23 ; 4७७ 

uty Director 6f——.~ "East Indian Railway as Anglo- 
See also * Ay | Tadians. 35) 

CIVIL AVIATION DEPARTMENT: | कट of certain [कक staff on the North 

व Sarai ditalifica)  —— OF certain stat’ on railways’ as 
हे हक sie in India. 249-50. | आधा tee ee ie echnical staff of the ——. 473: । 

$ of ta: CIVIL DECREE(S)— | ay ag xin certain places 

Bee SDecreola)”. | CLEANER(S)— 
CIVIL: LINES— Question ion re promotion of trained —— to 

firemen on railways. 24]) Question re representation of non-official 
interesta in the New Dalhi 

Area 

_ Question yee: appellate jurisdiction of the | CLERICAL STAFF 
_ Federal i in——. 6 Questior 
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way. 907-09. ti 
Duties of sub-head and —— De Pag 
the ete section 3 

TGR 

loyment of candidates as 
postal —— in Bihar and Orissa. 
6-I8. 

Examination for recruitment of ——in 
the. Sind and Baluchistan . Postal 

Circle. . 3355. 
Examination for recruitment of Third 

Division —— in the Central Secreta-_ 
iat. 732-33. 

Examinations held to reertit-——in the | 
Government of India. 2330. | 

Exemptions. given to —— for’) promo: 
tion to. assistants’ grade. in the | 
Central Secretariat. »309-0 

{2 | OLERK(S)—cond. 
Question re—contd. 

New rules for the examination for re- 
cruitment of Inspectors and head —— 
to Superintendents of Post . offices, 

Non-grant of f officiating allowance to 
Muslim —— on the Great Indian 
Peninsula Railway. 

‘Quarters for ——-and menials on the 
Bengal Nagpur Railway. 350-5] 

Relegation of certain —— in the Office 
of the Director General of Posts and 
Telegraphs, 94-42, 3629 

Relegation of Muslim —— in the Office 
of the Director General of Posts and 
Telegraphs. 46, 

Reversion of certain upper division 
in the Army Headquarters. 2330:2. 

Routine or Third Division ——in the 
Government of India Offices. 3280. 
8h. 

Transfer of Muslim —— in the Howrah 
Division of the Hast Indian Railway. 
442] 

Vision test of ——on the East Indian 
ay. 2i82. 

Grant of officiating allowance to second | GEOTHING(S)— 

division engaged..on the duties 
of assistants in the Office of the Diree 
tor General of Posts and Telegraphs 
3620-29 

Grievances of —— in the Control Office | 
at Moradabad. 343-45. 

os Grievances Subordinate .Aecounta 

Service passed ———. » 3282. | 
Grievatices of train —— on the North 

‘Western ‘Railway. 822-3.. 

“fit for 
tion Office 
General of Posts and Telegraphs, 
59 

Memorial. of train. ——of the North 
Western Railway. 588. 

~_ Muslim —— in certain branches of the 
Establishment Office of the Divisional 

dent, Howtah. 422. | 
_ ——in- the “Divisional 

Quetta: 
_ Muslim ——in the General. Manager's | 

office of the Great Indian, Peninsula 

ahi THE HONOURABLE MR. 

Question re tenders for the supply of 
articles of ——, ete., for the Indian 
Defence Force. 63-24. +s 

G— 
Po 

Motion to consider, 
Oath of Office. अ85. 

Bill 
3765, 3803-02. 

| CLUB(S)— 

promo. | 3350. 
the Director | COACHING INSPECTOR(S)— 

Question re— 
‘Abolition of the posts of —— and 

Goods Inspectors on. the East’ Indian 
# Sefer 
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COAL—contd. 
Question re—contd. 

Conservation of —— and petroleum, etc. 
370-72. 

Correspondence with the Government 
of Assam regarding the Burrows Com- 
mittee’s Report on safety and conser- 
vation of ——. 630. 

रा ption of — ० 
the Shahdara-Saharanpur Light Rail- 

yy. 45. 
Seam of —— found in Lakhimpur Fron- | 

oer Tracts and Naga Hills in Assam. 

Shortage in the supply of wagons for । 
despatch _ of from Bengal 
Bihar. 933. 

COAL MINING COMMITTEE— | हक, fe)” 

GOAL MINES (STOWING) BILL— | 
See“ Bill(s) | 

COASTAL TRAFFIC OF INDIA BILL— 
See‘ trol of ——*? under “* Bill(s) ” 

COACHING TRADE— 
See “ Trade”. 

COATS OF ARMS— 
Central and. 

._. Proyineial Governments. 220-22. 

COCOANUT— 
Motion to reduce: demand for...‘ Com- 
merce ent’ re failure of 
Government to protect —— industry. 
92-26. 

on——. 72: 

COCOANUT BOARD— 
Question re denial of representation to 

Indians on the Ceylon ——. 77, 900. 

Question re imposition of an import duty | 

| 

COCOANUT INDUSTRY— | 
Question re— 

Protection to—— against: competition 
from Ceylon. 67-68. 

Protection to the ——of Malabar and 
Travancore. 753-54. 

CODE OF CIVIL PROCEDURE (AMEND- 
) 8: 

See'** Bill(s)” 
CRIMINAL PROCEDURE 

COFFEE— 
Question re— 

Exports of Indian ——. 200-l] 
Propaganda work for Indian ——. 2256. 

COFEE SHOP(S)— 

ments, 75-6. 

COIN(S)— 
Question re— 

Circulation of counterfeit 255l- 

Penalty for refusal to accept current 
495-96. 

COLLEGE(8)— 
tion re— 

Amount drawn by the European assist- 
ant masters of the o ——, Ajmer, 
from their wards. Soon 

Establishment of a Medical —— in 
Delhi. 7. 

Military ‘training in schools and 
started by Provincial Governments. 
$4l, 

Pay of the Principal of the Mayo ——, 
Ajmer. 3205- 

Racial discrimination in the Mayo 

Reduction in the pay of Indian masters 
in the Mayo ——, Ajmer. 3207. 

COLLISION(S)— 
estion re— 
Railway —— at Hardwar during the 
Kumbh Mela, 

COLONY(IES)— 
Question re— 

Appointemnt of Indian Agents in British 
302. 

facilities for education of the children 
of Indians in British Dominions and 

West Indi : 
Proposed settlement of Jews in certain 
—— in East Africa, 48-49. 

| COLOUR, BLENDNESS— 
| 

_ Question. re ag RE लि शिकार | COLOUR TEST. 

Question re test of —— on Railways. 

‘=
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COMMAND(S)— 
COMMERCIAL QUALIFICATIONS— ~~? 

~ Question re 
of the Eastern from Nainital to 
Dehra Dun. 307-8. 2543. 

COMMAND(S), POWER(S)— OF COMMERCIAL STAFF— : 

2 Question re —— of British Warrant Offi- Question re selection and of —— 

cers, ete., vis-a-vis Indian Warrant on Railways. 27. 

| ete. 843-44. COMMERCIAL VELLER(S)— 
See “ Traveller(s) 

i COMMISSION(S)— 
कि 2 का OT for a treaty of ——| Question re— 

_ and navigation with the United States Expenditure in connection with broker- 

~ of America, 3365. age and —— etc., in respect of the 

Protest by the Federation of Indian rupee loan floated during 938-39. 

Chambers of and Industry against 3277-78. 

* the characterisation of a statement Grant of Honorary King’s —— to 

with regard to chrome leather. 3708. 
Seat for trade and assigned in the 

Ajmer Municipality. 386-87. 

COMMERCE DEPARTMENT— 

Demand for Grant. 2048, 2233. 
a Election of members to the Standing Com- 

mittee for the ——. 7, 
Motion to reduce demand for —— re— 

Viceroy’s Commissioned Officers of 
the Indian Army Veterinary Corps. 
2092-93 

COMMISSIONED OFFICERS— 
Question re grant of Honorary King's 

Commission to Viceroy’s —— of the 
Indian Army Veterinary Corps. 2092- 

Conditions to be 
or protected industries in India. 2048 

oF Failure of the Government to protect 

[है the cocoanut क्तपरडाए./,.. 22] -26. 

| Question re— : 
| Pool system for the Finance and —— 

75. 
Recruitment of men with commercial 

qualifications in the Finance and ——. 
44, 

MMERCIAL APPOINTMENT(S)— 
See “ Appointment(s) ”. 

% EVIDENCE 

“Bee * Bill(s) ”. 
COMMERCIAL GROUP— 

Question ré recruitments to the —— on the 
North Western Railway. 833: 

COMMERCIAL INTELLIGENCE AND 

STATISTICS— 
Demand for Grant. - 2238. 

COMMERCIAL OFFICER(S)— 
Question re Shifting of the office of the 

- District —— at Khurda on the Bengal 
Nagpur Railway. 

COMMERCIAL ORGANISATION— 
Questionsre satehioned ‘on डी 

posts 
to strengthen ——. 92I-22. 

ys 

—, Assistant —— and Income-tax 
Officers in the. Income-tax Depart- 
ment. 7i8. 

Making of adverse remarks against their 
subordinates by the —— of Income- 
tax. 3778. 

COMMISSIONER(S) OF INCOME-TAX— 
Question re— 

Efficiency bar for Assistant ——— and 
Income-tax Officers. 478, 

or firms demanded 
COMMITTEER(S)—  _- 

Consideration of the Reports of the Public 
Accounts ——. 83-I]], 558-68: 

Election of a Member to the Standing 
—— on Pilgrimage to the Hedjaz. 
2940. 

Motion for Ad: re Government's 
to consult the Legislative Assem. 

bly on the recommendations of the Chat- 
ficld ——'s report. 369. 5 

lie Accounts ——. 786-87. 
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COMMITTER(S)—contd. ;. 

Question re—conide. >» 
Appointment of a Land Development 
—— in New Delhi. 448-4! 

A of a Retre: ny 
236. 

Ban against the Congress —— opening 
accounts with the post offices, in. the 
United Provinces. 46. 

Chatfield Enquiry ——.. 254, 579-8l 
7 on the India: of 

the Army. 848-50. 
—— to enquire into land tenures of In- 

dians in Fiji. 3426-27. 
Constitution of an enquiry —— to ascer. 

tain the causes of 

COMMODITY(IES)— 
Question re Indian —— adversely affected 

by the Anglo-American Trade Agree 
ment. 452-547. io 

COMMUNAL COMPOSITION—.,. 
Question re—. > 
—— of certain बी वा the. Office,of the 

Director General ef Posts and) Telée- 
graphs. 328. 

—— of persons recruited in the General 
Manager's Office on the Eastern Ben- 
gal Railway. 46. 

of staff recruited under the Gov- 
ernment of India. 57-72 
— of stenographers in the North 

port on safety and conservation of 
coal.  630. 

Daily allowance of members of ‘the 
Assam Bengal Railway Advisory ——. 

Decisions of Government on the Re. 
ports of the Wheeler and Maxwell | 
—. 7478 

Employment of women prohibited from 
“working in ‘mines and action’ on the 

recommendation of the coal mine —— 
I094. 

Formation of Advisory —— for Broad. 

‘Lancashire Cotton +. | 3707: 
Personnel and terms of reference of the 

——. 302-03. 

“the Army ——. 229, 
Questionnaire issued by the All-India 

National Planning ——.. 8: 
ions.ef the Chatfield 

and the Army——. 240-4 
Recommendations of the Coal Mining 

t -45, . 

"| COMMUNICATION(S)— _ 

ailway Western R. 
“ete. 3372-73. 

‘Western adquarters Office, 

a न 

Question re— 

Certain. —— ‘regarding: protection of 
rights of Muslims inthe Posts and 
Telegraphs Department. .3346, 

—— from the Provincial Governments 
for revision or repeal of section 49 of 
the Indian Income-tax (Amendment) 

Bill, 599-600. 
COMMUNICATION CORD(S)— 

Question re stopping of trains by’ pulling 
—— at Matunga and other places. 93] 

COMMUNICATIONS DEPARTMENT—> 
Demand for Grant. 2233 

COMMUNICATION(S), DEPARTMENT 

Election of Members to the Standing Com- 
mittee for the ——,. 3376. | 

COMMUNICATIONS, MINISTER OF— 
re and of 

daily paid Indian workers under the 
—, Ceylon. 3048-45, 

COMMUNITY (IES) — ; 
Question et 78 of various. 

le शी 
COMMUNITIES ORDINANCES— 

See * Ordinadonleh?” 

Burma Financial Settlement Tribunal. 
- | COMMUTATION— 

Question-re —— of pensions. _ 2090-9. 
COMMUTED VALUE OF PENSIONS— 
Demand forGrant. 2242. 

COMPANIES ACT— 

2820-2I. 

ee of the ——. on XB_ engines. 

COMMITTEE ON PETITION(S)— 
~ Appointment on the ——. 79. See * Act(s) ”, 

L
e
 

he
.
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COMPANY(IES) } 
_ Demand for Grant in respect of “ Payments 

"to Indian States and ——”’. “ I467. 
Question re rate war betweett Shipping 

—— carrying Haj pilgrims. 783-34. — 

Resolution ve non-Indian —— and protec: 

tive tariffs. 3696-70 

COMPANY-MANAGED RAILWAYS— 

_ See“ Railway(s) ” 
teeta ((8)-- SING 

of first lass ——on railways 

Measures for safety of women travelling 
in 3rd class ——. 2624-25. 

Missile thrown on a —— of 8 Down 

Delhi Express between Baraka and 

Kulti. 26-62. 
Want of latrines in third class ——on 

the Bihar Bakhtiarpur Light Rail. 
way. 946, 3787, 

COMPARTMENTAL SYSTEM— 

Question re —— of examination in the 
Delhi University. ..0222-23.  _., 

COMPENSATION(S)— & ap: Basse 
Question re— 49045 

Claims for —— on account of the Bihta. 
Railway accident. 509-0. 

—— paid to Indian lascars and Euro- 
peanseamen. 2005. 

—— to Indian Muslims who lost life and 
in the Burma Riots. 745- 

Sa 
__— to Indians for losses in the Burma 

riots. 608-09, 882-83, 395-96. 
—— to people of Southern Districts for 

losses caused by dacoits from trans- 
border area. 3348-46. a 

| COMPLAINT(S)—eontd, 
Question re—contd. 
—— against shouting of wares on the 

North Western Railway. 

—— against the All-India Radio. l/48- 

49, 
of the people of village Rajokri 

in Delhi..Province against the Mah- 
 yvauliPolice, 482 83. ० 

COMPOSITION— 
Question re— 
— and Indi 

Board. 934. 

—— and terms of reference “of the 

Indian Sandhurst Committee, * 2822. 

| COMPTROLLER 
| Question re— 

Retrenehinent: of frontier’ men_in_ the 
---- 8 Office at Peshawar. 7500: 

Superintendents © in the *s Office 

at Peshawar. 500. 

OCONCERN(S)— 

of the Railway 

cadets. 367, 
—— to Anglo-Indian artificers and app 

rentices in the army. 

Non-grant. of railway——— to Roorkee 
during the Urs at Piran Kaliar 

in as Boren of —— 

x 

for —— for losses in app! 
the Burma riots. 629-30, I885. 

COMPENSATORY ALLOWANCE(S)— 
See Allowance(s) 

COMPETITION— 

Question re Nehru enquiry into the 

a ATC Japan to small industries. 
06-77. 

COMPLAINT(S)— 
Question re— 
—— against Postal Officials by certain 

newspaper of Delhi. 3624-26. 

Sharif. 2425. ie 
—— for transit of grains and 

fodder. 569-70. “ 
Rail a 

to going 
‘Tripuri for Congress session. 40,259 

Withdrawal of for multiple add. 
resses of Press telegrams. 279- 

CONCESSION RATE(S)— 
grant of —— for books luggage 

atudents on railways. 9L] 
See also “ Rate(s)’ 

CONCLUSION(S)— 
Se ye ——— reached at the. Tenth 

Conference. 004-05. 
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CONCORDAT— . \CONGESTION— 
Question re entered into between the, Question re relieving of —— in the Im- 

Finance Department and the Auditor perial Secretariat North Post Office, 
General. 3507-08. New Delhi. 93-32. 

CONFERENCE(S)— CONGO— 
of) Question re arrests of certain Indians in 

wages and hours of work in the princi Belgian. 253-54. 
pal mining and manufacturing indust- | (onqppss— 
ries, including building iiekaay co Question re— 

CSRs a aii ee Concession tickets to passengers 
International Labour $6, to attend the —— and Muslim 

Motion for Adjournment re Indian repre- 
sentation at the Palestine ——. 469-7 
398. 

Question re— 
Conclusions reached st vhe Tenth in 

dustries — . 05. 
— cf Finance Ministers. 255-56, 

090-92. 
— — of Twepectors-General of Prizons 

‘of tue Proviness. 08/-9v. 
— settle the Palestine atair: 

2 
Oonsideration ot the Proposal for having 

8 High Commissione: in Cejlon and 
to th 

sessions. 340-2. 
Railway ions to passengers going 

to Tripuri for —— session. 4]7 
Special arrangements made by the rail- 

ways in connection with the Tripuri 
32 

See also “‘ Indian National. Congress 
CONGRESS COMMITTEE(S)— : 

Question re ban the opening 
accounts with the post offices in the 

lon delegat 
252.33. 

Consultation of the Government of India 
in respect ot the Palestine —— in 
London, 35. 

Report of the International Wheat ——. 

Vaeipanediba of India at the T at nteima- 

tional Wheat 64. 
Summoning of —— of Finance Minis 

ters, 3780-8]. Htant phic 

during the Political —— at Ajodhya. 

28. 
CONFIDENTIAL BRANCH— 

Question ré preponderance of Non. Mus- 

lims in the —— of the North Western 

Railway Beadquarters Office. .936 

CONFIRMATION(S)}— 

Question re— 
—— and promotion of certain staff in 

the Loco shops, Moghalpura. 3606- 
07. 

—— of certain ticket. collectors, etc., 

officiating as guards in the Moradabad 

Division of the East Indian Railway, 
362. 

—— of staff of the Publicity Organisa- 
tion on State Railways, 36I2...- 

Non —— of certain staff of the Pub- 
Department of the East, Indian 

Railway. 3620. 

United Provinces. 446. 
CONSERVATION— 

Question re correspondence with the Gov- 
Assam regarding the Burrows 

Committee’s Report on safety and 
—— of Coal. 630. : 

CONSIGNMENT(S)— set 
onsmall —— of 

3595-96. 
Question re ‘special 

fresh fruits on railways. 
CONSPIRACY CASE(S)— 

Question re release of Mr. Dhanwantari 
sentenced 85L ४ inthe ~ Delhi ——. 
263!. 

CONSTITUTION— 
Question re— <= 
—— of the m: committees of 

the Fatehpuri Mosque and Juma 
Masjid in Delhi. 3778-79. 

New. for Colonies in the British 
West Indies, sed 

Resolution by_the 
ory Board of Delhi 

‘Excise Ad- 

for a revision in its —— ete. 495. 
CONSTRUCTION(S)— 

Draft abiatic 
of wages and hours of work in the _prin- 
cipal mining and manufacturing in- 

in agriculture, adopted by the Interna- 
tional Labour Conference. 3649-56 

Question re— 
are of the Hardwar Railway Station 

28 

yea 

ve
 ५ 

4



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 65 

CONSTRUCTION(S)—¢ontd. 
Question re—contd. 

Expenses in connection _ with ——un- 
dertaken during the Kumbh Mela. 

Military buildings and fortifications un- 
My der ‘hal in the Kohat Dis- 

trict. 698-700 
Petty —— at the Hardwar railway sta- 

tion. 59-69. 
Publications regarding planning. etc., 
and cost of —— of buildings, etc., of 
‘New Delhi. 3203 

CONSUL-GENERAL(S)— 
Question १९ ete., appointed by the 

Government of India. 929, 027. 

CONSULAR EXPENDITURE— 
Question re diplomatic and —— in eer- 

tain countries. 938. 

CONSULTATION(S)— 
Question re— 
—— of the All-India Cattle Show and 

Exhibition Board. 0I3 
with certain Provincial Govern. 

ments on the appointment of an In- 
dian Agent in Burma. 3432-33. 

with regard to the appointment of 
High Court Judges in India. 3504- 
05. 

CONSUMPTION— 
Question re production and —— of gur. 

I633-I4. 
“CONTE BIANCAMANO”, 8. 5.— 

Question re allegations against British 
Army Officers travelling to Europe in 
——. 377I-72. 

CONTEMPT OF COURTS (AMENDMENT) 
BILL— 

oe ae Bile). 
CONTRACT(S)— 

Question re— 
Catering onrailways. 24]4. 
—— for certain refreshment rooms on 

the South Indian Railway. 2607- 
08. 

— for Government binding work given 
toan outsider. 2695. 

—— for remodelling of Waltair station 
yard. 680-8], 359-2]. 

—— for supply of porters on the East 
Indian Railway. L. 

—— for the carriage of mails between 
certain ports. 262-63. 

CONTRACT(S)—contd. 
Question re—contd. 

—— for the loading and unloading of 
goods on the East Indian Railway. 
92-3. 

—— made for foreign wheat and flour. 

dara-Saharanpur Light 
Railway. 3597-98, 3625. 

—— on the Assam Bengal Railway. 
367 

to sell ice and aerated waters on 
the North Western Railway. 267- 

I9; 
Expiry of —— of certain Company- 

managed Railways. 280. 
Expiry of —— of Company-managed 

Railways, 408. 
Expiry of —— of telephone companies at 

certain places. 936-37 
Expiry of —— of the Bombay, Baroda 

and Central India Railway. 509 
Vending and refreshment room —— on 

the North Western Railway. 586. 

CONTRACT SYSTEM— 
Question re difference between a jemadar 

system and a contract system of coolies 
on State Railways. 245. 

CONTRACTOR(S)— 
Question re— 
—— employed for the sale of aerated 

water in running trains. 58. 
— on the North Western Railway. 

4835-36. 
Credit tickets issued to soldiers by the 

Coffee Shop —— of certain Regi 
ments. 7I5-6. 

Employment of servants for British 
troops through —— . 842-45 

Licence fee demanded from the Hindu 
refreshment room -—— at Delhi. 
585-86 

Racial discrimination in charging rents 
from refreshment room —— on rail- 
ways. 360-66. 

CONTRIBUTION(S)— 
Question re. 
— and donations paid under “ cus- 

toms”. 276-62. 
— for road bridge on the Brahma- 

putra at Pandu. 2382-83. 
—— for the repairs of the Shahi Mosque, 

for the carriage of military and Lahore. 75! 
marine between certain Railway —— to depreciation fund, 

ports: 845-48, 4776. 274. 

Pee =
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CONTRIBUTION(S)—conid. 
Question re—contd, 

Railway —— to general and 
depreciation fund, ete. 273-74. 

Reduction in India’s —— to the League 
of Nations. I389-90, 2459. 

Refusal to sanction —— to certain Rail- 
way schools to build class rooms, etc. 
256. 

Utilisation of certain —— for the bene- 
fit of Indian seamen. 733. 

CONTRIBUTORY PROVIDENT FUND— 
See “ Provident Fund”. 

CONTROL— 

Question re— 
— over the Imperial Council of Agri- 

Research. 439-40. 
‘Transfer of —— of the tribal areas. 

400-0 

CONTROL OF COASTAL TRAFFIC OF 
INDIA BILL— 
See “ Bill(s)””. 

CONTROL OFFICE(S)— 

Question re— 

Grievanees of clerks in the —— at 
Moradabad. 343-45. 

Withholding of an appeal submitted by 
the staff of the —— at Moradabad. 
345-46. 

CONVENTION(S)— 
Draft —— concerning statistics of wages 

and hours of work in the principal 
mining and man ring industries, 
including building and construction and 
in agriculture, adopted by the Interna- 
tional Labour Conference. 3649-56. 

CONVICTON: 
Question re —— of Mr. 8. W. Ralph, 

Deputy Controller, Indian 

COOLY(IES)— | 
Question re— 

Difference between a jemadar system 
and a contract system of —— on State 
Railways. 

System for enrolment of —— on the 
North Western Railway stations. 
320, 3639. 

CO-ORDINATING BOARD— 
Question re setting up of a —— for uni- 

form labour legislation Provinces. 
896. 

CO-ORDINATION— 
Question re— 

i of a Special Officer for 
224-25. 

—— of labour legislation through 
India. 387-88. 

CO-ORDINATION OF DEFENCE— 
See “ Defence, Co-ordination of ”. 

COORG— 
Question re— 

Report regarding financial position of 
L 

Resolution passed by the Legisla- 
tive Council re grant of provincial 
autonomy to 482 

COPRA— ¥ 
Question re fall in the prices of ——. 

66-67. 
CORPORATION TAX— 
Demand for Grant in respect of “ Taxes of 

Income including ——”’, 223 
CORRESPONDENCE— 

Question re with the Government of 
Assam regarding the Burrows Com 
mittee’s Report on safety and conserva. 
tion of coal. 630. 

COST(S)— 

Question re borne by the State for 
despatch of troops to Indian States. 
4895. 

COTTON— 

Duty on —— (Discussed under the Indian 
Finance Bill). 2586-99, 2635-50, 365- 
68. 

Question re— oe 
Contemplated boycott of Indian —— by 

Lancashire. 429. 
Effect of the increased duty on the 

import of raw——-. 2539-40. 
Growth of long staple - in India. 

Threats for boycott of Indian ——. 
4369-70. 

COTTON CESS (AMENDMENT) BILL— 
See “ Indian —— ” under “ Bill(s)””. 

COTTON COMMITTEE— 
See “ Committee(s) ”’. 

COTTON GINNING AND PRESSING FAC. 
TORIES (AMENDMENT) BILL— 
See “ Bill(s) ” 

COTTON GROWER(S)— 
of Muslims gst 

the —— in India. 3709. 

~
_
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re certain —— in Delhi. 735- 

CRIMINAL ASSAULT(S)— 
Motion for Adjournment re ed —— on 

a respectable Indian lady by British 
soldiers at the Ferozepore Cantonment. 

COTTON INDUSTRY(IES)— CRIME(S)— 
के of the protection of i 

of the Tariff Board. 736. 36. 

COTTON INDUSTRY ENABLING 

BILL— 
86४ “ Bill(s)” 

COTTON SACK(S)— 
‘See “ Sack(s) 2632 

COTTON TEXTILE(S)— 
See “ Textile(s) ”’. 

COUNCIL, OF AGRICULTURAL RE- 
SEARCH— 
See “ Imperial ——”’. 

COUNCIL OF STATE— 
Demand for Grant. 2232. 

COUNTERFEIT COIN(S)— 
See “ Coin (8) ”. 

COUNTRY LIQUOR SHOPS— 
Question re proposal to close —— in cer- 

localities in Delhi. 495 
COURT(S)— 

Question re— — 
Practice by Advocates of the Allahabad 

High Court in the Delhi 
Restriction on Advocates of High —— in 

India practising in Delhi— ,_ 2637- 
38. 

COURT OF ENQUIRY— 
Question re report of the Marine —— held 

at Karachi on the Bandra Boat Disaster. 
4I8-I9. 

COURTS (AMENDMENT) BILL— 
See “ Contempt of —— ” under “ Bill(s) ”’. 

COW BYRE(S)— 
Question re in New Delhi. 367. 

CRACK(S)— 
in the new Question re building 

‘Hardwar Railway station. 272-73. 
3790. 

CREDIT TICKET(S— 
See “ Ticket(s)””. 

CREW(S)— 
Question re— 

Disch: and re. ¢- oF BAG 

CRIMINAL INVESTIGATION DEPART- 
MENT. 
Question re taking down of the ticket 

numbers, etc., by railway officials 
for the 48. 

CRIMINAL LAW AMENDMENT BILL— 

See * Bill(s) ”. 
CRIMINAL PROCEDURE 
MENT) BILL— 
See * Code of ——” under * Bill(s) *’. 

CRIMINAL TRIBES ACT— 
See“ Act(s)”. 

CROWN REPRESENTATIVE— 
Question re— 

in the Departments under the 
control of His Excellency the Viceroy 
and the —— . 854, 238-40. 

Duties of the Political Adviser to the 
447-42 

CULPRIT(S)— 
Question re reward announced for the 

detection of in the Chikaki Railway 
accident. 399. 

CULTIVATION— 
Question re area in New Delhi set apart 

for fruit 3438-39, 

CULTIVATOR(S)— 
Question re purchase of lands from —— 

in the Delhi Province. 47. 
CURRENCY— 
Demand for Grant. 2239. 
Question re management -of Burmese 
—— by the Reserve Bank of India, ete. 
484-85. 

CURRENCY DEPARTMENT— 

(AMEND- 

Stafft ooh the Hast Indian Railway. 

‘Tragedy to the passengers and —— of a 
cargo steamer, named §, 8. ‘‘ Cambay- 
Star”. 227-28. 

Question re income and expenditure of 
the 3773. 

CURRENT COIN— 
Question re penalty for refusal to accept 

4495-96. 
CUSTOM(S)— 

CREW STAFF— Demand for Grant. 2230. 
Question re ea appeals of ex —— of the) Question re— 

East Indian Railway at Howrah. Contributions and donations paid under 
2383. *—_ "| 276-62. 

= Ls9LAD a2 
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CUSTOM(S)—+ontd. DADASHI— 
Question re—conti. Question re outlets for drainage of flood 

Machinery for esti ipts from water between —— and Pachooria sta- 
sete. 303. tions on thé Eastern Bengal Railway. ¥ 

Overtime and holiday allowances paid 897-98 
under “ * 2760-6 DADU DISTRICT— n Restrictions on ek ye ashi eee Q Pres sided tec किक 

aS ioe कील Ob te ae 4 MS J of eIRY QUARTERS 
Question re requiring of the services of |DAFTRY QUARTER(S)— 
—— for enforcing prohibition in Bom-| See ४ Quarter(s) ”. 
bay city and suburbs, 2094. DAIRY(IES)— 

CUSTOMS REVENUE— Question re Report of Dr. Wright's recom- 
See “ Revenue(s) 7. mendations about the cattle and CUT(S)}— —— improvements in India. 3430. Question re— DAIRY FARM— = 

in the compensatory allowances of Question re leasing out of the football the officials of the Posts and Tele- ground between the Peshawar Sadar 
graphs Department. ] 459. » polo ground and the ——. 3775-76. —— on the salaries of Government ser- TOT vants. 582-83, 837-38, 253I-33. | DAIRY RESEARCH INSTITUTE— 

CUTTACK— Question re— 

_ Question re— Applications invited for the post of Direc 
Cost of military sent to —— for the tor of ——. 50-5. . maintenance of Law and Order in Report on the conditions and problem Orissa States. 2478-79. of Indian cattle and location, etc. 
Military sent to for maintenance of of the ~ ISI. pice 

law and order in Orissa States. 760- Selection ee Davies as r of j 62. - 50. z 
CYCLE(S)— DALPAT SINGH, SARDAR BAHADUR 

Question re provision of to village| CAPTAIN. 
postmen, I]44-45. Election of —— to the Standing Com- CZECHOSLOVAKIA— mittee for Roads. 2634. 

Question re India’s exports to and imports | ७ stpy ALLOWANCE(S)— 
from ——. 54-55 ६ 

See “ Allowance(s) ”. 

D DAMZEN, MR. ए. R.— = 
DABBI BAZAR— * Question re classification of Armeni 

employed on the East Indian Railway 
Office, Lahore. 409-0. Anglo-Indians. 35]8. 

DACOIT(S)— DARBHANGA— 
Question re— Question re witholding of a telegram about Compensation to people of Southern Dis- riots at Hasanpur in —— District. — tricts for losses caused by —— from 4823-24. 

transborder area. 3345-4! 
Protection of isolated small railway sta. DARBEANGA;MAHARAJA OF— tions from raids by ——. 402 Question re certain allegations against 

DACOITY(IES)— the servants of the —— while travelling 
Questi from Lueknow to Delhi. 2392 estion re— 
—— and train robberies on Railways. DARGAH— 

29I4. - Question re— : मर 
—— committed in certain ages of Repairs to —— Makhdum Shah near te Dadu district in Sind. 76, 368. Shahpur in Delhi. 3035. 
Steps for prevention of —— in Sind —— Makhdum Shah near 338-39. Shahpur in Delhi to its owners. 3035 

= +, 
जज
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DARJEELING— DAS, PANDIT NILAKANTHA— contd. 
Question re false chai inst’ Ajit| © re 
Kumar Bardhan by  Serjeant-Major Advance grant for foreign purchases of 
W. J. Berrangan while travelling by Railways. | 38-44 

* the Mail. 2907, 3530. Peas engines purchased by: Railways 
ay fs 

। DARYA GANJ— | . Question. (Suppl ite 
के Question ve houses constructed in Faiz | of accounts of certain refreshment rooms 

ह Ganj Estate, ——, Delhi. 7]. on the Bengal Nagpur Railway. 2606. 

DAS, MR. B— गत आधा 
Coal Mines (Stowing) Bill— ee 

Motion to connider.. 2.58: DATTA, MR. AKHIL CHANDRA— 
Consideration of clauses. 3248-50. Coal Mines (Stowing) Bill— 
Consideration of the Reports of the Pub: | Motions to consider and to refer to 

lie Accounts Committee. l0l, 394- | & Select Committee. 85-6, 87 
404. 567 | © ipt of Courts (Amendm Bill— 

Indian Finance Bill— | Motion for leave to introduce. 22. 
. Motion to consider. 2356-59. Expressions of regret on the death of His 

| Indian Naval Reserve Forces (Discipline) Excellency Lord Braybourne, Gover- 
Bill— nor of Bengal. 366. 

| Motion to consider. 309-4. Hindu Women’s Right to Divorce Bill— 
| ~ Indian States ( (22080 029 Against Disafiec- Motion to refer to Select Committee. 

| tion) Amendment Bill— 354I. = 
Motion for leave to introduce. ॥]श] Ep tte? the Report of the Com- 

= Motion for Adjournment re rejection of mittee on Petitions. 3836. 
“4 the Delhi Municipal Committee Hindu Women’s Rights to Property 

cation for a distributing licence under Bill. idment of sub- 
the Indian Electricity Act. 563-74. sections 3 (7) and 3 (. 3)]-- 

| Motion re the Indo-British Trade Agree- Motion for leave to introduce. 22. 
as ment. 287l-74. Indian Bar Councils (Amendment) Bill— 

| Motion to reduce demand for “ Railway i ie for ete to introduce. 22. 
Board ? re long-r: licy regarding ndian Finanee Bill— 
railway ater Ais 63 Ie Consideration of Schedule I. 2676. 

re pensions to inferior servants of| Indian Naval Reserve Forces (Discipline) 
the Government of India. 2538-39. Bill— 

Request for circulation of certain Appro- Motion to consider. 36, 375-77. 
priation Accounts and Audit Reports| Motionre the Indo-British Trade Agree- 

(laid on the table) to Honourable ment.#2839-43, 3002. 
Members. 3792. Motion to reduce demand for * Railw: 

Resolution re— ®*Board” rerate and freight policy. 262- 
Hand-made matches. 957, 962-64, 977. 

of women under the eixisting| Question re— 
Jaws. 3688-8! | Action on the recommendations of the 
Sugar Industry (Protection) Bill— Wedgwood Committee. 34-43. ~ 

Motion to consider. 3486. Advertisement of patent medicines for 
= fe pie dace | certain diseases. 235-36. 

DAS, PANDIT NILAKANTHA— Amendment of the Reserve Bank Act 
Election of —— to the Standing Finance in regard to the rélationshiy हक 

Committee for Railways. 2634-35. the Reserve Bank and ।] 
ion of the Railway Budget. Banks. 235. 

_ 030-32, 072. Appeals against the decisicns of the 
Indian Finance Bill- Indian Tea Licensing Committee. 

Consideration of clause 3. 2585. 390-92. 
Motion to reduce demand for “ Working A the i fa 

Expenses—Maintenanee and Supply of Tariff Board on salt. 42, 64 
Locomotive Power” re manufac! Appointment of a Retrenchment Com- 
of locomotives in India. 220-2, 248. mittee. 236. 
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DATTA, MR. AKHIL CHANDRA—conid. 

Question re—contd. 
Appointment of a Tariff Board for the 

textile industry. 42-43. 
Barracks allotted to British and Indian 

Troops. 578-79. 
Chatfield Enquiry Committee. 579-8l. 
Circular regarding increase in the manu- 

facture of Arms and Ammunition in 
India. 585. 

Compensation to Indian Muslims who 
lost life and property in the Burma 
Riots. 745-47 

Constitution of the Postal Insurance 
Fund. 585. 

Development and protection of the salt 
industry. 305-08. 

Develop: of indige: 
2257-58 

Dumping of Burma rice at uneconomic 
pricee in Bengal. I4. 

DATT,MR. AKHIL CHANDRA—coneld. 
Question re—coneld. 

‘Tariff Board Report on certain industries. 
42. 

of America 66-62. 
Wages in industries. 235. 

Sugar Industry (Protection) Bill— 
Motion to consider. 3728-30. 

DAVIES, DR.— 

Question re selection of —— as Director 
of Dairy Research Institute. 50. 

DEATH(8)— 
Expressions of regret on the —— of His 

Excellency Lord Braybourne, Governor 
of Bengal. 365-66. 

Expressions of regret on the —— of 
Mr. Kabeer-nd-Din Ahmed. 920-22. 

Question re— 
Accident res' in the —— of two 

Iti 
Electrical power and metal ते 

and paper and radio sets used in 
India and in the United Kingdom 
769-70. 

Enquiry into the condition of minor 
industries. 2258. 

Exchange ratio, 24-42. 
Exelusion of Aden from any scheme of 

protection given to salt. 246, 247. 
Extension of banking in India. 242-43. 
Improvements in facilities and _com- 

forts of third class passengers. 90- 
gil. 

Industrial research for the utilisation 
of economic resources of India. 2256- 

Trregular deliveries of air mail. 662 

Negotiations for Indo-British Trade 
ment. 

Non-In g hased by the 
Goyernment of India. 3039-40. 

Ob; s against rules made under the 
Tea Control Act. _392. 

Raising of the rate of cess _leviable 
on tea from India. 006. 

Release of political exiles. 584-85. 
Report on the possibilities of the levy 

of death duties. 242. 

Indian airmen, 335]-52. 
—— of one Mani Lal Khalasi by being 

run over by an engine near Siliguri on 
the Eastern Bengal Railway. 3206- 
07. 

| Higher rate of —— in mines in Assam. 
202]-22. 

DEATH DUTY(IES)— 

Question re— 

Levy of ——_ 487-88. 
Report on the possibilities of the levy 

of ——, 289-220, , 242 
See also “ Duty(ies) ” 

DEBT(S)— 
Demand for Grant in respect of “ Interest 

on —— and Other Obligations and Re- 

Investments in the rupee —— in the 
form of stock, ete. 085-86. 

Sind barrage ——. 2325. 
Restrictions on the entry of Indians in Sind’s regarding Barrage. 577- 

Tlie Gelodan songs, 8 4,| rar in fe LS, 

‘Schemes for Industrial Research and | DECISION(S)— 
; qi Question re appeal from the Federal Court 

in Train Control Offices ——in tral Provinces Petrol 
at Howrah and Sealdah. 39-4]. Tax Act Case. 585-86. 9 

Trade agreement with the United States . 

duction or Avoidance of ——”. 2232. 
Demand for Supplementary Grant in 

respect of “ Interest on —— and other 
Obligati: and Red or 
of ——”. 2807-0. 

Question re— = J 

—— due from Burma to India. 3505. ~~ 

&
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DECLARATION— 
— by the Governor General in Council 

fused by the Legislative Assembly, 
3045. 

DECREE(S)— 
Question re countries having reciprocal 

arrangements for the enforcement of 
civil 2628. 

DEFALCATION(S)— 
Questi postal emplo: d Extra- 
Departmental Agents involved in —— 

. 422-23 
DEFENCE. 

Question re— 
Appointment of a Special Officer for 

Co-ordination of 224-25. 
of big cities against air attacke. 

30]-02. 
Functions of the new officer for the 

©o-ordination of ——. 247-48. 
India and Imperial ——. 3264-66. 
Measures for —— of India’s astern 

Ceast. 2080-8. 
Officer for the Co-ordination of ——. 

376-77. 
Plan for of India. 2323-25. 
Preparations for India’s —— against 

external aggression. 30I5-6. 
Vessels and aeroplanes for India’s 

2077-78. 
War preparations for —— in India. 
30I0- 

DEFENCE BUDGET— 
See * Budget ”. 

DEFENCE DEPARTMENT— 
Question re— 

Appointment of an Indian Civil Service 
Officer as Deputy Secretary in place 
of Assistant Secretary in 

DEFENCE FORCE(S)— 
Question re— 

Indian Land, Air and Sea——. 240. 
Tenders for the supply of articles of 

clothings, ete., for the Indian ——. 
6I3-I4. 

DEFENCE OF INDIA— 
Question re appointments to offices con- 

nected with the ——. 255. 
DEFENCE POLICY— 

Motion to reduce demand for “‘ Executive 
Council * re Government’s —— and 
administration. 205-49. 

Question re Government’s and admi- 
nistration. 2822. 

DEFERMENT— 
Question ré of ing of pay in 

the Military Accounts Department. 
745 

DEHRA DUN— 
Question re— 

Provision of intermediate class waiting 
rooms at the —— and Saharanpur 
Railway stations. 350, 5-l2 

‘Lenders invited for the supply of boulders 
for on Hardwar, —— and 

. 70. 
uarters of the 

Eastern Command from Nainital to 
—. 307-8. 

DEHRA DUN EXPRESS— 

Motion for Adjournment re derailment 
of the ——. 77-78, -26. 

See also “ Express(es) ”. 

DELAY(S)— 
Question re in transit of letters ad- 

dressed by the Sunday; Standard. 3367- 
68. 

3279. DELEGATE(S)— 
Appoi t of third Secretary in the| Question re inclusion of a woman as —— 
—— 204, to the Inter: ] Labour Confe 

Appointments abolished in the 624-25. 
3280. ELEGAT! 
का तक कद कक es | 

3278-79. Question re— 
Cor ion of the proposal for having Trials in refrigerated transport by the 

3499. 
ba and stenographers in the ——. 

DEFENCE EXPENDITURE— 
Question re treatment of —— 88 votable. 

493-94, 

a High Commissioner in Ceylon and 
Jon —— to the Industries 

Conference. 33. 
— to the Advisory Commission on 

Child Welfare and Trafiic in Wo- 
men and Children of the League of 
Nations. 79-30. 
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DELEGATION(S)—contd. 
Question re—contd. 

—— to the League of Nations. 66> 
3522. 

Result of the discussion with the official 
— from Malaya. 884-85. 

DELHI— 

Demand for Grant. 2240. 
Motion for Adjournment re rejection of 

the —— Municipal Committee's applica- 
tion for a distributing licence under the 
quien Electricity Act. 424-27, 554- 

Question re— 
Abolition of the appointment of Assist- 

ant Superintendent of Police, ——. 

elected bers 
74. 

of the 
—— District Board. 6I2. 

Allegations against the Hindu Rrefresh- 
ment Room and Sweetmeat Contrac 
tor at ——.  2924- 

Appointment of an additional Civil Sur 
geon in ——. 37 

Appointment of Honorary Surgeons and 
Physicians in the Irwin Hospital, ——. 
3704-06. 

Bachelor of Science Standard of the 

Certain allegations against the servants 
of the Maharaja of Darbhanga while 
travelling from Lucknow —. 

| system of ti 
in the —— University. 222-23. 

Complaints against Postal Officials by 
aoe certain Pell tee of ——.. 3624-25. 

tees of the Fatehpuri Mosque and 
Juma Masjid in ——. 3778.7 

Creation of a single unit for the entire 
urban area of —— and New Delhi. | 
446-47. 

Decision to build-a store room at a cor- 
rg of the-Queen’s Garden, ——. 75. 
प्र 

Delay in payment of money orders, ete. 
in——. 3625. 

—— joint water and sewage board. 

अंश of land by the —— Improve 
ment Trust. 3' if 

DELHI—contd. 
Question re—contd. 

Dispute in connection with the Shiva 
Temple in ——. 569-70. 

Disturbance of peace in ——. 7479. 
Eligibility ofthe —— University gradu- 

ates for Provincial Services. 72. 
Establishment of Medical College in 

Exte sion of the Mussalman Wakf Act 
to —— and other Centrally adminis 
tered areas. 8062. 

Goods imported into —— and Lahcre 
from foreign countries by post parcels. 
2544, 

Government grant to the —— Municipal 
Committee, ete. 3790. 

Grant of arms licences to special police 
officers in ——. 740-4 

Grants-in-aid to the charitable eye hos- 
pitals in ——. 72, 428-29 

Hodlding of a Durbar in 
Houses constructed in Faiz Ganj Estate, 

Darya Ganj,——. 7 
Housing accommodation for the staff 
employed in the Divisional Office at 
——. 26I0-l]. 

Intermediate class fare be’ ——— 
and Madras. 403. 

Lease of land at Patpore Cabin near 
Jumna Bridge, . 38366. 

Licence fee demanded from Hindu 
réfreshiment room contractors at ——. 
585-86. 

Lighting of the Jumna Bridges at —— 
and Allahabad. 3363. 

News of an alleged riot at Lucknow 
broadcast from ——. 320. i 

Notice regarding purchase of spectacles 
in Dr. Shroff's Charitable Bye Hes- 
pital, ——. 37] 

Passenger train leaving ——— for Lahore 
in the evening. 265. 

Paucity of Muslims holding superior 
posts in the Income-tax Department 
of the Punjab, North-West Frontier 
Province and ——. 496-98. 

Persons employed in the —— Police 
Foree. 2337, 353-36. 

Practice by Advocates of the Allahabad 
High Court in the —— Courts. 2099. 

Proposal to acquire land near Okhla in 
——. 894-95, 2259, 3042. 

Proposal to close country liquor shops: 
in certain localitics in —— 

Provision of uniforms to in 
—— and New Delhi. 

a
e
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DELHI—concld. DELHI DIVISION—contd. 

Question re—coneld. Question re—conid, 

> Railway land leased out at Patpore Ae payment of कर seme १ 
4. a 935- mporary gt in —— oj 

re जज पर खत ea orth Western Railway. 242-3 
हे fri. sentenced Punishment of certain staff in —— of 

ह 5 ay a cane ee aa the North Western Railway. 24I3. 
Racial discrimination in the —— of 

J Repairs to Dargah Makhdum Shah near the North Western Railway. 836. 

Shahpur in ——. 30 DELHI EXPRESS— 
X tation of non-cflicial interests) Question re missile thrown on a com- 

in the New Delhi Municipality and partment of 8 Down between 
the Notified Area feral of Civil Paraka and Kulti. 246-62. 

Per ya किक कि DELHI PROVINCE— 
Resolution passed by the Excise Advis- ss 

ory Board of —— requesting for a be a Aras # 0७ क्रमांक 

revision in its constitution, ete. 495. Application 0: 8 A anya uppres- 
2 263. ae Immoral Traffic Act to ——. 

Restoration of Dace हर ८ ऑल अल Candidates belonging to selected 

। 3095. ae - a for employment on the North 

Restrictions on Advocates of High Western कस, and “posted “to 
Courts in India patctising in —— Delhi Division. 2422. eg 

Courts. 2537-38. Complaints of the people of village 

३: Starting of Master of Service classes Rajokri in against the Mahrauli 
in the —— University. 72. Police. Pee 83. a 

Strength of staff and expenditure of the Creation of Jagirs in 
a Denial of the right of purchasing 

——TImprovement Trust. 48-52. tae sete i 

5 Sub-letting of Government quarters in lands by depre classes in rw 
we 3440-4] areas of ——, 223, 263]. 

Theft in the Fort Museum. 758. Exemptions from school fees of the 

DELHI CAPITAL OUTLAY— 

DELHI DIVISION— 

Unveiling of the Mutiny Memorial 
near——. 836-37 

Warning to the railway to remove 
overcrowding in third class traffic 
between Ghaziabad and ——. 3333- 

Demand for Grant. 2242. 

Question re— | 

Application of revised scale of pay to| 
certain staff in —— of the North | 
Western Railway. 3646. 

Candidates belonging to Delhi Province | 
selected for employment on the 
North Western Railway and posted 

»_ to 242. 
Discouragement to staff from joining 

trade unions in the —— of the 
North Western Railway. 59. 

Grievances of the East Indian Railway 
staff serving in the ——. 5]], 
587, 3647. ~ 

children of agriculturists in. ——. 
46]-2, 

Externment of Pandit Chander 
Gupta Vedalankar from ——. 
55, 3]]-I2 

Holding up of all vehicular traffic 
on the River Bank Road in 
73. 

Hospitals under Goyernment control 
in ——. 206-8, 3525-30. 

Purchase of lands from cultivaters in 
the 47. 

Women on the nursing staff of hospi- 
tals under Government control in——. 
20I8. 

DELHIWALAS— 
Question re recruitment of —— to certai™ 

services. 2336-37. 

DELIVERY(IES)— 
Question re— 

Discontinuance of —— from Allahabad 
City and Kutchery Post Offices. 
2406-08. हे 

First —— of mails in New Delhi. 2625- 
26. 
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DEIVERY! (LES)—contd. 

Question re—contd. 

Irregular —— of air mail. 662-63. 
—— of letters, etc., in vil- 

Jages of the Madras Presidency. 
826-27. 

DEMAND(S)— 
Question re —— for daftries quarters in 
New Delhi. 634-35. 

DEMANDS FOR GRANTS—GENERAL 
BUDGET— 

Administration of Justice. 2234. 
Agriculture. 2236. 
Ajmer-Merwara. 2240. 

Andamans and Nicobar Islands. 224- 
Archaeology. 2235. 
Audit. 2234, 
Aviation. 2237. 
Botanical Survey. 2235. 
Broadcasting. 2237. | 
Capital Outlay on Broadcasting. 2238. 
Capital Outlay on Civil Aviation charg- | 

ed to Revenue. 2237. 

FOR GRANTS—GENERAL DEMANDS 
BUDGET—contd. 
Geological Survey. 2235. 
Grants-in-aid to Provincial Govern- 

ments, 
Home Department. 2226, 2233. 
Imperial Council of Agricultural Re- 

search. 
Imperial Institute of Sugar Technology. 

2237. 
India Office and High Commissioner's 

Establishment Charges. 2234. 
Indian Posts and Telegraphs, 224. 
Indian Posts and  Telegraphs—Capital 

Outlay on Telephone Projects (not 
charged to Revenue). 224) 

Indian Posts and  Telegraphs—Stores 
(not )« 

224] 
Indian Posts and Telegraphs Depart- 

ment (including Working Expenses). 
995, 2232. 

Indian Stores Department. 2238. 
Industries. 2237. 
Interest on Debt and other Obligations 

and. Reduction or Avoidance of 
Debt. 2232. 

Interest-free Advances, 2242 
Capital Outlay on Vi Har- 

bour. 224]. 
Census. 2238. 
Central Board of Revenue. 2234. 
Central Excise Duties. 223. 
Central Road Fund. 2239. | 

Commerce Department. 2048, 2233. 
Commercial 

tics. 2238. 
Co ited Value of Pensions. 2242. 
Council of State. 2282. 

Delhi Capital Outlay. 
De; of 0० 2233, 
Department of Education, Health and 

Lands. 249, 2233 
Department of Labour. 2233. 
Edueation. 2236. 
Emigration—External. 2238. | 
Emigration—Internal. 2238. 
Executive Council. 90-02, 2232. 

Retrenched 
nel charged to Revenue. 2240. 

Finance Department. 2233. 
Forests. 223. 

2242. 

tion (including Worl E: at 
Ne nt aad Dia 

Works. 2232. 
Joint Stock Companies. 2238. 
Legislative Assembly and Legislative 
Assembly Department. 2232. 

Legislative Department. 2233. 
Lighthouses and Lightships. 2235. 
Loans and Advances bearing Interest. 

2242. 
Medical Services. 2236, 
Meteorology. 2235. 
Mines. 2236. 
Mint. 2239. 
Miscellaneous. 2240, 

between 
the Central and Provincial _Govern- 

ig partments. 2939. 

Other Scientific Departments. 2236. 
Panth Piploda, 2247 
Payments to other Governments, De- 

partments, ete., on account Ser- 
vices rendered. | 

Police. 2234. 
Ports and Pilotage. 2234, 
Provincial Excise. 223]. 
Public Health. 2236. } 

¢ 
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DEMANDS FOR 

using Urdu script in postal 
forms. 995-200], 2024-29. 

DEMANDS FOR GRANTS—RAILWAY 
BUDGET— 
Audit. 467. 
Interest Charges. 469. 
ti mc Expenditure. 3427, 

467. 

Ee a= 
Salt. 223. 
Scheme for the Impro of Agri- 

cultural Marketing in India, 2237. 
Stamps. 223] 
Stationery and Printing. 2239. 

and Pen- 
sions, 2239. 

Survey of India. 2235. 
Taxes on Income including Corporation| 

Tax. 223 
Zoological Survey. 2235. 

GRANTS—MOTIONS 
FOR REDUCTION—GENERAL 
BUDGET: 
Commerce Department— 

Conditions to be imposed on subsidised 
or protected industries in India. 

2048-50. 
Failure of the Government to protect) 

the cocoanut industry. 22-26. 
Department of Education, Health and 

Lani 
Indians overseas. 249, 284-22]]. 

Executive Council— 
Constitution and terms of 

reference of the Sandhurst Com- 
mittee appoifited against the 
Resolution of | the Legislative 
Assembly. 2050-73. | 

Government's Defence policy and 
administration. 2]05-49. 

Inadequate P ation of 
Mussalmans in Central services| 
other than railways. 946-94. | 

Relation between Provincial and 
Central Finances. 902-20, 

Home Department— 
State Prisoners detained without 

Indian Posts and Telegraphs Depart- 
ment (including Working Expenses)— 

Carrying on a one-sided propa- 
ganda and withholding of _ tele. 
grams sent by the rival party. 
2032-46. 

Departure from the practice of 

DEMANDS FOR GRANTS—GENERAL |DEMANDS FOR GRANTS—RAILWAY 
BUDGET—contd. 
New Construction. 469. 
Open Line Works. 469. 
Payments to Indian States and Com- 

panies. 467. 
Railway Board. 64 
Working Expenses—Appropriation to 

Depreciation Fund. 469. 
Working Expenses—Expenses of 

Electrical Department. 468. 
Working Expenses—Expenses of 

General Departments. 468, 
Working Expenses—Expenses of 

Traffic Department. 468. 
Working Expenses—Maintenance and 

Supply of Locomotive Power. 207, 
467. 

Working | Expenses—Maintenance and 
Working of Ferry Steamers and 
Harbours. 468. 

Working | _Expenses—Maintenance of 
Carriage and Wagon Stock. 467. 

Working § Expenses—Maintenance of 
Structural Works. 467. 

Working Expenses—Miscellaneous 
Expenses. 468. 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—RAILWAY 
BUDGET— 
Miscellaneous Expenditure— 

Provisions re enquiry into accidents. 
427-45. 

Railway Board— 
Amenities of third class passengers. 

249-62. 
Detailed administration and policy 

of the Railway Board. 35-63. 
Economy. 463-66, 
Tnadeq 9 of Musli 

in railway services. 36-5]. 
Indianisation of higher services in 

railways. 9I-207. 
Long-range policy regarding railway 

finance. /64-9I. 
Railway men’s grievances. 445-63. 
Rate and freight policy. 232-76. 
Reduction in salaries. “276-88. 
Working Expenses—Maintenance and 

Supply of Locomotive Power— 
Maras: or Yt és in 

India. 208-2, 242-49, 

DEMAND FOR SUPPLEMENTARY 
GRANTS—GENERAL BUDGET— 
Det of Communications. 28I2- 
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| श्र = ¢ 
DEMAND FOR SUPPLEMENTARY | DEPARTMENT OF EDUCATION, ~~ 
GRANTS—GENERAL BUDGET—contd, | HEALTH AND LANDS— 

See “ Education, Health and Lands, 
Interest on Debt and other obligations Department o} and Reduction or Avoidance o' | : t 

Debt. 2807-0. DEPARTMENTAL ENQUIRIES— 
| | Interest—Free 30 एक0९8.,.. 286. | See “ Enquiry(ies) 7. 

Legislat Assembly and Legislative | pppRRCIAT aod S 
Assembly Department. 28L]. | Gama ee बात OF 

Lighthouses and Lightships. 2825. लिए कक लुक तट 
Mint. 285.. 

। DEPRECIATION FUND— 

DEMAND FOR  SUPPLEMNETARY! Demand for Grant in respect of “ Work 
GRANTS—RAILWAY BUDGET: | Expenses—Appropriation to —— 
Mactan Ad ae i RA Oe 

the Central and Provincial Govern-| Question re— 
ments. 28]6. Railway contribution to ——. 274: A 

Miscellaneous Expenditure. 285. 
Ports and Pilotage. 28]4. revenues and ——, ete. ee 

Working Expenses—Expenses of | DEPRESSED CLASS(ES)— 
Electrical Department. 2803-07. Question re denial of the right of purchas- 

Working Expenses—Maintenance and ing lands by—in rural areas of Delhi 
Supply of locomotive — power. 2782- Province. » 263. ; 
94. ए' N oe DEPUTATION(S)— | 

Werte Expe Mai and Questi ao | 
orki, f Fe Ste: id हे 

Harbours, मत ae = of eee to the Governor of 4 

Working Expenses—Maintenance of Offical —— from Malaya. 3!-33, कल 
structural works. 277-82. 70I0-] > 

Working Expenses—Miscellaneous  Ex- am Cae “| DEPUTY ACCOUNTANT | GENERAL, 
POSTS AND TELEGRAPHS— 

TMENT! Question re criterion for selecti of 
anes eS personnel for posts abolished in the 

Question re— : Office of the ~——, 
Changes in the - under the control 2326-28. ai 

of His Excell the Vi id UTY 3 F 
the Grown Representative,” 854, | DEPUTY COMMISSIONER(S)}— 
238-40. Question re in the North-West 

wil gnised A Frontier Province acting as Political 
api eas! ists Spde pions. Officers for the Administration of 

Heconstitutio: Tribal Areas. 88. Reconstitution of the —— in th : 
Government of India. 084. DEPUTY CONTROLLER— : 

DEPARTMENT OF COMMERCE— | @westion r= ; : OE aR आह Me SW. Ralph, —— Dins- 
Motion"¥e election of Members for the pore. 3608-09. 

Standing Committee for the ——. Conviction of Mr. 8. W. Ralph, —, 
वा, East Indian Railway. 22, 36. : 

pee ake a है DEPUTY DIRECTOR(S)— 
IMENT ४ MMUNICA-| Question re recruitment. of Captain 3 

oe as —— of Civil Aviation. “= 
for Supplementary Grant. 36. 

282-8. See also “ Director(s)”. 

न + as 
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DEPUTY PRESIDENT (MR. AKHIL| DESAI, MR. BHULABHAL J.—conid. 

CHANDRA DATTA)— 
Remarks by —— that whatever ruling 

has been given by the occupant of 
the Chair cannot upset. It is 
not even within the power of the! 
President to upset it. 3563. | 

DEPUTY SECRET ARY(TES)— | 

Question re appointment of an Indian 
Civil Service Officer as —— in place of 

; Secretary in the Defence 

DERAILMENT(S )— 
Motion for Adjournment re —— of the 

Dehra Don Express. 77-78, -26. | 
Question re— 

Attempts for —— of certain trains on | 
the East Indian Railway. 58], 
252-53. 

Certain devices to minimise the effect 
of —— of trains. 30. 

—— of passenger trains on State 
Railways. 2384. 

—— of the Dehra Dun Express, 3335. Discuss rdi ig safet 
against Railway —— at Patna. 
]574. 

| 

DERAJAT— 
Motion for Adjournment re economic | 
and penal blockade against the 

~~ Ahmadzai tribe of the Tribal Belt) 
between —— and Waziristan. 76- 
Ken | 

DESAI, MR. BHULABHAI J.— | 
Chittagong Port (Amendment) Bill— | 

Motion to consider, 3798-99. | 

Coal Mines (80097 78) Bill— 
Consideration of 

3258, 3283, 3284. 
Criminal Law Amendment Bill— 

Motion to consider. 3806, 3807, 3820- 
22, 3825, 3826. 

Consideration of clauses. 3828-30. | 
सका पाए of Children (Amendment) | 

Consideration of clauses. 803, 804- 
. 05, 806. 

Hindu Women’s Right to Divorce Bill— 
Motion to refer to Select Committee. 

3575. ६; 
Indian Finance Bill— 

Motion to consider. 2268-8I, 2284. 
Consideration of—- 

Clause 2. 2562-63, 2565, 2568. 

Indian Finance Bill—contd. 
Consideration of—conid. 

Clause 4. 2648-50,  265-56, 2657, 
2658. 

Clause 5. 27I7. 
Schedule TI. 2728, 2729, 2736, 

2739. 
Indian Naval Reserve Forces (Discipline) 

Bill— 
Motion to consider. 39-22, 37-74, 

377. 
Indian Patents and Designs (Amend- 

ment) Bill— 
Consideration of clauses. $46-47. 

Indian Tariff (Second Amendment), Bill— 

Motion to consider. 3327. 
Consideration of clauses. 3462-64. 

Indian Tariff (‘Third Amendment) Bill— 
Motion to consider, 375-52, 3757. 
Motion for leave to introduce as re- 

commended. 3793-94. 
Insurance (Amendment) Bill— 

Consideration of clauses. 528. 
fotion for Adjournment re derailment of 

_ the Dehra Dun Express. 78. = 
Motion re Indo-British Trade Agreement. 

2284, 2969-77, 2984, 2997. 
Motion to reduce demand for ‘ Railway 

Board” reeconomy. 466. 
Registration of Foreigners Bill— 

Motion to consider. 3064-67. 
Consideration of clauses. 3092-96. 

Resolution re— 
Cut on salaries of Government em- 

ployees. 725-29. 
Hand-made matches. 97-76, 

978. 
Position of women under the existing 

laws. 3658, 3659-63, 3674, 369l, 3692. 
Withdrawal of India from the League of 

Nations. 79. 
Statement re answering of questions. 

977, 

79. 
DESHMUKH, DR. G. V.— 

Hindu Women’s Right to Divorce Bill— 
Motions to refer to Select Committee 

d to postpone discussion. I6, 
ILI8. 

3574, 3575, 3576, 3582, 3585. 
Resolution re position of women under the 

existing laws. 3656-57, 3660, 366l, 
3687, 3690, 369], 3692. 
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DESHMUKH, MR. GOVIND V.— 

General discussion of the General Budget. 

7770-73. 
Motion to reduce demand for— 

“Department of Educati Health 
and Lands” re Indians overseas, 
297-2200, 

‘Railway Board’ re detailed adminis- 
tration and policy of the Railway 
Board. 360-62. 

Question re— 
Board established to advise on matters 

relating to immigration in Kenya. 
738-39. 

Candidates interviewed at Jubbulpore 
for appointment to the Army in 
India Reserve of Officers. 353. 

Gow byres in New Delhi. 367. eeveides 

DETENTION— 
Motion for Adjournment re— é 

Continued —— of Messrs, Bhaisham- 
pain, Bhawani Sahai and Jawala 
Prasad, 77. 

— without trial of Messrs, Vaisham- 
pain, Jawala Prasad and Bhawani 
Sahai. 36. 

Question re — 

——of persons in British India 
for reasons of State connected with 
External Affairs. 83-6. 

Overcrowding and —— of a train with- 
out lights at Ghol-Shahpur on the 
Kalighat-Falta Railway. 75. 

Employment of foreigners of 
the Government of India. 840-4l. 

Freight charges for dry ice on railways. 
3602-04, 

Monopoly for the supply of milk in 
New Delhi. 368. 

. Old travelling ticket inspectors on the 
East Indian Railway. 935-36. 

Overcrowding and detention of a train 
without lights at Ghol-Shahpur on 
the Kalighat-Falta Railway. 75. 

tarting of an Ordnance Factory at 

Persons under —— in the Andamans, 
ete. 308. 

DEVELOPMENT— jms 
Question re of indigenous industries. 

2257-58. 
DEVICE(S)— 

Question re certain —— to minimise the 
effect of ‘derailment of trains. 30. 

| DHANBAD— 
Question re Indian School of Mines at ——. 
208-9. / 

DHANWANTARI, MR.— 
Question re release of —— sentenced in 

the Delhi Conspiracy Case. 85, 263I. 

DHOTI— 
Motion for Adjournment re ejectment and 

G of a first class railway pas- 
paca Me: senger for wearing a —— . 2337-38. 

id Question re conduct of a European Military 
Reciprocity Bill— Officer and his wife towards Thakur 

Motion for leave to introduce. 20. Kalyan Singh, Aide-de-Camp to His 
GN , Highness the Maharaja of Jodhpur, 

DESIGN(S)— के wearing &----+ while travelling in the 
Question re payments to engineers for Frontier Mail. 309-20,. 3527, 3769- 

constructing house in New Delhi ac- 7. 
cording to Government’s —— - 4235. DIARY ALMANAC(S)— 

DESOUZA, DR. F. X.— See “ Almanac(s) ”. 
General discussion of the Railway Budget. spear SADIYA RAILWAY— 

042-44. See“ Railway(s)””. : 
Question re exports of Indian coffee. | prBRUGARH— 

2020-L. Question re— 
Resolution re hand-made matches. 958. Establishment of aerodr: at Jorhat 

DESTITUTE IMMIGRANTS’ REGULA- Saar for civil aviation purposes. 

TION ORDINANCE— Establish: eee See perodromes Rb forbes 

Question re—— of Ceylon. 242. and ——in Assam, 3] 

DESTRUCTIVE INSECTS AND PESTS a ae? 

(SECOND AMENDMENT) BILL— Case of Mr. S. W. Ralph, Deputy 

See “ Bill(s) ”. Controller, —. 3608-09. 

? 
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DINAPORE—conid. 
* Question re—contd. 

Principle followed in promoting clerical 
staff in the Division of the East 
Indian Railway. 945. 

Train collisions in the —— Division of 
the East Indian Railway. 3352. 

DINING CAR(8)— 
Question re— 

Jhatka meat used in —— running on 
the Grand Trunk Express. 3345. 

Running of third class —— on railways. 

DIPLOMAED AUDITOR(S)— 
See ‘“ Auditor(s) 

DIPLOMATIC EXPENDITURE— 

ture in certain countries. 938. 

DIPLOMATIC OFFICE(8)— 
Question re eligibility of Muslims for ap- 

pointment in the in Nepal State. 
822. 

DIRECTOR(S)— 
Question re— 

Advertisements for the post of 
of the Kodaikanal Observatory. 
796. 

Applications invited for the post of 
—— of Dairy Research Institute. 

_ 450-6]. 
Deputy —— in the Railway Board. 

4796-97, 
Duties and qualifications, etc., of the 
—— of the Botanical Survey of India. 
888-89. 

जा en fin and Imperial Agric 
Selection of Dr. Davies as —— of Dairy 

Research Institute. 50. 
DIRECTOR GENERAL OF POSTS AND 
TELEGRAPHS— 
Question re— 
Communal composition of certain staff 

in the Office of the ——. 328. 
Enquiry from individual b of 

DIRECTOR GENERAL OF POSTS AND 
TELEGRAPHS—contd. 
Question re—contd. 

Non-grant of an allowance to the Assis- 
tants in Charge of certain sections in 
the Office of the 59-92. 

Non-supply service union of the Report 
on reorganisation of the office of the 
—. M46. 

Promotion of a Muslim to Superinten- 
dent’s cadre in the office of the ——. 
व4ीएप. 

Promotion to selection grade posts in 
the office of the ——. 46-7. 

Relegation of certain clerks in the office 
94]-42. of the ——. 

Relegation of Muslim clerks in the office 
of the ——. 4]6. 

Restrictions on the forwarding of appli- 
cations for transfer to other offices 
imposed by the —— on his staff. 
940-4]. 

DIRECTOR, RAILWAY CLEARING AC- 
COUNTS OFFICE— 
Question re post of the 5. 2920- 

DISABILITY PENSION— 
See “ Pension(s) ” 

DISASTER(S)— 
Question re— 

Report of the Marine Court of Enquiry 
held at Karachi on the Bandra Boat 
—— .. 4]8-9. 

Train near Hazaribagh on the East 
Indian Railway. 3-33, 35-36, 348, 
666-67, 676-77, 30-32, 32-33, 
3899, 926, 942, 258-59. 

DISBANDMENT— 
Question re —— of the Madras Regiment. 

306, 3505-06. 
DISBURSING SECTIONS— 

Question re transfer of the Statistical and 
—— of the Controller of Railway Ac- 
counts Office. 2939. 

DISCHARGE(S)— 
Question re— 
—— and harassment of Muslims by the 

Watch and Ward, 

the Pestal Union by the —— 
59 

Enquiry into the adequacy or otherwise 
of the staff of the office of the —— 
60. 

List of Assistants and Clerks fit for 
an in the Office of the ——. 
59. 

Eastern Bengal Railway. 897. 
—— and re-instatement of crew staff on 

the East Indian Railway. 297. 

DISCIPLINE— 
Question re investigation into cases of 

breaches of —— and insul jon. 
against chowkidars on the North Wes- 
tern Railway. 24]3-l4. 
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DISCRIMINATION— 

Question re— ‘ 
—— against Indian estate labourers 

_| DISTRICT BOARD(S)— 

Question re— . 

Ceylon in the matter of option-poll 
for the closure of taverns. 028. 

—— against Indians in South Africa. 
750-53 

—— in leave and pension rules of the 
superior services under the Govern | 
ment of India... 00-0I, 

Agriculturist. elected members of the 
Delhi ——. 6]2. 

—— and Municipalities in British Ba- 
luchistan.. 28-29. 

Taxation of railway employees at Mo- 
ghul Sarai by the Benares ——. 
3362-63. 

—— in the payment of compensations to, DISTRICT COMMERCIAL OFFICER— 
Indian lascars and European seamen. 
734. 

—— in the supply of meals from Euro- 
rooms to 

Question ré shifting of the office of the 
— at Khurda on the Bengal Nagpur 
Railway. 578-79. 

running Masili 
guards on the North Western Rail- | DISTURBANCE(S)— 
way. 3369. 

Racial —— about visiting of H. M. 8. 
“Norfolk”. 3266 

Racial —— in the Delhi Division of the 
North Western Railway. 836. 

DISEASE(S)— 
Question re— 

Advertise: of Patent Medici for 
certain ——. 235-36. 

Enquiry into certain —— of tea garden 
labourers in Assam. 20]]-I2. 

DISINFECTANT FLUID(S)— 

Question re—— used by State Railways. 
430-],266. 

See also “ Fluid(s) 7. 

DISMISSAL— 

Question re —— and repatriation of daily 
paid Indian workers under the Minister 
of Communications, Ceylon. 3043-45. 

DISPENSARY(IES)— 
Question re —— for the Government of 

India Press employees, New 

DISPENSER(S)— 
Question: re employment of —— on In- 

dian estates in Ceylon. 028-29.. - 

DISPUTE(S)— 
Question re— 

about a mosque in the compound 
of the Headquarters Peshawar District 
and Brigade. 253: 
— in connection with the Shiva Tem. 

plein Delhi. 569-70. 
DISSOLUTION OF MARRIAGE BILL— 

See * Muslim ——” under “ Bill(s) ”- 

DISTRIBUTING LICENCE— 
See “ Licence(s) ”. 

Question re— 

Anti-Indian ——in Burma. 759-60. 
— of peace in Delhi. 479. 

Grant of a—— allowance. 2823. 

DIVISION(S)— 

Coal Mines (Stowing) Bill— 
—— on the motion to amend sub- 

clause (2) of clause 3. 3236. 
Code of Pr (Amendment) 
Bill—(Amendment of Section 205)— 
—— on the motion to refer to Select 

Committee. 5-6. 
Code of Criminal Procedure (Amendment) 

Bill (Amendment of Section 386)— 
—on the motion to refer to Select 

Criminal. Law Amendment Bill— 
—— on the motion to take into conside- 

ration. 3826-27 

Demands for Grants—Motions for Reduc- 
tion—General Budget— 
—— on the motion to reduce the demand 

under the head “ Executive Council ” 
(Constitution and terms of reference 
bi het Sandhurst Committee appoint- 

against the Legis- 
lative Assembl; ee ले aoe 

—— on the motion to reduce the demand 
under the head ‘“ Executive Council ” 
(Government's Defence policy and 
administration). 2l48-49. 

—— on the motion to reduce the demand 
under the head “Indian Post and 
Telegraphs Department 
Working Expenses)” (Carrying on 
a one-sided propaganda and with- 
holding telegrams sent by the rival 
party). 2046. 

Aa
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Demands for beget aise for Reduc- 

ids todas hod ri 

“ Indian Posts and 
(including 

under the head 
Telegraphs D 

Working Expenses)” (Departure 
from the practice of using Urdu script 
in postal forms). 2029. 

Demands for Grants—Motions for Reduc- 
tion—Railway Bu 
—— on the motion to reduce the demand 

under the head “Railway Board” 
(Long-range policy regarding railway 
finance). ] | 

——— on the motion to reduce the demand 
under the head “ Railway Board” 
(Railwaymen’s grievances). 462-63. 

—— on the motion to reduce the demand 
under the head “ Railway Board” 
(Reduction in salaries). 288, 

—— on the motion for adjournment re 
rejection of the Delhi Municipal Com 
mittee’s application for a distributing 
licence under the Indian Electricity 
Act. 3566-67. 

on the motion to grant the Supple- 
mentary Demand in respect of * De- 
partment of Communications”. 283. 

——. on the motion to grant the Supple- | 
mentary Demand in respect of *‘ Inte: 
rest on Debt and other obligations 

= Reduction or Avoidance. . of | 
2. °280. 

on the motion to grant the Supple- | 
mentary Demand in respect of “ Le- 
gislative Assembly and the Legisla- 
tive Assembly Department”. 28IT 

on the motion to grant the Supple- 
mentary Demand in respectof * Work- 

Expenses—Expenses of Electrical 
2306-07 

——on the motion to grant the Supple- 
mentary Demand in respect of “ Work- | 
ing Expenses—Maintenance and Sup- | 
ply of Locomotive Power ”’, 2794. | 

—— on the motion to grant the Supple 
mentary Demand in respect of Work- 
ing Expenses—Maintenance of Struc- 

के Works”. . श8-82 
lian Finance Bill— 
—— on the motion to amend clause 

2. 257-72. 
—— on the motion to omit clause 3. 

258. 

motion for 
2660. 

—onthe motion for कु i on the : 

DIVISION(S)—coneld. 
Indian Finance Bill—contd. 

~ —— on the motion for omission of clause 
4. 2667-68 
— on the motion to amend Schedule 

I (Reduction of postcard rates). 2708. 
—on the motion to amend 

TI (Rediction in rates of swper-taz) 
2739, 2747. 

— on the motion to pe the clause 

the Viceroy and Governor General 
2770. 

Indian Naval Reserve Forcee (Discipline) 
Bill— 
—— on the motion to consider. 393. 
—— on the motion for leave to introduce 

the —— in the form as recommended 
by H. BE. the Governor General. 
780-8]. 

Indian Tariff (Second Amendment) Bill— 
on the motion for closure of the 

motion to consider, 3404. 
on the motion to amend —sub- 

clause (८) of clause 2. 3460. 
‘ariff (Third Amendment) Bill— 

—— on the motion to consider. 3762- 

on the motion to take into: conside- 
ration the in the form’ reeom- 
mended. 95. 

Indo-British Trade Agreement— 
—— on the motion to defer considera- 

tion of the —— till the Simla Ses 
sion. 3003. 

— on the motion re the ——. 3004. 

Muslim Dissolution of Marriage Bill— 
~—-on the motion to amend sub-clause 

(vii) of clause 2 of the Bill, 637. - 
—— on the motion to add a new clause 

after clause 6. 875. 
Registration of Foreigners Bill— 
——on the motion to amend clause 2. 

3249. — 
Reselution(s)— = as 

——on the Resolution re hand-made 
matches. 982, 

Resolution ve withdrawal of India from the 
League of Nations— 
— on the motion 

question. 97-98. 
— on the motion to amend. 99, 

689. 

to put the 

——on the motion to adopt the main 
Resolution as amended. 690. 
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DIVISIONAL CHIEF MECHANICAL EN. 
GINEER— : i फरार | 

‘Question re promotion of clerical staff in 
the ——'s office at Jamalpur. . 3600. 

DIVISIONAL OFFICE(S)— 
Question re— 

_ Housing accommodation for the staff 
employed in the at Delhi. 260. 
Ik. 

Musiim clerks in the ——, Quetta. 
-56. 

DIVISIONAL SUPERINTENDENT(S)— 

Amalgamation of certain grades of clerks 
in ——’s Offices on. the North 
Western Railway. 907-09. 

~ Discharge . of staff led. by the 
General Manager by the =— on the 
North Western Railway. |260. 

Muslim clerks i 

owrah,. sagt 422, wal 
su a of Establishment offices of 

—— on.the East Indian Railway. 
42] 

See “Hindu Women’s Right to —— 
under “ Bill(s) 

practising in‘ certain cities 
and hill ‘stations in India. 308- 

rs 

mmigration of — Jewish -~— into 
TT 4: 

Influx of non-Indian —— into India. 
74]-42. 

Vesting .of reciprocal powers on the In- 
dian Medical Council. with regard to 
British medical. qualifications and 
Influx of German and Jew —— in 

44-45. 

DOCUMENTS EVIDENCE BILL— 
See “ Commercial -—— ” under “ Bill(s) * 

DOMICILE(S)— 
Question re proof of —— required from 

Indians imCeylon. 24-42. 
DOMICILED INDIAN(S)— 

See “ Indian(s) 
DOMINION(S)— 

Question re facilities for education of the 
dren of Indians in British —— and 

Colonies. 385. 

DONATION(S)— _.. ४5 
Question ré contributions and —— paid 

under “ customs” .— 

DOW, MR. H.— 
Motion re the Indo-British Trade Agree: 

ment. 2877-82, 2055. 
Oath of Office. 287. 

DRAFT(S)— 
Question re —— of the Cotton Industry 

Enabling Bill in the United Kingdom. 
446-47. 

DRAINAGE— 

276-62. 

Question re— 

Investigation regarding the effect of —— 
laces in Assam and 

Schemes for water supply and —— for 
Ajmer. 622, 3522. 

DRAINAGE SCHEME— 
Question re— 

at Lahksar station on the East 

Railway... 2V Po ins 
—— of Cawnpore. Cantonr झा 

DRAINAGE WORKS— 
Demand for Grant in respect of Trriga 

tion (including Working Expenses), 
Navigation, Embankment and 

DRAUGHTSMAN(EN)— 
Question re— 

Muslim tracers and —— in the Howrah 
Division of the East Indian Rail- 
way. 420. 

Recruitment of tracers and —— on the 
Eastern Bengal Railway. 579. 

DRAWING OFFICE— 

appli 
Eastern Bengal Railway. 355. 

Post. of —— Superintendent in the Chief 
Engineer's. Office, Eastern Bengal 
Railway. 47 

DREDGER— 
Question re cost of maintaining the —— 

at the  Vizagapatam Port. ~807, 
3 
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DRIVER(S)— 
Question re hours of work of —— on 

Railways. 575. 

DRUG(S)—;, 
Question re— 

Control of spurious —— imported into 
India, 24-5. 

' Institutions for ‘research of “food and 
nl 62-68. 
come for regulation’ ‘and preven- 

sit Sir कक and sale of adul- 
and biological products 

>«वीगा0 
Legislation for the control of the import 

and manufacture of 
“DRUM "— 

Question re banning of the Film “ 
492-93. 

Oath of Office. 72. 

DUFFERIN BRIDGE— 
Question re improvement of the —— at 

Benares. 4]5, 3594. 
हि » CADET(S)— 

ve employment of 

= Bee also “ Cadet(a) ”. 
DUMPING— 

Question re of Burma rice at unecono- 
= rie in Bengal. 36-39, | 4l, 

DUSI— 
Question re level of the ash pit at and 

height of masonry pillars of water tanks 
at Waltair. 48, 

DUTT, MR. 8.-- 
Oath of Office. 4367.. 

DUTY(TES)— 

Alinta te SOG = cation to | ces out of the pro- 
owas of the sugar excise —— 

Contemplated imposition of an_imiport 

—— on wheat from India in 
Burma. 2460-6l, हि 

DUTY(IES)—conid st 
Question re—contd. Am J 

Details of “Other Refunds 
Central Excise ——. _200- 

Distribution of a portion of 886 —— 
and excise —— to Provinces, 
259. 
— of sub-head and clerks retained in 

+ the establishment section of the Rail- 
way Clearing Accounts Office. 292]- 
22. 

—— of the High Commissioner for India 
in London.  60-6L 

of the Political Adviser to the 
Crown Representative. 44I-42. 

Effect. of the inereased —— on the 
import of raw cotton. 2539-40. 

Excise —— on matches. 42. 
Export —— on manufactured jute. 

220-02. 
Import —— on race horses, 4448, 

638. 
Imposition of an import —— on coco- 

fe «| 734-32. 

and marketing of sugar-cane. 38I- 
82. a 

Proceeds from excise —— on sugar, ete, 

4732. 
Reduction of the stamp —— on Usance 

Bills. 695-96. 
Report on the possibilities of the levy 
- of death ——. 2I9-20, 228, 242, 

श0 अं 
Sugar excise —— and factories in Indian 

States. 262-63. 
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EAST AFRICA— 
Question re proposed. एक, 

in certain lonies in es” 

PAST INDIAN RATLWAY— 
See “ Railway(s)” 

EASTERN BENGAL RAILWAY. 
See “ Railway(s) 

EASTERN COAST— Questi for defe of India’s re 

=——. 2080-8]. 

EASTERN COMMAND— 
See** Command” 

EASTERN COURT— 
Question re western court and ——in 
New Delhi. 737-3 

ECCLESIASTICAL EXPENDITURE— 
See * Expenditure 

ECONOMIC ASPECT(S)— 
Question re statistics om the——of 

Indian minerals, 997. 
ECONOMIC CONDITION(S)— 

report of Mr. J. D. Tyson on 
the —— of Indians in the British West 
Indies. 4605-06, 884, 2245-46. 

ECONOMIC FABRIC— 
Question re Sir Thomas Aincough’s remarks 

regarding India’s financial and —— 
257, 767-6: 

ECONOMIC POLICY— 
Question. re Sir Thomas Aincough’s. re- 

marks regarding India’s industrial and 
——., 449-50. 

ECONOMIC PRODUCTS DEPARTMENT. 
‘of the —— with 

‘the Botanical Survey of India. .889. 

ECONOMIC RENT(Sj— 
See “ Rent(s)” 

ECONOMIC के 
Question re ind ‘Tesearcht for the 

‘utilisation’ of —= of India. 2956-57 

BGONOMY IES) — 
Board * re ——- ite 

Question re effecting of ——in the Rail 
y Clearing Accounts Office. 2626-27 

ECONOMY CAMPAIGNFORDERS— 
Ryestion. ge fteob of —— on aoe etc., 

in ‘osts and Telograj 
ment. 3348-49 so 

demand ‘for 
63. 

EDUCATION— 
Demand for Grant. 2236. 
Question re— 

Facilities for——of the children of 
Indians in British Dominions and 

| Colonies. 385. 
| Higher —— in British Baluchistan. 

025-26 
Spread of 
Superintendent of 

chistan, 229-3]. 
Wardha Scheme of ——. 

EDUCATION -_DEPARTMENT— 
Question re ——of Ajmer-Merwara. 

in the tribal areas. 569. 
in British Balu- 

23-32. 

387. 
EDUCATION, HEALTH AND LANDS, 
DEPARTMENT OF— 
Demand for Grant. 249, 2233. . 

to demand for re 
Indians overseas. 249, 2]84-22 

Question re— 
Bifureation of the ——. 024, 32-3. 
Escort for carriage of Government 

Money in Departments under the ——. 
896. 

Inadequate representaticn of Muslims 
in the offices subordinate to 
859-6l. srt iii: 

Officers in the—.  929. 
Posts filled by experts under the — 

020-24. 
Representation regarding inequitable 

tment of Muslims in the —— 

Supersessions of Muslims and Christians 
in the ——. 63I-32. 

EDUCATIONAL ASSISTANCE— 
Question re —— ‘on the North: Western 
Railwa; 29I5-7 मु 

| EDUCATIONAL F. ACILITY(IES)— 
Question re. —— for the children. of 

Indian Estate 
027. 

labourers. in Ceylon, 

EFFICIENCY BAR— 
Question re for Assistant (Commis. 

sioners of Income-tax and Income-tax 
Officers. 78. 

EGGL CAPTAIN— 
Question re recruitment of —— as Deputy 

Director of Civil Aviation. 36, 

Standard | EGYPT— 
Question re purchase of aeroplanes from 

Traq and —. 
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EGYPTIAN GOVERNMENT- 

Question re quota allotted to India by 

the ——for cotton textiles. 2682-84 

EJECTMENT— 

Motion for Adjournment re —— and prose: 

ELECTION(S)—contd— ~ 
Motion re—contd. ५ 

—— of the Central Advisory Council for 

oben 

~ of & Member to the Central Advisory 
Beard of Health. 550. 

——of.a Member to the Standing Com 
mittee on Pilgrimage to the Hedjaz. 
550, 2940, 

+ of:Members to the Central Advisory 

Council for Railways. 2940 

— of Members: to the Standing, Com- 

Committee for the Department of 
Communications, 3045-48, 3376. 

Gf Members to the Standing Com- 
mittee for the Labour Department. 
567, 744. 

Memibers to the Standing Finance 

rk for Railways. 2634-35. 
== of Members to the Standing Com. 

284. 

“Motion re— 
— of a Member for the Central Advi 

sory Board of Health. डे. 
—— of a Muslim Member to sit on the 

Committee on’ Pilorimage 

Joe om Hedjaz. 8. 
= for the Com- 
mittee for the Department of Com- 
merce. ॥787. 

-- of Members for the Standirig Com. 
mittee on Emigration.  787 

—— of members of the Public Accounts प्र 
Committee. 786-87 

—— of members to serve on the Stand- 

ELECTRICAL BRANCH— 

re 

“Delay in holding —-- to the Tea Licen- 
ing Board 757-58 

--- held under the Indian Tea*Control 
Act. 7-72 

=f @ non-official Chairman'to the 

Beawar Municipal Committee. 42-43, 

763, 2254-53, 3787 

ELECTRIC BULB(S)— 

Question re import.and production of —— 

3523-24 
See also under * Bulb(s)” 

ELECTRIC GOODS— 
Question re imports of ——. 378. 

ance, of non i 

the —— of the North Western Rail 

way. 337-72 
LECTRICAL DEPARTMENT— 
Demand for. Ee nt in respect of * Working 

xpenses of ——*. 468. 
Demand for Supplementary. in 

in respect of Expenses—Expen 

ses of ——- 2803-07 

ELECTRICAL POWER— 
Question re —— and metal consumed and 

paper and radio sets used in India and in 
the United Kingdom. 769-70. 

ELECTRICITY ACT— 
4866 *' Indian under “ 3ल(8) 7 

ELECTRIFICATION— कक 
Question re —— of y st til 

24-22: 
EMBANKMENT— 
Démands for Grant in respect of“ Irri- 

gation (including working expenses), 
igati and Drai Works”. 
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EMIGRATION—INTERNAL— . __ 

EMPLOYEE(S)— 

——and condition of Indian labour in 

Malaya. 390. 
——— of Indian labour in Malaya. 3423. 
Establishment of a Board to advise on | 

matters relating to ——= to Kenya. | 

3 
Prohibition of illicit ——. 606. 
Proposals, for——of Jews into India. 

257-58... 

EMIGRATION (AMENDMENT) BILL— 
See“ Indian” under ~ “ Bill(s)” 

EMIGRATION—EXTERNAL— 
Demand for Grant. 2238. 

Demand for Grant. 2238. 
23 STANDING COMMITTEE 

Motion re election of Members for the 
——. प्िश. | 

| 

Question re— | 
Allotment of quarters to the —— of the 

Government of India Press, New 
Delhi. 3033-34. 

Alteration in the recorded date of birth 
of —— on the East Indian Railway. 
2935-36. 

EMPLOYEE(S)—eontd...., 
Question re—contd.. 2 

Disability * pension to, military —— 
invalided during the Great War. 
3772-73. 

Dispensary for the’ Government of India 
Press ——, New Delhis 2258-54, 

—— in port trusts. 33] ‘ 
Europeans, Anglo-Indians and Indian 

in Port Trusts. 3639 
Muslim ——on the Assam 

Railway. 36I6. 

Non-grant of leave to: railway ——. 
3643-44. 

tions performed on—— in Rail- 
way Hospitals. 240. 

Overtime allowances paid) to the —— 
of the cette in Railway. 346. 

Passes for children of —— on 
the North Western Railway. 332 

Postal and Extra-Departmental 
Agents involved in defalcations, ete. 
422-23 

Prosecution of railway —— im econnec- 
tion with the Bihta accident on the 
East Indian Railway. 924-2 

Refund of overdrawals by certain —— 
on the North Western Railway. 
3353- 

Revised pass rules for railway—— on 
State Railways. 33-32. 

Revised scales of pay for —— in certain 
Government of India Presses. 2696 

Bengal 

a
e
 

* 
| 

ye of. the —— of ngal| School for the» children of the Govern 

Department. — of India Press ——, New Delhi. 

Application of revised scales of pay to Starting of school for training gallvay 

certain ——— on the North Western ——~in_ technical aspects 
Railway. 3354 5 ke. ete. ‘aes 09. ‘ ‘ 

ub-letting of quarters “by the 

hee cor efi nea ee the: East | of the Government. of India Press, 

New Delhi. 3 
ee and other—— on the Great fe oe 

7 abe 7. 794. Taking of postal insurance policies by 

Apprentices and other —— on the North ‘Taxation of alway at 
‘Western Railway. 794-95. oo Sarai 

‘Area under a medical officer for render- 
ing treatment to railway ——. Resolution #€ cut on salaries of Govern. 

Charging of house rent from —— in the ment —-. 70-29. 

Binding Department of the Govern- | EMPLOYERS’ DISABILITY BILL— 

eat India Press, New Delhi,| See “ Bill(s) 

_ oles our tet 06 0, ae EMPLOYMENT— 

., —— inthe binding 

_ Delegation of powers to alter the date) ment of the a Railway 
of birth of railway ——. 3642. 



p
i
l
e
 

ik
 

INDEX’ PO) LEGISHATIVE’ ASSEMBLY DEBATES) 5 

EMPLOYMENT—contd. ihe 5: 

Question re—conid. 5 

——of Indians by. the. Tea. Market 
Expansion. Board. 

— of women prohibited from working 
in mines and action on the recommen. 
dations of the Coal Mine Committee 
i0i4. 

EMPLOYMENT OF CHILDREN 
DMENT)-BILL=* =~ 

See“ Bill(s) ” 
OF CHILDREN BILL— 

See * Bill (8) ” 

EMPLOYMENT TAX— 
Question re levy of an 

Provinces. 282], 3506-07 
See also under * Tax(es) 

ENCLAVE— 
Question re proposal to constitute Madras 

City into an under a Chief Com- 
missioner. 856, 236-37. 

ENGINE(S)— j 
Question re— 

Death of one Mani Lal Khalasi by being 
run over by an —— at Siligari on the 
Eastern Bengal Railway. 306-07. 

Detention of passenger trains owing to 
—— troubles on Railways. 305-06. 

Garrat —— purchased by Railways. 

in the United 

_ Manufacture of aeroplanes and motor 
- ——in India, 797-98. 

Piloting of mail and express trains by an 
——on the East. Indian Railway. 
7800-I80L, 

Piloting of passenger trains by an —— 
on the East Indian Railway. 2800, 

Repeat of the Committee on XB—. 

ENGINEER(S)— 
Question re— 

Appointment of certain temporary 
on State Railways. 333-34. 

Employment of qualified pilots and —— 
by the flying concerns. 99-20, 

ical working on the East 
Tndian Railway. 2387-88. 

Muslim ae in the Lower Gazetted 
Service of ——on the North Western 
‘Railway, | 

j/ ENGINEER(S)—contidinuws. (24) 6 
Question re—contd. ino —oe peoitesuf? 

Promotion of Muslims’ te, the Indian 
Service of ——ion the North. Western 
Railway. 849, 829-30. 

Promotions to the Indian Service of —— 
on the -North, Western... Railway. 
488-9. 

Sub —— officiating: -as. ‘Sub-Divisional 
Officers on the Eastern Bengal Rail- 
way. 333. 

ENGINEERING APPRENTICEH(S)— 
See ““ Apprentice(s) ”. 

| ENGINEERING DEPARTMENT— 

Question re— 

Non-observance of recruitment rules in 
the of the Eastern Bengal Rail- 
way. 354. 

Reductions in the ——of the Bengal 
Nagpur Railway. _ 68]-82. 

ENGINEERING SUBORDINATE(S)— 
See “ Subordinate(s) 

ENGINEERING SUPERVISOR(S)— 
Question re qualifications for appoint- 
ae as——and wireless operators. 

ENGLAND— 
Question re— 

Book post and Air Mail postage rates in 
India and ——. 3342-44. ¥ 

Exclusion of Indians from flying clubs 
in ——. 274, 3087-38. 

Indian students under survelliance In 
—and other countries in Europe. 

3]2. 
Refusal of membership of flying ‘clubs 

in ——to Indians. 937, eg 
Subjection to income-tax of pensions’ 

paid in ——. 2334-35. 
Taking up of commercial appointments 

in —— by retired members of the 
Railway Board. 3642. 

ENQUIRY (IES)— 
Motion to reduce demand for “ Miscella- 

neous Expenditure "re provisions re 
—— into accidents, 427-48. = 
“lowe, 263 
~ Allowing [68 officials to sit’ at 

Postal Union by the 
of Posts and Telegraphs.: H592% 

ie 
labourers “in Assant. 7 20क-3&%: 
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ENQUIRY (IES)—contd. 
Question re—conid. 
—— interailway accidents and status of 

Inspectors of Railways. 2399. 
— into the adequacy or otherwise of 

the staff of the office of the Director 
General of Posts and Telegraphs. 
60. 

—— into the antecedents of candidates 
for the Indian Civil Service examina- 
tion. 857. 

——into the causes of frequent acci- 
dents on the East Indian Railway. 
45-46. 

—— into the condition of minor indus- 
tries. 2009-0, 2258. 

—— into the Hazaribagh railway acci- 
dent. 407, 263-I4. 

—— into the sanitary and housing condi- 
tions of Ajmer. 3629. 

of an every major 
accident on Railways. . ]47. 

Nehru —— into the competition from 
Japan to small industries. l0I6-7 

__ Publication of the results of Dr. Gregory's 
- —— or researches. 2822, 322-I4 

Representations for an to ascertain 
the causes of railway accidents. 32. 

ENQUIRY COMMITTEE— 
Question १८ discourtesy of the Bengal and 

North Western Railway authorities to 
the members of the Bihar Lal —. 

See also under “ Committee(s) ” 

ENTRY (IES)—contd. 

Question re—contd. 
Showing of adverse —— in the officers’ 

character roles to them. 733-34, 

ENVELOPE(S)— 
Question re— 

Manufacture of embossed —— by a gang 
of men. 447-48. 

Postcards and——sold in rural and 
urban areas. 3592-94. 

Sale of ——., ete., and reduction in the 
price of postcard. 0. 

“ ENVOY ” AEROPLANE(S)— 
See “ Aeroplane(s) ”. 

ESCORT(S)— 
Question re —— for carriage of Govern. 

ment money in Departments under the 
Department of Education, Health and 
Lands. 896. 

ESSAK SAIT, MR. H. A. SATHAR H.— 

Discussion on the point as to whether 
*s cut motion re Moplah prisoners 

and internees is in order. 2030-32 
Hlection of —— to the Standing Commit- 

tee for the Department of Commerce. 

Motion to reduce demand for— 
““Commerce Department.” re failure of 

the Government to protect cocoanut 
industry. 226-8 

“Indian Posts and Telegraphs Depart 
ment (including king 
re departure from the practice of 
using Urdu seript in postal forms. 
2000. 

Allowances sanctioned for the Travelling 
Ticket Examiners on the East Indian 

ENQUIRY OFFICE(S)— 
Question re fitting of a telephone in the 

Canton- 

qos MAAR, Question re— 
ENROLMENT— 

Question re— 
—— of more bers Uni y to the 

Training Corps.-of the Allahabad 
University. 7]3-I4. i 
oes for —— of coolies on 

estern: lway stations. . 
System हक coolies on pe 

tern Railway. 3639 
ENTERTAINMENT(S)— 

Question re acceptance of —— by officers 
.of the Central Government. 697-98. 

ENTERTAINMENT TAX— 
Beet Tax (es). ge hoi: 

ooo Restriokina onthe rrereinto, Enda. of 

from foreign countries by post par 

Tana int ti f. Mucli 

in certain services on the North 
Western Railway. 830-3] 

Promotion of Muslims to the, Indian 

a)
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ESSAK SAIT, MR. H. A. SATHAR H.—| EUROPEAN (S)—contd, 

Question re—contd. 
Report of an interview with Maulana 

Abul Kalam Azad about tribal areas. 
28-82. 

Stoppage of increments of Muslims in the 
Archeological Department. —893-94. 

Supersessions of Muslims in the Archeo- 
logical Department. 893 

tariffs. 3700-0I 
SHMENT(S)— 

Question re transfer of Units of British 
Troops from Indian 50 British—-—.| 
223-24 

ESTABLISHMENT CHARGES— 
Demand for Grant in respect of 

Office and High Commissioner's 

Resol and 

* Tndia | 
” 

2234. 
ESTABLISHMENT OFFICE(S)}— 

Question re— 
Muslim clerks in certain branches of the | 
—— of the Divisional Superintendent. | 
Howrah, 422. 

Organisation of ——of the Divisional 
Superintendents on the Fast Indian 
Railway. 42 

ESTABLISHMENT SECTION— 
Question re duties of sub-head and clerks | 

retained in the of the Railway 
ESTATES. Accounts Office, 292-22. 

| 
mn. re— 

Discrimination against Indian —— 
labourers in Ceylon in the matter of 
option-poll for the closure of taverns. 
028. 

Employment of dispensers on Indian—— 
in Ceylon, 028-29. 

EUROPE— 
Question re— 

Allegations against British Army Officers 
travelling to —— in 8. 8. “Conte 
Biancamano 377-72 

Indian students under survelliance in 
England and other countries in ——. 

EUROPEAN(S)— 
Question’ 

Question re—contd. न 

—and Indian Indian Civil Service 
Officers in the Central Secretariat. 
824-25. 

—and Indian Trustees in Port 
Trusts. 364 

——and Indians in the Indian Police. 
229-30. 

——, Anglo-Indians and Indian em- 
ployees in Port Trusts. 3639. 

Levy of economic rents from—— 
refreshment rooms on railways. 
2I52, 36, 3588. 

Levy of economic rents from—— re- 
freshment rooms on State Railways. 
924. 

Levy of economic rents from —— re- 
freshment rooms on the Assam Ben- 
gal and Madras and Southern 
Mahratta Railways. 802. 

Levy of economic rents from —— 
Refreshment Rooms on the Bengal 
Nagpur Railway. 80-02. 

Levy of economie rents from —— 
rel rooms. on the South 
Indian Railway.  923-24 

EUROPEAN AREA(S)— 
See Area(s 

EUROPEAN ASSISTANT MASTERS— 
See“ Assistant Master(s) ” 

EUROPEAN COUNTRY(IES)— 
re Indians 9! 

की ——and America. 939. 

EUROPEAN MUSIC— 
See Music ”. 

EUROPEAN OFFICER(S)— 
See “ Officer(s) 

EUROPEAN REFRESHMENT ROOM(S)— 
See “ Refreshment Room(s)”. 

EUROPEAN RUNNING ROOM(S)— 
See“ Running Room(s) 

EUROPEAN SEAMAN(MEN)— 
See “ Seaman(men) *? 

EUROPEAN SOLDIER(S)— 
See ‘* Soldier(s) 

by State 

CS 
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EVIDENCE BILL— . i 

See “‘ Commercial Documents ——” under 
Bills)”. 

EX-DUFFERIN CADET(S)— 
‘See “ (8) 

EXAMINATION(S)— 
Question re— 

Admission of candidates to’ the Indian 
Audit and Accounts - service 
35l4-L5. 

Cancellation: of the —— for recruitment 
of telephone operators held at. Feroze- 
pore. 406-07. 

Compartmental system .of——in' the 
Delhi University... +222-23. 

Enquiry into the antecedents of candi- 
dates for the Indian Civil Service 
BSG, +#+ x 

+—for recruitment of clerks in the 
~ and Baluchistan Postal Circle, 
355 

EXCAVATION(S)—contd. 
Question re—conti. 

Field for Arch®ological Inquities and 
——in South India. 003 

EXCESS FARE(S)— 

See“ Fare(s)”. 

EXCHANGE . RATIO(S)— 

Question re 3092-93. 
See also under“ Ratio”. 

EXCISE— 

Demand for Grant in respect of » Provin. 
cial —— 223! 

EXCISE ADVISORY BOARD— 
Question re resolution. pened by..the —— 

of Delhi 7 a revision in its 
constitution, ete. 495. 

See also under “ Advisory Board(s)”’. 

—— for recruitment of Third Division 
Clerks in the Central Seerétariat 
१782-33. | 

held to recruit clerks in the Gov- 
ernment of India. .2330. 

Grievances of successful candidates of 
the Ministerial Service ——. 598-99. 

Inclusion of Pushto in the Indian langu- 
ages for the Indian Civil Serviee —— 
586-96 

Late inti ven. to 
the Federal Public Service Commis. 
sion regarding admission to —— 

New rules for the —— for recruitment 
of Inspectors and Head Clerks to 
Superintendents. of Post. Offices, 
ete. 362-22. 

Recognition of certain accountancy —— 
for acceptance as income-tax practi- 
tioners. = 

Gilateiew tof: cindidnaw जन कर कल 

didnt 

EXCISE DUTY(TES)— 

Question re— 
Allocation to provinces out of the pro- 

06808 of the sugar ——. 2003 
Details of “Other Refunds ~ under 

——onmatches. 42. 
Money allotted out of the sugar —— for 
improvement of cultivation and mar- 
keting of sugar-cane. 38]-82. 

from onsugar, ete, 732. 
Sugar’ ——and sugar factories, etc. 

i487. ; 
See also under “ Duty(tes)” . 

jee * Central ——”. 
EXCLUDED AREA(S)— 

Question re poll tax on persons entering 
thi in Assam. 665. 

EXECUTIVE COUNCIL— 
Demand for Grant. 90-02, 2232. 

and Accounts service —. 

EX-BRAKESMAN(EN)— 
See “ Brakesman(en) 

EXCAVATION(S)— 
Question re— 

Areh~ological —— at Sardheri . near 
Peshawar. ..633-34. 

hagas Fabri in the की, 
3035-36. 

Archeological 
Temple. 072. 

——of “Ganga Govind’s | 

Motion to reduce for 5 5८ च्चा 
_.. Constitution and 

the Sandhurst Committee appointed 
against the Resolution of the Legisla- 
tive Assembly. 2050-73. 

Government’s Defence Policy and admi- 
nistration. 205-49, 

Inadequate representation. of Mussal- 
mans in Central services otherthan 

Governor General’s =. ७ 233), 5 

*
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EXEMPTION(S)— 
Question re— 
——— from school foes of the children of 

agriculturists in Del vince. 
76]-I2. 

——given under section 262 of the 
Government of India Act. 3007-09 

Speed —— given to the Shahdara-Saha- 
ranpur Light Railway. 858 

EXHIBITION(S)— 
estion re— 
Consultation of the All-India Cattle 

Show and—— Board. 0I3. 
—of anti-Indian films in 

countries. 2824. 
EXILE(S)— | 

Questicn re— | 
Ban on the return of political —— to} 

India. 832-34, 838-39. | 
Ban on the return of Raja Mahendra) 

Pratap and other political to | 

foreign 

India. 83-32. 
ae of ban on cortain political —. 

ie 
Release of politieal ——. 584-86, 

EXODUS— 
Question re Simla——. 6]0-I], 6I2-I3, 

477-78,. 35I8-9, 352 
EXPENDITURE— ~ 

Question re— 
Allocation of ecclesiastical——. 822- 

23. 
Capital —— on Railways. 670-72. 

5 Diplomatic and consular —— in certain 
tries. 938. 

——in connection with brokerage and 
commission, etc., in respect of the 
rupee loan during  938-39, 
3277-78. vie. 

=— incurred abroad from Indian reve- 
mies. 656-57. 
——in the Persian Gulf and Muscat 

——on Military Operations on the 
North-West Frontier. 604-06. 

—on the provision of amenities to 
third class passengers on railways. 
2602-03. 

“Income and of Ahmedabad Can 
tonment Board. 2546. 

Tncome and —— of the Currency Depart- 
ment. 3773. | 

Increase in-—— caused. by. the creation 
= of new Ports. 099-00. 

EXPENDITURE wae 
PERSONNEL 0 
NUE— 
Demand for Grant. 

EXPENSE(S)— 
Question 78 certain—— incurred on the 

Walton Training School.: 368. 5 
EXPERIMENT(S)— 

Question re— 
in refrigerated transport made by 

railways. 3596-97 af 
——in the manufacture of cotton 

sacks. 3709. 
—to manufacture cattle feed from 

molasses. 2474-75. 

EXPERIMENTAL POST OFFICE(S)}— 
See “ Post Office(s)”’ 

2240. 

EXPERT(S)— 
Question re— 

Foreign ——imported in the” offices 
under the Finance Department. 
3292-94. 

——jin the Government of India See. 
retariat and its Attached Offices. 
695 

Posts filled by —— under the Depart- 
ment of Education, Health and 
Lands. 020-24 

EXPORT(S)— 
Question 7e— 

Changes in the South African Tariffs 
made in favour of India’s —— to 
South Africa. 549-50. 

Decline in India’s —— of piede-goods 
to Burma. ॥27: 

—— of Indian coffee. 20I0-I 
——of Indian tobacco to the United 

Kingdom. 2259. 
Import and-—— of cattle from and to 

Australia. 445, 358 
India’s ——to and imports from 

Czechoslovakia. 54-55. ~ 
Publication of weekly imports and —— 

of Berhampore and Vizagapatam in 
the Infian Trade Journal. 2692-93. 

EXPORT DUTY— 
re—-—on manufactured 

202-082 >> Fee 
EXPORT TRADE— 

See“ Trade 
EXPORTER(S)\— 

Question re difficulties of Indian —— to 
pe eA oa अश. 

Motion for Adjournment re derailment of 
the Dehra Dun. 77-78, ॥-796. ~ 
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peer of the Dehra Dun—. 

Ineonvenience due to the late arrival 
of the 8 Down Toofan—— at Cal- 
entta. 8576-77. 

Jhatka meat used in dining cars running 
on the Grand Trunk ——. 3345 

thrown on a compartment of 8 
Down Delhi—— between Baraka and 
Kulti... 26-62. 

Speeding up of the Grand Trunk —— 
4402-03.- 

EXPRESS TRAIN(S)— 
See  Train(s)””. 

EXPULSION— 
Question re— 
=e of an Indian student from France. 

9, 
—— of certain Bhotia traders from 

Tibet. 49-20. 
—— of certain Indians from France. 

>  58-. 
——of three Indians from France. 

93i. 
——of two Indian journalists. and a | 

student from France. 686-87. 
—of two Indian journalists from 

France. 4-5, 329-30, 940. 

EXTENSION(S)— 
Question re— 
—— given in the Government. of India 

Press, Caleutta. 30! 
—— of the life of the Legislative Assem- 

bly. 756. 
Grant of —— of service in the Govern-| 

ment of India Secretariat. 35I. 
EXTERNAL AFFAIRS— 

Quest: re persons ined in British 
India for reasons of State connected with 
—._,88-36: 

EXTERNAL AFFAIRS 
MENT— 
Question re— Bonk carl 

Meeting of the Secretary of the with 
representatives of the Frontier Cham- 
ber of Commerce. 34. 

Typists and stenographers in the —— 

DEPART- 

9 
EXTERNAL AGGRESSION— 

ion. . ‘“ 

EXTERNMENT(S)— 
re ——of Pandit Chander Gupta 

Province. 
854-55, aa an ede a 

EXTRA-DEPARTMENTAL AGENTS— - 
Question re— 

Giving of substitutes by —— going on 
leave. 422. > 

Hours of work, ete., of ——. 422. 
Postal employees and —— involved in 

defaleations, etc. 422-23. 

EYE HOSPITAL— 
See “ Hospital(s) ”. 

F 

FABRI, DR. C. L.— 
re archeological ions car- 

ried on by in the Punjab. 3035- 
36. 

FACILITY(IES)— 
Question. re— 

Educational —— in the tribal areas 
825-26, 2632. 

Grant 0: chting 
on the North Western Railway to 
contribute towards provident funds. 
340, 

Improvements in —— and comforts of 
third class. passengers....9l0-Il 

Representations for and grants to 
Indian widows ent lucational 
grants in Maritzburg. 738 

FACTOR Y(IES)}— 
Question re— 

Mr. M. P. Gandhii’s suggestion regarding 
compulsory mixing of power alcohol 
with Petrol, ¢te., and licensing of 

86. sugar ——. 885: 
Starting of an Ordnance ——at Jub- 

bulpore. 827 
Sugar-cane crushed in-——, ete. 62- 

Sugar excise duty and in Indian 
States. 262-63. 

Sugar excise duty and sugar ——, ete. 
8I. 

a ४१% 

FAIR(S reA 
Question re report of the Tenth Industrial 

Conference and holding of the All-India 
Industrial ——,_ 7. 

FAIZ GANJ ESTATE— 
| Question re houses constructed, in ——. 
| Darya Ganj, Delhi. 7] हु 
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FAMILY(IES)—contd. FAZL-I-HAQ PIRACHA, KHAN + BAHA- 

Question re—contd. DUR SHAIKH: 
Question re—contd. 

Delay in the grant of pensions, ete., to Mica tues oaks . 

the of disabled soldiers. 2822- | tion. by ‘the Arch@ological Depart- 

ment. 632. 
Travelling of railway officers with their ili 020 | Ge awe Gaastiad 
——on metal passes. 24]. | Servios of Engineers on tie North 

FAN(S)— ‘ | Western Railway. 89. 
Question re— Paucity of Muslims ua superior 

fitting ——in intermediate and posts in the Income-tax Departmen’ 

ot हिल “neg पदक on Railways. of the Punjab, North-West Frontier 

43-44. Province and Delhi. 496-98. 

Manufacturers | _._+0. State Posts of Technical Assistants advertised 

कला, supplying —to State PSY tho अप Radio 9008 
r Promotion of Muslims to the Indian 

ARE(S)— j Service of Engineers on the North 
Question re— Western Railway. 89. 

Circular issued to the Travelling Ticket'| Promotions in the Ticket Checking 

Collectors of the Madras and Southern Branch on the East Indian Railway. 

Mahratta Railway to collect excess 3370-T7I. 
—..2¥ Promotions to the Indian Service of 

Intermediate class —— between Delhi Engineers on the North Western Rail- 

and Madras. 403. way. 88: _ : ssf : 

TE! R un t Be Recruitment of Muslims as Inspectors 0} 

ae ४ ee Works on the East Indian Railway 
See * Mosque(s).”’. 827-28: 

FAZL-I-HAQ PIRACHA, KHAN BAHA- Rules for fixing seniority in the Income- 

DUR SHAIKH— | tax Department, Punjab. 3497-98. 

Showing of adverse entries in the officers’ Bilection of +—to thie Standing” Commit. | ae oo कब character rolls to them: 2788-34. tee for Roads. 263: 
- Motion to reduce demand for— FEDERAL COURT— 

“Txecutive Council” re inadequate| Questionre— + 
i M n Advice of the on the sales tax of the 

Central Services other than rail- Central Provinces. 2540-4I 
ways. 970-73 Appeal against the —— decision in re 

+ Railway Board’ re लक equate | gard to Sales Tax. 3493 
decision in the representation of Muslims in Railway + from the 

Services. 320-23. tra 

fot the Travelling | Ay aay jurisdiction ‘of the —— in 
vil Matters. 64, 026-27. 

Appointment of registrar of the —— and 
Appointments made in certain cadres in | his staff. 306,32I]. 

the Income-tax Department, Punjab. Government's attitude towards the 
3498 decision regarding sales tax. 

Archeological excavations at Sardheri 2322-23. 22020 LSS 53 
©) “near Peshawar: 633-34. judgment of the--—jin- the Central 

Cases of fraudulent drawal of travelling | Provinces Sales Tax on Petrol Case, 

Archeol a Department. 7633. Proposal to. hold the ——in Qotaca- 
i 20777 ent baie Tneome-tax mund. 467. © 

3498-99, | Staff of the-—. 8I5. ( 
Fixation of seniorit; the of aif seit the des of EDERAL, PUBLIC SERVICE COMMIS. 

the Income-tax Departmen’ 
Punjab. 3498. 9-3२) See“ Public Service Commission(s}.'~ 
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FEDERAL RAILWAY AUTHORITY 
Question re establishment of the ——. 

2. 

FEDERAL SERVICE(S)— 
Question re employment of women in the 
—. 486-8 

FEDERATION— 
Question re— 

Financialimplications of the ——. 30]4, 
3439-40, 3444-45. 

Inauguration of ——,  27-29. 
Instrument of Accession to ——.  26. 
Oppositions to ——. 547. 
Position in regard to the coming of —— 

Position reg: —. 754-56 
Statement of the Madras Premier in 

respect of ——,. 392-94. 
FEDERATION OF BERS INDIAN 

OF COMMERCE AND INDUSTRY— 
Question re protest by. the —— against the हर पक्के करे दब te 

t a with 
regard to chrome leather. 3708. 

FEE(S)— 
Question re— 

Campaign against radio piracy and re: 
duction of licence ——, 8]6-I7 

children of agriculturists in Delhi 
Province. 62-2. 

Facilities for posting of letters without 
late ——at Karachi, 333. 

Income from licence —— on radio sets 
4795: rs 

Levy of licence —— on Indian refresh 
ment Tooms on the North Western 
Railway. 

Licence —— on radio sets. 2934-35. 
Maintenance of record of income from 
—— by medi for 

FEROZEPORE—contd. 
Question re— 

oldi stationed i 

the Cantonment. 377 
Alleged assault of passengers by certain 

soldiers at the —— Railway Station. 
3496. 

७ ation of the examination for re- 
cruitment of telephone operators held 

| by ——. 406-07 

| FERRY(TES)— 
Question ré free varriage of postal mail and 

buses, ete., over I57I-72. 

FERRY STEAMER(S}— 
See “ Steamer(s) *. 

FIJI— 
Question re— 

Committee to enquire into land tenures 
of Indians in ——. 26-27 

Deputations of Indians to the Governor 
of 438-39, 

Difficulties experienced by Indian sugar- 
| cane growers of —— regarding renewals 

of leases of lands. 764. 
5 जे कं of | "8०. ower 

of Indian 

+ 4000. 
Lands leased to. Indians in——., 

3607. 
Indebtedness 

43- 

Leases of lands held by Indians and ap- 
pointment of an Indian Agent in —— 
009-0. 

FILM(S}— 
Question re— 

Anti-Indian—“ Gunga Din” produced 
]. 490-9 

schools, . 4897- 

FEMALE(S)— = 
Question re abduction of ——. ॥697. 

FENCING— 
Question re —— of the boundary between 

British India and Pondicherry with 
barbed wire. 85-52. 

in 

Banning of the 
93. 

Exhibition of anti-Indian —— in foreign 
countries. 
— entitled the “ Relief of Lucknow. 

244. 

Misleading —— of Indian life. 3267-68 

FINANCE(S)— 

Motion to reduce demand for— 
“Executive Council” re relation 

between Provincial and Central —. 
902-20. 

Railway Board re. long-range 

: regarding railway —— 

Drum”, 492- 

0 policy 
264-9 
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FINANCE(S)—contd., 50% 

of the Vizagapatam Port, Question re 
338-39. 

FINANCE BILL— 

See “ Indian——” wnder “ Bill(s)”’. 

FINANCE DEPARTMENT—. ~ 
Demand for Grant. 2233. 

| 
| 

Question re— er it ba > 
Concordat entered. between 

nad tho कक Cerieral "3507.08 
Foreign experts imported in the offices | 

7 under the. 292-94 
Formation of a Pool of Officers for the 

576-77. 
Officers in the 098:99, 
Officers of the —— transferred to Pro 

vinees, ete. 305. 
Pool system for the —— and Commerce 

Department. -745. 

Recruitment of men with commercial 
ication in the——and Com- 

merce Department, 2543-44, 
Recruitment to the poo] of officers for 

the ]700. 
Transfers of officers of the ——, )456, 

2825. 

FINANCE MINISTER(S)— 
Question re— 

Conference of —=. 255-56, 090-92. 
Summorting of conference of —— 

FINANCIAL FABRIC— 
Question re Sir Thomas Aincough’s remarks 

regar' dia’s —— and economic 
fabric. 257, 767-68. 

FINANCIAL IMPLICATION— : 
Question re —— of the Federation. _30]4, 

3439-40, 3444-45, 

FINANCIAL POSITION— 
Question re— 
—— of certain Chief Commissioners’ 

Provinces. 3275-76. 
Report regarding —— of Coorg. 

FINANCIAL PROPOSAL(S)— 
budgete of “Provincial Govern 

ments and their —— for taxation. 2755, 

4289, 

FINANCIAL SETTLEMENT TRIBUNAL— 
Question re report of eee ittee for the 

FINDLAY SHIRRAS, MR.— 
Question re articles in the Timez of India 
by —— regarding India’s population. 

FIRE BRIGADE(S)— 
Question re municipalities and Canton- 

ment Boards possessing the 
Centrally Administered Areas. 60-II. 

FIREMAN(EN)— 
Question re promotion of trained cleaners 

to ——on railways. 24I 

FIRM(S)— 
Question re statement of the wealth of 

individuals or———demanded by In- 
come-fiax Commissioners. 855. 

“| FIROZE KHAN NOON, SIR— 

Question re speech delivered by——to a 
Canadian audience. 549. 

FIRST AID TRAINING— 
Question re —— to students in the central- 

ly administered areas. . 223. 
FIRST CLASS— 

Motion for Adjournment re ejectment and 
prosecution. of tailway passenger 
for wearing a 6४586, : 2337-38. 

Question re— 
Abolition of —— accommodation on 

Branch lines. 909-0. 

a. 

accommodati 
on 

Railways. 9-20. 

FIRST OLASS COMPARTMENT(S)— 
See “ Compartment(s)” 

FISHERY(IES)— 
Question re— 

Assessments to income-tax of rents from: 

Classification of income from —— for 
assessment of income-tax in certain 
places in Assam. | 62. 

FLAG STATION(S)— 

Question re opening of a —— at Jassowal 
the North Western Railway. 

FLOOD(S)— 
Question re—— on certain lines of the 

Bengal and North Western Railway. 

४९५४९ 

application of the : of 
the Indo-Burma ——. 2820-2]. 

FLOOD WATER—. _. 
Question re outlets for drainage of —— 

Dadashi Pachooria stations 
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FLOUR— TER FAN FOREIGN AEROPLANE(S)— 

Question re contracts made” for foreign | See “ Aeroplanc(s)”. 
wheat and ——. 90-2. FOREIGN COUNTRY(IES)— 

FLUID(8)— Question re— 

Question re disinfecting —— used by State Exhibition of anti-Indian films in ——. 

Railways. 30-3l, 266. 
FLYING CLUB(S)— tate ee Commissioners in —. 

Question re— dian pier 

Exelusion of Indians from —— in Eng- In 70098 sexying, थी. «842. 
land, 274, 3037-38. FOREIGN EXPERT(S)— 

Grant of subsidies to——in India.) See * Expert(s)’. 
3350-5I. = =e 

Refusal of membership of ——in Eng- |" OREIGN FLOUR— 
land to Indians. 937, 2698-99. See“ Flour ”. 

FLYING CONCERN(S)— FOREIGN MONEY— 
Question re— See “ Money ” 

Casualties in the —— in India. 928-29. 
Employmont of qualified pilots ‘andven- | FOREIGN POLICY. 

by the —. Question re consultation of the Govern 
gears ब 35६ re ment of India in respect of —— of His 

FLYING SCHOOL(S}— tiie catabliskiwent'ot | Majesty’s Government. 3363-65, 

in India, 3638. | FOREIGN: PURCHASE(S)— 
FODDER— | Question re advance grant for —— of Rail- 

Question-re— way. 38-4]. रे 

Deficiency in food value of 4क8-+२- in FOREIGN SALT— 
Assam. 304] 5 See “ Salt”. 

f it Fey ०9722 7 tee. | PORRIGN SERVIOE— 
५ ag | Question re reduction in the term of —— of 
हट अर d| British Troops, 287-8. 

ot 
—— thrown out of employment by the FOREIGN TRADE— 
दस ek serntele ५०० 2 from) See “ Trade(s)” 
Lucknow Canton 32. | PORBIGN. VENTURE(S)— 

FOOD(S)— a 2 | Question re protection of Indian inv 
Qu on i पा for Cie from doubtful ——. 202-03, 2697-98. 

and drugs. 568. | FOOD SHOP(S) Fe eS WHEAT— 

See “ Shop(s) ” | See “ Wheat ” 

FOOD VALUE— | FOREIGNER(S)— 

Question re deficiency in——- of the fodder | Motion for Adjournment re spending of 
in Assam. 304. | Indian tike the Atghaia. 308, ues in the mili aining 

FOOTBALL— “of —— Tike rans, 369, ... 
Question re leasing out of the —— ground Question 

between the Peshawar Sadar polo ground “Controlling ‘of ae emigration of —— 
daicy into India. 

aut ond the apr, STB IE. Employment, of —— in services of. the 
FORCE(S)—~ = Government of India, 840-4]. 

Question re— —in India. 76-7, 2756-57. 
Conditions of service of His Majeaty’s- Levy of a poll-tax on —— in French 

— in India, | 266. India. -2, 3: 
Extent of relief to India in respect of] — Persons in Government service of count- 

~~ British tained’ for Imperial) © — tie@ prohibiting the entry of Indians in 
purposes, 240, thei services. 3263. 
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FOREIGNER(S)—conid. 
Question re—contd. 

Registration of ——in India. 2329-30. 
Restriction on —— in India and on 

Indians in certain countries. 938. किक = 
thi 

into India. 78-9. 
Stoppage of the migration of —— into 

India and recruitment of Jews in 
Government service. 3I0. 

FOREIGNERS (AMENDMENT) BILL— 
See “ Bill(s)”. 

FOREIGNERS BILL— 
See “ Registration of ——” under “ Bill(s)”. 

FOREMAN(MEN)— 
Question re avertisement for posts of 

for the North Western Railway Mechani- 
cal Workshops, Moghalpura.  l54-55. 

FOREST— 
Demand for Grant. 223]. 

FORGERY— 
Question re allegations of fraud and —— 

against ghee purchasing agency 
3494-95. 

FORM(S)— 

Question re issued by the Income-tax 
Officer at Benares asking for ‘total 
wealth of assessees. 238-20.° 

FORT(8)— 
Question re— 

Allegations against British soldiers in 
the Allahabad ——, 485-86. 

Theft in the Delhi —— Museum. 788. 
FORTIFICATION(S)— 

Question re military buildings and —— 
under construction at Thal in the Kohat 
District. 698-700. 

FORWARD POLICY— 
Question re Government’s —— in the tribal 

areas. 922-25. 

FRAMPTION, MR. H. J.— 

Oath of Office. 3005. 
FRANCE— 

Question re— 

Expulsion a an Indian student from — 

a of certain Indians from ——. 

er कप. of three Indians from ——. 

Expulsion of two Indian Journalists and 
a student from ——, 243, 686-87. 

FRANCE—condd. 

Question re—conid. 
Expulsion of two Indian Journalists from 
——. 4-5, 329-30, l940, 

lationsbi 
N on 

between —— and India, 2629 
Proposal for ente: the President rtaining 

of —— by the India Office. 2628-29, 

FRANCHISE— 
Question re— 

Act giving———in Ajmer-Merwara.— 
386. 

Exclusion of Indians in Ceylon from the 
—. 7628, 

Grant of political and municipal —— to 
Indian in South Africa. 88. 

Wide for the Central Legislature, 
3077, 

FRANCO, GENERAL— 

ion re consultation of Gov y 
about the recognition of ——’s Govern- 
mentin Spain. 263. 

FRAUD— 
Question re allegations of —— and forgery 

है कह inst ghee purchasing agency. 3494- 

FREIGHT— 

Motion to reduce demand for “ Railway 
Board” re rate and policy. 262- 
76. 

FREIGHT CHARGE(S)— 

Question re —— for dry ice on railways. 
3602-04. 

FRENCH INDIA— 

Question re levy of a poll-tax on foreigners 
in » 4-2, 35. r 

FRENCH SETTLEMENT(S)— 
Question posed restrictions on Bri- 

tish Indians in-——in India. ]-2. 

FRESH FRUIT(S)— 

See “ Fruit(s)”. 
FRONTIER(S)— 

Question re statement issued by Maulana 
Abul Kalam Azad on the situation in the 
Secor: 

FRONTIER CHAMBER OF COMMERCE— 

presentatives of the-——. l34. 

FRONTIER HINDUS— 
See “ Hindu(s)’”. 
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FRONTIER IRREGULAR CORPS— 
Question re Indianisation of the -—— 
©4573. 
FRONTIER MATL— 

Question re conduct of a European mili. 
ad officer and his wife towards Thakur 

Kalyan Singh, Aide-de-Camp to His 
Highness the Maharaja of Jodhpur, 
wearing a dhoti, while travelling in the 
—. 30I9-20, 3537, 3769-7]. 

FRONTIER TRACTS— 
Question re— 

Coal deposit at Namchick in the Lakhim- 
pur——in Assam. 2463-64. 

Raids in the settled districts from the — 
——. | 928-29. 

Seam of coal found in Lakhimpur —— 
and Naga Hills in Assam. 72. 

FRONTIER TRIBES— 
Question re hostilities with the ——. 322- 

27. 
FRUIT(S)— 

mn re— 
Area in New Delhi set apart for —— 

cultivation. 3438-39. 
Special rates on small consigments of 

fresh —— on railways. 3595-96. 

FUEL— 
Question ré petroleum —— of India. 998- 

99. 
FUMIGATING— 

Question re ——of Indian rice imported 
into Ceylon. 3896. 
FUND(S}— 

Question re surplus —— of certain schools 
on the East Indian Railway. 257-58. 

FYZABAD— 
Question re calling of the income-tax asses- 

sees in Rai Bareli District to ——. 2094, 

3530. 

G 

GADGIL,. MR. N. V.— esx + 32 

Employment of Children (Amendment) 
Bill— 
Consideration of clauses, 798. 

GADGIL, MR. N. V.—contd. 

Motion to reduce demand for— 
“Executive Council” re constitution 

and terms of reference of the Sand- 
hurst Committee appointed against 
the Resolution of the Legislative 
Assembly. 2058-6- 

“Railway Board”  re— ; 
Indianisation of higher services in 

railways. _ 97-200, 4203. 
Railwaymen’s grievances.  449-62, 

46l. 
Muslim Dissolution of Marriage Bill— 

Consideration of clauses. 628. 
Motion to pass. 88]. 

Questi Suppl (Supp )> re ti 
to third class passengers on Railways. 

_ 669. 
Registration of Forei; Bill— 

Motion to consider. 3053-54. 
Resolution re non-Indian companies and 

protective tariffs. 3696-99. 

GANDHI, MR. M. P.— 

Question re— 
Advocacy by -——for compulsory 

mixing of power alcohol with petrol. 
482. 

"s suggestion 2:33 soe ing compulsory 
mixing of power | with 

factories. 885-86. 

GANG MATE(S)— 
Question ve grant of the benefit of subs- 

eribing towards Provident Fund to 
—on the North Western Railway. 
30l. “= 

GANGA GOVINDA— 

Questi re archeological ion of 
—'s Temple. 02. 

GARDEN(S)— 
Question re enquiry into. certain diseases 

of tea labourers in Assam. 20iI- 
I. oe 

GARRAT ENGINE(S= | 9 8 
See “ Engine(s) ”. रे 

Foreigners (Amendment) Bill— | GATE(S)— 

oye ion foe leaye Papert. ieee | Question re restriction of the construction 
50008 8: ५5 5 i ie etd of —— to: residential houses in New 
3 335 “लक Delhi. 69-20. 

Motion to-consider. 2285, 2286,-2500-06, | CAYA— . 
Forces (Diseipline).| _Questi boarding by certain kisans Indian Naval R 

Bill— 
Motion to consider. “3I2. 

Q re 
of thé South ‘Bihar passenger train 
without tickets- at ——. /236-38. 

petrol, etc., and licensing of sugar 

4
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‘GAZETTED RANK(S)— GHEE— ~ 
enti . bordinat ५. Q : fe adulteration of and 

officiating in —— of the North Western grit of shopkeepers in New 
Railway. 3504. Delhi. 

GAZETTED SERVICE— 
Question re— 

Muslim Officers in the Lower —— of 
Engineers on the North Western 
Railway. 89. 

Officers officiating in lower —— on 
the North Western Railway. 29-2. 

Promotion of Muslims to the lower —— 
on the East Indian Railway. 828. 

Promotion of Muslims to the Lower —— 
on the North Western Railway. 
3604-06. 

GENERAL ACT— 
See “ Act(s)”. 

GENERAL BUDGET— 
See “ Budget/General ”. 

GENERAL DEPARTMENTS— 
Demand for Grant in respect of “ Work- 

Expenses—Expenses of ——”, 

GHEE PURCHASING AGENCY— 

See “ Agency (ies) ”. 
GHIASUDDIN, MR, M.— 

Standing Com- 
mittee on Emigration. 284. 

General Discussion of the General Budget. 
667-69. 

Indian Finance Bill— 
Consideration of clause 4. 2639-4, 2654. 

Motion to reduce demand for— 
“Department of Education, Health 

and Lands‘re Indians overseas. 
294-97. 

“ Executive Council’ re Constitution 
and terms of reference of the Sand- 
hurst Committee appointed against 
the Resolution of the Legislative 
Assembly. 2057-58. 

Muslim Dissolution of Marriage Bill— 
468, : Consideration of clauses. 624-25, 63I- 

GENERAL MANAGER(S)— — 32, 873: ee 
Question re— iment ite P ps aaa 

Co 

recruited in the ——’s Office on the 
al Railway. 46 

Discharge of staff controlled by the 
the 

the Department of Education, Health 
and Lands. 892. 

Question. (Supplementary) re— 

| 
Won the North Western Railway. 

260. 
Muslim clerks in the ——’s Office of 

the Great Indian Peninsula Railway. 
49, 3356. 

Working of new system of the relations 
between the Chief Accounts Officer 
and the ——on Certain State Rail- 
ways. 3784-85. 

GENERAL POST OFFICE— 
See “ Post Office(s) ”. 

GENERAL REVENUE(S)— 

Question re Railway contributions to 
and depreciation fund, ete, 2U73-74, 

GEOLOGICAL SURVEY— 
Demand for Grant. 2235, 

GERMAN DOCTOR(S)— 
See * Doctor(s).”. 

G 
Question -re warning to the tailway to 

remove overcrowding in’ third ‘class 
ous between ——and Delhi. 3333- 

5. 

Appointment of Members of the 
Govern General’s Executive 
Council. 233. 

Assistance to Indians for training as 
pilots in Great Britain. 845. 

Registration of Foreigners Bill— 
Consideration of clauses. 366-67, 

3l74. 

GHOL-SHAHPUR— 
Question re overcrowding and detention 

of a train without lights at——on 
the Kalighat-Falta Railway. 75. 

GHULAM BHIK NAIRANG, SYED— 
Appointment of ——on- the Committee 

on. Petitions, 79... 
Expressions of on. the death of 

Mr. Kabeer- I92). 
Muslim Dissolution of as 

Consideration. of clauses.. (32-34, 868- 
0. 

Motion to pass. 892-94. 
ion of 

Muslims_in the Offices subordinate to 
the Department. of Education, Health 
and Lands. 859-6 

2
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_/@IDNEY, 

GHUZNAVI, SIR ABDUL HALIM— 
Election of ——to the Central Advisory 

Council for Railways. 2940. 
Indian Finance Bill— 

Motion to consider. 25I3-8. 
Indian Naval Reserye Forces (Discipline) | Bill 

Motion to consider. 382. 
Indian Soft Coke Cess Committee Recon- 

stitution and Incorporation) Bill — 
Motion to consider. 3836. 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 3754, 3755, 3756, 

3757, 3758. 
Motion for Adjournment re— 

Anti-Indian riots in Burma. 20-03, 
209, -22,>28. 

Derailment of the Dehra Dun Express. 
43-6. 

Motion re the Indo-British Trade Agree- 
ment. 2872, 2882, 86, 2984. 

Motion to reduce demand for— 
‘Miscellaneous Expenditure” ‘re pro- 

visions re enquiry into accidents 

Railway Board "re detailed adminis 
tration and policy of the Railway 
Board. 4857-60. 

Question re— 
Filling up of posts of packers in the 

Postal Department. 3624. 
Indian School of Mines at’ Dhanbad. 

208-9. 
Inspectors and Head Clerks to Superin- 

tendents of Post Offices in the Bengal 
and Assam Circle. 3623 

Question (Supplementary) re train dis. 
aster near Hazaribagh on the East 
Indian Railway. 32. 

Resolution re position of women under 
the existing laws. 3689, 3690. 

LIEUT.-COLONEL SIR 
HENR 
Election of ——to the Central Advisory 

Council for Railways. 2940, 
General discussion of the General 

Budget. ॥7; 
General discussion of the Railway Budget. 

038-42, 065, 074. 
Indian Finance Bill— 

- Motion to consider. 2298 
Motion to reduce demand for— 

GIDNEY, LIEUT.-COLONEL SIR HENRY 
—contd. 
Motion to reduce demand for—contd. 

Executive Council re—contd. 

Government's Defence Policy » and 
administration. 22]-25, 235. 

“ Railway Board ” re— 
Inadequate representation of Muslims 

in Railway Services. 33, 3332- 
36, 349, 350. 

Indianisation of higher services in 
railways. 99, 203-06. 

Reduction in salaries. 284-85. 
Oath of Office. 73. 

GIRL(S)— 
Question re schools for 

Baluchistan. 93. 
in British 

found in the “Shinwari hill tracts 
of Khyber Agency. 337 

Revaluation of stock, 4308-04. 

GOOD CONDUCT MARKS— 
Question re introduction of system 

on the North Western Railway. | 303. 
GOoOoDS— 

Contracts for the loading and unloading 
of —— on the East Indian Railway. 
92-3. 

——imported into Delhi and Lahore 
from foreign countries by post parcels. 

Leading and unloading of —— on 
Railways. 259. 

Non-Indian purchased by the 
Government of India. 3039-40. 

GOODS AGENCY— 
Question re opening of the City —— at 

Sukkur. 29]0-]. 

GOODS INSPECTOR(S)— 
Question re— i 

Abolition of posts of Coaching and 
——on Indian Railway. 
83I-32. 

Seniority of Coaching and ——on the 
East Indian Railway. 832-33. 

GOODS SHED(S)— 
Question re non-supply of water to 

animals at——-on the Madras and 
Southern Mahratta and Bengal Nagpur 
Rail 268-69. 

Resolution | goons WAGON(S)— 
See “ Wagon(s) ”. 

. 
\ 
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GORAI BRIDGE— GOVERNMENT CONTROL— 

See “ Bridge(s) ”. Question re— : 

GOVERNMENT(S)— Hospitals _ under ——in Pro- 
Motion for Adjournment re— 

refusal to consult the Legisla- 
the Assembly 

——— 

tive 
tions of the Chatfield Committee 
report. 

——’s refusal to give an opportunity 
to the Assembly 7 आकर express 
opinion on the proposed Bill to 
amend the Government of India Act, 
3935. 2553, 2586. 

Restriction on Indians by the of 
the Union of South Africa. 06-0. 

Question re— 
Abolition of entertainment tax in New 

Delhi and १8 contribution to the 
New Delhi Municipality.  55. 

Consultation of ——about the recog- 
nition of General Franco's —— in 
Spain. 263. 

Decisions of——on the Reports 
the Wheeler and Maxwell. Com- 
mitteos. 478. sei 

’s supervision and control on the 
Imperial Bank of India. 2548-49. 

Payments to Engineers for construct- 
ing House in New Delhi according to 

's designs. 
Profession tax levied by the Madras 

684. 
of any Railway by——. 

4-42. 
Purchase of Company-managed Rail- 

ways by ——. 4808, 
Sterling requirements of —. 2083 

Taking over by——of private tele- 
phone systems. 50-5] 

over by——of the Bengal 
Telephone Company. 5-52. 

Taking over by ——of the telephone 
system in Madras. 323-25, 45. 

GOVERNMENT'S DEFENCE POLICY— 

See “‘ Defence Policy”. 

GOVERNMENT'S FORWARD 
» POLICY— 

See “ Forward Policy ”. 

GOVERNMENT BINDING WORK— 

See “ Binding Work ”. 

GOVERNMENT BUILDING(S)— 

See “ Building(s)”. 

Wine Fug 38, 3525-30. 

‘omen on nursing staff of hospitals 
under ——in Delhi Province. 20I8. 

GOVERNMENT EMPLOYEE(S)— 
See ‘“Employee(s) ”. 

GOVERNMENT GRANT(S)— 

Question re to the Delhi Municipal 
Committee, etc. 3790. 

See also “ Grant(s)” 

GOVERNMENT, HIS MAJESTY’S— 

Question re consultation of the Govern- 
ment of India in respect of foreign 
policy of 3363-65. 

GOVERNME MEDICAL STORES DE- 
PARTME 

See “Medical Stores Department’ 
GOVERNMENT MONEY- 

See “ Money ”. 

GOVERNMENT OF ASSAM— 
Question re correspondence with the —— 

regarding the Burrows Committee’s 
Report on safety and conservation of 
coal. 630, 

GOVERNMENT OF INDIA— 
Question re— 

Consideration of appeals made to the 
——. 737-38. 

Consul-Generals, ete., appointed by the 
929, 027 

Consultation of the ——in respect of 
foreign policy of His Majesty’s 
Government. 3363-65. 

Consultation of the of 
the Palestine Conference in London. 
7335. 

Discrimination in leave and pension 
rules of the superior services under 
the ——. 00-0l 

Employment of foreigners in services 
of the——. 840-4]. 

Employment of women in the—— 
Departments. 502-08. 

Sepsis, held to recruit clerks in 

Filling up of the post of the Public 
Health Commissioner with 
2007. 

Foreign experts in the —— Secretariat 
and its Attached Offices. 695. 

Grant of extensions of service in the 
—— Secretariat. 35]] 
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GOVERNMENT OF INDIA—conid. 
Question 

New appointments created in the —— 
596- 

Non-Indian goods purchased by the 
—. 9-40, 

Pensions to inferior servants of the ——. 
2538-39. 

Persons of various communities rec- 
ruited under the ——. 57-72. 

tions to the assistants” grade in 
the —— Secretariat. 350. 

Reconstitution of the Departments in 
084. 

GOVERNMENT SECURITY(IES)— 
Question re renewal of —— '-60. 
See also “ Security(ies)” 

GOVERNMENT SECRUITIES MANUAL— 
See “ Manual(s)” 

GOVERNMENT SERVANT(S)— 
Question re— 

Compulsory retirement of ——at the 
age of fifty-five. 603-04. 

Cut in the salaries of 
837-38, 253-33. 

lent to Indian States. 2263-64. 
Service beoks of | 

582-83, 

50: 
the——= GOVERNMENT SERVANTS’ CONDUCT 

Reerui of bel heduled| RULES— 
castes in the —— Depa - I696-| Question re applicability of the——to 

० the staff on railways 
Recruitment to posts under the —— | aoygRNMENT SERVICE— 

‘ison of मा] की किक यु का Relations 0! 6 —— wil id thar बेला 926.28 Persons in of countries prohibiting 

Retrenchment in the —— Depart- 

Routine or Third Division Clerks in 
the —— Offices. 3280-8l 

Special pay attached to posts under 
the ——. 852-54 

Stoppage of recruitment in the —— 
offices and raising of age limit for 
candidates onthe waiting list. 3779. 

System of recruitment of Higher Staff 
in the —— Secretariat. 252. 

Statement(s) (laid on the table) re tenders 

the entry of Indians in their services 
3263. 

Proposal to remove Indians from —— 
in Ceylon. 3429. 

Stoppage of the migration of foreigners 
into India and recruitment of Jews 
in——. 3]0. 

GOVERNOR(S)— ~ 
Question re deputations of Indians to 

the —— of Fiji. 438-39. 
GOVERNOR GENERAL— 

Question re— 
of Members of the ——’s 

accepted by the High Co: 
for India in purchasing stores for the 

786. 
See also ‘Central Government”. 

GOVERNMENT OF INDIA ACT— 

See ** Act(s)”. 
GOVERNMENT OF INDIA PRESS(ES)— 

See“ Press(es)” 

GOVERNMENT OF 
WORKERS UNION— 
See “ Union(s)”. 

GOVERNMENT OF INDIA SECRE- 
TARIAT— 

See “ Secretariat(s) ”’. 
“GOVERNMENT QUARTER(S)— 

‘See ‘-Quarter(s)”. 
GOVERNMENT SALT WORKS— 

See “ Salt Work(s)”. 

GOVERNMENT SCHOOLS— 
See “ School(s)””. 

INDIA PRESS 

Executive Council. 233I 
Representation requesting for a change 

in the Instrumentof Instructions to 
the 606-07. 

GOVERNOR GENERAL, HIS EXCEL- 
LENCY THE— 
Declaration by -in Council regarding 

supplementary demands refused by 
Legislative Assembly. 3045. 

Message from —— and __ the Viceroy 
the 

dian Finance Bill, 939, as recom- 
mended. 2763. 

Message from —— appointing the 
Honourable Sir Thomas Stewart to 
perform the functions assigned to the 
Finance Member on the occasion. of the 
general discussion of the Railway 
Budget. 264. 

Message from —— declaring certain 
heads of expenditure in the Endast 
open to discussion by the Legislat 
Assembly. 37I. 
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GOVERNOR GENERAL, HIS EXCEL. 
LENCY THE—contd. 
Message from——recommending the 

passage of the Indian Naval Reserve 
Forces (Discipline) Bill in the form 
recommended. 780. 

Message from H. E, the Viceroy and —— 
recommending restoration of the Indian 
Tariff (Third Amendment) Bill in the 
form introduced. 3793. 

Question re— 
— ls of of the suboi 

service lying to——. 3509-0. 
Re) tion requesting for a chance 

in the Instrument of Instructions 
to the——. 445-46. 

Representations regarding the inter- 
pretation of the Instrument of 
Instructions to the ——. 55-56. 

Salary of the Private Secretary to ——. 
854, 237-38. 

of memorials of railway 
servants to the —— 35. 

GOVERNOR, HIS EXCELLENCY 
Question re interview at Peshawar 

and Agent for the tribal areas 
and Khan Abdul Ghaffar Khan. 
943-45. 

GOVERNOR OF BENGAL— 
Expressions of regret on the death of His 

lency Lord Brabourne —— . 
365-66. 

GOVIND DAS, SETH— 
Motion re the Indo-British Trade Agree- 

ment. 2839, 2859-63; 2882, . 2883. 
Question re— 
Amendment of the Government of 

India Act, 935. 5], 
Ban on the return of political exiles to 

_ India. 832-34 
Ban on the return of Raja Mahendra 

Pratap and other political exiles to 
India. 83-32. 

Committee. appointed on the Indiani- 
sation of the Army. 848-50. 

Constitution of permanent 
Board. 739-40. 

Control of spurious drugs imported into 
India. 2]4-5. 

Difficulties in the control 
migration. 367-68 

Difficulties of Provincial Governments 
to impose two taxes on income or 
profession. 47]. 

Dumping of Burma rice at 

bers, rdinat 

THE— 

Tariff 

of illicit 

308 

GOVIND DAS, छश्रप्त--व्क्ाव, 

Question re—contd. 

ployment of passed candidates as 
postal clerks in Bihar and Orissa 
6-8. 

Expulsion of two Indian journalists 
and a student from France. 243 

Grant of protection to the Indian Salt 
Industry. 6I-2. 

Import of foreign salt into India. 6I. 
Indian Trade Commissioners in foreign 

countries. 742-44. 
India’s trade in Iran, 744. 
Influx of Jews in Kenya and safeguard- 

ing of the interests of Indians. 47- 
48. 

Influx of non-Indian doctors into India. 
74-42. 

Negotiations for a trade agreement with 
the United States of America. 674- 
75. 

New constitution for Colonies in the 
British West Indies. 2]4. 

Proposed settlement of Jews in certain 
colonies in East Africa. 48-49. 

Prospecting of petrol and minerals in 
Indian States: 2I3-I4. 

Prospecting of petrol in Sind. 2]3. 
Recruitment of Oriyas in the Postal 

Department in Orissa. 6. 
Repatriation of Indians from British 

Guiana. 4, 
Representations for facilities and grants 

to Indian widows entitled to educa- 
tional grants. in Maritzburg. 738. 

Representations for the grant of old 
age pensions to Indian workers in 
Natal. _ 738. 

Representations of the Indian Salt 
Industry. धि] 

Simla exodus. 60-I]. 
Speech delivered by Sir Firoze Khan 

Noon to a Canadian audience. 549, 
Tra agreement with Afghanistan. 

5-76. 
Wingslot invention of Mr. Phiroze Nazir. 

$48, 422 

Question (Supplementary) re— 
Amendment of the Government of 

India Act, 935. 2474. 
Amenities to third class passengers and 

redress of their grievances. - 2637. 
if Circumstan 

of section 93 of the iden fc 

prices in Bengal. 49-50. Railways Act. अप, 
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GOVIND DAS, SETH—coneld. GRAND TRUNK EXPRESS— 
Question (Supplementary) re—conid. Question re— 

Contemplated imposition of an import Jhatka meat used in dining carsrunning 

duty on wheat flour from India in on the——. 3346 
Dusen, Speeding up of the-———. 37, 402-03. 

Cut in the salaries of Government | GRANT(S)— 
servants. 253] Question re— 

Departmental working of refreshm Governm to the Dellii Municipal 
rooms on certain railways. 2622. Committee, etc. 3790. 

Establishm of a Overseas Government to the New Delhi 

Department. 2689. sag 
Exhibition of anti-Indian films in 

foreign countries. 2824. 
Expe ted transpor 

Municipal Committee, ete. 2020-2I, 
—— to the Imperial Couneil of Agricul- 

tural Research. 29. 
tions for facilities and —— to 

made by railways. - 3897. 
Finding of a place for Indian national 

shipping in the Indo-British maritime 
trade. 2687 

Fresh anti-Asiatic agitation in Trans- 

Payment to railway companies for 
good the minimum profits or 
3i6. 

Postcards and envelopes sold in the 
interest. 

rural and urban 3593. 
Railway revenues. 3. 
Reduction in upper class accommoda- 

tion to cope with increased third 
class traffic on railways. 2604. 

Retrenchment in the Telegraph Depart- 
ment and increase in the air mail 
postage. 369. 

Segregation legislation in South Africa. 
395. 

areas. 

arrangements made by the rail- 
ways in eonnection with Tripuri 
Congress. 293-32. 

Transfers by partitions of grant sites in 
eontonments. 254]. 

GRADING— 
Question re 

tobacco. 

GRADUATE(S)— 
Question re— 

Eligibility of the Delhi University —— 
for Provincial Services. 72. 

_ Unwillingness of the Punjab Verteri- 
a nary ——to join the Indian Army 

Verterinary Corps. 2092. 

GRAIN(S)— 
a 

of— and fodder. 569-70. 

and standardisation of 
0. 

for transit 

Indian widows entitled to educational 
in Maritsburg. 738 

GRANT SITE(S)\— 
Question re by 

incantonments. 254] 
GRANTS-IN-AID— 

of —— 

re —— tothe charitable eye 
hospitals in Delhi. 72, 428-29 

GRANTS-IN-AID TO PROVINCIAL 
GOVERNMENT— 
Demand for Grant. 

GREAT BRITAIN— 
Question re— 

Assistance to Indians for training as 
pilots in ——. 844-45, 

adversely affected by giving 
preference to——. 07-8. 

r of certain British Units of the 
Indian Army to «  233-4. 

GREAT INDIAN PENINSULA RAIL- 
WAY— 
See “ Railway(s) ”. 

GREAT WAR— a 
Question re— 

Disability pension to military employees 
invalided during the ——. 3772-73. 

Pensioners and persons who served in 
the ——employed on State Reail- 
ways. 242. 

GREER, MR. B. 8. T.— 
Indian Finance Bill— 

m to consider. 256. 
GREGORY, 

Question re publication of the results of 

2240, 

——'s enquiries or researches. 2822, 
32I2-4. 

GRIEVANCE(S)— 
Motion to reduce demand for “ Railway 

” re railwaymen’s——. 445- 
63. 

Question re— 

Adulteration of ghee and —— of shop- 
keepers in New Delhi. 3032. 

-*
 

M
y
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GRIEVANCE(S)—contd. 
Question re—conid. 

Amenities to third class passengers and | 
redress of their 266-7. 

—— of binders in the Government of 
India Press, Calcutta. 3022-29 

——of clerks in the Control Office 
at Moradabad. 343-4. 

—of guards on the Great Indian 
Peninsula Railway. 804-05. 

——of Indians in Jamaica. 247-72. 
—— of Muslims on the Eastern Bengal 

Railway. 3635-36 
—— of subordinate Accounts Service 

passed clerks. 3282. 
— of successful candidates of the 

Ministerial Service | Examination. 
598-99. 

of the East Indian Railway staff 
serying in the Delhi Division. 5], 
3687, 3647. 

—— of the ex-brakesmen on the East 
Indian Railway. 358-59. 

of ticket collectors on the North 
Western Railway. 363-4. 

—— of train clerks on the North 
Western Railway. 82-I3. 

GRIGG, THE HONOURABLE 
JAMES— 
Consideration of the reports of the Pub- 

lic Accounts Committee. 00, 07, 
l0, 400, 40I, 402, 407, 408, 409, 562, 
564. 

STR 

Demand for Grant in respect of— 
Commerce Department. 2048. | 
Department of Education, Health and 

Lands. 249. 
Executive Council. 90I. 
Home Department. 2226 
Indian Posts and Telegraphs Depart- 
ae (including Working Expenses). 

Demand for Supplementary Grant in 
respect of— | 
Department of Communications. 282 
Interest on Debt and other obligations 

and Reduction or Avoidance of Debt 
2807. 

Interest-Free Advances, 286 
and Legis: 

GRIGG, THE HONOURABLE SIR JAMES 
—contd. 

Demand for Supplementary Grant in res- 
pect of—conid. 

Miscellaneous Expenditure. 285. 
Working Expenses—Miscellaneous Ex- 

penses. 280I. 
General Discussion of the General Budget. 

4643, 644, 649, 652, 665, 666, 
I67l, 672, 673, 746, 756, 757, 
762, 763, I768, 778, 779-86. 

Indian Finance Bill— 
Motion for leave to introduce. 4608. 
Motion to consider. 2272, 2273, 2274, 

2275, 2277, 2278, 2283, 2284, 2286, 
2290, 2202, 2295, 2297, 2300," 23808; 
2309, 230, 23I], 23]2, 2344, 2354, 
2355, 2359, 236], 2362, 2366, 2368, 

2 , 2377, 2437; 2888, 
7, 2449, 2450, 246], 

57, 2483, 258-30. 

Consideration of— 
Clause «2. 2558, 2559, 2567-68. 
Clause 3. 2575, 2577, 2778-79, 2583, 

2590, 259] 
Clause 4. ©2637, 2638, 2642, 2646- 

48, 
Clause 5. 2720, 22श; 2722. 
Schedule [. 2670, 267l, 2702; 27l], 

272. 
Schedule II. 2723, 2724, 2742, 2744, 

2745. 
Consideration of recommended clause. 

2763, 2764, 2769, 2770. 

Indian Income-Tax (Amendment) Bill— 
ideration of s made 

by the Council of State. 264-66, 
266, 272, 274-75, 280, 284, 288. 

Motion for Adjournment re— 

Derailment of the Dehra Dan Express. 
328: 

Reported appointment of Mr. Bird as 
the Special Income-tax Commissioner. 
2633, 2634 

Motion re election of Members of the Public _ 
Accounts Committee. 786-87. 

Motion to reduce demand for— 
Assembly Department. 28]] “Executive Council” re relation 

Lighthouses and Lightships. 28I6. between Provincial and tral 
Mint. 28I5. Finances. 908-0, 9]l, 93, 99. 
Miscellan: Adjust: between the * Rail Board” re long-range policy 

Central and Pro: l Go railway गाए, 
286. I84, 85. 
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GRIGG, THE HONOURABLE SIR JAMES 
oneld. 

Point of order raised by Mr. 8. Satyamurti 
as to whether on a motion for taking 
into consideration the Report of the 
Public Accounts Committee an amend- 
ment for approving the appropriation 
of the Railway surplus towards repay 

GUPTA, MR. K. S.— 
Consideration of the Reports of the Pub- 

lie Accounts Committee. 408-2, 558- 
60. 

‘al Di ‘al Budget 
672-74. 

Question re— 
Acceptance of tenders on the Bengal 

Nagpur and Madras and Southern 
Mahratta Railways. 587. 

Allegations against the Hindu Refresh- 
ment Room and Sweetmeat Contractor 
at Delhi. 2924-25, 

Amenities provided for third class 
on the Bengal Nagpur 

Gene of the Gei 

ment of ry loans from depre 
tion fund was in order. 84-86. 

Presentation of the General Budget for 
939-40, 592-603. 

Resolution re— 
Cut on salaries of G ploy! 

‘72-724. 
Hand made matches. 876-79, 980, 

98I. 
Statement of business by —— . 730. 

GUARD(S8)— 

Question re— 

All to —— working on Sunday 
on the East Indian Railway. 3369. 

Confirmation of certain ticket collec 
tors, etc., officiating as——in the 
Moradabad Division of the East 
Indian Railway. 36L: 

Discrimination in the supply of meals 
from Europe: running rooms 
Muslims ——on the North Western 
Railway. 3369. 

Grievances of ——on the Great Indian 
Peninsula Railway. _ 804-05. 

——on the Great Indian Peninusla 
Railway. 802-03. 

——on_ the North Western Railway. | 
86-62, 2926-28 

Non-payment of certain allowances to 
temporary in Delhi Division of 
the North Western Railway. 24I2-3. 

Non-promotion of Muslims as —— and 
Station Masters in the Paksey and 
Katihar Districts on the Eastern 
Bengal Railway. 579-80. 

Rent free quarters for ——and ticket 
checking staff on the East Indian 
Railway. 283. 

Rest. to —— on the East Indian Rail- 
way. 3368. 

Working hours of —— between certain 
stations on the Assam Bengal Rail- 
way: 2897-99. 

“GUNGA DIN ”— 

Question re anti-Indian Film —— pro- 
duced in America. 490-9]. 

and Madras and Southern Mahratta 
Railways. 28-30. 

Applications invited for the post of 
Director of Dairy Research Insti- 
tute, 50-5]. 

Appointment of a non-official Indian 
as Agent in Burma. 2468-69. 

Appointment of an additional Civil 
Surgeon in Delhi. 3704. 

Appointment of Honorary Surgeons and 
Physicians in the Irwin Hospital, 
Delhi. 3704-06. 

Assault of passengers on the Sherpur 
Railway Station. 360-02. 

Carriage of pilgrims in goods wagons’ on 
the Barsi Light Railway. 3360-62. 

Cases detected in India of international 
traffic in women and children. 740, 

Central Institutions and Boards charged 
with the administration of certain 
subjects under the Government of 
India Act. 637. 

Certain staff in the Vizagapatam Har- 
bour. 32-3. 

Certain staff in the Vizagapatam Port. 
343-5. 

Circular issued to the Travelling Ticket 
Collectors on the Madras and Southern 
Mahratta Railway to collect excess 
fares. 0. 

Complaints against, show of wares 
on the oun 0 3624. 

Construction of a combined booking 
and parcel office at Vizianagram on 
the Bengal Nagpur Railway. 48. 

Contract for remodelling of Waltair 
station yard. 680-8], 359-2L. 

Cost of maintaining the Dred, at the 
Vizagapatam Port. 807, 2825, 33. 

Delegations to the Advisory Commis- 
sion on Child Welfare and Traffic in 
Women and Children of the League of 
Nations. 79-30. 
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GUPTA, MR. K. 8.—conitd. 
Question re—conid. 
Denial of rights of citizenship Indians 

in Malaya. 627-28. 
Disabilities of Indians in British Guiana. 

2468. 
Disposal of land by the Delhi Improve- 

ment Trust. 3703. 
Exclusion of Aden from any scheme of 

protection given to salt. 245-47. 
Exclusion of Indians in Ceylon from the 

franchise. 628. 
Fall in the sale price of salt. 244-45. 
Film entitled the “ Relief of Lucknow”. 

244. 
Foreign experts in the Government of 

India Secretariat and its Attached 
Offices. 695. 

Foreigners in India. 76-7. 
Grant of arms licences to special police 

officers in Delhi. 740-4], 2632. 
Import and export of cattle from and to 

Australia, 445, 358. 
Indian Agent in Burma. 464. 
Indian refreshment car rnigyen on the 

Great Indian Peninsula ilway. 
3339. 

Insjutice to Indians in Malaya. 2467- 
68. 

Institutions for research of food and 
drugs. 62-63. 

ae fngufficient supply of medicines, etc., 
to hospitals on the Bengal Nagpur 
Railway. 45. 

Keeping of Orissa under the adminis- 
tration of the Post-Master General, 
Bihar. 3628, 

Legisla' for the p ition of traffic 
in women and hildren in the Centrally 

GUPTA, MR. K. S.—conid. 

Question re—contd. 

Non-supply of water to animals at 
oods on the Madras and 

transferred to Provinces, ete. 305. 
Pilots in the Vizagapatam Port. 33. 
Port dues and landing charges in the 

Vizagapatam Port. 75. 
Port Engineer of the Vizagapat Port. 

807-08. 
Proceeds from excise duty on sugar, 

ete. 732, 
Proposal to close country liquor shops 

in certain localities in Delhi. 495. 
Quarters for clerks and menials on the 

Bengal Nagpur Railway. 350-5l. 
Railway Advisory Committees. 269- 

70. 
Railway servants failing in the oral 

test at the Walton Training School. 
368. 

Reducti in the Enginee: ngineering Depart- 
ment of the Bengal Nagpur Railway. 
68-82. 

Refreshment rooms on the 
Nagpur and Madras and Southern 
Mahratta Railways. 3338-39. 

Report of the Chatfield Committee. 
2093. 

Report on the conditions and problem 
of Indian cattle and location, ete., 
of the Dairy Research Institute. l5l. 

Resolution passed by the Excise 
Advisory Board of Delhi requesting 
for a revision in its constitution, ete. 
495, 263. 

adminis’ areas. 738-39. 
Level of the ash pit at Dusi and height 

of masonry pillars of water tanks at 
Waltair. 48: 

Loss of life and property by air raids 
on the North-West Frontier Pro- 
vince, 495, 835. 

_ Maintenance cadre of the Vizagapatam 
Port. 32. a 

Measures for defence of India’s eastern 
coast. 2080-8I. 

Military operations on the North-West 
Fontier. 356-57. 

Monopoly for the supply of milk in New 
Delhi. 6-62. 

on the immigration of 
foreigners into India. 78-9. 

Salaries of certain Officers of the 
Vizagapatam Port. 806-07. 

Selection of Dr. Davies as Director of 
Dairy Research Institute. 50. 

Shifting of the office of the District 
Commercial Officer # Khurda on 
the Bengal Nagpur Railway. 578- 
79. 

Signal stations in the Vizagapatam Port. 
4807 3790. 

Stoppage of nuisance of hawkers and 
beggars on certain railways. 334. 

Stoppage of the migration of forei 
into India and recruitment of ८ 
in Government service. 380, 
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“GUPTA, MR. K. S.—coneld. HARBOUR BRANCH— 
Quests 

Question re—coneld. Shiba ee at wei: ee oy 
Strength of pa and 25 ae Kalyan and 930-3]. 

the Delhi rovement Trust, "| HARDMAN, MR. J. 8— 

‘Temporary officers in the Vizagapatam| Oath of Office. 605, 387. 
Port. 3788- HARDWAR— 

Tragic accident in Vizagapatam Har- 
bour, 4-I5. Bricks hased for the tion of 

Visit of Sir Leonard Woolley to India. . 938. 

66-I8. Construction of the Railway Sta- 
GUR— tion. 3l8. J 

Question re productioi Cracks in the new building of —— Rail- 
he S8T8 के के Be way station. 272-73, 3790. : 

GURCHARAN SINGH, SARDAR— Moonveee fe sage aries te. alle ining 
Question re review Of the case of —— 38. é 

ex-Maharaja of Nabha.  007. Petty constructions at the —— railway 
GURKHA(S)— station, 59-69. ; 

Question ve restrictions on the entry, of Railway collision at during the 
Indians in Nepal territory and recruit- Kumbh Mela. 858. 
ineiewot in the Indian Army 5८ dia of —— Railway Station, 
I3-l4. 

Tenders invited for the supply of bould- GWADUR— 
ers for stocking on —— Del 

Question re negotiations for acquiring —— aad Kotdwara section. 70. 
on the Makaran Coast, 949. HASANPUR— 

H Question re withholding of telegram sbou 
HAJ PILGRIM(S)— oe कं —— in Darbhanga District. 

Nee — pe 23 HAWAI SLAVE— 
HALTING PLACE(S)— Question re purchase of a—— by the 

Question re stoppage of trains at —— o: Nagas. l], 5] 
the Assam Railway. 948-49. HAWKER(S)— 

HANDLOOM(S)— Question re stoppage of nuisance of —— Question re import of shuttles for ——, and beggars on certain railways. - 
etc., and shuttle blocks. 304]-42. 334l. 

HARASSMENT— HAZARIBAGH— 
Question re discharge and ——of Muslims] Question re— 

by the Superintendent, Watch and dey. 4700, ail ident- Ward, Eastern Bengal Railway. 807.| "Qs" {Uy ne allway ace 
HARBOUR(S}— Enquiry into the —— train disaster. 

Demand for Grant in respect of * Working | _ 26i3-4, 
Expenses—Maintenance and | कक disaster near —— on the East 
of Ferry Steamers and ——”., 468 In Railway. 3-33, 35-36, 348, 

Demand for Supplementary Grant in res- 666-67, 676-77, 30-32, 32-33, 
pect of “* Working Expenses—Mainten- 
anee and working of Ferry Steamers and 

——*'.. 2795-96, 
Question re— 

Certain staff in the Vizagapatam ——. 
32-3. 

Tragic. accident in Vizagapatam ——. 
44-5. = 

399, 926, 942, 258-59. 
HEAD CLERK(S)— 

See “ Clerk(s) ”’. 

HEADQUARTER(S)— 
Question re— 

of —— of the Indian Agent im 
Ceylon. 20i9. 
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 —- BEADQUARTER(S)—conua. 
Question re—contd. 

Dispute about a mosque in the com- 
pound of the Peshawar District 
and Brigade. 2535. 

a of Non-Muslims the 
confidential branch of the North 
Western Railway —— Office. 936- 
37. 

Transfer of the of the Eastern 
Command from Nainital to Dehra Dun. 
307-8. 

HEALTH— 
Question re— 

Non-appointment of medical officers of 
in Ajmer-Merwara. 890-9. 

Public —— of India. 3202-03. 

HEDJAZ— 

Motion re election of Members to the Stand- 
ing Committee on to the 

——. $l, 550, 2940, 2554. 

HEGDE, SRI K. B. JINARAJA— 
४) Bill—| Indian Tariff (Second Amen 

Motion to consider. 3409- 
Motion to reduce demand for “ Commerce 

Department ” re failure of Govern. 

HEGDE, SRI K. B. JINARAJA—contd. 
Question re—contd. 

Manufacture of power alcohol from 
molasses. 3498-99. 

Non-broadi ig of school pi 
in Kanarese. 946. 

Pay of accountants in the Government 
of India Presses. 378. 

ly and Codialbail 
lore. 3367. 

ion (Supy ) re i of 
Advisory Co for Broadcasting 
Stations. 36, 

Resolution re position of women under the 
existing laws. 983-88, 995. 

HILL STATION(S)— 
Question re German doctors practising in 

certain cities and——in India. 308- 
9. 

HIGH COMMISSIONER— 

Question r¢ consideration of the proposal 
for having a in Ceylon and Ceylon 

‘to the Industries Conference. 
232-33. 

ment to protect cocoanut industry. | HIGH COMMISSIONER FOR INDIA— 
222-22. 

Question re— 

Concessions to Anglo-Indian artificers 
and apprentices in the army. 3499. 

Contract of the Shahdara-Saharanpur 
Tight Railway. 3597-98 

Cutting off of the through mail train 
between Bangalore and Poona at 
Hubli. 2404. 

Delays in transit of letters addressed 
by the Sunday Standard. 3367-68. 

Exemptions given to clerks for promo. 
tion to assistants’ grade in the Cen- 
tral Secretariat. 309-0 

Fall in the prices of copra. 

Shahdara -Saharanpur Light Railway. 
3598- 

Jnerease in the number of British soldiers 
and decrease in the number of Indian 

Demand for Grant in respect of “ India 
Office and “s Establishment 
Charges ”. 2234, 

Question re— 
Duties of the —— in London. 60-6, 
Transfer of Agency Functions to the 
— in London, ete. 570-7l, 474- 
77. 

Statement (laid on the table) re tenders 
accepted by the —— in 
stores for the Government of India. 

HIGH COURT(S)— 

Question re— 

Consultation with regard to the appoint- 
ment of —— judges in India, 37I5- 
36. 

Practice by Advocates of the Allahabad 
—— in the Delhi Courts. ५ 

Res’ on Advocates in soldiers due to hi 

Indianisation of the Indian Signal Corps. 

Legislation for regulation and preven. 
tion of manufacture and sale 
terated drugs and biological products. 
3720. 

India practising in Delhi Courts 
2537-38. 

HIGHER SERVIOE(S)— 
See “ Service(s) ”. 

HIGHER STAFF 
See “ Staff”. 
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HIGHLAND(S)— 
Question re— 

Scheme to settle Jews on the Kenya—. 
4I5-7. 

Proposal to settle the Jews in Kenya ——. 
88I-82. 

HINDU(S)— 
Motion for Adjournment re kidnapping 

of five Frontier —— by armed 
Torikhel Waziris of the Transborder 
area in the Bannu District, 324- 
5. 

Question re— 
Allotment of Quarters in the Saidpur 

Workshops, Eastern Bengal Railway, 
to 579. 

Contract for refreshment room, 
ete., at Amritsar Railway Station. 
3645-46. 

Licence fee demanded from the —— re- 
freshment room contractors at Delhi. 
585-86. 

Strength of Muslims and in certain 
cadres in certain Postal Circles. 3347- 

HINDU REFRESHMENT ROOM— 
See “ Refreshment Room ”’ 

HINDU WOMEN’S RIGHT TO DIVORCE 
BILL— 
See “ Bill(s) ”. 

HINDU WOMEN’S RIGHTS TO PROPER- 
TY (AMENDMENT) BILL— 
See “ Bill(s) ”. 

HINDUSTAN STANDARD— 
Question re editorial in the —— regarding 

causes of accidents on the East Indian 
Railway. 943-5. 

HIRE(S)— 
Question re. proposed restrictions on the 

sale or —— of properties to Indians 
in South Africa, 007, 

HIS MAJESTY’S FORCES— 
me * Force(a) ” 

HOLIDAY(S}— 
Question re— 

Denial of —— to station and running 
staff on railways. 3642 

—— to railway staff. 42]3. 
Aco gee 6 of —— to station and running 

on Railways. 2825. 
Overcrowding during the Christmas 
—— on the North Western Railway. 
40] 

Pay and ——, etc., for railway staff. 
82. 

HOLIDAY ALLOW 5४०४(8)--- 
See “* Allowance(s) ’’. 

HOME DEPARTMENT— 
Demand for Grant. 2226, 2233. 
Motion to reduce demand for * —— ” re 

State Prisoners detained without trial. | 
2226-30. 

Question re officers in the 

HORSE(S)— 
Question re— 

Import duty on race 448, 638. 
Purchase or manufacture of new carriages 

4478-74. 

for on the Assam Bengal Rail- 
way. 2383. 

HOSPITAL(S)— 
Question re— 

‘pppoint of an in the 
Irwin ——, New Delhi. 7] 

Appointment of Honorary Surgeons and 
physicians in the Irwin ——, Delhi. 
3704-06, 

Arrangement for free examination of 
tuberculosis patients in —— in the 
centrally administered areas. 4224. 

Grants-in-aid to the charitable eye 
hospitals in Delhi. 72, 428-29. 

—— under Government control in Delh 
Province. 206-8, 3525-30. 

Insufficient supply of medicines, etc., 
to on the Bengal Ngapur Rail- 
way. 4L5. 

Mental —— at Ranchi, 328-82. 
Notice me rid ding purchase of spectacles 

shroff’s Charitable Eye 
Delhi. 37) 

Oper: performed on em: 
in Railways ——. 24]0. 

School staff and opening of in 
Ahmedabad Cantonment. 2547-48. 

Stations provided with —— on the 
Fast Indian Railway.” 2408-09. 

Womenon the nursing staff of —— under 
Government control in Delhi Province. 3 

HOSTILITY(TES)— 
Question re ——— with thé Frontier Tribes. 

322-27, 
HOURS OF EMPLOYMENT REGULA- 
TIONS— 
Question re— 

Annual Report..on the and the 
Payment of Wages.Act. 383-84. 

Application .of the ——~.to Railway 
staff, etc. 383. 
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HOURS OF WORK— 
Question re ——, ete., of Extra-Depart- 

mental Agents. 422. 
See also “ Work ”. 

HOUSE(S)— 
Question re— 

—— constructed in Faiz Ganj Estate, 
Darya Ganj, Delhi. 7. 

Payments to engineers for constructing 
—— in New Delhi according to Gov- 
ernment’s designs. 235. 

HOUSE RENT— : 
Question re charging of —— from em- 

ployees in the Binding Department of 
the Government of India Press, New 
Delhi. 3435. 

HOUSE SCAVENGING TAX— 

See “ Tax(es) ”. 

HOUSE TAX— 
“Question re levy of —— onrailway quar- 

_ ters. ]4I, 
HOUSING ACCOMMODATION— 

Question re for the sta jem p 
ih : the Divisional Office at ] 

ieee © 

HOUSING CONDITION(S)— 
Question re enquiry into the sanitary and 
—— of Ajmer. 3622. 

HOWRAH— 
Question re— 

5 eal of ex-crew staff of the East 
ae Railway at ——. 2383. 

Filling up of certain vacancies in the 
—— Divison of the East Indian Rail. 
way. 355-56. 

Muslim clerks in certain branches of the 
Establishment Office of the Divi- 

~~ sional 4422, 
Muslim - tracers and en in the 

Division of the East Indian 
Railway. 420, 

Staff employed in Train Control Offices | 
at —— and Sealdah. 39-4I 

Transfer of Muslim clerks in the —— 
Division of the East Indian Railway. 
742. 

Vacancies of ticket collectors in the 
Division of the East Indian Railway. 
420-2] 

HUBLI— 

Questoin re cutting off of the through mail 
train between Bangalore and Poona at 

HYDERABAD (SIND)— 

Question re interlocking of the —— Rail- 
way Station. 292. 

I 

ICE— 
Question re— 

Contracts to sell —— and aerated wa- 
ters on the North Western Railway. 
267-9. 

Freight charges for dry —— on railways. 
3602-04, 

ILLICIT EMIGRATION— 
See‘ Emigration”. 

IMMIGRATION— 
Question re— 

Board established to advise on matters 
relating to —— in Kenya. 738- 
39. 

Conclusions on the report on —— into 
Ceylon. 246-63. 

— of Jewish doctors into India. 
3774 

——of Jews into Kenya. 373. 
Indian into Burma. 343-32, 3436. 

37. 
Non-representation of Indians on the 

to advise on —— questions in 
Kenya. 606-07. 

Report of Sir Edward Jackson on the 
question of Indian —— into Ceylon. 
Tile 

Restriction on the of foreigners into 
India. 78-9. 

IMPERIAL AGRICULTURAL BUREAU— 
Question re India’s membership of the In- 

tional Insti of Agricul 
2477-78. 

IMPERIAL AGRICULTURIST- 
See Agriculturist 

IMPERIAL BANK OF INDIA— 
Question re— 

Government’s supervision and control 
on the 2548-49. 

Relations of the Central and Proyincial 
Governments with the 

IMPERIAL COUNCIL, OF AGRICULTU- 
RAL RESEARCH- तर 

Appointment of an. Indian. as. Vice- 
Chairman of the 247i. 

Control over the 439-40, 
Grants to the ——.. 29, 
Status of the 4024. 
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IMPERIAL DEFENCE— 
See ** Defence ”’ 

IMPERIAL INSTITUTE OF. SUGAR 
TECHNOLOGY— 
Demand for Grant. 2237. 
Question re recruitment of a Professor for 

the ——., Cawnpore. 762-63. 
IMPERIAL PURPOSE(S)— 

Question re extent of relief to India in 
respect of British Forces maintained 
for ——. 240. 

IMPERIAL SECRETARIAT— 
See * Secretariat **. 

IMPERIAL SERVICE(S)— 

Question re— 
Allowances of the —— Officers working 

in the provinces. 3430, 
Appointments in certain —— in the 
Pro 2464- 

IMPERIAL SERVICE OFFICER(S)— 
Question re allowances of the —— serving 

in the provinces. 355-l 
TMPERIAL SHIPPING COMMITTER— 

Question re report of the —— on British 
shipping. 399. 

IMPORT(S)— 
Question're— 

Decrease in of salt from non- 
Indian sources. 378-83. 

Heavy —— of rice and paddy ‘into 
Madras. 2 ४ 

—— and export of cattle from and to 
Australia. 445, 358. 
— and production ‘6f eleettie bulbs. 

I89), 3523-24. 
——— of Burma rice into the Madras Pre. 

sidency. _ 372-l4. 
—— of electric goods. 378. 
—— of foreign salt. 259-60. 
—— of foreign salt into India.  6]. 
—— of optical goods. 3207-08, 
——of paper. 373-74 
— of shuttles for handlooms, etc. 
_ and shuttle blocks. 304-42. 

Legislation for the control of the —— 
and manufacture of drugs. 3] 

Publication of weekly —— and exports 
if nd Vi 
the Indian Trade Journal. 2692-93. 

IMPORT DUTY(IES)— 
Question re— 

Contemplated imposition of an —— on 
wheat flour from India in Burma. 
2460-6l. 

IMPORT DUTY(IES)—contd. 
Question re—contd. 

—— ०० race horses. 
See also “ Duty(ies) ”' 

IMPORTER(S)— 

448, 638, 

ay Fea 

the —— of Indian rice in Ceylon to 
purchase local rice also. 39 

IMPROVEMENT(S) 

Question re— 

—— in latrines of third class carriages 
on the Bengal Nagpur and Madras 
and Southern Mahratta Railways, 
294-5. 

Report of Dr. Wright’s recommenda- 
tions about the cattle and dairy —— 
in India. 3430, 

IMPROVEMENT TRUST— 
Question re— 

Disposal of land by the Delhi——. 

Strength of staff and expenditure of the 
Delhi ——. 48-52 

INAUGURATION— 
Question re 

29. 
of Federation. 727« 

INCIDENCE— 
Question re 

2753-54. 
INCOME(S)— 

Question re— 

Classificatian of —— from fisheries for 
assessment of income-tax in certain 
places in Assam. 52. 

Difficulties of Provincial Governments 
to impose two taxes on —— or. pro- 
fession. 447]. 

——and expenditure of Ahmedabad 
Cantonment Board. 2546. 

—— and expenditure of the Currency 
Department. 3773. 

—— from licence fees on Radio sets, 
795. 

of taxation in India. 

_ Maintenance of record of —— from fees 
by Medical Officers for income-tax 
purposes. 379, 499. 

INCOME-TAX— 
Question re— 

Amount of tax due from —— free secu- 
Tities, ete. 258. 

Assessments to —— of rents from 
fisheries, 73. 

iy
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INCOME-TAX—conid. 
Question re—contd. 

Calling of the ——— assesseesin Rai 
Bareli District to Fyzabad. 3530. 

Classification of income from fisheries 
for assessment of —— in certain 
places in Assam. 52. als 

Employment: of Muslim —— Inspectors 
inthe Punjab. 3498-99... » 

Maintenance of record of income from 
_. fees by Medical Officers for —— pur. 

poses. 379, 499. 
Making of adverse remarks against their 

dinates by the f 
3778. 

Receipts under customs revenue and 
« 835-36. 

Recognition of certain 
for ai 

practitioners. 3270-7] 
if on ‘ling loans 

to ——. 2258-59, 255. 
Subjection: to —— of pensions’ paid in 

land. .2334-35.. init 
Territorial re-distribution for —— 

poses of certain places, 3778. 
*“Wine or Band Fund” mentioned in 

the manual. 73. 
Rates of —— (discussed under the Indian 

Finanee Bill), 276-32. 

INCOME-TAX (AMENDMENT) BILL— 
See under * Bill(s) ” 

INCOME-TAX ASSESSEE(S)— 
See “ Assessee(s) ”. 

INCOME-TAX COMMISSIONER(S)— 
Motion for Adjournment re reported ap- 
pointment of Mr. Bird. as the Special 

2633-34. 
३ re statement of the wealth of 

individuals or firms demanded by 
——. 855. 

INCOME-TAX DEPARTMENT— 
Question re— 

Appointments made in certain cadres 
in the Punjab. 3493. 

_ Asking of the return of total wealth of 

accountancy 

INCOME-TAX DEPARTMENT—conid, 
Question re—contd. 

Paucity of Muslims hol 
posts in the —— of the Punjab. North. 
West Frontier Province and 
4496-98. 

Rules for fixing seniority in the ——, 
Punjab. 3497-98. 

Statement of total wealth of assessees 
3503 

INCOME-TAX FREE SECURITIES— 
See “ Security(ies) ”. 

INCOME-TAX INSPECTOR(S)— 
Question re change in the time of outside 

work of Income-tax Officers and ——. 
3777-78. 

See also * Inspector(s) *’. 

INCOME-TAX OFFICE(S)— 
Question re— 

Keeping of balance sheets, ledgers, ete, 
of assessees in the ——. 855-56. 

Location of the in Benares. 309. 

_ | INCOME-TAX OFFICER(S)— 
‘Question re— 
Change in the time of outside work of 
——and Inspectors. 3777-78. 

Co: 

and —— in the Income-tax Depart- 
ment. 785 

Efficiency bar for Assistant Commis- 
sioners of Income-tax and —— 5५ 
पड, 

Form issued by the —— at Benares 
asking for total wealth of assessees, 
238-20. 

See'also ‘‘ Officer(s)” 

INCOME-TAX PRACTITIONER(S)— 
See ** Practitioner(s) ”'. 

INCONVENIENCE(S)— 
Question 7 

dara-Saharanpur Light Railway. 3598- 
600. 

INCREMENT(S)— न 

Denial of the privilege of enhanced 

I Se पर ‘wateey ae हलक fegpur 4 

Grant of —— in the Binding Depart- 
ment of the Government of India 

assessees by the Allahabad. 
2542. 

Co Assistant Co: 

oe. Income-tax Officers in the —— 

Fixation of seniority in the grades of 
Income-tax Officers and Inspectors in 
the » Punjab. 3498. 

Ms9LAD
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INCUMBENT(S)— 
Question ‘+e denial of the privilege of en- 

hanced rate of increment to 
of the किए Railway Audit 

INDEBTEDNESS— 
Question re— 

Cireular issued by the Reserve Bank on 
the effects of the Legislative measures 

fed to relieve agri 
479-8] 

— = of  cane-growers in Fiji. . 607. 
——of Indian canefarmers in | Fiji. 

000. 
Legislation for the relief of agricultural 
——. 007. 

INDEPENDENCE— 
Motion for Adjournment re grant of com 

plete —— to Palestine, 
INDEPENDENT TERRITORY— ~ 

Question re— 
Administration of the —— and the 

tribal belt. 932-34. 
Money spent on the and tribal belt | 

for provision of certain amenities, 
950-5. 

Raids from the ——. 934-35. 

“INDIA IN BONDAGE” 
Question re proscription of the book en- 

titled ——. 2 9. 

INDIA OFFICE— 
al for entertaining the 

green of France by the ——. _2628- 

INDIA OFFICE AND HIGH COMMIS. 
SIONER’S ESTABLISHMENT CHAR- 
ES— 
Deniand for Grant. 2234. 

INDIA’S INDUSTRIAL POLICY— 
See ‘* Industrial Policy”. 

INDIAN(S)— 
Motion for Adjournment re— जल 

Anti- riots in Burma, _ If ee 
Restriction on by 3) 
ernment of the Union of South Africa. 
I206-0. 

Motion to reduce demand for “ Depart- 
ment of Education, Health and Lands ” 

249, 284-22I. 

| 
| 

INDIAN(S)—conid. 

Question re—contd. 
Appointment of an —— as Vice-Chair- 
man of the Imperial Council of Agri 
cultiral Research. 247] 

Arrests of certain —— in Belgian Congo. 
253-54. कं 

Assistance to —— for training as pilots 
in Great Britain. 844-45. 

Committee'to ‘enquire into land tenures 
of —— in Fiji. 3426-27 

Compensation to —— for losses in Burma 
riots. 608-09,882-83, 395-96. 

Consultation” with” certain” Provincial 
Governments on the’ appointment of 
an —— Agent in Burma. 3432-33. 

Ourtailment of the rights of —— in 
South Africa re ownership of lands. 

> 393-96. 
Debarring of the'sons of domiciled —— 

from competing for the Ceylon Civil 
Service. 770-7. 

Denial of representation to —— on the 
Ceylon Cocoanut Board. 77, 900. 

Denial of rights of citizenship to —— in 
Malaya. 4627-28 

Deputations of —— to the Governor of 
Fiji. 438-39, 

Difficulties of exporters to New Zea- 
Jand. 397. १?" ese. 

Disabilities eof —— in British Guiana. 
2468. 

Discrimination against —— in South 
Africa. 750-53. 

Employment of ——by the Tea Market 
Expansion Board. 3042. 

peek en and —— Indian Civil Service 
४ in the Central Secretariat. 

824-25. Hee ad 
European and — 

Trusts. 
Europeans and: —— in the Indian Po. 

lice. 229-30. 
Europeans, Anglo- ——— and em- 
hi in. Port, Trusts. . 3639. and 

of —— from flying clubs in 
P ते. शय4, 3087-38. 7 7 si 

~o) Exclusion: of ——= in’ Ceylon from the 
franchise.  628. 

Expulsion ‘of certain —— from France- 
58. 

Expulsion of three —— froni France 
L93]: 

Expulsion of two —— jotimnalists and 
a student from France, 686 87 

y 
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INDIAN(S)—conid. INDIAN(S)—contd. He 
Question re—contd. oe Question re—contd. = 

Facilities for education cf the children Loss of life and property in Monywa 
of —— in British Dominions and Colo- |’ Karibali in Shwébo district 
nies, 385. - Burma, 227. 

Feeling of —— , about Palestine. 2933- 

Further re: of 
property in European areas in South 
Africa. 2006. 

~ Further restrictions proposed on —— 
ownership of property in “South 

Grant of political and municipal fran 
hise to in South Africa: 88]. 

Grievances of —— in Jamaica. 247] 
72 

Highest rank reached by an —— in the 
Army. 2076-77 

Iil-treatment meted out to —— in Paris. 

Indebtedness of —— canéfarmers in 

Fiji. व000... : a, 
—— employed ate in European 

countries and America. 939, 
——in Burma. 6I0 
——in Jamaica. 607-08. 
—— in Tangatiyika.  69. 
—— in the Reserve of Military Officers 

3084: 
—— injured or killed during the Japa- 

nese air raids on the British territory 
and International Settlement in China. 
4940. 

—— killed or injured by the dropping 
Shan of bombs in the British area in 

ghai. शा 

—— leaving Burma on account of riots. 

22520. in the Army. 2076. 
—— settlers repatriated to India. 
625 26. 

—— students under surveillance in 
England and other countries in| 
Europe. 3]2. 

Influx of Jews in Kenya‘and safeguard. 
ue of the interest of 47 - 

सह ५०९ ० —— in. Malaya. 2467- 

Lin leased to —— in Fiji. 43- 

Leases of Iands held ——-and_ap- 

रह 
Agent in Fiji. } 

Loss of life and property of —— in 
Chinese Turkistan. 7 

Loss of property sustained by —— in 
Bu 760. 

Misleading films of life. 3267- 
68. 

Negotiations regarding —— in Afgha- 
nistan, 2925. 

Non-———-in the —— Army, 2078- 
79. 

Non-representation of —— on the Board 
to advise on immigration questions in 
Kenya. 606-07 

Ownership of land by —— in Transvaal. 

Persons in Government service of count- 
ries prohibiting the entry of —— in 
their services. 32603. 

French Settlements in India. ll- 
72, 

Proposed restrictions on the sale or hire 
of properties to —— South Africa. 
007. 

Protection of —— investors from doubt- 
ful foreign ventures. 202-03. 

Protection of the life and property of 
——in Burma. 3424-25. 

Refusal of membership of flying ae 
in England to —— . 987, 2698- 
99. 

Relations between the United Kingdom 
and —— owners of shipping: 3200- 
Ol. y 

Repatriation of —— from British Guiana. 
I 

Report of Mr. J. D. Tyson on the econo- 
mic condition, .of —— in_ the British 

it of 
Representation regarding 

South Africa. 3447 
lution passed by the Indian’ Liberal 

Federation on the position’ of ““4— 
overseas. ~ 882 

a) 7 
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INDIAN(S)—coneld. INDIAN AUDIT AND ACCOUNTS SER- 
Question re—coneld. VICE— 

3 : Question re— 
Restriction on foreigners. in India and). Admission of candidates to the — 
Res me feiss. ial examinatin. 35]4-I5. 

aa ti f dandidates for the —— 
travellers in South Africa, 28. pipet = 353-4. ng aa 

Restrictions on the entry of —— in Nepal torcivory and Teoruiiment of| (NDIAN “BAR “COUNGTES (AMEND. 
Gurkhas in the Indian Army. 3- See * Bill है i4. See ill(s) 

Restrictions on the entry of —— into 
Canada. 747-48. 

Safeguarding of the rights of —— in 
Malaya. 2688, 

Scheme for the training of —— in 
banking, 2549-50. 

Segregation of —— in South Africa. 

the air Training of —— for posts 
service of India, 290-9]. 

INDIAN. ACCOUNTANCY BOARD— 
Question re reconstitution of. the. —— . 

2249-50. 

INDIAN AGENT— 

See“ Agent(s) ”, 
INDIAN AGRICULTURAL 

See“ Agricultural Service.”’. 

INDIAN ATR. FOREC(S)— 
See “ Air Force(s).”’. 

INDIAN ATRORAFT 
BILL— 
Bee“ Bill(s) ”. 

INDIAN ATRMAN(EN)— 
See “ Airman(en)”’. 

INDIAN APPRENTICE— 

866 “ Apprentice(s)”. 
IND) ARMY- 

Motion for Adjournment re Tndianisation 
of the ——. 7 

Question re— 
—— used by Provincial Ministers for 

keeping law and order. 736. 
Kestrictions on the entry of Indians 

Nepal territory and recruitment of 
Gurkhas in the —— . 3-I4, 

SERVICE— 

(AMENDMENT) 

See 
INDIAN ARMY VETERINARY CORPS— 

See also “ Veterinary Corps 

INDIAN CIVIL SERVICE— 

INDIAN CHAMBERS OF COMMERCE 
AND INDUSTRY— हा 
Question re protest by the Federation of 
—— against the characterisation of a 
statement with regard to chrome leather, 
3708, 

Question Rat 
Appoint fant of an Officer as 

Deputy Secretary in place of Assistant 
Secretary in the Defence Department. 
3279. 

Appointments in the and Indian 
Police in, the Provinces, 2533-34. 

Enquiry into. the antecedents of candi- 
dates for the —— examination. 857. 

Indian Officers in the 

Inclusion of Pushtu in, the Indian 
languages for the —— Examination. 
586-96. 

INDIAN COMMODITY— 
See “ Commodity(ies) ” 

INDIAN COMPANY(TES)— 

See * Company(ies) = 
INDIAN COTTON— 

See * Cotton 
INDIAN COTTON CESS (AMENDMENT) 
BILL— 
See“ Bill(s)” 

INDIAN DEFENCE FORCE— 

rte हि re 
See “ Doctor(s)”. 

INDIAN ELECTRICTY ACT— 
See “ Act(s)”’. 

INDIAN EMIGRATION (AMENDMENT) 
BILL— 
See “ Bill(s)”. 

INDIAN ESTABLISHMENT— 
See “ Establishment(s) ”. 

INDIAN ESTATE(S)— 
See“ Bstate(s)”. 
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INDIAN ESTATE LABOURER(S)— 
See “ Labourer(s) ” ‘ 

INDIAN FILMS— 
_ See“ Film(s)”. 
INDIAN FINANCE BILL— 

See“ Bill(s)”’. 
INDIAN IMMIGRATION— 

See Immigration 

INDIAN INCOME-TAX ACT— 
See “ Act(s) on 

-INCOME-TAX (AMENDMENT) INDIAN 0 ( 

See “ Bill(s) ”. 
INDIAN INSTITUTE OF SCTENCE— 

Question ve articles found missing from 
the Biochemistry Department of the 

: Bangalore... 65. 

INDIAN INTERESTS— 
Question ve representation of —— in the 

Madras Port Trust... 328-29. 
INVESTO) 

Tarot) een 
INDIAN JOURNALISTS—. — 

See “* Journalist(s)”*. - 

INDIAN LABOUR— 
See “ Labour”. 

INDIAN LABOURER(S)— 
See ‘* Labourer(s) ”. 

INDIAN LADY(IES)— 

_ See“ Lady(ies)”. 
INDIAN LANCASHIRE COTTON GOM- 
MITTEE— 

Question re 3707. 

INDIAN LAND FORCES— 
See “ Land Force(s) ” 

INDIAN LASCAR(S)}— 
) 

INDIAN LEGISEATIVE RULE(S)}— 
Question re working of the new.—— in 

respect of starred questions for oral 
answers. 58-59. 

INDIAN LEGISLATURE— 
See * Legislature(s)”*. 

INDIAN LIBERAL FEDERATION— 
__ See “ Liberal Federation *. 

INDIAN LIFE(VES)— 
See “ Life(ves) ”. 

INDIAN LISTERNER— 
Question re— 

Fallin the number of advertisements | . 
in the —......3) 

INDIAN LISTEN ER—contd. 
Question 

Loss on the running of the ——. 3359- 
60. 

_ 

Non-publication of questions put in the 

the-—. 50. ast 
Tenders for printing the —— . 3359, 

3360 ; 
INDIAN MARKET(S)— 

See “ Market(s) ”. 
INDIAN MASTER(S)— 

See * Master(s)”’. 
INDIAN MEDICAL COUNCIL— 

Question re— 
Vesting of reciprocal powers on the —— 

with regard to British medical quali- 
fications. 000. 

Vesting of reciprocal powers on the 
——with regard to British medical 
qualifications and influx of German 
and Jew doctors in India. 44-45. 

INDIAN MEDICAL COUNCIL (AMEND- 
LLL _ MENT) B 

See “ Bill(s) ” 
INDIAN MEDICAL. DEPARTMENT. 

the 
Subedar-Majors in the —— . 

INDIAN MERCHANT(S)— 
See “* Merchant(s)” 

INDIAN MERCHANT 
(AMENDMENT) BILL— 
See “ Bill(s) ”. 

INDIAN MERCHANT SHIPPING 
COND AMENDMENT) BILL— 
See “ Bill(s)” 

INDIAN MINERAL(S)— 
See * Mineral(s) ”. 

INDIAN MUSIC— 
See “ Music”. 

INDIAN MUSLIM(S)— 
See “ Muslim(s) **. 

INDIAN NATIONAL(S}— 

Motion for \Adjournment re position 
in Kenya. 76450, 7677-93 * 

INDIAN NATIONAL ATRWAYS— 
Question re Be tions for renewal of 
erie the’ 

INDIAN NATIONAL CONGRESS— 

742, 

SHIPPING 

(SE- 

the 
Angs.of the ——. 4I7-8, 

See also “* Congress ”, 
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INDIAN NATIONAL SHIPPING— 
See “ Shipping”... 
INDIAN NAVAL RESERVE FO 
(DISCIPLINE) BILL— ह 

INDIAN OATHS (AMENDMENT) BILL— 
See “ Bill(s)”. 

INDIAN OFFICER(S)}— 
See “ Officer(s)”. 

INDIAN PASSENGER(S)— 
See “ Passenger(s) ’’. 

INDIAN PATENTS AND DESIGNS 
(AMENDMENT) BILL— 
See “ Bill(s) ”. 

INDIAN PENAL CODE (AMENDMENT) 
BILL— 
See “ Bilis)”. 

INDIAN POLIcCE— : 
~ Question re— ‘ en 

Appointments in the ian Civil 
Servicé and —— in the Provinces. 
2533-34. 

Ohanges in the method of recruitment to 
the ——. 3266-67. 

Promotion of officers of the Provincial 
Police Service to the ---- + पा: 

See also ‘‘ Police”, 
INDIAN POPULATION— 

See “ Population”. 
INDIAN PORT(8)— 

See “ Port(s) ”, 

INDIAN POSTS AND _'TELEGRAPHS— 
Demand for Grant,  224I. 

INDIAN POSTS AND TELEGRAPHS— 
CAPITAL OUTLAY ON TELEPHONE 
PROJECTS (NOT CHARGED TO RE. 
VENUE)— 
Demand for Grant, 224. 

INDIAN POSTS AND TELEGRAPHS— 
STORES SUSPENSE (NOT CHARGED 
TO REVENUE)— 
Demand for Grant? शशका, = oy 

INDIAN POSTS'AND TELEGRAPHS DE- 
PARTMENT— 
See “Posts and Telegraphs Depart- 

INDIAN POSTS AND TELEGRAPHS DE 
PARTMENT (INCLUDING WORKING 
EXPENSES)—contd. 
Motion to reduce demand for “ —— ye 

contd. हे 
Departure from the practice ofusing 

Urdu script in postal forms, 995- 
200I, 2024-29, 

INDIAN RAILWAYS ACT— 
See “ Act(s) ”. 

INDIAN(8) RECIPROCITY BILL— 
See ‘ Overseas ——” under “ Bill(s) ”. 

INDIAN REFRESHMENT. CAR(S)— 
See * Refreshment Car(s)’. 

INDIAN REFRESHMENT ROOM 
See “ Refreshment Room(s) ”, 

INDIAN REGIMENT(S)— 
See ५ Regiment(s).?. 5 

INDIAN REPRESENTATION — 
See “ Representation(s) 7, 

INDIAN RESEARCH FUND ASSOCIA- 
TION— 
Question re resear¢hes on Industrial Health 

entrusted to the 764. 
INDIAN REVENUE(S)— 

See “ Revenue(s) ??, 
INDIAN RICE— UT ऋछ 

See “ Rice’. oa 
INDIAN RUBBER CONTROL (AMEND: 
MENT) BILL— 
See“ Bill(s) 
: SALT (AMENDMEN'T). BILL— 

See “ Bilis)". 
INDIAN SALT INDUSTRY— 

See “ Salt Industry ”. ~* 
INDIAN SANDHURST COMMITTEE 

Questien re composition and terms of 
reference of the 2822. 

INDIAN SCHOOL OF MINES— 
Question कट +---- at. Dhanbad. 208-9, 

INDIAN SEA FORCE(S8)— 
See * Sea Force(s) ”.. 

aT Ft 
Be cs eee Bee 

ment? 

INDIAN POSTS AND TELEGRAPHS DE. 
PARTMENT (INCLUDING WORKING 
EXPENSES)— 
Demand for Grant. 3995, 2232. 
Motion to reduce demand of “ ——_* re— 

Carrying on a one-sided propaganda 
and withholding of telegrams sent by 
the rival party. 2032-46. 

ee men) * 
INDIAN SERVICE— 

Question re— 
Promotion of Muslims to the —— of 

Engineers on the North Western 
Railway. 8]9, 829-30, 

Promotions to the —— of Engineers oe 
the North Western Railway. 88-I9. 

INDIAN SHIPPING— a 
Question re cargo and passenger trade 

carried by ——- 320). 
See also “ Shipping ”. 
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INDIAN SHIPPING COMPANIES— 
"(See * Shipping Company(ies) 7, ntl 
INDIAN SIGNAL CORPS— म् 

Question re Tndianisation of the —— 

_3500-0L. : > ele 66क्ञारन' 
INDIAN SOFT COKE CES : 
(RECONTITUTION AND. INCORPORA- 
TION) BILL— 

© Bill(s) ae a et Har 
SOLDIERS— ” 

See “ Soldier(s) ” 
INDIAN STATE(S)— 

Question re— 
Government servants lent to ——. 

4. 
Prospecting of petrol and minerals in 

Indian States. 23-L 
2264-65. Sending of troops to ——. 

Visit of the officers of the Bureau of 
Public Information to —— . 35]6- 

५५७८८ Rei 
See also “ States *. — 

STATES (PROTECTION INDIAN 
AGAINST DISAFFECTION) ACT— 
862“ Act(s) 

INDIAN STATES (PROTECTION 
AGAINST DISAFFECTION) AMEND- 

MENT BILL— 
See“ Bill(s)” 

INDIAN STORES DEPARTMENT— 
Demand for Grant. 2238. 

INDIAN STUDENT— 
See “ Student{s) ”’. 

INDIAN SUCCESSION (AMENDMENT) 

INDIAN TARIFF (SECOND AMEND- 
MENT) BILL— 
See “ Bill(s)"’. 

INDIAN TARIFF 
MENT) BILL— 
See Bilis)” 

ge a TEA CESS (AMENDMENT) 

See“ Bill(s)". 
INDIAN TEA CONTROL ACT— 

See “ Act(s) ”. 

INDIAN TEA LICENSING GOMMIT- 
TEE— 
See “Tea Licensing Committee ”. 

(THIRD AMEND. 

MAGA WIAHT BEET 
INDIAN TERRITORIAL FORCE— 

See “ Territorial Force(s)", .. 
INDIAN TEXTILE TRADE— 4 

See “ Textile Trade” 
INDIAN TOBACCO— 

See “ Tobacco”. 
INDIAN TRADE AGENT(S)— 

See “Trade 42०7४) ”. é 

INDIAN TRADE COMMISSIONER(S)— 
See “ Trade Commissioner(s) ”’. 

INDIAN TRADE JOURNAL— 
Question re publication of weekly उपर 

ports and exports of Berhampore.and 
Vizagapatam in the 2692- 
93. 

रु 

INDIAN TROOPS— 
See “ Troop(s) 7”. 

. | INDIAN WARRANT OFFICER(S)— 
See “ Warrant Officer(s) ”’. 

INDIAN WIDOW(S)— 
See “ Widow(s) ”. 

INDIAN WORKERS— 
See “ Worker(s) ”. 

- Motion for Adjournment re —— of the 
Indian Amry. 77. 

Motion to reduce demand for “ Railway 
Board” re —— of higher services in 
railways. 29-207. 

Question re— 
Committee appointed on: the ——= of 

the Army.» 848-50. 
Composition and —— of the Railway 

Board. 934. 
of Artillery. . 232-34. 

—— of railway services. 2395-97. 
—— of the Frontier Irregular Corps.. 

॥6578. 
—— of the Indian Signal Corps. 3500- 

0, 

INDIGENOUS INDUSTRY(IES)— 
Question re development of ——. _2257- 

58. 

INDO-BRITISH MARITIME TRADE— 
Sez “‘ Maritime Trade sober 

INDO-BRITISH TRADE AGREEMEN’ 
Motion re the | 2826.93, 

2469-70. 
Modification of the —— . 3706. 

29.30, 45- Negotiations for — 
46, 

Publication of the report 6f non-official 
advisers of the —— 66. 



20 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

INDO-BRITISH TRADE. AGREEMENT 
—conid. I 
Question re—contd. 

Rejection of the —— by the’ Legislative 
Assembly. 3706: 

Report of the non-official advisers of the 
00. 

See also “ Trade Agreement(s) ” 
INDO-BURMA FINANCIAL SETTLE- 
MENT TRIBUNAL— 
Question re report of the committee for 

the application of the 
of the —— . - 2820- 

INDO-BURMA TRADE AGREEMENT— 
- See “ Trade Agreemént(s) ”. 
INDO-BURMA TRADE ORDER— 

See ** Trade Order ”. 
INDORE— 

Question re covering of the platform at 
— Railway Station. | 2i63-64.. 

INDUSTRIAL CONFERENCE— 
Question re Report of the Tenth 

and holding of the All-India Industrial 
Fair. 759. 

INDUSTRIAL COUNCIL— 
Question re settint up of an to advise 

on the co-ordination of labour legislation, 
etc. 748-49. 

INDUSTRIAL FAIR(S)— 
Question re Report of the Tenth Industrial 

Conference and holding of the All-India 
eo TORY 

INDUSTRIAL HEALTH— 

| 
| 

INDUSTRY(IES)— 
Demand for Grant. 2237. 
Draft of 

wages and hours of work in the principal 
and manufacturin; > in- mining 

eluding building and construction and 
in agriculture, adopted by the Interna- 
tional Labour Conference. 3649-56. 

Motion to reduce demand for— 
“Commerce Department” re") 

Conditions to be imposed on subsidis- 
ed or protected —— on India. 
2048-50. 

Failure of the Government to protect 
cocoanut ——. 22-26. 

Question re— 
Appointment of a Tariff Board for the 

textile ——._ 42-43. 
grievances of the tea——. 

3709. 
"Collection of statistics and information 

regarding and separate census of, 
religious mendicants. 609-0. 

Development of indigenous —— . 2257- 
58. 

Enquiry into the condition of minor 
——. 2009-0, 2258. 

—— adversely affected by giving pre- 
ference to Great Britain. 047-8. 

Nehru enquiry into the competition 
from Japan to small ——= ~~ 20I6- 

Proposal to set up a Central Sugar 
Control Board for the Sugar —— 
3886. 

Protecti —— of Mala- 
Question re researches on —— entrusted 

to the Indian Fund 
tion. 764. 

INDUSTRIAL LEAVE RULE(S)— 
See‘ Leave Rule(s) ”. 

INDUSTRIAL POLICY— 
Question re— 

Sir Thomas Ainscough’s remarks re- 
garding India’s —— and economic 

449-50. 
“sir Tomas Aingeough’s rematkere- 

~ garding i 468. ई 
INDUSTRIAL RESEARCH— 

Question re —— for the utilisation of 
~ ‘economic ‘résources. of India. 2256-57. 
See also “ Research(es) ” 

INDUSTRIES CONFERENCE— 

to th 
bar and Travancore. 753-54 

Protection to the indigenous salt —— 
2536-37. 

Protest by the Federation of Indian 
Chambers. of Commerce and —— 
against the characterisation of a 
statement with regard to chrome 
leather. 3708. 

pee 736. 
Report of the Tariff Board on Silk —— . 

42-22. 

Reports Of ‘the Tariff Board on certain 
+ 734-35. 

ideration of the proposal 
for having a High Commissioner in 
Ceylon and Ceylon Delegation. to. th 

232-33, हू 
‘Seealso “‘ Conference(s) ”. 

Safeguarding of the Indian Salt -- ५. 
260-62 

Tariff Board report on certain ——. 
442. ase 

Wages in——. 235. 
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INFERIOR SERVANT(S)— INSPECTOR(S)—contd. 
Question re— peed: 

Existence of different Provident Fund perma कक ० Sanitary 
Rules for on State Railways. Et on, the. North Western. Railway. 
302-02. 

3608, Grant of the benefit of subseribi Moaline 

arent Provident आता and) =e ae ges ee alia labourers on Railways. 300-0] 827-98 ५4 
— pe eg # Gia ek तन NOE Seniority of Coaching and Goods —— ~ 

the + Indian Railway. 832- INFERIOR STAFF— ie Pea oth ah SOUSA, 
Qu e of and Travelling allowance of —— attached 
—— on thé “East Indian Railway. to the Office of the Supervisor of 
929-30, Railway Labour. 65. 

edit ti 
INFRINGEMENT(S)— 

Question re —— dete in ion 
with the Payment of Wages Act. 
जु 

INHERITANCE— 
ti of enquiry | 

into the ition of women under the 
existing a. with regard to——, 
marriage, a 

INQUIRY(IES)— a 
Question re field for archwol ical 

and excavations in South India, 003-| 
04. 

INSOLVENCY (AMENDMENT) BILL— 
See also “ Provincial ——” ~ under | 

5 (8) "५ | 

INSPECTOR(S)— | 
Question re— 

Abolition of the posts of Coaching and 
G the East Indian 
Railway. 83-32 हा 

Appointment of Wireless —— in the 
United — Provinces Postal Circle. 

Fixai tion e the epnibs 
Income-tax Officers and —— in th 
Income-tax Department, Punjab. 
3498. | 

——and Head Clerks to Superintendents | 
of Post Offices in the Bengal and/| 

_ Assam Circle. 3623. | 
~~ New Rules: for the examination for 

~~ veeruitment of and Head Clerks 
to Superintendents of Post Offices, 
ete. 362-225, | 

Vacancies of —— filled upin the Cen- 
tral Excises and Salt Department. 
3273-75. 

INSPECTOR(S) GENERAL OF PRI- 
SONS— 
Question ye conference of of the 

Provinces. 087-90. 

INSPECTOR OF RAILWAYS— 
Question re enquiry into railway accidents 

and status.of ——. 2399. 
INSTITUTE(S)— 
Demand for Grant in respect of “ Impe- 

of Sugar Technology”. 2237 
Question re— 

Bose —, Caleutta. 
374-76. 

Researches in’ the Bose——, Cal- 
eutta. 75. 

INSTITUTION(S)— 
Question re— 

Central —— and boards charged with 
the inistration of certain j 
under the Government of India=Act. 
4290, 637. 

—— for research of food and drgus. 
62-63. 

of | INSTRUCTION(S)— 
re repre: i for 

a change in the instrament of —— to 
the Governor General. + 606-7 

INSTRUMENT OF ACCESSION— 
Question. re— 

-” 2007-09, 2470-7I, 3038 

mt to Federation, 7296... 
Revised —_ - 

Old travelling ticket —— on the East INSTRUMENT OF INSTRUCTION(S)— 
ndian Railway.  935-36, Question re— Paucity of Muslims in the tegory of | Re ting fi Block Signal —— on certain State in the —— to the Governor ‘General. Railways. 863. | 445-46, 606-07. 
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INSTRUMENT OF INSTRUCTIONS—contd. 

Question re —conéd. | 
Representations regarding the inter- 

pretation of the —— to the Governor 
General. 55-56. 

INSUBORDINATION— 
Question re investigation into cases of 

breaches. of discipline and —— against 
chowkidars on the North Western 

, . Railway. 243-l4, 
INSURANCE— 

Question re— 
Delay in the supply of application forms 

for appointments of Accounting Assis 
tants under the Superintendent of | 

———. 378687 
N oti of the adjust of 

Provident Fund. contributions towards 
—— premia by the Railway Board. 
I843. 

Scheme for sickness —— of Indian sea- 
men. 268!. 

Sickness —— Scheme for Indian sea- 
men. 732. 

INSURANCE ACT— 
See ** Act(s) ”. 

INSURANCE (AMENDMENT) BILL— 
See “ Bill(s) ”, 

INSURANCE COMPANY(IES)— 
Question re— 

Affairs of the Shakti =. 2690-92 
Amalgamation and liquidation of —— . 

4388: 
INSURANCE FUND— 
“Question re ‘constitution of the Postal 

——. 28858. 

INSURANCE POLICY(IES). 
Question re taking of postal —— by 

_. railway.employees, 2622. 

INTELLIGENCE OFFICER(S)— 
See“ Officer(s) ”.. eGR it 

INTEREST— ree 
Demand for Grant in respect of “ Loans 

and Advances bearing ——”. 2242 
Question. re— 
Payments to railway companies for 

making good the minimum profits or 
——. 35-I6: 

Protection of the —— of Indian mer 
chants in the United States of Ame- 

685-86. 
Rate of —— allowed for Provid 

INTEREST—conid. _ 

Question re —contd. 
Safeguarding of the —= ‘of Indian 

shipping. 3038-39. _ 
Subjection of —— on starling loans to - 

income-tax. 2258-59, 265]. 
INTEREST CHARGES (RAILWAYS)— 
Demand for Grant. 469. 
NTEREST-FREE ADVANCES— 
Demand for Grant., 2242. 
Demand for Supplementary Grant. 286, 

INTEREST ON DEBT AND OTHER 
OBLIGATION AND REDUCTION OR 
AVOIDANCE OF DEBT— 
Demand for Grant. 2232. 
Demand for supplementary grant, 2807- 

I0. "3 x 

Question re— 

fare between Delhi and’ Madras. 
403. 

Provision of —— waiting rooms at the 
Dehra Dun and Saharanpur Railway 

» stations. 350, 577-72. 
INTEREMDIATE CLASS CARRTAG! [8)- 

See “ Carriage(s) 
INTERMEDIATE MILEAGE COUPON 

See “ Tieket(s) >. _ 
INTERNAL SECURITY— 

See“ Security ”', 
INTERNATIONAL DISPUTH(S)— 

Question re repudiation by the British 
Government of its war time obligations 
under the General Act for the pacific 
settlement of —— . 2900.0. 

INTERNATIONAL. INSTITUTE, OF 
AGRICULTURE— 

Bureau. 2477-78. 

२५ 

INTERNATIONAL LABOUR CON- 
FERENCE— 
Draft 

wages and hours of work in the principal 
“mining and manufacturing industries, 
including building and construction and 
in agriculture, adopted by the ——. 
3649-56. ‘ 

Questi tei ‘Lusi ‘ofa woman aa dele- 
Funds, ete. 282]. I624-25. gate to the 
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INTERNATIONAL SETTLEMENT— 
‘Question’ re Indians injured or killed du- 

ting the Japanese air raids on the British 
territory and —— ‘in China. | 940. 

INTERNATIONAL WHEAT GONFER- 
ENCE— TRAQ. 

~ Question re— 

Report of the —— . 68-69. 
Representation of India at the —— 

464. 

ANTERNER(S)— 

TRON— ate maa es ia 
Question re order for cast —— perma 

way chairs placed with Messrs. Mukand 
Iron Works by the North Western 
Railway. 3357-59. 

re hase of planes * from 
—— and Egypt: 227. 

IRREGULARITY(IES)— 
Question re —— detected under the 

Payment of Wages Act on Railways. 
3646-47, आप, 

Question re release of Moplah political IRRIGATION (INCLUDING WORKING 
prisoners and 

INTERPRETATION(S)— 

re regarding the 

EXPENSES), NAVIGATION, EMBANK- 
MENT AND DRAINAGE WORKS— 
Demand for Grant. 2232. 

—— of the Instrument of Instructions | IRWIN HOSPITAL— 
*0) to the Governor General. 455-56. 
INTERVIEW(S)— 

tribal areas and 
Khan, 943-45. हि 

Report of an —— with Maulana Abul 

Question re— 

Appointment of an optician in the ——, 
New Delhi. 7. 

Appointment of Honorary Surgeons and 
Physicians in the ——, Delhi. 3704- 
06. 

ISHURDI-PABNA RAILWAY— 
See * ee (8) ””, 

ISMAIL , HAJI CHAUDHURY Bar Azad about tribal areas MUHAMMA 
a Election of — to the Standing Finance INVALID SALOON— Committee for Railways. 2684-35. . 

See “ Saloon”. Indian Finance Bill— + 
INVENTION(S)— Motion to-consider. * 2458: 

हे 3 न Question re— 
Question fe neat of Mr. Phiroze Allegations ‘against the Offiee Superin- 

Nazir, 348, 423. tendent of Meerut Cantonment Board. INVESTIGATION— 3269 
Question re— Mechanical Engineers working on the 
_-+— into cases of breaches of discipline East Indian Railway... 2387-88. 

and against | Officers officiating on State Railways 
the North Western Railway. i joes Regen o Dargah Makhdum Shah near 

8 the effect of drainage : 
certain places in Assam Bengal. | Restoration of Dargah Makhdum Shah 
9-I near Shahpur in Delhi to its owners. 

TNVESTMENT(S)— 35. 
pees ssi Seniority of cetrain railway officers 

form of stock, ete. 085-86. ees ¥ terri ana, -Razmak INVESTOR(S\— and Wi operations, .2385- 
Queston re -protection of Indian —_ 

from. foreign ventures. 202- | ISSUE— 
03, 2697. Question re 5 Sige of registered news- 

INVOICE— - pee on % of ——.., 3352- 
estion re —— ¢} " हे ins cae Radway. iesese 230 7५५ इज BEGRION. 

TRAN— Question re inadequate staff in the. —— 
of the Office of the: Director’ General of Question re India's trade in —_ » 744. 



324 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

‘TTALY— 
Question re talks with —— for a trade 

‘ i; ; 

JACKSON, SIR EDWARD— 
Question re report of ——— on the questi 

072, l074, 077, 
Indian Finance Bill— 
Motion to consider. 2422-26. 
Consideration of clause 4. 259-93. 
Cor f 

of Indian immigration into Ceylon. 
77. 

JAGDISH PRASAD, THE HONOURABLE 
KUNWAR SIR— 
Motion for Adjournment re— 

Anti-Indian riots in Burma. 2U5-7 
Position of Indian Nationals in Kenya. 

3690-9]. 

JAGIR(S)— 
Question re creation of —— in Delhi Pro- 

vince. 548. 

JAIL(S)— : Sect 
Question re barrie कक pr rs in —— of the 

centrally a areas. 2332- 

JAMAICA— 
Question re— 

Grievances of Indians in —— . 247ा- 

4607-08. 

Question re— 

Promotion of clerical staff in the Divi- 
sional Chief Mechani 

clause. 
2769. 

Indian Income-tax (Amendment) Bill— 
Consideration of amendments made by 

the Council of State. 283-84 
Indian Naval Reserve Forces (Discipline) 

Bill— 
Motion to consider. 32, 383. 

Indian Tariff (Third Amendment) Bill— 
Motion to:consider. 3762. 

Motion for Adjournment. re— 
Anti-Indian riots in Burma. 20l, 202, 

-.._ 203, 206-08. 
Rejection of the Delhi Municipal Com- 

mnittee’s application for a distributing 
licence under the Indian _ Electricity 
Act. 556. 

Motion re— 
Hlection of Members to the Standing 

Committee for the Department of 
Comunications. 3046. 

Indo-British Trade Agreement. 2955- 
60, 2986 } 

Motion to reduce demand for— 
* Executive Council ” re— 

Office at ——. 3600. 
Scales of pay of time-checkers in the 
—— Workshop. 330 

JAMES, MR. F. B.— 
Coal Mines (Stowing) Bill— 

Motion to consider. 878 
Consideration of clauses. 3260. 

Consideration of the reports of the Public 
Accounts Committee. 40I, 402, 408. 

Criminal Law Amendment, Bill— 
~~ Motion to consider. 3878. 

Ee npplemeantary “2: किक 
“Working Expenses— Maintenance 

structural works. 2779, 2780-87. 
Working “Expenses—Maintenance of 

Supply of Locomotive Power. 2785- 

Working ~Expenses—Micellaneous Ex- 
penses, 280) 

Election of —— to the Standing Com 
mittee on Emigration. « 284: 

Election of —— to the Standing Finance 
Committee for ‘Railways. 2634-35. 

's Defence Policy and 
administration. 2]0-l4. 243, 
246, 247. 

Relation between Provincial and Cen- 
tral Finances, 97-20. 

“Indian Posts and Telegraphs Depart- 
ment at orking 
re carrying on one-sided = propa- 
ganda and withholdmg telegrams 
sent by the rival party. 2042. 

+ Miscellaneous Expenditure” re pro- 
visions re enquiry into’ accidents, 
4438-34, 442. y 

e policy regarding railway 
finances. 87 

Question (Supplementary) re— 
altiés in the flying concerns in 

India. 99. 
Instructions for compilation of Railway 

Statistics. 8]] ‘i 
Publication. of the results of Dr. Gre- 

gory’s enquiries or researches. 323. 
War preparations in India. 3785-86. 
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JAMES, MR F. E.—contd. 

Resolution re— 
Hand-made matches. 960. 

Agreement with Burma. 702 

Withdrawal of India from the League of 
Nations. 9-93. 

JAPAN— 
Question re— 
“Adverse effect on India’s trade 

Defence Budget of India and ——. 
2762. 

Nehru enquiry into the competition 
from —— to small industries. 0I6- 
हक 

JAPANESE AIR RAID(S)— 
See ‘‘ Air Raid(s) ”. 

with 

Allegations against 
at —— railway 

JASSSEWAL— 
Question re opening of a flag station at 
—— on the North Western Railway. 
930. 

JAWALA PRASAD. — 
‘Motion for Adjournment re continued de- 

tention of Mr. Bhaishampain, Mr. 
Bhawani Sahai and T 

JEHANGIR, SIR COWASJI— 
Coal Mines (Stowing) Bill— 

Consideration of clauses. 3245 
Hindu Women’s Right to Divorce Bill— 

oo, असल कपिल 

Motion to consider. 228-94, 2886, 247, 
24I8, 2438, 2446, 2449, 2450, 25] 5. 

Consideration of — 
2565-66. 

Clause 4. 2599, 2640, 2664, 2665, 

Clause 5. 2722. 
Schedule TI. 2732-36, 2737, 2738. 

Indian Succession (Amendment) Bill— 
Motion to consider. 3537-39. 
Motion to pass. 3540. 

Indian Tariff (Second Amendment) Bill— 
Motion to consider. 3293, 336-8, 

3392, 34]4, 345, 246. 

JEHANGIR, SIR COWASJI—conid. 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 3760-6], 3762. 

Motion re Indo-British Trade Agreement. 
2885, 2966-69. 

Motion to reduce demand for— 
“ Executive Council” re Government’ 

Defence Policy and administration. 
2240-42 

“Indian Posts and Telegrahs Depart- 
ment (including Working Expen 
ses)” re carrying on one-sided pro- 
paganda and withholding telegrams 

| sent by the rival party. 2033. 
| Nomination of —— to the Panel of Chair- 

men. 79. 

Question (Supplementary) re Foreign 
money spent in India. 2336, 

Resolution re position of women under 
the existing laws. 3662, 3690, 369- 
92. 

JEMADAR(S)— 
Question re allotment of daftry quarters to 
opin New Delhi. 635. 

JEMADAR SYSTEM— 
Question re difference between a —— 

and a contract system of coolies on State 
Railways,  246; 7: 

JEW(S)— ; 
Question re— 

Immigration of —— into Kenya. 
373. 

Influx of in Kenya and safeguard. 
ing of the interests of Indians. ॥4 ५३8 - 

entering India. 58-82, 606. 
Proposal to. settle the —— in Kenya 

Highlands, 88]-82. 
Proposals for emigration of —— into 

Proposed settlement of —— in certain 
colonies in East Africa: 48-49. 

Scheme to settle on the Kenya 
Highlands, 45-7. «= 

Stoppage of the migration of 
into India and recruitment of —— in 
Government service. I30. 

JEWISH | 
See “ Doctor(s) ”. 

JEWISH REFUGEE(S)— 
re permission to —— to land in 

India. 208. 
JHANSI—- 

Question re train stopped due to over- 
crowding near———. 3335-38. 
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JHATKA MEAT— 
See * Meat.» 

JINNAH, MR. M, A.— 
Hindu Women’s Right to Divorce Bill— 

Motion to refer to Select Committee. 
3575. 

Indian Finance Bill— 
Consideration of clause 2. 2560-62, 

2563. 
Indian Naval Reserve Forces (Discipline) 

Bill— 
Motion to consider. 374, 380-83 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 3758-59, 3760. | 

Motion for Adjournment re Indian repre- 
sentation at the Palestine Conference. | 
370, भा 

Motion re the Indo-British Trade Agree- | 
ment. 2945, 2956, 2976, 2979, 298], 
2983-87, 300, 3002. : 

Motion to reduce demand for— 
‘Railway Board’ re— 
a fe ‘Muslim 

in Railway Services. 347-48, 349, 
435] 

Long-range policy regarding railway 
finances. 90. 

JIRGA— 
Question re —— system and Sardari 

system in British Baluchistan. 27. 

JODHPUR, HIS HIGHNESS THE MA- 
HARAJA OF— 
Question re— 

Conduct of a European military officer 
and his wife towards Thakur Kalyan 
Singh, Aide-de-Camp to —— wearing 

dhoti, while ‘travelling in the 
Frontier Mail. 309-20, 3537, 3769- 
up 

Prosectition of Thakur Kalyan Singh, 
Aide-de-Camp to His Highness the 
Maharaja of Jodhpur. 3588-89. 

JOGENDRA SINGH, SIRDAR— 
Motion re election of —— to the Public]. 

2338, Accounts Committee. 2: 
JOINT STOCK COMPANIES— 
Demand for Grant. 2238. 
Question re delay in the registration of 

3204, 
JOINT WATER AND SEWAGE BOARD 

Question re Delhi ——”. , 320-4 
JORHAT— 

Establish fit, |_—— é-of -eerqdouan 

JOSHI, MR. 

JORHAT—contd. 

Question re—contd. 

Establish: t f 
and Dibrugarh in Assam. 320. 

जे. M— 
Appointment of —— on the Committee om 

Petitions. 79. 

Coal Mines (Stowing) Bill— 

Motion to consider and to refer to Select 
Committee. 89. 

Motion to consider. 
873-79, 3225, 3229. 

Consideration of clauses. 3230-33, 3235, 

4552, 553, 868, 

3240-48, 3249, 3254, 9257, 326], 
3283-86. 

Criminal Law Amendment Bil— 57 
Motion to consider, 384-I5. 

Draft convention concerning statistics of 
wages and hours of workin the principal 
mining and manufacturing industries, 
including building and construction 
and in agriculture, adopted by the In- 

Labour 3 
Election of —— to the Standing Committee 

for the Labour Department. I744>” 
Employment of Children (Amendment) 

Motion to consider. _783-87 
Consideration of clauses. 

~ 797, 798, 80)-02, 
794, 795-96, 

803, 806, 808- 
09. ° 

Consideration of amendments made by 
Council of State. 382. 

Expressions of regret on the death of Mr. 
Kabeer-ud-Din Ahmed, _ 922, ; 

General discussion ef the General Budget- 
648, 650-53, 66I, 665, 7784, 785. 

Indian Finance Bill— 
Motion to consider. 2287, 

23], 2357, 2368, 246-2: 
Consideration’ of Schedule I. 266; 

2296, 2298, 

2672-73. के 

Indian Merchant Shipping (Amendment) 
Bill— 
Motion to consider. 290-92, 294. 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 3753, 3755. 
Motion for leave to introduce as recom- 

mended. 3792 

Motion for Adjournment re— 
and Dibrugarh for civil aviation pur- ‘ Derailment of the Dehra Dun Express. 

(22424. 

जो 
हैं: 

नी
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JOSHI, MR. N. M.— contd. 

Motion for Adjournment re—contd. 
Position of Indian Nationals in Kenya. 

690. 
Motion re the Indo-British Trade Agree- 

ment. 2874-77. 
Motion to reduce demand for— 

+ “Department of Education, Health and 
Lands "’ re Indians overseas. 2203-05. 

‘Executive Council” > uate 
of Mussalmans in 

Central services other than railways. 
7946, 956-59, 962,  978,  979 
3987, 992. 
Miscellaneous Expenditure’ ” 

437-38, 
Railway Board“ re— 
Amenities of third class passengers. 

4255-58. 
‘Inadequate representation of Muslims 

कं in railway 3323-25. 

452, 453, 460. 
Question re— 

Appointment of certain’ temporary en- 
gineers on State Railways. 333- 
34. 

wisi 

Discrimination in the payment of com- 
pensations to Indian lasears and Euro- 
pean seamen. 734. 

Publication of the minutes of the meet- 
ings of port trusts. 332-33. 

Reports of the Shipping Masters in| 
Indian Ports. 732. 

Sch for the registra of Dock 
Labour, 8 

Sickness Insurance Scheme for Indian 
seamen. 732. _ wite 

L as Sub-Divi- 
Bengal 

333. 
Utilisation of certain contributions 

the benefit of Indian seamen. 733. 
Question (Supplementary) re— 

Age of the Assistant Locomative Super- 
intendent of the Shahdara-Saha 
tanpur Light Railway. 3626, 3627 

4 कर, and donations paid under 
— *.  276-62. 

44i, 

Government of India,» 2539. 
Places visited and “Aitchwologists, 

consulted” by ‘Sir Leonard Woolley. 
432. tod paidix 

ry f Ln 

re pro- 
visions re enquiry into accidents. 

JOSHI, MR. N. M.—coneld. 
itary) re—conid.” 

Propaganda in India from Moscow. 

Representation of Indian interests in the 
Madras Port Trust. 

Sir Thomas Ainscough’s remarks regard- 
ing India’s industrial and economic 
policy. 450. 

Suggestions for the improvement of tele- 
graph and postal revenue and exten- 
sion of telephone service. 674. 

Taking of census in 94]. 232. 
Transfer of Agency Functions to the 

High Commissioner for India in Lon- 
don, ete. 57], 

Resolution re— 
Position of women under the existing 

laws. 3668-69, 3670, 367I. 
Withdrawal of India from the League of 

Nations. 74, 75-78, 82, 89. 
‘kmen’s Com: ( dment) 

Bill— 
Motion to consider. 789. 

JOURNAL(S)— 
© Question re ban un the entry of certain 

- and —— in army circles. 
3776. 

JOURNALIST(S)— 
Question re— 

Expulsion of two Indian —— and a stu- 
dent from France. 2438, 686-87. 

Expulsion of two Indian —— from 
France. 4-5, 329-30, 940. 

JOURNEYMAN(EN)— 
Question re recruitment of —— on the 

North Western Railway. 260. 
JUBBULPORE— Qusstian 2 = 

interviewed at —— for 
ent to the Army in India 

Reserve of Officers. 35I3 
Starting of an Ordnance Factory at ——. 

827. 

JUDGE(S)— का 
Question re consultations with regard to 

the appointment of High Court 
in India. 

JUDGMENT(S)— 
Question re ——— of the Federal Court in 

Central Provinces Sales, Tax on 
Petrol (१४४७. 298-99. 

JUMA MASJID— 
of the 

committees of the Fatehpuri Mosque and 
—in Delhi. 3778-79, | 
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JUMNA— 
Question re— 

Lease of land at Patpore Cabin near 
Bridge, Delhi. 3366. 

Railway land leased out at, Patpore 
Cabin near Delhi—— Bridge.  335- 
36. 

JUMNA BRIDGES— 
See “ Bridge(s)”*. 

JISTICE, ADMINISTRATION OF— 
Demiand for Grant, 2234. 

JUTE— 
Question re— 

Export duty on manufactured ——. 
20-02. 

—— export trade of India, 753. 
JWALA PRASAD, MR.— 

Motion for Adjournment re detention 
without trial of Messrs. Vaishampain, 
—— and Bhawani Sahai. 36. — 

EK 

KABUL— 

Question re appointment of an Indian 
Trade Agent at ——. _ 3397-98, 3204, 

3374-75. 

KAILASH BEHARI LAL, BABU— 
Coal Mines (Stowing) Bill— 

~ Motion to consider. 3225-27. 
6606 of Civil Procedure (Amendment) 

Bill— 
Motion for leave to introduces 20. 

Demand for Supplementary ts in 
respect of Ports and Pilotage. 28]4. 

flection of ——to the Standing Committee 
for Roads. 2634. 

General discussion of the General Budget. 
658-6l, 

General dise: of the Raih y Budget. 
060-63. 

७3 26007 & 780] y. (Amend- 
ment) Bill— 
Motion for leave to introduce. 23, 2007 = 

Provincial Insolvency (2 
Bill— 
Motion for leave to introduce, 23. 

Question re— 
Biharis in the Accountant General’s 

Office and Local Audit Department 
in Bihar. 90I, 499. 

Censorhip of letters and parcels of 
Acharya Chandra Shekhar Shastri. 
494-95. 

Change of the name of Budham Ghat 
railway station to that of Murho. 
57. 

Demand for the provision of an evening 
train from Monghyr. _829. 

Discourtesy of the Bengal and North 
Western Railway authorities to the 
members of the Bihar Labour En- 
quiry Committee. 583. 

Floods on certain lines of the Bengal and 
North Western Railway. 3600-0. 

Khaksar moyement. 3502-03. 
Non-furnishing of certain infor by 

the East Indian Railway to the Bihar 
Unemployment Committee.  583- 
84. 

Principle followed in promoting clerical 
staff in the Dinapur Division of the 
East Indian. gales A 945. 

Promotion of clerical staf in the Divi- 
sional Chief Mechanical Engineer’s 
Office at Jamalpur. 3600. 

Qualifications for appointment as en- 
gineering supervisors; and wireless 
operators. 945. 

Seales of pay of time-checkers in the 
Jamalpur Workship. 

Want of latrines in third class eompart- 
ments on the Bihar Bakhtiarpur Light 
Railway. 946, 3787. 

Question (Supplementary) re— ._ 
Mental hospital at Ranchi. 3282. 
Non-Indians in the Indian Army. 
2079. 
Statistics of middle class unemployment. 

34, 

KALAGARH— 
Question re:<¢ of the Kashipur 
— Railway. 665.27 _ sep" 

KALIGHAT FALTA RATLWAY— 
See “ Railway(s)”- 

KALYAN— 
Question re reduction in the number of 

Branch. ay 

Question re clash between villagers and 
soldiers of the South Staffordshire Regi- 
ment at —— near Cawnpore. 6I0. 

KALYAN SINGH, THAKUR— 
Question re— 

Conduct of a European Military Officer 
and his wife towards —— , Aide-de- 
Camp to His Highness the Maharaja 
of Jodhpur, wearing a dhoti, while 
travelling in the Frontier Mail. 309- 
20, 3537, 3769-7l. 

suburban trains between > को: and 
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KALYAN SINGH, THAKUR—contd. 

Question re—contd. 

Prosecution of ——, Aide-de-Camp 
to His Highness the Maharaj of 
Jodhpur. 3588-89. 

KAMALUDDIN AHMED, SHAMS-UL- 
ULEMA: 
Oath of Office. . 

KANARESE— 
Question re broadcasting of school 
programmes in —— . 946. 

KANBALU— 
Question re loss of Indian life and property 

in Monywa and —— in Shwebo district 
of Burma, 22श, 

KANKANADY— 
Question re transmission of telegraph 

messages from —— and Codialbail to 
Mangalore. 3367. 

KARACHI— 
Question re— 

Articles purchased by the Madras and 
—— Port Trusts outside India. 267- 
68. 

Facilities for posting of letters without 
late fee at —— 3 

Haj pilgrims stranded at Bombay and 
छः 30-33 

Report of the Marine Court of Enquiry 
held at —— on the Bandra Boat 
Disaster. 48-9. 

Tenders for the R. I. N. project at 
Manora, —— . 829, 263] 

Use of the —— Town Hall for public 
meetings. 42. 

KASAULI— 

KATHGODAM— 
Question re inconvenience due to change 

in timings of the train leaving —— in | 
the evening. 350. 

KATHIHAR-JOGBANI SECTION— 

Question re fall in earnings on the —— and 
Barsoi-Kishanganj section of the East- 
ern Bengal Railway. 939. 

KATIHAR— 
Question re non-promotion of Muslims 

as Guards and Station Masters in the 
Paksey and —— Districts on the East- 
ern Bengal Railway. 579-80. 

KENYA— 
Motion for Adjournment re position of 

Indian nationals in —— . 640, 677- 
93. 

Question re— 
Board established to advise on matters 

relating to immigration in —— . 
738-39. 

Establishment of a Board to advise on lati ‘Wiuidention ४ ६७ 
ang 

Immigration of Jews into——. 373 
Influx of Jews in —— and safeguarding 

of the interests of Indians. 47- 
48, 

Non-representaticn of Indians on the 
Board to advise on immigration ques- 
tions in —— . 606-07. 

Proposal to settle the Jews in —— 
Highlands. 88-82. 

Scheme to settle Jews on the —— 
Highlands. 45-I7. 

KEYMAN(EN)— 
Question re work given to —— on the 

East Indian Railway. 3368. 
KHAKSAR MOVEMENT— 

Question re——. 3502-03. 

KHALASK(S)— 
Question re death of one Mani Lal —— 

by being run over by an engine at Sili 
guri on the Eastern Bengal Railway. 
306-07 

KHURDA— 
Question re shifting of the office of the 

District Commercial Officer at —— on 
the Bengal Nagpur Railway. 578- 
79. 

KHYBER AGENCY— 
Question re gold found in the Shinwari 

hill tracts of —— 

KIDNAPPING— 
Motion for Adjournment re —— of five 

Frontier Hindus by armed Torikhel 
Waziris of the Transborder area in the 
Bannu District. 324-5. 

Question re— 
of civilians by trans-border men in 

the settled districts. 400. 
of persons by raiders from the tribal 

areas. 40l. 
KING'S COMMISSION— 

Question re grant of Honorary —— to 
Viceory’s Commissioned Officers of the 
Indian Army Veterinary Corps. 2092- 
93. 

M89LAD 

I कि
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KISAN(S)— L 
Question re boarding by certain —— of 7 

the South Bihar passenger train without ere ORY(TES) — 5 a tickets at Gaya. 36-38. Question re failure to poms e a room for 
KISENGANS a —— in the Asansol In: Railway 

हक 27 
Question re extension of a line from ae ule 

Ararya to —— on the Eastern Bengal Gueslinve= 
Railway. 36I3. 

Lease and purchase of land in —— Can- 
tonment, 3774-75. 

Military buildings and fortifications 
under construction at Thal in the —— 
District. 698-700. 

KONKAN COAST— 
Question re rate war between shipping 

companies on the —— . 3038. 3208- 
I0. 

KOTDWARA— 
Question re tenders invited for the 

Emigration and condition of Indian 

oe aa | —in Malaya. 990. 

Caras for the post of Director a ee of Indian नमक कि 

Saale pork doe bn We —— Ober | | PENG a “ohh 
merry 2/06, Scheme for the Registration of Dock 

KOHAT— ——, 420. 
pecan AS LABOURER(S)— 

Question re— 
Discrimination against Indian estate 
—— in Ceylon in the matter of option- 
poll for the closure of taverns. 028. 

Educational facilities for the children 
of Indian Estate —— in Ceylon. 
027. 

Enquiry into certain diseases of tea 
garden in Assam. 202-2. 

Grant of the benefit of subscribing 
towards Provident Fund to inferior 

supply of boulders for stocking on Hard- servants and —— on Railways. 
war Dehra Dun and —— sections. $I00-08 = 

70. Maternity benefit provided to Indian 

KRA. CANAL— estate women —— in Ceylon. 028. 

Question re construction of the —— and 
the road from Yunnan to Assam, etc. 
3095-06. 

KUJIBALI— 
Question re conversion of the —— station 

on the Assam Bengal Railway into a 
halting place. 239]. 

KULTI— 
Question re missile thrown on a compart- 

ment of 8-Down Delhi Express between 

Paraka and ——. 26-62. See “ Conference(s) ’’. 

KUMBH MELA— LABOUR DEPARTMENT— 

Question re— Demand for Grant. 2233. 

“Expenses in connectior h construe: Election of Members to the Standing 

tions undertaken during the ——. ‘Committee for the ——. 5]2, 567, 

70, ]744. 

Railway collision at Hardwar during | LABOUR ENQUIRY COMMITTEE— 

the—. 858. Question re discourtesy of the Bengal and 

Tenders and work orders given during North Western Railway authorities to 

the —. 70. the members of the Bihar -——. 583. 

KUTCHERY— LABOUR LEGISLATION— 

Question re discontinuance of deliveries Question re— 

from Allahabad City and —— Post Applicability of the —— of Orissa to the 

Offices. 2406-08. 

Pay of —— in the Government of India 

Presses. 2254-55. 
Petition sent, by the of the Goy- 

ernment of India Press, Calcutta. 

2697. 

Proposal to repatriate certain Indian 

in Ceylon. 37I]-I2: ith 

Working hours of certain: —— on the 

Assam Bengal Railway. 2899, 2900. 

LABOUR CONFERENCE— 

‘Bengal Nagpur Railway. 236. 

w
y
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LABOUR LEGISLATION—contd. 
Question re—contd, 

Co-ordination of —— through 
387-88. 

See also “ Legislation ”’. 

LADY(IES)— 
Motion for Adjournment re alleged criminal 

assault on a respectable Indian —— by 

it India- 

British soldiers at the Ferozepore 
Cantonment. 

LAHIRI CHAUDHURY, MR. D. K.— 
of the | Budget. 

॥75558 
Motion. for Adjourmment re anti-Indian 

riotsin Burma, 20L 

LAHORE— 

Question re— 
Contributions for the repairs of the 

- Shahi _— 9. 
Goods imported into Dethi and —— 
forse count by post parcels. 

Location of 
Office, —.- ee १0. 
assenger train leaving Delhi for —— 
in the evening. 265. 

Reduction in the number of Standing 
Committees in Cantonment 
Board. 236-7. 

Superintendent of Archeology, —— 
Circle. 892-93. 

Vacancies filled in the Clerical estab- 
lishment, of the Medical Stores Depart- 
ment, —— Cantonment. 04-05. 

LAKHIMPUR— 
Question re— 

Coal deposit at Namehick in the —— 
Frontier Tracts in Assam. 2463-64 

Seam of coal found in —— -Frontier 
Tracts and Naga Hills in Assam 
72. 

LALCHAND NAVALRAT, MR.— 

Code of Criminal Proced: (Amend: ) 

| 
LALCHAND NAVALRAI, MR.—conid, 

Election of —— to the Standing Committee 
the Dep: f 

ion of the General Budget. 
648, 649, 650, 657. 

General discussion of the Railway Budget. 
035-38. 

Hindu Women’s Right to Divorce Bill— 
Motion to refer to Select Committee. 

3540, 354I. 

Indian Finance Bill— 
Motion to consider. 24I9, 

2447. 

Consideration of — 
Clause 2. 2558-59, 2560, 2567. 
Clanse 4. 264-43. 
Schedule J. 2668-69, 2675, 27I2 3. 

Schedule IT. 2724, 2725-26, 2727. 

Indian Income-tax (Amendment) Bill— 
f ts made by 

the Council of State. 274 
Indian Tariff (Second Amendment) Bill— 

Motion * consider. 3306. 
Consideration of clauses. 3466, 3467- 

68,3469. © 

Motion to reduce demand for— 
Department of Education, Health 
and Lands’ re Indians’ overseas. 
289, 2390-92. 

“ Executive Council” re inadequate re- 
presentation of Mussalmans in Central 
services other than railways. 3949. 

“Indian Posts and Telegarphs Depart- 
ment (including Working Expenses} 

departure from the ice of 
using Urdu seript in postal forms, 
2000. 

2446, 

“Railway Board” re— 
Indianisation of higher services in 

Bill—(Amendment of Section 205)-- Raklwaymen’s eae 

—L-3. 
ee on of the Reprots of the Public 

‘Beupenentry ; : 

Election of —— to the Central Advisory 
Council for Railways. 2940. 

Muslim Dissolution of Marriage Bill— 
Motion to consider. 68-2 

clauses. 636, 645, 

650-5. 

Accidents ‘on the East Indian Railway. 
9I7-I8. 

42
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LALCHAND NAVALRAI, MR.—contd. 
Question re—contd. 

Advertisement for posts of foremen for 
the North Western Railway Mechani- 
eal Workshops, Moghalpura. 54- 
55. 

Agreement with out-station apprentices 
recruited in Sukkur workshops. 333. | 

Allowing of police officials to sit at de 
partmental enquiries on the North 
Western Railway. 938-39. 

Application of revised scales of pay to 
certain employees on the North Wes- 
tern Railway. 3354. 

Applications invited for the post of a 
Sanitary Inspector on the North Wes- 
tern Railway. 48. 

Assistant Station Masters and Loco 
Foremen, ete., qualifying from the 
Walton Training School. ]53-54. 

Bathing arrangements for third class 
passengers on railways. 938. 

Closing of the vehicular traffic over the 
Lansdown Bridge between Rohri 
and Sukkur. 3362. 

Dacoities committed in certain villages 
of Dadu district in Sind. 76, 368. 

Discharge of workmen of the Railway 
Workshop, Sukkur. 57. 

Educational assistance on the North 
Western Railway. 295-7. 

Examination for recruitment of clerks in 
the Sind and Baluchistan Postal Cir- 
ele. 3355. 

Exports of Indian coffee. 20]0-I) 
Facilities for posting of letters without 

late fee at Karachi. 333. 
Grant of facility to the train lighting staff 

on the North Western Railway to 
contribute towards provident fund. 
340. 

Grants-in-aid to the charitable eye 
hospitals in Delhi. 72, 428-29, 

Import of foreign salt. 259-60. 
Import of optical goods. 3207. 
Invoice typists on the North Western 

Railway. 834-35. 
Memorial of train clerks of the North 

Western Railway. 588. 
Negotiations for Indo-British | 

agreement. 45-46. 
Notice regarding purchase of tack 

LALCHAND NAVALRAI, MR.—contd. 

Question re—coneld. 

Penalty for refusal to accept current 
coin. 495-96. 

Position of the North-West Frontier 
operations. 657-60. 

Posting of registered newspapers on the 
day of publication. 3352-53. . 

Propaganda work for Indian coffee. 
2256. 

Recruitments to the Commercial Group 
on the North Western Railway. 833- 
34. 

Refund of overdrawals by certain em- 
ployees on the North Western Rail- 
way. 3353-54. 

Report of the Marine Court of Enquiry 
held at Karachi on the Bandra Boat 
Disaster. 48-9. 

Rest to station staff on Railways. 48- 
9, 

Restoration of the tomb of Shah Baharo 
near Larkana in Sind. 429. 

Revised pass rules for railway employ- 
ees on State Railways. 33-32. 

Revision of the pension rules. 3007 
Rules for out-station Indian apprentices 

of workshops on the North Western 
Railway. 332-3 

Safeguarding of the Indian salt industry. 
260-62 

Sind’s debt regarding Barrage. 577- 
78. 

Steps for prevention of dacoities in Sind. 
338-39. 

Tragedy to the passengers and crew of a 
cargo steamer, named 8.8. “ Cambay- 
Star”. 227-28. 

Train collisions in the Dinapore Division 
of the East Indian Railway. 3352. 

Uniforms supplied to certain. staff on the 
North Western Railway. 587-88. 

Vesting of reciprocal powers on the In- 
dian Medical Council with regard to 
British qualifications and 
influx of German and Jew doctors in 
India. 44-45. 

Western and Eastern Courts in New 
Delhi. 737-38 

Question (Supplementary) re— 

“in Dr. Shroff’s Charitable Eye Hospi- 
tal, Delhi. 37 

Paleea tos adopted children: 

on the North Western Rail 

ph 
iploy' 37, 

pt of entertainments by offi- 

cers of the Central Government. 

planes in use in India. 228. Sie at cosledantioal ‘ai 

332. 
expen: 
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LALCHAND NAVALRAI, MR.—conid. 

Question (Supplementary) re—contd. 

Amalgamation of certain grades of clerks 
in the Divisional Superintendents’ 
Offices on the North Western Rail- 
way. 

Anti-Indian Film “Gunga Din” pro. 
duced in America. 49] 

LALCHAND NAVALRAI, MR.—conid. 

Question (Supplementary) re— contd. 

Cut in the salaries of Government ser- 
vants. 2533. 

Death of one Mani Lal Khalasi by being 
run over by an engine at Siliguri on 
the Eastern Bengal Railway. 3l07? 

Details of the rural broadcasting pro- 
Appeals of bers of the subordin: 

service lying to His Excellency the 
Governor General. 350 

5 207 कह of registrar of the Federal 
urt and his staff. 32I] 

Articles purchased by the Madras 
and Karachi Port Trusts outside 
India. 268. 

Assault of passengers on the Sherpur 
Railway Station. 3602. 

Ayyalur train disaster on the South 
Indian Railway. 7. 

Ban on the entry of Kazi Abdul Weli 
Khan into the North-West Frontier 
Province. 2083. 

Banning of the film “Drum”. 493. 
Census of religious mendicants. 247. 

from Luck . 322. 
Dispute in connection with the Shiva 

Temple in Delhi. 569 
Editorial in the Hindustan Standard re- 

garding causes of accidents on the 
East Indian Railway. 94, 95. 

Effect of the Sarda Act on child mar- 
riages. 200. 

Embezzlement in the Chuharmunda 
Post Office in Sialkot district. 2936. 

ion for recruit of Third 
Division Clerks in the Central Secre- 
tariat. 733. 

Expulsion of two Indian journalists from 
France. 

_Externment of Pandit Chander Gupta 
“Vedalankar from Delhi Provinee reoruitinet Change in the method of to 

the Indian Police. 289. 
Circular issued to the Travelling Ticket 

Collectors on the Madras and Southern 
Mabhratta Railway to collect excess 
fares. 270. 

Collection of statistics of ployment. 
2079. 

Compensation to people of Southern 
Districts for losses caused by dacoits 
from transborder area. 3346. 

Complaints of the people of village Ra- 
jokri in Delhi Province against the 
Mahrauli Police. 483. 

“General of 
Prisons of the Province. 090. 

Confirmation of Assistant Station Mas- 
ters on the North Western Railway. 
2609. 

Consolidated travelling allowance of 
travelling ticket examiners on the 
North Western Railway. 302-03. 

of the Standing Finance 
Committee. 3277 

Conviction of Mr. S. W. Ralph, Deputy 
Controller, East Indian Railway. 

Covering of the platform at Indore Rail- 
way Station. 264. 

Cracks in the new building of Hardwar 
Railway station. 273. 

Fall in the sale price of salt. 245. 
Fixation of seniority of staff going to 

Walton Training School on the North 
Western Railway. 2620 

Formation of Advisory Committees for 
Broadcasting Stations. 6] 

Grant of benefit of subscribing towards 
Provident Fund to inferior servants 
and labourers on Railways. 300-0I. 

Grant of extensions ofservice in the 
Government of India Secretariat. 
35l. 

Grievances of guards on the (reat 
Indian Peninsula Railway. 806. 

Higher ed in British Baluchis- 
tan. 026. 

Highest rank reached by an Indian in 
the Army. 2077. 

Housing accommodation for the staff 
employed in the Divisional Office at 
Delhi. 26] 

f Fed 229. 

Indians leaving Burma on account of 
riots. 609, 60. 

Installation of public receiving radio 
sets. 

Levy of a poll-tax on foreigners in French 
India. 2. 

Levy of an employment tax in the 
United Provinces. 3507. 
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LALCHAND NAVALRAI, MR.—contd. 
Question (Supplementary) re—contd. 

Maintenance of record of income from 
fees by Medical Officers for Income- 
tax purposes. 499. 

Manufacture of locomotives in railway 
workshops. 2897. 

Mental hospital at Ranchi. 3282. 
Military buildings and fortifications 

under construction at Thal in the 
Kchat District. 699. 

Military pilots in the Air Force. 225. 
Military training in Provinces. 822. 
Monopoly for milk supply in Lansdowne 

Cantonment. 250, 
Murder of Mr. H. G. Mazumdar cf the 

Archaeological Department. 436, 
Nehru enquiry into the competition from 

Japan to small industries. 0I7. 
News of an alleged rict at Lucknow 

broadcast from Delhi. 32]. 
News regarding a train robbery publish- 

ed in the Tribune. 26. 
Overerewding in trains. 2I76. 
Passenger train leaving Delhi for Lahore | 

in theevening. 265. 

LALCHAND NAVALRAI, MR.—concld, 
(Sup) tary) re—coneld. 

Sale of envelopes, etc., and reduction in 
the price of postcard. 0. 

Selection of candidates for the Indian 
Audit and Accounts service examina- 
tion. 35]4. 

Shouting of wares by vendors on the 
North Western Railway. 2939. 

Simla exodus. ॥477. 
Statistics of middle class unemploy- 

ment, 34. 
Trade agreement with the United States 

of America. 662. 
Transfers by partitions of grant sites in 

eantonments. 254, 
Vacancies of Inspectors filled up in the 

Central Excises and Salt Department. 
3274. 

Visit of the officers of the Bureau of 
Public Information to Indian States. 
357. 

Warning to the railway to remoye over- 
crowding in third class traffic bet- 
ween Ghaziabad and Delhi. 3335. 

Registration of Foreigners Bill— 
der and to refer to Preparation cf the Indian I tax 

Act in a simplified form. 3272. 
Preparations for India’s defence against 

external aggression. 305-6 
Prevention of overcrowding on railways. 

347, 348. 
Price of salt inthe Bengal market. 

098 
Proseription of the book entitled + India 

Bons 2329. 
salt in 

dustry. 2537 
Rate war between shipping companies 

on the Konkan coast. 320. 
Reduction in the number of saloons. 

907. 
Report of an interview with Maulana 

Abul Kalam Azad about tribal areas. 

Report of Mr. J. D. Tyson on the Eeono- 
mic condition of Indians in the British 
West Indies, 605 

Report of the Committee on XB en- 
gines. 3,4. 

to 
Select Committee. 849-52. 

Resolution re position of women under the 
existing laws. 3675-77, 3682. 

Standards of Weight Bill— 
Metion to pass. 520-2. 

Sugar Industry (Protection) Bill— 
Motion to consider. 3725 

LALJEE, MR. HUSENBHAI ABDULLA 
BHAI— 
Hindu Women’s Right to Divorce Bill— 

Motion. to refer to Select Committee. 
3562, 3574, 

Question (Supplementary) re— 
Rate w ip 

carrying Haj. pilgrims. 3426. 
Rate war be: 

on the Konkan coast. 320, 
Representation regarding 

Indians.in South 
‘oreigners 

Motion to consider. 3054, 306]. 

Restrictions on tha sale of building sites 
in Ambala Cantonment. 207: 

Reversion of certain upper division 
clerks in the Army Headquarters. 
233] 

Rupees of the Queen Victoria’s reign. 
826. 

LANCASHIRE— 
Question re— 

plated boycott of Indian cotton 
by —. 499. 

Indian ——. Cotton Committee. 3707 
. | LAND(S)}— 

Question re— 
Committee to enquire into —— tenures 

of Indians in Fiji. 3426-27. 
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LAND(S)—contd. 
~ Question re—contd. 

Curtailment of the rights of Indians in 
South Africa re ownership of ——. 
393-96. 

Denial of the right of purchasing —— by 
depressed classes in rural areas of 
Delhi Province. 223, 263. 

Difficulties experienced by Indian sugar- 
cane growers of Fiji regarding renew- 
al of leases of —— 

Disposal of —— by the Delhi Improve: 
ment Trust. 3703. 

—— leased to Indians in Fiji, 43-5. 
— owned by the Military Department 

in Behala near Calcutta. 3772. 
Lease and purchase of —— in Kohat 

Cantonment. 3774-75. 
Lease of —— at Patpore Cabin near 

Jumna Bridge Delhi. 3366. 
Leases of —— held by Indians and 

seq 
894-95, 

Purchase of from cultivators in the 
Dethi Province. 47. 

Railway leased out at Patpore 
cabin near Delhi Jumna Bridge. 
335-36. 

Resumption of leased —— in canton- 
ments. 2090. 

LAND DEVELOPMENT COMMITTEE— 
Question re appointment of a in New 

Delhi. 448-49, 
LAND FORCE(S)— 

Question re Indian ——, Air and Sea 
Defence Forces. 240. 

LAND ROUTE— 

| 
| 

| 

LANSDOWNE—conid. 
Question re—contd. 

Resignation of certain elected members 
ob Cantonment Board, ——. 249- 

LANSDOWNE BRIDGE— 
See “ Bridge(s) ”. 

LARKANA— 
Question re restoration of the tomb of 

Shah Baharo near —— in Sind. 429. 
LASCAR(S)— 

Question re— 
Compensation paid to Indian —— and 

pean seamen, 2005 
Diseriminati the payment of com- 

pensations to Indian and Euro, 
pean seamen. 734, 

LATE FEE— 
Question re facilities for posting of letters 

without —— at Karachi. 333. 
LATRINE(S)— 

Question re— 
"Improvements in —— of Third Class 

Carriages on the Bengal Nagpur and 
Madras and Southern Marhatta Rail 
ways. 294-25. 

Provision of —— in third class carriages 
on Railways. 2973-4. 

Third class vehicles with —— on the 
Shahdara-Saharanpur Light Rail: 
way. 45. प्र 

Want of in third class compart, 
ments on the Bihar Bakhtiarpur Light 
Railway. 946, 3787. 

LAW(8)— 
Question re representations of enquiry into 

the position of women under the existing 
—— with regard to inheritance, mar- 
viage, etc. 486. 

Resolution re position of women under the 
See “ Route(s) ”’. existing —— . 983-96, 3656-95. 

LANDING CHARGE(S)— LAW AND ORDER— 
Question re port dues and —— in the) iden ez! 

दल क लग 7:57 Cost of military sent to.Cuttack for the 
LANGUAGE(S)— maintenance of —— in Orissa States. 
Question re inclusion of Pushtu in the 2478-79. “ 

Indian —— for the Indian Civil Service Indian army used by Provincial Minis- 
Examination. 586-96. ters for keeping —— . 736 

LANSDOWNE— Military sent to Cuttack for maintenance 
Question re— of —— in Orissa States. 760-62. 

Increase in the  toll-tax on motor | LAWYER(S)}— 
—— Cant 250. Question re refusal to hear parties through 

Monopoly for milk supply in —— Can- —— in appeals under the Indian Tea 
tonment. 250. Control Act. 225, 



386 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

LEAGUE OF NATIONS— 
Question re— 

Cor of the Resolution regard- 
ing India’s withdrawal from the ——. 
65-I6. 

Delegations to the Advisory Commission 
on Child Welfare and Traffic in 
Women and Children of the ——. | 
79-30. 

Delegations to the 6I6, 3522. 
Reduction of India’s contributicn to 
the-——. 389-90, 2459. 

Resolution re India’s withdrawal from 
the +-+- «2889. 

Resolution re withdrawal of India from the 
——..  370-200, 688-90. 

LEASE(S)— 
Question re— 

Difficulties experienced by Indian sugar- 
cane growers of Fiji regarding 
als of —— oflands. 764. 

—— and purchase of land in Kohat 
Cantonment. 3774-75. 

—— of land at Patpore Cabin near 
Jumna Bridge, Delhi. 3366. 

—— of lands held by Indians and 
appointment of an Indian Agent in 
Fiji. 009-0, 

— of the Calcutta Maidan. 900- 
ol. 

Question re protest by the Federation of 
Chamibers of Commerce In- 

dustry against the characterisation of a 
statement with regard to chrome ——. 

LEDGER(S)— 
Question re keeping of balance sheets, 

ete., of in the I ta: 
Offices. 855-56. 

LEGISLATION— 
Question re— 

Applicability of the labour —— of 
Orissa to the Bengal Nagpur Railway. 
235. 

Co-ordination of labour —— throughout 
India. 387-88. 

Introduction of Children’s and Probation 
—— in the Centrally Administered 
areas. 2094-95. 

—— for the control of the import and 
manufacture of drugs. 3]. 
— for the prevention of traffic in 

women and children in the Centrally 
administered areas. 738-39 

— for the regulation and prevention of 
manufacture and sale of adulterated 
drugs and biological products, 370. 

—— for the relief of agricultural in- 
debtedness. 007. 

—— to relieve rural indebtedness in the 
Centrally Administered Areas. 626. 

Position with regard to anti-Indian —— 
in South Africa. भा] 

Segregation —— in South Africa. 394- 

Setting up of a Co-ordinating Board for 
uniform labour —— in Provinces. 
896 

Setting up of an Industrial Council to 
advise on the co-ordination of labour 

» ete, 748-49. 
Undertaking of banking ——. 498- 

99. 

LEGISLATIVE ASSEMBLY— 
Declaration by the Goyernor General in 

3708. 

LEAVE— 
Question re— 

Giving of substitutes by Extra-Depart 
mental Agents ans 3: 

Non-grant of —— to railway employees. 

Pension and ——, etc., of piece-workers 
in the Government of India Presses. 
2254. 

LEAVE APPLICATION(S)— 

See *“‘Application(s) ?*. 

LEAVE RULE(S)— 
Question re industrial —— in the Govern- 

ment of India Presses. 20I3-4. 
Bee also * Rule(s) ”. 

Council regarding supplemetary de- 
mands refused by the ——. 3045. 

Motion for Adjournment re— 
Government’s refusal to consult the 
—— on the recommendations of the 
Chatfield Committee's report. 369. 

Government’s refusal to give an oppor- 
tunity to the —— to express its opi- 
nion on the proposed Bill to amend the 
Government of India Act, 3935. 
2553, 2586. है 

Motion to reduce demand for “ Executive 
Council’ re constitution and terms of 

[6 

appointed paca the Resolution of the 

>$-
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_LEGISLATIVE ASSEMBLY—conid. 

Question re— 
Bedsteads and looking-glasses in cer- 

tain quarters of Members of the —— 
in New Delhi. 3437-38. 

of the Extension of the life 
756. 

Giving up of the Simla Session of the 
744-45 

Life of the ——. 423, 2I6, 37l]. 
Provision of water-basins in quarters of 

Members of the —— in New Delhi. 
3438, 

Rejection of the Indo-British Trade 
Agreement by the 3706 

Starred questions for oral answers in the 
025. 

LEGISLATIVE ASSEMBLY AND LEGIS- 
LATIVE ASSEMBLY DEPARTMENT— 
Demand for Grant. 2232 
Demand for Supplementary Grant. 28) 

LEGISLATIVE COUNCIL— 
Question re resolution passed by the 

Coorg —— re grant of provincial auto- 
nomy to Coorg. 482. 

LEGISLATIVE DEPARTMENT— 
Demand for Grant. 2233. 

LEGISLATIVE MEASURE(S)— 
Question re circular issued by the Reserve 

Bank on the effects of the adopted 
to relieve agricultural indebtedness. 
479-8]. 

LEGISLATIVE RULE(S)— 
Question re working of the new Indian 

in respect of starred questions for 
oral answers. 58-59. 

LEGISLATURE— 
Question re— 

Non-publication. of questions put in the 
relating to broadcasting in the 

Indian Listener. 50. 
Use of Swadeshi pape: Li 

supplied to Members of the Indian 
7. 

Wide franchise for the Central —— 
30I7 

LETHAL EQUIPMENT. 
m re manufacture of 

eet India. 572-73. 

Postal rates on —— (Discussed under the 
Indian Finance Bill). 2668-69. 

for the 

३० Question re— 
Censorship of —— and parcels of 

Acharya Chandra Shekhar Shastri. 
494-95, 

4h
 

LETTER(S)—contd. 
Question re—contd. 

Delays in transit of —— addressed by 
the Sunday Standard. 3367-68. 
‘acilities for posting of —— without late 
fee at Karachi. 333. 

Irregular delivery of ——, ete., in 
villages of the Madras Presidency. 
7826-27. 

LEVEL. CROSSING(S)— 
Question re— 

Closing of the near the Trivalore 

Railway station. 927. 
Traffic congestion on the railway— 

near Lyallpur. 92. 

LHAKSAR— 
Question re drainage scheme at —— sta- 

tion on the East Indian Railway. 272. 

LIABILITY(IES)— 
Question re India’s sterling interest pay- 
ing——. 83 

LIBERAL FEDERATION 

Question re resolution passed by the 
Indian —— on the position of Indians 
overseas. 882 x 

LICENCE(S)— 
Motion for Adjournment re rejection of 

the Delhi Municipal Committee’s appli 
cation for a distributing —— under the 
Indian Electricity Act. 424-27, 554- 
67. 

Question re— 
Grant of arms —— to police 

officers in Delhi. 740-4l, 2632. 
Income from —— fees on Radio sets. 

795. 

LICENCE FEE(S)— 

Question re— 
Levy of —— on Indian refreshment 

rooms on the North Wetern Railway. 
587, 3646. 

demanded from the Hindu refrssh- 
contractors at" Delhi. ment room 

585-86. 
——onradiosets. 2934-35. 
Radio , ete. 33-34. 

See also * Fee(s) ”. 

LIFE(VES)— 
Question re— 
Compensation to Indian Muslims who 

lost —— and property in the Burma 
Riots. 745-47 

Extension of the —— of the Legislative 
Assembly. 756. 

_ | _______ययय_“पप्+++5+्5 5



१388 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

LIFE(VES)—contd. 
Question re—contd. 
—— of the Legislative Assembly. 423, 
26, 37. 

Loss of Indian —— and property in 
Burma riots. 49-2 

Loss of Indian —— and property in 
Monywa and Kanbalu in Shwebo dis- 
trict of Burma. 227. 

Loss of —— and property by air raids 

LOAN(S)— 
Question re— 

Expenditure in connection with broker- 
age and commission, etc., in respect of 
the rupee —— floated during 938-39. 
3277-78 

advanced to Indian States. 84] 
Subj of on sterling —— 

toincome-tax. 2258-59, 255 
LOANS (AMENDMENT) BILL— 

on the North-West Frontier Province.| See * Usurious——”’ under “ Bill(s)”. 
4495, 836 LOANS AND ADVANCES BEARING IN- 

Loss of —— and property of Indians in Ee ल 

Chinese eer nee San; Demand for Grant. 2242. 
ar rie 5६ ७ SE a LOCOMOTIVE(S)— 

tecti Motion to reduce demand for “ Wor! Protection of the and property of 
Indiansin Burma. 3424-25; Expenses—Maintenance and Supply of 

7” ‘Locomotive Power” re manufacture 
LIGHT(S)— से ff —— in India. 208-2, 242-49. +e ding and / f! Ques nes 

a train without —— at Ghol-Shahpur ambi f= Railway Work- 
on the Kalighat-Falta Railway. 75 Seas. 4 sce 2 

LIGHT HORSES— —— on the Shahdara-Saharanpur Light 
Question re  Surma Valley and Assam Railway. 45. 

Valley 259 | Manufacture of Caprotti valve gear 
LIGHT HOUSES AND LIGHTSHIPS— parts of in In 
Demand for Grant. 2235. Manufacture of —— and reduction of 
Demand for Supplementary Grant. 285. salaries. 2403. 

LIGHTING— 8 23208 of —— in India. 2393- 

Question re— 
Tnsufficient —— on platforms of some Manufacture of in railway. work- 

Railway Stations. 57]. shops. 2897 
—— of the Jumna Bridges at Delhi and 

Allahabad. 3363. 
LILLIE, MR. ट.कः W.— 

Oath of Office. 

LIQUIDATION— 
Question re amalgamation and 

imsurance companies. I388-89. 

LIQUOR SHOPS— 
Question re proposal to close country 
—— in certain localities in Delhi 
495. 

LITERATURE— 
Question re control over prices charged 

and kind of sold at railway book- 
stalls. 3634. 

of 

lution re hand-made matches. 964- 
67. 

LOADING— 
Question re —— and unloading of goods 

on railways. 259. 

LOCOMOTIVE DEPARTMENT— 
Question re pay of workmen in the 
—— of the Shahdara-Sahranpur Light 
Railway. 3625, 

LOCOMOTIVE FOREMAN(MEN)— — 
Question ve Assistant Station Masters, 

and > etc., qualifying from the 
Walton Training School. 53-54. 

LOCOMOTIVE POWER— 
Demand for Grant in respect of “ Working 

Expenses—Maintenance and Supply of 
SP 207)9467, 
Demand for Supplementary Grant in res: 

pect of “ Working Expenses—Mainte 
nance and Supply of ——”. 2782-94. 

Motion to reduce demand for “ Working 
Expenses—Maintenance and Supply of 
—" ve f 
in India. 208-32, 3242-49. 

LOCOMOTIVE SHOP(S)— 
Question re confirmation and promotion of 

certain staff in the ——, Moghalpora. 
3606-07 
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LOCOMOTIVE SUPERINTENDENT(S)— 
Question re age of the Assistant —— of the 
Sh pur Light Rail 
3626-27. 

LONDON— 

Question re— 

Consultation of the Government of 
India in respect of the Palestine Con- 
ference in——. 35. 

Duties of the High Commissioner for 
India in ——. 60-5l. 

Stocks of Indian tobacco lying in ——. 
2693-94. 

Transfer of ney Functions to the 
High Commissioner for India in ——, 

ete. 570-7. 

LONG-RANGE POLICY— 

Motion to reduce demand for 

LONG STAPLE COTTON— 
See “ Cotton EEF s 

LOOKING-GLASS(ES)— 
Question re bedsteads and 

quarters of Members of the Legislative 
Assembly in New Delhi. 3437-38 

LOSS(ES)— 
Question re— 3 

Annual on the Rohtak-Gohana- 
Panipat Railway. 264-65. 

Compensation to Indians for 
Burma riots. 608-09, ]882-83. 

Compensation to people of Southern 
Districts for caused by dacoits 
from transborder area... 3345-46 

of the Indian Posts and Telegraphs 
Department repayable to the Central 
Revenues. 

in the 

in certain | 

LOWER GAZETTED SERVICE— 
Question re— 

Muslim Officers in the —— of Engineers 
on the North Western Railway. 
89. 

Promotion of Muslims to the —— on the 
East Indian Railway. 828. 

Vacancies of officers in the 
Railways. 354-55. 

See also * Gazetted Service”. 
LUCKNOW— 

Question re— 
Certain allegations against the servants 

of the Maharaja of Darbhanga while 
travelling from —— to Delhi. 2392. 

Details of the rural broadcasting pro- * 
gramme from ——. 32I-22. 

Employment of servants and followers 
thrown out of employment by the 
departure of certain Battalions from 
—- Cantonment. 233-32. 

Film entitled the “ Relief of —— 

of State 

General Post and Telegraph Office Build- 
> “ing at —— - 

News of an alleged riot at —— broadcast 
from Delhi. 320-:2. 

UGGAGE— 
Question re— 

Examination of tickets and —— of wo- 
men passengers on the Madras and 
Southern Maharatta Railway. 55- 
57: 

Grant of concession rates for books+ 
—— of students on railways. 9II. 

Restrictions on the free allowance from 
customs to passengers ——. 608-09. 

LYALEPUR— 
Question re traffic congestion on the rail. 

way level crossing near ——. 

——— of unique antiquities discovered at 
Sardheri. 63] 

on the running of the Indian Lis. 
tener, 3359-60 

uftered by Indian traders in Sin 
24. 

Persons applying for compensation for 
—— in the Burma riots. 629-30, 

Restoration of services running at a 
—— on the Great Indian Peninsula 
Railway. 93-32. 

LOWER CLASS— 
Question re 

M 

MACHINE(S)— 
re atte 

the Railway Board’s Office 

ding 
= in 
3647-48, 

| MACHINE DEPARTMENT— 
Question re employment in the bin pos 

the East Indi: way 
Presses. 336. 

MACHINERY(IES)— 
Question re for estimating receipts 

from customs, ete. _30: 

MACKEOWN, MR. J. A.— 
—— passengers ort si a 25-2 Resolution re hand-made matches. 968. 
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MADRAS— 

Question re— 

Articles purchased by the —— and 
Karachi Port Trusts outside India. 
267-68. 

Criterian for selection of personnel for 
posts abolished in the Office of the 
Deputy Accountant General, Posts and 
Telegraphs, ——. 73-74, 2326-28, 

Day programmes for the —— Broadcast- 
ing Station and position regarding the 
use of broadcasting for political pro- 

MAHABARNI MELA— 
Question re measures to cope with the 

traffic during the —— at Hardwar. 
937-38. 

MAHARAJA— 
Question re— 

Conduct of a European Military Officer 
and his wife towards Thakur Kalyan 
Singh, Aide-de-Camp to Mis Highness 
the —— of Jodhpur, w a dhoti, 
while travelling in the Frontier. Mail. 
309-20, 

Review of the case of Sardar Gurcharan paganda, ete. 582 है 
Heavy imports of rice and paddy into Singh ex —— of Nabha.. 007. 

Madras. 2005-06 MAHARAJA OF DARBHANGA— 
Intermediate class fare between Delhi| See “ Darbhunga, Maharaj of”. 

and ——. 403. MAHENDRA PRATAP, RAJA— 
Proposal to constitute —— City into] Question re— 

an enclave under a Chief Commis- Ban on the return of —— and other 
sioner. 856, 236-37. political exiles to India. 83-32. 

Reduction in the number of —— Regi- Ban on the return of —— to India, 
ments, 3263-64. 248-49, 605, 839, 23I7-8, 3493-94, 

Representation of Indian interests in 353. 
the —— Port Trust. 328-29. MAHRAULI— 

Representations from the r hed re laints of the people of 
officials of the —— Postal Audit village Rajokri in Delhi Province against 
Office. 3508-09. the —— Police. 482-83. 

Statement of the —— Premier in res- 
pect of Federation. 392-94. 

Taking over by Government of the 
telephone system in ——. 323-25, 
45, 

MADRAS AND SOUTHERN MAHRATTA 
* RAILWAY— 

See “ Railway(s) ”. 

MADRAS GOVERNMENT— 
Question re profession tax levied by the 
—. 684, 

MADRAS PRESIDENCY— 

Question re— 

Import of Burma rice into the ——. 
372-I4. 

delivery of letters, ete., in 
villages of the ——. 826- 

MADRAS REGIMENT— 
Question re disbandment of the ——. 

3505-06. 

_See also under “ Regiment(s) ” 

MAGAZINE(S)— 
Question re application for registration of 

the monthly —— Amrit. of Mansehra. 
3648-49. 

MAIDAN— 
Question re leasing out of the Caleutta ——, 

05-06, 900-0I. 
MAIL(S)— 

Question re— 
Conduct of a European Military Officer 

and his wife towards Thakur Kalyan 
Singh, Aide-de-camp to His Highness 
the Maharaja of Jodhpur, wearing a 
dhoti, while travelling in the Frontier 

309-20, 3769-7I. 
Contract for the carriage of —— be- 

tween certain ports. 262-63. 
False charges against Ajit Kumar Bar- 

dhan by Serjeant Major W. J. Ber- 
rangan while travelling by the Dar- 
jeeling 2097 j ~ 

First delivery of —— in New Delhi. 
2625-26. 

MAIL TRAIN(S)— 
See “ Train(s) ”. 

MAINTENANCE— 
Question re —— cadre of the Vizagapatam 

Port. 32. 

MAITRA, PANDIT LAKSHMI KANTA— 
Coal Mines (Stowing) Bill— 

Motions to consider and to refer to 
Select Committee. 85. 

“we
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| 
MAITRA, PANDIT LAKSHMI KANTA— 

contd. 
Motion to reduce demand for “ Railway 

Board ” re inadequate representation 
of Muslims in Railway Services. 
339. 

Question re— 
Allegations against Ahi 

ment Board. 2546. 
Area under a medical officer for rendering 

treatment to railway employees. 
3644. 

Failure to provide a room for a laboratory | 

in the Asansol Indian Railway School. 
शाह. 

Income and expenditure of Ahmedabad 

Cantonment Board. 2546. | 

New rules for the examination for re-| 

cruitment of Inspectors and Head 

Clerks to Superintendents of Post) 

Offices, ete. 362-22. | 
Non-grant of leave to railway employees. | 

2643-44. 

dabad Canton- 

Payment of money orders to villagers 
of Bhatgaon Post Office in Chiplun 
Taluka. 3645. 

Post Offices under Selection Grade Post- 
masters in the Bombay Circle. 3645. 

Provision of additional rooms in the 

Asansol Indian Railway school. 258. 

Refusal to sanction contributions to 
certain Railway schools to build class 
rooms, ete. 256. 

School staff and opening of hospitals 
in Ahmedabad Cantonment. 2547-48. 

Schools at Oakgrove and other places 
maintained by the East Indian Rail- 
way. 255-56. 

Staff in Ahmedabad Cantonment Board. 
2 546. 

Submission of leave applications in 
service covers in the Postal Depart- 
ment. 3644. 

Surplus funds of certain schools on the 
East Indian Railway. 257-58. 

Resolution re— 
Cut on salaries of Government emplo- 

i _yees. 73-4. 
_ Hand-made matches. 967-7. 

MAJOR(S)— 
Question re— 

Indian —— in the Army. 2076. 
—— in the Indian Army. 3009-0. 

MAKARAN COAST— ti tions for acquiring 

]4] 

MAKHDUM SHAH— 
Question re— 

Repairs to Dargah —— near Shahpur 
in Delhi. 3035. 

Restoration of Dargah —— near Shah- 
pur in Delhi to its owners. 3035. 

MALABAR— 
Question re p 

industry of —— and 
753-54. 

MALAVIYA, PANDIT KRISHNA KANT— 
Muslim Dissolution of Marriage Bill— 

Consideration of clauses. 623-24. 

Question re— 
First delivery of mails in New Delhi. 

2625-26. 
Provision of uniforms to postmen in 

Delhi and New Delhi. 2626. 
Question (Supplementary) re— 

Aircraft training to Afghans in India. 
226 

to the 
Travancore. 

Indianisation of Artillery. 234. 
Strength of the Indian Air Force. 239. 

MALAYA— 
Question. re— 

Denial of rights of Citizenship to Indians 
in, ——. 2627-28. 

Emigration and condition of Indian 
labour in ——. 390. 

Emigration of Indian labour in ——. 
3423. 

Injustice to Indians in ——. 2467-68. 
Official deputation from ——. 3-33, 

i070-IL. 
Result or the discussion with the offi- 

cial delegation from ——. 884-85. 
Safeguarding of the rights of Indians 

in ——. 2688. 

MALIK(S)— 
Question re executing bonds of good be- 

haviour by in villages in British 
Baluchistan. 29-30. 

MANAGING COMMITTEE(S)— 
Question re constitution of the —— of 

the Fatehpuri Mosque and Juma Masjid 
in Delhi. 3778-79. 

MANGAL SINGH, SARDAR— 
Moton for Adj it re alleged criminal 

assault on a respectable Indian lady by 
British soldiers at the Ferozepore 

»» Cantonment. 2623. 
» Motion re Indo-British Trade Agreement. 

2833. Qu re negotial 
Gwadur on the --- 949. 
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MANGAL SINGH, SARDAR—tonid, MANGAL SINGH, SARDAR—conid. 
Motion to reduce d d for “ E ive 
Council” re Government’s Defence 
Policy and administration. 225-27. 

Question re— 

Acceleration of the speed of passenger 
trains. 337 

Accidents on the East Indian Railway. 

Ahmadzai Wazirs asked to pay money 
and rifles. 665. 

Alteration in the recorded date of birth 
of employees on the East Indian Rail- 
way. 2935-36 

of the veterinary estab- 
lishments of the Army. 209-92 

Amendment of section 85 of the Govern- 
ment of India Act, 935. | 424. 

Appeal from the Federal Court decision 
in the Central Provinces Petrol Tax 
Act Case. 585-86 

Appointment of a non-official Indian as 
in Burma. 385-86. 

Appointment of an Indian Agent in 
Burma. 3706-07. 

Ban on the return of Raja Mahendra 
Pratap to India. 605 

ting of the proceedings of the 

Indian National Congress. 47-8. 
Casualties in the flying concerns in India. 

98-I9. 
Changes in regard to concessions to press 

messages. 337. 
Co rals, ete. inted by the 

Government of India. 929, 027. 
Contracts made for foreign wheat and 

flour. 30-32. 
Contributions for the repairs of the Shahi 

Mosque, Lahore. 759. 
Cut on the salaries of Government ser- 

yants. 582-83. 
Delay in the registration of joint stock 

companies. 3204. 

A ti 

Expulsion of two Indian journalists from 
France. 4-5, 940. 

Fall in the number of advertisements in 
the Indian Listener. 3360. 

Gold found in the Shinwari hill tracts 
of Khyber Agency. 337. 

Grant of Honorary King’s Commission 
to Viceroy’s Commissioned Officers of 
the Indian Army Veterinary Corps. 
2092-93. 

Grievances of the East Indian Railway 
staff serving in the Delhi Division. 
I587. 

Growth of long staple cotton in India. 
320' 

Holding of a Durbar in Delhi. 256. 
५ Cotton C i 

3707, 
Indian troops serving abroad. 842. 
Indians injured or killed during the 

Japanese air raids on the British 
territory and International Settle- 
ment in. China. 940. 

Jews entering India. 58-82, 606. 
Legislation for the control of the import 

and manufacture of drugs. 3]. 
Legislation for the relief of agricultural 

indebtedness. 007. 
Levy of licence fee on Indian _refresh- 

ment rooms on the North Western 
Railway. 587. 

Life of the Legislative Assembly. 423. 
Loans advanced to Indian States. 84I. 
Loss on the running of the Indian Listen- 

er, 3359-60. 
Losses suffered by Indian traders in 

Sinking. 424, 
Manufacture of embossed envelopes by 

a gang of men. ]47-48. 
Military training in schools and colleges 

started by Provincial Governments. 
84l. 

Modification of the Indo-British Trade 
3706. 

Delegation of powers to decide applica- 

foi of age 
on the East Indian Railway. 943. 

Duties of the Political Adviser to the 
Crown Representative. 44-42. 

Emigration and condition of Indian 
labour in Malaya. 390. 

—~ Employment of qualified pilots and 
engineers by the flying concerns. 

99-20 
Enquiry into the causes of frequent 

accidents on the East Indian Railway. 
45-46. 

Agreemi 

Negeaedons for trade a greement with 
United States of America. 783-84. 

Opening of a flag station at Jassowal 
on the North Western Railway. 930. 

Persons approached for membership of 
the Army Committee. 229, 

Position in regard to the coming of Fe- 
ederation. 422-23. 

Radio piracy campaign. 920-2 
Railway advertisements in 

newspapers, 337-38. 

=
.
 "न
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MANGAL SINGH, SARDAR—contd. 
Question re—contd. 

Railway concessions to passengers going 
to Tripuri for Congress session. 
i47. 

Reduction of India’s’ contribution to 
the League of Nations. 389-90. 

Rejection. of the Indo-British Trade 
y the Legislative Assemb- 

ly. 

MANGAL SINGH, SARDAR—voneld. 

Question re—coneld. 
Use of alcohol as a substitute for petrol. 

258. 
Question (Supplementary) re— - 

Ban on the return of political exiles to 
India. 834. 

Ban on the return of Raja Mahendra 
Pratap and other political exiles to 
India. 832. Constituti 

of a permanent Tariff 
370 

Report of the Chatfield Co 
229 

Report of the Tariff Board on Silk Indus- 
try. 42I-22. 

Report of the Tenth Industrial Confer- 
ence and holding of the All-India 
Industrial Fair. 759. 

Report on the possibilities of the levy 
of death duties. 228. 

Resolution re India’s withdrawal from 
the League of Nations. I389. 

: Reps eee on the entry into India of ardar Ajit Singh. 584. 

Restrictions on Indian traders in Central 

Board. 740. 
Defence of big cities against air attacks. 

302. 
Draft of the Cotton Industry enabling 

Bill in the United Kingdom. 446- 
47. 

Indian Majors in the Army. 2076. 

MANGALORE— 
Q re of telegr: mes- 

sages from Kankanady and Codial- 
bail to ——. 3367. 

MANI LAL— 
re death of one Khalasi 

Asia. 4424.. 
Restrictions on the 

into Canada. 747-48. 
Review of the case of Sardar Gurcharan 

Singh, ez-Maharaja of Nabha. 007. 
Scheme for air raid precautions. 583- 

Smuggling on the Sind Border. 40. 

Stoppage of the allowance of State 
Prisoner Sardar Teja Singh Sutantar, 
M.L.A. 2098-99. 

Taking down of the ticket numbers, etc. 
by Railway officials for the Criminal 
In Department. 48. 

Talks with Italy for a trad 

by being run over by an engine at Sili- 

‘Tenders for printing the Indian Listener. 

Theft in the Delhi Fort Museum. 758. 
Trade agreement with Afghanistan. 

336. 

Train disaster near Hazaribagh on the 
East Indian Railway. 942. 

Treatment of Defence Expenditure as 
votable. 493-94 
dertaking Banking Legislat 
3498-99. 

Unwillingness of the Punjab Veterinary 
graduates to join the Indian Army 
Veterinary Corps. 2092. 

--guri on the Eastern Bengal Railway. 
306-07. 

MANILA— 
Question re restriction on Indian passeng- 

ers passing through the Port of ——. 
3356-57. 

MANIPURI(S)}— 
Question re grant of Railway concessions 

to —— travelling to Navadwip and 
Muttra. 2895. 

MANIPURI MUSLIM(S).— 
See “ Muslim (s) ”. 

MAN@UVRE(S)— 
Question re— 

E tion of certain in Agra 
District for military 256, 50. 

Notification to Villages for holding 
Military 520. 7 

Rules for evacuation of villages for 
military ——. 208]-82. 

MANORA— 
Question re tenders for the R. I. N. Project 

at > Karachi. 829, 263]. 
MANUAL(S)— 

Question re— 
Government Securities ——. 086-87. 
Preparation of a —— of cultivated 

plants of India by the Botanical Sur- 
vey of India. 887. 

+ Wine or Band Fund ” mentioned in 
the income-tax ——. 73. 
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of —— and sale of adulterated drugs 
and biological products. 370. 

Legislation for the control of the import 
and of drugs. 3]. 
— of aeroplanes and motor engines 

in India. 797-98. 
—— of aeroplanes in India. 294-95. 
—— of boilers in Railway workshops. 

948. 
— of Caprotti valve gear parts of 

locomotives in India. 947. 
— of Lethal Equipment for the Army 

in India, 572-73. 
—— of locomotives and reduction of 

salaries. 2403 
— of locomotives in India. 2393- 

95. 
— of locomotives in railway workshops. 

2897. 
— of power alcohol from molasses. 
64-5, 398-99. 

-—— of typewriters in India, 390-9]. 
Purchase or —— of new carriages for 

horses on the Assam Bengal Railway. 
2383. 

MANUFACTURER(S)— 
Question re —— supplying fans to State 

Railways. 2896-97. 

MANUFACTURING INDUSTRY(IES)— 
See “ Industry(ies) 7. 

MANSEHRA— 
Question re application for registration of 

the monthly magazine Amrit of ——. 
3648-49 

MANU SUBEDAR, MR.— 
Coal Mines (Stowing) Bill— 

Motion to consider. 860-65. 
Criminal Law Amendment Bill— 

Motion to refer to Select Committee. 
302, 303. 

Election of —— to the Standing Com- 
mittee on Emigration. 2I84. 

MANUFACTURE— MANU SUBEDAR, MR.—contd. 
Question re— Indian Finance Bill— 

Circular inerease in the eae Motion to consider. 2445. 
pi and Ammunition in India.) (9), cideration of 

Tegalstion आन Clause 4, 2596-99, 235-39, 2658, 2666. 
Schedule II. 274]-44, 2746-47. 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 3755. 

Motion for Adjournment re position of 
Indian Nationals in Kenya. 687. 

Motion re Indo-British Trade Agreement. 
2838, 2886-9, 2999. 

Motion to reduce demand for “ Executive 
Council ? re relation between Provincial 
and Central Finances. 90-I4. 

Question re— 
Advertisments in publications of the All- 

India Radio, 33. 
Aerodromes in India. 42-3. 
Allotment of daftry quarters to jamadars 

in New Delhi. 635-36. न 
Application of the Indian States (Protee- 

tion against Disaffection) Act. 240. 
Appointment of a Trade Commissioner 

in Ceylon, 397. 
ts to offices 

the Defence of India. 255. 
Assistants for the Indian Agent in Cey- 

lon. 24]. 
Availability of the new Indian Income- 

tax Act in a simple and _ intelligible 
form to the assessees. 3] 

Capital outlay in Government Salt 
Works in the Punjab and Rajputana. 
ys a 

Certain staffin the Civil Aviation Depart- 
ment and qualified air pilots in India. 
349-50. 

Changes in the South African tariffs 
made in favour of India’s exports 
to South Africa. 549-50 

Chatfield Enquiry Co 254. 
Clearing up of the apprehensions of 

holders of Government Securities. 
40-03. 

Collection of statistics of unemployment. 
2079-80. 

Compensation to Indians for losses in‘ 
He Burma riots. 395-96. 

mnected: with 

Employment of Children (Amendment; 
Bill— 
Motion to consider. 79-92. 
Consideration of clauses. 800-0, 802 

f the General Budg 
et. 64-44, 653, 654. 

against the All-India Radio. 
I48-49. 

Conditions of service of His Majesty’s 
Forces in India. 255. 

of Finance Minis 255- 
56. 
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MANU SUBEDAR, MR.—conid! - (MANU SUBEDAR, MR.—<ontid.” 
J) Question re—conid. Question re—contd. हे 

Consid e proposal, for having 
a High Commissioner in ee and 
Ceylon Delegation to the Industries 

जो 232-33. 
Contemp! compulsic 

porters of Indian rice 

ge perty through raids from 
the tribal areas. 576.. 

Dei of the sons of domiciled India- 
ans from competing for the Ceylon 
Civil Service. 770-7] 

Delegations.to the League of Nations 
66, 3522. i 

i ere 

nance of Ceylon 242. 
Details of ‘“‘ Other, Refunds ” under 

Central Excise Duties... 200-L 
Difki ulties. of a exporters to. New 

‘of th Reserve Bank in 

vanes to scheduled banks. 

Deere de ways, 30-3]. . 
Draft of the Cotton Industry ;Bnabling 

Bill in. the United Kingdom...446- 

Educational facilities for the-children of 
dndian Estates labourers in Ceylon. 
3027. 

it of dispensers on “Indian 
estates in Cey! 028-29. 

Expenditure in with broker- pe hai connection wit roker- 

of the rupee loan floated during 938. 
39, 3277-78. : 

Expenditure in the Persian Gulf and 
Muscat. 60. 

Expiry of contract of the Bombay, 
‘Baroda and Central India Railway. 

*'809. 
Expiry of contracts of i com- 

panies ‘at certain places. ° = Me -37. 
Export duty on manufaéturéd jute. 

T0- 
rt of Indian tobacco to the United 

ingdom. 29%59-6 
Fixing ‘of new rates of Depreciation. 

श्शा 
Foreign money spent in India. 28, 

2335-36. 
Formation of Advisory Committees for 

Broadcasting Stations. 4760-6] 
Fumizating of Indian rice imported into 

Ceylon. 396. 
German doétors practising ‘in certain 

Cities and hill statiotis in India, 308- 

7526 “न of the Simla Session of the 
Assembly. 745. 

Manual: 086- 

५८ 
Givir 

iat 87. 
_ Government servants Jent to Indian 

States." 2263-64. 
Government’s supervision and control on 

the ‘Imperial ‘Bank of India," 2548- 

Gross profit of the Bengal Nagpur Rail. 
way. I820-I 

Import dvity on race” horses. - ]484, 
638. t 

Import of paper. 373-74. 
Importation’ of radios and radio parts. 

3577-78. 

Caleutta: 576-77. 
Indian textile trade with Ceylon: 3397 
Indian.-Trade Commissioners __ abread. 

233-34. 
Indians in Tanganyika. 69. 
India’s sterling interest paying Hiabili- 

Industires adversely affected by giving 
"6 Great’ Britain, {OV 

Chinese ‘Turkistan, 577 

M89LAD = 
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MANU SUBEDAR, MR.—contd. 

Question re—contd. ‘ 

Management of Burmese curreney by 
the Reserve Bank of India, ete. ।484- 
85, 

Manufacture. of aeroplanes in India. 
294-95.. 

Manufacture of cheap radio sets in India. 
440. 

Maternity benefit provided to Indian 
estate women labourers in Ceylon. 
028. 

Motor. vehicles in the Army. 607-08 
if 

between France and India. 2629 
Nehruenquiry into the from 

Japan to small industries. _.06-7. 
Non-acceptance of circulars of brokers, 

ete., at hook post rates. 2627. 
Non-publication of questions put in the 

to 
in the Indian Listener, 50. 

Permission» to. foreign aeroplanes to 
pass through India. 4]-2. 

Permission to Jewish refugees to land 
in India, 205. 

Persons under detention in the Anda- 
mans, etc 

Powers of the Railway Board in respect 
of Railways in India in certain matters. 
42. 

Preparation of the Indian Income-tax 
Act in a simplified form. 327-73. 

Price of salt in the Bengal market. 096- 
98 

Production of acetone in India, _ 762. 
Proof of domicile required from Indians 

in Ceylon. 24-42. 
Proposal for entertaining the President 

of France by the India — Office. 
2628-29. 

Proposal for reduction of British Battali- 
ons in India, 827-28, 

Protection of Indian m 
doubtful foreign ventures. Hee 
2697-98. 

Protection of the interests of Indian 
merchants in the United States of 

America. 685-86. 
Publication of Notice under section 22 
* sof the Indian Income-tax Act.  3269- 

70. 

Publication of the report of non-official 
advisers of the Indo-British Trade 
Agreement. 366. 

| 
|!MANU SUBEDAR, MR.—conid. 

Question re—contd. 

Purchases made by the Goyernment 
Medical Stores Department. 093- 

Radio licence fee, étce. 33-34. 
Radio piracy campaign. 937-38 
Raising of the rank of the Indian Agent 

in Ceylon. व24ी, 
Rate of i ‘all 

Funds, ete. 282] 
Rate war between Shipping Companies 

carrying Haj pilgrims. 66. 
Recognition of certain accountancy 

for ta in- 
come-tax practitioners. 3270-7] 

Registration of foreigners in India. 

Relations of the Reserve Bank ‘with 
scheduled banks. 700-0. 

Replacement of military aeroplanes, 
ete. ]295-97 

Report of the committee for the applic a 
tion of the recommendations of the 
Tndo-Burma Financial Settlement Tri- 
bunal. ~ 2820. 5 

Representation of India at the 
national फीट rien - 

Representation requesting for a change 
in the Instrument of Instructions to 
the Governor General. 445-46, 606- 

id ed for Pro 

Restri on Indian passe: pass- 
ing through the Port of Manila. 3356- 
57. = mr 

Restrictions on the free allowance from 
customs to passengers luggage. 608- 
09 

Retrenchment in the Government of 
India Departments. 608. 

Revaluation of gold stock. 303-04. 
Revised duty yield on matches, etc. 

220l. 
Safeguardi ling of the i 

shipping. 3036-37. 
> Salt ced at Government Salt 

ee se ae the Punjab and Rajputana 
प्ा2. 

of Indian 

Scheme for the training of Indians in . 
banking. 2549-50. 

Setting up of an Industrial Council to 
advise on the co-ordination of labour 
legislation, ete. 748-49. 

Sugar excise duty and factories in Indian 
States. 262-63. 

‘Technical staff of the Civil Aviation 
Department. 43. 

} 
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MANU SUBEDAR, MR.—contd. 
Question re—coneld. 

Tenders for the R. I, N. Project at 
Manora, Karachi. 829, 

Treasury Bills. 828-29. 
Troops sent to Singapore from India. 

Use of sleepers on State Railways. 86]. 
: Community Ordinance of Ceylon 
Me 

4 Withdrawal of concession for multiple 
4 of Press telegrams. 279- 
80, 

Question (Supplementary) re— 
Aeroplanes in use in India. 227, 228. 
Aircraft construction in India. 2078. 
Appeal from the Federal Court Decision 

in the Central Provinces Petrol Tax 
Act Case. 586. 

Appellate jurisdiction of the : 
Court in Civil matters. 026. 

Applications invited for the post of 
Director of Dairy Research Institute. 
i5I 

Appointment ‘of a Tariff Board for the | 
textile industry. ‘43. 

Appointment of Indian Agents in British ४ 
eolonies. © 47. 

Broadcasting of European and Indian red aad A 

MANU SUBEDAR, MR.—conid. 
nS) ७572१ 

Question (Supplementary) re—conid. 

Exclusion of Aden from any ‘scheme of 
protection given to salt. 246. 

Exports of Indian coffee. §20I] 
Fall in the sale price of salt. 245. 
Finding of a place for Indian national 

shipping in the Indo British maritime 
trade. 2686. 

Haj pilgri ded at Bo 
Karcahi. 430. 

Import of optical goods. 3208. 
Indian immigration into"Burma. 3432. 
Indian Land, Air and Gea’ Defence 

Forces: 240. 

Indo British Trade Agreement. 2469, 
2470. 

Inauguration of Federation. 28. 
Jews entering India. 582. 
Lands leased to Indians in Fiji. 43. 
Low prices of paddy in India. 40, 
Manufacture of nes and motor 

79, 798. 

bi 
yy and 

"aa श्र ure of lethal equipment for 
573. the Army in India, 

Manufacture of locomotives in India 

"69७9... 6 m bi fasting 

ia pilgrims in’ goods wagons 
on the Barsi Light Railway. 3362. 

Changes in regard to concessions ‘to 
press messages. 668. 

Compensation to Indians for losses in 
the Burma riots. I 

Manufacture of power alcohol from 
molasses. I6]4, — 

of typewriters’ in India. 
390. 

Military operations on the North-West 
Frontier. 357. 

Negotiations’ for Indo-British Trade 
agreement. I30, 427. 

ction of the adj of pro- Conclusion of a Trade Agree: with 
Afghanistan. 2244 

Conclusions reached at the Tenth Indus- 
tiries Conference. 0065. 

Contracts for the carriage of military 
and marine passengers between certain 
ports. 847 

Decrease in imports of salt from’ non- 
Indian sources. 378-83. 

Discrimination against Indians in South 
Africa. 752. 

Dislocation of traffic at Byculla Railway 
Station. 9, 

Dumping 

vident fund ‘contributions towards 
insurance premia by the Railway 
Board. 388. 

Persons applying for compensation for 
losses in the Burma riots. 629. 

Persons recruited to the Political De- 
partment. 002. 

Petroleum fuel of India. 999. 
Policy of the Posts and Teélegraphs 
Department of having its own build- 
‘ngs. 
‘osition regarding Federation. 755. 

Enquiries regarding cattle and produc- 
tion and. consumption of milk, 2477 

Enquiry into the. condition. of minor 
industries. 20I0. 

Prey ding on yB. 
5846, 347. है 

Proposal to acquire land near Okhla in 
895. 

Proposed restrictions on British Indians 
in French Settlements in India. 2. 

Proscription of the book entitled “ India 
in Bondage”. 23: 
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MANU SUBEDAR, MR.—tonid. हु 
| 

(Ss y) re- e—conti. । 

Questions on Burma riots under dis- | 
eussion with the Government of Bur- | 
ma. I039. पु 

Quota allotted to India by the Eygptian 
for.co' 2684. 

Radio piracy campaign... 92], 
Rate. per) unit: of time. for trunk tele- 

phone calls. 926. 
Rate war bet 

carrying Haj pilgrims;..l008, 2689- 
90. न 

eye Rate war hip, pani 
on. the Konkan coast. 3209; 

“ by. certain. 
+ Queen Victoria’s rupees. 

Reconstitution of the Indian, Account- | मे 

people. to accept 
249. 

between the United Kingdom 
and Indian Owners of shipping. 3200. 

Rents charged from Indian and European 
refreshment rooms, 327. 

- Report. of the Tariff Board on Silk In- 
dustry. 42]-22. 

Report on the possibilities of the levy 
of death duties. 220. 

Reports of the Tariff Board on certain 
industries. 735 - 

Re ition Indian interests in 
the Madras Port Trust. 

Restoration’ of services. running, at a 
loss on the Great Indian Peninsula 
Railway, 932; 

Revised. Instrument. of 
व54. 

Scheme to settle Jews on the Kenya 
is. 46, , 

Securing ofa large:share ofthe coasting 
trade: shipping companies, 

Bice जज की 2 eR 

Accession. 

eno 

MANU SUBEDAR, MR.—coneld)> 9 4" 
Qu (8 tar 

phone system in Madras. , 325; 
Ticketless travel on railways, 929. 
Trade Agreement between India and 

the United States. of America, 428. 
Train disaster near Hazaribagh-on the 

East Indian Railway. »848. 
Transfer. of.Agency, Functions to the 

High Commissioner for India,in Lond- 
don, ete. l 

Transfer of certain British Units, of the 
Indian Army to Great Britain, 

Utilisation of, molasses. for manufac- 
ture. of... power 

22-4 por on the 
» Indian Sica Gon an weed 

to. British medical. qualifications and 
influx of German and Jew doctors 
in India. ॥45. 

War preparations in. India. 3785-86. 
Registration of Foreigners Bill— 

Motions to consider and, to refer to 
Select Committee. 844-46, 

Trade “Agreement with Burma. : 693 
97, 702. 

Sugar Industry _ (Protection). Bill— 
Motion. to. +, 3482-86. 

MARINE COURT..OF; ENQUIRY— 
See “Court of Enquiry 

MARINE PASSENGER(S)— 
See ‘* Passenger(s) ”” 

MARINE SERVIOE(S)mtein 04 
Quest to: the ——. 

0I2-3,.33 IST 

Question re finding of a place for Indian 

ing. inthe Indo-British (भा वाह 

stations, 240) 
Sir Thomas Ainscongh’s remarks: regard- 

ing India’s industrial and economic 
policy: 450. 

» Stating of their castes by holders of 
third class monthly season. tickets on 
“the North Western Railway. 2390. 

Stocks of Indian tobacco lying in London. 

MARITZBURG— 
Question re representations for facilities 

and grants to Indian’ widows: entitled 
to educational grants in——. 738. 

Question re— i प्र 
Finding of ——for sugar’ छाते utilisa- 

tion of molasses. 226-27, 
Statistics on the economic aspects of | 

Indian minerals. 908... 
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६ Question re—contd. 
Guidance given to agents working to 

extend Indian —— and to establish 

Pre !0 sLAONeiaD MAXWELL, THE HONOURABLE SIR 

Code of Criminal Procedure _ (Amend. 
= trade contacts. 379 ment) Bill (Amendment of Section 

Price of salt in the Bengal——. 096- 386)— ‘ 
: 98. eT As Motion ‘to refer to Select Committee, 

MARRIA! 896-99. 
Questi ig Code of Criminal Procedure (Amend- 

ion re— ment) Bill (Amendment of Section 205)— 
Hiffect of the Garda Act on“ehild —— Motion to refer to Select Comitnittee. 

ahs shies 900-02 फिट sat nt pi of enquiry Fig tee Co inl Doone Weiletice —B; 
m of women under exist- 

Fas: ews wih pao fp step... . Tats eg the सिल्क कि व," ane , ete. i 

Criminal Law Amendment Bill— 
MARRIAGE ae तु ” Motion to refer to Select Committee. 7 See ** Muslim Dissolution: of ——” under 299-300, 306 

Bale)” Presentation of the Report of the MARRIAGE RESTRAINT (AMENDMENT) "Selose: Gouieetse हि: 
BILL— | Motion to consider. 3808, 3822-26. 

“See Child ——” “under “Bill(s)”. |...) Consideration of. clauses. 3827-34. 
TLLAR(S)— Discussion on the point as to whether 

atl ute pit at Dusi Mr. H. A. Sathar H. Essak Sait’s cut 
~ of — of ‘tanks at| Motion re Moplah. prisoners and inter- 

Wallet एलन रुक _-hees.is in order. ..2030-3॥ 
MASTER(S)— Indian’ "Oaths (Amendment) Bill— 

* Question re‘reduetion in the pay of Indian eer coe paves 2:2५ Lillie to 

A 3207, 298 Mago Calis | Aimer, Motion for Adjournment | 76 Indian 
न wise हे का tion at the Palestine - MASTER OF SCIEN ference. 369. i 

Question re starting | of classes in | Motion to reduce demand for— — ” the Delhi University “Executives Council: #¢ waned 

MATCH(ES)— representation of Mussalmans in 
Question re— Central services other than railways. 

Action on the resolution re hand-made | के दल 94: 84046. Set. 
—— a | ome partmen: te 

Excise duty on——. 42, 7 हम detained without “trial. 
vised. duty yield: on ——, ४५. 20]. is 

Resolution re handmade ——, 95-982. Point of order raised by —— as to whether 
Try on a cut motion which relates to the 

MATERNITY— demand under the head “ Home Question re benefit provided to} Department ’’, an Honourable Member 
Indian estate women labourers in | can take into aceount the case “of 
Ceylon. —028, | prisoners who are detained under any | TUNGA— | authority except that ofthe Home 

ale stopping of trains by pulling | Depertmentertaed cae 5 
communication cords at ——and other —— Horeleners Bill— 

- 933 que oot ae 
ion to consider. 836-39. 

MAXWELL COMMITTEE— Motion to refer to Select Committee. = re’ decisions “of on I84I, 853-60. 
the Reports of the Wheeler and——’s, tion of the Report’ of the 
478. a | Select Committee. 245. 

| 

~ 
रू 
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MAXWELL, THE HONOURABLE .SIR 
REGINALD—coni 
Registration of Foreigners Bill 

Motion to consider. 3048-49, 3067-73. 
Consideration of clauses. 3073, 3079. 

3098-98, 337-4], 343, 350, 3I5] 
352, 353-54, 359, 3I60, 867॥ 
362, 374. 

Motion to pass. 375. 
~ MAYO COLLEGE— 

Question re— 
Amount drawn by the European assis- 

tant masters of the —— Ajmer, from 
their wards. 3206. 

Pay of the Principal of the —— Ajmer. 
3205-06. 

Racial disctimination in the —— Ajmer. 
3204-06. 

_—contd. 

MEDICAL COUNCIL (AMENDMENT) 
BILL— . 

See “ Indian——* under 
MEDICAL COLLEGE— 

Question re establishment of a——in 
Delbi. 7 

MEDICAL DEPARTMENT— 

Question re i in’ the her of 
Subedar-Majors in the Indian——. 
१६ 

MEDICAL EXAMINATION— 

Question re of pupils in the Central 
Administered areas. 384-85. 

MEDICAL OFFICER(S)— 
Question ve— 

Area under a—for rendering treat- 
ment to vollnae eaten 3644. 

“Bill(s)”. 

Main‘ + Reduction in the pay of Indian. 
in tl Ajmer. 3207 

MAZUMDAR, MR. N. G.— ; 
' Question re murder of —— of the Archaeo- 

logical Department. 433. 
MBAL(S)— 

‘Question r¢ discrimination in the supply 
of —— European running rooms 
+6 Muslim guards on the North Western 
Railway. 3369. 

MEAT— 
Questicn re Jhatka ——used in dining 

cars running on the Grand Trunk Ex- 
press. 3345. 

MECHANIG(S)— 

Question re -grant of benefits of pen- 
sion to——and mistries employed in 
the Telegraph Department. 58. 

MECHANICAL ENGINEER(S)— 

Question re— 
— working on the East Indian Rail- 

way. 2387-88. 
Promotion of cierical staff in the 

Divisional Chief ——’s Office at 
Jamalpur. 3600 

MECHANICAL WORKER(S)— 
Question re recognition of the All-India 

Railway —— Federal Union. 367. 
MECHANICAL WORKSHOP(S)— 

fees by —— for income-tax purposes. 
379, 499 

Non-appointment of —— of health in 
Ajmer-Merwara. 890-9. 

MEDICAL QUALIFICATION(S)— 
Question re— 

Vesting of reciprocal powers on the 
Indian Medical Council with regard 
to British——. 000. 

Vesting of reciprocal powers on the 
Indian, Medical Council with regard 
to British ——and influx of German 
and Jew doctors in India. 44-45. 

MEDICAL QUALIFICATION— 
See also “ under Qualification(s) ”. 

MEDICAL SERVICES— 
Demand for Grant. 2236. 

MEDICAL STORES DEPARTMENT— 
Question re— 

Purchases made by the Government 
093-94, 

Vacancies filled in the clerical establish- 
ment of the——Lahore Cantcn- 
ment. 04-05. 

MEDICINE(S)— 
Question re— 

Tnsufficient supply of ——etec., to hos- 
thi IN : 

See “ Workshop(s) ” one ‘on the Bengal Nagpur Railway. 

MECHANISATION— Use of Avurvedic for cattle. 2476. 
in the ber of |MEERUT- 

a उनके करे पालक! ins the jn. Qu alleg the Office and 
number of Indian. soldiers due to—— 
ete. 350l. 

against. 

Superintendent . of ——.. Cantonment 
Board. 3269. 
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ai MEETING(S)— 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. हा 

Question re— 

—— of the Works Committee of. i 
Government of India, .Press,.. New | 
Delhi. 3436. 

Publication of the minutes of the-—— 
of port trusts. 332-33. 

Use of the Karachi Town Hall for 
Public —— 

MELA(S)— 
Question re 
Measures to cope with the traffic during 

the Mahabarni—— at  Hardwar. 
937-38 

Railway collision at Hardwar during 
the Kumbh——. 858. 

MEMBER(S) — 
Election of a to the Central Advisory 

Board of Health. 550. 
Election of a—— tc the Standing Com 

mittee cn Pilgrimage to the Hedjaz. 
550. 

Election of the Central Advisory 
Council for ways. 2940, 

Election of to the Standing oe < 
mittee for the Department of | 
merce. 2266. 

Motion re— 
Election of ——to serve on the Stand 

ing Committee for Roads. 2266. 
Election of —— to the Public Accounts 

Committee. 2338. 
Questicn re— 

Agriculturist elected —— of the Delhi 
District Board. 62 

Bedsteads and looking-gli 
tain quarters of of the Legis- 
lative Assembly in New Delhi. 
3437-38, 

Enrelment of more —— to the Univer- 
sity Training Corps of the Allahabad 
University. 773-4. 

Provision of water-basins in quarters 
of —— of the Legislative Assembly 
in New Delhi. 3438 

Resignation of certain elected —— of 
the Cantonment Board, Lansdowne. 

fl 249-50. 
‘aking up cf commercial appointments 
in England by रत 2 of the 
Railway Board. 3642. 

MEMBERSHIP—. 
Question re refusal ‘of —— of flying’ clubs 

in England to Indians. 937, 2698-99. 

MEMORANDUM— 9 ABM 
Question re the 
== of “New Expenditure’’,. 3020. 

MEMORIAL(S)— 5 ointsnnmt 
Question re— = 

Action taken on the —— of train clerks 
on the North Western Railway. 
2380-8, 2407 

Badli-ki-Serai neat Delhi. 2082. 
or train clerks of the North Western 

Railway. 588. 
Unveiling of the “Mutiny —— near 

Delhi. 836-37 
Withholding of —— of railway servants 

to the Governor General. 935. 
MENDICANT(S)— f 

Question re— 
Census. of religious —~—. 247. 
Collection. of and ti 

regarding industry and separate 
census of religious ——. 609-I0, 

MENIAL(S)— 
Question re quarters for clerks and —— 

__ onthe Bengal Nagpur Railway. 350-5 
MENON, MR. P, M.— 

Oath of Office. 569. 
MENTAL HOSPITAL(S)}— 

See “ Hospital(s) ”*. हे 
MERCHANT(S)— 

Question re of the i protection of 
Indian——in the United States sof 
America. 685-86. 

MERCHANT NAVY— 
See “ Navy”. 

MERCHANT SHIPPING (AMEND- 
MENT) BILL— 
See “Indian——” under “* Bill(s)”. 

MESSAGE(S)— 
——from His Excellency the Governor 
Gen th bl Sir 

Thomas Stewart to perform the fune- 
tions assigned to the Finance Member 
cn the oceasion of the general discussion 
of the Railway Budget. 264. 

cussion by the Legislative Assembly. 

—— from His Excellency the Governor 

of th 
the Indian Naval Reserve Fi 
cipline) Bill in the form rec 
780. 
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MESSAGE(S)—contd. 

| ——from His ‘Excellency the Viceroy 
and “Governor General recommending 
restoration of the Indian Tariff (Third 
Amendment) Bill in the form  intro- 
duced. 3793. 

जगा वी०आ His Excellency the Viceroy 
and Governor General recommending 
the passage of the Indian Finance Bill 
939, as recommended, 2763. 

नर+ Question re— 
Changes in regard to concedsions to 

in ress —— . 337, 667-68. 
Transmission of telegraph 

Codialbail 

Mangalore, 

METAL(S)— 
Question re electrical power and —~con- 

from. 
adit 

3367 

Motion to reduce demand for— 
“Department of Education, Health 

MILITARY DEPARTMENT— |, 
Question re land owned by the——in 

Behala near Calcutta. 3772. 
MILITARY EMPLOYEE(S)— 

See “* Employee(s) ”. 
MILITARY MAN@UVRE(S)— 

Question re— 
Evacuation of certain villages in Agra 

district for —— 
Notification to village for holding — 

I50. 
See also under ‘“ Mancuvre(s)”. 

MILITARY OFFICER(S)— - 
of a 

and his wife towards Thakur Kalyan 
Singh, Aide-de-Camp to His Highness 
the Maharaja of Jodhpur, wearing 
dhoti, while travelling in the Frontier 
Mail. 309-20, 3769-7 

See also under *“Officer(s) nae 
MILITARY OPERATION(S)— 
Question re— 

Expenditure on——on the North- 
West Frontier. 604-05. 

——on the North-West Frontier. 37, 
and’ Lands” +e Indians overseas. 356-57, 

= 285. rs MILITARY PASSENGER(S)— 
Executive Couneil” re G See *P. 
Defence Policy and administration, 
236, 237-40. 

METEOROLOGY— 

MILITARY PENSIONER(S)— 
See ‘* Pensioner(s) ” 

for Grant. 2235. Re Perea 

MIDDLE CLASS—~ voy. | MILITARY SUB-ASSISTANT 
रे of ——unemploy-)  SURGEON(S)— 

ment. 33-35. Question re— 

MIGRATION— Increase of pay of —— of certain ranks. 
Questionre stoppage’ of the ——of 742-43. 

foreigners into India and recruit of Promotion of —— of the Bengal estab- 
Jews in Government service. ~30. lishment. 74-42. के 

MILEAGE COUPON TICKET(S)— 
“See ‘* Tickot(s)°’. 
MILITARY— 

Question re— __ 
= of —— sent to Cuttack for the 

law and order in Orissa States.. 760- 

MILITARY ACCOUNTS DEPARTMENT— 

drawing of pay 
474-5. 

MILITARY ABEROPLANE(S)— 
- 86 “ Acroplane(s)” 

sent to Cuttack for maintenance of MILK 

MILITARY TRAINING— 
Motion for Adjournment re spending of 

Indian revenues in the —— of foreigners 
like the Afghans. 369. 

Question re— 
——in Provinces, . 89] -22. 
—— in schools and celleges started by 

vincial Government 3] 

Question re— 
Enquiries regarding cattle and produc- 

tion and consumpticn of —. 
2476-77. 

Monopoly for —— supply in Landsdowne 
Cantonment. 250. 

Monopoly for) the supply..of—— in 
New Delhi. .6-62, 368, 205-6. 
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MILK VAN(S)— 
See “ Van(s)” 

MR. €. C. 
Election of ——to the Standing Com- 

mittee for the Department of Communi- 
cations. 3376. 

Motion to reduce demand for “ Miscella- 
neour Expenditure” re provisions re 
enquiry into accidents. 427-29. 

के “४:53 dG at 

Demand for Grant. 2236. 
sh a SRE a bal 

of women prohibited from 
working in and action on the 
recommendations of the Coal —— 
Committee. L0I4 

Higher rate of deaths in —— in Assam. | 
202-22 

Indian School of ——at / Dhanbad. | 

ean 

6s शर्त: 

Prospecting of petrol and --- +- का Tndian 
States. 23-I4 : | 

Statistics on the economic aspects of 
Indian ——. 997-98 

MINERAL RESOURCE(S)— 
Question re survey to find out oil and 

‘co  other-—-in Assam. 2687-88 | 

| 

See “ Industry(ies)”’. 
MINISTER(S)— 

Question re— 
Conference. of Finance-——. 

090-92. | 

Indian army used by Provincia] —— | 

255-56. 

for keeping law and order. 736.| 
‘Trade negotiations with the Afghan ——. | 

8-9. 
MINISTER OF COMMUNICATIONS— 

See “Communications, Minister ‘of **. 

MINISTERIAL SERVICE— 
gti f ful | Qn Q S | 

_., Candidates of the —— Examination 

MINT: itl... 474 
Demand ‘for Giant: 2239, क 9°! 
Demand for Supplementary Grant. 285. 

MITCHELL, MR. K.@.—"* a 

| MINUTE(S)— मु 
Question re publication of the —— of 

the meetings of port trusts. 332-33. 
MISAPPROPRIATION— 

Question re of the sales of tickets 
by a Station Master at Nangloi on the 
North Western Railway. 24]4. 

MISCELLANEOUS (GENERAL 
BUDGET)-- 

» Demand for Grant. 2240. 
MISCELLANEOUS ADJUSTMENTS 
BETWEEN THE CENTRAL AND PRO- 
VINCIAL GOVERNMENTS— 
Demand for Grant. 2240. 
Demand for Supplementary Grant. 28I6 

MISCELLANEOUS DEPARTMENTS— 
Demand for. Grant. 2239, 

MISCELLANEOUS EXPENDITURE— 
+HNERAL BUDGHT— 
Demand for Supplementary ‘Grant. 285. 

MISCELLANEOUS EXPENDITURE 
(RAILWAYS)— 
Demand for Grant. 427, 467. 
Motion to reduce demand for —— re 

provisions re. enquiry into accidents. 
i427-45. .... -« 

MISCELLANEOUS 
WAYS)— = 
Demand for Grant in respect of * Work- 

ing Expenses ——”™. 
Demand for Supplementary Grant in 

respect of Working Expenses —— . 
2796-2803. 

Motion to reduce demand for Supple- 
mentary Grant. in respect of Working 
Expenses ——— . 2797-2800. 

MISRA, PANDIT SHAMBHU DAYAL— 
Election. of ——.to the Central Advisory 

Couneil for Railways. 2940, 
MISSILE(S)— 

Question’ ré thrown on @ compart- 
ment of 8 Down Delhi Express between 
Baraka and Kulti. 2976-62. 

“EXPENSES (RAIL- 

| MISTRY(IES)— 
Question re non-grant of benefits of 

pension to mechanics and —— employed 
in the Telegraph Department. 58] 

r 

Oath of Office. 43. 
MODY, SIR H. P.— ~ 

dian Finance Bill— 
lotion to consider. 2285, 2377, 2527. 

Consideration of clause 4. '2586-9, 
2593, 2657 
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MODY, SIR H. P.—conid. MONGHYR— 

Motion re Indo-British. Trade. Agree: Q re de id for the pi of 
2866, 2884, 2885, 2943-48, 2957, 2958, evening train from ——. 829. 
2964, 2965, 2986, 2995, 2999, 3000, MONO-CASTER(S)— 

MOGHAL SARAI— Question re pay of —— in certain Govern- 
करता = | ment of India presses. 3029. 

Joining Of the Railwaymen’s Union at | MONOPOLY(IES)— 
Charbagh on the East Indian Rail- | Question re— 
way by porters at 260. ——for Milk supply in Lansdowne 

New platform erected at the Rail- | Cantonment. 250) 
way Station. 2385. | 

Taxation of railway employees at—— 
by the Benares District Board. 

2-63. | 

MOGHALPURA— 
Question re— } 

Advertisement for posts of foremen for 
the North Western Railway Mecha- 
nical Workshops, ——. ]54-55. 

Confirmation and promotion of certain 
staff in the 
07. 

MOLASSES— 

Question re— | 
Experiment to manufacture cattle feed | 

from ——. 2474-75. | 
Finding of market for sugar and utilisa- 

tion of 226-27. 
Manufacture of power alcohol from —— . 

6i4-5, 398-99. 
Utilisation of ——for manufacture of 

power alcohol. 2003, 2248-49, 

——for the supply of milk in New 
Delhi. 6-62, 368, 05-6. 

MONTHLY MAGAZINE(S)— 
See “ Magazine(s) ”*. 

MONUMENT(S)— 
Question re etc., taken under pro- 

tection by the Archaeological Depart- 
ment. 932. =! 

MONYWA— 
Question re loss of Indian life and property 
in——and Kanbalu in Shwebo dis- 
trict of Burma. 227. 

MOPLAH(S)— 

Question re release of —— political 
prisoners and internees. 734-35. 

MORADABAD— 
Question re— 

Grievances of clerks in the Contro! 
Office at——. 343-45. 

Withholding of an appeal submitted 

36I2. 

MONEY— si the 3 staff of the Control Office 

Question re— paces 
Ahmedzai Wazirs asked to pay—— and | HOSA 6५०५: कक न ae किसी 

rifles. 665. | Question re Lor ce of certain ket 
Escort fi f Go | ete., offi ig as in 

= धर Deparikente.- rungaesttiget © the << OF Ho" anti 7. सह कक 
Department of Education, Health | 
and Lands. 896. | 

Foreign —— spent in India. 2I8], 
2335-36. 

—— spent on the Independent territory 
and tribal belt for provision of 
certain amenities. 950-5, 

Recovery of —— due from officers on 
pension, 823-24. 

MONEY ORDER(S)— 
Question re— 

Delay in payment of ——etc., in Delhi. 
3625. 

Payment_of ——to villagers of Bhat- 
7 Post Office in Chiplun_ Taluka. 

MOSCcOW— 

Question re propaganda in India from 
——. 2325-26 

MOSQUE(S)— 
» Question re— 

Dispute about a——in the compound 
of the Headquarters Peshawar Dis- 
trict and Brigade. 2535. é 

Tombs and——,.ete,, in the. res- 
tricted railway area. 367, 
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> 

MOTION(S)— ५ ( 
h —— te va 

Election of members. to. serve on the 
Standing Committee for ds, 
266. 

“© Blection of the Central Advisory Council 
for Railways. 

< Election of the Standing Finance Com- 
mittee for Railways. 2267. 

MOTION(S) FOR ADJOURNMENT— 
See “* Adjournment(s) ”’. 

MOTOR ENGINE(S)— 
.. Question re manufacture o: I 

and ——in India. 79-98. 

MOTOR SERVICE(S)— 
Question re operation of road —— by 

the Madras and Southern Mahratta 
Railway. 742-43. 

MOTOR PASSENGER(S)— 
See “ Passenger(s) ” 

MOTOR VEHICLE(S)— 
Question re —— in the Army. 607-08. 

MOTOR VEHICLES BILL— 
w See * Bill(s)”’ 

MUDALIAR, MR. 6. N.. MUTHU- 
RANGA— 
Election of ——to the Standing Com- 

mittee on Emigration, 284. 
y Gen of the Railway Budget. 

045-48. 
Indian Finance Bill— 
Motion to consider 2345-5] 

Motion to reduce demand for “ Railway 
Board” re Indianisation of higher 
services in railways. 20] 

Question re— 
Advertisements for the post of Director 

of the Kodaikanal Observatory. 
796. 

Amalg: ion of the 
ducts Department with the Botanical 
Survey of India. 889-90. 

Amount spent on cinchona plantation. 
889, 

Appointment of an Indian as Vice- | 
Chairman of the Imperial Council 
of Agricultural Research. 247] 

and other employees on 
डक East. Indian Railway. 793- 

Apprentices and other employees on 
नस the Great Indian. Peninsula 

way. 794. 

MUDALIAR, MR. «@. Ny MUTHU- 
RANGA—contd, nie YAS 

Question re—contd. ala ad ol 

Apprentices and other employees on 
the North Western Railway. 794- 
95. 

Archeological excavations carried on 
by Dr. 0. L. Fabri in the Punjab. 
3035-36. 

Articles found missing from the Bioche- 
mistry Department of the Indian 

f I 65. 
Bifurcation of the Department of 

32- Education, Health and Lands. 
I3. 

Bose Research. Institute, Calcutta, 
374-76, 

Central institutions and boards charged 
with the administration of certain 
subjects under the Government of 
India Act. 290, 637. 

Central Intelligence Officers in the 
Provinces. 290. 

Closing of the level crossing near the 
Trivalore Railway station. 927. 

Control and administration of the Bose 
Research Institute, Calcutta, 220. 

Cost of fitting fans in intermediate 
and third class carriages on Railways. 
I343-44, 

Decisions of Government on the Reports 
of the Wheeler and Maxwell Com. 
mittees. 478. 

Delay in the grant of pensions, ete., 
to the families of disabled soldiers. 
2822-23. 

Diplomatic and consular expenditure 
in certain countries. 938. 

Discrimination in leaye and pension 
rules of the superior services under 
the Government of India. 200-0I. 

Disturbance of peace in Delhi. 479. ~ 

Duties and qualifications, ete., of the 
Director of the Botanical Survey of 
India. 888-89. 

Enquiry into the antecedents of candi- 
dates for the Indian Givil Service 
examination. 857. 

Establishment. of the Federal Rail- 
way Authority. 932. 

Expiry_of contract of certain Company- 
managed Railways. 2]80. 

Filling up of the post of Deputy Agent 
of the South Railway. 926- 
27. 

a
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~MUDALIAR, MR. » ©. 
RANGA—contd. 
Question re—contd. 

N. | MUTHU- 

Filling up of the post of Joint Direc- 
tor Imperial culturist of the 

a ४४० AY tortie 3036: 
Filling up of the post of the Public 

_ Health Commissioner with the 
Government of India. 2007. 

Foreign experts in the Government of 
. India Secretariat and ifs Attached 

Offices. 695 
Foreigners in India, 76-7. 

cy, Formation of Advisory Committees for 
: Broadeasting Stations. 402 

_ Further restriction on Indian owner- 
ship of ‘property in European areas 

South Af 2006. 

MUDALIAR, MR. C. N. MUTHU- 
RANGA—contid. 

Question re—contd. रे 

Posts filled by experts under the Depart- 
, ment of Education, Health and Lands 

020-24. 
Preparation of a manual of cultivated 

plants of Tn e Botanical 
Survey of India. 887. 

Private vending of refreshments on the 
Madras and Southern Mahratta and 
South Indian Railways. 7409-04. 

Proceeds from excise duty on Sugar. 
eters छा83, . a 

Proposal to constitute. Madras» Gity 
into an enclave under a Chief Com- 
Juissioner.. 856, 236-37. 

Protection of isolated small railway 

Grievances 
att 247-72 
“Heavy imports of rice and paddy into 

Madras. 2005-0 
Tnerease im expenditure caused by the 

ereation ofnew Ports. 099/4200 
Indians employed ‘by State-in Euro- 

pean countries and America. 939. 
Intermediate class fare between Delhi 

and Madras. ©2403 
Late ion given to did. by 

the Federal Public Service Commis- 

ba. ment. 

“Provision of ae 200 postmen. 
व44-45 

Purchase of any Railway by Govern- 
34-42 

Purchase of 
204 

Questions on Burma riots under dis. 
cussion with the Government of 
Burma. 08-9 

Reconstitution of the Indian ‘Aécoun- 
tancy Board.» 2249-50; 5: 

Recruitment to posts under the Goyern- 
ment of India. 857. 

Reduction of non-gazetted and inferior 
staff on the Bast Indian Railway 
'7929-30. 

Relations of the Central and Provincial 

+ Envoy .” aeroplanes. 

sion’ regarding their ad. to 
examinations. 856. 

Modification in the regime in 
the. Chief Commissioners’ Provinces. 
888, 4287. 

National nutrition." 4238. 
Officers and men serving in the Royal 

Governments with the Imperial Bank 
289. 

Relieving of congestion in: the Imperial 
Secretariat North Post Offiee, New 
Delhi. 93-32 

' Report regarding: financial position of 
Coorg. 289 

Researches in the «Bose Institute, 
Caleutta, 75 

Restrictions imposed on Indian commer- 
cial travellers in South Africa. ॥28 

Restrictions on in India 

Air Foreey 2303-04 
Officers inthe Department of Educa- 

tion, Health Lands, 99 
Officers in the Finance Department. 

098.99... 
Officers’ in the Home Departm 

4473-74. 

Opening of Point Calimere Port for 
foreign trade. 939. 

Operation of road motor services by the 

and on Indians in Certain countries. 
938. 

Revision ofthe New Pension Rules. 
200. 

and Southern 
Railway. 942-43 

/Over-production: of sugar. 
Personnel and  attivities, ete., of the 

Botanical Survey of India. 

Mahr: ‘Safeguarding ‘of the i of Tndian 
shipping. 3038-39. 

श्श्ठा Scientific work done in the Kodai- 
kanal Observatory.» 795 

886-87. Simla exodus. ॥47748,. 352. 
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MUDANLARs MR, Cx) Ney) MUTHU- 
RAN मे 

Taking over by Government of the tel- 
phone system in Madras. VI45. 

Training of Indians for posts in the air 
service of India, 290-9. 

Transfer of agency functions to the 
High Commissioner for India. 474- | 
77. 

Utilisation of molasses for , 
ture of powér “alcohol. 2248-49. 

Question, ... ( Arcelie re... places 
visited and ४ ताक ;० _¢on- 
sulted by Sir | 
33. 

MUFASSAL— 
Question re location of post offices in 

and —— in Government Caloutta, 

= Motion for leave to. introduce. 20. 
Election -of »--—— to _ the Standing: Com- 

mittee on Pilgrimage to the Hedjaz. 
2940. 

General discussion of the General 
Budget. 767-70. 

Sel Medical. Council (Amendment) 

Motion for leave to introduce. 422, 
Motion for Adjournment re ejectment and 

prosecution of a first class railway 
passenger for wearing a dholi. 2337, 
2338. 

mn of Marriage Bill— 

Motion to pass. 876-77. 
Muslim Personal Law (Shariat) Applica- 

tion (Amendment) 
Motion for leave to introduce. _9. 

Question re— मै ascent) 

Abolition of the*posts त Coaching and 
~~ Goods Inspectors ‘on the’ East Indian 

Railway. 83-32 cits 
°» Ban on the entry of certain*newspapers 

and journals in army ‘circles. 3776. 
' Change in the time of otitside work of 
"~~ "TIncome-tax Officers ‘and’ Inspectors. 

3777-78. 
Charging of house rent from employees 

in the Binding Department ‘of the 
“Government of India | Press, “New 

Delhi. 8485. 
Colour test of employees on State Rail- 

ways. 2782. 
Complaints against Postal Officials by 

certain newspapers of Delhi.” 3624- 
25: 

Confirmation of certain ticket’ ¢ollec- 
tors; ete., officiating as guards in the 
Moradabad Division of ‘the: East 
Indian Railway. 36]2. 

thonéy orders, 

East Indian Railway from the mem- 
bership of provident fund. 

Expenses in’ co: ion with construe- 
tions undertaken during the Kumbh 

= Mela. 770. = Tish 
Grant ‘of increments in the Binding 

Department of the Goyernment of 
India Press, New Delhi. 3434-35. 

Grievances' of clerks in” the Control 
Office “at Morabdabad. 2343-45. © 

Grievances of guards on the Great Indian 
Peninsula Railway. “804-05. ©” 

Gi of the ex-break 
the East Indian Railway. 368-59 

Guiatds on the Great Indian’ Peninsula 

on 

Railway.” 802-03. 
Making of adverse remarks against 

their sub by the CG is- 
tioners of Income-tax. 3778. _ 

Meeting of the Wor! the 
Government of _ eee ५ 
Delhi. 3436. 

Old travelling: inspectors on the 
Railway. - 935-36. 

Operati ons performed 
) mployees 
Railway Hospitals: 240. 3 

~ Overtime allowances paid to the 
: ed of the ‘Indian Rail- 
way. 
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MUHAMMAD AHMAD KAZMI, QAZI— 
contd 
Question re—co ntd. 

Pay of warehousemen in the Govern- 
ment of India Press, New Delhi. | 
3433-34. 

» Petty constructions at the Hardwar 
railway station. 59-69. | 

Railway servants failing in the oral 
test. at the Walton Training School. 
368 

Remodelling of Hardwar Railway Sta- 
tion. 74. 

Rent free quarters for guards and ticket 
checking staff on the East Indian 
Railway. 283. 

Restoration of old scales of pay 
to 

East Indian Railway. 359, 
Rupees of the Queen Victoria’s reign. 

826. 
Senioity of Coaching and Goods In- 

spectors on the East Indian Railway. | 
832-33. 

_ Stations provided with. hospitals, on 
the East Indian Railway. 2408-09. 

Temporary officers in the Vizagapatam 
o Port. -3806. 

Tenders and work orders given during 
the Kumbh Mela. 70, 

‘Tenders invited for the supply of 
boulders for stocking on Hardwar, 
Dehra Dun and Kotdwara sections 
70. 

and 
the 
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tax purposes of places. 3778. 
Vision test of clerks on the East Indian 

Railway. 282. 
Withholding of an appeal submitted by 

the staff of the Control Office. at 
Moradabad. 345-46. 

Withholding of memorials of railway 

MUHAMMAD AHMAD KAZMI, QAZI— 
coneld, 
Question (Supplementary) re—contd. 

Pay of workrien in the Locomotive 
Department of the Shahdara-Saharan- _ 
pur Light Railway. 3626. 

Persons detained in British India for 
reasons of State connected with 
External Affairs. 86. 

Rate war between shipping companies 
on the Konkan coast. 3209. 

MUIRHEAD, COLONEL— 
Question re impressions of his tour in 

India given by-—— Under Secretary 
of State for India. 3005. 

MUKAND IRON WORKS, MESSRS.— 
Question re order for cast iron permanent 

way chairs placed with—— by the 
North Western Railway. 3357-59. 

MULTIPLE ADDRESS(ES) — 

Question re withdrawal of concession for 
of Press telegrams.’ '279-80. 

MUNICIPAL AMENITIES— 
Question re amount spent on the 
New Delhi. 3203. 

MUNICIPAL COMMITTEE(S)— 
lotion for Adjournment re rejection of 
the Delhi ——’s application for a dis- 

of oF" 

tributing licence under the Indian 
Hleetri¢ity 26... 424:27,  554-67. 

Question re— 

Election of & non-official Chairman to 
the Beawar 42-43, 768, 255i- 
53, 3787. 

Government grant to the New Delhi 
——'s; ete. 2020-99 8 

Notification depriving the Ajmer 
from électing a non-official 

42. 

MUNICIPAL FRANCHISE— 
Fri 

servants to the Governor General 
935. 

Question (Supplementary) re— 
Age of the Loe 

Superintendent of the Shahdara. 
pur Light Rail 3626, 

3627. 
Conduct of a European military officer 

and his wife-towards Thakur Kalyan 
Singh, Aide-de-Camp.to His Highness 
the Maharaja of Jodhpur, wearing 
a dhoti, while travelling in 
Frontier Mail. 3769-77. 

Contract of the Shahdar; Sahar 

Abolition of entertainment tax in New 
Delhi and Government's contribu 
tion to the New Delhi ——.. 55. 

District Boards and——in British 
Baluchistan. , 28-29. 

Election of a non-official Chairman to 
the Beawar——. 225-53. 

—— and Cant Boards 
Fire Brigades in tho Gsiially Ade 

Areas.’ 620-] 
Light Railway. 3597. Report of the New Delhi ——. 70-7]. 
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॥ 

MUNICIPALITY(IES) —contd, é | 
Question re—contd. ‘ । 

Representation of non-official interests 

MUSEUM— 

Question ve theft in the Delhi Fort ——. 
58 . 

in the New Delhi —— and the Noti- 
fied Area Committee of Civil Lines, MUSIC— 
Delhi. 447-48," 900. re bi of Euro) and 

Seat for trade and commerce assigned Indian —— from broadcasting stations 
- in the Ajmér——. 386- 2397 

MUNSHIGANJ— site? MUSIC PROGRAMME(S)— . 
Question-re telegraphic connection with| Question re — of. ing 
oo. 574-75. 24-25, 

MURDER— 
MUSICIAN(S)— 

Question rz —— of Mr. N, G. Mazumdar Question he" Selects f é ion of ——for broad- of the Archeological Department. 433. Casting" stations. 2400-07, 

MURRG = MUSLIM(S)— 
Question re change of the name of Budham Motion»$0. seddosdeiinhd™foni2Rail 

Ghat railway station to that of 
57. 

MURTUZA SAHIB BAHADUR, MAULVI 
YED— 

Discussion on the whether 
A. Sathar H. Essak Sait’s cut 

motion re Moplah prisoners and inter- 
nees is in order, 203] 

Election of —— to the Central Advisory 
Council for Railways. 2940. 

lim Dissolution. of Marriage _Bill— 
msideration cf clauses. 625-26, 627, 

का ह 0947, 647, 648, 864, 865, 866. 
re— 
ion of candidates to the Indian 

Audit and Accounts service examina- 
tion, 354-5, 

Delay in the supply of application forms 
of 

Assistants under the Superintendent 
of Insurance. 3786-87. 

Promotion, to sub-head’s grade in the 
Railway Clearing Accounts Office. 
363, 3632-33. 

Selection of candidates for the Indian 
Audit and Accounts Service examina- 
tion. 353-24. 

Seniority list of staff in the Railway 
Clearing Accounts Office. 363-32. 

ae अब re war ‘pre 

3663, 

MUSCAT— 
Question re— 

Expenditure in the Persian Gulf and 

way Board” re inadequate representa. 
tion of ——in Railway Services. 36- 
bl 

Question rée— 
Absence of a— Welfare Officer on 

“the mgal Railway. 355. 

tection of abe fe i the Poste 
and Telegraphs ae rtment. 3346. 

Compensation to Indian —— who lost 
sid and property in the Burma Riots. 

5. 
Discharge and harassment of —— by 

the Superintendent, Watch and Ward 
Eastern Bengal Railway. 897. 

Discharge of —— on the Eastern Bengal 
boy 

Effect of economy cam: orders on 
, etc., inthe Posts and Telegraphs 

Department. 3348-49. 
Eligibility of ——for appointment in 

the Diplomatic Office in Nepal 
State. 822. 

Employment. of more —— watermen on 
the North Western way. 3637. 

Employment of ; ye 2 
on the North Western Railway. 3373- 

Employment of ——Income-tax Ins- 
pectors in the Punjab. 3498-99. 

Employment of ——in the Personnel 
Branch of the North Western Rail. 

Entry of ——in Nepal State. 
—. 60. 

Treaty with——. 63, 493$. 

way. 3637. 
82I, 

Grievances of—on the astern 
Bengal Railway. 3636-36, 
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MUSLIM(S)—contd. 

Question re—contd, = 

Inadequate representation of —“— in 
certain services on the North Western 

: Railway, 8380-3, 
Tt 
© the offices subordinaté to the art? I आर 

। ment of Hdtication, Health a | Preponderance of non on the 
po Electrical Branch of the North 0], aah 24 87 Western Rail 7-72, Mainpuri— ke hd ih अका| sis aa dg nate. 

“in the Burm T8965, re cadre in the office of the Director ह oo Assam Bengal General of Posts and Telegraphs: 
way. i47. 

Promotion. of —— to the Indian Service 
of eg Western 

| act ps ’ : 

898. ड़ 
| Promotion. of —— to the lower gazetted 
4 Service on the North Western Bad 

i 
4 

हे 
4 
4 

Supersessions of —— and Christians in — 
the Department of Education, Health 

५ and Lands. 463]-32. Dents 
Supersession of —in the Archeo. 

logical Department. 623-24,. 3893... 

Transfer of —— clerks in ‘indian Rail owrah 
Division of the East India 
way. 42] O8LE HE 

See also ‘under ** Mussalman(s) ”. 



|| 

MUSLIM PERSONAL LAW (SHARIAT)| Shipping 
APPLICATION (AMENDMENT) BILL— |  Seé aloo under “Shipping”. 
See ~ Bais) ~ NAUMAN, MR. MUHAMMAD— 

MUSLIM UPPER SUBORDINATES— Coal Mines (Stowing) Bill— 
oBee Epp Subordinate(s) Mietion to consider, 3222-26. 

| NAGA(S)\— कर 3:८7 ४2०? 
Se Question re purchase of a Hawai slave by 
m the——._ 33, I6]. 

Fe NAGA HILL(S)— 
Question re seam of coal found in Lakhim- 
= Frontier Tracts and —— in Assam. 
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e—contd, 
Departure from the practice of using 

Urdu script in postal forms. 997- 

“Maintenance and Supply of Locomo- 
tive Power” re manufacture of loco- | 
motives in India, 245-47, | 
Railway Board * re— | 
Amenities of third class passengers. 

249, 250. 
Inadequate representation of Muslims 

railways. 95-97, 98, I206, I207. 
Reduction in salaries. 278, 286. 

Bengal Railway, 
to guards working on Sunday 

on the Bast Indian Railway. 3269. 
“Appeals of ea-crew. stafi of the East 

Indian Railway at Howrah. 2383. 
Approved lists for promotion to selection 

posts, ete., on the East Indian Rail- 
way. 2602. 

Communal! composition of persons re 
eruited in the General Manager’s Office 
on the Eastern Bengal Railway. 46. 

Discharge of Muslims on. the 
Bengal Railway. 682, 

Discrimination in the supply of meals 
from European reoms to 
Muslim guards on the North Western 
Railway. 3369. 

Filling up of certain vacancies in the 
Howrah Division of the East Indian 
Railway. 

Superintendent, Howrah. .422. 
Muslim tracers and ‘htsmen 

NAUMAN, MR. MUHAMMAD—conid. 

Question re—contd. 

Non-existence of facilities for training of 
Muslims on State Railways. 683. 

Non-observance of recruitment rules in 
the Engineering Department of the 
Eastern Bengal Railway. 354. 

Non-promotion of Muslims as Guards and 
Station Masters in the Paksey and _ 
Katihar Districts on the Eastern 
Bengal Railway. 579-80. 

0: ion of Establishment offices of 
the Divisional Superintendents on the 
East Indian Railway. ॥427. 

Percentage of Muslims on the Eastern 
Bengal Railway. 682-83 

Post of Drawing Office Superintendent 
Bee Chief Poplar Rie Radice 

bps 

Recruitment of tracers and draughtsmen 
on the Eastern Bengal Railway 
579. 

Rest to gurads.on the East Indian Rail- 
way. 3368. 
Smalls quick transit service ” 
East Indian Railway. 74. 

Superi of logy, Lahore 
Circle. 892-93. 

Transfer of Muslim clerks in the Howrah 
Division of the East Indian Railway 
i42). 

Vaeancies of officers in the lower gazetted 
service of State Railways, 354-55. 

Vacancies of ticket collectors in the 
Howrah Division of the East Indian 
Railway. 420-2I. 

Question (Supplementary) re— 
Accidents on the East Indian Railway. 

98. 
Leasing out of stalls for third class’ pas. 

sengers on the Assam Bengal Railway. 
36 

Muslim clerks in the General Manager’s 
Office of the Great Indian Peninsula 

zy SAD 
Assam Bengal 

on the 

Muslims in certain services on the Bengal 
Howrah Division. of the East Indian 

= Railway. 420. 
‘Muslims employed on the Hastern Bengal 

Railway. 68: 
Non-appointment of a qualified Muslim 

as Superintendent, Drawing Office, on 
the Eastern Bengal Railway. 355. 

and North .Western and_ Eastern 
Bengal Railways. 3592. 

Non-supply of drinking water on the 
Assam Bengal Railway Stations. 366, 

Preponderance of Non-Muslims in the 
Electrical Branch of the North 
Western Railway. 3372. = 
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NAUMAN, MR. MUHAMMAD—coneld. NEMATTANPATTI— 43 
Question (Supplementary) re—contd. Qu te of station at 

Promotions in the Ticket Checking Branch —— in Ramnad District. 82I. x! 
on the East Indian Railway. 3977: NEPAL 

Raids from the independent territorry. * 
935. Question re— 
lution re hand-made he 959- Eligibility of Muslims for appointment 
60. 

Sugar Industry (Protection) Bill 3822. 
Motion to consider. 3748, 3749. Entry of Muslims in —— State. 82I. 

NAVADWIP— Restrictions on the entry of Indians in 
Question re grant of Rail to ——territory and recruitment of 

= ee Gurkhas in the Indian Army. 3-I4 Manipuris tarvelling to ——- and Muttra. 
289: NEW CONSTRUCTION (RAILWAYS)— 

NAVAL RESERVE FORCES (DISCIP-| Demand for Grant. 469. 
LINE) BILL— 

See “ Indian ——” under “ Bill(s)”. | sd DELHI— 
NAVIGATION— | Question re— a ; 
Demand for Grant in respect of “ Irrigation Abolition. of entertainment tax in 

(including Working Expenses)”, —. and Government's contribution to the 
s dd i Works. | —— Municipality. 55. 
cna Adulteration of ghee and grievances of 

shopkeepers in ——. 3032 
Allotment of daftry quarters to jamadars 

States of America. 3365. ८ | in—— 635-3¢. 

NAVY— es _ Allotment of quarters to the employees 
Question re— Ey the Goyernment of India Press, 

A Seta समकला to India’s merchant Aeiet ti — ee 

SM ties of ——.. 3203. 

। 

Rectuitments: to the Royal Indian ——, 99 aia Basar Chi a= 

N a aS 
AZIR, MR. PHIROZE— Z | Appointment of a Land Development Question re wingslot invention of —— | Committes in eae 

848, 423. हर Appointment of an optician in the Irwin 
NEGOTIATION(S)— i ] 

Question re— Ne =? for d trade agreement... with, the Area in——set apart for fruit’ eulti- 

United States of America. 655-56, Bey ee 
674-75, 683-84 Auction ore. allotment of shops in ——. 

—— for acquiring Gwadar on the रे 
Makaran Coast... 949. Beadsteads and looking. 

—— for Indo-British Trade Agreement. certain quarters of Members of the 
29-30, 45-46, 426-27, 450-5 Legislative Assembly in——. 3437- 

for renewal of agreement with the | 38. 

Cattle byres in ——. . 0I6. Tatas and the Indian National Air. 
ways. 453. | 

on subjects of relationship ~be- 
tween France and India. | 2629. 

Indians ‘in Afghanistan 

Results. with the. Afghan 5 
‘Trade Minister. 7438: Creation of a single unit for the entire 

Trade with the Afghan Minister, urban area of Delhi and ——. 446-47, 
8-9. Demand for daftries quarters in ——. 

NEHRU ENQUIRY— 634-35. 
See “ Enquiry(ies) ”. Development of ——. 883-84, 
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NEW DELHI—contd 
Question re—contd. t 

Dispensary for the of India 
Press employees, ——. 2253-54, 

Extension of the area of Daftary quar: 
ters in——. 638. 

First delivery of mails in——. 2625. 
26. 

Government grant to the —— Municipal 
Committee, ete. 2020-2I. 

Government of India ‘Press Workers 
Union, ——. 204-6 

_ Grant of increments in the Binding De- 
pa of the tof Tndia 
Press, ——. 3434-35. 

Tneon ५ of thi 
Government of India Press, ——. 
743, 2266. 

Meeting of the Works Committee of the | - 
Government of India Press; ——. 
3436. i vipa: 

Monopoly for the supply of milk in ——. 
6-62, 368, 05-6. 

Pay of warehousemen in the Government 
of India Press, ——. 3433-34. 

Payments to engineers for constructing 
houses in according to Govern- 
ment’s designs. 4235. 

Provision of unif to ti in pos 
Delhi and ——. 2626. 

NEW DELHI—coneld. 
Question re—coneld. 

Sub-letting of Government qtiarters in 
—— 4 

Sub-letting of quarters by the employees 
of the Government of India Press, 
—. 3033. 

Supersessions in the Binding Depart- 
ment of the Goyernment of India 
Press. ——. 689. 

Western and Eastern Courts in ——. 

‘737-38. 
NEW ZEALAND— 

Question re difficulties of Indian exporters 
to——.  3I97. 

NEWSPAPER(S)— 
hanges in the rates of registered ——. 

wn Finance Dares mera the Indian’ 

Gustine 
Ban on the entry of certain —— and 

journals in army circles, 3776. 
Complaints against Postal Officials by 

certain of Delhi. 3624-25. 
applying for registration in the 

United Provinces. 939-44. 
Pie postage for circulating in rural 

Posting of registered —— on the day of 

publication. 3352-53 Provision of water-basins in quarters of 2 
* Members of the adver ; in vernacular 

in——. 3438 fat —. 337-38. 
Publications regarding’ planning, ete., | NIGHT(S)}— 
खत tion of buildings,| Question re looking after the convenience 
ete., of ——. "3203. 

Relieving of congestion in the Imperial 
Secretariat North Post Office, 
493-32. 

Repair of boilers of the Central Public 
Works Department, ——. 636, 3522 

road rollers of the Central 
Public Works Department, ——. 
I68-9. : 

Repairs to service roads near Govern- 
ment quarters in——. 303]. 

Report of the —— Municipality. 70. |! 

Representation of non-official interests 
in the —— Municipality and the Noti- 
fied Area Committee of Civil Lines, 
Delhi. 447-48, 900. 

Restriction of the construction of gates 
= residential in ——. 69- 

School for the children of the Govern- 
oe of India Press employees, ——. 

of railway passengers at. 309- 
0. 

*| NOMINATION(S)— 
to the Panel of Chairmen. ~ 79. 

NON-GAZETTED STAFF— 
Question re officiating allowance paid to 
——on the North Western Railways. 
509. 

(ON-INDIAN(S)— 
See “ Indian(s) ”- 

NON-OFFICIAL(S)— 
of —— i 

in the New Delhi Municipality and the 
| Netified Area Committee of Civil Lines, 
। Delhi. —900. 

| NON-OFFICIAL ADVISER(S)}— 
See “* Advyiser(s) ” 

NON-OFFICIAL CHATRMAN— 
| See “ Chairman(men) ” 
t 



INDEX TO LEGISLATIVE ASSEMB: 
Tek 

NON-OFFICIAL INTEREST(S)— 
Question re representation of —~— in ‘the 
New Delhi Municipality and the Notified 

| 
NOTIFIED 

Question. hue 47777 pad 
interests in the’ New Delhi Municipality 

of Civil Lines, Delhi, 447 Area Committee of Civil Lines; Delhi and the 
me. 447-48 489009) 

“NORFOLK” H.M.S.— na NOWSHERA— 
. tion re Yacial ‘isctimihation about! Question re tragedy at Walat near——, 

visiting of <==. | 3266. 230-3] 
NORTH WEST FRONTIER— NUISANCE(S)}— 

Question re— Question re, stoppage of —— of hawkers 
eoganniinee on Military Operations on and beggars on certain railways. 334]. 

NUR MUHAMMAD, KHAN 
| 577४४ operations on the-——. 37, SHAIKH — पर (जिम i 

56-57. न 
ह ii < 7 Criminal Law Amendment Bill— 

Position of the operations. 657-60, 5 ह 
। Territory in the —— between the settled dies ee consider. 385-6. 
4 districts and Afghan boundary. 3340, | NURSING STAFF— 

NORTH-WEST FRONTIER PROVINCE— 
Question re— 

Ban on the entry of Kazi Abdul Weli 
oi »- Khan inte the——. 2082-83. 

Question re women on the —— of hospitals 
under Government control in Delhi 
Province, 208, 

: ITION— 
Oe polit, ha a कि acting Question re national —, 2]8. 

= tration of Tribal Areas, 8]8. = 0 Governments relations with the tribes of 3 / cn 

9 Question re schools at —— and other places 
the ——. 495, 835. maintained by the East Indian Rail 

-Paucity of Muslims holding superior 
न in the Income-tax Department 

% ae Punjab, —— and Delhi. 496 

Retrenchment of —— men in the Comp- ॥ 
troller’s Office at Peshawar. 500. 

Statement of the Premier of the —— 
about tribal area. 3638: 

tenth 

way. 255-56. 
OATH OF OFFICE— 

Aiyar, Mr. 7. 8. 8." 233. 
Bewoor, Mr. G. ५. 2, 3005: 
Bhandarkar, Mr. K.G. 605. 
Burt, Sir Bryre Chudleigh. शा. 
Buss, Mr. L. 0/ I. 

NORTH WESTERN RAILWAY— 
See “ Raibway(s)”. 

Chambers, Mr. 8. P. I, 2879: 
Christie, Mr. W. H. J. 205% 
Clow, The Honcurable Mr. A. G. 87. 

28I7: 

i 
NOTICE(S)— : Dow, Mr", 

Question re— oH ‘Sctiza, 
--aeganding “purchase vob capentacl 

in Dr. Shrofi’s Charitable Hye Hospital, | 
Delhi. 370. | 

Publication of ——— under section 22 of | 
the Indian Income-tax Act. 3269- 
70. | 

Serving of ——on the British Govern- 
~ “ment “terminating the Ottawa Trade 

426, 

Fr Me. H. J. 3005. 
Gidney, ‘Lieut.-Colonel Sir Hetiry 73L. 
Hardman, Mr. J. 8, ॥७05, 3987. 
Kamaluddin Ahmed, Shams-w-Uléma. I, 

gsi sates 

ee ving the jm ny Municipal | 
है. Committee from elect ting a non-official 

—— to villagers _for hol ding Military 
Mancuvres. 0. he 

जप 
* 
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OBJECTION(S)— < 
re —— against rules made under 

the Indian Tea Control Act. 392. 

OBSERVATORY (IES)— 
Quest jon re— 

Advertisements for the post of Director 
of the Kodaikanal —. 726. 

Scientific work done in the Kedaikanal 
= I795. 

‘OFFICE(S)— 
Question re— 

ee ae 

"he Defence of India. 255. 
Heads of branches and——on State 

Railways. 360. 

io 

connected with 

Question re— 

cceptance—ef entertainments -by —— 
of the Central Government. 697-98. 

Allegations against a European —— at 
Jartalon Railway station. 2I75. 

Allowances of the Imperial Service ——| 
“) “serving in the provinces. '35I5-6, 

* ©3430 
Appointment of a Special —— for Co- 

ordination of Defonee; +224-25, 
Appointment of an Indian Civil Service 

as Deputy Secretary in place of 
Assistant Seeretary in the Defence 
Department. 3279. 

Area under a medical —— for rendering 
treatment to railway employees. 
3644. 

British and Indian ——in the Indian 
Army Veterinary Corps. 079-84. 

Candidates interviewed at Jubbulpore 
"fer appointment to the Army in India 
Reserve of 353. 

» Central Intelligence in “the Pro: 

Singh, Aide-de- Camp to 8 
the Maharaja cf Jodhpur, wearing a 
dhoti, while travelling in the Frontier 

Pines et Indian Civil 8 and Indian i i er- 
| vice —— in the Central Secretariat. 
824.26. 

Fixation of seniority in the grades of 
Tncome-tax —— and Inspectors in the 
pe 5 Department, Punjab. 
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OATHS (AMENDMENT) BILL— OFFICER(S)—contd. 
See “Indian ——” under “ Bill (8) ”. Question re—contd. 

Formation of a pool of ——for the 
Finance Department. 576-77. 

Functions of the new —— for the Co- 
ordination of Defence, 247-48. 

Grant of a disturbance allowanee to — 
and soldiers. 28]9-20. 

Indians in the Reserve of Military ——. 
I084. 

——and men in the Auxiliary Force. 
573-76. 

——and men serving in the Royal Air 
Ferce. 208-4, 

—— and ministerial Staff in the Defence 
Department. 3278-79. 

—— and Ranks in the Indian Territorial 
Fore: 2552-63; : i, x 

<== fot, tho) co-urdination पक वह 
po 7गडी 63927 

——in the Department: of Education, 
Health and Lands. -929. 

———in the Finance Department. 098- 
99 t 

=+sdin the Home Department; 473- 
74. 

—— officiating on State | Railways. 
2388-89. atte 

-——of the Finance Departmént trans- 
ferred ‘to Provinces, etc. I805. 

—selected to form a pool of 
I203._ 

Pensioners and — serving: in Indian 
States. 358. ३ 

Promotion’ of ——of the Provincial 
Police Service to the Indian Police. 
वप8. 

Recruitment to the pool of. 
Finance Department. 700. 

Recovery of money due from —— on 
pension. 823-24, 

Salaries of certain—— of the Vizaga- 
patam Port. —806-7: 

of adverse entries in the ——’s 
character rolls to them. 733-34. 

Temporary in the Vizagapatam 
Port. 806, 3788-89. 

Transfers of —— of the Finance Depart- 
ment. 3486, 2895. 

Travelling of railway --- जाता their 
families cn metal passes. 24]. 

Vacancies of ——in the lower gazetted 
service of State Railways. 354-55. 

for the 
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OFFICER(S)—coneld. 
Question re—coneld. 

Visit of the —— of the Bureau of Public 
Information to Indian States. 356- 

Te 

OFFICIAL(8)— 

Question re— 
Cut in the compensatory allowances of 

the —— of the Posts and Telegraphs 
Department. 59. 

Representations from the retrenched —— 
of the Madras Postal Audit Office 
3508-09. 

Taking down of the ticket numbers, ete., 
by Railway for the Criminal Tn- 
vestigation Department.’ 48. 

OFFICIAL. DEPUTATION— 
_ See“ Deputation(s) ”. 
OFFICIATING ALLOWANCE— 

‘ee “ Allowance(s)’’s i 
OGILVIE, MR. C.M.G- 

General Discussion of the General Budget. 
669 

Indian Naval Reserye Forces (Discipline) 
Bill— 
Moticn for leave tc introduce._.82. 
Motion to: conside>.. 307-08, 376, 389 

er 

925 
Motion for leave to introduce the 
-in-the form as recommended by H. E. 
the Governor General. _ 780. 
Negatived. 78. 

Motion to reduce demand for— 
Executive Council = 
Constitution and terms of reference 

of the Sandhurst, Committee’ ap- 
pointed against the Resolution of 
the tive Assembly. 2064 
68, ow 7I. 

Government’s Defence Policy and 
administration. 2]44-48. 

OIL— 

Question +e survey to find out —— and 
other mineral resources in Assam. | 2687- 
88. 

95,2259, 3089. 
LD AGE PENSION( 
See * Pension(s)”. _ 

OOTACAMUND— 

4० 29, 2 38: 

Question re proposal to held the Federal 
पार्क in ——. 

OPEN LINE WORKS—._,_, Fa 
Demand for Grant. 469. 

OPIUM— 

Demand for Grant. 223]. 
OPERATION(S)— 

Question re— 
—— performed cn emplcyees in Rail- 

way Hospitals. 24] 
Position of the North-West Frontier 

657-60. 7 हि 
OPTICAL GOODS— 

Question re import of 
OPTICIAN(S)— 

Question re appointment of an —— in the 
Irwin Hospital, New Delhi. रा 

OPTION-POLL— 

Question re discrimination against Tndian 
estate labourers in Ceylon in the matter 

3207-08. 

of for the closure'ef taverrs. 028. 
ORAL TEST— 

> See * Test(s)” 

Miah OH 522i 

Question re Indian army used by Provincial 

736, See RG TTI 736. 
ORDINANCE(S)— 

Question re— 
Amendment to the Village Franchise 
——of Ceylon. 59-60 

Dest 

of Ceylon.  242. 
Village Community 

26, 027-28. 

ORDNANCE FACTORY(IES)— _ 
See“ Factory(ies) * 

ORGANISATION(S)— 
Question re confirmation of staff cf the 
Publicity.—— on State Railways. 
362. ze 

ORISSA— 
Question re— 

Applicability of the labourdlegislation 
ray to the Bengal Nagpur Railway. 

Cost of military sent to Cuttack for the 
maintenance of Law and Order in —— 

24" 

of Ceylon. 425- 

tion of the Post-Master General, Bihar. 

Military sent to Cuttack for maintenance. 
pes Jaw and order in—— States. 760- 
6 
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ORISSA—contd, “ही (१7 
Question re—tontd. a हे 

Recruitment of Oriyas in the’’Postal 
Department’ in-———.) ३6: 

ORTYA(S)— 
Question re recruitment of—-in the 

Postal’ Department in Orissa. 6 
OTHER SCIENTIFIC DEPARTMENTS— 
Demand for Grant. 

OTTAWA— 
Question re serving of the British 
Net meet ae Ottawa 
Trade Agreement. 426. 

OUT-AGENCY(IES)— 
Question re —— at Sootea ogg st 

2236. 

OQUTLAY— 
Question re capital——in Government 

salt works in the Punjab and Rajputana. 
वा, 

OVERCROWDING— 
Question. re—conid. 

‘Trains heldupdue to ——near Bombay 
on. the Great Indian Peninsula Rail 
way. 349, 863. 

Train stopped due to —— near Jhansi. 
3335-38. 

Warning to the railway-to remove 
in third clas#tiafiie between Ghaziabad 
and Delhi. 3333-35. 

OVERDRAWAL(S)— 
Question re refund of —— by certain em- 

ployees on the North Western Railway. 
3353-54, 

VERSEAS DEPARTMENT. 
of a separ 

OVERSEAS INDIANS RECIPROCITY 
B 
See * Bill(s) ” 

| OVERSEAS TRADE— 
See “ Trade”. 

| OVERTIME ALLOWANCE(S)— 
| See“ Allowance(s) 

| “7 OUTSIDE WORK— 
Question re change in the time of —— of| paRNA— ; कर 

Income-tax Officers and Inspectors. | “Question re Ishurdi Railway project 
3777-78. of the Eastern Bengal Railway. 688. 

OUTSIDER(S)— PACHOORTA— 
re Go nent bind-| Question re outlets for drainage of flood 

ing werk given te an ——.. 2695. pind कक a 
* stations on the Kastern il- OVERBRIDGE(S)— if oa Soe 

Question re shifting of the over the | paCcKER(S)— 
Chandrakona Road Station on’ the 
Bengal Nagpur Railway. 46.> 

_OVERCROWDING— 
Question re— 

Circumstances. of —— for enforcement 
of section 93 6f the Tndian Railways 
Act. 3L7. 

. ghat-Falta. Railway. © 75. 
; —— during the Christmas holidays on 

E the’ Nerth Western Railway. 340]. 
——in trains. 2]75-77. 
— of trains at Sealdah Railway Sta- 

Prevention of —— on 

Question re filling up of posts of —— in 
the Postal Department. 3624. 

PADDY— 
Question re— 

imports of rice and —— into 
Madras. 2005-6. 

Imposition of an import duty on rice 

the fall in price of 
756-57. rice and ——. 

PAHARTALI— 

Question re discrimination in the supply 
of water in the railway colonies of —— 
and Chittagong. 46. 

277-7' bd 
Pulling of alarm chain. for ———in trains.|, 

PAKSEY—— हु 
346- promotion of Muslims as 

t Guards and Station’ Masters in the 
= and Katihar Districts the 
Eastern Bengal Railway... 579-80. 

> 



INDEX; (0; LEGISLATIVE, ASSEMBLY DEBATES... -, 69 
» 

s PALESTINE—-, en ae “PALIWWAL PANDIT SRI KRISHNA 
<i Motion for Adjournment re grant of) DUTTA —contd. ; 
= gos. independence to" | Questibat re tontad 

Gonference ,to:,aektle..the =, Affairs. | tion ee the United — Provini 
5 939-44. 

०2788 Ge Angin 20000 omnis} 992 Notification depriving’ © the’ Ajmer 
हि Meee Municipal. Committee from elect- 
es Sabet ही ts os, : ing a non-official _ Chairman 
Sf; re 8 yvermn- 42. 

? stent of India in respect of the पर Pay of the Principal of the Mayo 
। 5.9 London, ॥35: > te | College, Ajmer. 3205. 

‘Sée also under * Conference(s)”. | Pay of workmen in the Locomotive 
PALIWAL, PANDIT~ SRI “KRISHNA | Department of the Shahdara- 
DUTTA— | Saharanpur Light Railway. 5 3626. 

. Question re— Pie postage for paper 
ह Age of the Assistant ~ Locomotive ing in rural/areas.. 944. 

Superintendent of the Shahdara- Provision. of postal facilities in rural 
Saharanpur Light Railway. 3626- areas; ]47 

ia BT, Racial discrimination _in the; Mayo 
Amount: College, Ajmer... 3204-05, 

| assistant iment .-of « Professor far the 
| College, 
~ 3206... 

Annual 
ployment v | st 
Payment of Wages Act. 383-84. |... ; 

है Applicability of the Child Marriage. 
ties Restraint Act to Ci | = about, tins cattle, and 

५ शाब4-5. | dairy improvements in dia. 
5. 0 Application of the Hours of Employ-, e 

ment Regulations te Railway Travelling allowance of Inspectors 
ETE staff, 666: “I383- | attached to the office of the Super- 

Ban against the Congress Commitees | visor of Railway Labour, 65. 
opening © accounts with the post | Treaty with Muscat. 63. 
offices in United _ Provinces. | Use of running rooms by~Travel- 
46. ling Ticket Examiners on the 

Constitution of the managing com-| Indian Railw: 3633, 
ai 22228 the. ars Mosque | Use of the Karachi al Hall for 

an uma Mes i 5 ise blie. , meetings. 
3778-79, ee re—position of women under 

Contract of the Shahdara-Saharan- the existing laws. 3690. 
pur Light Railway. 3025, PANDE, MR; BADRI DUTT— 

Early departure of a train from the Exaploymentbt. hata 24860 70 6) 
Agra Fort; on, 3 278: Cantonment | “ peters s COM aENE 
Station.  4], i = 

sex > -Elestion .of a. non-official Chairman Consideration. of clauses. »798-99- 
en FS to: the. Beawar Municipal Com- | ° Hindu Women s Right ms 

8: : 42-43, Presentation of petitions. 3537. 
of certain. villages. in» Indian Finance Bill— 

itary Manu-| Motion to consider. 230I, 2503, 2525. 
“! | Consideration of clause 3. 2579-8] 

<< 8 Income-Tax (Amendment) Bill— 
ideration of amendments. made by 

Anfringements Council of State. 274 
tion. with the Payment of Wages पु “iia ee a 
Act. a¢nD stneBisoe r leave to int e. 420. 
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PANDE, MR. BADRI DUTT—contd, | 
Indian Tariff (Third Amendment) Bill— 

Motion to consider. 3756. 
Motion re Indo-British Trade Agreement, 

2883. 
| 

Motion to reduce demand for— | 

| Executive Council” re Government’ 
Defence Policy and administration 
242-43, 
Miscellaneous Expenditure re 
provisions re enquiry into acci- ॥ 
dents. 440-42. F | 

Question re— | 

Action on certain resolutions passed 
by Indians in Fiji. --56. 

against British soldiers in 
485-86 

fraudand’ forgery: + fat 
wih the Allahabad Fort. 

ghee Pirchasing agenoy: 3494-95 
Ban on the n of Mahendra 

Pratap to India. 248-49, 3493-94, 
B5I8. -। | 

Certain” “allegations against ‘the ser. 
vatits of the Maharaja of Darbhanga 
while travelling from Lucknow to 
Delhi. 2392 

Clash between villagers and soldiers of 
the South Staffordshire Regiment 
at. Kalyanpur near  Cawnpore. 
60. 

Closing of the Agra-Bah Railway 

Construction of the Hardwar Railway 
‘Station. 348. 

Construction of the Kashipur-Kalagarh 
Railway. 665. 3 

Contracts for the loading and unload 
ing of goods on the East Indian 
Railway. 92-I: 

Disparity in leave rules between 
Government and Railway Schools, 
2825: 

Expulsion of certain Bhotia traders 
Tibet, 49-20. 

Externment of Pandit Chandra Gupta 
edalankar from Delhi Province. 

3342-22 
Grievances of successful candidates of 

tion. 598-99, 

PANDE, MR. BADRI DUTT—contd, 

Question re—contd. 

Inconvenience due to change in timings 
of the train leaving Kathgodam in 
the evel 350. 

Increase in the toll-tax on Motor 
passengers in Lansdowne Canton- 
ment. 250. 

Military sent to Cuttack for mainte- 
nance of law and order in Orissa 
States. 760-62, 

Monopoly for milk supply. in Lans- 
downe Cantonment. 250. 

Proposal to acquire land near - Okbla 
in Delhi. 2259. 

Provision of intermediate class waiting 
| > xooms at the Dehra Dun and Saharan- 
3 30 pur Railway stations. 350, 5II- 

Railway collision at Hardwar during 
the Kumbh_. Mela... 848. 

Refusal by certain, people to accept 
Queen Victoria’s rupees. 249 

Resignation of certain elected Mem- 
bers of the: Cantonment, Board, 
Lansdowne. 249-50, 5 

Train disaster near Hazaribagh on the 
East Indian Railway. 30-83. 

Transfer of the headquarters of the 
Eastern Command from Nainital 
to Dehra Dun, 307-8. 

Unsatisfactory telegraphic arrange- 
during the Political Con. 

ference at Ajodhya. 28 

Question (Supplementary) re— 
Accidents on the East Indian Rail- 

way. शा. 
Aireraft training to Afghans in India. 

226. 

Ban on the return of political exiles _ 
India. 833 

Ban on the return of Raja Mahendra 

exiles 

of certain railway lines. 3587 
of a Burépean military officer 

and his wife towards Thakur 
Kalyan Singh, Aide-de-Camp to 
His Highness the Maharaja of Jodh. 
pur, wearing a dhoti, while travel- 
ling in the Frontier Mail. 3769-7l. 

fe of Ins ‘General 

to ascertain the causes of repeated 
accidents on railways. 354. 

e
e
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PANDE, MR. BADRI DUTT—coneld. 

‘Question (Supplementary) re—contd. 

Cost of military sent to Cuttack for the 

PAPER— 
Question re import of ——. 373-74. 

5 i Question re missile thrown on a com- 

Rae oe Ero ee 8 partment of 8 Down Delhi 

zi Cracks in the new building of Hardwar between —— and Kulti. 26-62. 
3 Railway station, 273 PARCEL(S)— 

Cut in the salaries of Government re— 
Censorship of letters and —— of 

Acharya Chandra Shekhar Shastri 
=e ae 4494-95. 

* Expiry of contract of certain Com- Goods imported into Delhi and Lahore 
pany-managed Railways. 2I80. | from foreign countries by post 

Foreigners in India. 2767. ee, 5248 ee ‘pis " 
a6 + uction “of rates of ——. cusse’ 

. ae wees es pee “Yndian Finance Bill.) 
| 2-6. me aie शक by an Indian in /PARCEL OFFICE 

. Hospitals under Government control in Question re. construction of a combined 

~ Delhi Province. 207 booking . and ee at रा Vizianagram 
Inconvenien eens aatiogs of —the on the Bengal Nagpur Railway. 48. 

Shahdara-Sa Rail- | PARIS— 
s way. 3599, = oa Question re: ill-treatment meted out. to 

Influx of non-Indian di ‘India, in ——. 862 
742. Fj PARMA NAND, 

Lands leased to Indians in Fiji. 423. Hindu Women’s Right to Divorce Bill—. 
Position regarding Federation. 755. Motion to refer Select’ Committee. 
Raising of the rate of cess leviable on 3576 

oe tea exported from India. 006 | Indian Finance Bill— 
6... 00 the marine service. 

a charged from Indian and Euro- 
__ pean refreshment rooms. 327. 
Restrictions on the sale of building 

sites in Ambala Cantonment. 
legislation in South 

Registration of Foreigners Bill— 
Motion to consider. 3059-60. 
Consideration of clauses. 3086. 

PANDU— 
Question re contribution for road bridge 
“on the Brahmaputra at 2382- 

Consideration of clause 2. 256] 
Motion to reduce demand for— 

“ Executive Council” re inadequate 
representation of Muslims in Central 
Services other than railways. 946, 
977-8i, I987. 

“Railway Board” re inadequate 
iepresentation of Muslims in Rail- 
way Services. 323, I34-44, 348, 

Muslim Dissolution of Marriage Bill— 
Consideration of clauses, 642-43. ; 
Motion to pass, 883-85, 886. 

Question re— 
Action on the recommendations of the 
Wedgwood Committee. 2936-37. 

Adverse treatment of the old East 
Indian Railway staff 
the North Western Railway. 589- 

at of the 
monthly © magazine Amrit of 

of Wireless Inspectors 
ace रब रह व लक फव्पत उ>से5- छः Belek आज नआ 

Demand for Grant. 224] Circle. 590-9 
- Question re of —— as a sepa- | Attendance recording machine in the 

rate unit of administration. 3276 Railway Board’s Office, 3648-48. 

Pe पा = 
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PARMA NAND, BHAI—conid. 

Question re—contd. ~ 

_ Delhi j water and sewage board 
320. 
Embezzlement in the Chuharmunda 

Post Office in Sialkot district. 
2936. 

Examination for recruitment of Third 
Division Clerks in the Central 

"Secretariat.  732-33. 
Externment of Pandit Chander Gupta 

Vedalankar from Delhi Province. 
854-55. 

Promotion by seniority of Sanitary 
Tus: rs on the North Western |,” 

Project. 3622-23. 
Stoppage of recruitment in the Govern. 

ment of India offices and raising of 
age limit for candidates on the wait- 
ing list. 3779. 

System for enrolment of coolies on the 
North Western Railway _ stations. 
320. 

System of enrolment of coolies on the 
North Western Railway. 3639, 

System of station to station rates 
registers. on. railways, 588-89, 

Registration of Fi Bill 
Consideration of clauses. 3084-87. 

Resolution re position of women under 
the existing laws. - 993. 

Sugar Industry (Protection) 
Motion to consider. अग्राप, 379. 
Consideration of clauses. 3745. 

PARTITION(S)— 

Question re transfers by —— of grant 
__. sites in ५9925: : 

PASS(ES)— 

Question re— 
Adopted children is —— for 

on the-North 
332 

Western 

—— issued to the staff of the Shahdara- 
Saharanpur Light Railway. 45. 

~ Revised’ —— rules for railway’ em- 
ST: ha on State Railways. 3I3]- 

sie 
=) 240) 

|| y' } 

Railway. 

tree Per Tailway officers with). « 

PASSENEGER(S) gens aM. ,घताह & ३ 

Motion. for Adjournment re ejectment and 
prosecution of a first class railway 
passneger — for eating’ क dhoti. 
2287-38. a 

Motion to reduce demand for “ Railway 
Board ** re. amenities of third ¢lass ——. 
249-62 ‘ 

Question re— 
Alleged, assault, of ——_ by _eertain 

soldiers..at the Ferozepore Railway 
Station. 3496, 

Amenities proyided for third class 
on the Bengal Nagpur and Madras 
and Southern Mahratta Railways 
28-30. 

_ Amenities to third class —— and 
redress of their grievances. 266- 

€ edt 
५ We tid ‘Slies ont Rail 

ways. 668-70. 

Assault. of —— on the Sherpur Railway 
Station. 360-02. 

Attaching of special milk and vege- 
table vans to certain —— trains. 

Carriage of third class —— by Punjab 
Mail Train from Bombay and 

24-25, 
wae os tickets to —— going to 

the Congress and Muslim 
e sessions. 3]0-] 

Contracts for carriage of military and 
marine —— between certain ports. 
76. 

Contracts for the carriage of military 
and marine ——— between certain 
ports. 845-48, - 

Detention of -——, trains. owing, to 
© engine, troubles on Railways... 305- 

06. 

Expenditure on the 
amenities to third 
railways. 2602-03. 

Improvements in. facilities ~and-ycom 
forts of third I 

5 

i
 

e
s
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ASSENGER(S)—contd. 
Question re—contd. 

Tnerease in the toll-tax: on motor —— 
in Lansdowne Cantonment. 250. 

Leasing out of stalls for third class —— 
oni the Assam Bengal Railway. 394- 
45 

Looking after “the convenience of 
railway at night. 309+0. 

Pilotitig “of —— trains by engine 
Jats way. 800. 

Protection of women —— in ‘railway 
trains. 932 | 

Provision of amenities for lower class 
—— on Railways. 25-2’ 

Railway concessions to going ‘to | 
Tripuri for Congress session. की7. | 

Restriction on Indian passing 
through the Port of Manila. 3356. 

APY ne of water to —— on railway 

Tragedy to the —— and crew of a 
cargo treamer, named: 8 8. 

Cambay-Star’’. 227-28, 

PASSENEGER TRAIN— 
See “ Train(s)”. 

PASSENGERS’ LUGGAGE— 
See “ Li 

PATENT MEDICINE(S)— 
See + Medicine(s) ”” 

PATENTS AND DESIGNS 
MENT) BILL— 

See “ Indian ——” 
PATIENT(S)-- 

Question ve arrangement for free exami- 
‘nation of tuberculosis —— in hospitals 

in the centrally administered areas. 
224. 

PATNA— 
Question re discussions regarding safety 

Measures against railway derailment 
at——. 4674. 

(AMEND- 

« Bills)”. Under 

PATPORE CABIN— 
Question re— 

PATROL(S)— 
Question re institution of a system of —— 

PAY— 

Question re— 

Application of revised scales of —— 
to certain employees on the North 
Western Railway. 3354 

Application of revised scales of —— to 
certain staff in Delhi Division of the 
North Western Railway. 3646: 

Deferment of drawing of —— in. the 
Military, Accounts — Department. 
I7L4-l5. ; 

Increase of —— of military Sub-Assist- 
ant Surgeons —of certain ranks. 
4742-48. 

Increase of —— of subalterns ofthe 
British Army — serving in India. 
275-53, 352. 

— and allowances, etc., of Indian 
and British Soldiers. 347-73. 

—— and holidays, ete., for railway 
staff. 238-82. 

of in the Gov 
of India Presses. 378. 

— of labourers in the Government. 
of India Presses. 2254-55. 

—— of mon in. certain 
one of India presses. 3029. 

on the North Western Railway 
4578. 

—— of the Principal of the Mayo 
College, Ajmer. 3205- 

—— of workmen in the Locomotive 
Department of the Shahdara-Saha- 
ranpur Light Railway. 3626. 

in the Mayo College, Ajmer, . 3207. 
Restoration of old scales of —— and 

on the 
East Indian Railwa; 359. 
vised scales of —— for employees in 
— Government of India Presses. 

Seales cf —— of time-checkers in the 
Jamalpur Workshop. 330. 

Special —— attached to posts under 
the Government of India. 

rs eligible for special —— 
on the East Indian Railway. 3609. 

” | PAYMENT(S)— 
Question १€ —— to railway companies 

_ orinterest. 35-6. 

on certain sections of the East Indian | PAYMENT OF WAGES ACT— 
Railway. 3427-28. See “ Act(s) 
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PAYMENTS TO INDIAN STATES AND | PENSIONER(S)—__ 
COMPANIES— 
Demand for Grant. 467. 

PAYMENTS TO OTHER GOV ERN- 
MENTS, DEPARTMENTS, EIC., 
ON ACCOUNT OF SERVICES REN- 
DERED- 
Demand S Grant. 2234, 

PEACE— 
Question re disturbance of —— in Delhi. 

479. 

PENAL CODE (AMENDMENT ) BILL— 
See “ Indian ——” under “ Bill(s)”’. 

PENALTY— 

| 

Question re— a 

Employment of Military —— on the 
North Western Railway. 2928-29. 

Inconveniences of —— in the Govern. 
ment cf India Press, New Delhi 
743, 2266. 

——and_ Officers serving in Indian 
States. 358. 

——and persons who served in the 
Great War employed on State 
Railways. 242. 

PERMANENT WAY CHAIR(S)— 
See “ Chair(s)”. 

Questicn re for refusal to accept PERE: न “बेब हा छः ich ss 

current coin. 495-96. Question re cepeeliinen 42822 and 

pips BE Pe PERSONAGE(S)— 
nce कक कप कट: aS; a Question re guarding of railway line. 

i: eens Veen ae Pane ‘and ete., when trains carry high ——. 
perannuati 92: 2239, . 2 = 

Qiao res PERSONNEL— 
Commutation of ——. 2090-9. Question re— 
Delay in the grant of , etc., to the Criterion for selection of —— for posts 

families of disabled soldiers. 2822- abolished in the Office of the Deputy 
23. Accountant osts. and 

Disability —— to military I Tel phs, Madras. 73-74, 2326- 
invalided during the Great War. 28. 
3772-73. — and activities, etc., of the Botani- 

Non-grant of benefits of —— to) cal Survey of India. 886-87. 
hanies and mistri rT ——and terms of reference of the 

it theTelegraph? Department.” 88! 

in the Government of India Presses. 
2254. Z 

—=—to inferior servants of the’ Gevern- 
ment of India. 2538-39 

Recovery of meney due from officers 
on 823-24 

Representations for the grant of old 
age —— to Indian workersin’ Natal 

Subjection to income-tax of —— paid 
in England. 2334-35. is 

Substitution of the system ‘of provi- 
dent fund for ——. ~ 099. 

PENSION RULE(S)— 
Question re revision of the ——. 

~ See also under “ rule(s)”. 
PENSIONABLE STATUS— 

Question re grant of —— to certain staff 
in the Posts and Telegraphs Depart~ 
ment. I59] 

3007. 

Sandhurst Committee. 302-03. 
and leave, etc., of piece-workers | PERSONNEL BRANCH— 

Question re— 

Employment cf Muslims in_ the —— 
of the North Western Railway. 
3637 

Representation of Muslim in the —— 
of the North Western Railway 
Headquarters Office. 3633-34. 

PERSONNEL OFFICER(S)— 
See ‘* Officer(s) = 

Question re— 

Archeological excavations at  Sar- 
dheri near 3683-34. 

Dispute about'a mosque in thé eom- 
pound of the Headquarters —— 
District and Brigade. 2535. 

Interview at between His Excel- 
lency the Governor .and Agent for 
the tribal areas and -Khan Abdul 
Ghaffar Khan. . 943-45. 
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PESHAWAR—contd. PIECE-WORKER(S)— 

Question re— Question re pension and leave, 
Leasing out cf the football ground in the Government med 

between the —— Sadar polo ground Presses. 2254. 
and the dairy farm. 3775-76. 

Retrenchment of frontier men in the | PILGRIM(S)— 
Comptroller's Office seahae 500. आज 

in the ptroller’s Carriage of —— in goods wagons on 
Office at ——. 500. the Barsi Light Railway. 3360- 

PETITION(S)— 
Question re —— sent by the labourers a Sere re) at Bombay and 

ही lite: 2697. aoe ८ a Fg stranded at certain ports 

PETITIONS, COMMITTEE ON— Inconveniences to —— at Ranaghat 
See “Committee on Petition(s)”. railway station, 58. 

PETROL— | Rate war between Shipping com 
Question re— | panies carrying Haj ——.. 66, Advooaoy by Mr.M. BP.) Gandhi for! 440-4I, 733-34, 008-09,  890, 

compulsory mixing of power alcohol 2689-90, 3425.26. 
हु with -८--. . 482. PILGRIMAGE— 

ate! Judgment ofthe Federal Court in the) lection of a Member to the Standin, 
Provinces Sales Tax on Committee on —— te the Tedion. erg regia 550, 2940 

7 । PILGRIMAGE, ST. pita Ab | PLGRIMAGE, STANDING. COMMITTEE Tisieg: oe 

alcohol with ——, ete. and 
885-86. ing of sugar factories 
places. 425, Price of - in certain 

2630-3!. हे 
Prospecting of —— and minerals in 

Indian States. 2I3-I4 
f —— in Sind. 23. 

Use ofalcohol as a substitute for —— 
258 

PETROL TAX ACT— 
See * Act(s)”. 

PETROLEUM— 
Question re—~ ieee 
Conservation of coal and ——, _ ete. 

4870-72. 
——fuelof India. 998-99. 

PHYSICIAN(S)— — 
Question re appointment of — Honorary 

surgeons’ and —— in the Irwin Hos- 
pital, Delhi. 3704-06. 

PIE POSTAGE— 
for newspapers circula- 
area. 944. 

Question re decline हर Tndia’s exports 
of —— to Burma. शाप, 

PIECE-WORK WAGE(S)— 
8७ “ Waele)”. 

omar सिवा 

See ae Committee का Pil- 

ILLAI, MR. N. R.— 
Motion re Indo-British Trade Agree 

ment. 2848-5] 
Oath of Office. 655, 287. 

PILOT(S)— 

Question re— 

Assistance té Indians for training as — 
—in Great Britain. 844.45. 

Employment of qualified — and 
engineers by the. flying concerns. 
99-20. Z 

Military —— in the Air Force. 224- 
——in the Vizagapatam Port. 33. 

PILOT OFFICER(S)— 

Question ré time taken by "ase 49 
reach certain ranks, 228) 

PILOTING— EA ne = 
Question *e— i th > 

seers — . trains by an 

I800:I80I. “7 ४: my 
—— of passenger’ trains an ie 

lide : “thé East’ Indian Railway 
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iene _..,. |ROINT(S) OF ORDER—contd. 
nr — t 

fampaign against radic’ —— 8 | —raised by Mr. 8. Satyamurti..as to 

reduction of licence fee. ह86-7 whether a Message —— the Governor 
Drive against radio ——. 407-08 General can be made without his sig- 

PIRARN KALIAR SHARIF— nature through a Member of the 
Question re non-grant of railway ‘con- Government. | 272-22. E 

cession to Roorkee during the Urs raised by Mr. 8. Satyamurti as to 
at——.-24I5. | whether on a motion for taking into 

PLAN(S)}— consideration the Report. of the Public 
Question re —— for Defence of India. | Accounts Committee an. amendment 
2393-25. | for approving the appropriation of the 

PLANNING— | Railway surplus towards re-payment 

Question e— of temporary loans from depreciation 

Publicaticns regarding . ete., and fund was in order. 83-87. 
eost of construction cf buildings,| ——raised by the Honourable Sir 
ete., of New Delhi. 3203 Nripendra Sircar as to whether a motion 

Schemes for Industrial Research and effecting a change in the composition of 
. 44. Committee 

Question re questionnaire issued by ‘the| other motion is made with regard to 
India —. 368. °° the same during the two complete 

PLANT(S)— के sessions. 3802-03. 

Question re preparation of a manual raised by the Honourable Sir 
cultivated of India by the Nripendra Sircar as to whether an 

Botanical Survey of India. 887 Honourable Member could refer to 

PLANTATION(S) past proceedings of the House. 2052 
Question re spent on cincho: d by the Binae- 

——~ 4889. Reginald Maxwell as eee 9 a 

PLATFORM(S)— cut motion which relates to the demand 

Question re— under the head “ Home Department ”, 
Covering cf the —— at Indore Railway an Honourable Member can take into 

Station. 263-64. aceount the case of prisoners who are 
Insufficient lighting on —— of some detained under any authotity except 

Railway Stations. 5य] that of the Home Department. 2227- 

New —— erected at the Moghal Sarai 28. 
Railway Station. 2385. POLICE— 

POINT CALIMERE PORT तक 
Question re opening of —— for foreign Demand for Grant. 2234. 

trade. 939 Question re— 
POINT(S) OF ORDER— Change in the method of recruitment, 

——raised by Babu Baijnath Bajoria as to the Indian ——. 28]8-I! 
to whether the cut motion re condi- Changes in the method of recruitment 
tions to be imposed on subsidised or 

० in India is in) 

—— raised by Mr. K. Santhanam as to ee 482-83. _— 
whether there can be any remark upon Europeans and Indians in the Indian 
the ruling of the Chair. 2048 ——. 229-30. 

——raised by Mr. M. 8. Aney whether Promotion of officers of the Provincial 

it is proper for any Honourable Mem — Service to the ‘ Indian ——. 
ber, during the time when the division वा 

to fe going, on, to 8 हज | POLICE FORCE— 
unparliamentary language, but a term) Question re persons employed in the 
of abuse, 2809. Delhi ——. 2337, 363] 
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POLICE OFFICER(S)— PONDICHERRY— 
Question re grant of arms licences to} Question re fencing of the boundary 
special in Delhi. 740-4], 2632. between British India and —— with 

POLICE OFFICIAL(S)— barhed wire. 85-52. 
Question re allowing of to sit at EOL 

departmental enquiries on the North| Question re— 
Western Railway. 938-39. Formation of a —— of Officers for the POLICE SERVICE— Finance Department. 576-77. 

ti e Officers selected to form a of Question re promotion. of officers of the Officers, 03. + 
3 dqprinsial आर शी किए, Patios: —— system for the Finance and Com- . 7732. merce Department. ॥75. POLITICAL ADVISER— Recruitment to the —— of officers for 
Question re duties of the —— to the the Finance Department. 700. 

Crown Representative. 44-42. POONA— 
POLITICAL AGENT(S)— Question re cutting off of the through Question re —— serving in the tribal mail train between Bangalore and areas. 2379-80. | — at Hubli. 2404. 
POLITICAL CONFERENCE— | POPULATION 

00०50 ०४ 78 isfactory tel phic, Guha” 
कप nents during. )the’ cat! "Articles, in the. Timés of India by Mr. Ajodhya. 28, Finlay _Shirras regarding India’s POLITICAL DEPARTMENT— — : —.  6I3, 

Question re persons recruited to the Drift of Indian —— from rural areas 
——. 700-02. to towns in South Africa. 439. 

POLITICAL EXILE(S)— PORT(S)}— 
See “ Wxile(s) ”. | Question aoe है 

POLITICAL FRANCHISE— बट तह 7 70 कस 7 नाल = 
“ Franchiise 2 LO. 

See “ ' tat Contract for the carriage of mails POLITICAL OFFICER(S)— | between certain ——, 262-63. 
Contracts for the carriage of military 

and marine passengers between 
certain. 8345-48, 76. 

Question re Deputy Commisssioners in| 
the North-West Frontier Province 
acting as —— for the administration of | 
Tribal Areas. 88. Cots of maintaining the Dredger at 

POLITICAL PRISONERS— | Fe कैप गम 22 eee See “ Prisoners(s) ”. | é 
POLITICAL PROPAGANDA 

Question re day programmes for the 
Madras Broadcasting Station and 
position regarding the ‘use of broad- 

Haj pilgrims stranded at certain ——, 
I368. 

Maintenance cadre of the Vizagapatam 
4I2, casting for ——, etc. 589. Open eS <a int Calim 2 a 

pening of Poin ere: be POLL-TAX— foreign trade. 939, Question re— Pilots in the Vizagapatam ——, 3II3. "Levy of a —— on foreigners in» French dues and landing charges in the _ India. -2, 35. Vizagapatam——. 75. —— 0n persons entering the excluded —— Engineer of the Vizagapatam ——, areas in Assam, 6I5. 807-08. ee" टेक है POLO GROUND— 6) ey ae ariel the oe ping Masters in 
Question re leasing ont of the football Restrictions on Indian passengers ground between the Peshawar Sadar passing through the —— of Manila. —— and the dairy farm. 3775-76. 3356-57. 

CC i न 3+न+न++-न+-ननमम+---+>ललमक«-न++न «मम ण नमन कक 89LAD
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PORT(S)—condd. 
Question re—contd. 

Salaries of certain officers of the Vizaga 
ttam——. _806-7. 

Signal stations in the Vizagapatam ——, 
807, 3790. 

Temporary officers in the Vizagapatam 
——. 806, 3788-89. 

PORT TRUST(S)— 
Question re— - 

Articles purchased by the Madras and 
Karachi —— outside India. 267-68. 

Direct appointments made by —. 
33-32. 

Employees in——. 33]. 
European and Indian Trustees in —. 

364 
Europeans, Angio-Indians“and Indian 

employees in——. 36. 
New appointment made in——. 3640. 
Publication of the minutes of the meet- 

ings of —. 332-33. = Sait et 
Purchase of stores by —. = 
Representation of Indian interests in 

the Madras ——. 328-29. 
Starting of training classes in air-raid 

precautions in ——. 3496-97. 

PORTER(S)— 
Question re— 

Contracts for supply of —— on the East 
Indian Railway. 26]. 

Joining of the Railwaymen’s Union 
at Charbagh on the East Indian Rail 
way by —— at Moghal Sarai, 260. 

Licensed ——on the East Indian Rail. 
way. 2459-60.__ 

PORTS AND PILOTAGE— 
Demand for grant. 2234. 
Demand for Supplementary Grant. 284, 

POST(S)— 

POST(S }—contd. 
Question re—contd, 
—— sanctioned on railways to streng. 

then commercial organisation, 92] 
22. 

Promotion to selection grade —— in the 
office of the Director General of Posts 
and Telegraphs. 46-I7. 

| POSTAGE— 
Question re retrenchment in the Telegraph 

Department and increase in the air 
mail. _ 368-9. 

POSTAGE RATE(S)— 
Question re book post and Air mail —— 

in India and in England. 3342-44. 
POSTAL AUDIT OFFICE(S)— 

See“ Audit office(s)”’. 
POSTAL BUS(ES)— 

Question re free carriage of postal mail and 
——, ete., over ferries. 57-72. 

POSTAL CIRCLE(S)— 
Question re— 

Appointment. of Wireless Inspectors in 
the United Provinces ——. 590-9I 

i r recru of clerks 
in the Sind and Baluchistan — 
3355. i 

Strength of Muslims and Hindus in 
ees cadres in certain ——. 3347- 
48. 

Telephone rates in the Bengal and Assam 
and in Burma. 4872-73. 

POSTAL CLERKS— 
See “ Olerk(s)">— 

POSTAL DEPARTMENT— 
Question re— 

Filling up of posts of packers'in the ——. 
3624. 

Recruitment of Oriyas in the ——~in 
Question re— Orissa. 6. 

Crit for sel f | for Submissi of leave appli in 
—— abolished in. the Office of the service covers in the ——. 3644. 
Deputy Accountant General, Posts 

Madras. 
Paucity of Muslims holding 

in the Income-tax De; of the 
Punjab, North-West Frontier Province 
and Delhi. 496-98. 

—— created ‘on railways and retrench- 
ment effected in the Railway Board 
after the separation of Burma. 
S+iL-2 

filled: by experts under the Depart- 
_of Edueation, Health and 

Lands. 020-24. 

POSTAL EMPLOYEK(S)— = 

“Mmployee(s). RE 
POSTAI 

Question re provision of ——in rural 
areas. 47, 

POSTAL FORMS— 

Motion to reduce demand ‘for “Indian 
Posts and Telegraphs Department. (in- 
cluding Working Expenses) ’’ re depart- 
ture from the practice of Urdu 
seript in ——, . 995-200], 2024-29. 

iS abe 

ee
 

@ 
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POSTAL TINFORMATION— POST OFFICE(S)—coned. 
Question re Bengali diary al giving 
= er | 

POSTAL INSURANCE FUND— | 
Question re constitution of the ——. 

i585. 

POSTAL INSURANCE POLICY(IES)— 
See “Insurance Policy(ies) ”. 

POSTAL MAIL— | 
Question re free carriage of —— and buses, | 

ete., over ferries. 57-72. 
POSTAL OFFICLA(S)— | 

Question 7९. complaints against 
certain newspapsrs of Delhi. 

POSTAL REVENUE— 
See * Revenue(s) ”. | 

POSTAL UNTION(S)— 
See “ Union({s)”*. | 

POSTCARD(S)— 
Postal rates on —— (Discussed under the 
““Tndian Finance Bill)” — 2670-79 

Question re —— 
-—and envelopes sold in rural and urban 

areas. 3592-04. 
Sale of envelopes, etc., and reduction in 

the price of ——. 0. 
Reduction of rates of ——. (Discussed 

under the Indian Finance Bill)”. 
2699-2708. 

POSTMAN(EN)— 
Question re— 

Provision of cycles. to village ——. 
3944-45, 

Provision of uniforms to——in Delhi 
and New Delhi. 2626. 

POSTMASTER(S)— 
Question re Post Offices under Selection 

Grade in the Bombay Circle. 3645, 
POTMASTER GENERAL— 

Question re keeping of Orissa under the 
administration of the ——, Bihar. 

by | 
3624-25. 

3628. 
POST OF FICE(S)— 

Question re— 
- Ban against the Congress Committees | 

opening accounts with the in the ॥ 
United Provinees. ]46. 

- Conditions foropening of experimental 
8860. 

ue for shifting of the Ajodhya 

Difficulties of staff in aaa of the 
Caleutta General 

Discontinuance of deliveries from Allah. 
abad City and  Kutchery | 
2406-08. 

Qu fe—comed 
Embazzler in the Chuh: di 
—— in Sialkot District. 2936. 

Extention of ——in rural areas. 660- 
6l. 

General Post and Telegraph Office Build- 
ing at Lucknow. 3594. 

Inspectors and Head Clerks to Superin- 
tendents of ——in the Bengal and 
Assam Circle. 3623. 

Location of —— in Calcutta and muffasil 
in Government Buildings. 80. 

Location of the Dabbi Bazar Sub-—~—, 
Lahore. 409-L0. 

New rules for the examination for 
recruitment of Inspectors and Head 
Clerks to Superintendents of ——, ete. 
362I-22. 

Payment of money orders to villagers 
of Bhatgaon ——in Chiplan Taluka. 
3645. 

——opened in rural areas. 680, 
—under Selection Grade Postmasters 

in the Bombay Circle. 3645: 
Relieving of congestion in the I ial 

Secretariat North——, New Delhi 
93-32. 

POST PARCEL(S)— 
See “* Parcel(s) **s 

POSTS AND TELEGRAPHS— 
Appropriation Accounts of —— and Audit 

Report laid on the table. 3790. 
Question re— 
Communal composition of certain staff 

in the Office of the Director General 
of ——. 328. 

Criterion for selection of personnel for 
bolished in the Office of the | 

Deputy Accountant eral, —— 
Madras. 73-74, 2326-28. 

Enquiry from individual members of the 
Postal Union by the Director General 
of ——. 459, 

Enquiry into the adequacy or otherwise 
of the staff of the Office of the Director 
General of ——. 60. 3 

Non-supply union of the Report 
on reorganisation of the office of the 

General of —-. l4]6. 

Promotion of a Muslim to Superinten- 
dent’s cadre in the office of the Direetor 
General of —~. !4॥7. 

Promotion to selection grade posts in 

the office of the Director General 
446-I7. of. 
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POSTS AND TELEGRAPHS—contd. 
Question re—contd. 

Relegation of certain clerks in the office 
of the Director General of ——. 
947-42. 

Relegation of Muslim clerks in the 
office of the Director General of ——. 
I46. 

Restrict on the forwarding of appli- 
cations for transfer to other offices 
imposed by the Director General of 
— on his staff. i940-4). 

POSTS AND TELEGRAPHS DEPART- 
MENT— 

Question re— 
Annual Report of the Indian——. 

334-35. 
Certain communications regarding pro- 

tection of rights of Muslims in the——. 
3346, 

Certain ‘staff in the ——. 29I7-20, 
Certain supersessions in the-——. 3347. 
Cut in the compensatory allowances of 

the officials of the 959. 
Effect of economy campaign orders on 

Muslims, etc., in the 3348-49. 
“Grant of pensionable status to certain 

staff in the ——. 69]. 
Losses of the Indian—— repayable to 

the Central Revenues. 343. 
Policy of the-——of having its own 

buildings. 343. 

See also “ Indian ——”. 
POST AND TELEGRAPHS DEPART- 
MENT (INCLUDING WORKING EX- 
PENSES)— 

See“ Indian 

POSTS AND TELEGRAPHS, DIRECTOR 
GENERAL OF— 

‘Question re— 
Filling up of vacancies in the Assistant’ 

cadre in the Officeof the ——. 3629- 

Grant of officiating allowance to second 
division clerks engaged on the duties 
of assistants in the Office of the —— 

3620-2 
Inadequate staff in the Issue Section of 

POSTS AND TELEGRAPHS, DIRECTOR 
GENERAL OF—contd. 
Question re—contd. 

Representation of Muslim in the Super- 
intendent’s grade in the Office of the 

. 3620. 
Sve also “* Director General of Posts and 

Telegraphs ?. 
POWER(S) 

Question re —— given to Telegraph Mas- 
ters, ete., of withholding telegrams. 
2932-33. 

POWER ALCOHOL— 
Question re— 
Advoacy by Mr. M. P. Gandi for com- 

pulsory mixing of —— with petrol, 
482. 

Manufacture of —— from molasses. 
i64-5. 

Mr. M. P. Gandhi's suggestion regarding 
compulsory mixing of with pet- 
rol; etc., and licensing of sugar fac- 
tories. 885-86. 

Utilization of molasses for manufac- 
ture of ——. 2003, 2248-49, 

POWER(S) DELEGATION OF— 
Question re 
—— to alter the date of birth of railway 

employees. 3642. 
—— todecide applications for alternation 

of recorded age on the East Indian 
Railway. 943. 

POWER(S) OF COMMAND(S)— 
See * Command(s) Power(s) of ”. 

PRACTITIONER(S)— 
Question re i of certain 

ancy tion for as 
income-tax -  उशा0-ा 

PRECAUTION(S)— 
Question re— 

taken to watch the East Indian 
Railway line. 924-25. 

Scheme for air raid ———. 583-84. 

Queston re industries adversely affected by 
giving —— to great Britain. 0I7-I8 

PREMIER(S)— 
the Office of the 3630-3]. Guster 

Promoti to the Su; dent's 8 
grade in the Office of the ——. 369- 

Relegation of certain clerks in the Office 
of the ——-. 3629. 

of the Madras —— in respect 
of Federation. .392-94. 

Statement of the——of the North- 
West Frontier Province about tribal 
area. 3638. 

4 
if 

+ 
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» 

# PREMIUM(S)— PRESS(ES)—contd, 
Question re tion of the adjust Questi antl 

of provident fund contributions to- i 

~ wards insurance —— by the Railway Charging of house rent from employees 

Board. 83. in the Binding Department of the 

PREPARATION(S)— Government of India ——, New Delhi. 

2 Question re war ——in India. 3785-86. 3435. 

PRESERVATION— Contributory Provident Fund. enforced 
Question re——of the Taj Mahal at tn Tithe 7 किले क पलक आज A 

Agra. 3030-3]. 20I2-3. 
PRESIDENCY-TOWNS ~— INSOLVENCY Dispensary for the Government of 

(AMENDMENT) BILL— India —— employees, New Delhi. 
See “ Bill(s)”. 2253-54, 

PRESIDENT(S)— Employment in the binding and machine 
Question re proposals for entertaining the— 

by the India Office. 2628-29, 
PRESIDENT, MR. (THE HONOURABLE 

SIR ABDUR RAHIM)— 
Expressions of regret on the death of— 

His Excellency Lord — Braybourne, 
Goyernor of Bengal. 366. 
Mr. Kabeer-ud-Din Ahmed. 922. 

like. Therefore, 
point of order in respect of regulation 

i of their business by Government in a 
Saal particular way. 744-45. 

Observations by—— that public inter- 
est is a phrase the meaning and scope 
of which differ according to cireumstan- 

ees. 227. 
Remarks by —— as to the procedure to be 

adopted if the House be passing through 
a division at 4 O’clock when there is a 
motion for adjournment to be taken 
up. 69], 

Remarks by on the request for cireu- 
lation of certain Appropriation Accounts 
and Audit Reports (laid on the table) 
to Honourable Members, 3790-92. 

Remarks by —— regarding the scope of 
discussion on the cut motion about the 
financial relation between the provinces 
and the Centre. 96, I9I7. 

Remarks by that personal references 
to the Chair are hardly relevant or 
desirable. 3753. 

Statement re ing of tii 
78-79. 

PRESSE(S) 
e! Question re— 

Allotment of quarters to the employees 
of the Government of India ——, New 

department of the East Indian Rail- 
way ——. 3lo6 

Extensicns given in the Government of 
Tndia ——, Caleutta. 3029-30. 

Goveram.nt or Lidia ~— Workers 
Uni n, New Delhi. 2024-5. 

Grant of increments in the Binding 
Department of the Government of 
India ——, New Dethi, 3434-35, 

Grievaice of binders inthe Government 
of India ——, Calcutta, 3022-29. 

Inconveniences of pensioners of the Gov- 
ernment fo India New Delhi. 
743, 2266. 

Industrial leave ru’es in the Government 
of India . 20I3-l4. 

Meeting of the Works Committee of 
the Government of India——, New 
Delhi. 3436. 

Pay of accountants in the Government of 
India ——. 378. 

Pay cf labour:rs in the Government of 
India ——. 2284-55. 

Pay of mono-casters ia certain Govern- 
ment of India ——. 3029. 

Pay of warehousemen in tlie Government 
of India ——, New Delhi. 3433-34. 

Pension and leave. et¢., of piece-workers 
in the Government of India ——. 
2254, 

Petition sent by the labourers of the 
Government of India ——, Caleutta. 
2697. ; 

Revised scales of pay for employees in 
certain Government of India ——. 
2696. 

School for the children of the Government 
of India —— employees, New Delhi. 
2233. 

Shortage of work for binders in the 
Government of India ——, Calcutta. 
2695. 
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PRESS(ES)—concld. 
Question re—contd. 

Sub-letting of quarters by the employees 
of the Government of In : 
New Delhi. 3034. 

Supersessions in the Binding Department 
of the Government of India ——, New 
Delhi. 639. 

Violation of the provisions of the pay- 
ment of Wages Act in the Govern- 
ment of India , Calcutta. 2697. 

PRESS EMERGENCY POWERS LAWS— 
Question re repeal of the —— in Burma. 

2023. 
PRESS MESSAGE(S)— 

Question re changes in regard to conces- 
sions to —. 68. 

See also under “ Message(s) ” 

PRESS TELEGRAM(S)— 
See “‘ Telegram(s) ” 

PREVENTION(S)}— 
re legislation for regulation and 

— of manufacture and sale of adulte. 
rated drugs and biological products 
370. 

PREVENTION OF CRUELTY TO ANIL 
MALS (AMENDMENT) BILL— 
See “ Bill(s)””. 

PREVENTION OF PLEDGING OF 
LABOUR OF CHILDREN ACT— 
See “ Act(s)”. 

PRICE(S)— 
Question re— 
Dumping of Burma rice at uneconomic 
——in Bengal. 49-50. 

Fall in the of copra. 66-67. 
Fall in the sale —— of Salt. 244-45. 
Low —— of paddy in India. 40. 
Measures to prevent the fall in —— of 

rice and paddy. 756-57. 

PRINCIPAL(S)— 
Question re pay of the ——of the Mayo 

College, Ajmer. 3205. 

PRINTING— 
Demand for Grant in respect of “ Staion- 

ery and —— '", 223: 

ae ON(S), INSPECTOR(S) GENERAL 
FF 

See “Tnspector(s) General of Prisons”. 

PRISONER(S)— 
Motion to reduce demand for ‘‘ Home De- 

partment.”’ re State —— detained with- 
out trial. 2226-30, 

PRISONER(S)—contd. 
Question re— 

Political ——in jails of the centrally 
administered areas, 2332-34. 

Release of Moplah political —— and 
internees. 734-35, 

Stoppage of the allowance of State —— 
Sardar Teja singh Sutantar, M.L.A. 
2098-99. 

PRIVATE SECRETARY— 
Question re salary of the—— to His 

Excellency the Governor General. 
237-38, 

See also under “ Secretary(ies) ””. 

PRIVILEGE(S)— 
Question re denial of the —— of enhanced 

rate of increment to passed incumbents 
Bengal Nagpur Railway Audit 

2405-06. 

|PROBATION SYSTEM— 
Question re —— in the Centrally Adminis- 

tered Areas. 2095. 
PROCEEDINGS— 

Question re broadeasting of the —— of the 
Indian National Congress. _47-8. 

PRODUCT(S)— 
re for and 

prevention of manufacture and sale of 
adulterated drugs and biological —— 
370. 

PRODUCTION(S)— 
Question re— 

Import and —— of 
3523-24. 

Over —— of sugar. 225]. 
— and consumption of gur. 

PROFESSION— 
Question re difficulties of Provincial Gov- 
ernment to impose two taxes on income 
or——. - #ा।. 

PROFESSION TAX— 
Question rz levied by the Madras 

Government. 684. 
See.also under “ Taxe(s) ” 

PR 
Question re recruitment of a—— for the 

Imperial Institute of Sugar Technology 
Cawnpore. 762-63. 

PROFIT(S)— 
Question re— 

Gross —— of the Bengal Nagpur Rail- 
way. 8]0-Ll. 

Payments to railway companies for 
making the minimum —— or 

electric ~— bulbs. 

4643-4, 

interest. 35-6. 
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PROGRAMME(S)— 
Question re— 

Day —— for the Madras Broadcasting 
Station and position regarding the use 
of broadeasting for political propa- 
wanda, ete. 582. 

Non-broadcasting o/ school ——in Kana. 
rese. 

ना of rural development in the Cen. 
trally administered areas. 357 

PROGRAMME. ASSISTANT(S}— 
Question re applications invited for the 

post of ——for the All-India Radio. 
35l. 

PROHIBITION— 
Question re— 

Introduction of 
administered areas. 4297-98. 

—— of illicit emigration. 606. 
of the services of Customs 

authorities for enforeing —— in Bum. 

in the Centrally 

bay city and suburbs. 

PROJECT(S)}— 
Question re— 

Sanction for the Batala Beas Railway 
Line 3622-23. 

Tenders for the R. I. N.—— at Manora, 
Karachi. 829, 

PROMOTION(S)— 
Question re— 

Approved lists for —— to selection 
posts, etc., on the East Indian Rail- 

way. 260l. 
Confirmation and —— of certain staff in 

the Leeo. Shops, Moghalpura. — 3606- 

न PROMOTION(S)—contd. 
Question re—contd. - 

—— of clerical staff in the Divisional 
Chief Mechanical Engineer's Office at 
Jamalpur. 3600. 

of military Sub-Assistant Surgeons 
of the Bengal establishment, 74l- 
42. 

of Muslim upper subordinates on 
Railways. 56-57. 

of Muslims to the Indian Service of 
Engineers on the North Western Rail- 
way. I8I9, 829-30. 

of Muslims to the lower gazetted 
service on the East Indian Railway. 
828. 

of Muslims to the lower gazetted 
service on the North Western Rail- 
way. 3604-06. 

of officers of the Provincial Police 
Service to the Indian Police. 73. 

——of Ticket Coilectors and Special 
Ticket Examiners on the North 
Western Railway. 3366. 

— of trained cleaners to firemen on 
railways. 24]. 

—— to sub-heads grade in the Railway 
Clearing Accounts Office. 38, 3627- 
28, 363l, 3632-33. 

to the assistants’ grade in the Gov- 
ernment of India Secretariat. 350. 

to the Indian Service of Engineers 
on the North Western Railway. 88 
39. 

to the Superintendent's grade in the 
Office of of the Director General of 
Posts and Telegraphs. 369-20. 

07. 
Exemptions given to clerks for 

assistants’ grade in the Central Sec 
retariat. 309-0. 

List of Assistants and Clerks fit for 
in the Office of the Director Gene- 

ral of Posts and Telegraphs. 59. 

Non- of Muslims as Guards and 
Station Masters in the Paksey and 
Katihar Districts on the astern 
Bengal Railway. _579-80. 

—— by seniority of Sanitary Inspectors 
on the North Western Railway. 3608. 

—— in the Ticket Branch on Checking 
the East Indian 0 70-7. 

—of a Muslim to ‘S|. 
cadre in the office of the Director 
General of Posts and Telegraphs. 
व47. 

Safeguarding and —— of the interests 
of national shipping. 3202. 

PROPAGANDA— 
Motion to reduce demand for “ Indian 

Posts and Telegraphs Department (in- 
cluding Working Expenses) ” re carrying 
on one-sided —— and withhoding tele- 
grams sent by the rival party. 2032-46. 

Question re— 
in India from Moscow. 2325-26. 

—work for Indian coffee. 2256. 

PROPERTY(IES)— 
Question re— _ 

Compensation to Indian Muslims who 
lost life and —— in the Burma Riots. 
745-47. 

Damage to —— through raids from the 
Tribal Areas. 576. 
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PROPERTY (IES)—contd. 
Question re—contd. 

Further restriction on Indian ownershi, 
of ——in European areas in South 
Africa. 2006 

Further restrictions proposed on Indian 
ownership of ——in South Africa. 
i28. 

Loss of Indian lives and ——in Burma 
riots. 49-20. 

Loss of Indian life and —— in Monywa 
and Kanbalu in Shwebo district of 
Burma. 2श. 

Loss of life and —— by air raidsin the 
North West Frontier Province. 495, 
835. 

Loss “of life and——of Indians in 
Chinese Turkistan. 

Proposed restrictions on the sale or hire 
of ——to Indians in South Africa. 
4007. 

Protection of the life and —— of Indians 
in Burma. 3424-25. 

See“ Hindu Women’s 
under “* Bill(s) ”. 

PROSCRIPTION— 
Question re— 

—— of books and publications, 839-40, 
——of the book entitled “India in 

Bondage”. 3228-29. 
PROSECUTION(S)— 

Motion for Adjournment ve ejectment and 
—— of a first class railway passenger 
for wearing a dhoti. 2337-38. 

Question re— 
—of Railway Administrations for 

delayed payments made to Railway 
Staff. 2474 

—— of railway employees in connection 
with the Bihta accident on the East 

Right to —” 

——of Thakur Kalyan Singh, Aide-de- 
Camp to His Highness the Maharaja 
of Jodhpur. 3588-89. 5°" 

PROTECTION— 
Question re— 

Exclusion of Aden from any scheme of 
— given to salt. 245-47. 

Grant of ——to the Indian Salt Indus- 
try. 6]-I2 

Monuments, etc., taken under —— by 
the Archaeological Department. 932. 

isolated small railway stations 
from raids by dacoits. 402. 

a 

PROTECTION—contd. 
Question re—contd. 

—— of the i of Indian hant 
in the United States of America. 
685-86. 

— to cocoanut Industry against com- 
petition from Ceylon. 67-68. 

—— to the cocoannt industry of Malabar 
and Travancore, 753-54, 

—to the indigenous salt industry. 
2536-37. 

Reference of the —— of cotton industry 
of the Tariff Board. 736. 

PROTECIVE TARIFF(S)— 
See “ Tariff(s) ”. 

PROTEST(S)— 
Question re ——by the Federation of 

Indian Chambers of Commerce and 
Industry against the characterisation of 
a statement with regard to chrome 
leather. 3708. 

PROVIDENT FUND(S)— 

Question re— 

Contributory —— enforced in the Gov- 
ernment of India. Presses. 202-3. 

Exclusion of ex-brakesmen on the East 
Indian Railway from the membership 
of ——. 359. 

Existence of different ——— Rules for 
inferior servants on State Railways. 
30I-02. 

Grants of facility to the train lighting 
staff on the North Western Railway 
to contribute towards ——, 340. 

Grant of the benefit of subscribing 
towards to gang mates on the 
North Western Railway. 30. 

Grant of the benefit. of subscribing to- 
wards —— to inferior servants and 
labourers on Railways. 300-0l. 

ction of the ad: of —— 

mia by the Railway Board. 833. 
लेकर allowed for——, etc 

Substitution of the system of —— for 
pensions. 099. 

PROVINCE(S)— 
Question re— 

Allocation to —— out of the proceeds 
of the sugar excise duty. 2003. 

Allowances: of the Imperial Service 
Officers working in the-——. 3430, 
355-6. 

4 
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Se PROVINCE(S)—contd. 

Question re—contd. 
PROVINCIAL GOVERNMENTS—ontd. 

Question re—contd. 
Appointments in certain Imperial 5 for the transfer of the 

~ gervices in the 2464-67. Rene administation of taba itories to 
Appointments in the Indian Civil Service the ५. 8858. 

and Indian Police in the ——. 2533 
g 34 PROVINCIAL INSOLVENCY (AMEND- 

MENT) BILL— 
oe Intelligence Officers in the —. ‘See + Bill(s) ” 

Distribution of a portion of salt duty and | PROVINCIAL MINISTER(S)— 
excise duty to the ——. 2 See ‘* Minister(s) 

Gold'findsin——. 870 PROVINCIAL POLICE SERVICE 
Military training in———. 82]-22. De quest £ offi £ the 
Modification in the existing regime in luestion re promotion of officers ० 

Abs Chief Commisdioniers 237 to the Indian Police. ॥73॥ 

Officers of the Finance Department | PROVINCIAL SERVICE(S)— 
transferred to + ete. 305. Question re eligibility of the Delhi Univer- 

PROVINCIAL AUTONOMY— sity gradusten forks 2) 
Question re Resolution passed by the Coorg PUBLIC 

Legislative  Counci re grant of Question re warning to the —— in Caleutta 

— toCoorg. 482 against evasion of stamp duties. 2I04-5. 

PROVINCIAL EXCISE— PUBLIC ACCOUNTS COMMITTEE— 

= Demand for Grant. 223]. Consideration of the Reports of the 

JCI FIN ——, 83-l]], 394-42, 558-68. 

PROVINCIAL FINANCE” a Motion re election of Members of the ——. 
Motion to reduce demand for “ Executive C a” = ]786-87, 2338. 

ounce re relation between —— an ; 

/ Central Finances. 902-20. ee eS oe 
on © VE mand for Grant. पु 

2 EROVINGEAD, GOVERNMENTS . Question re-—of India. 3202-08. 
Demands for Grant in respeet of— 

* Grants-in-aid to —— ”. 2240. PUBLIC HEALTH COMMISSIONER— 

“Miscellaneous Adjustment between the || Question re filling up of the post of the —— 
Central and —— with the Government of India. 2007 

pends tor “Suppl ry Grants in| pUBLIC INFORMATION, BUREAU OF 
Tespect of Mis Ad, ion re visit of the officers of the —— 
between the Central and——. 28I6. to Indian States. 356-7 

Question re— eee 

‘Audit inspection of Audit Offices under | PUBLIC MEETING 
the——.  25L See * Meeting(s) ” 

Budgets of and their financial pro- | PUBLIC SERVICE COMMISSION(S)— 

posals for taxation. 2755-56. Question re late intimation given to candi- 

Coats of Arms of British, Central and dates by the Federal regarding 

——. 7220-22. their admission to examinations. 856. 
Communications from the —— for revi- NT 

sion or repeal of section 49 of the} PUBLIC. WORKS as bigot 

Indian Income-tax (Amendment) Bill. Question re repair of boilers of the 
Sse " | New Delhi, 68-I9,.636, 3522 

Consultations with certain——-on the PUBLICATION(S)— 
appointment of an Indian Agent in| Question re— 

3432-33. A tt in ——of the All-India 

Difficulties of -to impose two taxes Radio. 
on income or profession. 47] Posting of registered newspapers on the 

¥ Military training in schools and colleges day of ——. 3352-53. 

started by ——. 84] है — of the report of non-official advisers 

Relations of the Central and —— with _. of the Indo-British Trade Agreement. 

the Imperial Bank. 289. 66. 
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PUBLICATION(S)—conitd. ; 
Question re—contd. 

—— of the results of Dr. Gregory’s 
enquiries or researches. 32]2-4 

—— regarding planning, ete., and cost of 
construction of buildings, etc., of New 
Delhi. 3203 

Proscription of books and ——. 839. 

Use of Swadeshi paper in —— supplied 
to members of the Indian Legislature. 
वृछ्य, 

PUBLICITY DEPARTMENT— 
Question re non-confirmation of certain 

staff of the-———of the East Indian 
Railways. 360, 

PUBLICITY ORGANISATION— 
ee “* Organisation(s) ”. +३८ 

PUNISHMENT 

Question re ——of certain staff in Delhi 
Division of the North Western Railway. 
243. 

PUNJAB— 
Question re— 

Appointments made in certain cadres in 
the Income-tax Department, ——. 
3498. 

Archaeological excavations carried on 
by Dr. C. L, Fabri in the 3035- 

7 36: 
Capital outlay in Government Salt 

Works in the———and Rajputana. 

Employment of Muslim Income-tax 
Inspectors in the ——. 3498-99. 

Fixation of seniority in the grades of 
Income-tax Officers and Tnspectors in 
the Income-tax Department, ——. 
3498. 

Paucity of Muslims holding superior 
posts in the Income-tax Department of 
the ——, North West Frontier Pro- 

98. 

Salt produced at Government Salt - 
Works in the——and Rajputana. 
722. 

Unwillingness of the Verterinary 
graduates to join the Indian Army 
Verterinary Corps. 

PUNJAB MAIL— 
Question re carriage of third class 

sengers by—— Train from Bombay 
and Calcutta, 824-25 

PUNJAB SUPPRESSION OF IMMORAL 
TRAFFIC ACT— 
See'* Act (8) ”. 

PUPIL(S)— 
edi पक ——<in 

the Centrally administered areas. 384. 
85. 

PURCHASE(S)— 

Question re— 

Advance grant for foreign —— of Rail- 
ways, 38-4]. 

Lease and —— of land in Kohat Canton- 
ment. 3774-75, 

———made by the Government Medical 
Stores Department. _ 093-94. 

—of a Hawai slave by the Nagas. 
il. 

— of any Railway by Government. 
]4-42. 

PUSHTU— 
Questin re inclusion of in the Indian 

languages for the Indian Civil Service 
Examination. 586-96. 

QUALIFICATION(S)— 
Questien re— 

Duties and ——, etc., of the Director of 
the Botanical Survey of India. 
888-89. 

—— for appointment as engineering 
supervisors and wireless operators. 
945. 

Vesting of reciprocal powers of the Indian 
Medical Council with regard to British 
Medical ——. 000. 

QUARTER(S)— 
Question re— 

Allotment of daftry 
in New Delhi. 635-36. 

Allotment of in the S: cal Work- 
Bengal 

to jemadars 

Allotment of —— to the employees of 
the Government of India Press, 
New Delhi. 3033-34. 

Bedsteads and locking-glasses in certain 
—— of Members of the Legislative 
Assembly in New Delhi. 3437-38. 

Demand for daftries —— in New Delhi. 
634-35. 

_ Extension of the area of Daftry —— 
in New Delhi. 638. 
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QUARTER(S)—coni. 

Question re—contd. 

Levy of house-rax on Railway ——. 
॥4ा 

Provision of water-basins in —— ० 
Members of the Legislative Assembly 
in New Delhi 

for clerks and menials on the Bengal 
Nagpur Railway. 350-5 

Rent free and ticket 
checking staff on the East Indian 
Railway. 283. 

Repairs to service roads near Govern- 
ment —— in New Delhi. 303] 

Sub-letting of Government ——— in 
Delhi. 3440-4] 

Sub-letting of —— by the employees of 
the Government of India Press, New 
Delhi. 3034. 

QUEEN’S GARDEN— | 
Question re decision to build a store room 

at a corner of the ——, Delhi. 75-76. 

QUESTIONS— 
Question re— 

Non-publication of —— put in the 
oat 

in the Indian Listener. 
on Burma riots under discussion | 

with the Government of Burma. 
08-9. 

Starred for oral answers in the 
Legislative Assembly. 025. 

Working of the new Indian Legislative 
fe Rules in respect of starred —— for 

oral answer. 58-59. 
Statement re answering of 78-79. 

QUESTIONNATRE(S)— 
Question re —— issued by the All-India 

National Planning Committee. 68, 
3834-35. 

QUETT 

Question re Muslim cle 
sional Office 5 

vie | RADIO PIRACY CAMPAIGN— 

RACIAL DISCRIMINATION— 
Question re— 

about visiting of H. M. 8. “ Nor- 
folk.” 38266. 

— in charging rents from refreshment 
room contractors on railways. 360-66. 

+— in the Delhi Division of the North 
Western Railway. 836. 

— in the Mayo College, Ajmer. 
3204-05. 

RADIO(S)— 
Question re— 

Advertis in publications of the 
All-India 33. 

Applications invited for the pest of 
Programme Assistants for the All- 
India ——. 365]. 

Campaign against piracy and re- 
duction of licence fee. 8I6-I7. 

Complaints against the All-India — 
48-49. 

Drive against piracy. 407-08 
Electrical Power and metal consumed. 

‘and paper and —— sets usedin India 
and in the United Kingdom. 769-70. 

Importation of —— and —— parts. 
]&77-78. - 

Improvements in the All-India ——. 
677-78. 

Income from licence fees on —— sets. 
793. 

Installation of public receiving —— sets, 
22-24. 

Licence fee on —— sets, 2934-35. 
Manufacture of cheap —— sets in India. 

340, 
Posts of Technical Assistants adver- 

tised by the All-India ——. 3602 
Prevision of —— sets in villages. 

2623-24. 
—— goods impotred into India and 

training in —— industry. 678-80. 
— licencte fee, ete. 33-34. 

Question re ——. 920-20, 937-38. 
QUOTA(S)}— . Be 
Rinne co iiottedto- India by tho| PAHUDDIN - AEMAD a 
Egyptian Government for cotton tex-| ~ miata 
tiles. 2682:84; General dis: of the General Budget. 

thew iets 766-67. 
= Beno हे Question re— 

RACE HORSE(S)— : = | staff in the Posts and Telegraphs 
Department. 297-20. 

Question ३९ impart २00४ 4आ ५ Sa Contracts on the Assam Bengal Railway. 
See also under * Horse(s)*:— 367. 
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RAFIUDDIN AHMAD SIDDIQUEE, 
SHAIKH—conid. 
Question re—contd. 

Discharge and harassment of Muslims 
by the Superintendent, Watch and 
Ward, Eastern Bengal Railway. 
897. 

Discharge and_ re-i of crew 
staff on the East Indian Railway. 
2927. 

Giving of substitutes by | Extra-De- 
partmental Agents going on leave. 
4422. 

Hours of work, etc., of Extra-Depart- 
mental Agents. 422. 

Leasing out of stalls for third class 
passengers on the Assam Bengal 
Railway. 36]4-5. 

Muslim clerks in the Divisional’ Office, 
Quetta. 53-56. 

Muslim clerks on the Assam Bengal 
Railway. 366-I7. 

Muslim employees on the Assam Bengal 
Railway. 366. 

Non-supply of drinking water on the 
Assam Bengal Railway — Stations. 
365-6. 

Postal employees and Extra-Depart- 
mental Agents involved in defalea- 
tions, etc. 422-23. 

Promotion of Muslim upper subordi- 
nates on Railways. 56-57. 

RAGHUBIR NARAYAN SINGH, CHOU- 
DHRI— 
Question re— 

Bricks purchased for the construction 
of the Hardwar railway station. 
I938. 

Cracks in the new building of Hardwar 
Railway station. 2I72-73. 

Drainage scheme at Lhaksar station on 
the East Indian Railway. 2I72. 

Measures to cope with the traffic during 
the Mahabarni at Hardwar. 
4987-38. 

re Trade Agreem« 
Burma. 69-92. 

RAHMAN, LIEUT.-COLONEL, M.A.— 

Election of —— to the Standing Fin 

with 

RATD(S)— 

Question re— 

Bombs dropped on British territory 
during a Japanese air ——, 274-75. 

Damage to property through —— from _ 
the tribal areas. 576. 

Less of life and property by air —— in 
the North West Frontier Province. 
835. 

Protection of isolated small railway 
stations from by dacoits. 402. 

from the independent. territory. 
934-35. 

—— in the settled districts from the 
frontier tracts. 928-29. 

on Bannu. 949-50. 
Rumour of a —— on Bannu. 39. 
Scheme for air precautions. 583-84. 
Stoppage of tribal —— in the settled 

districts. 87-I8. 

RAIDER(S)— 

Question re persons kidnapped by —— 
from™ the tribal areas. 40]. 

RAIL(S)— 

Question r¢ cases of tampering with the 
—— on the East Indian Railway. 
925-26. 

RAILWAY(S)— 
Agra-Bah— 

Question re closing of the ——. 663-64. 
Assam Bengal— 

Question 7e— 

Accidents in Sylhet and Cachar on the 
2629-30. 

Accidents on the ——. 3589-90. 
Affairs of the ——. 5]0. 
Contracts on the ——. 367. 
Conversion of the Kujibali station on 

the —— into a halting place. 2397. 
Daily allowance of members of the 

Advisory Committee; 293. 
Inconyeniences at Silchar station on 

the ——. 44-45. 
Leasing out of stalls for third class 

passengers on the 36I4-5. 
Levy of economic rents from European 

Committee for Railways. 2634-35. 
RAI BARELI— 

Question re calling of bot ibe income-tax 
assesses in —— ict to Fyzabad. 
2094, 3530. 

Rooms on the —— 
and Madras and Southern Mahratta 
>> की 

Muslim clerks on the 366-7. 
Muslim employees on the . 366. 
Non-supply of drinking water on the 
—stations, 365-6. 

~~ 
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St RAILWAY(S)—condd. 

‘ 

5 4
) 

Assam Bengal—contd. 

Question re—contd. 

Purchase or manufacture of new 
carriages for horses on the ——. 
2383. 

Stoppage of trains at halting places on 
the ——. 948-4! 

Threat to resort to Satyagraha at 
bridge on the ——. 

405. 
Working hours of certain labourers 

on the 2899-2900. 
Working hours of guards between cer- 

tain stations on the ——. 2897-99. 

Barsi Light— 
Question re carriage of pilgrims in goods 

wagons on the ——. 3360-62. 
Batala-Beas— 

Question re sanction for the —— line 
project. 3622-23. 

Bengal and North Western— 
Question re— 

Discourtesy of the —— authorities 
to the members of the Bihar Labour 
Enquiry Committee. 36883. 

Floods ‘on certain lines of the 
3600-0L 

Indian refreshment rooms and other 
vendors छा the  820, 3344 

Muslims in certain services on the —— 
and Eastern Bengal 59-92 

Sub-letting of food shops and tea) 
stalls on the ——. 382], 3344, 

RAILWAY(S)—contd; 4 

Bengal Nagpur—contd. 
* Question re—contd. 

Denial of the privilege of enhanced 
rate of increment to passed incum- 
bents of the —— Audit Depart- 
ment. 2405-06. 

Gross profit of the ——. 8]0-II. 
Improvements in latrines of thid class 

carriages on the and Madras 
Southern Mahratta ——, 29]4- 

I5. 

Insufficient supply of medicines, ete. 
to. hospitals on the ——, 4 

Levy of ic. rents from pea 
Refreshment Rooms on the ——. 
I80]-2. 

Maintenance of accounts of certain 
refreshment rooms on the 
2605-06. 

Non-supply of water to animals at 
goods sheds on the Madras and 
Southern Mahratta and ——. 
268-69, 

Quarters for clerks and menials on the 

Engineering De- 
partment of the 63-82. 

Refreshment rooms on the —— and 
Madras and Southern Mahratta 
—— 3338-39. 

Shifting of the office of the District 
Commercial Officer at Khurda on 
the 578-79. 

Shifting of the overbridge over the 

Tolls leyied on the Sonepore Bridge renin PPro सम On on the ——. . 89-20,..3595 Bihar Bakhtiarpur Light— Validity of tickets nares ion re want of latrines in third class Cantonment, and Allahabad both compartments on the ——, 946, 3787. by the East Indian and——. I6I. Bombay, Baroda and Central India— Bengal Nagpur— Question re expiry of Contract of the Question re— नए+ 4809 
Acceptance of tenders on the 

and Madras and Southern Mahratta 
587. 

Amenities provided for third class | 
passengers on the —— and Madras 
and Southern Mahratta ——. 

Appeal employees of the —— 
Audit Department. 

Applicability of the labour legislation 
of Orissa the 3236.» 6 हि कान हक 

and parcel office at Vizianagram 
on the ——. 

Company-managed— 
Question re— 

Expiry of contracts of ——. 408, 
280. 

Purchase of —— by Government. 

Dibru Sadiya— __ : 
Question re accidents on the ——. 

927-28, 
East Indian— 

बे हर (०2 हक ition of the posts of and 
sor eae on. the ——. 
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RAILWAY(S)—contd. « 
East Indian—contd. 

Question re—contd. » 
Accidents on the ——. 35-53, 666, 
96-8. 

Adverse treatment of the old —— 
staff transferred to the North 
Western Railway. 589-90. 

Allowance to guards working on 
Sunday on the ——. 33 

Allowances sanctioned for the Travel- 
ling Ticket Examiners on the —— 
3369. 

Alteration in the recorded date of 
birth of ‘employees on the ——. 
2935-36. 

Appeals of ex-crew staff of the —— at 
Howrah. 2383. 

Apprentices and other employees on 
the——. 793-94. | 

Approved lists for promotion to selec. 
tion posts, ete., on the ——. 260 

Attempt to derail certain trains on the 
58], 2352-53. 

RAILWAY(S)—contd. 
East Indian—contd. 

Question re—contd. 
Filling up of certain vacancies:in the 
po Division of the ——. 355- 

Grievances of the —— staff serving 
in the Delhi Division. 5], 587. 
3647. 

Grievances of the ex-brakesmen on the 
358-59. 

Institution of a system of patrols 
on certain sections of the 
327-28. 

Joining of the Railwaymen’s Union 
at Charbagh on the —— by porters 

Sarai. 260. 
- igensed porters on the = 2I59- 

Mechanical Engineers working on the 
2387-88. 

Muslim tracers and draughtsmen in 
the Howrah Division of the 

ree eas on! 420. 
‘Cases of tampering with the rails on | Non-admissibility of officiating allow- 

the ——..  925-26. ance on the ——. 3609. 
Classification of Armeni ed tion of certain staff of 
a —— as Anglo-Indians. the Publicity Department: of the 

—. 360. 
Confirmation of certain ticket collec- Nar Scanian fie i ७५४७ 4 5 [छ of certain information 

sens, sin. ale 9 “मामा in the by the —— to the Bihar Unem- 
Moradabad ae ey ployment Committee. 583-84. 
362. Notes accidents and sabot- 

Contracts for supply of porters on the ~ageon the ——. 2900. 
—. 26). elling 

Contracts for the loading and unload- pense “अल <> ier aadiaa 
of goods on the ——. 92-I3 Organisation of Establishment offices 

Conviction of Mr. S. W. Ralph. the Divisional Suj ents 
Deputy Controller, ——. 22, onthe ——. 42. 

~ Delegation of powers to decide appli- 
cations for alteration of recorded 
age on the ——. 943. 

Dise and re-insta’ of crew 

staff on the ——. 29I7. Tainan! ie Theleat 

on the ——. 
Editorial in the Hindustin Standard | 

regarding causes of accidents on the 
—. 93-5. 

Employment in the binding and 
machine department of the —— 

Presses. 336. 
Enquiry into the causes of frequent 

accidents on the ——. 45-46. 
Exchision of ex-brakesmen on the —— 
from the membership of provident 
fund. 359. 

Overtime allowances paid to the em- 
ployees of the 346. 

Piloting of Mail and E; trains 
by an Engine on the ——. 800- 
I80] 

oe ae trains by an ~ 

“Precautions taken to watch the — 
Tine. 924-25. 

le. foliowed. ting Prin cl 
rical staff in the Dinapur Division 
of the ——. 9465. 

Promotion of Muslims ‘to. the Lower 
Gazetted Service onthe ——.  828. 

Promotions in the Ticket Checking 
Branch on the ——.  33707-I. 
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हा 

# RAILWAY(S)—contd. RATLWAY(S)—contd, 
न East Indian—concld. 

East Indian—contd. Quottion'vs—concll 

Question re—contd. Moe test. of clerks on the —— 
का L 

Proseeution of employees in con- Work given to keymen on the ——. 
nection with the Bihta accident on 3368, 

: the ——.» 9I-I2: Eastern Bengal— 
Recruitment of Muslim as Inspectors Question re— 

of Works on the ——.  827-28. Absence of a Muslim Welfare Officer 
‘tion of non-gazetted and inferior on the —+ 

issue’ on ‘Sie 929-30. Allotment of quarters in the Saidpur 
Rent res 4 for guards and Workshops, ——, to Hindus. 579. 

tie feing Communal composition of persons : ok obese Seat onthe. ° recruited in the General Manager's 
2 th i Rest te guards on the ——. 3368. owe se “er ॥ by 

{ Restoration of old scales of pay and being run over by an engine at 
| allowances to ex-brakesmen on the Siliguri on the ——, 306-07. 
i —— 389. Discharge and ff Musli । Revision of time tables on the ——. by the Superintendent, Watch and 
: 278. Ward, ——. 897. 

‘Sabotages on the ——. 254.55. Discharge of Muslims on the ——. 
Schools at Oal laces i. wainisined Be ee Se 56. Extension of a line from Ararya to 

hing : Weeds ij on. the 363. 
। ig ay हो —. कं 33. Helistevcesreingsi.on-» the <Katihar. x Jogbani and Barsoi-Kishanga poe ae transit service ’ on Sections of the < 5 = 
: ie Grievances of Muslims on. the ——. 
es Speed of trains on the 800. 3335-36. 

Stations provided with hospitals on Ishurdi-Pabna Railway project of the the ——. 2408-09. Sa 
i Stenographers eligible for special Muslims employed on the ——. 682 pay on the ——. 3609, Muslim in certain services on the 

Stenographers on the ——,  36I0-l]. oe North Western and 2 
Pups sae 9h. ee schools on Non-appointment of a qualified Mus- 
Train collisions in the Dinapore Divi- PP I co. ers nie 

sion of the ——, 3352: Non-obseryance of recruitment rules ‘Train बल rose keegan ihe ने the के किक Department. of- 
35-36, 36, ie 

ie ee a re 32-33, 399, Non-promotion of Muslims as Guards 

Transfer of Muslim clerks in the = ate perigee 
Hewrah Division of the . 42] 579-80. 

Use of running rooms. by Travelling | ~Agen pened Ticket, Examiners on the ——. —_ pieces = es 
= 3633. Outlets for drainage of flood water Avancies. of ticket collectors ‘in the between Dadashi and Pachooria : Division ofthe——. 420. stations on the ——.  897.98 Validity of at ec of Muslims on the ——, 
> Cantonment and पक Post. of Drawi ing Office Superinten- arc ae nee: and North dentin the Chief Engineer's Office, 

= ५ S47. 

= a 4८7: एफ पपा 57 मय 

¥ 
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RAILWAY(S)—contd. RAILWAY(S)—contd. 

gto Bongo Madras and Southern Mahratta—conid. 
estion re—contd. ti 

ti ‘e—contd, 
Rangapara section of the 2402, be ae 5 के ४: 
Recruitment of tracers and draughts- ae 408 tanks in the 

men on the ——. 8579., | ae डा 
Refusal to provide an invalid saloon Non-supply of water to animals at 

by th 3099. goods sheds on the —— and Bengal 

Replacement of the Gorai bridge on Nagpur Railways. 268-69, 
3368. ली कक of Sie or services by 

e —. 
bay tn copays a ale | Private vending of refreshments on 

333, the —— and South Indian Railways. 
i$ 403-04 

ee tena, | Refreshment rooms on the Bengal 
Apprentices and other employees on Nagpur and ——. 3338-39. 

the ॥। Motion re— 
Grievances of guards on the ——. Election of the Central Advisory Council 

804-05. ६287-58 हा 
Guards on the +--- 802-08. Election of the beers Finance Com- 
Indian refreshment car running on the for 

3339. Motion to reduce demand for — “ Railway 
Muslim clerks in the General Manager's Board.” re Indianisation of higher ser- 

Office of the ——. 4I9, 3356. vices in ——. I9]-]207 
Non-grant of officiating allowance to| North Western—= 

Muslim clerks on the ——. 3595. Qusttien yas 
Restoration of services running at a व 

loss on the ——. 93-32. Avene of Muslim Personnel Officers 
Trains held due to overcrowding on the ——. 3606. 

near poate on the ——. 349, Action taken on the memorial of train 
863. ८ clerks on the 2380-8I, 2402 

Ishurdi-Pabna— Adverse treatment of the old East 
Question re project of the Eastern Indian Railway staff transferred 

Bengal Railway. 688. to the —_. _589-90. 
Kalighat-Falta— Advertisement for posts of foremen 

re d 
of a train without lights at Ghol- 
Shahpur on the ——. 76. 

Kashipur-Kulagarh— 
Question re construction of the ——. 

Madras and: Southern Mahratta— 
Question re— 

Circular issued to the Travelling 
Ticket: Collectors on the —— to 
collect. exeess fares. 270. 

Examination of tickets and luggage 
of women passengers on thi 
55-57. 

ic rents from 

की —— 

for the —— Mechanical Workshops. 
Moghalpura, 54- 

Allowing of police officials to sit at 
departmental enquiries on the 
4938-39. 

Amalgamation of certain grades of 
clerks in the Divisional Superin- 
tendents’ Offices on the 907- 
09. 

Application of revised scale of pay to 
certain staff in Delhi Division of 

Applications invited for the post of 
a Sanitary Inspector on the —— 
48. 

Apprentices and other employees on 
the ——. 794-95. 

Assistant Surgeons on’ the ——, 
2922-23, 3634-35, 

Levy of 
Refreshment Rooms on the Assam 
Bengal and ——. 802. 

iy
 
*
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RAILWAY(S)—conid. 

North Western—conid. 

Question re—conid. 

Candidates belonging to Delhi Pro- 
vince selected for employment on 
the —— and posted to Delhi Divi- 
sion, 24]2 

Classification of certain clerical staff 
on the ——. 333-35. 

Communal composition of steno- 

RAILWAY(S)—contd. 

North Western—conid. 

Question re—contd. 

Grant of the benefit of subscribing 
towards Provident Fund to gang 
mates on the ——. 20 

Grievances of ticket collectors on the 
—. 36I3-l4. 

Grievances of Train Clerks on the —. 
482-3. 

Guards on the ——, 86-62, 2926-28. 
f graphers in the —— uarters 

Office, ete. 3372-73. 
Complaints against shouting of wares 

on the ——. 3624. 
Confirmation of Assistant Station 

Masters on the ——. 2608-09. 
lidated travelling all of 

travelling ticket examiners on the 
—. 302-03. 

tractors the ——. 835-36 
Contracts to sell ice and aerated waters 

on the ——, 267-9, 
Delay in payment of piece-work wages 

in certain workshops of the ——, 
370. 

Direct recruitment of certain staff 
on the 636. 

Dizchorwe urge of staff led by the 
General Manager, by the Divisional 
Superintendent on the ——. 26]0, 

Discouragement to staff from joining 
trade unions in the Delhi Division 
of the ——. 59. 

Discrimination in the supply of meals 
from pean running roo: 
Muslim guards on the ——. 3369. 

Educational assistance on the ——, 
295-7. 

Employment of Military Pensioners 
on the 928-29, 

Employment of more Muslim water- 
men on the ——. 363' 

Employment of Muslims in certain 
posts on the ——. 3373-74. 

Employment of Muslims in the Per. 
sonnel Branch of the ——. 3637. 

Grant_ of facility to the train ting 
staff on the —— to 8 7४३ 
wards provident fund. 340, 

in certain services on the ——. 
830-3 

Introduction of “Good conduct 
marks " systemon the ——. 303. 

Investigation into cases of breaches 
f d 

against chowkidars on the ——. 
243-4. 

Invoice Typists on the . 4834-35. 
Levy of licence fee on Indian refresh- 

ment rooms on the ——. 4887, 

~ Memorial of train clerks of the —. 
"588, 757 

_ Misappropriation of the sales of tickets 
by a Station Master at Nangloi 
on the ——, 244, 

Muslim Officers in the Lower Gazetted 

Non-payment of certain allowances to 
temporary guards in Delhi Division 
of the ——. 24]2-I3. 

Officers offici: in Lower Gazetted 
Service on the ——, 29]-2 

Officiating allowance paid to non- 
staff on the ——. 509, 

Opening of a flag station at Jassowal 
930. 

Order for cast iron permanent way 
chairs placed with Messrs, Mukand 
Tron Works by the ——. 3357-59. 

Overerowding during the Christmas 
holidays on the ——. 40l. 

Passes for adopted ae em- 

the 
confidential _ branch the. —— 
Headquarters Office, 936-37. 

“007१९ of non-Muslims in the 
trical Branch. of, the ——, 

337-72. 

M89LAD 
P 
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RAILWAY(S)—contd. 
North Western—coneld. 

Question re—coneld. 

Promotion by seniority ‘of’ Sanitary 
3608. Inspectors on the 

Promotion of Muslims to the Indian 
Engineers on the ——. 

89, 829-30, . 
Promotion of Muslims to the lower 

gazetted service on the ——., 3604- 
06. 

Promotions of Ticket. Collectors and Si ; 

3366. ee 
Promotions to the Indian Service of 

a up .. $e fi . 833-34. 
Bafa OF rake अल 

RAILWAY (S)—contd. 

Question re—contd. 

Applicability of the Government Ser- 
vants’ Conduct Rules to the staff on 

Area under a medical officer for render- 
ing treatment to —— employees. 

Bathing arrangements for third class 
passengers on ——. 93 

Capital expenditure on ——. 670 
Catering arrangements on.——. 3640- 

4, 3643. 
Catering contracts on .——. 244. 
Classification of certain staff on —— as 

running staff. 3642-43 
Seperation of an enquiry committee 

cele ah tah, fhe, Sige fp terested 
at 3 
Cost ‘of fitting fans in intermediate and 

third class carriages on ——.. ]43-44. 
Dacoities and train robberies on.——? 

294 
Denial of holidays to station and run- 

64. employees ——... 3953-84. ning staff on — 
Rents ly Bite feos e Departmental working of refreshment 

rooms on the ——. 575, rooms on certain .——. .262]-22 

Representation of Muslims in the Per-| _ Detention of. passenger bering 0० 
sonnel Branch of the —— Head- engine troubles on ——. ? 

3633-34. . ent of the Federal —— 
Winer at Verka Station on the —. _ Authority, 932. 

Shouting {oat by vendors. on the 

Stating of their castes b; holders of 
third class _monthl: : 
on. the ——. 9 

System for enrolment of coolies on 
the —— Stations. 320, 3639. 

_/Tieket Checking staff on —. 

ly season tickets 
48 

of first. class. compartments 

‘for foreign purchases of 

diture on the provision of ameni- 
Senet lass passengers on —— 

refrigerated transport 

Freight charges for dry ice on ——. 
04 

Garrat engines purchased by —— 
37-38. 

Grant of concession rates for books 
luggage of students on ——,.. 9]l. 

Grant of the benefit of subscribing to- 
wards 80 a? Fund inferior 

lass passengers on —— 
Institution of an enquiry into every 

major accident. on ——. ]47. 
Tnstructions “for compilation of —— 

Statistics. 87-I2. 
Introduction of Intermediate and third 

कक 

le
k 

आकण
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RAILWAY(S)—contd. aE 

Question re—contd. 

Introduction of refrigerating vans on 
——. 334-42: 

Irregularities detected under the 
ment of Wages Act on ——. 3646-47, 
377. 

Issue of Sinking Fund Annuities on ——. 
809. i 

Levy of economic rents from European 
refreshment rooms on ——. -2I5] 
62, 3]46, 3588. 

Loading and unloading of goods on ——. 
259. 

Manufacture of certain imported articles 
required by in India. 266-67. 

Non-grant of holidays to station. and 
running staff on 825. 

Non-grant of leave (00 —— employees. 
3643-44, 

Overcrowding on ——.  825. 
Participation of ——,in road services. 

3798-99, 823, I935.) + ४८ ४८ 
Posts created on ——— and retrenchment 

effected in the Railway Board: after 
the separation: of Burma. 24]]-I2. 

Posts of the supervisory staff for 
2i. 

Posts sanctioned on to strengthen 
commercial organisation.  92l-22 

Powers of the —— Board in respect 
of —— in India in certain matters. 

Prevention of overcrowding on ——. 
346-48. 

Promotion of Muslim upper subordinates 
as, 

Promotion of trained cleaners to fire- 
men on ——. 

Protection of women passengers in —— 
932 

Provision of amenities for lower class 
passengers on ——-. 25-27. 

Provision of latrines in third class car- 
riages on ——. 29]3-]4. 

Purchase: of any —— by Government. 
4/4-42. 

.; Racial discrimination in charging rents 
room 

ty on 360. 

RAILWAY(S)—contd. 
Question 

Reduction in first class accommodation 
on——. 49-20. 

Red in upper class 
to cope with increased third class 
traffic on ——. 2903-04. 

Refreshment rooms on ——: 2608. 
Reporting of certain casualties on —— 

to the —— Board. 3590-9l. 
Rest to station staff on——. 48-9. 
Running of third class:dining cars on 

+ 

oda 

4580. 
Sabotages on: 303-05. 
Selection and ining of commercial 

staff on ——. 27. 
Special arr: made by the —— 

in’ connéction with Tripuri Congress. 
2930-32 

Special rates on small consignments of 
fresh fruits on ——. 3595-96. 

Stoppage of nuisance of hawkers and 
beggars on certain ——. 334] 

System of station to station rates regis- 
ia on ——. 588-89. 

Warning to the: —— to remove over- 
crowding in third class traffic between 
Ghaziabad and Delhi. 35. 

Rohtak-Gohana-Panipat— 
Question re annual loss’ on the 

264-65. 
Shahdara-Saharanpui Light— 

Question re— 
Age of the Assistant Locomotive 

Superintendent of the ——. 3626- 

on the ——. 465. 
Locomotives on the 45. 
Passes issued to the staff of the ——. 

—Phird>clasa -vehiclés with latrines on 
the ——. 

South: Indian 
——— earnings. 367-8.:. 

2:3 —— reveni 

Question re— 
Ayvyalur train disaster’ on’ the —— 

P2 
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RAILWAY(S)—contd. RAILWAY(S)—coneld, 

South Indian—conid. State—contd. 
Question re—conid. Question re—contd. 

Contract for-certain refreshment 

on the ——. 2607-08. 
Filling up of the post of Deputy Agent 

26. of the ——. 
Levy of. ic rents from Ei 

refreshment rooms on the ——.| 
923-24. 

Private vending of refreshments on | 

Working of new system of the rela- 
tions between the Chief Accounts 
Officer and the General 
on certain ——, 3784-85. 

RAILWAY ACCIDENT(S)— 
See “ Accident(s) ’’. ) 

| RAILWAY ACCOUNTS, CONTROLLER 
OF— 

Question re transfer of the Statistical and the Madras and Southern Mahratta | 
and ——. 3. 7 

Southern Mahratta— 
Question re improvements in latrines of 

third class carriages on the 
«> Nagpur, and ——. 29]4-I5, 
State— 

Disbursement Sections of the ——. 
939. 

RAILWAY ADMINISTRATION(S)— 
re of for 

payments made to Railway Staff. 

RAILWAY ADVERTISEMENT(S)}— — 

ed 

Colour test of employees on ——. 
282 

Confirmation of staff of the Publicity | 
Organisation on ——. 36 | 

of  passeng trains 
on——. 2384. 

Difference between a jemadar system 
and a contract system of coolies on 
<=. 2445. 

Disinfectant fluids used by ——. 
40-I] 

Disinfecting fluids used by ——. 
30-3, 2466. 

Existence of different Provident Fund 
Rules for inferior servants on ——. 
30-02. 

Heads of branches and offices on —. | 
3620. 

Levy of economic rents from European 
refreshment rooms on —; 924. 

rs supplying fans to —. 
2896-97 

Non-existence of facilities for training 
Muslims on ——. 683. 

Officers officiating on ——. 2388-89, 
Paucity of Muslims in the category of 

Block Signal Inspectors.on certain 
+ 863 

Pensioners and persons who served in 
the Great War employed on ——. 
242. 

Revised pass rules for railway em- 
ployees on ——. 33]-32, 

Use of sleepers on ——. 86]. 
Vacancies of officers in the lower 

gazetted service of ——. 354-55. 

RAILWAY ADVISORY COMMITTEES— 
See ** Advisory Committee(s) ” 

RAILWAY AREA(S)— 
Question re tombs and mosque, etc., in 

the restricted ——. 36’ 
RAILWAY AUTHORITY— 

Question re setting up of a Statutory —. 

RAILWAY BOARD— ; 
Demand for Grant. 64. 
Motion to reduce demand for— 

re 
Amenities of third class passangers 

3249-62. 
Detailed administration and policy of 

the 357-63. 
Eeonomy. 463-66 
Inadequate representation of Muslims 

in Railway Services, 36°52: 
Indianisation of higher services in 

railways. ]9I-207. 
Long-range policy regarding railway 

finances. 

445-63. Railwaymen’s grievances. : 
Rate and freight Ei tn “7 
Reduétion in salaries, gi 

“Attendance tecording machine in the 
—'s Office 

Compos and Ind of the 
LoL) "9३३ रु 

जै79- Deputy Director in the ——, 
97. 

Non-sanction: of the adjustment of pro- 
vident fund’ contributions towards 
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RAILWAY BOARD—contd. 
Question re—contd. AT 

Posts created on railw: id retrench- 

RAILWAY DERAILMENT- हर 
Question re discussions regarding bred 

against —— at Patna. an 
ment effected in. the.—— after the 
separation of Burma, . 24]]-2. 

Powers of the —— in respect of Railways 
in India in certain matters... 42. 

Reporting of certain casualties on rail- 
ways to the ——. 3590-9]. 

Taking up of commercial appointments 
in England by retired members of the 

RAILWAY BOOK STALL(S}—— 
See “ Book-stall(s) ” 

RAILWAY BRIDGE(S)— 
See “ Bridge(s) ”. 

RAILWAY BUDGET— 
See * Budget/Railway ”. 

RAILWAY(S), CENTRAL . ADVISORY, 
COUN गा 
Election of Members to the ——. 2940. 

RAILWAY CLEARING ACCOUNTS 
OFFICE— es 
Question re— 5०३3२. 

Duties of sub-head and clerks in the 
establishment section of the —— 
292-22. 

Effecting of economies in the 
2626-27. 

Future of the ——. 3]9. 
2920- Post of the Director, 

9. 
Promotions to sub-head’s grade in the 
——. 3]I8, 3627-28, 363], 3632- 

Seniority list of staff in the ——. 363]- 

Staff of the ——. 48, 
RAILWAY COLLISION(S)— 

> See “‘ Collision(s)”’, 
RAILWAY COLONY(IES)— 

Question re discrimination in the supply 
of water in the —— of Pahartali and 
Chittagong. 46. 

RAILWAY COMPANY(IES)— 
Question re payments to —— for making 

the minimum profits or interest. 
5 5 3L5-6. 
RAILWAY CONCESSION(S)— 

Question re— 
Grant of —— to Manipuris travelling 

to Nevadwip and Muttra. 2895. 
—— for transit of grains and fodder. 

569-70. 
See also ** Concession(s)”’. 

RAILWAY EARNING(S)— 
Question re ——. 3349-50. 

RAILWAY EMPLOYEKR(S)— 
See “ Employee(s)”. - 

RAILWAY ENQUIRY OFFICE— 
See “ Enquiry Office(s) ”. 

RAILWAY FINANCE— 
See “* Finance(s) ?. 

RAILWAY HOSPITALS— 
See “ Hospital(s) ”. 

RAILWAY(S), INSPECTOR OF— 
See‘ Inspector of Railways”. 

RAILWAY LABOUR— 
Question re travelling allowance offins- 

pectors attached to the Office of the 
Supervisor of ——, 65. 

RAILWAY LAND— 
See“ Land” . 

RAILWAY LEVEL CROSSING— 
See “* Level Crossing ”’. 

RAILWAY LINE(S)— 

Closing of certain ——. 3587-88. 
Guarding of ——, ete., when trains 

carry high personages. 923. 
P of a—— be India and 

Qui 
India and Burma. 349 

RAILWAY MAIL SERVICE— 
Question re. supervision of —— Divisions. 

822. 

RAILWAY OFFICERS— 
See * Officer(s) ”. 

RAILWAY OFFICIAL(S)— 
See “ Official(s)”. 

RAILWAY PASSENGER(S)— 
See * Passenger(s) * 

RAILWAY QUARTER(S)— 
See “ Quarter(s) 

RAILWAY SCHOOLS— 
See “ School(s)”. ~ 

RAILWAY SERVANT(S)— 

Withholding of memorials of —— to the 
Governor General. 935. 
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RAILWAY STATION(S)—conid. 
Question re—conid, 

६: SERVICE(S)— 5 आप को 8 ara, 
|| आन] = 

of Muslims in ——.  36-5. 

RAILWAY STAFF— 

Uniforms . ‘supplied to ——. 
See also “ Staff”. 

RAILWAY(S), 
©“ COMMITTEE 

See “Standing Finance Committee for 
ya”. TELE CAPER 

Question re— 
Holidays to —-.  42]3. 
Pay and holidays, etc., for ——. 

238-82. कु Prosecution of Railway Adminis 

for delayed payments made to —— . 
2474." 

238I. 

STANDING — FINANCE 
FOR— 

Railwa; 
RAILWAY STATION(S)— 

Questionre— 

Allegations against a European officer 
at Jartalon 275. 

Allegations against a European soldier 
at Jartalon ——. 2550-5l. 

Alleged assault of passengers by certain 
soldiers at the Ferozepore ——. 
3496. 

Bricks purchased for the construction of 
the Hard: - 938 a, 

Change of the name of Budham Ghat 
— ‘to that of Murho. 57. 

Closing of the level crossing near the 
Trivalore —~. 927. 

Construction of the Hardwar ——. 
38. ; 

Cracks in the new building of Hardwar 
——. 272-78, 3790. 

Dislocation of traffic at. Byculla. ——. 
95-6. 

Insuffici lighting on . platf of 
some——. 57l. 

Interlocking of the Hyderabad (Sind) 
2922. 

Now platform erected at the Moghal 
| Sarai: 2385. 

Overctowding of trains at Sealdah —. 
47 

Petty constructions at the Hardwar —. 
9-69. 

Qu 

Project for construction of a brigde over 
the Brahmaputra at Pandughat 
SD 3 हक मा ind 

Protection of isolated small —— from 
raids by dacoits, 402. 

Provision of intermediate class waiting 
rooms at the Dehra Dun and Saharan- 
pur——, 350, 52]-I2. 

Remodelling of Hardwar ——. 74. 
Robbery ona ‘train at Verka —— 

near Amritsar. 2384. 
Subway at the, Ajodhya ——. I4]4- 

5. 
Supply of water to passengers. on ——, 

2923-24. 
See also “ Station(s)”. 

See “ Time Table(s) ”. 
RAILWAY WORKSHOP— 

See “ Workshop(s) ”. 
RAILWAYMAN(EN)— 

Motion to reduce demand, for “ Railway 
Board.” re ..——s grievances, 445- 
63, 

RAILWAYMEN’S UNION 
See “ Union(s)”. 

RAISMAN. THE HONOURABLE MR, 
‘AT 
Oath of Office. 3493. 
ri fon Jaid on the table” by- 

Request for circulation of certain Appro- 
priation Accounts and Audit» Reports 
(laid on the table) to Honourable Mem- 
bers. 3790-92. 

RAJOKRI— ‘ 
Question re complaints of the People of 

village —— in Delhi Province against 
the Mahrauli Police. 482-83, 

, | RAJPUTANA— 
Question re— eae 4 

Salt produced at Government Salt 
Works in the Punjab and ——, 
॥72. 

RALPH, MR. 8, W.— 
Question re— मर 

Case of ——, . Deputy Controller, 
Dinapore. 3608-09. | 3 

Conviction of 
East Indian Railway. 22, 36. 

> 
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RAMAPAL, MR.K— 
Oath of Office. व47] 

AD— 
Question re opening of a railway station 

at Nemattanpatti in —— District. 82] 

RANGA, PROF. N. G.—contd 
Question re— 

Abolition of the appointment, of Assis 
tant. Superintendent ‘olice, Delhi. 

RANAGHAT— Tighe 
Question re i to pilgrims at} Allotment of daftry to jamadars 
—— railway station. 58 i in New Delhi. 635-36. 

RANCHI— ~ Attac of special milk and vegetable 
Question re mental hospital at ——. rag Me ests passenger trains. 
328-82. 307-08. 

RANGA, PROF. N. G.— Carriage of third class Goal passengers ४. 
Coal Mines (Stowing) Bill— Punjab Mail Train from Bombay and 

Motion to consider. 3227- 
Consideration of clauses. 3233-35, 325- 

53, 3259-6 
Consideration of the Reports of the Pub- 

lic Accounts Committee. 20-T. 
Criminal Law Amendment Bill— 

Motion to consider. 3809-4, 3823. | 
fi il tary Grants in| 

respect of- 
Interest on Debt and other  obliga- 

tions and Reduction or Avoidance 
of Debt. 2808-09. — 

Working Expenses—Expenses of Elec- 
trical Department. 

Working Expenses—Maintenance of 
structural works. 277], 2772, 2773. 

Hlection of —— to the Public Accounts 
‘Committee. 
ba of Children (Amendment) 

ideration of dments made by 
८३ Council of State. 388-82. 

Indian Finance Bill 
‘Consideration of — 

Clause 2. 2568-7i. 
Clause 3. 2575-78. 
Schedule I. 2670-7, 2679. 

Caleutta. 824-25. 

Cattle byres in New Delhi. ॥06. 
Consultation of the} All-India Cattle 

Show and Exhibition Board., 0I3. 
Dacoities and train robberies on Rail- 

ways. 29]4. 
Daily allowance of members of the 

Assam Bengal Railway Advisory Com- 
mittee. 293. 

Demand for daftries quarters in New 
“os Delhi. 634-35. 

tal ‘king 

rooms on certain. railways. 262l- 
22. 

refreshment 

Educational facilities. in. the tribal 
areas. 825-26, 2632. i 

Election of a non-official Chairman to 
the Beawar Municipal Committee. 
462, 3787. 

Employment of women. prohibited from 
working in mines and action on’ the 
recommendations of the Coal Mine 
Committee. 04. 

Enquiries regarding cattle and -produc- 
tion and consumption of milk,  2476- 
Ts 

Experiment! to ufacture cattle feed Indian Merchant Shipping (Second Amend. 
ment) 

Motion to consider. 522. 
Indian Patents and Designs (Amendment) 
Bil 
Motion to consider. 537-39. 

Indian Tariff (Second Amendment) Bill— 
Motion to consider. 3386-93, 343. 

Motion to reduce demand for— 
Commerce 

from molasses: 2474-75. 
Import of shuttles for handlooms, etc., © 

and shuttle blocks. .304-42. J 
Improvements in latrines of third class 

carriages on the Bengal Ni es 
Madras and Southern Mahratta ‘a 
ways. 294-I5. ia aan की 

India’s membership of the Inte: i 

Tmperial Agricultural Bureau, 2477- 

Introduction of Intermediate and Third 
Class mileage coupon tickets on Rail- 
ways. . 307. 

“Irregular delivery of letters, etc., int vill- 
ages of the Madras Presidency. 826« 
27. 
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RANGA, PROF. N. G.—contd. 
Question re—contd. 

Looking after the convenience of railway 
passengers at night. 309-20. 

Measures for safety of women travelling 
in third class compartments. 2624- 
26. 

Mention of certain information in rail- 
way time tables, 2625. 

Monopoly for the supply of milk in New 
Delhi. 05-6. 

Overcrowding on Railways. 825. 
Provision of latrines in third class car- 

Tiages on Railways. 2973-4, 
Provision of radio sets in villages. 

2623-24. 
Publication of weekly imports and ex- 

of Berhampore and Vi ports om pat 
in the Indian Trade Journal. 2692- 
93. ‘ 

+ Racial discrimination. inthe Delhi 
Division of the North Western Rail- 
way. 836. 

in the Delhi Conspiracy Case. 85], 
263. 

Report on the working of the Criminal 
Tribes Act. 736-37. 

Researches on industrial health entrust- 
ed to the Indian Research Fund Asso- 
ciation. 764, 

Starting of school for training railway 
employees in technical aspects of their 
works, etc. 308-09. 

Statement issued by Maulana Abul 
Kalam Azad on the situation in the 

Supply of water to passengers On rail- 
way stations. 2923-24, 

Taking of postal insurance policies by 
railway employees. 2622. 
ct Ayurvedic medicines for cattle. 

f 76. a 

Amenities proyided for third class pas- 
on the Bengal Nagpur and 

py and Southern Mahratta Rail- 
ways... 29, 30. 

RANGA, PROF. N. G.—contd. 

Question (Supplementary) re—conid. 
Ban against the Congress Committees 

opening accounts with the post. offices 
in the United Provinces. ]46. 

Boarding by certain kisans of the South 
Bihar passenger train without tickets 
at Gaya. 37. 

Bose Research Institute, Caleutta, 
4375. 

British and Indian troops serving in 
Burma. 300. 

Budgets of Provincial Governments and 
their financial proposals for ion, 
2756. 

Carriage of pilgrims in goods. wagons on 
the, Barsi. Light - Railway. 336l. 

Certain, staff in the Vizagapatam Port. 
34-5. = 

measures adopted to relieve agricul- 
tural indebtedness. 48. 

Circulation of counterfeit. coins... 252. 
Circumstances of overcrowding _ for en- 

forcement.of section 98 of the Indian 
Railways Act. 37, 

Collecti of statistics of I ploy: 
ment. 2080, 

Confirmation of Assistant Station Mas- 
ters on the North Western Railway. 
2609. 

Construction of the Hardwar Railway 
Station. 3I6. 

Contracts for su; of porters on the 
East Indian ed 2i6). 

Contracts to sell ice and wrated waters 
on the North Western Railway. 
268. 

Co-ordination of labour _ legislation 
throughout India. 388, 

Cost of fitting fans in intermediate and 
third class carriages on Railways. 
443-44, 

Covering of the platform at Indore Rail- 
Station. 264, _ 
the .. 

” 4१59. 
ip Army to Indian 

States, 292. 
Details of the rural broadcasting pro- 
gramme from Lucknow. 322, ... 

Develo, and. protection 
Annual loss on the Rohtak. Gohana- 

Panij 0 Pp of the salt 
industry. 307. 

District Boards. nd. municipalities in 

British Baluchistan. 28. 
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# RANGA, PROF. N. G.—conid. RANGA, PROF. N. G.—coneld. 

Question (Supplementary) re—coneld. Question (Supplementary) re—contd. 
Election of a non-official Chairman to 

the Beawar Municipal Committee. 
कट 2252-53. 

Enquiry into... certain diseases. of tea 
garden labourers in Assam, 20I2. 

Examination of tickets. and luggage of 
women passengers on the Madras and 
Southern Mahratta Railway. _ 57. 

Expiry of contract of certain Company- 
Railways. .280. 

_. Export of Indian. tobacco to the United 
$ Kingdom. . 2260-6 

Finances of the Vizagapatam port. 
38, 39. 

Future of the Railway Clearing Accounts 
Office... 39. 

Government of India Press Workers 
Union, New Delhi. 205. | 

Grant of increments in the Binding 
Department of the Government of 
India Press, New: Delhi. 3435. 

Higher rate of deaths in mines in Assam. 

९5 dian immigration into Burma. 3437. 
Institution of an enquiry into every 

major accident on Railways. I47. 
Institutions for research of food and 

A drugs. 63. 
- Jirga system and Sardari system in 

itish Baluchistan, 27 
Judgment of the Federal Court in 

the Central Provinces Sales Tax on 
Petrol Case. 299. 

Levy of death duties. 488. 
Licence fee on radio sets. 2934-35 
Licensed porters on the East Indian 

Railway. 260. 
Manufacture of power alcohol from 

molasses. 399. 
Money allotted out of the Sugar Excise 

ty for improvement of cultivation 
and marketing of sugar-cane. 
I382. 

Money spent on sugar-cane research. 
i38] 

Monopoly for the supply of milk in 
New Delhi. 62. 

Se अप for a trade agreement with 
— ‘United States of America. 683. 

Non-supply of water to animals at 
goods sheds. on the Madras and 

* Southern Mahratta and Bengal Nag- 
pur Railways. 2I69. 

Officersin the Home Department. 474, 

0 ion of.read motor services by the 
Madras and Southern Mahratta 
way. I43. 

Overcrowding in trains. 276. 
Pay and allowances, etc., of Indian and 

British soldiers. 472. 
Propaganda in India from Moscow. 

2346. 
Provision ‘of amenities for lower class 

passengers on Railways. 26. 
Provision of cycles to village postmen, 

॥46 
Pulling of alarm chain for overcrowding 

in trains. 
Purchase of Remington typewriters by 

Goyernment. 229. 
Racial discrimination in the Mayo 

College, Ajmer. 3205. 
Railway Advisory Committees. 270. 
Reductions in the Engineering Depart- 

ment of the Bengal Nagpur Railway. 

Resolution passed by the Coorg Legis: 
lative Council re grant of provincial 
autonomy to Coorg. 482. 

Revaluation of gold stock. 304 
“eo of troops to Indian States. 

Stoppage of the all of State sh 
Prisoner Sardar Teja Singh Sutan- 
tar, M.L.A 

of Education in British 
Baluchistan. 23]. 

Survey to find out oil and other mineral 
Resources. 2687-88. 

Trade negotiations with the Afghan 
Minister. 9. 

Use of refrigerating vans. 2262, 392. 
Utilisation of molasses for manufac- 

ture of power alcohol. 2249. 
Vacancies of Inspectors filled up in 

the Central Excises and Salt Depart- 
ment. 3275. 

Wardha scheme of education. 232. 

Registration of Foreigners Bill— 
Motion to consider. 3068, 3069, 3070. 
Consideration of clauses. 352-53 

358, 364, 368, 3I7-74 
Standards of Weight Bill— 

Motion to consider. 54-6. 
Motion to pass. 52l. 

Sugar Industry (Protection) Bill— 
Motion to consider. 3737-40. 

ai
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RANGAPARA— 
Question re—— section of the Eastern 

Question re— 

Highest ——reached by an Indian in 
the Army, 2076-77. 

Increase of pay of military Sub-Assis 
tant Surgeons ot certain - 
742-43. 

Officers. and——in the Indian Terri- 
torial Force, 2552-53. 

Time taken by a Pilot Officer to reach 
certain ——. ... 228. 

RAO, MR. M. THIRUMALA— 
Abolition of Whipping Bill— 

Motion for leave to introduce. ॥8 

overseas, 

292-94 
“Railway Board ” re amenities of third 

249-53. 

Conviction of Mr. 8. W. Ralph, Deputy 
Controller, East Indian Railway. 36. 

Creation of jagirs in Delhi Province. 
48, 

Foreigners in India. . 2757 
_ Lifting of ban on. certain persons exiled 

for political. reasons, 257. 
Loss of, property sustained by Indians 

Proposal to hold the Federal Court in 
.. Ootacamund. 67 
Proposals for emigration of Jews-into 

India, 257-58 
Protection to cocoanut industry against 

competition from Ceylon. 

Tndia’s financial and economic 
257, 767-68. | fabric 

Sir 
न“ सकल, Tndia’s industrial policy. 

i up of the’ Grand Trunk 

omas Ainscough’s remarks | 

Express, 

RAO, MR. M. THERUMALA—contd. »- 
Question re—contd.. 

Closing of certain railway lines. 3587 
Expulsion of two Indian’ journalists 

from France. 5. 
Field ‘fer Archwological inquiries and 

excavations in South India. 004. 
Finances of the Vizagapatam port. 
39. 

Military sent to Cuttack for mainte- 
nance of law order in Orissa 
States. 76I, 

: mone of post offices in rural areas. 

Scheme fcr air raid precautions. 583. 
Statistics on the economic aspects of 

Indian minerals. 998. 
Taking of postal insurance policies by 

tailway employees. — 26: 
Registration of Foreigners Bill— 

Motion ‘to pass. डैप7-79. 
Resolution re Trade Agreement with 

Burma. 705-07. we 
RATE(S)— 

Motion to reduce demand for ‘ Railwa; 
¢ —— and freight policy. 

262-76. 
Question re— 
Concessional for trunk telephone 

calls. 335-36 
Fixing of new—— of depreciation. 

327 
Raising of the ~— of cess Teviable on 

tea exported from India. 006. 
—— per unit of ae for trunk tele- 

consignments’ of 
fresh fruits vio aa railways. 3595-96. 

"System of station 
हू कं 

“= between certain shipping companies. 
9. 
bet hi 

carrying Haj pilgrims. 65, 440-4], 
733-34, 008-09, 890, 2689-90, 3425. 
26. 

- + between shipping panies on 
the Konkan coast. 3038, 3208-0. 

#e
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RATIO(S)— 2 
Question re exchange ——. 24]-42, 

७092-93. 
RAW COTTON— 

See “ Cotton”. 

RAZA ALI, SIR SYED— 
Criminal Law Amendment Bill— 

Motion to consider. 3806-08, 380, 

-38l], 38]2. 
Consideration of clauses. 383]-32. 

®lection of ——to the Standing Com- 
mittee on Emigration. 2i84, 

Indian Naval Reserve Forces (Discipline) 
Bill— 
Motion to consider. 377-80. 

Gndian Tariff (Second Amendment) Bill— 
Motion to consider. 3324. 

Endian. Tariff (Third Amendment) Bill— 
Motion to consider. 3753, 3754. 
Motion for leaye to introduce as re- 

commended. 3794. 
Motion for Adjournment re— _. 

Position of Indian Nationals in Kenya. 
680, 682-84. 686, 4690... . 

Restrictions on Indian by the Govern- 
ment of the Union of South Africa. 
06, 207, 208, 209, 

Motion re the Indo British Trade Agree- 
ment, 2948, 2960-62, 2984. 

Motion to reduce demand for— 
“Executive Council” re inadequate 

ok आता 

Central services other than railways. 
3966, 98-83, ॥990, 99] 

“Indian Posts and Telegraphs Depart- 
ment luding Wor 
ve departure from the practice of 
using Urdu seript in postal forms. 
998, 2000, 200. 

“Railway Board” re— 
Amenities of third class passengers. 

258-60. 
Tnadequate, rep कट de Sta 

in. Railway Services. 4327, 329- 
32, 334. 

Muslim Dissolution of Marriage Bill— 
Consideration of clauses.  64]-42, 

Question re curtailment of the rights of 
Indians in South Africa re ownership 
of lands. 393-96. 

Question (Supplementary) re fresh anti- 
Asiatic agitation in Transvaal. 52, 
353. 

RAZA ALI, SIR SYED—contd. 
Registration of Foreigners Bill— 

Motions to considér and to réfer to 
Select Committee. 84]-44,  857. 
859. 

Motion to consider. 3060-64, 3065; 
3066. 

Consideration of clauses. 308l, 3087- 
92, 3/42, 355-58, 359, 3I6I, 362, 
364, 3I65, 372, 3I73. 

Resolution re withdrawal of India from the 
e of Nations. 74, 78-82. 

Sugar Industry (Protection) Bill— 
Motion to consider. 349. 

RAZMAK— 
Question re Wana, Tochi and —— terri. 

tories and Waziristan operations. 23865. 
87. 

RECEIPT(S}— 

Question re— 
Machinery for estimating —— from 

customs, ete. 303. 
—— under and i 

6 ee 
RECIPROCAL POWER(S)— 

Question re vesting of ——on the Indian 
Medical Council with regard to British 
Medical qualifications. 7000. 

RECIPROCITY BILL— 
See “ Bill(s)”. 
See also “ Overseas Indians —— 

** Bill(s) ”. 

RECOMMENDATION(S)— 

Motion for Adjournment re Govern- 
ment’s refusal to consult the Legisla- 
tive Assembly on the ——~ of the Ohat- 
field Committee’s report. 369. 

Question re— 

Action on the —— of the Wedgwood 
Committee. 34-43, 2936-37. 

Employment of women prohibited from 
working in mines and action on the 
——of the Coal Mine Committee. 
0l4. 

——of the Chatfield Committee and 
the Army Committee. 240-4]. 

—of the Coal Mining Committee. 
442-45, | 

_——of the Wedgwood Committee. 

” under 

408. 
Report of Dr. Wright's —— about the 

cattle and dairy improvements in 
India. 3430. 
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RECOMMENDATION(S)—contd. 
Question re—vonid. 

Report: of the». committee \ for the 
application of) the of ‘the Indo- 
Burma Financial. Settlement. Tribu- 
nal. 2820-2I. 

REORUIT(Sj— 
Question re enlistment of —— from, the 

Area in the. - gular. Indian 
Army. 03-04 | 

RECRUITMENT(S)— 

Question re— 
Cancellation of the..examination for 
—— of telephone operators. held by 
goes 406-07. 

‘ange in the method of —— to’ the 
Indian’ Police. 288-I 

Changes in the method of —— to the 
Indian Police. 3266-67. 

Criminal Law aa 2 Bill 
nalising anti —— es. 253-54. 

Direct — of certain staff on the North 
Western Railway. 3636. 

ition for —— of clerks in the Sind 
and Baluchistan Postal Circle. 3355 

Examination for —— of Third 
clerks in the Central . Secretariat, 
4732-33. 

New rules for the examination for —— 
of Inspectors and Head Clerks to 
Superintendents of Posts Offices, ete. 
362-22 

— of a Professor for the Imperial 
Institute of Sugar Technology, 
Cawnpore. 762 

—— of Captain Eggles! as Depu 
» Director of Civil Aviation. 36. a 
—— of Delhiwalas to certain services 

2336-37. 
—— of diplomaed ‘auditors and 

tered accountants to the Audit and 
Accounts Services. 2542-43 

—— of journe 

‘Western — 
—— of mem! 

ments. 696-97. 
—— of men with commercial qualifica- 

tions in the Finance and Commerce 
Departments. 2543. 

—— of Muslims as Inspectors of Works 
ue the East Indian Railway. 827 

—— of Oriyas in the Postal Depart- 
ment in Orissa. 6, 

scheduled castes in| 
the Government of India Depart-| 

RECRUITMENT(S)—contd. 
Question re—contd. 

—— of ‘tracers and draughtsmen ‘en 
the Eastern Bengal Railway. 579, 

——to posts under the Government of 
India. 857. 

—— to railway services. 2408, 
—— to the Commercial Group on the 

North Western Railway. 833-34. 
— to the Indian Army. 253. 
——to the marine service. 702-3, 

433. 
—to the pool of officers for the 

Finance Department. 7700. 
—to the Royal Indian Navy. 2095- 

96. 

Stopped® of ——in the Government 
“India offices and raising of age limit 
for candidates on the waiting list. 
3779. ee 

Stoppage of the migration of foreigners 
into India and —— of Jews in 
Government service.  30. 

System of ——of higher staff-in the 
Government’ of India Secretariat. 

Restrictions on the entry of Indians in 
Nepal Gurkhas 

252. 

RECRUITMENT RULES— 
See “ Rule(s) *. 

REDUCTION(S)— 

° Question es ४4 > 

_----|॥ the Engineering Department of 
the Bengal Nagpur Railway. 68- 
82. 

——in the number .of, saloons. 905- 
07, 

——in the number of Standing Com- 
mittees in Lahore Cantonment Board. 
236-7. 

——in the number of suburban trains 
between Bombay and Kalyan and 

bour 

REFORMS OFFICE.— 
Question re working of the 

58. 
व57- 

REFRESHMENT(S)— 
Question re private vending of —— on 

@ Madras and Southern Mahratta 
and South Indian Railways. 403- 
04. 
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REFRESHMENT OAR(S)— 

Question re Indian running on the 
Great Indian Peninsula Railway- 
3339. 

. REFRESHMENT ROOM(S)— 
Question re— 

Allegations against the Hindu —— and 
Sweetmeat Contractor at Delhi. 
2924-25. 

REFRIGERATED TRANSPORT— 
See “Transport” 

REFRIGERATING VAN(S)— 
Question te 

I of —— on railways. 334 :7 
42, 

Use of ——. 226-63, 39-99 
REFUGEE(S)— 

Question, re permission to Jewish —— 
to land in India. 205. 

Amount received from certain ——| REFUNDS— 
at Bombay Central. 2606-07 Question re— 

Contract for certain -——on the South Details of “ Other ” under Central 
Indian Railway. 2607-08. Excise Duties. 200-l 

Contract for Hindu ——,, ete., at Amritsar —— of overdrawals by certain empl 

Railway Station, 3645-46. on the North Western Railway. 
Departmental working of on 3353-54. 

certain railways. 262-22. REFUSE(S}— 

Indian and other vendors a the |“ Question re researches for’ the! utilisation 
Cee one | of the — of big sition, ./A%2de 

Levy of economic’ rents from European ee NARAYAN SINGH, CHAU- 
pe) ys. 3lL a 
3588. pci ssc पक दल के Question re cracks in the new building of 

Levy of economic rents from European Station. 3790. 
on State Railways. 924. REGIMENT(S)—. 

Levy of ie rents from European Question re—_ 
on the Assam Bengal and Madras Clash between villagers and soldiers of 

and Southern Mahratta Railways. the South Staffordshire —— at Kal- 
802, yanpur near Cawnpore. 60. 

Levy of économie rents from European 
——on the Bengal Nagpur Railway. 
80-02. 

Levy of economic rents from European 
——on the South Indian Railway. 
923-24. 

Levy of licence fee on Indian —— on 
the North Western Railway. 587, 
3646 

Licence fee demanded from the Hindu 
contractors at Delhi. 585-86. 

Maintenance of accounts of certain 
on the Bengal Nagpur Rail. 

way. 2605-06 
Racial discrimination in charging rents 

‘om —— contractors on railways. 360: 
66. 

es on railways. 2608, 
-ot=——on- the Bengal, Nagpur and Madras 

and Southern Mahratta Rail 

Oredit tickets issued to soldiers by the 
Coffee Shop Contractors of certain 
I75—I6. 

Disbandment of the Madras; 30I6, 
3505-06. 

Indian in the army. 3494. हे 
Modification in the existing iin the 

Chief Commissioners’ Provinces. 858. 
Reduction in the number of “Madras 
—. 3263-64, 

REGISTERED ACCOUNTANT(S)— 
‘See “ Accountant(s) 

REGISTERED NEWSPAPER(S)— 
See “ Newspaper(s) ” 

REGISTRAR(S)— 
Question re appointment of — + of . the 

__ Federal Court and his staff, 306, 32I. 
REGISTRATION(S)— 

3338-39... 
Rents charged from Indian and European 

Rents charged from on the North 
3. Western Railway. - 3875. 
Vending and —— contracts on the 

North Western Railway. 586. 

Application; . for —— of mont 
magazine Amrit of Mansehra. Hrd 

Delay in the —— of joint \stock compa- 
nies. 3204. Sg 

Newspapers applying for ——in® th 
United Provinces, 989-44, ¥ 
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REGISTRATION(S)—contd, REMODELLING— : 
Question re—conid. - Question re contract for —— of Waltair 
—— of foreigners in India; 2329-30. ), station yard, 0680-83. 
Scheme for the—— of Dock Labour.) RENEWAL(S)— ith 

420. Question re ——of Government Securi- 
REGISTRATION. OF | FOREIGNERS ties. 2757-60, | 
का RENT(S)— 
Bee “ Bilis)’. Question re— 

REGULATIONS— Assessments to income-tax of —— from 
Question re— fisheries, 73. 

Annual Report‘on the Hours of Employ Levy of economic —— from European 
ment and th f rooms gn railways. 2I5l- 
Wages Act, 383-84. 52, 3I6, 3588 

‘Application ‘of the» Hours of Employ Levy ० from E: 
ment ——to’' Railway «staff, ete Refreshment Rooms on the State 3888. Ralways. 3924. 

for—— and prevention of 
manufacture and sale of adulterated 
drugs and biological products, 3790: 

—— between the United Kingdom and 
Indian owners of shipping. 3200-0I, 

Governmen' — of the ‘ment’ of India’ with 
the tribes in the tribal areas. 926-28, 

RELEASE— 
Question re— 
— of Moplah political prisoners and 

sinternees. _734-35. 
—— of Political exiles. 584-86. 

RELEGATION— -. « ७ 
Question re—— of certain clerks in the 

RELIEF(S)— 
Question re extent of ——to India in 

Roane st 20% 300 European 

Bea eg re 
Railways. 802. 

Levy of economic from _Huropean 
Refreshment, Rooms on, the, Bengal 
Nagpur Railway... 80-02 

Levy of ic —— from Ew 
it ‘rooms on the: South 

Indian Railway: 923-24. 
—— charged from Indian and European 

tefréshment rooms. 325-2 
—— charged from refreshment rooms 

on the North Western Railway, 575. 

REPAIR(S)— 
Question re— 

Contributiéns for the “of the Shahi 
Mosque, Lahore. 759. 
< boilers of the Central Public 

Works Department, New Delhi. 636. 
—— of road rollers of the Public 

Works Department, New Delhi. 68- 
ig. 

—— to. Dargah oe Shah near 
respect of Brtish Forces’ maintained for Shahpur in Delhi. 5 

Imperial “parposes:: “240. —— to service roads near Government 
sey eg iL ae | quarters in New ei apt baad 

REWARK(S)=30 jo9!sioqya-s aphieane iS ak 
Question re of ad — Dismissal and — of daily paid Indian 

their subordinates by the Commissioners workers under the Mini: of >> 
of Income-Tax. 3778. 

REMINGTON ‘TYPEWRITER(S)— 

Preference granted to ——.  389-90. 
Purchase of —— by Government... 4228. 

29: ot 
bt 

munications, Ceylon. 3043-45: 
Proposal for of certain’ Indian. 

labourers in Ceylon, 3फ्रा-2, °° 
—— of Indian settlers to India. 

36 ont हे 

— of Indisins -frori* British” Géiana.. 
$47, stort 

46285... 

iba 7 
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REPEAL— | REPORT(S)—eond. 

Question re— Question re—contd. . 

Commtsictions:.¢romaithe...Bagyisictal 38 fe sR on XB engines 
Governments . for .revision. or —— of ofth ial Shi Co 
section 49. of the Indian Income-tax es ic ipping 

(Amendment) Bill. 599-600. on कराए Eee 2 

—of the Press Emergency Powers ae of the rhe een Wheat Con- 

: Lensine ore “of the New Delhi Municipality. 
REPEALING AND AMENDING BILL— 70-7 

See ** ” 

REPORT(S)— : 
- Consideration of ‘the —— of the Public 

Accounts Committee. 83-l]l, 394-42, 
558-68. s 

Motion for Adjournment re Government’s 
refusal to consult the Legislative Assem- 
bly on the recommendations’ of the Chat- 
field’ Committee’s 369. 

Question 7e— 
= Annual——of the Indian Posts and 

Telegraphs 334-35. 
Annual 

ment Regulations. ‘and 
of Wages Act. -383-84. 

Conclusions on the ———on 
into Ceylon. 246-63. 

Correspendence with the Government of 
Assam Burrows Co. 

7 — on! safety and conservation of 
coal. 630. 

Decisions of Government on the of 
the Wheeler’ and Maxwell Commit. 

tees. 478. 
Non-supply to service union of the —— 

reorganisation of the office of the 
Director General of Posts’ and Tele. 

phs. 4]6. 
Publication of the——of non-official 

advisers of the Indo-British Trade 
Agreement. 66. 

——of Dr. Wright’s recommendations 
about the cattle and dairy improve- 
mentsin India. 343 

—— of Mr. J. D. Tyson on the economic 
condition of Indians in the British 

* West Indies. 605-06, I884, 2245-46 
—— of Sir Edward Jackson on the ques 

Indian’ Immigrati: ion into 
fs soe 78 3, 

‘Wood. 2093, 5 

—— of the committee for the applica- 
" tion of the recommendations ‘ef the 

cial 

—— of the non-dfficial advisers of the 
» “Indo-British Trade Agreement. 005 
of the Shipping Masters in Indian 

Ports. 732." 
——of the Tariff Board on certain 

industries. 734-35. 
— of the’ Tariff Board on Sericultural 

Industry. ']002-03. 
—— of the Tariff Board on Silk Industry 

42-22. 
— of the Tenth Industrial Conference 

and holding of the All-India Tndustrial 
Fair. 759 
on the conditions and problem of 

Indian cattle and location, eté., of the 
Dairy aie Institute. 5] 

on the है कर व re of the levy of 
death duties. 299-20, 228, 242, 30]l- 
3. °° 

— on the wi of the Criminal 
Tribes Act. 7736-87 

regarding posit of 
Coorg. 289. 

Tariff Board —— on certain industries. 
442. 

— laid on the table. 3790. 

REPRESENTATION(S)— 
Motion for Adjournment re Indian —— at 

the Palestine Conference. 369-7], 398. 
Motion to reduce demand for “ Executive 

Council”’ re inadequate —— of Mussal- 
mans.in Central services other than rail- 
ways. 946-94, 

Question re— 

Denial of —— to Indians on the Ceylon. 
77, 900. " ey Cocoanut Board 

meee way. 830-3l. ass = 
nadequate slims in the offices. 

“ subordinate the Department of 
Education, Health and Lands. 859- 

Non —— of Indians छा the Board: to’ 
advise on immigraticn questions in 
Kenya. 606-07 
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REPRESENTATION(S)—conid. REPUDIATION— 
Question re—contd. Question re —— by the British Government 
——for an enquiry to ascertain the of its war time obligations’ under the 
causes of Railway accidents. 32-33. General Act for ‘the pacific’ settlement 

— for lusion of a trade agree! of T disputes. 2900-0I 
with Afghanistan. 409. RESEARCH(ES)— 

—— for enquiry into the position of) Question re— 
women under the existing laws with 
regard to inheritance, marriage, etc. 
486. 

—— for facilities and grants to Indian 
widows entitled to educational grants 

Industrial — for the utilisation of 
economic resources of India. 22562 
57. 

Institutions for —— of food and drugs 
2-63. 

in Maritzburg. 738. Mi it. ——.  4380- for the RS aT on. nn spent on sugar cane 380. 

panies Act. 736-37. ] Publication of the result of Dr. Gregory’s 
—— for the grant of old age pensions to enquiries or ——. 2822,.322-4. 

Indian workers in Natal. 738. —— for the utilization of the refuse of 
——for the purchase of Indian tea by big Sine Ba on 224, Bena 

Russia. g — in the E mutta. 75 
—— for the preps ae. in —on industrial health entrusted to 

Africa for the of Inc the Indian—— Fund Association. 
620. KS 764. 

—— for the transfer of the Sch for Industrial—— and. Plan- 
tion of tribal territories to the Pro- ning. . 48-44 

vincial Government. 655 | RESEARCH FUND. ASSOCIATION— 
—— from the retrenched officials of the| Question re researches on Industrial Health 

Madras Postal Andit Office. 3508-09. हनन कप to the Tndian ——) 764 
——in connection with a trade agree-| RESEARCH INSTITUTE— 
ment to be concluded with Afghanis. Questi ae 

tan. 404. Applications invited for the post of Direc. 
—— of. India at, the International 

Wheat Conference. 64. 
_.-—— of Indian interests in. the Madras 

Port Trust. 328-29. | 
— of non-official interests in the New 

Delhi Municipality and the Notified 
Area Committee of Civil Lines, Delhi. 
447-48. 

~—~ of the Indian Salt Industry. .6. 

tor of Dairy ——. 50-5l 
Bose ——-, Caleutta. 374-76. 
Control and, Administration of the Bose 

, Caloutta. 220. 
Report.on the conditions and problem 

of Indian cattle and location, etc., of 
the Dairy 45] 

Selection of Dr. Davies as Director of 
Dairy 50. en पे 

——regarding administration of the| RESERVE BANK OF INDIA— 
tribal areas. 2402-03 

ble Question re— 3 
Amendment of the Reserve Bank Act in ae ing ineq of 

Muslims in the Department of Educa- 
tion, Health and Lands. _ 892. 

(0५ retation of the 

Governor General, I. - हि 
—— regarding the position of Indians 

South Africa. 344] 4? ts 
—— requesting fora change in 
teat of Instructions to the Gov 

_ernor General. 606-7, 445-46, 

REPRESENTATIVE(S)— 
Question re meeting Secretary of the 

External Affairs De) with — 
of the Frontier Chamber ,of , Com 
merce. 34. 

to. the|~ 

regard to the relationship between the 
Scheduled. Banks. 235 

ti making 
advances to scheduled banks.,.. 70- 

Fall in the number of shareholders of the 
2085: 

700-0, 72-I3. 
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RESERVE BANK OF INDIA ACT— 
See “ Act(s)”’. 

RESERVE OF MILITARY OFFICERS— 
Bee “ Officer(s) ”. 

RESIDENTIAL HOUSE(S)}— 
Question re restriction of the construction | 

of gates to —— in New Delhi. 
69-20. | 

RESIGNATION(S)— 

| Beard, 
© Question re —— of certain elected members 

Lansd of the Can 
249-50. | 

RESOLUTION(S)— । 
Motion to reduce demand fer “ Executive | 

Council” re constitution and terms of 
reference of the Sandhurst Committee 
appointed against the of the Legis- 
lative Assembly. 2050-73. 

Question re— 

sir स्क »—— passed by Indians 
in Fiji. 56, 

Action on the-—— re hand-made mat- 
ches. 732. 

Consideration of the —— regarding 
India’s Withdrawal from the League 
of Nations. 65-6. 

passed by the Coorg Legislative 
Council re grant of Provincial | 
nomy to Coorg. 482. 
— the Excise Advisory 

Board of Delhi requesting for a revi- 
sion in its constitution, ete. 495, 
263. 

—— passed by the Indian Liberal Fede- 
ration on the position cf Indians 
Overseas. 882. 

——re India’s withdrawal from the 
League of Nations. 389. 

—re cut on salaries of Government 
employees. 70-29. 

Hand-made matches. 95-82. 
Non-Indian companies and protective 

tariffs. 3696-70l. 
Position of women under the existing 

REST: 
Question re —— to guards on the East 

Indian Railway. 3368. 
RESTRICTION(S)— 

Question re— 
Further —— on Indian ownership of 

property in European areas in South 
Africa. 

Further —— proposed on Indian owner- 
ship of preperty in South Africa. 28 

French Settlements in India. “ II-2. 
P 

perties to Indians in South Africa. 
4007. 

——imposed on Indian _ commercial 
travellers in South Africa, 2I8. 

——of the. construction of gates’ to 
residential houses in New Delhi. _69- 
20 
—— on. Advocates. of High Courts in 

India practising in Delhi Courts. 2537- 
38. 
— on foreigners in India and on 

th in certain . 938 
—on Indian passeng: passing 

through the Port of Manila. 3356-57. 
— on Indian traders in Central Asia 

424. 
— on the entry into India of Sardar 

Ajit Singh. 584. 
on the entry of Indians in Bi oo 

territory and recruitment of Gi 
in the Indian Army. 3-I4. 

—on the entry of Indians into 
Canada. 747-48. 

—— on the free allowance fom customs 

—on the immigration of foreigners 
intoIndia. 7I8-9. = 

——on the sale of building sites in 
Ambala Cantonment. 2075-76. 

RETIREMENT— 
Question re nal of G y 

ment servants at the age of fity-five. 
laws. 983-96, 3656-95. 

The textile industry in India —. 603-04. 
ae oa Withdrawn, 69I. RETRENCHED PERSONNEL— _ 

Agreement with Burma. 69-| Demand for Grant in respect of “ Expen- 
Withdrawal of India a diture on——charged to Reyenue”. 

wie ; from the League of 
Nations. “770-200; 685-00. RETRENCHMENT: 

RESOURCE(S)— जज GQnesttnire— 

Question re industrial research for the Posts created on railways and—— - 
utilisation of economic of India. effected in the Railway Board‘after the 
2256-57. separation of Burma. 24]]-I2. 

Ms9LAD @
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RETRENCHMENT—contd. 
Question re —contd. 
——jin the Government of India De- 

partments. 608. 
——in the Telegraph Department and 

increase in air mail postage. 36]8-9. 
—— of frontier men in the Comptroller's 

Office at Peshawar. 500. 
RETRENCHMENT COMMITTEE— 

Question re appointment of a——. 236. 
See also * committee(s) ”. 

RETURN(S)— 
Questionre ban on the——of Raja 

Mahendra Pratap toIndia. 605. 
REVENUE(S)— 

Motion for Adjournment re spending of Wiaiak auilivecy: eenining 

Losses of the Indian Posts and Tele- 
- graphs Department repayable to the 

Central——. 343. 
Railway —. 2-3. 
Receipts under custom —— and income- 

tax. 835-36 
Suggestions for the improvement of tele- 

RICE—contd. 

Question re—contd. 

Import of Burma —— into the 
Presidency. 37I2-l4. 

Imposition of an import duty on—— 
and paddy. 764-65. 

Measures to prevent the fall in price of 
and paddy. 756-57 

—— produced in India and imported 
i4.. 

Madras 

from Burma. 

RIFLE(S8)— 

Question re Ahmadzai Wazirs asked to pay 
money and——. 665. 

RIGHT(S)— कः 

Questionre— 
Denial of —— of citizenship to Indians 

in Malaya. 627-28 
Safeguarding of the —— of Indians in 

Malaya. 2688 

RIOT(S)— 
Motion for Adjournment re anti-Indian 

in Burma. 469, 20i-8. 

Question re— 
Anti-Indian ——in Burma. 2022-23. 

jen to Indian Muslims who graph and —— ant 
of telephone service. 672-74. 

REVISED SCALES OF PAY— 
See “ Pay”, 

REVISION— 
Questicn re— 
Communications from the Provincial 

Governments for or repeal of 
section 49 of the Indian Income-tax 
(Amendment) Bill. 599-600. 

—— of the pension rules. 3007. 
REWARD(S)— 

Question re —— announced for the detec- 
tion of culprits in the Chikaki iy 
accident. 399. ‘| 

RICE— 
Question re— 
Contemplated compulsion on the import- 

ers of ‘Indian —— in Ceylon to pur- 
chase local —— also. 396. 

Dumping of Burma —— at uneconomic 
prices in Heoeet id], 49-50. 

Heavy imports. of —— and.paddy into 
Madras. 5-6 

Cor 
lost. life and property in the Burma 
—.., 745. 

Compensation’ to- Indians for losses in 
Burma ——. 608,-09, | 882-83 

395-96- 

Indians leaving Burma ‘on account 
of ——. 609-0. 

Loss of Indian lives and property in 
Burma —. 49-20. 

Manipuri Muslims killed and wounded 
ete., in the Burma ——. 895. 

News of an alleged —— at Lucknow 
broadcast from Delhi. 320-27. 

Persons aj g for com ati 

mson Burma—— under. discus 
sion with the Government of Burma. 
0I8-I9. 

Withholding of a telegram about —— 
at Hasanpur in Darbhanga District: 
823-24 

RIVER BANK ROAD— 

Question re holding up of all vehicular 
traffic on the —— in Province. 
73. 

> 
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ROAD(S)— 
Election of Members to the. Standing 

Committee for ——. 2 
Motion re election of members to serve 

on the Standing Committees for ——. 
2266. - 

Question re— 
Construction of the Kra Canal and the 
— from Yunnan to Assam, ete. 
0985-96... 

Repairs to service —— near Govern- 
ment quarters in New Delhi. 303I. 

ROAD BRIDGE— 
Question re contribution for —— on the 

Brahmaputra at Pandu. 2382-83. 
ROAD FUND— 

See “ Central 

ROAD MOTOR SERVICE(S)— 
Question re operation of —— by the 
Madras and Southern Mahratta | 
way. ॥42-43; >> ५ 

ROAD ROLLER(S)— 
Question re repair of —— of the Central! 

Public Works Department, New Delhi. 
68-9 

ROAD SERVICE(S)— 
Question re participation of Railways 

. 7798-99, 823, 933. 

ROBBERY(IES)— 
Question re— 

Dacoities and train —— on Railways. 
29I4. 

‘News regarding a train ——— published 
in the Tribune. 25-27. 

—— at Verka Station on the North 
Western Railway. 2920. 

—— on a train at Verka railway station 
near Amritsar. 2384. 

ROHRI— 

Question re closing of the vehicular traffic 
over the Lansdown Bridge between 
——and Sukkur. 3362. 

ROHTAK-GOHANA-PANIPAT 
Wway— 

RAIL- 

Question re consideration of the adoption 
ofa common script in ——. 547-48. 

ROME— 
Question re India’s membership of the 

i Agri a cull 

ROOM(S)— 7 
Question re— salad 

Failure to provide a —— for a labora. 
tory in the Asansol Indian Railway 
school. श85प 

Provision of additional —— in the 
Asansol Indian Railway school. 
258. 

Refusal to sanction contributions to 
certain Railway schools to build 
class ——, etc. 256. 

ROORKEE— 
Question re non-grant of railway conces: 

sion to —— during the Urs at Piran 
Kaliar Sharif. 24I5. 

ROUGHTON, MR. N. J.— 
Oath of Office. ], 323. 

ROUTE(S)— 
Question re connection of India with 

Burma by a land ——. 235. 
ROUTINE DIVISION CLERK(S)— 

See “ Clerk(s)” 
ROW, MR. K. SANJIVA— 

of the Reports of the Public 
Accounts Committee. 83, 397, 565- 
68. 

Point of order raised by Mr. 5. Satya- 
murti as to whether en a motion for 
taking into consideration the Report 
ofthe Public Accounts 0 
an amendment for approving the ap- eae कट 

0 of th 
towards payment of temporary 
loans from depreciation fund was in 
order. _ 87. मै 

ROYAL AIR FORCE— 
Question re officers and men serving in 
the—. 203-4. 

ROYAL INDIAN NAVY— 
Question re - recruitments to the ——, 

2095-96. 

R. I. N. PROJECT— 
Question re tenders for the at 

Manora, Karachi: 263. 
RUBBER CONTROL (AMENDMENT) 

See “ Indian ——” under. “ Bill(s)”. 

RULE(S)— 
Question 

Applicability. of the Government Ser- 
vants’ Gonduct to the staff on 
railways. 3643. 

imination in leave and pension ol 
—, and Imperial Agricultural 
Bureau. 2477-78. 

—— of the superior . services under 
the Government of India. 00-0l. 

SSS. Se ee
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RULE(S)—conid. 

Question re—conid. 

Disparity in leave —— between Govern. 
ment and Railway Schools. 2825. 

Existence of different Provident Fund 
—— for inferior servants on State 
Railways. 30-02. 

New —— for the examination for 
recruitment of Inspectors and Head 
Clerks to Superintendents of Posts 
Offices, etc. 362 -22. 

Non-observance of recruitmént ——~in 
the Engineering Department of the 
Eastern Bengal Railway. 354. 

Objections against —— “made under 
the Indian Tea Control Act. 
392. i 

Revised pass —— for railway em- हि pores, on State Railways. 33]- 

Revision. of the new. Pension —. 
200. है 

Revision of the pension ——. 3007. 
. —— for evacuation of villages for mili- 

tary manoeuvres. 208-82. 
for fixing seniority in the Income- 

tax Department, Punjab. 3497-98. 
—— for out-station Indian ti 

RULING(S)—conid. 
—— by Mr. Chairman (Mr. S. Satya- 

murti)—contd, 

Miscellaneous—contd. 
Honourable Members should not 

interrupt sitting. Interrup- 
tion of one or two words may 
be allowed,. but the interrup- 
tion of a long sentence or 
sentences is wholly. unparlia- 
mentary. 2287. 

Tt-is not right that an: Honourable 
Member should: put questions 
across, the floor to the speaker 
whovis addressing the chair. He 
must get up and put the question 
through the Chair. 2357. 

No conversation sh be carried 
on across the ficor of the House. 
Honourable Members address- 
ing the House should not take 
any notice of remarks made by any 
Honourable. Member’ «sitting 
in his place. 2286. 

No remark ‘should be madé upon 
the Chair, however much an 
Hi Member may. dis- 

of workshops on the North Western 
Railway. 332-33. 

Working of the new Indian Legislative 
——in respect of starred questions 
for oral answer. 58-59. 

RULING(S)— 
—— by Mr. Chairman (Mr. 8. Satya- 
murti)— 

Cut Moticn(s)— 

—— re conditions to be im; 

An Honourable Member is 
perfectly in order in referring 
to the previous speech of the 
Government Member which 
is relevant to the subject of the 
ae that he is moving. 

meat Akhil 

hla: 

agree with its rulings. 2048, 
Unless anything is uttered on the 

floor of the House, the Honour- 
able Member speaking should 
address the chair. 2283. 

Personal Explanation— 

A point of —— arises only when 
another Honourable Member 
says something which the Honour- 
able Member said on the floor of 
the House, but which is not what 
was intended to be conveyed by 
him. It cannot be used as a 

for answering an argument. cloak 
श386. 

— by aaa 

Mixoellaneons— 

An Honourable Member has a 
right to protest until a ruling is 
given; but after the ruling has 
been given, he has no right to go 
on repeating his protest. . 3563. 

An Honourable | Member has no 
right to challenge a ruling, 
right or wrong. 356I. 
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| RULING(S)—condd. 
—— by Mr. Deputy President (Mr, Akhil 

Chandra Datta)—contd, 
Miscellaneous—conid. 

The House is not at liberty to 
discuss individual clauses over 
again at the third reading of 
a Bill. 3472. 

— by Mr. (The प्र, 
Sir Abdur Rahim)— 

Amendment(s) to Bill(s)— 

An amendment, not seeking to raise 
the duty to a figure which is higher 
than what was prevalent on the 
datethe Bill was introduced, is 
in order and sanction of the 
Governor General is not required. 
3455. 

Tf sanction is required and has not 
been obtained then the amend- 
ment cannot be moved at all. 
3450. 9 

The period is net relevant ipso facto 
toan amendment 
to a certain rate of protec- 
tion. 3749. 

Answer to a question— 

» Ifany Honourable Member finds 
that an —— is not. satisfactory, 
itis up-to him to find out any 
remedy. he can. The Chair 
has no authority in. the matter. 
i239. 

Bill(s)\— 
A motion affecting changes in the 

composition of a Select Com- 
mittee in regard to a certain 

saves it from lapsing even 
if no other motion is made with 
regard to the same during the 
two consecutive Sessions. 
3803. 

The chair is not to call any Member 
by name. It is the duty of an 
Honourable Member to rise in 

ope if he has an amend- 
ment 

As the Central Government is not 

idea bl 

A 

relating | 

RULING(S)—contd. | 

—— by Mr. Presi (The Honoural 
Sir Abdur Rahim)—contd. 

Cut Motion(s)—contd. 
Honourable Members must re- 

member that there must be a 
tion on the cri of 

the administration of the pro- 
vinees which are autonomous 

id rable 

under the Act. All that 
Honourable Mémbers 
entitled to do is to deal with the 

of 
between the provinces and the 
Centre, and they may touch 
on anything directly relevant 
to that. 96, ॥शप7. 

On a relating to the demand 
under the head “Home De- 
partment”, an Honourable 
Member can discuss the general 
policy of the Government of 
India as regards prisoners who 

_ are detained without trial and 
= illustrate his points by referring 

= indiyidual cases. 2228, 
29. 

The —— re Indians Overseas 
raises questions relating to 
Indians living within the 
British Empire which alone is 
dealt with by the Department 
of Education, Health and 
Lands. Any discussion relating 
to the condition. of Indians 
living elsewhere, for. instance in 
Afghanistan, will not be in 
order. . 288. 

There can be no reference to Indians 
Afghanistan on the —— re 

Indians.overseas. 289 
Indian “Finance Bill— 

No provincial ‘subject can be 
discussed while discussing the 

230l. 

An Honourable “Member 
address the chair except from his 
allotted seat. 835. 

मन Honourable Member cannot 
_ criticise the proceedings of the 

bd responsible | for’ the control House. 3405. 
Moplah prisoners, the —— re An Honourable Member must not 
their release, etc., is ‘out of order. pass any reflection on the 

| 2032. Crown Representative. 64. 

~~ 

| q
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RULING(S)—contd. LING (S)—contd. 
—— by Mr. President’ (The Honoutable Mr. President (The Honourable Sir Abdur Rahim)—contd. 

Miscellaneous—contd. 

During the general discussion of 
the Indian Finance Bill 
arrangements should be made 
that some responsible Member 
or person on. behalf of the 
Government. should watch the 
proceedings and take notes of 
what is going on. 2298. 

Honourable Members are freo 
to vote or speak in any way; 
and. to describe. the exercising 
of that right in a particular way as 

78. + «7 tary. 
3390.. Honourable Members ought 
not to refer to past proceedinge. 
2044, 2045. ५ 2045. 

Tt is highly Undesirable for any 
‘Honourable Mem! rae, touse any 
abusive language about another 

_ Honourable Member within tho 
| pricincts of the House. 2809. 

~ Ona motion for taking into consi- 
deration the Report of the 
Public Accounts. Committee, 
an amendment for approving 

ae ७ Railw 
the approp ry 
surplus towards répayment of 
temporary loans from deprecia- 
tion fund is in order and sup- 
ported by precedent. 84-86. 

On a motion for taking into consi- 
deration the Report of the 
Publie ‘Accounts Committee, an ameridmetit seeking a post 

mortem examination of the 
accounts would not be in order. 
It has been the practice that 
this House cannot have a vote 
on such a motion; if no vote 
is taken, there can beno amend 

i nao gaRent; $6. 8६585 

nF “ chair Pin cannot. aera -compel any 
_ Honourable 

a lar manner nor can it compel 
any . Party or individual to 
speak. in the matter, whether 
any individual Member speaks 
im Support cr against any 
motion before the House 
and then abstains ‘ from 

“voting, is‘a mattter for him 
to judge and'decide, 3462. 

— 8 
Sir Abdur Rahim)—contd. 

Motion(s) for Adj 
A motion for adjournment having 

being fixed up for discussion at 
42M. on a day, voting on a 
motion, actually in progress 
when the clock — struck four, 
should be completed ; but 
there can be no further disposal 
of the particular matter under 
consideration, atid the motion for 
adjournment must then be taken 
up. 200. 

Question(s)— 

An indefinite authority to put 
—— on behalf ofan Honourable 

| Member «who is» absent cannot 
be accepted. The whole object 
of _ allowing an Honourable 
Member to put questions in his 
absence is that, if any Honour- 
able Memeber happens to be 
unavoidably absent, then the 
information he wanted might 
be supplied to another Honour- 
able Member, and not that a 
Member is authorised to put 
down questions, say, for a 
Series of I0 or 2 days or may be 
for a month, as it'does happen, 
and then’ absent himself and let 
somebody else ask the questions, 

The authority should be sent to 
the office. The proper course 
is to mention the dates when 
the Honourable Member 
expects to be absent fer  un- 
avoidable reasons, but it cannot 
be that an Honourable Member 
should absent himself for a 
number of days and ask some 
other Honourable | Member 

Member to vote in a : oa Sy an 

with a previous question, that 
was the time to put supple- 
mentary questions. 242. 

When the Honourable Member 
for the Government. says it is 
not -in-'the public interest, it 
must be taken as such. 227. 

“ 
५ 
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RULING(S)—contd | RUNNING ROOM(S)—contd. 
—by Mr. President (The Honourable} Question. re—contd. 

Sir. toned. Use of —— by Travelling Ticket | 

Resolution(s)— Examiners on the East Indian Rail 

When . Resolutions are set, down way. 3633. 

in the mame of one and the) RUNNING STAFF— 
same Member in Qusdian re 
the List of Business, the moving) ~ “आय a जया 

of each subsequent’ Resolution Classification of ce staff on railways 

pending on certain condition as——. 3642 
“er conditions precedent, no Non-grant of holidays to station and 

subsequent resolution can be on Railways. 2825: 
See also “ Staff” - | moved unless the condition or 

Honourable. Members. haye no 
right to select a resolution _ on 
the floor of the House. 95I. 

Supplementary Demand— 
Whenever a of a big sumis 

made, it is but fair and, indeed, 
necessary that proper expla. 
nations should be given why 
Be pra i in excess of the 

incurred. 
It is not possible for the House 
to examine the details of ex- 
penditure, but it is the func- 
tion of the Standing Finance 
Committee to examine the 
details which ought to be sup- 

;| RUNNING TRATINS— 
See “ Train(s)”. 

RUPEE(S)}— 
Question re— 

Refusal by certain people to accept 
Queen Victoria’s 

— of the Queen 
826. 

RUPEE DEBT— 

See “ Debt(s)” 
RUPEE LOAN— 

‘Bee “ Loan(s)” 

RURAL AREA(S)— 
Question re— 

Denial. of the right of purchasing lands 

Victoria’s reign 

plied to it by classes in —— of Delhi 
in, Sade eet Province. 223, 263 

me shi is Drift of Indian population from —— to 
No question of policy can be dis. 0578 # South Ate 439, 

cussed on the ——. The time for Exte = nsion of post offices in - 660. 

discussing it is when the budget 
is presented and the demand is 

“onde, न 20072, then Pie postage ae newspapers circulating 

pete Rape hos bak Foauoed. Post one eee in ——. . 680. 

and Government have incurred Ae urban ——. “3592.94. te a 

Sf ae ee पक Re व नी" 
rece: ning ie Ey ual, BROADCASTING YRO- 
any supplementary sum re- 
quired will not involve the 
question of policy at all. 227i-73. 

RUMOUR(S)}— 
ofaraid on Bannu. 39. 

Discrimination in the supply of meals 
from European. —— San Muslims 
guards on the North We . Rail. 

-RAMME— 
See “ Broadcasting Programme”’. 

RURAL DEVELOPMENT— 
Question re programme’ of =—/ in thee 

Centrally administered ‘areas. 357 
RURAL INDEBTEDNESS— . 

Question re legislation to relieve’ — 
“in the Centrally Administered Areas 

jon for the pur- 
chase of Indian tea by ——. 3446. 
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SABOTAGE— 
Question re— . 

Notes ling aceidents and —— on 
the East Indian Railway. 2900, 

—— on Railways. 303-05. 
—on the East Indian Railway. 

254-55. 

SACK(S)— 
Question re experiments in the manufac- 

ture of cotton ——. 3709. 
SADAR POLO GROUND— 

See “ Polo Ground ”. 
SAFETY— 

Questi: correspond: with the 
Government of Assam regarding th 
Burrows Committee’s Report on —— 

_.and conservation of Coal. 630. 
SAFETY MEASURE(S)— re 

Discussions regarding —— against rail- 
way derailment at Patna, 574. 
— of women travelling in third class 

compartments. 2624-25. 

SAHARANPUR— 

Question re— 
Age of the Assistant Locomotive Super- 

intendent of the Shahdara-—— Lig] 
Railway. . 3626-27. 

Contraet, of the Shahdara- Light 
Railway. . 3597-98, 3625. 

Inconyveniences on statidns of the 
dara - —— Light Railway. 3598-600. 

Pay of workmen in the Locomotive 
Department of the Shahdara- —— 

se» _ Light Railway. 3326 
Provision of intermediate class waiting 

rooms at the Dehra Dun and —— 
railway stations. 350, 5II-2. 

Question re. allot: of qi in the 

way: 7 7205५ ::%०००२>ममलीअकनओ। 
SAKSENA, MR. MOHAN LAL— 
Demand for Supplementary Grant in res- 

if if 
2822. 

-Blection of —— to the Standing Committee 
on Emigration. 284. 

Indian Tariff (Third Amendment) Bill— 
~ Motion to consider. 3754. 

Motion for leave to introduce as recom 
mended. 3792, 3793. 

SAKSENA, MR. MOHAN LAL—conid. 
Motion for Adjournment re— 

Derailment of the Dehra Dun Express. 
2]-3, 2I 

Detention without trial of Messrs. Vaish 
ampain, Jwala Prasad and Bhawani 
Sahai. I36. 

Motion to reduce demand for— 
“Home Department”? re State Prison- 

ers detained without trial, 2226-29, 
2230. 

‘Maintenance and Supply of Locomo- 
tive Power”? re manufacture of loco- 
motives in India. 248, 249. 

“ Working Expenses—Maintenance and 
Supply of Locomotive Power” re 
manufacture: of locomotives: in India’ 
208-L0. ६. Maret Sy 

Indians Reciprocity Bill— 
Motion for leave to introduce. ॥2] 

Question re — 
Allegations against British Army Officers 

travelling to Europe in §. 8. “ Conte 
Biancamano”’. 377]-72. 

Assistant Surgeons on the North Wes- 
tern Railway. 3934-35. 

Ban on the return on Raja Mahendra 
Pratap to India. 839. 

Calling of the income-tax assesses in 
Rai Bareli” District’ to. Fyzabad. 
2094, 3530. 

Campaign against 7: piracy and 
reduction ता. “fee. 86-7. 

Contracts for carriage of military and 
marine ‘passengers between certain 
ports. 7I6. 

Cost borne by the State for despatch 
troops to Indian States. 895 

Credit tickets issued to soldiers by the 
Coffee Shop Contractors of certain 
Regiments. 775-6 

Curtailment of the rights of Indians in 
South Africa re ownership of lands. 

Sub-Post Office. 93 
Deputy Commissioners in the North 

West Frontier Province acting 
Political Officers for the admnitietane? 
tion of Tribal Areas. —I8I8. uf 

Employment of servants and followers 
thrown out of employment by the 
departure of certain 
Lucknow Cantonment. 238-32. 

s
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SAKSENA, MR. MOHAN LAL—contd. 

Question re—contd. 
Employment of servants for British 

troops through contractors, 842-43 
Extension of the life of the Legislative 

Assembly. 755. 
Import and production of electric bulbs. 

89l, 3523-24. 
Improvements in the All-India Radio. 

‘ 677-78. 
Political prisoners in jails of the Cen 

trally areas. 2332. administered 
Position regarding Federation. 754- 

56. 
Post offices opened in rural areas. 

680. 

Practice by Advocates of the Allahabad 
High Court in the Delhi Courts. 
2099. 

Proscription of books and publications. | 
839-40. 

Radio goods imported into India and 
training in radio industry हे 

Recommended Indian Bill. 
3504 

Representation regarding the position of 
Indians in South Africa, 344-44, 

Statistics of middle class unemploy- 
ment, 34,35. 

Stoppage of tribal raids in the settled 
districts. 87-I8. 

Train disaster near Hazaribagh on the 
East Indian Railway. 676-77. 

Question (Supplementary) re— 
Amount drawn by the European assis- 

tant masters of the Mayo College, 
Ajmer, from their wards. 3206: 

Circumstances of oyercrowding — for 
enforcement of section 93 of the Indian 
Railways 00... 37. 

Complaints against All-India 
Radio. 49. 

Enquiry into the causes of frequent acci- 
dents on the East. Indian Railway. 
46. रे 

Enquiry into the Hazaribagh train dis- 
aster, 04806 

ation of tickets and luggage of 

the 

Import of paper. 374. 
Pulling of alarm chain for overcrowding 

in trains. 2277. 

SAKSENA, MR. MOHAN LAL—coneld. 

Question (Supp! ) 
Rate war between shipping companies on 

the Konkan coast. 320. 
Restrictions on the entry of Indians in 

Nepal territory and recruitment of 
Gurkhas in the Indian Army. ॥4 

Sugar Industry (Protection) Bill— 
Motion to consider. 3474-78. 

SALARY(IES)— 
Motion to reduce demand for 

Board” re reduction in —— . 
88. 

Question re— 
Cut on the of Government servants. 

582-83, 837-38, 253-33. 
Manufacture of locomotives and reduc- 

tion of —— 
of the Private Secretary to His 

Excellency the Governor General 

“ Railway 
276- 

854, 237-38. 
of certain Officers of the Vizagapa- 

tam Port. 806-7. 
Resolution re cut on —— of Government 

employees. 70-29. 

SALE(S)— 
Question re— 

Legislation for regulation and preven- 
tion of manufacture and —— of 
adulterated drugs and biological pro- 
ducts. 370. 

Proposed restrictions on the —— or hire 
of properties to Indians in South 
Africa. 007. 

Restrictions on the —— of building sites 
in Ambala Cantonment. 2075-76, 

SALE PRICE— 
See “* Price(s)”’. 

SALES| TAX— 
Question re appeal against the Federal 

Court decision in regard 
3493. 

See also’ under “ 'Tax(es) *’. 

SALOON(S)— 
Question re— 

Reduction in. the number (० ——. 
905-07. git 

Refusal to sroviid an invalid —— by the है 
Eastern Bengal Railway. 3099. 

223I. 
Day on —— (Discussed under the Indian 

ance Bill), 2554-72, 
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SANITARY CONDITION(S)— 9 
Question re enquiry into’ the ——/‘and 

Decrease in imports of ——— from non- 
Indian sourees. 378-83. 

Exclusion of Aden from any scheme of 
protection given to ——. 245- 

vA 
Fall in the sale price of ——,  244- 

45. 

Import of foreign’ ——. 259-60, 
5ll. 

Issue of —— from Sambhar. 30I8. 
Price of ——— in the Bengal market. 

096-98. 
—— produced at Government 

Works in the Punjab and Rajputana. 
372. .. 

SALT (AMENDMENT) BILL— 
” under “ Bill(s) ” 

SALT DEPARTMENT— 
Question re ies of Inspect filled 

up in the Central Excise and ——. 
3273-75 

SALT DUTY— 
See “ Duty(ies) ”. 

SALT INDUSTRY— 
Question re— 

Development and protection of the ——. 
305-08. 

Grant of Protection to the Indian —. 
6I-2. 

Representations of the Indian ——. 
6ll, 

Capital outlay in Government —— in 
the Punjab and Rajputana.” गा, 

Salt produced at Government —— in the 
पे Punjab and. Rajputana. 72. 
SAMBHAR-— 

Question re issue of salt. from ——. 

SANDHURST COMMITTEE— 
Motion to reduce demand for “Executive 

Council” re constitution and terms of 
Teference of the —— appointed against 

' the Resolution of the Legislative As- 

of Ajmer... 3622. 

SANITARY INSPECTOR(S)— 
Question re applications imvited for the 

post of a —— on the North Western 
Railway. 48. 

See also under “ Inspeetor(s) ?: 

SANITATION— 
Question re —— and water supply of 

Ajmer.» 62. 

SANT SINGH, SARDAR— 
Code of Criminal Procedure (Amendi ) 

Bill (Amendment of Section 205)— 
Motion to refer to Select Committee. 

900. 
Code 6f. GriminalsProcedire.{ Amendment) 

« Bill (Amendment of Section 386)— 
Motion to refer to Select Committee. 

~ 895-96, 898. 
Criminal Law Amendment Bill— 

Motion to refer to Select Committee. 
304. 

| Motion to consider. 38]. 
| Consideration of clauses. 3827-28. 

Expressions of regret on the death of Mr. 
Kabeer-ud-Din Ahmed, 92-22. 

General discussion of the Railway Budget. 
063-65. 

Indian Finance Bill— 
Consideration d of clause 2, 2563-65. 
Consideration of clause 4. 2599, 2647. 

Indian Naval Reserve Forces (Discipline) 
Bill— 
Motion to consider. 

Indian Tariff ( 
Motion to consider. ५ 

Motion re Indo-British Trade Agreement. 
283i, 2837, 2855-59, 2996, 3003. 

Motion to reduce demand for “‘ Executive 
Council *! re— a 
Constitution and terms of reference of 

_ the Sandhurst Co 8.४ 

34-6, 37. 

Government's Defence Policy and ad- 

Composition and terms of reference of | 
the, Indian-——. 2822 

“Personnel and terms of reference of the 
——. _302-03. 

Tnadequate representation of Mussal- 
| mans in Central services other 

railways. 946, I947, 949, 955, 
984-86, 2994. 

Relation between Provincial and Cen- 
tral Finances. क्95. 

Se
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SANT SINGH, SARDAR—condd. 
Question re— 

Action taken on the memorial of train 
clerks on the North Western Railway. 

240) 
Aeroplanes in use in India. 227-28. 
Aircraft training to Afghans in India. 

225-227. 
Amalgamation of certain grades of clerks 

in. the Divisional Superintendents’ 
-vsiied on the North Western Railway. 

Appointment of an Indian Trade Agent 
at Kabul. 3204, 3375. . 

Decision to builda store room at a corner 
of the Queen’s Garden, Delhi. 75- 
76. 

Examinations held to recruit clerks in 
the Government of India. 2330. 

Guards on the North Western Railway. | 
86-62, 2926-28. 

hoe Increase ber: of Subed. the a 

Majors in the Indian Medical Depart- 
ment. 4742. 

Increase of pay of military 
tant Surgeons Of certain ranks. 
43. 

Military pilots in the Air Force. 224- 

Persons of various: communities recruited 
under the Government of India. 
6734-72. 

Promotion of military Sub-Assistant 
है ते हल 

i742." 

SANT SINGH, SARDAR—¢oneld. 

Question re—contd. 

Transfer of the Statistical and Disburse- 
ment Sections of the Controller of 
Railway Accounts Office. 2939-40. 

Uniforms supplied to certain staff on the 
North Western Railway. 240I 

Vacancies filled in the clerical establish- 
ment of the Medical Stores Depart- 
ment, Lahore . Cantonment. 04- 

Vending and refreshment room con- 
tracts onthe North Western Railway. 

L586. 
Visit of the officers of the Bureau of 

Public Information to Indian States. 
3846-47. 

Question (Supplementary) re— 
Archaeological excavations at Sar- 

dheri near Peshawar. 4634. 

Complaints of the people of village 
Rajokri in Delhi Province against the 

Mahrauli Police. 4483. 
Examination for recrui t of Third 

Division Clerks in the Central Secre- 
tariat. 733. 

Persons detained in British India for 
reasons of State connected with, Ex- 
ternal Affairs. 8I6. 

Stoppage of tribal raids in the settled 
distri i8l Surgeons of the Bengal 

I743-42. 
Prosecution of railway employees in 

connection with the Bihta accident on 
the East Indian Railway. 9-2. 

Purchase of aeroplanes Traq and 
Egypt. 227. 

Recognition of the All-India Railway 
Mechanical Workers Federal Union. 
36 

‘Reversion of certain upper division 
elerks in the Army Headquarters. 
2330-3. 

Robbery at Verka Station on the North 
Western Railway. 2920. 

“Time taken by a Pilot Officer to reach 
“OOS certain ranks 

Te 5 ere 
Trade agreement 

3264. 

Traffic congestion’on the railway level 
crossing near Lyallpur. 92, 7 

Registration of Foreigners Bill— 
Motion to refer to Select Committee. 

3839-4I, 859. 

Motion to consider. 3052-53. 
Consideration -of clauses. 346-48- 

Standards of Weight Bill— 
Motion to consider. 5I6. : % 

SANTHANAM, MR. K.— 

Coal Minés (Stowing) Bill— 
Consideration of clauses. 3238, 

3239, 3258 
Consideration of the Report ofthe Public 

Accounts Committee. 65. 
Demand for Supplementary 

‘pect 
Working Expenses—Expenses of Elec- 

trical Department. 2805. 
Working 

3237, 

in res- 

Expenses—Maintenance of 
Structural Works. 2776-77, 
orking Expenses—Maintenance and 
Supply of locomotive Power. 2789-9- 
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SANTHANAM, MR. K.—contd. 

Election of ——to the Standing Finance 
Committee for Railways. 2634-35, 

Employment of Children (Amendment) 

Motion to consider. 783. 
Consideration of clauses. 794, 795, 

802, 807, 808. 
Consideration of dments made by 

Council of States. 380. 
Hindu Women’s Right to Divorce Bill— 

Motion to refer to Select Committee. 
3562. 

Indian Finance Bill— 
Motion to consider. 
Consideration of — 

Clause 2. 2568. 
Schedule I. 2677, 2704-07. 

Clause 5. 276, 2748-2. _ 

Indian Income-tax (Amendment) Bill— 

Consideration of \dments made by 
the Council of State. 266, 280. 

Indian Merchant Shipping (Amendment) 
Bill— 
Motion to consider. 289. 

oo Patents and Designs 

Consideration of clauses. 539, 540, 

2299, 2440-45, 

SANTHANAM, MR. K.— 

Muslim Dissolution of Marriage Bill— 
Consideration of clauses. 652-53. 

Point of order raised by —— as to whether 
there can be any remark upon the ruling 
of the Chair. 2048. 

Question re— 
Abolition of entertainment tax in New 

Delhi and Government's contribution 
to the New Delhi Municipality. 
55. 

Action on certain resolutions passed by 
Indians in Fiji, 2020. 

Action taken on the memorial of train 
clerks on the North Western Railway. 
2380-8L 

Amount received from certain refresh. 
ment rooms at Bombay Central. 

2606-07. 
Articles purchased by the Madras and 

Karachi Port Trusts outside India, 
267-68. 

f locomotives in Railway 
Workshops. 947. 

Assistance to Indians for training as 
pilots in Great Britain. 844-45. 

Bombs dropped on British ‘territory 
during a Japanese air raid: 2i74- 
75. 

54, 544, Cargo and passenger trade carried by 
Insurance (Amendment) Bill— Indian shipping. 320]. 

Motion to refer to Select C ittee Changes in the departm under the 
298. Control of His Excellency the Vice- 

Consideration of clauses. 525, 527- roy and the Representative. 
28. 854, 238-40. 

Motion re Indo-British Trade Agreement Concessions and wages for the Engineer 
2834, 2884, 295-55. ee ate ee of the ex-‘* Dufferin 

५ le Motion to reduce demand for— 65०00 i lentekedicinko. shes ihe 
“Commerce Department” re failure 

of the Government to protect co- 
coanut industry. 22]]-I4. 

sent by the rival party. 
“Miscellaneous Expenditure” re pro- 

visions re enquiry into accidents. 
430-32, 434. 

* Railway Board ” re— 
Economy. 463-64. 
Inadequate representation of Mus- 

lims in Railway Services. 348. 
Long-range poli regarding rail- 

way finances. 69-73. 

Finance Department and the Auditor 
General. 3507-08. 

Consultations with regard to the appoint- 
ment of High Court Judges in India. 
3504. हर 

on the South Indian Railway, 2607. 
08. 

Contract for the carriage of mails het- 

ain ports. 845-48. 
Control over ‘the Imperial Council of 

Agricultural Research. s 
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SANTHANAM, MR. K.—contd. 

Question re—conid. 

= Contributory Provident Fund enforced 
in the Government of India Presses. 
202-3. 

Debt due from Burma to India. 3505. 

SANTHANAM, MR. K.—contd. 

Question re—contd. 
Issue of salt from Sambhar. 308- 
Levy of a poll-tax on foreigners in 

French India. 35. 
Levy of an employment tax in the 

United Provinces. 3506-07. 
it of Deputations of Indians to the Go 

» Difficulties experienced by Indian sugar- Baie regarding renowals 

Mai its of certain re- 
freshment rooms on the Bengal Nag- 
pur Railway. 2605-06. 

Maintenance of telephone lines in Cal- 
cane growers ij} Teg: ig 

> of leases of lands. 764. 
Disbandment of the Madras Regiment. 

3505-06. ; 
Disinfecting fluids used by State Rail- 

ways. 266. 

Drift of Indian population from rural 
areas to towns in South Africa. 439. 

Blectrification of railway stations. 2l- 
22. 

Establishment of a Board to advise अत xelatiig!ito emigration to 
Mes «४8-6८ 

। Kenya. 438. 
हू Exclusion of Indians from flying clubs 

in England. 274. 
Expulsion of certain Indians from 

France. 458. 
Fencing of the boundary between British 

a India and Pondicherry with barbed 
है wire. 85-52. 

Foreign money spent in India. 28]. 
Fresh anti-Asiatic agitation in Trans- 

vaal. 5-53. 
Functions of the new officer for the 

Co-ordination of Defence. 247-48. 

Union, New Delhi. 204-I6. 
Government’s relations with the tribes 

of the North-West Frontier Province. 

cutta by the Government Telegraph 
Department. 4457-58. 

Manufacture of boilers in. Railway 
workshops. 948, 

Manufacture of Caprotti valve g 
parts of locomotives in India. 947. 

Manufacture of certain imported articles 
required by Railways in India. 266- 
67. 

New appointments created in the Gov- 
ernment of India. 596-98. 

Officers’ selected to form a pool of Offi- 
cers. 03. 

Order for cast iron permanent way 
chairs placed with Messrs. Mukand 
Iron Works by the North Western 
Railway. 3357-59. 

Pay and holdays, etc., for railway staff. 
238-82. 

Posts of the supervisory staff for Rail- 
ways. 2I. 

Prevention of overcrowding on railways. 
346-48. 6-48. 

Purchase of aeroplanes. 2097-98. 
Radio goods imported into India and 

training in radio industry. 679. 
Railway contribution to depreciation 

fund. श74. 

Railway contributions to general reve- 
nues anddepreciation fund, etc. 
श73-74. 

Railway ९छाणाांग28... 3677-8. 
Reduction in first class accommodation 

on Railways. 9-20. 

Refreshment rooms on railways. 2608. 
Relations between the United Kingdom 

3200-0l. 

Report of the Imperial Shipping Com- 
mittee on British shipping. 399. 

369. 
House scavenging tax in Kasauli Can- 

tonment. 3780. 
Imposition of an import duty on rice 

and | gre (Theta 764-65. 
pie mmigration into Burma. 3436- 

* India’s exports to and imports from 
Czechoslovakia. 54-55. 

Industrial leave rules in the Government 
of India Presses. 203-4. 

Represent regarding the interpi 
tation of the Instrument of Instruc- 
tions to the Governor General. 55+ 
56. 
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SANTHANAM, MR. K.—conid. 
Question re—coneld. 

hy in the Tel yh 
ment and increase in air mail postage. 
368-9. 

Revised Instrument of Accession. 53- 
54. 

Safeguarding and promotion of the inte. 
rests of national shipping. 3202. 

Salary of the Private Secretary 

SANTHANAM, MR. K.—conid. 
Question (Supplementary) re—conid. 

Annual loss on the Rohtak-Gohana. 
Panipat Railway. 265. 

Applicability of the Child bei \- 
traint Act to Cantonments. 37]5. 

Ayyalur train dissater on the South In- 
dian Railway. 6, 7. 

Bringing into force of the Insurance Act. 
388. 

Bi * ee Excellency the Governor G 
854, 287-38 

Securing of legitimate share in the over- 
seas trade of India. 320l. 

Setting up of a Statutory Railway Au- 
thority. 20. 

Shouting of wares by vendors on the 
North Western 

Special attached to posts under the 
Golan of India. 

over by Government of private 
telephone systems. 50-5 

Taking over by Government of the 
Bengal Telephone Company. I5l- 
52. 

Train disaster near Hazaribagh on the 
East Indian Railway. 348. 

‘Typists and stenographers in the Defence 
Department. 827 

‘Typists and stenographers in the Exter- 
nal Affairs Department. 942. 

Uniforms supplied to railway staff. 
i. 

Question (Supplementary) re— 
Abmadzai Wazirs asked to pay money 

and rifles. 665, 
Aircraft construction in India. 2088. 
Aircraft. training to Afghans in India. 

Trance companies. 
Amalgamation of 

in the ‘Divisional. Superintendents”| 
Offices on the North Western Railway, 
909. 

Amendment of the Government of India 
Act, 935. 2473, 2682. 

Amenities provided for third class pas- 
on the Bengal Nagpur and 

Railway. 2937- 

pean and Indian 
music from broadcasting stations. 
2398. 

Budgets of Provincial Governments and 
for their 

Changes in regard to concessions to 
Press messages. 668. 

Chatfield Enquiry Committees 580- 
हा 

Circular issued by the Reserve Bank on 
the effects of the Legislative measures 
adopted to relieve agricultural indeb- 
tedness. 480. 

se of the Agra-Bah _ Railway. 

Conclusions on the report on “immigra- 
tion into Ceylon. 2463. 

Conservation of coal and petroleum, etc. 
370-72. 

Control of spurious drugs imported into 

Cost of fitting fans in intermediate and 
class carriages on Railways. 

80% 
Cost of military sent to Cuttack for the 

maintenance of Law and Order in 
Orissa States, 2478, 2479. 

Cut on the salaries of Government ser- 
vants. 838. 

Despatch of Indain Army to Indian 
का I29]. fee 

by State Rail- 
ways, 3. 

Dumping of Burma rice at uneconomic 
prices in Bengal. _4, 50. 

Duties of the Political Adviser “to the 
Crown Representative. 442. 

Madras and Southern ‘Mahratta Rail- Educational’ assistance on the’ North 
i ways. 29. Western Railway... 296. bak 

Amenities to third class passengers on Em 0६, रा ए th oadate, 

Railways. 670. 2692. 
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SANTHANAM, MR. K.—conid. 

_ Question (Supplementary) re—contd. 
Europeans and Indians in the Indian 

Police. 
Exclusion of Aden from any scheme of 

protection given to salt. 246. 
Expiry of contract of certain Company- 
managed. ways. he 

panies at certain places. 5 
ulsion of two Indian- Journalists 

from France. 330. 
Foreign experts imported in the offices 

under the Finance Department. ]294. 
Form issued by the Income-tax Officer 

at Benares asking for total wealth of 
assessees. 2320. 

Government Servants lent to Indian 

५ States. 2264. 
"Grant of a disturbance allowance to 

officers and soldiers, 2820. 
Grievances of clerks in the Control 

Office at Moradabad. 345. 
Grievances of ticket collectors on the 

North Western Railway, 3624. 
Harmonious development of broad- 

casting in India on All-India lines. 
266. 

Highest rank reached by an Indian in 
the Army. 2076-77. 

Inadequate staff in the Issue Section of 
the Office of the Director General 
of Posts and Telegraphs. 363). 

Increase of pay of subalterns of the 
British Army serving in India: .275l. 

Indian Trade Commissioners in foreign 
countries. 744. 

Indian troops serving abroad. 842. 
Indianisation of railway — services. 

2396. 

SANTHANAM, MR. K.—contd. 

Question (Supplementary) re—contd. 

Manufacture of locomotives and reduc- 
tion of s 2403. 

Manufacture of locomotives in India. 
2394, 2395. 

Manufacturers supplying fans to State 

Medical examination of pupils in the 
Centrally administered areas. 384- 
85. 

Music progr: of broadcasting 
stations. 25. 

News regarding a train robbery pub- 
lished in the Pribune. 426. 

Notice of termination of the trade 
agreement with Burma, 

Operation of road motor services by 
the Madras and Southern Mahratta 
Railway. 42. 

Pay and allowances, ete., of Indian and 
British soldiers. 472, 473. 

Pay of labourers in the Go of 
2255. 

Pension and leave, ete., of piece-workers 
in the Gevernment of Presses. 
2254. 

Postcards and envelopes sold in the 
rural and uraban areas. 3593. 

Proposed restrictions on British Indians 
in French Settlements in India. 2. 

Provision of amenities for lower class 
passengers on Railways.» 27. 

Provision of cycles to village postmen. 
2)45, : 

Pulling of alarm chain for overcrowding 
in trains. 2277. 
हित फेक Pu of any Railway by Gov: Indians killed or injured by the dropping 

of bombs in the British area in 
Shanghai. 2I7i. 

Instrument of Accession. 2009, 3446. 
Internal security purposes for main- 

tenance of troops. 602. 
Introduction of prohibition in the 
न administered areas. 298, 

India. 753. Kh: ena 

Land leased to Indians in 
Levy. of economic rents from 

refreshment rooms on railwi ‘Boren 
Majors in the Indian Army. 3009-0. 

ment, ३34]. 
Quota allotted to India by the Egyptian 

Government for cotton textiles. 
2684. 

Radio piracy campaign. — 92)y— > « 
Railway earnings. 3350:90 
Recognition of certain accountancy 

ptance 
practitioners. 327 

Reconstitution of the Indian Accoun- 
taney Board. 2250. 

sagt 722 to the Royal Indian Navy. 

Reduction in the number of saloons. Manufacture of lethal equi for 
the army in India. 573. 906, 907. 

a



w
r
 

224 INDEX TO LEGISLATIVE ages DEBATES. 

SANTHANAM, MR. K.—contd. SANTHANAM, MR. K.—coneld. 

ba पक a roth juction in upper cl accommoda. Working ~ of the ti 
tion to cope with increased third 2879 हा ee aa 
class traffic on railways. 2603. 

Reduction of India’s constribution to 
the League of Nations. 3890. 

Rents charged from Indian and European 
refreshment rooms. 326, 327. 

Replacement of military aeroplanes, 
ete. 3296, 297. 

Report of the Tariff Board on Silk 
Industry. 42. 

Report on the possibilities. of the levy 
of death duties. 2I9, 220, 30I3. 

Restrictions on the entry of Indians into 
Canada. 747, 748: 

Scheme for air raid precautions. 584. 
Scheme to settle Jews on the Kenya | . Standards, 

Highlands. 46, 
Selection of candidates for the Indian 

Audit and Accounts service examina. 
tion. 35]4. 

Sind’s debt regarding Barrage. 578. 
Starting of an Ordnance Factory at 

Jubbulpore. 827. 
Stating of their castes by holders of 

third class monthly season tickets on 
the North Western Railway.  239]. 

Starting of training classes in air-raid 
precautions in Port Trusts. 3497. 

Summoning of conference of Finance 
Ministers es 

Baluchistan. 23! 
Taking of census in I94], 232). 
Taking over by Government of the tele- 

phone system in Madras. 324, 325. 
Theft in the Delhi Fort Museum. 758. 
Training of Indians as Air Officers. 239. 
Transfer of agency functions to the 

High Commissiouer for India. 57l, 
व476. 

Transfer of Units of British Troops 
from Indian to British Establish- 
ment. 223, 224. 

in British 

supplied to Members of the Indian 
Legislature. 57 

Wana, Tochi and Razmak territories 
and Waziristan operations. 2387. 

Work given to keymen on the East 
Indian Railway. 3368 

Working hours of guards between 
certain stations on the Assam Bengal 
Railway. 2899 

Registration of Foreigners Bill— 

Motion to consider. 3067-58. 
Consideration of clauses. 368-70. 

Repealing and Amending Bill— 
Motions to consider and to refer to 

Select Committee. 299. 
Resolution re— 

Position” of women under the existing 
Jaws. 3680-83, 3686. 

Trade Agreement with Burma. 698- 
70I, 709. 

Sugar Industry (Protection) Bill— 
Motion to / पटल '.. 3749: 

Be pepe 
. कु 56-I7. 

Consideration of clauses. 58, 59, 
3820. 

SARDA ACT— 
See “ Act. 

SARDARI— 
Question re Jirgu system and —— system 

in British Baluchistan. 27. 
SARDHERI— 

Question re— 
Archwological excavations at—— near 

Peshawar. 633-34. 
Loss of unique antiquities discovered 
at——. 634. 

SATYAGRAHA— 
Question re threat to resort to—— at 

Badarpur bridge on the Assam Bengal 
Railway. 405. 

SATYAMURTI, MR. S.— 
Coal Mines (Stowing) Bill— 

Motions to consider and to refer to 
Select. Committee. 89. 

Consideration. of clauses. 3245, 3284_ 
Code of Criminal Procedure (Amendment). 

पर the Reports of the Public 
Accounts Committee. 9-05, 556, 567... 

Criminal Law Amendment Bill— 
Motion to consider. 3823,. 3824, 3825- 

Demand for Supplementary Grant in 
vf 

Working = Expen: Expenses oF 
Electrical Department. 2805-06. 

Working Expenser—Maintenance of! 
Structural Works. 2772, 2778-80. 
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SATYAMURTI, MR. S.—contd. 

Demand for Supplementary Grant “in res- 
pect 0: 

Working Expenses—Maintenance and 
Supply of Locomotive Power, 2783. 
2788-89. 

Working. Expenses—Miscellaneous 
Ex 2800-02. 

‘of Child (Amend: ) 

- Consideration of clauses, 799, 8]-I2 
Expressions of regret on the death of His 

Excellency Lord Brabourne, Governor 

SATYAMURTI, MR. S.—contd. 
Motion re— 

Election of Members to the Standing 
Committee for the Department of 
Communications. 3046-47. 

Indo-British Trade Agreement. 2832, 
2833, 2835, 2839, 3845-84, 2854, 

2855, 2886. 
Motion to reduce demand for— 
“Department of Education, Health 

and Lands” re Indians overseas. 
220. 
Executive Council” re Government 
Defence Policy and administration. 

of Bengal. :3365. = 9 5; 2605-0, 2027, 2939, 2345, 2746. 
General diseussion of the Railway Budget. & 

085, 070, 07l, 074, 076, 077. काम ‘oss and कक vert 
Indian Finance Bill ॥ ment (including Working: Expenses) 

Motion to consider. 230L, 2302, 2368. | re carrying’ on one-sided’ propaganda 
2479-9, 2497, 2498, 253, 256, 252( and withholding telegrams sent by 

9598 55 2 oh 28620, “7 EDEN the rival party. 2035, 2043-43, 2045. 

= ५ तह कल “ Railway Board’* re— 
cause 3. 288 of— Amenities of third class passengers. 

Clause 3. 255. 
Clause 4 264: Inadequate representation of Muslims 

Schedule पा. 2726, दा in Railway Services. 343,348-50. 

Consideration of re nded clause. I35]. 
2764-69. Tndianisation of higher services in 

Indian Income-tax (Amendment) Bill— railways. 95, 202. ) 
ees f ts made by ae Tange ee aioe >> 

rat mcil of State. 289. inanices. s 

: er Naval Reserye Force (Discipline) हि I88, ba अत righ के 

il|l— ate an ig icy. 6. 

Motion to consider. 307, 32, 33, a Reduction a salaries. —285-87. 

378, 385-89. Motor Vehicles Bill— 

Indian Tariff (Second Amend: ) Bill— d हे made by 
554. Motion to consider. 3288, 3294-336, 

3386, 34I], 34I6, 3477. 
Consideration of clauses. 3447, 346. 

Indian Tariff (Third Amendment) Bill— 
Motion to consider. 375l, 3759. 

Motion for Adjournment re— 
Anti-Indian riots in Burma. 2I2-I5. 
Mee ns इक of the Dehra Dun Express. 

Rejection of the Delhi Municipal Com- 
mittee’s application for a distribut- 
ing, licence under the Indian Elec- 

the Council of State. 
Muslim Dissolution of Marriage Bill— 

Consideration of clauses. 624. 
Motion to 879. 

Nomination 0! to the Panel of Chair- 
men. 

Point of order raised by —— as to whether 
on a motion for taking into considera- 
tion the Report of the Public Accounts 
Committee an amendment for approving 
the appropriation of the Railway 
surplus towards repayment of tem. 

depreciation fund ae tricity Act. 559 Bee 
pointment of Mr. Bi was in order. ee Mie Special neem tas Connigonar | Provntation of the Railway Budget for 

Restrictions on Indian by the Govern- 
S ee of the Union of South Africa. Accident resulting in the death of two 

335-52. 
Spending of Indian revenues in the Advice of the Federal Court on the 

military training of foreigners like sales tax of the Central Provinces. 
the Afghans. 369. 2540-4. 

| ae हट 
| ¥ M89LAD A
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SATYAMURTI, MR. S.—contd. 
Question re—contd. 

Aircraft construction in India. 2087- 
88. 

Amendiment of the Government of India 
Act. 268-82. 

Amendment to the Village Franchise 
rdinance of Ceylon. 59-60. 

SATYAMURTI, MR. S.—pontd... 
Question re—contd. 

Co: inted on the Indi 
tion of the Army. 848-50. 

Communications from the Provincial 
Governments for revisicn or repeal 
of Section 49 of the Indian Income. 
tax (Amendment) Bill. 599-600. 

to Indians for losses in Amenities to third class passe and 
redress of their grievances. 266-7. 

Amenities to third class pas Ss on 
the Burma riots. 882-83. 

if against the All-India Radio. 
Railways. 668-70. 

Anti-Indian Film, “Gunga Din” pro- 
duced in America. 49C-9] 

i for ex, i 

48-49. 
d Indianisation of the 

Railway Board. 934. 
Com; and terms of reference of i f 

University Training Corps. 3783-84 
Appointment of a Special Officer for 

Co-ordination of Defence. 224-25. 
Area under sugar-cane. 382-83 
Attempt to derail certain trains on the 

East Indian Railway 58L 
Audit inspection of Audit Offices under 

the Provincial Government. 25I. 
Ban on the return of Political exiles to 

India. 832-34, 838-39. 
Ban on the return of Raja Mahendra 

Pratap and other political exiles to 
India. 83-32. 

Banning of the Film “Drum”. 492- 

Bombs dropped on British territory 
during a Japanese air raid. 2i74 
75. 

British and Indian trocps. serving in 
Burma. 299-300. 
roadeasting of European and Indian 
musie from broadcasting stations. 
2397-98. 

Budgets of Provincial Go and 

the Indian Sandhurst Committec. 
2822. 

Sor 25520 y retirement of Government 
servants at the age of fifty-five. 603- 

Conclusion of a Trade A, 
Afghanistan. 2243-45. 

Conclusion of a Trade Agreement with 
the United States of America. 404 

greement, with 

05. 
Conclusions cn the report on immigra- 

tion into Ceylon. 246-63 
Conclusions reached at the Tenth 

Industries Conference. 004-05. 
Concordat entered into between the 

Finance Department and the Auditor 
General. 3507-08. 

Conference of Finance Ministers. 090- 

Conference of Inspectors-General of 
Prisons of the Provinces. 087-90. 

Ccnservation of coal and petroleum, 
ete, 370-72 

९; tion of a t Tariff 
their financial proposals for taxation. 
2755. 

Capital expenditure on Railways, . 670- 
72. sepa 

Certain staff.in. the, Aviation 
Department and qualified air pilots 
in India. 49-50,. | हि 

Changes in regard to concessions to 
press messages. 667-68 

in the method of recruitment 
to the Indian Police. 3266-67 

Claims for it of 

Board. 739-40, 754. 
Consultation of Government about the 

recognition of General _ Franco's 
Government in Spain. 263, 

of the Government..of 

ernment of 
India in respect of foreign policy of 
His Majesty's Government. 3363- 
65. 

Consulta’ with regard to the appoint- 
the Bihta. Railway accident. 509 

‘hall up of the न कुक 27227 of 

Il0L 

ment of High Court, Judges in 
375-6. 

ih rege ard to the expo 

| 
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SATYAMURTI, MR. S.—tontd. 

Question re—contd. 

Consumption of Sugar in India. 302l- 
22: 

Contemplated boycott of Indian cotton 
by Lancashire 

Contem| imposition of an import 
duty on wheat flour from India in 

हि आपका, 3728 drugs imported into 
India, वरीशिब-]5... 

Controlling of free emigration of 
foreigners into India. 2088-90. 

Criminal Law Amendment Bill 
penalising anti-recruitment speeches. 
253-54. 

Cut on the salaries of Government 
seryants. 837-38. 

Day programmes for the Madras Board 
easting Station and ition regarding 
the use of ett. for Political 

ypaganda, ete. “Sarma 
Debt due from Burm spot 3508. | 
Decline in India’ piece-/ 

goods to Burma. I2I7 
Decrease in imports of salt from non- 

Indian sources. 378-83 
Defence of big cities against air attacks. 

Deferment of drawing of pay in the 
Military Accounts © Department. 
474-I5. 

Details of the rural br: 

SATYAMURTI, MR. S.—contd. 
Question re—contd. 

Enquiry into railway accidents and status 
of Inspectors of ys. 23-99. 

Enquiry into’ thé condition of minor 
industries. 2009-I) 

Enquiry into the Hazaribagh train disas. 
ter. 407, 26i3-I4. 

Enrolment of more members tothe Uni- 
versity Training Corps of the Allah- 
abad University. 73-l4. 

European and Indian Trustees in Port 
Trusts. 3640. 

Europeans, Anglo-Indians and Indian- 
employees in Port Trusts. 3639. 

Exchange ratio. 092-93. 
Exclusion of Indians from flying clubs 

in England. 274, 3037-38. 
Exhibition of anti-Indian films in foreign- 

countires. 2824. 
Expenditure on Military Operations 

on the North-West Frontier. 604-05. 
Expiry of contractsof Company-man- 

Railways. 408. 
e mn. of three Indians from France. 
_ यु 
Explusion of two Indian journalists and 

a student from France. 686-87. 
Fall in the number of shareholders of 

the Reserve 2085-86. 
Feeling of Indians about Palestine. 2933- 

34. 
Field for archeological inquiries and 

South India. 
gramme from Lucknow 

Development of New Delhi 
Difficulties in the control of illicit emigra- 

tion, 367- 
Difficulties of Provincial Goyernments 

to impose two taxes on income 
or profession. 47 

Discrimination against Indians in 
South Africa. 750-53 

Dismissal and repatriation of daily 
paid Indian workers under the 
Minister of Communications, Ceylon 

» Drive against radio piracy. _407-08. 
ey High. Saal for 

Eifect of Sas the im- 
port of the ed n 

Emigration of Indian labour in Malaya. 

4003-04. 
Financial impliction of the Fed 

30I4, 3439-40, 3444-45. 
Finding of place for Indian national 

shipping in the Indo-British maritime 
trade. ~ 268! 

Foreigners in India. 2756-57 
Formation of Advisory Committees for 

Broadcasting Stations. 35-36. 
German doctors ing in certain 

cities and hill stations in India. 308. 
09. 

Gold finds in. Provinces. A370. 
Government Securities Manual. 3086- 

87. 

Government’s attitude towards the 
ederal Court decision regarding 

Government's Defence policy and ad- 

ihant Encouragement to India’s 
navy. 3I88-89. 

Go 8385 cament’s forward policy in the 
tribal areas. 922-25. 7 

‘es
 

we
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SATYAMURTI, MR. 8.—contd. SATYAMURTI, MR. 8.—contd. 
डे Question re—contd. 

“४5 ८०४7 Instrument of Accession. 96, 2007-9 =, 
Government's relations with the tribes 2470-7 

of the North-West Frontier Province. Internal security purposes for mainten- 
369. ance of troops. 600-0: 

Grant of ical and pal franchi: In in the rupee debt in the 
to Indians in South Africa... 88]. form of stock, etc. 085-86. 

Grant of subsidies to flying clubs in India. Judgment of the Federal Court in the 
3350-5]. Central Provinces Sales Tax on Petrol 

Grievances of train clerks on the North Case. 298-99, 
Western Railway. .82-3. Jute export trade of India. 753. 

Haj pilgrims stranded at certain ports. Levy of an employment tax in the United 
3868. Provinces. 2754-55, 288], 3506-07. 

Harmonious development of broad- Levy of death duties. 487-88. 
casting in India on All-India lines. Licence fee on radio sets. 2934-35 
264-6. Life of the Legislative Assembly. 26, 

Hostilities with the Frontier Tribes. 37]]. cee 
322-27, Machinery fo a ipts from’ 

Immigration of Jews into Kenya. _373. | customs, etc. 303. 
Import of Burma rice into the Madra: Manufacture of aeroplanes in India. 

Presidency, 372-4. 294.95, 
of paper. 373-74. Meeting of the Secretary of the External 

Impressions of his tour in India given Affairs Department with representa- 
by Colonel Muirhead, Under Secre- tives of the Frontier Chamber of 
tary of State for India. 3005-06 Commerce. 34. 

Incidence of taxation in India. 2753- Military operations on the North-West 
Frontier. 37. a 

Increase of pay of subalterns of the Music programmes of broadcasting sta- | 
British Army serving in India. 275l- tions. 24-25. 5 

i Misleading films of Indian life. 3267- 
Indebtedness of growers in Fiji. 

3607. Money allotted out of the sugar excise 
Indebtedness of Indian canefarmers in duty for improvement of cultivation 

Fiji. 3000. marketing of sugarcane. 38]- 
“India and Imperial Defence. 3264-66. 82 
Indian Naval Reserve Forces (Disci- Money spent on sugar-cane research. 

pline) Bill. 488-89. 380-8]. ५ 
Indian Trade Commissioners in foreign Negotiations for a trade agreement with 

countries. 742-44. the United States of America. 674- 
Indianisation of railway services. 2395- 75. 

Negotiations for Indo-British Trade 
Indians in Jamaica. 607-8. Agreement. 
India’s export. trade with certain New appointments made in Port Trusts. 

countries, ete. 749-50. | : eae ae 
India’s trade in Tran. 744, > हे @olonies in 
Indo-British Trade Agreement. 2469-| ‘2I4. 

70. “New Agreement between the 
Influx of non-Indian doctors into India. United Kingdom and India. 452. 

74-42. News of an alleged riot at Lucknow 
Installation of public receiving radio broadcast from Delhi. 320-2. 

sets, 22-24. Non-grant of benefits of pension to 
Institution of a system of patrols on mechanics and in 

certain sections of the East Indian the Telegraph Department. 58] = 
Railway. 327-28. publication of questions put in the 

Totten te किए “OF Railway Legisla relating to broadcasting । 

Statistics. 8]-2. in the Indian Listener. 50. ।
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SATYAMURTI, MR. S.—contd. 

Question re—contd 

Non-representation of Indians on the 
Board to advise 

“3 लो 

SATYAMURTI, MR. S.—conid. 

Question re—contd, ‘ फ 

Publication of the results of Dr. Gregory’s 

Ownership of land by Indians in Trans- 
2246-48. 

Participation of Railways in Road Ser. 
vices. 823, 933 

Personnel and terms of reference of the 
Sandhurst Committee. 302-03. 

Persons detained in British India for 
reasons of State connected with Ex- 
ternal Affairs. 83-6. 

» Persons under detention in the Anda. 
308. 

Petroleum fuel of "i 3 
Plans for defence of India. 
Pool system for the Finance oe 

merce Departments. I7I5, 
Position with regard to anti-Indian ; 

legislation in South 4०8... आग 
Posts sanctioned on railways to strength- 

en commercial organisation. 92]-22. 
Powers given to Telegraph Masters, etc., 

of withholding telegrams. 2932-33. 
Preparations for India’s defence against 

external agrgession. 305-I6. 
Price of salt in the Bengal market.  096- 

98, 
hibition. of illicit. is 606. 

Propaganda. in India from Moscow. 
2325-26. 

Proposal to repatriate certain. Indian 
labourers in Ceylon. 87-2. 

Proposal to settle the Jews in Kenya 
Highlands. 88-82. 

Prospecting of petrol and minerals in 
Indian States. 23-l4. 

Prospecting of petrol in Sind. 23. 
Protection of the life and property of 

Indians in Burma, 3424-25. 
to the cocoanut industry of 

i. and Travancore. _ 753-54. 
Protection indigenous salt. indus- 

Provision of a railway line between 
India and Burma. 925-26. 

Provision of amenities for lower class 
passengers on Railways. 25-27. 

Quota allotted to India by the Egyptian 
Government for cotton textiles. 2682- 

Racial discrimination about visiting of 
H.M.S. “Norfolk”. 3266. 

Racial discrimination in charging rents 
from refreshment toom contractors on 
railways. 360-66. 

Raids in the settled districts from the 
frontier tracts. 928-29. 

Railway ‘contribution to depreciation 
fund. 2I74. 

Railway contributions to general reve- 
nues and depreciation fund, ete. 273- 

» Railway éarnings. 3349-50, 367-8. Peake wee का वह रआप/ 5 

Receommendations of the Wedgwood 
Committee. 408. 

Recruitment to the Indian Army. 253. 
of the Goy it of India 

with the tribes in the tribal areas. 
926-28. 

Relations of the Reserve Bank with 
scheduled banks. 72-3. 

Rei ral of Go Securit 

2757-60. 
Replacement of military aeroplanes, 

ete. 295-97. 
Report of Mr. J. D. Tyson on the econos 

mic conditiou of Indians in the British 
West Indies. 605-06, 2245-46. 

Report of the Chatfield Committee. 

Report of the Tariff Board on Sericul- 
Industry. 002- 

Report on possibilities of the levy of 
death duties. 302I-3. 
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SATYAMURTI, MR. 8.—contd. 
Questin re—coneld. 

connection with a 
trade agreement to be concluded with 
Afghanistan. 404. 

Representations for facilities and grants 
Indian widows. entitled to educa 

tional grants in Maritzburg. 738 
Representations for the grant of old 

pensions to Indian workers in 
Natal. _ 738. 

Repudiation by the British Government 
eh its war, time obligations under the 
eneral Act for the pacific settlement 

,, of International disputes. .2900-0] 
mn. passed by the Indian Liberal 

F tion on the position of Indians 
erseas, 3882. ४ 

Restrictions, on, Advocates. of High 
Sous. practising in Delhi 

Results_of pee with the Afgha nn 

Trade ty 33 
Retrenchment in the Telegraph Depart- 

ment and increase in air mail postage. 
gile-l2. 

y uation of gold stock. 303-04. 
Running of third class dining cars on 

railways. 580, 
Securing of a larger share of the coasting 

trade for Indian shipping companies. 
2684-85. 

Securing of a proper share for Indian 
shipping. 3427-29. 

SATYAMURTI, MR. S.—conid. 
Question re—concld. 

Suggestions for the improvement of 
telegraph and postal revenue and 
extension of telephone service. 672- 
74, 

Summoning of conference of Finance 
Ministers. 3780-8] 

System of recruitment of higher staff 
in the Governmett of India Secretari- 
at. 2652. 

Taking of census in I94]. 2320-22. 
Termination of the present Indo-Burma 

Trade Agreement. 26-7. 
Threats for boycott of Indian cotton. 

369-70. 
Trade Agreement with Afghanistan. 

45-52, 675-76. 
‘Train disaster near Hazaribagh on the 

East Indian Railway. 666-67. 
Universities having University Training 

Corps. 252.-53. 
Unveiling of the Mutiny Memorial near 

Delhi. 836-37. 
deshi bli Use of & pe 

supplied to Members of the Indian 
lature. 367. 

Victualling agents employed with British 
units in India. 

War preparations in India. 30I0-I], 
3785-86. 

Wingslot invention of Mr. Phiroze 
Nazir. 

Working of new system of the relations 
Chief पे of rcial 

staff on Railways. 27. 
f fe 

stations. 2400-0] 
Setting up of a Central Sugar Control 

Board. 2459- 
Shortage in the supply of wagons for 

despatch of coal m Bengal and 
Bihar. 933. 

Si sone 2-I8, 358-I9. 

braod 
ting 

mie policy. 449-50. 
Special arrangements made by the-zail. 

ways in connection with Tripuri Cong- 

isan of the Madras Premier in 
aoemect of Federation. 3]92-94. 

Officer 
and the General Managers on certain 
State Railways. 3784-85. 

Working of the new Indian Legislative 
Rules in respect of starred questions 
for oral answer. 58-59 

Working of the Reforms Office. 57-58. 
Working of the teleprinters system. 
26I-3. 

Question (Supplementary) re— 
Accidents in coal mines 

Action on the recommendations of the 
Wedgwood Committee. 34], 342. 

Aeroplanes in use in India. 227, 228. 
Aircraft training to Afghans in India. 

225, 
Allocation. of ecclesiastical expenditure 

822, 823, 
Amendment, of Sectior Sea = 

ment of gs te wee em 
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SATYAMURTI, MR. S—conéd. 

Question (Supplementary) re—conid. 

Amount drawn by thé Eutopean aasist- 
ant masters of the Mayo College, 
‘Ajmer, from their wards, 3206. 

Appeal from the Federal Court Decision 

in the Central Provinies Petrol Tax 

हि ee ication of the Fadi ian States (Protec- 
tion against ction) Act. 240. 
= ntment of a non-official Indian as 

‘Agent in Burma. 386. 
Appoi of a Retrenchment Com- 
Tnittee, 286. 

Appointment of a Tariff Board for the 
42, 43. 

ree 
Cine Ae site 

Assistance to Indians for as 
pilots in Great Britain. 845. 

Ayyalur train disaster on the South 
Indian Railway. 7. 

Ban on the entry of certain newspapers 
and journals in army circles. 3777. 
on the return of Raja Mahendra 

_ Pratap to India. 237, 238. 
Barracks allotted to British and Indian 

Troops. 578-79. 
Boarding by certain kisans of the South 

Bihar passenger train without tickets 
at Gaya. 37. 

Book post and Air Mail postage rates 
in India and England. 3343, 3344. 

British and Indian Officers in the Indian 
Army Veterinary Corps. 082. 

Carriage of pilgrims in goods wagons on 
the Barsi Light Railway. 336. 

Casualties in the flying concerns in India. 
9. 

Ban, 

Certain allegations against the servants 
of the Maharaja of Darbhanga while 
travelling from Lucknow to Delhi. 

ge of arene 8 Gaon of the Indian 
gent in on 29. & 

a ¢ nt rn 579- 

‘\SATYAMURTL, MR. S.—contd, 
Question (Supplementary) re—eontd, 

Coats-of Arms of British, Central and 
Provincial Governments. 22]. 

Collection.af statixtice-of 

2080, 
Communications . from the Provincial 

Governments for revision or, repeal 
of section 49 of the Indian. Income- 
tax. (Ameadment) Bill. 599-600. 

Commutation of pensions. 209l. 
Compensation to Indian Muslims who 

lost life and property in the Burma 
riots. 746. 

Compensaticn to Indians for losses in 
Burma riots. 396. 

Conduct of a European military officer 
and his wife towards Thakur Kalyan 
Singh Aide-de-Camp to His Highness 
the Maharaja of Jodhpur, wearing @ 
dhoti, while travelling in the Frontier 
Mail. 30I9, 3769-7l. 5 

Co i of Assis Station 
Masters on the North Western Rail- 
way. i 

Consideration of the proposal for having 
a High Commissioner in Ceylon and 
Ceylon Delegation to the Ind i 

Conference. 233. 
Constitution of an enquiry committee 

to ascertain the causes of repeated 
accidents on railways. 353. 

Constitution of the Standing 
Committee. 237, 238. 

Construction of the Kra Canal and the 
road from Yunnan to Assam, ete. 
096. 

Contracts for the carriage of military 
i passengers between 

Contracts to:sell. ice and aerated waters 
on the North Western Rail- 
way. 268,269. 

Curtailment of the rights of Indians in 
South Africa re ownership of lands. 
395. i 

Cut in the salaries of Government 

of the 
580, 

Circular issued by iat हे serve Bank on 
the effects of the Legislative méasures 
bs opted to relieve agricultural in- 
lebtedniéss. T480. 

salt industry. 307. 
Direct. appointments made by port 

trusts. 332. J 
Dumping of Burma rice at uneconomic 

prices in Bengal. 38, 89. 



282 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

SATYAMURTI, MR. S.—contd 
— contd. 

Expenditure incurred 

Duties of the Political Adviser to the 
Crown Representative. 44-42 

Effect of the Sarda Act on child marriages. 
200. 

Election of a non-official Chairman to the 
Beawar Municial Committee. 2252. 

Establishm: of a separate Overseas 
Department. 2689. 

European and Indian Civil Service 
Officers in the Central Secretariat. 
825, 826. 

Exchange ratio. 24. 
Exemptions given under section 262 

of the Government of India Act. 
3007-09. 

abroad from 
Indian revenues. 657. 

Expulsion of two Indian» Journalists 
from France. 330. 

Financial position of certain Chief 
Commissioner's Provinces. . 3276. 

Foreign’ experts imported in the offices 
ler the Finance Department. 293 

Foreign money spent in India. 23365. 
2 

Form issued by the Income-tax Officer 
at Benares asking for tctal wealth of 
assessees. 239, 2320. 

Formation of a Pool of Officers for the 
Finance Department. 576-77 

Giving up of the Simla Session of the 
Legislative Assembly. 745. 

Government servants lent to Indian 
States. 2263-64 

Haj pil; 
Karachi. 434-32. 

Highest rank reached by an Indian 
inthe Army. 207 

itals under Gov t control in 
Delhi Province. 20I6; 20॥7. 

Imposition of an import duty on co- 
eoanuts. 73l, 732. 

Imposition of an import duty on rice 
and paddy. 765. 

Tnau; of*Pederation. 5 428, 
Increase in expenditure caused by the 

creation of new Ports. ॥00. 5 
Indian troops serving abroad. 842. 
Indianisation of Artillery. 234. 

led at Bomba: 
and 

in the 
Centrally administered areas. 298, 

Irregular deliveries of air mail. 663. 
Lands leased to Indians in Fiji. 44-5. 
Leases of lands held by Indians and 
appointment of an Indian Agent in 

Fiji. 300. 

| 

SATYAMURTI, MR. 8.—contd. 

Qu tis (Supplementary) re—contd. 

Leasing out of the Caloutta Maidan: 

Levy of a poll-tax on foreigners in 
French India. 2. 

Life of the Legislative Assembly. 423. 
Loss of Indian lives and property in 

Burma riots. 420, 
Majors in the Indian Army. 3009-I0. 
Manufacture of locomotives and reduc 

tion of salaries, 2403. 
PE ge) के ti 

2393-05. 

Manufacture of typewriters in India, 
3l 

Military operations on the North-West 
Frontier, 357. 

Militray.sent to Cuttack for maintenance 
_ of law and order in Orissa States. 

‘76i, 762. 
Negotiations for a trade agreement 

with the United States of America. 
656, 684. 

in India. 

Negotiations for Indo-British Trade 
agreement. 29, 30, 

on jects of relati 
ship between. France and India. 

- Notice of termination of the trade 
agreement. with Burma. 2004. 

Officer for the co-ordination of defence. 
4376-77. 

Officers and men in the Auxiliary Force. 
574-76. 

Officers in the Finance Department. 
098, 099. 

Officers officiating on State Railways 
9, 

Official deputation from Malaya. 
ioll 

Order. fer ¢ast-iron ‘permanent-way 
chairs placed with Messrs. Mukand 
Iron Works by the North Western 
Railway. 3358, 3359, .. 

Sindh and 

33, 

ri .  473. 
Pay of Labourers in the Government 

of India Presses. 2255. 
Persons recruited to the Political De- 

partment. 00I-02. 

Political Agents serving in the tribal 
areas 

Political prisoners in jails of the cen- 
trally areas, 2333. 

e
y
 

ney
 

par
es
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SATYAMURTI, MR. 8.—contd. 
Question (Supplementary) re—contd. 

B 

Position in regard to the coming of 
Federation. 423. 

Position of the North-West Frontier 
operations. 660. 

Position regarding Federation. 755. 

ts filled by experts under the De- 

SATYAMURTI, MR. S.—contd. 

Question (Supplementary) re—contd. 

Report on the possibilities of the lev 
of death duties. 220. 

Report of the Tariff Board on certain 
industries. 735. 

Representation of Indian interests in 
the Madras Port Trust. 328, 329. 

the 
of Indians in South Africa, 3444. 

Re tions for the Amendment of on railway 

कट Education, Health and 

pane 0238 sing ding 

347. 
Proseription of books and publications. 

840. 
Provision of water-basins in quarters. 

of Members of the Legislative As- 
sembly in New Delhi. 3438. 

Purchase of aeroplanes. 2098. 
Questions on Burma riots under dis. 

cussion with the Government of 
Burma, 09. ०७३ 

Radio goods imported into India and 
training in radio industry. 679. 

Radio piracy cam) 92 
Raids from the independent territory. 

935. 
Railway revenues. 3. 
Rate war between shipping companies 

carrying Haj pilgrims. 
lations of the Chatfield 

Committee and the Army. Committee. 
24) 

Reconstitution of the Indian Account- 
ancy Board. 2250. 

Recovery of money due from Officers 
onfpension. 824. 

Reduction in the number of Madras 
Regiments. 3264. 

Reduction in the number of saloons. 
906. | 

Reduction in upper lass accommoda- 
tion to cope with increased third class | 
traffic on railways. 2604. 

Reductions in the Engineering Depart- 
ment of the Bengal Nagpur Railway. 

68-82. 
Referencé of the protection of cotton 
“industry of the Tariff Board. 736. | 

; charged from Indian and Euro-| 
refreshment rooms, 326, 827. | 

Report of the Chatfield Committee. 
22, 222. 

Report of the Committee on XB en- 

Report of Tariff Board on Silk Industry. | 
42)-22. 

the Companies Act. 737. 
Restriction on Indian passengers - 

ing through the Port of Manila, 
3357 

Revised Instrument of Accession. 
I54. 

Revision of the pension rules. 3007. 
Scheme for air raid precautions. 584. 
Scheme to settle Jews of Kenya High- 

lands. 45-7. 
Schemes for Industrial Researéh and 

Planning. 44. 
Scholarships granted to cadets for 

66. Marine 7 
"0 Waal legislation in South Africa. 

395. = 
Sending of troops to Indian States. 

2265. 
Setting up of a Statutory Railway 

Authority. 20. 
Simla exodus. 478. 
Sind’s debt regarding Barrage. 578 
Sir Thowias Ainscough’s remarks regard- 

ing India’s financial and economic 
fabric, 767, 768. 

Special pay attached to posts under the 
Government of India, 853. 

Stating of their castes by holders of 
third class monthly season tickets on 
the North Western Railway. 2390. 
239]. 

Steps for prevention of dacoities in 
Sind. 339. 

Subjection to ineome-tax “of pensions 
paid in England. 2355. 

Taking o er by Gevernment ¢f the 
telephone system in. Madras, 324,- 
32: 

Ticketless traveliing on railways. 2605. 
Trade negotiations with the Agfhan 

Minister. 39. 
‘lrain disaster near Hazaribagh on the 

East Indian Ralway. 32. 
pped dne to ding near 

Thansi, 3337, 3338. 
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SATYAMURTI, MR. S.—coiiclid! 
Question (Suppl 

SCHEDULED BANK(S)—“ontd. 
Questi ४ re—conti. mel: १4 

PP itary: ) = 

Transfer of agency functions to the 
High Commissioner for India in 
London, ete. 570-77, 475, 476. 

Transfer of certain British Units of the 
Indian Army to Great Britain, 224, 
233. 

‘Treatment of Defence expenditure as 
votable, 493, 

Use of refrigerating vans. 2262-63. 
Vacancies of Inspectors filled up in the 

Central Excises and Salt Depart- 
men:, 3274, 3275. 

Wana. icchi and Razmak temitcries 
and Waciristan operations. 2386, 2387. 

Warning to the railway to remove over- 
crowding in third class traffic between 
Ghaziabad and Delhi. 3335. 

Working hours of guards _ 
certain stations on the Assam 
Railway. 2898. 

Registration of Foreigners Bill— 
Motion to consider 3054, 3055, 306I, 

3063, 3067, 3068, 3070. 
Consideration of clauses. 3079-84,3087, 

3088, 3089, 339, 3I54, 359-63, 

payee n 
ngal 

367, 370. 
Report of the Public Accounts Commitee— 

Consideration of the ——, 40l, 402, 
408. 

Request for circulation of certain Appro- 
priation Accounts and Audit Reports 
(laid on the table) to. Honourable 
Members, 3790-92. 

Resolution re— 
Cut on salaries of Government employees. 

72I-25. 
Hand-made matches, 977, 978. 
Position of women under the existing 

Jaws. 993, 994, 3678, 3679, 3680, 
3689, 3692, 3694. 

Trade Agreement with Burma. 704. 
Withdrawal of India from the League 

of Nations. 76,88. _ 
Sugar Industry ea Bill— 

Motion to consider. 349I. T 

SCALES OF PAY— 

See also “ Pay, Scales of” and “ Pay.” 

SCAVENGING TAX— 
See “ 'Tax(es) ”, 

SCHEDULED BANK(S)— 
tion re— 

Difficulties of the Reserve Bank in 
making advances to ——. 7I0-]. 

Relations of thé Resérve Bank with —. 
700-0, /79-83. 

See also under “ Bank(s) ”. 

SCHEDULED CASTE(S)— 
Guesti 

re recrui of bers of 
—— in the Government of India 
Departments. 696-97. 

SCHEME(S)— 
Question re— 

—— for air raid precautions. 583-84, 
—— for industrial Research and Plan- 

ning. 43-44, ss 
—— for the registration of Dock Labour. 

420. 
—— for the training of Tadiana in 

Banking. 2549-50. 
—— for water supply and drainage for 

Ajmer. 622. 
to settle Jews on the Kenya High- 

lands, 495-7, 

SCHEME FOR, THE IMPROVEMENT OF 
AGRICULTURAL MARKETING IN 
INDIA— 
Demand for Grant. 2237. 

SCHOLARSHIP(S)— 
Question re —— granted to cadets for 

marine training. 765-67. 
SCHOOL(S)— 

Question re— 

Assistant Station Masters and Loco. 
* Foremen, ete., qualifying from the 

Walton Train ——. _53-54. 
Certain expenses incurred on the Walton 

Training ——. 368. 
Disparity in leave rules between Goy- 

ernment and Railway ——. 2825. 
Failure to proyide a room for a labora- 

tory in the Asansol Indian Railway 
——. अ67. 
ixation of. se Sel going to te ‘on the North 

Te Railway. 269-20. 
Indian —— of Mines at Dhanbad. 

208-9, ; 
Military training in. ——_and_ colleges 

started by Provincial Governments. 
84l, 

Provision of additional rooms in, the 
Asansol Indian Railway ——, cli 258. 

Raising of feesin certain es in British Baluchistan ——, 397-98. 

ie bas
k 
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SCHOOL(S)—eontd. SEALDAH—contd. 
Question re—contd. Question re—vontd. 

Refusal to satiction contributions to Staff employed in Train Control Offices 
certain Railway —— build class at Howrah and ——, ]39-4 
rooms, ete. 2] SEAMAN(EN)— 

Scheme for the establishment. of flying 
—— in India. 

—— at Oakgrove and other places main 
tained by the East Indian Railway. 

—— for girls in Britis 

Question re— 

9i3. 
—— for the children of the Government 

of India Press employees, New Delhi. 
2253. 

—— opened in the tribal areas, 367. 
Starting of —— for training railway 

employees in technical aspects of 
their works, etc. 308-09. 

Suse funds of certain —— on the 
Indian Railway. 257-58. 

SCHOOL FEE(S)}— ||. 
See“ Fee(s) ”. 

SCHOOL PROGRAMME(S)— 
See * Programme(s)”’. 

SCHOOL STAFF— 
See “ Stati” 

SCIENTIFIC DEPARTMENTS— 
Demand for Grant in respect of “ Other 

——”. 2236. 
SCIENTIFIC WORK— 

Question re —— done in the Kodaikanal 
Observatory. 795. 

SCOTT, MR. J. RAMSAY— i 
Consideration of the Reports of the Public 

Accounts Committee. 404-08. 
Election of to the Standing Committee 

for Roads. 2634, 
Indian Finance Bill— 

Consideration of clause 3. 2577. 
Quest pagannd: 

Compensation to Indian lascars and 
European ——. 2005. 

palit Di ion in the payment of com- 
to Indian lascars and 

European 734. 
Scheme for sickness insurance of Indian 
—. 2 
Sickness Insurance Scheme for Indian 

Utilisation of certain contributions for 
the benefit of Indian ——. 733. 

SEARCHLIGHT(S)— 

Question re —— carried at night by trains, 
ete. 406. 

SEASON TICKET(S)— 
See “ Ticket(s) ”. 

SEAT(S}— 
Guest 

ways. 

SECOND DIVISION CLERK(S)— 
See “ Clerk(s) ”. 

SECRETARIAT(S)— 
Question re— 

European and Indian, Indian Civil 
Service Officers in the Central ——. 
824-26. 

E: ti t of Third 

Division Clerks in the Central ——. 
732-33. 

) 
in India from Moscow. 2326 

Sugar Industry (Protection) Bill— 
Motion to consider. 2, 3724. 

of the adopti 
in roman. 547-48. 

SEALDAH— 
Question re— 

Overcrowding of traifis at —— Railway 
Station. 47. 

E: ions given to clerks for promotion 
to assistants grade in the Central 
309-0. 

Foreign experts in the Government of 
India —— and its Attached Offices. 
3695. 

Grant of extensions of service in the 
Government of India——. 35l] 

Promotions to the grade in 
Government of India ——. ay 

Rélieving of congestion in the Impe 
——North Post Office, New Delhi. 
93-32 stig 

System of recruitment. er in 
thé Government of India ——. 
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ae ‘ARY(TES)— 
Question re— 

Appointment of third —— jn the 
Department, 204, 

Meeting of the——of the External 
Affairs Department with representa- 
tives of the Frontier Chamber of Com- 
meree, ]34. 

Salary of the Private —— to His Excel- 
leney the Governor General. 854. 

SECURITIES MANUAL— 
See “ Manual(s) *. 

SECURITY(IES)}— 
Question re— 
Amount of tax due from income-tax 

free —. ete., श्र 
Clearing up of the apprehensions of 

holders of Government ——. l]0I- 
03. 

uurposes for maintenance of troops. 600-08. © जा 

ASSEMBLY DEBATES. 

SENIORITY—contd. 
Question re—contd. 

— list of staff in the Railway Clearing 
Accounts Office. 363-32. 

—— of certain railway officers. 2390. 
—— of Coaching and Goods Inspectors 

on the East Indian Railway. 832-33. 
SEPARATION— 

Question re— 
Effect on the Postal Audit Offices in 

India of the———of Burma. 3536. 
Posts created on railways and retrench- 

ment effected in the Railway Board 
after the ——of Burma, 24]]-2 

SERICULTURAL INDUSTRY— 

Question re reports of the Tariff Board on 
——. :3002-03.७-7 , = 

Question re— 
Rae Certain allegations against the —— of 

wal.of Government ant the Maharaja of Darbhanga while 
हा 

| fi velli al Thi. 
SEGREGATION | pen ling from Lucknow to De! 

Question re —— of Indians in south Africa. Employment of —— for British troops 
3707. हू | through contractors. 842-43. 

SEGREGATION LEGISLATION— | Employment of and followers 
See “ Legislation ”, thrown out of employment by. the 

SELECTION— departure of certain Battalions from 
Question re —— and training of 5 233-32. 

cial staff on Railways. 27. SERVICE(S)— 

SELECTION GRADE— Motion to reduce demand for “ Railway 
Question re promotion to —— posts in the Board” re Indianisation of higher —— 

office of the Director General of Posts and 
Telegraphs. 4]6-7. 

SELECTION GRADE POSTMASTER(S)}— 
See ‘* Postmaster(s)”. 

SELECTION POST(S)— 
Question re appr: lists for to 

; ete., on the East Indian Railway. 
260] 

SENIORITY— F 
Question re— हि $ 
Fixation of —- per ee 

tax Officers..and 0 
Income-tax Department, Punjab. 
3498. 

Fixation of —— of staff going to Walton 
School on the North Western 

Railway. 269-20. 
Promotion by ——of Sanitary Inspec- 

tors on the North Western Railway. 
3608. 

in railways. 9-207. 
Question re— 

Employment of foreigners in —— of the 
Government of India, 840-4] 

Employment of women in the Federa€ 
486. 

Grant of extension of —— in the Govern- 
ment of India Seeretariat. 354] 

Persons in Government service of count 
ries prehibiting the entry of Indians in 
their —.._ 32 पर 

as, to, certain 
ion of ise Tunning at a loss on 

the Great Indian Peninsula Railway. 
93-32. 

SERVICE BOOK(S)— 
Question re of Government servants. 

3502. कै 

SERVICE, CONDITION(S) OF. 
Rules for fixing —— in the Income-tax 
“Department, Punjab. 3497-98. 

Question re —— of His Majesty’s Forces 
i in India. 255. 

Zn
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SERVICE COVER(S)— 
tion re submission of leave applicati 

Postal Department. bar in——in the 
3644. 

SERVICE ROAD— 
See “ Road(s)*. 

SERVICE UNION— 
e “ Union(s)”. 

giving up of the Simla —— of 
the Legislative Assembly. 744-45. 

SETTLED DISTRICT(S)— 
Question re— 

Civilians kidnapped and killed by trans. 
border men in the 406 

Raids in 
tracts, 

the —— 
928-29. 

Stoppage of tribal raids in the ——. | 
F Hcy - 

itory in the North-West Frontier 
between the —— and Afghan bound- 
ary. 3340. ४5 उंमंट२ 

SETTLEMENT(S)— 
Question re— 

Proposed restriction on British Indians 
in French India. 4-2. i 

Representation for the reservation 0: 
territories in Africa for the —— of 
Indians. 620. 

SETTLER(S)— 
Question re Indian —— repatriated to 

India. 625-26. 

SEWAGE BOARD— 
Question re Delhi joint water and —. 

32I0-IL. 

SHAHBAN, MIAN GHULAM KADIR 
MUHAMMAD— 
Election of —— to the Standing Finance 

Committee for Railways. 2634-35. 
of the al Budget. 

वए74-78. 

Indian Finance Bill— 
Motion to consider. 2429-34, 

Motion re Indo-British Trade Agree- 
ment. 2868-7l. 

“Railway Board” re inadequate repre- 
sentation Muslims in Railway 
Services. 336-38. 

/SHAHBAN, MIAN 
AMMAD—contd, 

from the frontier | 

GHULAM KADIR 
MUH. . 
Question re— 

City Booking Office at Sukkur. 290- 
0. ier of — Assi Station 
Masters on the North Western Rail- 
way. 2608-09. 

Consolidated _ travelling allowance of 
travelling ticket examiners on the 
North Western Railway. 302-03. 

Discharge of staff led by the 
General Manager by the. Divisional 
Superintendent on the North Western 
Railway. 260. 

Existence of different Provident Fund 
Rules for inferior servants on State 
Railways. 30-02. 

Grant of the benefit of subscribing 
towards Provident Fund to gang- 
mates on the North Western Railway. 
30I. 

Grant of the benefit of subscribing to- 
wards Provident Fund to inferior 
servants and labourers on Railways. 
300-0. 

Housing accommodation for the staff 

Interlocking of the Hyderabad (Sind) 
Railway Station. 292 

tion of “ Good conduct marks” 
system on the North Western Rail- 
way. 303. 

Loss of unique antiquities discovered at 
Sardheri. 63]. 
icers in lower 

service on the North Western Railway. 
29-2. 

Opening of the City Goods Agency at 
Sukkur, 29I0-]. 

Promotion of Muslims to the Lower 
Gazetted Service on the East Indian 
Railway. 828. 

Recruitment of journeynen on the North 
Western Railway. 26I0. 

ted 

SHAHDARA— 

‘Age of the Assistant Locomotive Superin 
tendon! Saharanpur Light 

Railway. 3626-27. ps 

Contract of the —— Saharanpur’ Light 
Railway. 3625. 
yy of workmen in Locomoti' 
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HDARA-SAHARANPUR 
A RAILWAY— 

See “ Railway(s)’”. 

SHAHI MOSQUE— 
Question re contributions for the repairs 

759. 

पक्ष 

of the + Lahore. 

SHAHPUR— 
Question re— 

‘Repai D Makhdum Shah near 
—— in Delhi. 3035. 

Restoration of Dargah Makhdum Shah 
near —— in Thi to its owners. 

3035, 

SHAKTI INSURANCE COMPANY— 
See “ Insurance Company(ies)”’. 

SHAM LAL, MR.— 
Election of —— to the Standing Committee 

for Roads. 2634. 
Indian Finance Bill— 

Motion to consider. 2303-2306. 
Indian Naval Reserve Forces (Discipline) 

Motion to consider. 36-7 
Motion to reduce demand for— 

Railway Board’ re— 
Detailed administration and policy of 

the Railway Board. 355-57 
Railwaymen’s grievances. 454-55. 

‘Question re— 
Abduction pifemalese 3697. हर कं pt by officers 

of the Central Government. 696- 
98. 

Action taken on the memorial of train 
clerks on the North Western Railway. 
2380-8L. 

Adulteration of ghee and grievances of 
shopkeepers in New Delhi. 3032. 

Affairs of the Shakti Insurance Com 
pany.  2690-9], 

_Agriculturist. elected members of the 
Delhi District Board. .6]2. 

‘Annual 
Panipat ray. 

Appointment of a ote, eae 

| 
| 
| 

SHAM LAL, MR.—contd. 
Question re—contd. 

Collection of Gea of eo 

208I. 2 
Compartmental system of examination 

in the Delhi University, व2: 
Complaints of the people of allege 

Rajokri in Delhi Province st the 
Mahrauli Police. 7482-838. 

Contracts to sell ice and aerated waters 
on the North Western Railway. 267- 

Contributory Prevident Fund enforced 
in the Government of India Presses. 
202-3. 

Covering of the platform at Indore Rail- 
way Station. 263-64. 

Denial of the right of purchasing lands 
classes in rural areas of 

223, 263 
Dispensary for the Government of India 

Press employees. New Delhi. | 2263= 

Drainage scheme of Cawnpore Canton- 
ment, 254-42, 

Exemption from school fees of the 
iculturists in Delhi 

Proyince. 
Fixation of न of staff geing,.to 

alton Training School on the North 
Western Railway. 269-20. 

Foreign experts imported’ in the offices 
under the Finance “Department. 
3292-94. 

Government of India Press Workers 
Union, New Delhi. 20]4-6. 

Grievances of the East Indian Railway 
staff serving in the Delhi Diyision. 
3647 

Grievances of ticket collectors on the 
North Western Railway. 363-l4, 

Guidance’ given to agents working tc 
éxtend Indian markets and to estab 
lish trade’ contracts. 379. ”" 

Heads of bran ffi 
Rail 

vary in जुश्ा8. 
New Delhi. 3032. ug! som ial leave rul the Government 

Arrangements for free ¢ ; of of India Presses. 2033-I4. 
berculosis, pati ane कर hospitals in Trre; cd under the Pay- 

the centrally tered, areas. ment of Wages Act on Railway. 3646 
47, भा, 

Anction and allotment of shops in New Location»of the Dabbi Bazar Sub-Post 
Delhi. 3032- ts ell हुन Office, Lahore, 409-0. 

Cancellation jor 2 examination for re- tenance! income from. 

_ornitment of telephone dey held 2h मम On oe ome- 

by Ferozepore. 406: I9t0 08 

E
S
 
e
n



SHAM LAL, MR.—contd. 

Question re—contd. 
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Municipalities and a net हज लेक 
essing Fire B: ie Cen- 

Pally administered areas. 60.-l 
Non-admissibility cf officiating allowance 

on the East Indian Railway. 3609. 
Non-confirmation of certain at sae 

Department e 
- 360. 

leaving Delhi for Lahore 
in the ev 265. 

Pay and holidays, etc., for railway staff. 
238-82, 

Pay of labourers in the Government of 
India Presses. 2254-55. | 

SHAM LAL, MR.—coneld. 

Resolution re cut on salaries of Goyern- 
ment employees. 78-9. 

SHANGHAI— 
Question re Indians killed or injured by the 

dropping of hombs in the British areas 
in —— 

SHARE(S)— 
Question re— 

Securing of a larger —— of the coasting 
trade for Indian shipping companies. 
2684-85. 

Pay of probationer train examiners on | SHAREHOLDER(S)— 
the North Western Railway. 578 

Pension and leave, etc., of piece-workers | 
inthe Government of India Presses. 

| +2254, 
Pensioners and Officers serving in Indian 

States. 358. 
Programme of rural development in the 

Centrally administered areas. 357 
Proposal to licence beggars in the cen- 

trally administered Areas. 6]. 
Purchase of lands from cultivators in the 
Delhi Province. 47. 

Recruitment of bers of scheduled 
castes in the Government of India 
Departments.. 696-97. 

Repairs to service roads near Govern- 
ment quarters in New Delhi. 308. 

Researches for the utilisation of the re- 
fuse of big cities. 224. 

Restrictions on ‘the sale of building sites 
in Ambala Cantonment. 2075-76. 

Res' ion of Jeased lands in cant 

SHER 

Securing of a proper for Indian 
ship; 3427-29. 

Securing of legitimate —— in the over. 
seas trade of India. 320L 

Question re fall in the number of —— of the 
Reserve Bank of India. 2085-86. 

(Skariat) Application (Amendment) Bill— 
See “ Muslim Personal Law ——” winder 

* Bill(s)”. 

CHASTE. . ACHARYA CHANDRA SHE- 

Ruetion re censorship of letters and parcels 
Of 

KHAN, CAPTAIN 
SARDAR SIR— ~ hand 

Consideration of the reports of the Public 
Accounts Committee. 

Indian Tariff (Second Amendment) Bill— 
Motion to consider. 3398. 

Motion re election of ——to the Public 
Accounts Committee. 

Motion to reduce demand for “ Executive 
Council” re constitution and terms ‘of 

fe of the Sandh Col 

School for the children of the Govern. 
ment of India Press employees, New 
Delhi. 2253. : 

Shouting of “wares by vendors on the 
North Western Railway. 2937-39. 

Staff of the Federal Court. 35. 
Stenographers eligible for special pay 

on the East Indian Railway. 3609 

— supplied to railvay: staff. 

Question (Supplementary) rdunveiling of thi 

appointed against the Resolution’ of the 
Legislative Assembly, ‘ 206]-62; 2063 

SHERPUR— 

Question re assault of passengers on the 
Railway Station. 360-02. 

SHINWARI HILL TRACTS— 
Question re gold found in’ the —— of 

Khyber Agency. 337. 7 ४ 

SHIPPING— ~ 

Binding of a place for Indian national 
“+—. in» the Indo-British niaritime 
trade. 2686-87. 
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SHIPPING—contd. 

Question re—contd. © 
Relation between the United Kingdom 

and Indian owners of ——. 3200-0] 
Report of the oa Some Committee 

on British ——. 
Safeguarding and i of the 

interests of national 3202. 
Safeguarding of the i of Indian 

3036-37, 3038-39. 
Securing of a proper share for Indian | 

eee | SIALKOT— 
SHIPPING (AMENDMENT) BILL— 

See “Indian Merchant ——” under | 
< Bills(s)"’. 

SHIPPING COMMITTEE— 

Question re report of the Imperial —— on 
British shipping. 399. 

SHIPPING COMPANY (IES) 
Question re— 

Rate war between certain. —— 
Rate war between—— carrying Haj 

ilgrims. 65, 440-4l, 733-34, 008- 
09, I890, 2689-90, 3425-26. 

| Rate war between —— on the Konkan | 
i} coast. 3038, 3208-0. 

° Securing of a larger share of the coasting | 
trade for Indian——. 2684-85, | 

SHIPPING MASTER(S)— | 
Question re reports of the Indian 

9039. | 

SHIVA TEMPLE— i 

Question re dispute in connection with the 
— in Delhi. 569-70. | 

SHOP(S)— 
Question re— 

Auction and allotment of ——in New 
Delhi. 3032-33, 

Confirmation and promotion of certain 
staff in the 

and 
82l, 3844, 

é SHOPKEEPER(S)— 
: Question re adulteration of ghee and griev- 

ances of ——in New Delhi. 3032. 

SHOUTING— 
Question re— 

Complaints against —— of wares on the 
North Western Railway. 3624. 

—— of wares by vendors on the North 
Western Railway. 2937-39. 

Ports. 732. \- 

| SHROFF, DR.— 
Q re notice of 

| spectacles in ——’s Charitable Eye Hos- 
pital, Delhi. 370. 

SHUTTLE(S)— 
Question re import of for handlooms, 

etc., and ——hblocks. .304-42, 
SHWEBO— 
Question re loss of Indian life and property 

in Monywa and Kanbalu in dis- 
trict of Burma, 22 

Question re embezzlement in the Chuhar- 
munda Post Office in district, 
2936. 

| SICKNESS INSURANCE— si 2 

for Indian seamen 

/SIDDIQUE ALI KHAN, 
732 

KHAN BAHA- 
DUR NAWAB— 
Motion to reduce demand for “ Indian 

Posts and Telegraphs Department (in- 
cluding Working Expenses)” re departure 
from the practice of using Urdu script 

postal forms. —995-97. 
Question re supersessions of Misting. ond 

Christians in the Department of Edu- 
cation, Health and Lands. 63-32 

SIGNAL(S)— 
Question re —— stations in the Vizaga- 
patam Port. 807, 3790. 

bs 
0 

on the Assam Bengal Railway. 44-45. 
SILIGURI— 

Question re death of one Mani Lal Khalasi 
by being run over by an engine at 
हम the Eastern Bengal Railway, 306- 

3 | SILK— 
Question re report of the Tariff Board on 

42-22. 

SIMLA SESSION— 
See “ Session ** 

SI 
Question re— 

committed in certain 
of Dadu district in——. 76, 368 

for recruitment of clerks 
in the —— and Postal 
Circle. 3355. 
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SIND—contd 
P ae Question re—contd. 

Prospecting of Petrol in——.  23 
Restoration of the tomb of Shah Baharo 

near Larkana in——. 4 
barrage debt. 2325. 

arding Barrage. 577-78. 
- Sag for prevent —— Border. l0. 

SINGAPORE— 
Question re troops sent to —— from India. 

828. 

SINGH, MR. RAM NARAYAN— 
Election of to the Standing Com- 

mittee on Emigration. 284. 
Hindu Women’s Right to Divorce Bill— 

Motion to refer to Select Committee. 
3562. 

Motion for Adjournment re derailment of 
the Dehra Dun 54 के मी 

i Motion to reduce demand for * छ 
Council” re  Government’s Defence 
Policy and administration. 72%6-38 

Question re— 
| Railway land leased out at Patpore cabin 

net Delhi Jumna Bridge. 335-36. 
Train disaster near Hazaribagh on the 
East Indian Railway. 35-36. 

Q (Su; ry) re recruil 
to the marine service. 3]4. 

SINHA, MR. SATYA NARAYAN— 
Election of —— to the Standing Finance 

Committee for Railways. 2634-35. 
Question re— 

Grievances of the East India Railway 
staff serving in the Delhi Division. 
I5lL 

Licence fee demanded from the Hindu 
freshment room contractors at Delhi. 

585-86. 
Staff of the Railway Clearing Accounts 

Office. 48. 
Work given to keymen on the East 

So 9 Indian Railway. 3368. 

losses suffered by Indian 

SINKING FUND— oe 
¥ Question re issue of—— Annuities on 

THE HONOURABLE SIR SIRCAR, 
NRIPENDRA—contd. 

Coal Mines (Stowing) Bil!—- 
Motions to consider and to refer to 
Select Committee. 8I7. 

Consideration of clauses. 3283. 
Consideration of the Reports of the 

Public Accounts Committee. 0, 

403. 

Demand for Supplementary Grants in 
respect of Working Expenses—Mainte- 
nance of structural works. 2775 

Expressions of regret on the death of- 
is y Lor Go 
ernor of Bengal. 3! 

Mr. Kabeer-ud-Din Ahmed. 920-2]. 
General Discussion of the General Budget. 

I64L. 

Hindu Women’s Right to Divorce Bill— 
Motion to refer to Select Committee 

|» TN, 248, 3543, 3544, 3545, 3546. 
< 8647, 3552, 3558-59, 3560, 3568 

3575, 3576-86. 

Motion to consider. 2437. 
Consideration of clause 2. 2566. 

Indian Naval Reserve Forces (Discipline) 
Bill— 
Motion to consider. 342. 

Indian Tariff (Second Amendment) Bill— 
Motion to consider. 3326. 

Insurance (Amendment) Bill— 
Motion for leave to introduce. 82. 
Motion to refer to Select Committee. 

295-96, 298. 
Presentation of the Report of the Select 

Committee. 63. 
Motion to consider. 46238: 
Consideration of clauses, 526, 527, 

528. 
Motion to pass. 529. 

Motion for Adjournment re— 
Alleged criminal assault on a respectable 

Indian lady by British soldiers at the 
Ferozepore Cantonment. fi 

5: 
Goyernment’s refusal to give an oppor- 

tunity to the Assembly to express its 
opinion on the proposed Bill to anend 
the Government of India Act, I935. 
2553. 

Indian ion at the Palestine 
Conference. 370, भा 

| “_ Railways. 809-0. 
SIRCAR, THE HONOURABLE SIR. 
NRIPENDRA— > 

Chitta: Port (Amendment) Bill— 
"im Motion to consider. 3800-0I. 

vi 
ei M89LAD 
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SIRCAR, "THE HONOURABLE SIR | 
NRIPENDRA—concld. 

Motion fcr Adjournment re—contd. 

Rejection of the Delhi Municipal Com- | हर 
mittee’s application for a distributing 
licence under the Indian Electricity 
Act. 563, 565. | 

Motion re Indo-British Trade Agree- 
ment. 2872. 

Motion to reduce demand for— 
“Tndian Posts and Telegraphs Depart- 

ment (including Working Expenses) ” 
re carrying on one sided propaganda 
and withholding telegrams sent by 
the rival party. 2044-45. 

“Railway Board” re inadequate repre- 
tion of Muslims in Railway Ser. 

mid vices. I348, 350-52. 
Muslim Dissolution of ae Bill— 

Consideration of clauses. 65, 368 
Motion to pass. 882-83, $87. 

Point of order raised by —— as to whether 
a motion effecting a change in the com- 

of a Select C in regard 
to a certain Bill saves it from lapsing 
even if no other motion is made with 
regard to the same during the two com. 
plete sessions. 3802-03. 

Point of order raised by —— as to 
whether an Honourable Member could 
refer to past proceedings of the House. 
2652. 

Registration of Foreigners Bill 
ee of clauses. 3078, 3088. 

3368 
Repealing and Amending Bili~ 

Motions to consider and to refer to Select 
Committee. 299. 

Extension of the time for the _presenta- 
tion of the report of the Select Com- 
mittee. 3048. 

Motion re appointment of Mr. F. E. 

Resolution re— 7 
Hand-made matches. 958. 
Position of wonien under the existing 

laws. 988-92, 3662, 3664-68, 3659. 
Statement of Business by——. 3488, 

3492. 
Sugar Industry (Protection) Bill— 

Motion to consider. 3486, . 

SITE(S)—- 
Question re restrictions on the sale of 

building -——in Ambala Cantonment. 
2075-76. 

SITUATION. 
Question re issued by 

Abul Kalam Azad on the —— in the 
Frontier. 826. 

Maula: 

to the Standing Finance 
2634-35. 

Election of 
Committee for Railways. 

Question re-— 
Grant of extensions of service in the Gov- 

ernment of India Secretariat. 35]. 
Promotions to the assistants’ grade in 

the Government. of India Secretariat. 
350. 

SLADE, MR. M.— 
Oath of Office. 605. 

SLAVE(S)— ayers 
ve purchase of a Hawai —— by 

the Nagas. 2,252] 

. | SLEEPER(S)— 

Question re use of —— on State Railways. 
86l. 

“SMALLS QUICK TRANSIT SERVICE ”— 
Question re on the East Indian Rail- 

way. 74. i. 

SMUGGLING— ee 
Question re on the Sind Border. 

Ii0I. 
SOFT COKE CESS COMMITTEE (RE- 
CONSTITUTION AND INCORPORA- 
TION) BILL— 
See “ Indian ——” under “ Bill(s) *’. 

SOLDIER(S)— 
Question re— 

Allegations against a European ——at 
Jartalon railway station. 2550-5! 

British Allegations agains’ in the 
Allahabad Fort. 485-86. 

Allegations against ——stationed in 
the Ferozepore Cantonment. 377! 

Alleged assault of passengers by certain 
—— at the F Railway Sta- 

Ferozepore Cantonment. 
Clash between villagers and 

South Staffordshire ~ Regiment at 
Kalyanpur near Cawnpore. 640: 

Credit tickets issued to-———by the 
Coffee Shop Contractors .of certain 

~ 75-6. 
Delay inthe grant of pensions, ete., to 

the families of disabled ——. .2822- 

23 

s 
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| 
SOLDIER (S)—contd. SOURCE(S)— 

Question re—contd. ; Question re decrease in imports of salt 

Grant of a disturbance allowance to from non-Indian ——. 378-83. 
officers and——. 289-20. SOUTH AFRICA— 

Increase inthe number of British—— | Motion for Adjournment re restriction on 
and decrease in the number of Indian Indians by the Gov 600.5७७ ०७६ 
—— due-to mechanisation, etc. 350 Uniorof . 206-0. 

Pay and allowances, etc., of Indian and Question re— 

Brit . 47-78 Changes in the South African Tariffs 
‘SOM; MR. SURYYA KUMAR— made in favour of India’s exports to 

५ —. 549-50. 
ge parison ee the Goneee eee Curtailment of the rights of Indians in 
Hindu Women’s Right to Divorce Bill— —— re ownership of lands. _ 393-96. 

Motion to refer to Select Commit Diserimina against Indians in ——. 

356-3562 750-53 
Drift of Indian population from rural 

2434-40, areas to towns in——. 439. 
Indian Finance Bill— 

Motion to consider. 
Consideration of clause 3. 2572-75, Further resttiction on Indian owner: 
2577 | ship of property in European areas 

igen &, gore Grant of it ee municipal fran. Motion ; of political unici 
ape 22298, Agree chise to Indians in——.  88] 

for * Railway Position with regard to anti-Indian 

Board * re reducti sala 279. legislation in-———. 37II. 
जा] 3 न अपर कि Proposed restrictions on the sale or hire 

Question re— of properties to bia me oon ae 

Application of the Punjab presen ant Si P 
of Immoral Traffic Act to Delhi Pro: Tn in——. 344]-44. Ae 
vince. 2334. Restrictions imposed on Indian com- 

Employment in the binding and machine mercial travellers in——. 728. 
department of the East Indian Rail- cata legislation in ——. 3]94- 
way Presses. 336, Se 22 न 

Extensions given in the Goy t of of Indians in ——. 3707. 
India Press, Calcutta, 3029-30. SOUTH AFRICAN TARIFFS— 

Houses constructed in Faiz Ganj Estate,| See “ Tariff(s)”’. 
Darya Ganj, Delhi. Tl. A SOUTH BIHAR PASSENGER TRAIN— 

Pay of mono-¢asters in certain Govern- 
aa 0 See “ Train(s) ”. ment of India Presses.. 3029. od UTH 

Shouting of wares by vendors on the SOUTH INDIA— ate eee मी 
North Western, Railway. 2939. Qui re field fora ing 

Sugar Industry (Protection) Bill— and excavations in 3003-04. 
Motion to consider, 3478-82, 374]. | SOUTH INDIAN RAILWAY— 
Consideration of clauses. 3745, 3746,| -See “ Railway(s) ”. 

5 3747. | SOUTH STAFFODRSHIRE REGIMENT— 

3ON(S)— Regiment(s) 

tion re debarring of the of domi- SOUTHERN 7! 
कि rs from competing for the| Question re compensation to people of —— 

Civil Service. प्रग0-या for losses caused by dacoits from trans- 
border area. 3345-46. 

Question re tolls levied on the —— Bridge |SOUTHERN MAHRATTA RATLWAY— 
on the Bengal and North Western Rail. See * Railway(s) ” 
way.  8]9-20, 3595. vhs  AIN— 

SOOTEA— : vc carultation कट हम 
Question re out-agency at —— opened by about the recognition of General 

the Eastern Bengal Railway. 260-02. Franco’s Government in——.  263. 

ee > कऊक»ककक कक न. 
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SPECIAL ARRANGEMENT(S)— 
Question re = made by the railways in 

connection with the Tripuri Congress. 
2930-32. 

SPECIAL 
SIONER— 
See “ Income-tax Commissioner(s) ”’. 

SPECIAL OFFICER(S)— 
See “ Officer(s) ”. 

SPECIAL PAY— 
Sees Pay”. 

SPECIAL POLICE OFFICERS— 
See “ Police Officer(s) ”. 

SPECIAL RATE(S)— 
See “ Rate(s)”’ 

SPECIAL TICKET EXAMINER(S)— 
See Ticket Examiner(s) ” 

SPECTACLE(S) 
Question re notice. regarding purchase of 

Dr. Shroff's Charitable Eye Hos- 
pital, Delhi. 370. 

INCOME-TAX COMMIS- 

setae 

-SPEECH(ES)— 
~~ Question re— 

Criminal Law Amendment Bill’ penalis- 
ing anti-recruitment ——. 253. 

—— delivered by Sir Firoze Khan Noon 
to a Canadian audience. 549. 

*SPEED— 

Question re— 
Acceleration _ of the —— of passenger 

trains. 337. 
—— of trains on the East Indian Rail 

way. I800. 

SPEED EXEMPTION— 
See “ Exemption(s) ”. 

SPENCE, MR. ७. H.— 
Indian Patents and Designs (Amendment) 

Bill 
Consideration of clauses. 549. 

ia from the 

SPURIOUS DRUG(S)— 
Sce “ Drug(s) ”. 

SRI PRAKASA, MR.— 
Criminal Law Amendment Bill— 

Motion to refer to Select Committee. 
30-06. 

Motion to consider. 386-9. 
Denne Supplementary Grant in res- 

Wong Rage Expenses of Electri- 

SRI PRAKASA, MR.—contd. 
Demand for Supplementary Grant’ in 

respect of—contd. 

Working Expenses—Maintenance and 
Supply of Locomotive Power. 2784- 
85, © 2793. 

Working Expenses—Maintenance and 
Working of Ferry Steamers and Har- 
bours. 2795-96. 

Employment of Children (Amendment) 
Bill— 
Consideration of clauses. 797-98, 808, 

809-0. 

Indian Finance Bill— 
Motion to consider. 
Consideration of— 

2450-58. 

Schedule I. 2673-75, 2709, 27I] 
Clause 5. 27I6 
Recommended clause. 2764. 

Indian Income-tax (Amendment) Bill— 
Consideration of amendments made by 

the Council of State. 27-74, 275. 
Indian Tariff (Second Amendment) Bill— 

Motion to consider. 3327. 
Indian Tariff (Second Amendment) Bill _ 

Consideration of clauses. 347]. 
Indian Tariff (Third Amendment) Bill— 

Motion for leave to introduce as recom- 
mended. 2793, 3794. 

Motion for Adjournment re anti-Indian 
riots in Burma, 202 

Motion to reduce demand for — 
“ Executive Council ” re constitution and 

terms of reference of the Sandhurst 
Committee naam against 

of the Assem- 
bly. 2066 

“Railway Board” re reduction in sala- 
ries. 28-82. 

Muslim Dissolution of Marriage Bill— 
Motion to pass. 88, 887 

Affairs of the Shakti Insurance Company. 
2690-9. 

Badli-ki-Serai Memorial near Delhi, 2082. 
Ban on the return of Raja Mahendra 

Pratap to India. 237-8, 353. 
Bedsteads and looking-glasses in certain 

quarters of Members of the Legisla 
tive Assembly in New Delhi. 3437-38. 

of Arms of British Central and 
Provincial Governments. 220-22 
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SRI PRAKASA, MR.—contd. 

Question re—conid. 

Contracts for supply of porters on the 
East Indian Railway. 246I. 

Education Department of Ajmer-Mer- 
wara. 387. 

Election of a non-official Chairman to 
Beawar Municipal Committee. 

225-53. 

SRI PRAKASA, MR.—<ontd. 

Question re—contd. 
Statement of total wealth of assessees 

demanded by the Income-tax Depart- 
ment. 3503. 

Subway at the Ajodhya Railway Station. 
44/4-I5. 

Taxation of railway employees at Moghal 
Sarai by the Benares District Board. 
3362-63. 

Telephone exchange at Benares. 4I4. 
Fitting of a telephone in the Railway 

uiry Office at Benares Canton- 
ment. 62. 

Form issued by the Income-tax Officer at 
Benares asking for total wealth of 
assessees. 238-20. 

General Post and Telegraph Office Build- 
ing at Lucknow. 3694. 

Improvement of the Dufferin Bridge at 
Benares. 4I5, 3594. 

Inconveniences at the Ajodhya Railway 
Station. 62. 

Increase of pay of subalterns of the 
British Army serving in India. 
352. : 

Joining of the Railwaymen’s Union at 
Charbagh on the East Indian Railway 
hy porters at Moghal Sarai. 260. 

Keeping of balance sheets, ledgers, etc., 
of assessees in the’ Income-tax Offices. 
855-56. 

Licensed porters on the East Indian 
Railway. 259-60. 

Lighting of the Jumna Bridges at Delhi 
and Allahabad. 3363. 

Loading and unloading of goods on 
railways. 259. 

Location of the Inceme-tax office in 

Benares.  309. 
New platform erected at the Moghal 

Sarai Railway station. 2385. 
~ Payments to engineers for constructing 

houses in New Delhi according to 
Government's designs. 235. 

Provision of water-basins in quarters of 
Members of the Legislative Assembly 
in New Delhi. 

military manoeuvres. 208] 
Seat for trade and commerce assigned in 

the Ajmer Municipality. 386-87 
Statement of the wealth of individuals or 

firms demanded by Income-tax Com- 
missioners. 855. 

Rules for evacuation of villages for 
-82. 

Report of the New Delhi Municipality- | 

। 

Train disaster near Hazaribagh on the 
East Indian Railway. 258-59. 

Validity of tickets between Benares 
Cantonment and Allahabad both by 
the East Indian and Bengal and North 
Western Railways. 6]. 

Question (Supplementary) re— 
Appointment of Members of the Gover- 

nor General’s Executive Council. 

233I. 
Assistance to Indians for training as 

pilots in Great Britain. 845. 
Ban on the return of Raja Mohendra 

Pratap to India. 249. 
Boarding by certain kisans of the South 

Bihar passenger train without tickets 
at Gaya. ॥87. 

Census of religious mendicants. 247. 
Conduct of a European military officer 

and his wife towards Thakur Kalyan 
Singh, Aide-de-Camp to His Highness 
the Majaraja of Jodhpur, wearing a 
dhoti, while travelling in the Frontier 
Mail. 3769-7!. 

Examination of tickets and luggage of 
women passengers on the Madras and 
Southern Mahratta Railway. 67. 

Officer for the eo-ordination of defence. 
4377. 

Preponderance of Non-Muslims in the 
Electrical Branch of the North Western 
Railway. 3372. 

Prevention of overcrowding on railways. 
347, 348. 

Provision of intermediate class waiting 
rooms at the Dehra Dun and Saharan- 
pur railway stations. 350, 

Salary of the Private Secretary to His 
Excellency the Governor General. 
238. 

Stating of their castes by holders of 
third class monthly season tickets on 
the North Western Railway. 239I. 

Taking over by Government of the tele- 
phone system in Madras. 45. 



246 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

SRI PRAKASA, MR.—concld. 

Registration of Foreigness Bill— 

Consideration of clauses. 3079. 
Motion to pass. 375-77. 

Resolution re— 
Hand-made matches. 95-54 968. 
Withdrawal of India from the League of 

Nations. 87, 88, 

STAFF — 
Question re— 

Adverse treatment of the old East Indian 
Railway transferred to the North 
Western Railway. 589-90. 

Applicability of the Government Ser- 
vants’ Conduct Rules to the —— on 
railways. 3643, 

Application of revised scale of pay to 
certain —— in Delhi Division of the 
North Western Railway. 3646. 

Application of the Hours of Employment 
Regulations to Railway. ——, -etc. 

Appointment of Registrar of the Federal 
Court and his ——_. 30] 

Certain —— in the Civil Aviation Depart- 
ment and qualified air pilots in India. 
49-50, 

Certain —— in the Posts and Telegaphs 
Department. 297-20. 

Certain —— in the Vizagapatam Har- 
bour, 3]2-3, 33-5. 

Classification of certain clerical —— on 
the North Western Railway. 333- 

Classification of certain —— on rail- 
ways as running ——, 3642-43. 

Communal composition of certain —— 
in the Office of the Director General 
of Posts and Telegraphs. 328. 

Confirmation and promotion of certain 
—— in the Loco. shops, Moghalpura. 
3606-07, 

Confirmation of —— of the Publicity 
Organisation on State Railways. 

छा ee é 
Difficulties of —— in the Treasury of 

the Calcutta General Post’ Office. 
29-30. 

Direct reeruitment of certain —— on 
the North Western Railway. 3636. 

Discharge of —— controlled by the 
General by the Divisional 
Superintendent on the North Western 
Railway. 260. 

STAFF—contd. 
Question re—contd. 

Discouragement to —— from joining 
trade unions in the Delhi Division of . 
the North Western Railway. 59 

Enquiry iuto the adequacy or other- 
wise of the —— of the office of the 
Director General of Posts and Tele- 
graphs. 60. 

Fixation of seniority of —— going to 
Walton Training School on the North 
Western Railway. 269-20, 

Grant of facility to the train lighting 
—— on the North Western Railway 
to contribute towards provident fund. 
340. 
rant of pensionable status to certain 
—— in the Posts and Telegraphs 
Department. 59]. 

Grievances of the East Indian Railwa: 
— serving in the Delhi Division 
T5ll, 587, 3647. 

Holidays to railway 423. 
Housing accommodation for the —— 

employed in the Divisional Office at 
Delhi. 260-I. 

Inadequate —— in the Issue Section 
of the Office of the Director General 
of Posts and Telegraphs...3630-3] 

Non-confirmation of certain ‘of. 
the Publicity Department of the East 
Indian Railway. 36L0. 

Officers and Ministerial —— in the De- 
~fence Department. 3278-79. 

Officiating allowance paid to Non- 
Gazetted —— on the North Western 
Railway. 509. 

Passes issued to the —— of the Shah- 
dara-Saharanpur Light Railway. 45. 

Promotion of clerical —— in the Divi- 
sional Chief Mechanical Engineer’s 
Office at Jamalpur. 3600. 

pie Adint 

for delayed payments made to Rail 
way ——. 2474. 

Punishment of certain —— in Delhi 
Division of the North Western Rail- 

Reduction of non-gazetted and inferior 
—— on the Fast Indian Railway 
4929-30. 

Rest to station —— on Railways. 
I9. 

* 

48- 

Restrictions on the forwarding of appli- 
cations for transfer to other offices im- 
posed by the Director General of Posts 
and Telegraphs on his ——. 
4l. a 
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Po 

STAFF—coneld. 
Question re—concld. 

STANDARDS OF WEIGHT BILL= 
See “ Bill(s) 

School —— and opening of hospitals | STANDING COMMITTER(S)— 
in Ahmedabad Cantonment. 
48. 

Seniority list of —— in the Railway 
Cleariug Accounts Office. 363-32 
-— employed in Train Control Offices 
at Howrah and Sealdah. 39-4] 

—— in Ahmedabad Cantonment Board 
2546. 

of the Federal Court. 35. 
—— of the Railway Clearing Accounts 

Office. 48 
Strength of and expenditure of 

the Delhi Improvement Trust. 48-52. 
System of recruitment of higher —— in 

the Government of India Secretariat. 
252 

Technical —— of the Civil Aviation | 
Department. 43 

| 
| 

| 

| 

Election of a Member to the —— on Pil- 
grimage to the Hedjaz. 550, 2940. 

Election of Members» for the —— for 
Emigration: वहा, 284. 

Election of Members to the 
Roads. 2226, 2634. 

Election of members to the —— for the 
Department of Commerce. — ॥787, 
2266. 

for 

Motion re— 
Election of Members to the —— for the 

Department of Communications. 
3376. 
Election of members to the 

Labour 
फा44, 

Election of Members to the 
Pilgrimage to the Hedjaz. 2554, 

for the 
Department. 752, 567, 

on 

Saimin eas 0 WV eat Question re reduction in the number of 
Uniforms sepplied 89 - in Lahore Cantonment Board. 

the North Railway. 587 236-7. 
te 88, 240 STANDING COMMITTEE ON शा. 

% Uniforms supplied to railway GRIMAGE— 
2382 ‘Motie: electi ann ° 

Withholding of an appeal submitted by pin फ ere कक ia 
the —— of the Control Office at क्र re Moradabad. 245-46. STANDING FINANCE COMMITTEE— 

Women on the nursing —— of hospitals, Motion re election of the —— for Railways 
under Government control in Delhi 2267. 
Province. 208. Question re constitution of the ——. 236- 

STAFFORDSHIRE REGIMENT— 38, 3277. 
See “ Regiment(s) ”. STANDING FINANCE COMMITTEE FOR 

STALL(S)— RAILWAYS— : 
Question re— Election of Members to the —— . 2634- 

Leasing out of —— for third class 35. 
sengers on the Assam Bengal Railway | STARRED QUESTION(S)— < 
36I4-I5. ++ Question(s) ” 

Sub-letting of food shops and tea —— | STATE(S)— 
on the Bengal and North . Western | 
Railway. 3344. Demand for Grant in respect of “ Pay- 

STAMPS(S)— | meta to Indian —— and Companies ”. 

Demand for Grant. 223]. Question re— 
STAMP DUTY— Cost borne by the —— for despatch of 

| troops to Indian ——. न Question re— 
. aS. etion of the —— on Usance Bills. Te oon Army to Indian 

+ arning y Hligibility of Muslims for appointment 
vee es ciara wise ea Office in Nepal 

5 STANDARDISATION— Entry of Muslims in Nepal-—. - 82]. 
हर Question re grading and —— of tobacco. Government servants lent to Indian 

220. ——. 2263-64. 

a 
अं 
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Loans advanced to Indian ——. 84l. 
Military sent to Cuttack for mainten- 

ance of law and order in Orissa ——. 
760-62. 

Pensioners and Officers serving in Indian 
——. 358. 

Persons detained in British India for 
reasons of —— connected with Ex- 
ternal Affairs. 83-6 

Prospecting of petrol and minerals in 
ndian ——. 2]3-4 

Sending of troops to Indian ——. 2264- 
6 

—— without treaty obligations for re- 
ceiving armed assistance. 3040. 

Sugar excise duty and factories in Indian 
262-63, 

Troops sent to Indian ——_ without 
treaty. oblig: for such. assistan: 

STATE PRISONER(S)— | 
See “ Prisoner(s) ” | 

STATE RAILWAY(S)— 
See “ Railway(s) ”. 

STATEMENT(S)— 
Question re— 

ct of he Me 
“ New Expenditure 

—— issued by Maulana Abul Kalam 
Azad on the situation in the Frontier. 
3826. 

तन of the Madras Premier in respect 
of Federation. 392-94. 

—— re answering of questions, 78-79. 
STATEMENT OF BUSINESS— 
—— by the Honourable Sir Muhammad 

Zafrullah Khan. 729-30. 
—— by the Honourable Sir Nripendra 

Sirear. 385, 3492. 
— by the Honourable Sir Thomas 

Stewart. 693. 
STATES (PROTECTI DIS- 
AFFECTION) ACT eae 
See “ Indian —— ” under “ Act(s) ”, 

STATES (PROTECTION AGAINST DIs- 
AFFECTION) AMENDMENT BILL— 
See “ Indian —— ” under “ Bill(s) ”. 

STATION(S)— 
Question. re— | 

Assault of passengers on the Sherpur | 
Railway —. 360]-02 

STATION(S)—contd. 

Question re—contd. 

Bricks purchased for the construction 
of the Hardwar railway ——. 938. 

Broadcasting of European and Indian 
music from broadcasting ——. 2397- 
98. 

Closing of the level crossing near the 
Trivalore Railway ——.  शश, 

Contract for Hindu refreshment room, 
ete., at Amritsar Railway ——. 3645- 

Contract for remodelling of Waltair 
yard. 680-8]. 

Conversion of the Kujibali —— on the 
Assam Bengal Railway into a halting 
place. 239I. 

Cracks in the new building of Hardwar 
ae Railway 73. " 

dislo traffic at Byculla Rail- 
७ way ——. 9I5-6. 
Drainage scheme at Lhaksar —— on 

the East Indian Railway. _2]72. 
E departure of a train from the Agra 

rt on Agra Cantonment ——. 4]. 
Electrification of railway ——. 2!-22 
Formation of Advisory Committee for 

Broadcasting ——.. ]35-36, 402. 
Inconveniences at the Ajodhya Railway 

462. a 
Inconveniences on —— of the Shahdara- 

Saharanpur Light Railway. 3598-600. 
Interlocking of the Hyderabad (Sind) 

Railway ——. 29. 
New platform erected at the Mogkal 

Sarai Railway ——. 2385. 
Non-supply of drinking water on the 

Assam Bengal Railway ——. 36I5. 
6 

Opening of a railway —— at Nemat- 
tanpatti in Ramnad District. 82] 

Opening of the wi af 
Trichinopoly. ॥25. 

Project for construction of a bridge over 
the Brahmaputra at Pandughat Rail- 
way ——. I52. 

Robbery at Verka =a the North 

Robbery on a train at Verka railway 
—— near Amritsar. 2384 

Selection of musicians for broadcasting 
-OL 

Signal —— in the Vizagapatam Port. 
3807, 3750. 

—— provided with hospitals on the 
+ East Indian Railway. 2408-09. 
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; STATUTORY RAILWAY AUTHORITY— 

Question re—coneld. Question re setting up of a ——. 20. 

Sub’ t the Ajodhya Raih =, | STEAMER(S)— न 

Sis. Seek es Demand for Grant in respect of “* Working 

Expenses—Maintenance and Working 
ly of water to passengers on Rail- 

ee , 2923-24. of Ferry —— and Harbours >>. 468. 

System for enrolment of coolies on the Demand for Supplementary Grant in res- 

North Western Railway ——. 320. pect of Working Expenses—Mainte- 

System of —— to —— rates registers nance and Working of Ferry Steamers 

on railways. 588-89. and Harbours. 2795-96. 

Working hours of guards between cer-| Question re tragedy to the passengers and 

tain —— on the Assam Bengal Rail- crew of a cargo , named 5.8. “ Cam- 

way. 2897-99. bay-Satr”. 227-28. 
STATION MASTER(S)— STENOGRAPHER(S)— 

Question re— Question re— 

Assistant —— and Loco. F Communal ition of —— in the 

ete., qualifying from the Walton North Western Railway, Headquar- 

‘Training School. 53-54. ters Office, ete. 3372-73. 

Confirmation of A ant on the eligible for special pay on the East 

North Western Railway. 2608-09. Indian Railway. 3609. 

Misappropriation of the sales of tickets _ on the East Indian Railway. 360- 

by a at Nangloi on the North ii: ४ 

Western Railway. 24l4. Typists and in the Defence Depart- 

Non-promotion of Muslims as Guards ment. 827. 

and —— in the Paksey and Katihar|  ‘Typists and —— in the External Affairs 
Districts on the Eastern Bengal Rail- "Department. 92. 

Ways SOLO ER STERLING INTEREST PAYING LIABI- 
STATION STAFF— LITIES— 

Question ve non-grant of holidays to ——| Question re India’s 830. 

and running staff on Railways. 2825. | गफाश ७ LOAN(S)— 

See also under “ Staff ”. | Question re subjection of interests on —— 

STATION YARD(S)— | to income-tax. 2258-59. 

Question re contract for remodelling of | See also under * Loan(s) ”. 

tion. s0io aI. STERLING REQUIREMENTS— 
STATIONERY AND PRINTING— Question re —— of Government. 2083-85. 

Demand for Grant. 2239. STEWART, THE HONOURABLE SIR 
STATISTICAL SECTION— THOMAS— 

Question re transfer of the and Dis-| Chittag: Port (Amendment) Bill— 

bursement Section of the Controller Motion for leave to introduce. 5I3. 

of Railway Accounts Office. 2939-40. Demand for Grant in respect of— 

STATISTICS— 
| Miscellaneous Expenditure. 427. 

Demand for Grant in respect of “ Commer- | Railway Board. I464. 

cial Intelligence and —— *. 2238. | Working Expenses—Maintenance and 

Question re— Supply of Locomotive Power. 207. 

Collection of —— and information re-| Demand for Supplementary Grant in res- 

garding industry and separate census pect of— 

of religious mendicants. 609-0. Working Expenses—Expenses of Elee- 

Collection of of unemployment. trical Department. 2803. 

2079-80, 208I. Working Expenses—Maintenance and 

Instructions fs compilation of Rail: Suj am of Locomotive Power, 2792. 

व Ree Work Expenses—Maintenance and 

of middle class unemployment. Working of Ferry Steamers and Har- 

33-35. हर hours. 2796. 
—— on the economic aspects of Indian Working Expenses—Maintenance of 

minerals. 997-98. | Structural Works. 2774. 
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| 
STEWART, THE HONOURABLE SIR|STEWART, THE HONOURABLE SIR 

TH THOMAS—contd. 
Demand 

respect of —contd. 
Working Expenses—Miscellaneous Ex- 

penses. 2797, 2798, 2799, 2800. 
General discussion of the Railway Budget. 

७0-77. 
Motion for Adjournment re derailment of 

for Supplementary Grant in 
conelil. 

Motor Vehicles Bill— 
Consideration of amendments made by 

the Council of State. 55, 554, 556. 
Prese of the Railw: Budget 

for 939-40. 772-79. 
Statement of Business by ——. 693. 

the Dehra Dun Express. 78, I6, I9- | STOCK(S)— 
22, 25. 

Motion /6€-- 

Question re investments in the rupee debt 
in the form of ——, etc. 085-86. 

Election of members to serve on the | sTORE(S)— 
Standing Committee for Road=. 2266, 

Election of Members to the Standing 
Committee for the Department of 
Communications. 3045, 3046, 3047. 

Election of the Central Advisory Council 
for Railways. 

Election of the Standing Finance Com- 
mittee for Railway 

Question re purchase of —— by Port 
Trusts. 43-44. 

Statement(s) (laid on the table) re tenders 
accepted by the High Commissioner for 
India in purchasing the Gov. 

of India. 786. fer 
STORE ROOM— 

Indo-British Trade Agreement. 2962- Question re decision to build a —— ata 

Motion to reduce demand for— 
* Executive Council * re inadequate 

corner of the Queen’s Garden, Delhi 
75-76 

representation of Mussalmans in Cent- | STORES DEPARTMENT. 

ral services other than railways. 954 See “ Indian ”. 
ial लिख | STRUCTURAL WORKS— 

“Indian Posts and Telegraphs Depart-| Demand for Grant in respect of “ Working 
ment ( Working Expenses—Maintenance of ——”. 

Carrying on one-sided propaganda and| yg, od ds for Grants in 
withholding telegrams sent by 
the rival party. 2037, 2038-39, 

| Urdu seript in postal forms. 2026. 
28 

“ Maintenance and Supply of Loco- 
motive Power ” re manufacture of 
locomotives in India. 247-49. 

“ Miscellaneous Expenditure re pro-) 
visions. re enquiry into accidents. 

Detailed administration and फैला 
of the Railway Board. 362 

Inadequate representation of Mus- | 
lims in Railway Services. 344-47 | 

Indianisation of higher services in) 
railways. 206-07 

Long-range policy regarding railway 
finances. 

fs 

20%“ %76, “8 | 

respect of the Working Expenses—Main. 
tenance of 

Departure from the practice of using STUDENT(S)— 

Question re— 
Expulsion of an Indian —— from 

France. 8-9 
Expulsion of two Indian journalists 

and a from France. 243, 686-87 
Grant of concession rates for books 

Inuggage of on railways. भा. 
Indian —— under surveillance in 

England and other countries in Europe, 
432. 

in the 
: centrally ministered areas. 223 

SUB-DIVISIONAL OFFICER(S}— 

Question re sub-engineers officiating as 
—— on the Eastern Bengal way. 
333 

SUB-ENGINEER(S)— 
See“ Engineer(s). 
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SUB-HEAD(S)— 
Question re— 

Duties of —— and clerks retained in the 
establishment section of the Railway 

~ Clearing Accounts Office. 292]-22. 
Promotions to ——’s grade in the Rail 

way Clearing Accounts Office. 3627- 
28, 363, 3632-33 

SUB-HEADS GRADE— 

= * i Accounts Office. 
S48 ms 

SUB-LETTING— 
Question re— 
—— of food shops and tea stalls on the 

Bengal and North Western Railway. 
82]. 

—— of Government quarters in Delhi 
3440-4] 

SUB-POST OFFICE(S)— 

See ‘ Seupe है! 

SUBALTERN(S)— _ 
Question re increase of pay of —— of the 

British Army serving in India. 275l- 
53, 352 

SUBURBAN TRATN(S)— 
See “ Train(s) 

SUBBARAYAN, SHRIMATI K. RADHA 
BAI—. 

SUBBARAYAN, -SHRIMATL K, RADHA 

Question re—contd. 

Employment of women in the Federal 
Services, 486-8' 

Employment of women in the Govern- 
ment of India Departments. 50-08 

Examination of tickets and luggage of 
women passengers on the id 
Southern Mahratta Railway. 55-57 

Facilities for education of the children 
of Indians in British Dominions and 
Colonies. 385 

itals under Gove control 
in Delhi Province. 206-8, 3525-30. 

Inclusion of a woman as delegate to 
the International Labour Conference. 
624-25. 

Indian settlers repatriated to India. 
625-26. 

Indian students under surveillance in 
England and other countries in Europe. 

Introduction of Children’s and Probation 
the Centrally d- 

ministered Areas. 2094-95. 
Legislation for the prevention of traffic 

in women and children in the Centrally 
administered areas. 738-39 

Medical examination of pupils in the 
Election of —— to the Standing Finance Centrally administered areas. 384- 
Committee for the Labour Department. 85. 
i744. Opening of a railway station at Ne- 

Employmént of Children (Amend ) ee patti. in Ramnad District. 

Motion to consider. 790-9I. 
Consideration of clauses. 797. 

Indian Finance Bill— 
Consideration of Schedule I. 2699- 
श्ा0ा 

SJaMobiow छा veduce demand for “Railway के Board * re umenities of third class pas- 
“sengers. 4253-55. 

Muslim Dissolution of Marriage Bill— 
Motion to pass, 88-82. 

jon re— 
tected in India of international 

3634 
Delegations to the Advisory a 

on Child Welfare and Traffic in 
and Children of the League of Nations. 
I729-30. 

Prevention of Pledging of Labour of 
Children Act. 896-97. 

Probation system in the Centrally 
administered areas. 

Representations for enquiry into~ the 
position of women under the existing 
laws with regard to inheritance, 
marriage, ete. 486. 

Restriction on the immigration of foreign 
ers into India. 7I8-9. 

Transfers of officers of the Finance 
Department. 486, 2825. 4 

Women on the nursing staff of hospitals 
under (oyernment control in Delhi 
Provinee. 208. 

Question (Supplementary) re— 
Effect. of the Sarda Act on child 

marriages. 2) 
Enquiry into certain diseases of tea 

garden labourers in Assam, 20i2. 
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SUBBARAYAN, SHRIMATI K. RADHA 
BAI—coneld. 
Question (Supplementary) re—conéd. 

Formation of Advisory Committee for 
Broadcasting Stations. 36, 

News regarding a train robbery pub- 
lished in the Tribune. 26. 

Proscription of books and publications. 
839. 

Public Health of India. 3202, 3203. 
Report of Mr. J. D. Tyson on the eco- 

nomic condition of Indians in the 
British West Indies. 2246. 

Registration of Foreigners Bill— 
Consideration of clauses. 363-66. 

SUBEDAR-MAJOR(S)— 
Question re increase in the number of 
—— in the Indian Medica! Departinent. 
742. : eee 

SUBORDINATE(S)}— 
Question re— . 

Cases of fradulent drawal of travelling 
~ allowance by ——in the Archeological 

Department. 533. 
Engineering officiating in gazetted 

ranks of the North Western Railway. 
3504, 

Making: of adverse remarks against their 
—— by the Commissioners of Income- 
tax. 3778. 

SUBORDINATE ACCOUNTS SERVICE— 
Question re grievances of —— passed 

clerks. 2282. 
SUBORDINATE SERVICE(S)— 

re appeals of hers of the -— 
lying to His Excellency the Governor 
General. 3509-30. 

SUBSIDY(IES)— 
Question re grant of —— to flying clubs 

in India, 3350-5] 
SUBSTITUTE(S)— 

Question re— 
Onin. of —— by Extra Departmental 

et 
Use of aleohol ees o— 

SUBWAY(S}— 
Question re ——~ at the Ajodhya Railway 

Station. 44-5. 
SUCCESSION (AMENDMENT) BILL— 

See * Indian —— ” under * Bill(s) ”. 

SUGAR— 3 
Duty on Khandsari —— (Discussed under 

the “Indian Finance Bill”). 2572-85. 

SUGAR—conid. 
Question re— 

Allocation to provinces out of the pro- 
ceeds of the Excise duty. * 2008. 

Consumption of ——. 226, 302-22 
Finding of market for —— and utili- 

sation of molasses. 226-27 
Money allotted out of the Excise 

Duty for improvement of cultivation 
and marketing of sugarcane. 38-82. 

Over-production of ——. 225]. 
Proceeds from excise duty on ——, etc. 

3782. 
excise duty and —— factories, ete. 

i48]. 

SUGAR-CANE— 

noed by Indian 
growers of Fiji regarding renewals of 
Teases of lands. 764. 

Money allotted out of the sugar excise 
duty for improyement of cultivation 

Question re— 

and marketing of ——. 38]-82. 
Money spent on research. 380-8]. 
—— crushed in factories, ete. 62-3. 

SUGAR CONTROL BOARD—___ 
Question re— 

Proposal to set up a Central —— for the 
sugar industry. 886. 

Setting up of a Central 
SUGAR. EXCISE DUTY— 

See “ Duty(ies ) ”’. 
SUGAR FACTORY(IRS)— 

Question re Mr. M. P. Gandhi's suggestion, 
regarding compulsory mixing of power 
alcohol with petrol, etc., and licensing of 
——. 885-86. ने 

See also under * Factory(ies) ''. 
SUGAR INDUSTRY— 

Question re 

2459-60. 

to set up a Central pro 
Sugar Control Board for (06 ---+5 2886. 

( PROTECTION) SUGAR INDUSTRY 

for the Imperial Institute of ——, 
Cawnpore. 762-63. 

| SUKKUR— 
Question re— 
Agreement 8 with t-station stati is 

ited in —— workshops. 333. 

* 
"|
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SUKKUR—contd. 
Question re—conid. 

City Booking Office at ——. 290I-I0 
Closing of the vehicular traffic over the 
Lansdown Bridge between Rohri and 

. 336: 
Discharge of wor of the Rail 

Workshop, ——. 57 
Opening of the City Goods Ageney at 
 —— 290- 

SUNDAY(S)— 
Question re allownace to guards working 

on —— on the East Indian Railway. 
3369. 

SUNDAY STANDARD— 
Question re delays in transit of letters 

hy erm 
Ly 

addressed by the ——. 3367-68. 

SUPER-TAX— 
Rates 2 <+ मम - {Discussed under the 

“Indian Billy”. 2732-47. 
ve A ATED WANCES. ANCES AND 

oe Demand for Grant sd, अत 
नह SUPERINTENDENT(S)— 

Question re— 
Allegations against the Office —— of 

Meerut Cantonment Board. 3269 
Discharge and harassment of Muslims 

by the ——, Watch and Ward, Hastern 
Bengal Railway. 897. | 

Inspectors and Head Clerks to of | 
Post Offices in the Bengal and Assam | 

. Cirele. 3628 
New rules for the examination for re- 

of and Head 
Clerks to —— of Post Offices, etc. 
362-22. 

of a qualified Muslim 
as ——-, Drawing Office, on the East. 
ern Railway. 355. 

Post of Drawing Office —— in the Chief 
‘8 Office, Eastern I 

Promotion of a Muslim to —— 5 cadre 
in the office of the Director General 

कर st Telegraphs. _47. 
to the 's grade in the 

General of Posts 

the Director 8 Rep) 
grade in the Office 

SUPERINTENDENT(S}—contd. 

Question re—contd. 
—— of Archeology, Lahore Circle. 

892-93. 3 
— of Edueationin British Baluchis- 

tan: 229-3]. 

SUPERINTENDENT OF INSURANCE— 
Question re delay in the supply of applica- 

tion forms for appointments of Aecount- 
Assistants under the ——. 3786- 

87. 

SUPERINTENDENT OF POLICE— 
Question re abolition of the appointment 

of Assistant ——, Delhi. 74]. 

SUPERIOR POST(S)— 
jee “ Post(s) ”*. 

SUPERIOR SERVICE(S)— 
Question re discrimination in leave and 

pension rules of the under the 
Government of India. 700-0. 

SUPERSESSIO N(S)— 
Question re— 

Certain —— in the Posts and Telegraphs 

—— in the Department of the 
Government of India Press, New Delhi. 
639. 

of Muslims and Christians in the 
Department of Education, Health and 
Lands. 63]-32. 

—— of Muslims in the 
Department. 623-24. 

—— of Muslims in the A’ 
Department. 3893. 

SURVEYOR(S)-- 

Archmological 

heological 

a fH 
and Physicians in the Irwin Hospital, 
Delhi... 3704-06. 

SURMA VALLEY LIGHT HORSES— 
See “* Light Horses *’. 

SURPLUS FUND(S)— 
d(s) ?. See * Pun 

SURVEY- 
Question re —— to find out oil and other 

mineral resourees in 

है 
2687-88. 

SURVEY OF INDIA- 
Demand for Grant. 

SUPERVISION— 

. of the 
se General of Posts and. Telegraphs. | SUPERVISOR OF RAILWAY LABOUR— 
~ 3620. Question re travelling allowance of Inspec- 

—— in the Comptroller's Office at Pesha- tors attached to the Office of the ——. 
war. 500. I6I5. 

~ 

a
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SUPERVISORY STAFF— 
Question re posts of the —— for Railways. 

22. 

SUPPLEMENTARY DEMANDS— 
Declaration by the Governor General in 

Council regarding —— refused by the 
Legislative Assembly. 3045. 

SWADESHI PAPER— 
Question re use of —— in publications 

supplied to Members of the Indian 
Legislature. 57. 

SWEETMEAT CONTRACTOR— 
Question re allegations against the Hindu 

Refreshment Room and —— at Delhi. 
2924-25. 

SYLHET— 
Question re— 

Accidents in —— and Cachar on the 

Persons killed by running trains in —— 
district. 5] 

ic 

TAJ MAHAL— 
Question re preservation of the 

Agra. 3030-3]. 
TALK(S)— 

Question re results of the —— with the 
Afghan Trade Minister. 33. 

TALUKA(S)— 
Question re payment of money orders to 

villagers Bhatgaon Post Office in 
Chiplun ——. 

TAMPERING— 
Question re cases of —— with the rails 

on the East Indian Railway. 925- 
26. 

TANGANYIKA— 

Question re Indians in ——. 69. 

TARIFFS)— 
Question re changes 

at 

exports | 

TARIFF BOARD—contd. 
Question re—contd. 

ion of a permanent. —— . 
739-40, 754. 

Refe of the p of cotton 
industry of the —— . 736. 

Report of the —— on sericultural in- 
dustry. 002-03. 

Report of the —— on silk industry. 
42)-22. 

Reports of the —— on certain industries. 
734-35. 

—— report on certain industries. 42. 

TARIFF (AMENDMENT) BILL— 

See *' Indian —— ” under * Bill(s) 7, 
TARIFF (SECOND AMENDMENT) BILL— 

See ‘* Indian ——” under “ Bill(s) ”. 

TARIFF (THIRD AMENDMENT) BILL— 
See “ Indian —— ” under “ Bill(s) ” 

TATAS— 
Question re negotiations for renewal of 

agreement with the —— and the Indian 
National Airways. 53. 

TAVERN(S)— 
Question re discrimination against Indian 

estate labourers in Ceylon’inthe matter 
of option-poll for the closure of : 
028. 

TAX(ES)— 
Question re— 

Abolition of entertainment —— New 
Delhi and Government’s — contribu- 
tion to the New Delhi Municipality. 
I55. 

Advice of the Federal Court onthe sales 
—— of the Central Provinces. ..2540- 

due from ineome- 
free securities, ete. 258. 

Appeal against the Federal Court deci- 
sion in regard to Sales 3493. 

Difficulties of Provincial Governments 
to impose tw: 

—— made in favour of Ioan choo Federal Court decision regarding sales 
to South Africa. 549-50. ———, 9392-93. 

Resolution ré non-Indian companies and House scavenging —— inKasauli Can- 
protective 3696-70I. tonment. 3780. 

TARIFF BOARD— Increase in the toll —— on motor 
Question re— passengers in Lansdowne Canton- 

Application for the inti of a ment. 250, 
——onsalt. 42, 6]4. Judgement of the Federal Court in the 

Appointment of a —— for the textile Central Provinces Sales —— on Petrol 
industry, 42-43, Case. 298-99. 
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मा नल SS 

TAX(ES)—contd. 
TEA STALL(S)— 

~ 

. Question re—contd. Question re हक पह, of aang and 

a i i —— on the Bengal and Nor estern 

Levy of a poll on foreigners in Railway. 262l, 3344. 

French India. 35. 
Levy of an employment —— in the | TECHNICAL ASPECT(S)— ‘ 

| United Provinces. 2754-55, 282I,| Question re starting of school for training 

3506-07. railway employess in —— of their® 

Levy of house —— on Railway quar- works, etc. 308-09. 

2 pas RAAB ermieete /ै7 TE 7 «3 

on petsons entering the ex- Seige RY 86323 72 
areasin Assam. 6I5. TECHNICAL STAFF— 

Profession —— levied by the Madras|—~¢,, « Stamp” 

vane ee RIA SINGH SUTANTAR, SARDAR— 
TAXES ON INCOME INCLUDING COR-| ~ Question re of the all of 

PORATION TAX— State Prisoner , M.L.A. 2098-99, 

Demand for Grant. 223]. TELEGRAM(S)— 

TAXATION— Motion to reduce demand for “ Indian 

Question re— sche | Posts and Telegraphs Department (in- 

Budgets of Provin vernments and | cluding Working Expenses) ’* re carry- 

their oe als for-—— - ing on one-sided propaganda and with- 

2765-06, * “hatha os holding —— sent by the rival party. 

Incidence of —— im India, 2753-|- 2032-46. 
54. पट Question re— 

a. _— of railway employees at Moghul| _. Alleged withholding of certain —— in 

Sarai by the Benares District Board. “the City ‘Telegraph Office, Aligarh. 

3362-63. 240-l]. ~ 

Bee - ee 
Question re— Ot का, as agenne 

Raising of the rate of cess on ex Sorted Withdrawal of concession for multiple 

——. 006, 623, 2006-07 fe Gea a pie 80. 
beg & ् i i —— about riots at 

Representation for the purchase of न ie = Diatei 

Indian —— by Russia. 3445. porary areas pesvhanes i 

TEA a EE etd emer BILL— TELEGRAPH DEPARTMENT— 

‘See + Indian —— ” under“ Bill(s) ”. Question re— 

4 TEA CONTROL ACT— Maintenance of telephone lines in Cal- 

‘See * Indian under * Act(s) ”. save by the Government —— . 

| TEA GARDEN(S)— Sion Guest gk Eas pension to 
— Question re enquiry into certain dise Mechanics and Mistri ployed. in 

of labourers in Assam. 20]- the I58l. : 
हि | Retrenchment in the —— and increase in 

TEA INDUSTRY— air mail postage. 368-9. 

Question re certain grievances of the —— . TELEGRAPH MASTER(S)— 

a trae Suestion re powers given to ——, etc., 

G BOARD— withholding. telegrams. 2932-33. 

रे fey in holding elections. to eee 

e . t ७८ “* Message(s) ” 

T x TELEGRAPH OFFICE— 
TEA LICENSING COMMITTEE—~ eatin 

cringe 
‘we of the Indian --++5३390:922: 20 eS ne. 

TEA MARKET EXPANSION BOARD— flan iota 
Question ea of Indians by the | ioe Paavo — Building at Luck- 

° 



258 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

TELEGRAPH REVENUE— 
See “ Revenue(s) ”. 

TELEGRAPHIC ARRANGEMENT(S)— 
Question re unsatisfactory —— during the 

Political Conference at Ajodhya. 28. 

TELEGRAPHIC CONNECTION— 
Question re —— with Munshiganj. 574- 

75. 

TELEPHONE(S)— 
Demand for grant in respect of ‘ Indian 

Posts and Telegraphs—Capital Outlay 
on Projects (not charged to Reve- 
nue)”, 224 

Question re— 
Fitting of a —— in the Railway En- 

quiry Office at Benares Canton- 
ment. 762. 

Maintenance of —— lines in Caleutta by 
the Government Telegraph Depart- 
ment. वाहय-58. = 

Taking over by Government of the 
system in Madras. 323-25, 
4250-5). 

rates in the and Assam 

45, 

Postal Cirele and in Burma, 572-73. 
TELEPHONE CALLS— 

Question re— 
Concessional-rates for trunk ——. 335- 

36. 
Rate per unit of time for trunk —— . 

3926. 
TELEPHONE COMPANY(IES)— 

Question re— 
Expiry of contracts of —— at certain 

places. 936-37. 
Taking over by Government of the 

Bengal ——. 5-52. 
TELEPHONE EXCHANGE— 

Question re —— Benares. 
TELEPHONE OPERATOR(S)— 

estion re ion of thi 
tion for recruitment of —— held by 

TELEPHONE SERVICE(S) zm; 8 
Question re suggestions for the 

ment of telegraph and postal revenue 
and extension of —— . 672-74. 

TELEPRINTER(S)— 
Question re working of the —— system 

l- 
TEMPLE(S)— 

Question 
Archeological excavation of Ganga 

Govinda’s +, 0I2. 
Dispute in connection with the Shiva 
—— in Delhi. 569-70. 

i4}4, 

TEMPORARY OFFICER(S)— 
Question re in the Vizagapatam 

Port. 3788-89. : 
TENDER(S)— 

Question re— 

Acceptance of ——on the Bengal Nagpur 
and Madras and Southern Mahratta 
Railways. 587. 

—— and work orders given during the 
Kumbh Mela. 70. 

—— for the printing of the Indian 
Listener. 3359, 3360. 

—— for the R. I. N. Project at Manora, 
Karachi. 829, 263 

—— for the supply of articles of cloth- 
ings, ete., for the Indian Defence 
Force. 6I3-]4. eet 

the supply of boulders 
for stocking on Hardwar-Dehra Dun 

es and Kotdwara sections. 70. 
Statement(s) (laid on the table) re 

accepted by the High Commissioner for 
India. in ,purchasing. stores for the 
Government of India. 786. 

TERMS OF REFERENCE— 
Motion to reduce demand for “ Executive 

re constitution and —— of the 

the Resolution of the Legislative As- 
sembly. 2050-73. 

Question re— 
Composition and —— of the Indian 

Sandhurst Committee. 2822 
Personnel and —— of the Sandhurst 

Committee. 302-03 
TERRITORIAL FORCE(S)— 

Question re officers and Ranks inthe 
Indian +» 2562-53. 

TERRITORIAL RE-DISTRIBUTION— 
Question re for income-tax purposes 

of certain places. 3778. 
TERRITORY (TES)— 

Question re— 
Representation for the reser’ tion of 

of 

Wana, Tochi and Razmak —— and 
Waziristan operations. 2385-87. 

TEST(S)— 
Question re— 

Colour of employees on State 
Railways. 282. 

Railway servants failing in the oral 
—— at the Walton Training School. 
368. 

नमः of colour blindness on Railways, 
244, 

Sandhurst Committee appointed against” 
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7 TEST(S) —contd. 
Question re—contd. 

a Vision —— of clerks on the Kast Indian 
Railway. 2i82 

TEXTILE(S) 
Question re quota allotted to India by the 

Egyptian Government for cotton —— . 
2682-84, ; 

TEXTILE INDUSTR’ 

re Indian —— with Ceylon. 

Question re military buildings and forti- 
fications under construction at —— in 

| the Kohat District. 698-700. 

THIRD CLASS— 
_ Question re— 
ae 72 wided for —— passengers | 

er pie epee ee and Madras 
and Southern. Railwa; 
28-30. 

Improvements in facilities and comforts | 
passengers. 90-I] 

Running of ——~ dining cars on railways. 
580. 

Stating of their castes by holders of —— 
monthly season tickets on the North 
Western Railway. 2390-9I. 

—— vehicles with latrines on the Shah- 
dara-Saharanpur Light Railway. 45. 

Want of latrines in ——- compartments 
on the Bihar Bakhtiarpur Light 
Railway. 946, 3787. 

THIRD CLASS CARRIAGE(S)— 
See “ Carriage(s) 

THIRD CLASS COMPARTMENTS— 
____ See“ Compartment(s) *. 
THIRD CLASS MILEAGE COUPON 
TICKETS— 
See “ Ticket(s) . 

THIRD CLASS PASSENGERS— 
See *' Passenger(s) 

Oath of Office. 29. 

TICKET(S)— 

Question re— 

Boarding by certain kisans of the South 
Bihar passenger train without —— at 
Jaya. 36-38. 

Co i oing to 
attend the and Muslim 
League sessions. 3]I0-2 

Credit —— issued to soldiers by the 
Coffee Shop Contractors of certain 

| Regiments. ]75-6. 
Examination of —— and luggage of 

‘women passengers on the Madras and 
ye 55- 

57, 
Introduction of Intermediate and Third 

class mileage coupon —— on Rail- 

ways. 307 
| Misappropriation of the sales of —— by 

a Station Master at Nangloi on the 
North Western Railway. 24]4. 

Stating of their castes by holders of 
third class monthly season —— on the 
North Western Railway. 2390-9 

bine 3 — between Benares Can- 
Allahabad both by the 

East Indian and Bengal and North 
Western Railways. LISI 

TICKET CHECKING BRANCH— 
Question re promotions in the —— on the 

East, Indian Railway. 3370-7. 

TICKET CHECKING STAFF. 

Question re rent-free quarters for guards 
and on the East Indian Railway. 
283. 

See also “ Staff”. 

TICKET COLLECTOR(S)— 
Question re— 

Circular issued to the Travelling —— on 
the Madras and Southern Mahratta 
Railway to collect excess fares. 
श70. 

Confirmation of certain ——, ete., offi- 
ciating as guards in the Moradabad 
Division of the East Indian Railway 
3622. 

Grievances of —— on the North West- 

way. 3366. : 

J Sees TUBUI oe Vacancies of —— in the Howrah Division 
Question re expulsion of certain Bhotia of the East Indian Railway. l420- 

traders from-—=. 49- न शे. 

(~ 89.00 

_ =
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TICKET EXAMINER(S)— 
Question re— 

Allowances sanctioned for the Travel- 
ling —— on the East Indian Railway. 
3369 

Consolidated travelling allowance of 
on the North Western Railway. 

302-08. 
Promotions of Ticket Collectors and 

Special —— on the North Western 
Railway. 3366. 

Use of running rooms by Travelling —— 
onthe East Indian Railway. 3633. 

TICKET INSPECTOR(S)— 
Question re old travelling —— on the 

East Indian Railway. 935-36. 
TICKET NUMBER(S)— 

Question re taking down of the sete. 
by railway officials for the Criminal 
Investigation Department. 4448: 

TICKETLESS TRAVEL— == 
Question re —— on railways. 

2604-05. 
928-29, 

TIME-CHECKER(S)— 
estion re scales of pay of —— in the 
Jamalpur Workshop. 330. 

TIME-TABLE(S)— 
Question re— 

Mention of certain information in rail- 
way——. 2625. 

Revision of —— on the East Indian 
Railway. 278. 

TIMES OF INDIA— 
Question re articles in the —— by Mr. 

Findlay Shirras regarding India’s popu 
lation. 63. 

TIMING(S)— 
Question re inconvenience due to change 

in of the train leaving Kathgodam 
in the evening. 350. 

TOBACCO— 
Question re— 
Export of Indian —— to the United 

Kingdom, 2259-6l 
Grading and standardisati 

~ 4220. 
Stocks of Indian 

2693-94. 
TOCHI— 

Question re Wana, —— and Razmak 
and» Waziri yp 

re —— levied on the Sonepore 
on the Bengaland North West- 

ern Railway. 8]9-20, 3595. 

TOLL-TAX— 
See “ Tax(es) ”. 

TOMB(S)— 
Question re— 

Restoration of the —— of Shah Baharo 
near Larkana in Sind. 429 

—— and mosque, etc., in the restricted 
railway area. 367. 

TOOFAN EXPRESS— 
re incor i due to the 

late arrival of the 8-Down at 
Caleutta, 576-77. 

TORIKHEL WAZIRIS— 

Motion for Adjournment re kidnapping 
of five Frontier Hindus by armed —— 
of the Transborder area in the Bannu 
District. 324-I5. 

TOUR » SS nia 

Question re impressions of his in India 
given by Colonel Muirhead, Under 
Secretary of State for Indias “3005- 
06. 

| TOWN(S)— 

Question re drift of Indian population from 
rural areas to —— in South Africa. 
439. 

TOWN HALL— a 
Question re use of the Karachi —— for 

public meetings. 42. 
TRACER(S)— 

Question re— 

Muslim ——. and draughtsmen in the 
Howrah Division of the East Indian 
Railway. 42६ 

Recruitment of —— and draughtsmen 
on the Eastern Bengal Railway. 
4579. 

TRADE— 

Question re— 
Adverse effect on India’s —— with 

Japan. ।222 x 
Cargo and passenger —— carried by 

extend Indian markets and to estab 
lish —— contacts. 379. 

Indian textile —— with Ceylon. 397. 
India’s export —— with certain count- 

ries, ete, 749-50. 
India’s —— in Iran. 744 
Jute export —— of India. 753. 
Opening of Point Calimere Port. for 
foreign. 989. 

working to” ~-"
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Question re appointment of an Tndian —— 
at Kabul. 397-98, 3204, 8874-75. 

TRADE AGREEMENT(S)— 
Motion re Indo-British —— . 2826-93, 

2940-3004. 
Question re— 

Conclusion of a —— with Afghanistan. 
2243-45. 

_ Conclusion of a —— with the United 
के, “Somimoais uve 404-05. 
Indian comm p adversely affected 

by the Anglo- | ——. 452- 

Indo-British —— . 2459-70. 
Modification of the Indo-British ——- . 

3706. 
Negotiations for 2 —— with the United 

States of America. 655-56, 674-75. 
683-84 

Negotiations for Indo-British —— . 
29-30, 45-46, 426-27, 450-5I 

New —— between the United Kingdom 
and India. 452. 

Notice of termination of the —— with 
Burma. 2004-05, _ 

Publication of the report of non-official 
advisers of the Indo-British ——. 
66 

Rejection of the Indo-British —— by 
‘ the Legislative Assenibly. 3708. 

port of the non-official advisers of 
the Indo-British ——. ॥005. 

fe lusion of 
with Afghanistan. 409. 

Representation in connection with a 
to be concluded with Afghanis- 

tan. 404, 
हर अन the British Govern- 

the Ottawa 
426. 

Talks with Italy for a —=. 37. 
Termination of the present Indo-Burma 
—. 2I6-7. 

between India and the United 
States of America. 427-28, रे 

TRADE—contd. TRADE AGREEMENT(S)—¢ontd. 

Question re—conid. Question re—contd. oe 

Seat for ——— and commerce assigned in Patni SOT 336,  45-52, 

ee _ With the United States of America. 
Securing of a larger share of the coast- 66I-62. 

sneeae for indian uns compe Resoluti re —— with Burma. 67l- 
769. 

Securi f legitimate sh th 
overneas Tenia. 320l, | TRADE COMMISSIONER(S)— 

_ *PRADE AGENT— Question re— 

: a 
Appointment of a —— in Ceylon 

Indian —— abroad. 233-34 
Indian —— in foreign countries. 742- 

44. 

TRADE MINISTER(S)— 

Question re results of the talks with the 
Afghan ——. ]33. 

TRADE NEGOTIATION(S)— 

Question #€ with the Afghan Minister. 
8-9. 

TRADE ORDER— 
Question re notice to Burma for the termi- 
ee of the Indo-Burma —— . 

TRADE UNION(S)— 
Question re— 
Departments without recognised —— . 

Discouragement to staff from joining 
—— in the Delhi Division of the North 
Western Railway. 59. 

TRADER(S)— 

Question re— 
Expulsion of certain Bhotia —— from 

Tibet. 49-20. 
Losses suffered by Indian —— in 

Sinkiang. 424. 
Restrictions on Indian —— in Central 

Asia, 424. 

TRAFFIC— 
Question re— 

Cases detected नस्ल of international 
in women children. _ 740. 

vehicular —— over the 

Women and Children of the League of 
Nations. 79-30. 

Dislocation of —— at Byculla Railway 
station. 9I5-6 

हि 72 
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TRAFFIC—contd. TRAIN(S)—contd. 

Question re—contd. Question re—contd. 

Holding up of all vehicular —— on the Early departure of a c— from the 
River Bank Road in Delhi Province. Agra Fort on Agra Cantonment: Sta- 
73. tion. 4I 

Legislation for the prevention of —— Grievances of —— clerks on the North 
in women and children in the Cen- 

. trally administered areas. 738-39. 
Measures to cope with the —— during 

the Mahabarni Mela at Hardwar. 
_ 937-38. 
Reduction in upper class accommoda- 

tion to cope with increased third class 
— onrailways. 2603-04. 

Warning to the railway to remove 
overcrowding in third class —— he- 
tween Ghaziabad and Delhi. 3333- 
35. 

TRAFFIC CONGESTION— 

TRAFFIC DEPARTMENT— 
Demand for Grant in respect of “ Work- 

ing Expenses—Expenses of ——”. 
4468. 

TRAGEDY— 
Question re —— at Walat near Nowshera. 

230-32. 
TRAIN(S)— 

Question re— 
Acceleration of the speed of passenger 

337 
Attaching of special milk and vegetable 

vans to passenger —— 
307-08. 

Attempt to derail certain —— on the 
East Indian Railway. 58], 252- 

Boarding by certain kisans of the South 
passenger -—— without tickets 

atGaya. 36-38, 
devices to the effect 

of derailment of ——. 3I] 
Contractors कै तक aa sale of 

serated water in rut pis ! 
Cutting off of the through mail 

between Bangalore and Poona at 
Hubli. 2404. 

Demand for the provision of an evening 
from Monghyr. 8: 

Derailments of passenger —— on State 
Railways. 

Detention of genie 

on railways. 305- 

Western Railway. 82-3. 
Guarding of railway line. ete., when 

earry high personages. 923. 
Inconvenience due to change in timings 

of the —— leaving Kathgodam in the 
evening. 350. 

Overerowding and detention of a —— 
without lights. at Ghol-Shahpur on 
the Kalighat-Falta Railway. 75. 

Overcrowding in —— . 275-77 
Overcrowding of —— at Sealdah Rail. 

way Station. 47. mia 
। Passenger ving for 
— ‘in the evening. 265. 

Persons killed by running in Sylhet 
district. , I5] 

Piloting of mail and express .—— 
by an engine on the East Indian 
Railway. 800-80] 

Piloting —— by an engine 
on the East Indian Railway. 800. 

Protection of women passengers» in, 
railway ——. 932. 

Pulling of alarm chain for overcrowding 
in ——. 2]77-78. 

Reduction in the number of suburban 
—— between Bombay and Kalyan 
and Harbour Branch. 930-3 

Robbery on a —— at Verka railway 
station near Amritsar. 2384. 

Searchlights carried at night by ——, 
etc, 406, 

Speed of —— on the East Indian Rail 
way. 3800, 

Stoppage of —— at halting places on 
the Assam Bengal Railway. 948- 
49. 

Stopping of —— b; Fee communica~ 
tunga and other~ 

Tea 
sula Railway. 349, 863 

—— stopped due to overcrowding near 
3335-38. 

TRAIN CLERK— 
See“ Clerk(s)”’. 

TRAIN COLLISION(S)— - 
See + Collision(s) ”. 

Jhansi. 

4



262 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

TRAVELLING TICKET INSPECTORS—| TRIBAL AREA(S)—conid. 
See “* Ticket Inspector(s) ”’. 

TREASURY— हु 
Question re difficulties of staff in the—— 

of the Calcutta General Post Office. 
329-30. 

TREASURY BILL(S)— 
Question re ५5) 

TREATY(IES)— 
Question re— 

Draft agreement for a —— of commerce 
and navigation with the United 
States of America. 3365. 

with Muscat. ]63, 93. 

TREATY OBLIGATION(S)— 
Question re— 

States without —— for receiving armed 
assistance. 304 

Troops sent to Indian States without 
— fer such assistance. 3040. 

TRIAL(S)— 
Motion for Adjournment re 

without —— of Méssrs. Vaishampain, 
Jwala Prasad and Bhawani Sahai. 
॥86. . 

Motion to reduce demand for ** Home 
Department” re State Prisoners de. 
tained without 2226-30. 

TRIBAL ARBA(S)— 
Question re— 
Damage to property through raids from 

the —— 
Deputy Commissioners in the N 

West Frontier Province, acting 
Political Officers for the administra- 
tion of —. 8 

Educational facilities in the ——. 
825-26, 2632. 

Enlistment of recruits from the —— in 
the regular Indian Army. 03-04. 

Government’s forward policy in. the 
——. 922-25: 

Interview at Peshawar 232 के ie 
Excellency the Governor an 
for the and Khan Abdul Ghaffar 
Khan. 943-45. 

Persons kidnapped by raiders from the 
++ 40 

Political Agents serving in the 
2379-80. 

Relations of the Go of India 
hag the tribes in the ——. 926 

detention | 

Question re—conid. 

Report of an interview with Maulana 
Abul Kalam Azad about —— 
28-82. 

pred garding 
tion of the ——. 2402-03. 

Schools opened in the ——. 367. 
Spread of education in the 

569. 
Statement of the Premier of the North- 

West Frontier Province about 
. 3638. 

Transfer of control of the —— . 
Ol. 

4400- 

TRIBAL BELT— 

Motion for Adjournment re 20275 7 जब ic and 
penal blockade against the 

of the —— between Derajat 
‘and Waziristan. 76-77 

Question re— 
Administration of the Independent terri- 

tory and the ——% 
Money spent on the independent terri- 

tory and —— for provision of certain 
amenities. 950-5]. 

TRIBAL RATD(S)— 
See / Raid(s) ” का 

TRIBAL TERRITORY(lIES)— 
r for the c 

of the administration of —— to the 
Provincial Government. 655. 

TRIBE(S )— 
Question re— 

Government’s relations with the 
of the North-West Frontier Province. 
369, 

Hostilities with the Frontier —— . 322- 
27. 

Relati of the Gor of India 
with the in the tribal areas. 
926-28. 

TRIBUNAL(S)— 

Ques 

of the Indo-Burma 
ment ——. 2820-2]. 

TRIBUNE— 
Question re news regarding a train 

Eopbery published, in the ——.. ]25- 

TRICHINOPOLY— 
Qu of the broadcasting 

station at——. I25._ 
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TRIPURI— 

Question re railway concessions to pas- 

sengers going to —— for Congress 
session. 4]7. 

TRIPURI CONGRESS— 
See“ Congress.” « 

TRIVALORE— 
Question re closing of the level 

near the —— Railway station. 

TROOP(S)— 
Question re— 

Barracks allotted to British and Indian 

578-79. 

British and Indian —— serving in 
Burma. 299-300. 

Cost borne by the State for despatch 

of tc Indian States. 48998. 

Despatch of Indian to Burma. 

crossing 
927. 

ASSEMBLY DEBATES, 263 

TYPIST(S)— 
Question re— 

Invoice —— on the North Western 
Railway. 834-35. 

—— and stenographers in the Defence 
Department. 827. 

—— and stenographers in the External 
Affairs Department. 92. 

TYSON, MR. J. D.— 
Question re report of —— on the economic 

condition of Indians in the British 
West Indies. 605-06, I884, 2245-46. 

|UMAR ALY SHAH, MR 

U 

Election of to. the ‘Standing Com- 
। mittee for the » Department, of Com- 

munications. 3376. 
Motion to reduce demand, for “ Railway 

yt 3989 Soeeaod Board” re rate and freight policy. 

~~ Employment. pe ope of servants for British 267-69. 
= meee oe 5 Question re— 

Indian serving. a Contract for Hindu refreshment room, 

Internal security purposes for mainte-| ___ et¢., at Amritsar Railway Station. 
nance of ——. 600-03. 3645-46. 4५७ ४ 

Reduction in the term of foreign service Future of the Railway Clearing Accounts 

of British 28I7-i8. Office. . 39. 

Sending of Indian —— abroad. 2544- | Levy of licence fee on Indian refresh- 

46.. b | ment rooms on the North Western 

Sending of —— to Indian | States. Railway. 3646, 
2264-65, कर Muslims in various ranks in the Madras 

| Transfer of Units of British —— from and Southern Maharatta Railway. 

Indian to British Establishment. 2408. 
223-24. Promotions to sub-heads grade in the 

—— sent to Indian States without treaty Railway Clearing A nts ice, 
bligations for st.ch assi 3040. 38, 3627-28. 

‘ —— sent to Singapore from India. Recruitments to railway services. _ 2408. 

S25, UNDER SECRETARY OF STATE FOR 
TRUNK TELEPHONE CALLS— INDIA— ‘ 

See“ Telephone Calls”. Question re impressions of his tour in 

TRUSTEE(S)— India given by Colonel Muirhead, 

Question re European and Indian —— in de MENT. 
Port Trusts. 3640. sag ine ae we 

T = & uestion re— 
UBER( ULOSIS— f हि Collection ‘of statistics of ——. 2079- 
Questicn re arrangement for free exami- 80, 208] 
vai inn of —— patients in hospitals in the | Statistics of middie'tlaas == 59-80 

fi red areas. 224. | onieMPLOYMENT COMMITTER— 
है Question re non-furnishing of certain in- 

Question re— hi 5 formation by the East Indian Rail- 
7 pee of —— in India. 390- way to the Bihar .  583-84, 

ve Profarence. granted to Remington ——.| UNIFORMIS)— 
maa a 389-90. Question re— 

Purchase of Remington ——— by Goy- Provisi —— to post: in Delhi 
-s ernment. 228-29, and New Delhi. 2626. 

~ 
है 
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UNIFORM(S)—contd. 

Question re—conid. 
—— supplied to certain staff on the 

North Western Railway. 587-88, 
240 

-य-+ supplied to railway staff, 238] 
UNION(S)— 

Question re— 
De; recognised trade without 
om 244, 

Enquiry from Individual members of 
the Postal—— by the Director 
General of Posts and Telegraphs. 
459. 

Government of India Press Workers 
—, New Delhi.  20]4-I6. 

Joining of the Railwaymen’s —— at 

Director General of Posts and Tele 
graphs. 46. 

Recognition of the All-India Railway 
Mechanical Workers Federal —— . 
367. 

UNION OF SOUTH AFRICA— 
See “South Africa, Union of *. 

UNIT(S)— 
Question re— 

Transfer of —— of British Troops from 
Indian to British Establishment. 

British ——in India, 2086-87 
UNITED KINGDOM— 

UNITED PROVINCES—conid. 

Question re—contd. 

Levy of an employment tax in the —. 
- 2754-55, 282l, 3506-07. 

Tegistr: 

UNITED STATES OF AMERICA— 
Question re conclusion of a trade agree- 

ment with the 404-05. 
See also * America, United States of”. 

UNIVERSITY (IES)— 
Question re— 

Bachelor of Science Standard of the 
Delhi —— 2. 

Compartmental system of examination 

Enrolment of more members to the 
University Training Corps of the 
Allahabad I7I3-I4. 

Starting of Master of Science classes in 
the Delhi ——. 72. 

—— having —— Training Corps. 252- 
53. 

UNIVERSITY TRAINING CORPS— 
Question re— 

Application for Expansion or creation 
3783-84. of ——. 

Enrolm of more bers to the 
—of the Allahabad University. 
I743-4. 

See also “ Training Corps”. 
UNLOADING— 

Question re loading and —— of goods on 
railways. 259. 

Question re— CLASS: है ss = 
Draft of the Cotton Industry Enabling vee red! कल 2 2270 25% with 

Bill in the —~. 446-47. increased third class traffic on railways. 
Electrical Power and metal consumed 

Export of Indian tobacco. to. the 
2259-8 lr = heen 

New Trade Agreement 
and India. 452. 

Relations between the —— and Indian 
owners of shipping. 3200-0l. 

UNITED PROVINCES— 
Question re— 
Appointment of Wireless Inspectors in 

the —— Postal Circle. 590-9. 
Ban against the Congress Committees 

opening accounts with the post offices 
in the ——. 46. 

2603-04. 

UPPER DIVISION— 
Question re reversion of certain —— clerks 

in the Army 4H 2330- 
faeorti te. 

INATE(S)— 
Question #€ promotion of Muslim —— on 

Railways. 56-57 

URBAN AREA— 
Question re— 

Creation of a single unit for the entire 
——of Delhi New Delhi. 446. 

Postcards and envelopes’ sold in rural 
and——. 3692. 
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URDU— VAN(S)—contd. 
Motion to reduce demand for “Indian|  Qyestion re—contd ; 

Posts and Telegraphs | Department 
Expenses)” re Use of _ refrigerating ——. 226-63, 

(including | Working 
departure from the practice of using 
——seript in postal forms. 995: 

URS— at 
Question re non-grant Of railway concession 

‘Roorkee during the——at Piran 
~~ Kaliar Sharif, 245. 
USANCE BILLS— 

See “ Bill(s) ”. 
USURIOUS LOANS 
BILL— 
See “ Bill(s) ”. 

(AMENDMENT) 

cadre in the Office of the Director 
General of Posts and Telegraphs. 
3629-30. 

— filled in the clerical establishment 
of the Medical Stores Department, 

Filling up of ——in the Assistant’ 

329-92 
ARMA, MR. 8. B.— 
Question re— 

Confirmation of staff of the PublicitY 
Organisation on State Railways- 
362. 

Increase in the consumption. of eoal on 
the Shahdara-Saharanpur Light Rail- 
way. 45 

Lease of land at Patpore Cabin near 
Jumna Bridge, Delhi. 3366. 

tives on the Shahdara-Saharan 
pur Light Railway. 46. 

Non-grant of holidays to station’ and 
running staff on Railways. 2825. 

Passes issued to the staff of the Shah- 
dara-Saharanpur Light Railway. 45. 

Speed exemption given to the Shahdara- 
Bec pur Light Railway. 858. 

hers on the Hast Indian Rail. 

Loco! 

Thi 88 a with latrines on 
the Shahdara-Saharanpur Light 

Railway. 
Ticket checking staff on the North 

Western Railway. 2930. 
Lahore Cantonment. 204-05. 

— of Inspectors filled up in the 
Central Excises and Salt Depart. 
ment, 3273-75. | 

of officers in the lower gazetted 
service of State Railways. 354-55. 

—— of. et collectors in the Howrah 
Division of the East Indian Rail- 
way, 420-2]. 

VACCINE(S)— 
Question re sale of improper-——. 3707. 

=VAISHAMPAIN, MR-— 
Motion for Adjournment —re— 
Continued detention of —— Mr. 

Bhawani Sahai and Mr.  Jawala 
Praad. 77. 

Detention without trial of —— Jwala 
| sad_ and Bhawani Sahai. 36. 

VALUA! 
Question tock, 303- 

04. ४ rs 
VAN(S)— 

Question re— 
Attaching of special milk and vegetable 
——to certain. passenger . trains. 
3207-08. “ 

VEDALANKAR, PANDIT CHANDER 
GUPTA— 
Question. re externment of —— from 

Delhi Province. 854-55, I32I-22. 

VEGETABLE VAN(S)— 
See * Van(s)”’. 

VEHICLE(S)— 
Question re— 

Motor ——in the Army, 607-08 
Third class ——with latrines on the 

Shahdara-Saharanpur Light Rail- 
way. 45. 

VEHICULAR TRAFFIC— 
See ** Traffie”’. 

VENDING = 
Question re private of refreshments 

on the Madras and Southern Mahratta 
‘and South 403- Tndian Railways. 

VENDING CONTRACT(S)— 
Question. re———and refreshment room 

contracts on the North Western Rail- 
way. 4586. 
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VENDOR(S)— VICEROY, HIS EXCELLENCY THE— 
Question re— ‘hi in the 

Indian refreshment rooms and other under the control of——and_ the 
—— on the Bengaland North Western Crown Representative. 854, 238- 
Railway. 820, 3344. alla az ae 

Shouting of wares by —— on the North 3 77 as OMMISSIONED — OFFI- 

= Beton. Railway. 2007-0 See “"Céinmisaioned  Officere™?: 
VERKA— VICTORIA, QUEEN— 

Question re— Question re— 
Robbery at —— Station on the North Refusal by certain people to acceept-—’s 

Western Railway. 2920. rupees. 249. 
Robbery on a train at —— railway pees of ——’s reign. 826 

station near Amritsar. 2384. VICTUALLING AGENT(S)— 

VERNACULAR NEWSPAPER(S)— See “ Agent(s)” 
“ 33 8) VIKRAMPUR— 

See “* Newspaper(s) ”’. tel i A ae 

aes 574-75, के a 
Question re —— and aeroplanes for ¥ आया 

India’s defence. 2077-78... कह आलम पा 
VETERINARY CORPS— व ere ie Dacoities committed in certain of 

Question re— = पस्ए Dadu district in Sindy 76, 368; 
Grant_of Honorary King’s Commission Evacuation of certain——-in Agra 

to Vieeroy’s Commissioned Officers District for Military Manceuvres. 
of the Indian Army ——. 2092-93 256, 5]0. z 

Unwillingness of the Punjab Veterinary Executing bonds of good behaviour by 
graduates to join the Indian Army Maliks in——in British Baluchistan 
——. 2092. हर 29-30, PEE eae 

See 8080 “Indian — Army Veterinary Irregular delivery of letters, etc., in 
Corps”. —— of the Madras | Presidency. 

VETERINARY ESTABLISHMENT(S)— 4826-27. fe ‘ 
Question re amalgamation of the —— of Provision of radio sets in ——. 2623-24. 

the Army. 2092-92. Rules for evacuation of —— for military 
VETE UATE man uvres. 208]-82. 

ioe “CH 52023] VILLAGE COMMUNITIES ORDINANCE— 
rit न i See “ Ordinance(s) *. 

aay INVESTIGATING | VILLAGE FRANCHISE ORDINANCE— 
OFFICER— See “* Ordinance(s) ’’. 
Question re applications invited for the | y~LLAGE POSTMAN(EN)— 

post of a——, Assam. 768-99. RS 

VETERINARY SERVICES, CIVIL— 
Demand for Grant, 2237. 

VICE-CHAIRMAN— 
Question re appointment of an 

of the Imperial Cor of Peed 
tural Research. 247] 

VICEROY AND GOVERNOR GENERAL, 
HIS EXCELLENCY THE— 

from —— recommending restora- 
tion of the Indian Tariff (Third Amend- 
ment) Bill in the form introduced. 
3793. 

Message from —— recommending the 
passage of the Indian Finance Bill, 
4939, as recommended. 2763. 

Postiman(en) ”’. 
VILLAGER(S)— 

Question re— 
Clash between —— and soldiers of the 

South Staffordshire Regiment —at 

tary Mancenvres. 50. 
Payment of money orders to —— of 

| Bhatgaon Post Office in Chipluan 
Taluka. 3645. 

VISION TEST— 
Question re —— of clerks on the East 

Indian Railway. 282. 
VISIT(S) — 

Question re —— of Sir Leonard Woolley 
to India, 66-8. 

="
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VIZAGAPATAM— 
WAGON(S)—contd. 

A Question re— Question re— 

Ss Carriage of pilgrims in goods —— on the Certain staff in the —— Harbour. 3I2- 
3 

Certain staff in the—— Port. 3]3- 

45. 
Cost of maintaining the dredger at the 

—— port, 807, 2825, 3]3 
Finances of the Port. 38-39. 

cadre of the Port: 

~~ Pilots in the ——Port. 33. 
Port dues and landing charges in the 
—— Port. 75. 

Port Engineer of the 
08 

Port. 807- 

Barsi Light Railway. 3360-62 
Shortage in the supply of ——for 

despatch of coal from Bengal and 
Bihar. 933. 

WAITING LIST— 
Q r of reerui in the 

Government of India offices and raising 
of age limit for candidates on the ——. 
3779. 

WAITING ROOM(S)— 

Question re provision of internediate class 
—— at the Dehra Dun and Shaharanpur 

Publication of Weekly Imports and Ex. 
ports of Berhampore and——in the 
Indian Trade Journal. 26! 

Salaries of certain Officers of the —— 
Port. 806-07. 

Signal stations in’ the—-— Porv.. 807 
3790. : 

Temporary officers in the —— Port, 
806, 3788-89. 

Tragic accident in —— Harbour. 4-I5. 

VIZAGAPATAM HABROUR— 
Demand for Grant in respect of “ Capital 

outlay on 27... 224l. 

VIZIANAGRAM— 
Question re construction of a combined 

hooking and parcel office at 
the Bengal Nagpur Railway 

Ww 

ee 

48. 

WAGE(S)— 
Draft convention concerning statistics of 

and hours of work in the principal 
mining and manufacturing industries, 
including building and construction 

on 

railway stations. 350, 5-2. 

| WALAT— 
Question re tragedy at —— near Nowshera. 

230-3. 

WALTAIR— 
Question re— 

Contract for remodelling of —— station 
yard. 680-8I, 359-2 

Level of the ash pit at Dusi and height 
of masonry pillars of water tanks at 

. 48. 

WALTON TRAINING SCHOOL— 
Question re— 

Assistant Station Masters and Loco. 
Foremen, ete., qualifying from the 

I453-54. 
Certain expenses incurred on the ——. 

368. 
Fixation of seniority of staff going to 
——on the North Western Railway. 
269-20. 

Railway servants failing in the oral 
test at the —— 

WANA— 
0 re ——,Tochi and Razmak 

and in agriculture, adopted by the In- 
bour fe 3649- 

56. 
Question re— 

| Concessions and —— for the Engineering 
a renitices’ of the e¢x-* Dufferin 

67. 
Delay piece-work —— in 

certain the North 
Western Railway. : 

—— in industries. 235. die 
WAGON(S)— 
Demand for Grant in respect of * Working 

—— Stock”. 467, 
of Carriage and | . 

territories and Waziristan operations. 
2385-87 

७५४. 

Question re repudiation by the British 
Government of its —— time obligations 
under the General Act for the pacific 
settlement of International disputes. 

WAR PREPARATION(S)— 
Question re— 

_ .—— for defence in India. 300-l] 
—— in India. 3785-86 

»
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WARDHA— 
Questi re —— Sche of Educatio: 

23]-32. के 

WARE(S)— 
Question re— 

Complaints against shouting of ——on 
the North Western Railway. 3624. 

Shouting of ——by vendors on the 
North Western Railway. 2937-39. 

WAREHOUSEMAN(MEN)— 

Ques! ion re pay of in the Government 
of India Press, New Delhi. 3433-34. 

WARRANT OFFICER(S)— 
Question x2 powers of command of British 
— , ete., vis-a-vis Indian ——, etc. 
843-44. 

WATCH AND WARD— 
Question re discharge harassment of 

Muslims by the Superintendent 
Eastern Bengal Railway. | 

WATERMAN(MEN)— 
Question re employment of more Muslim 

on the North Western Railway. 
3637. 

WAZIR(S)— 

Question re. Ahmiadzai——— asked to pay 
money and rifles. 665. 

WAZIRIS— 
Motion for Adjournment re kidnapping 

of five Frontier Hindus hy armed Tori- 
khel ——. of the Transborder area in the 
Bannu District. 324-5. 

WAZIRISTAN— 
Motion for Adjournment re economic and 

penal blockade against the Ahmedzai 
between Derajat 

Affairs in 232. 
Wana, Tochi and Razmak territories and 

WATER— —— operations. 2385-87. 

Question re— WEALTH— , a 
Discrimination in the supply of ——in| Question re— , f 

the railway colonies of Pahartali and Asking of the return of total —— of 
Chittagong. 46 assessees by Income-Tax Depart- _ _ | 

Non-supply of drinking——on the ment, Allahabad. 2542) tet # 
Assam Rail i Sta: of the of individuals 
365-I6. or firms demanded by Income-tax 

Non-supply of — to animals at goods 
sheds on the Madras and Southern 

Commissioners. 855. 
Statement of total——of assessees 

Mahratta and Bengal Nagpur Rail 
268-69. 

Outlets for drainage of flood be- 
tween Dadashiand Pachooria stations 
on the Eastern Bengal Railway. 
4897-98. 

Scarcity of ——in Ajmer and Beawar. 
462]. 

Supply of —— to passengers on railway 
stations. 2923-24. 

WATER SUPPLY— 
Question re— 

Sanitation and —— of Ajmer. - 62] 
Schemes for —— and drainage for 

4622, 3522. 

WATER-TANK(S)— 
Question re level of the ash pit at Dusi and 

height of masonry pillars of ——a' 
Waltair. 48. 

WATER-BASIN(S)— 
Question re provision of —— in quarters of 

Members of the itive 

WEST INDIES— 

ded by the In tax Depart- है 
ment. 3503. | 

WEDGWOOD COMMITTER— 

Question re— | 
Action on the recommendations of the 
——.. 2936-37. 7 

Recommendations of the ——. !408. 
‘See also “ Committee(s) ”. 

WEIGHT BILL— 

See “ Standards of ——” under “ Bill{s) ”. 

WELFARE OFFICER(S)— 

See * British ——*’. 

WESTERN COURT— 
Question re —— and Eastern Court in 

New Delhi. 737-38. 

contracts made for foreign —— 
New Delhi. 3438. and flour. 30-3]. 

है 
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WHEAT CONFERENCE— 
Question re— 

Report of the International —. 

Representation of India at, the Inter- 

68- 

national 

WHEAT F. ० जो Sates 
Qu ag ‘ition of an 

} import duty on —— from India in 

Burma. 
| ut TTER— 

Question re decisions of Gov: on the 
Reports of the and, Maxwell Com- 
mittees. l478. 

WHIPPING BILL— 
See * Abolition of —— ~ under * Bills) ”’. 

wrDpow(s) 
representations for facilities 

Ing entitled to 
38. 

WIFE(VES) 

WOMAN(EN)— 

Question re— 

Cases detected in India of international 
traffic in—-—and children. 740. 

Delegations to the Advisory Commission 
onChild Welfare and Traffic in —— 
and Children of the League of Nations. 
479-30. 

Employment of——in the Federal 
Services. 486-87. 

Employment of —— in the Government 
of India Departments. 50-08- 

Employment of —— prohibited. from 
working in mines and action on the 
recommendations of the Coal Mine 
Committee. 0]4. 

Examination of tickets and luggage of 
—— passengers on the Madras and 
Southern Mahratta Railway. 55- 
57. 

be Question re conduct of a European Military 
Officer and his towards Thakur 

Pk Kalyan Singh, Aide-de-Camp to His 
Highness the Maharaja of Jodhpur, 

Pe wearing a dhoti, while travelling in the 
F Frontier. Mail. 3537, 3769-7 

WINE FUND— 
Question re * or Band Fund* men- 

* tioned in the income-tax manual. 73. 
| WINGSLOT INVENTION— 

Question 7 . Phiroze Nazir. 
423. 

See also ‘* Invention(s)*” 

WIRE(S)— 
Question re fencing of the boundary be- 

tween British India and Pondicherry with 
barbed ——. 85-52. 

WIRELESS INSPECTOR(S)— 
Question re appointment of 

United Provinces Postal Circle. 
9I. 

in the 
4590- 

WIRELESS OPERATORS— 

oe re-qualifications for appointment 
ए supervisors and——. 

WITHDRAWAL = 
Question re— ea 

Consideration of the Resolution regard. 
ing India’s from the League of 
Nations. 625-6 

Resolution re India’s 
League of Nations. 389. 

from the 

Tnelusion of a —— as delegate to the 
ternational Labour Conference. 

624-25, ar ht tas 5 

Legislation for the prevention of traffic 
in ——and children in the Centrally 
administered areas. 738-39. 

Measures for safety of —— travelling in 
third class compartments. 2624-25. 

Protection of — — passengers in railway 
trains. 932. 

Representations for enquiry into the 
position of under the existing 
laws with regard to inheritance, 
marriage, ete. स्486. 

——on the nursing staif of hospitals 
under Government control in Delhi 
Province. 20I8. 

Resolution re position of —— under the 
existing laws. 982-96, 3656-95. 

ee “* Labourer(s) 7. 

WOMEN’S RIGHT TO DIVORCE BILL— 
See “ Hindu-——”” under “ Bill(s)™: 

WOMENS’ RIGHTS TO PROPERTY 
(AMENDMENT) BILL— 

See +' Hifidu ——"'vunder + Bill(s) 7; 

WOOLLEY, SIR LEONARD— 
Question re— 

~ Places visited and Archeologists, ete., 
consulted by—432- 

Visit of ——to India. 69-I8. 



श0- INDEX ‘TO LEGISLATIVE ASSEMBLY DEBATES. 

WORK(S)— 
Draft i 

of wages and hours of —— in the 
principal mining and manufacturing 
industries, including building and con- 
struction and in agriculture, adopted 
by the In tional Labour C 
3649-56. 

Question re recrui of Muslims as In- 
pectors of —— on the East Indian Rail- 
way. 827-28. 

WORK(S) COMMITTEE(S)— 

Question re meeting of the —— of the Gov- 
ernment of India Press, New Delhi. 
3436. 

WORK, HOURS OF— 
Question re of drivers on railways. 

I575. 

WORK ORDER(S)— हर = 

Question re tenders and —— given during 
the Kumbh Mela. 70. 

WORKER(S}— 
Question re— 

Dismissal and repatriation of daily paid 
Indian———under the Minister of 
Communications, Ceylon. 3043-45. 

Representations for the grant of old age 
pensions to Indian ——in Natal. 738. 

WORKERS UNION. 
See.“ Union(s) ''. 

WORKING EXPENSES—APPROPRIA- 
TION TO DEPRECIATION FUND— 
Demand for Grant. 469, 

WORKING EXPENSES—EXPENSES OF 
ELECTRICAL DEPARTMENT— 

Demand for Grant. 468. 
Demand for Supplementary Grant. : 

07. 

WORKING EXPENSES—EXPENSES. OF 
GENERAL DEPARTMENTS— 
Demand. for Grant. _468. 

WORKING EXPENSES—MAINTEN 
ANCE AND WORKING OF FERRY 
STEAMERS AND HARBOURS— 
Demand for Grant. 4468. 
Demand for Supplementary Grant. 2795- 

96. 

WORKING EXPENSES—MAINTEN- 
ANCE OF CARRIAGE AND WAGON 
STOCK— 
Demand for Grant. 467. 

WORKING EXPENSES—MAINTEN- 
ANCE OF STRUCTURAL WORKS— 

Demand for Grant. 4467. 
Demand for Supplementary Grants. 277- 

82. 

WORKING EXPENSHS—MAINTEN: 
ANCE OF SUPPLY OF POGOMOTIVEE 

“Demand for Supplenentary Grant. 2782- 

WORKING EXPENSES—MISCELTA- 
NEOUS EXPENSES— 

Demand for Grant. 468. 
Demand for Supplementary Grant. 2796- 

2803. , 

WORKING HOUR(S)— 
Question re— os 

of certain labourers on the Assam 
Bengal Railway. 2899-2900. 

of guards between certain stations 
on the Assam Bengal Railway. 2897- 
99. 

WOMAN(EN)— 
Question re—abduction of ——. 697. 

WORKMAN(EN)— 
Question re— 

Discharge of of the Railway Work- 
shop, Sukkur. 57. 

Pay of ——in the Locomotive Depart- 
ment of the Shahdara-Saharanpur 
Light Railway. 3625. 

WORKMEN'S COMPENSATION (AMEND- 

WORKING EXPENSES—EXPENSES OF ar 
TRAFFIC DEPARTMENT 
Demand for Grant. 468 

WORKING EXPENSES—MAINTE- 
NANCE AND. SUPPLY OF LOCOMO- 

TIVE POWER— 
Demand forGrant, 207, 467. 
Motion to reduce demand for “—— 

re manufacture of locomotives in India. 
208-32, 242-49. 

3 

Question re— 
Advertisement for posts of foremen for 

the North Western Railway Mechani 
L54-55. 

recruited in Sukkur-—. 333. 
Allotment of quarters in the Saidpur 

Eastern Bei 
Hindus, 579. 

ngal Railway, to- 
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को WORKSHOP(S)—contd. YAMIN KHAN, SIR MG 

R Question re—contd. Motion to reduce demand for—contd. 

ey Assembling of locomotives in Railway ‘Indian Posts and Telegraphs Depart- 

है 4 a —. 9: ment (including Working Expenses) ” 

Delay in payment of -work wages re— 

in certain —— of the North Western Carrying on one-sided propaganda 

Railway. 37) and withholding telegrams sent by 

Discharge workmen of the Railway the rival party. 2039-4, 2044 

——, Sukkur. 57. Departure from the practice of using 
of boilers in Railway ——- Urdu Script in postal forms 

Fw 2024-26, 2027. 
Manufacture of Loco! in railway | + Railway Board’ re— 

ह 2897. | Inadequate rep of Muslims 

| Rules for out-station Indian apprentices | in Railway Services. 329, 333. 

of —— on the North Western Railway. Indianization of higher services in 

332-33, railways. 498, 200-03. 

है Scales of pay of time-checkers in the mg-range policy regarding railway 
Jamalpur ——. 33! finances. 8 

WRIGHT, DR.— | Muslim Dissolution of Marriage Bill— 

‘Question re report of ——’s re a- | ideration of clauses. 625, 629-3L 
ee the cattle and dairy 633, 636, 639-40. 

dia Motion to pass. 885-88. 
Ee aul westion re alleged withholding of certain 

bs x +O psy | " in the City Telegraph Office, 

OE ENGINE(S)— ‘Aligarh. 240-I 
x ao “Bnei as ii Request for circulation of certain appro- 

— a priation Accounts and Audit Reports 
(laid down on the table) to Honourable 

Y Members. + 

YAMIN KHAN, SIR MUHAMMAD— 
Chittagong Port (Amendment) Bill— 

Motion to consider. 3799. 
for | Ty 

respect of —-. Working Expe 
Maintenance of structural works. 2774 

Discussion on the point as to whether Mr 
प्र. A, Sathar H. Essak Sait’s cut motion 
re Moplah prisoners and internees is in 

order. 
al dise of the General Budget. 

of the Railway Budget. 

zd S 
supp Grants in Dem 

Geni ussi 

759-6. 
Bieneeatdincusan 

4049-80. 
Indian Finance Bill— 

to Motion consider. 2297, 2305, 2495 

20, 
eration ~of-reecommended clause. 

Government’ fence Policy 
administration. 2]]4-6, 2420. 

Inadequate representation of Mussal- 
mans in Central services other than 
railways. 958, 967-69, I985. 

and 

Resolution re withdrawal of India from the 
League of Nations. 94-95. 

Sugar Industry (Protection) Bill— 
Motion to consider. 3729 

YUNNAN— 

Question re construction of the Kra Canal 
and the road from ——to Assam, ete. 
095-96. 

Z 

ZAFAR ALI KHAN, MAULANA— 

Hindu Women’s Right to Divorce Bill— 
Motion to refer to Select Committee. 

3548. 3550, 3574, 3575. 
Muslim Dissolution of Marriage 

Consideration of clauses. 867, 873-74. 

Question re— 
Cut in the compensatory allowances of 

the officials of the Posts and Tele- 
graphs Department. .459. 

Enquiry from individual members of 
the Postal Union by the Director 
reese of Posts and Telegraphs. 

»
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ZAFAR ALI KHAN, MAULANA—contd.|ZAFAR ALI KHAN, MAULANA—coneld. 
Question re—conid. न 

Enquiry into the adequacy or otherwise 
of the staff of the office of the Director 
General of Posts and Telegraphs. | 
4460. 

Registration of Foreigners Bill~ 
Motion to consider. 3054-55, 3062. 

Resolution re position of women under the 
existing laws. 992-94, 3658, 3692-94, 
3695. 

Filling up of vacancies in the Assistant’s| ZAFRULLAH KHAN, THE) HONOUR- cadre in the Office of the Director | 
General ‘of Posts and Telegraphs. | 
3629-30, | 

Grant of pensionable status to certain | 
staff in the Posts and Telegraphs 
Department. 459. 

Inadequate staff in the Issue Section of 
the Office of the Director General of 
Posts and Telegraphs. 3630-3]. 

List of Assistants and Clerks fit for 
promotion in the Office of the Director 

ely reorganisation of the office 
of the Director General of Posts and 
Telegraphs. 46. 

Promotion of a Muslim to Superinten- 
dent's cadre in the office of the Director 
General of Posts and Telegraphs. 
47. 

Promotion to selection grade. posts in 
the office of the Director General of 
Posts and Telegraphs. 46-7. 

Relegation of certain clerks in the office 
the Director General of Posts and 
Telegraphs. 94]-42, 3629. 

Relegation of Muslims clerks in the office | 
of the Director General of Posts and | 
Telegraphs. 46. | 

Restrictions on the forwarding of appli- 
cations for transfer to other offices 

ABLE SIR MUHAMMAD— ~~ 

Coal Mines (Stowing) Bill— “See a 

Motion for leave to introduces, 

Motions to consider and to refer to S 
Committee. 8I4-I5. 

Presentation of the Report of the Select 
Committee. 0. 

Motion to consider. 550-52, 862. 

Consideration of clauses. 32333 
3238, 3239, 3240, 4 

ee 

amning and Pressing Factories 
(Amendment) Bill. 
Motion for leave to introduce. 
Motion to consider. 790-9. 
Motion to pass. 792. 

Draft i ing statistics of 
wages and hours of work in the principal 

mining and manufacturing industries, 
including building and construction and 
in agriculture, adopted by the Interna- 
tional Labour Conference. 3649-55, 
3656. 

Employment of Children (Amendment) 
Bill— 

453. 

Motion for leave to introduce. 55). 
Motion to consider. 782, 792-93. 
Consideration of clauses. 793-94, 799, 

80I, 802, 803, 804, 805-06, 807, 83. 
Motion to pass. 8]4. 
Consideration of dim made by 

Council of State. 380-8I. 
Indian Finance Bill— 

Consideratio: 
imposed by the Director General of 
Posts and Telegraphs on his staff. 
4940-4]. 

Question (Supp )] 
Expulsion of an 

France. 9. 
Expulsion of two Indian journalists 

from France. 5. 
Music programmes of broadeasting sta- 

tions. 25. 3 
Prepara’ for India’s defen: it 

" Tndian 

of clause 4. 
Indian Merchant Shipping (Amendment). 

Bill aye 

"Rubber _ContaokemgAiiendient) 
Bill—__ ppeter 
Motion for leave to introduce. 38992 
Motions to consider and to refer to 

Select Committee. 8763-64, 
Indian Patents and Designs (Amendment) 

Bill— : ५ 
Presentation of the Report of the Select 
Committee. | ॥4029. 

— 
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ZAFRULLAH KHAN, THE HONOUR- | ZAFRULLAHK HAN, THE HONOUR- 
ABLE SIR MUHAMMAD—contd. | “ABLE SIR MUHAMMAD—coneld. 
Indian Patents and Designs: (Amendment)) — pesolution re— 

Bill—contd. 

Motion to consider. 529-30, 53, 7532. 
Consideration of clauses. 4539, 540, 

I54, 542, 688, 545-46,549. 

tee (Recons- 
eae 2 o n) Bill— 

e to introduce. 788. 
, roe ० ar. 3834, 3835. 

Motion to pass, 3836. 
Indian Tariff (Second Amendment) Bill— 

Motion for leave to introduce. 336. 
Motion to consider. 3287-93, 33], 

333, 334, 335, 3320, 339, 3322, 
9 B323599324503325, 3382. 3385, 3386. | 

Consid. SSL 3 SB, 84s 60, 

Motion to pass as amended. $47I, 3472.| 
Motion to consider amendments 

made by the Council of State. 3765. 
Indian Tariff (Third Amendment) Bill— 

“ Motion for leave to introduce 337. 
Motion to-consider. 3750, 375l, 3762. 
Motion for leave to introduce as recom 

mended. 3792 

~ Muslim Dissolution of Marriage Bill— 
Motion to consider. 622-23. 
Consideration of clauses. 628, 627-28, 

629, 635, 638-39, 64], 642, 643-44, 
646, 647, 648, 649, 650, 653. 

Motion to pass. 877-80. 
Motion for Adjournment re rejection of the 

Delhi Municipal Committee’s applica- 

Position of women under the 
laws. 3658, 3654, 3678, 3679, 3680. 

‘Trade Agreement with Burma. 702, 
703, 707-09, 

Standards of Weight Bill— 
Motion for leave to introduce. 55l. 

.. Motion to consider. 53-l4, 57-8. 
Consideration of clauses. 59. 
Motion to pass. 520, 

Statement(s) (laid on the table) re tenders 
aecepted by the High Commissioner for 
India in purchasing stores for the 
Government of India. 786. 

Statement of business by ——. 729-30. 
Sugar Industry (Protection) Bill— 

Motion for leave to introduce. 336. 
Motion to consider. 3473-74, 3487, 

374l, 3742. 
Consideration of clauses. 3743, 3745, 

._ 3746, 3747. 
Motion to 9888. 8750. 

Workmen’s Compensation (Amendment) 
Bill— 
Motion for leave to introduce, . 52. 
Motion to consider. 
Motion to pass. 790. 

ZIAUDDIN AHMAD, DR. SIR— 
Chi Port (Amendment) Bill— 

Motion to consider. 3796. 
Coal Mines (Stowing) Bill— 

Motion to consider. 864, 865, 866-69, 
i874, 

Consideration of clauses. 3239, 3250- 
5l. 

Consideration -of the Reports of the 
tion for distributing licence under the 
Indian Electricity Act. 425, 426 
555, l556-57, 558-60, 56, 565-66. 

Motion re— 

Election of members for the Standing 
Committee for the Department of! 

n_ of members to the Stan 
for the Labour Depart- 

Publie Accounts Committee. 06-0. 
ds for S tary Grants in 

respect of — 
Working Expenses—Maintenance of 

structural works. 2773, 2777. 
Working Expenses—Miscellanéous Ex- 

penses. 2802-03. 
Discussion on the point as to whether 

Mr. A. Sathar H. Essak Sait’s cut 
motion re Moplah prisoners and internees 
is in order. 203) 

‘Employment of Children (Amendment) 

Dei 

Consideration of clauses. $I0-] 

i British : 
38, 2857, 2858, 2859, 2873, 2887, Bill— 

' 2890, 2979, 2987-3002. 
} Motion to reduce di वे for * Cor | 

Department.” re failure of Gov. aap le: 
of regret on the death of His 

rd Governor 
to protect cocoanut industry. 2223-26 

Loi 
of Bengal. 355-66. 
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ZIAUDDIN AHMAD, DR. SIR—conid. 
General Discussion of the General Budget. 

943, 644-48, 
General discussion of the Railway Budget. 

032-33. 
Indian Finance Bill— 

Motion to consider. 2295-2302, 2449. 
Consideration of clause 2. 2556, 2566- 

67. 
Consideration of clause 4. 2663-67. 

Indian Patents and Designs (Amendment) 
Bill— 
Consideration of clawses. 547-48, 

Indian Tariif (Second Amendment) Bill— 
Motion to consider. 3298, 3327-32, 

3377-8, 3384, 3402. 
Consideration of clauses. 3447-48, 3449, 

3458-59, 346-62, 3464, 3469-70, 

Motion for Adjournment re— 
Anti-Indian riots in Burma. 
Rejection of the Delhi Municipal 

mittee’s application for a distributin; 
licence under the Indian Electricity 
Act. 560, 56, 562-63. 

Motion re Indo-British Trade 
285-55, 2887. 

Motion to reduce demand for— 
“ Executive Council *re— 
Inadequate representation of Mussal- 
mans in Cental services other than 
railways. 946-5], 955, 957, 
3959, 978, 994. 

Relati bes 

7-I8. 

Provincial and 
Central Finances. 94-7. 

“Indian Posts and Telegraphs Depart- 
ment (including Working Expenses) ” 
re— 

Carrying on one-sided propaganda and 
withholding telegrams sent by the 
rival party. 2032-34, 2035, 2039. 

Departure from the practice of using 
Urdu script in postal forms. 2026, 
2029, 

“ Miscellaneous Expenditure” re pro- 
visions ye enquiry into accidents. 
(436.40 ले कम oe i 

“ Railway Board ** re— ee 
Economy. 464-65. 
Tnadeq: pi of Musli 

in Railway Services. 324, 
Long-range polic: Tegarding railwa; 

finances. 76-80, 290. af 
Railwaymen’s grievances. 445, 446, 

4450, 452-54,.46]. 

Rate and freight policy. 270-72 
273, I276, : 

ZIAUDDIN AHMAD, DR. SIR—conid. 
Motion to reduce ae 
“Railway Board ” re 

Reduction in salaries. 
Nomination of —— to the Pai 

men. 79. 

Question re— 
Applicability of the labour legislation of Orissa, to the Bengal Nagpur Rail- 

way. 4286. Meakin’ 
Archwological excavations at Sard@re 

near Peshawar. 933-34, 
Cases of fraudulent drawal of travelling 

allowance by subordinates in the 
Archeological Department. 633. 

Eligibility of Mustims for appointment in 
Si the Diplomatic Office in 

for—contd. 

iy used by Provincial 
eeping law and order, 736, 

Land owned by the Military Department 
in Behala near Calcutta. 3772. 

Levy of honse-tax on railway quarters. 
li4l. 

Monuments, ete., taken under protection 
by the Archeological Department. 
3982. 3 56 53 

Muslim Officers in the Lower Gazetted 
Service of Engineers on the North 
Western Railway. 89, 

Preservation of the Taj Mahal at Agra. 
-3 

Profession tax levied by the Madras 
Government. 684, ॥706. 

Promotion of Muslims to the Indian Ser- 
vice of Engineers on the North West- 
ern Railway. 89. : 

Promotions to the Indian Service of 
Engineers on the North Western Rail- 
way. I88-9. 

Reerui f Muslims as Tnspecto 
of Works on the East India: Railway. 
827-28. 

Reduction in the number of subarban 

Repair of road rollérs Of the Central 
Public Works Department, New Delhi. 
I6I8-9. 

Restoration of services running at a loss 
on the Great Indian Peninsula Rail- 
way. 93-32. 

Stopping of trains by pulling communi- 
cation cords at Matunga and other 
places. 93]. 
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ii 
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ZIAUDDIN AHMAD, DR. SIR—conid. 
Question re—conid. 

Supersessions of Muslims and Christians 
in the De if 
Health and Lands. 63I-32. 

Tenders for printing the Indian Listener. 
3359. 

Question (Supplementary) 

लीक tie’ to Afghans in India 
26. 

Amenities to third class passengers on 
railways, 670. 

Appeals of ex-crew staff of the East 
Indian Railway at Howrah. 2383. 

Assault of passengers on the Sherpur 
Railway Station. 3602 

Boarding by certain kisans of the South 
«--Bihar»passenger train without tickets 

_yat Gaya. 4437, 38 
Bi K troops serving in 

certain 
the North Western Railway. 333- 
35. 

Closing of the Agra-Bah Railway. 664. 
tion to Indian Muslims who 

lost life and property in the Burma 
nde, i: 

sation to Indians for losses in 
the Burma riots. - 609. - 

Concession tickets to passengers 
" goingto attend the Congress and 

Muslims League sessions. 3J-2. 
Confirmation of Assistant Station Mas. 

ters on the North Western Railway. 
2609. 

Confirmation of certain ticket collec- 
tors, ebc., officiating as guards in the 
Moradabad Division of the Rast Indian 
Railway. 362. 

Conservation of coal and petroleum, ete. 
I372. 

of the Standi 
Committee. 237. 

Consultation of the 
snliedieteepece.of the P of the Palestine Con- 

Finance 

Government of | 

ZIAUDDIN AHMAD, SIR—contd, 
Question (Supplementary) re—conid. 

Expulsion of an Indian student from 
France. 9. 

Freight charges for dry ice on railways. 
3604, 

Fresh anti-Asiatie agitation in Trans- 
vaal. 52. 

German doctors practising certain 
cities and hill stations in India. 309. 

Gi of ticket collectors on the 
North Western Railway. . 36I4. 

Haj 
Karachi. 43 

Higher education in British Baluchistan. 
026, 

Hospitals under Government control in 
Delhi Province. 20I7, 20I8. 

Inadequate Representation of Muslims 
in certain services on the North West- 
ern Railway. 83]. 

Inconvenience on stations of the Shah- 
lara-Saharanpur Light Railway. 

Indian Agent in’ Burma. 36. 
Indians leaving Burma on account of 

Tiots. 609, I620. 
India’s export tradé with certain coun- tries, माह 

Influx of non-Indian doctors into India. 
742 

Instructions for compilation of Railway 
Statistics. 8I2. 

Leasing out of stalls for third class 
passengers on the Assam Bengal Rail- 
way. 36]5. 

Life of the Legislative Assembly. 423. 
Loss of Indian lives and property in 
Burma riots. 49-20, 

Loss of unique antiquities discoverd at 
Sardheri. 768॥ 

Maintenance of accounts of certain 
refreshment rooms on the Bengal 
Nagpur Railay. 2606. 

facture of 0 i in India. 
2394 

Manutacture of power alcohol from 
Molasses. 64-5. 

Murder of Mr. N. G. Mazumdar of the 
Archeological Department. 436-37. 

Muslim clerks in the General Manager's 
Office of the Great Indian Peninsula 

oe peace in Delhi. 479. 
Civil Service 

826. z 
E: in refrigerated transport Rail 

made by railways. 3596. 
Expiry of Contract of the Bombay, 

Baroda and Central India Railway. 
4809. 

3356. 
Officers officiating on State Railways. 

23 
Persons applying for compensation 

losses in the Burma 4630. 
हर 

है)
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ZIAUDDIN AHMAD, DR. SIR—conid. 
Question (Supplementary) re—conid. 

Position of the North-West Frontier 
operations. 660. 

~ Price of petrol in certain places. 425. 
Promotion by seniority of Sanitary Ins- 

~*~ pectors on the North Western Rail- 
way. 3608. 

Promotion of Muslims to the Indian 
Service of Engineers on the North 
Western Railway. 830. 

Promotion of Muslims to the lower 
gazetted service on the North Western 
Railway. I828, 3604 

Promotion to sub-head’s grade in the 
Clearing Ac Offi 

3628, 3632, 3633 
Promotions in the Ticket Checking 

East “Railway. | 

Publication of the results of Dr. 

Gregory’s enquiries or researches. 
32I4. 

Report of the Tariff Board on Silk 
Industry. 422. 

Staff employed in Train Control Offices 
at Howrahand Sealdah. 240-4]. 

Superintendent =< ree di 
Baluchistan. 230, _ 

Supersessions of Muslims in the 
logical Department. 624, 893. 

Ticketless travelling on railways 
Use of refrigerating vans. 2262, 

Registration of Foreigners Bill— 
Motions to consider and to refer to Select 

Committe. 852. 
Consideration of clauses. 345-46. 

Resolution re— 
Hand-made mai 

2605. 

le Agreement with ‘Burma. 70-03- 

Sugar Industry. (Protection) Bill— 

Motion to consider. 3473, 3486, 3487-93, 
377-28, 3735. 

Consideration. of _ clauses. 3743-45, 
3748. 

ZOOLOGICAL SURVEY— >>. ies 4 
Demand for Grant. 2235. 

कल Sirens. 
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